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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  December  ‘18,  ‘970!  Agrahayana  27,
 4692  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER:  Q.No.  8I!.  I  am
 very  sorry  that  Shri  Maharaj  Singh  Bharati
 met  with  aa  accident  this  morning.  He  was
 knocked  down  by  a  motor-cycle  or  some-
 thing  of  that  sort  and  there  was  some
 fracture.  But  I  have  not  got  the  full
 report...

 DR.  RAM  SUBHAG  SINGH:  We
 are  al}  sorry  for  him.

 SHRI  HEM  BARUA:  How  did  that
 happen  ?

 MR.  SPEAKER  :  I  just  received  this
 news  about  five  minutes  before  coming  here,
 that  he  was  knocked  down  by  some  motor-
 cycle  and  he  sustained  some  fracture  and  he
 had  been  taken  to  the  hospitel.  I  am  very
 sorry  that  his  name  is  first  on  the  Question
 List  but  he  is  not  here  today.

 पर्व  जर्मनी  को  शिक्षा-पद्धति  पर  भ्राधारित
 शिक्षा  प्रणाली

 +

 #8ll,  श्री  श्रद्धाकर  सूपकार  :
 श्री  सहाराज  सिह  भारती  :
 श्री  श्रवियन  :

 क्या  शिक्षा  तथा  युवक  सेवा  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पूर्व  जमंनी  में  प्रचलित  शिक्षा

 2

 पद्धति  के  नमूने  पर  भारत  की  शिक्षा  प्रणाली
 में  सुधार  करने  के  लिए  कोई  श्रध्ययन  किया
 जा  रहा  है  ;  भर

 (ख)  यदि  हां,  तो  उसमे  झब  तक  कितनी
 प्रगति  हुई  है  श्रौर  इसके  भावी  कार्यक्रम  का
 ब्यौरा  कया  है  ?

 हैं

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.
 V.  RAO):  (a)  and  (b).  A  statement;  is
 placed  on  the  Table  of  the  House.

 Statement

 A  study  about  the  educational  system
 of  G.D.R.  with  special  reference  to  poly-
 technical  education  or  work  experience  was
 made  last  year  and  a  report  on:  poly-
 technical  Education  or  Work  Experience  in
 the  Schools  of  G  D.R.  was  published  by  the
 Ministry  of  Education  and  Youth  Services.

 Pa  The  above  Report  was  considered
 by  the  Study  Group  on  Pilot  Projects  in
 the  field  of  Vocationalisation  of  Education
 at  School  Stage,  which  submitted  its  report
 in  July,  1970,  The  Study  Group,
 among  other  things,  recommended  that  the
 experiences  of  G.D.R.  and  other  countries
 in  the  field  of  Work  Experience  should  be
 kept  in  mind  while  working  out  pilot
 Projects.

 32,  The  scheme  of  Work  Experience
 will  be  included  as  one  of  the  programmes
 in  the  Intensive  Educational  District  Develop-
 ment  Projects  in  four  districts,  namely,
 Darbhanga  (Bihar),  Jalgaon  (Maharashtra),
 Bellary  (Mysore)  and  Sangrur  (Punjab)  on
 which  preliminary  work  has  already  been
 started.  Other  State  Governments  have  also
 been  requested  to  select  one  pilot  district
 in  each  State  for  introducing  the  programme
 of  Vocationulisation  of  Educatioa  and  Work
 Experience  at  the  School  Stage.  The
 Governments  of  Gujarat,  “Haryana,  Madhya
 Pradesh  and  Rajasthan,  who  have  so  far
 teplied,  have  selected  the  districts  of  Baroda,
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 Karnal,  Sehore  and  Jaipur  respectively.
 The  details  of  the  programme  of  Work
 Experience  will  be  worked  out  in  consultation
 with  the  State  Governments.

 SHRI  SRADHAKAR-  SUPAKAR:
 Even  the  Kothari  Commission  has  laid  great
 Stress  on  work  experience  in  education.
 May  I  know  whether  before  the  GDR.
 scheme  was  brought  into  the  picture,  any
 detailed  study  was  made  of  this  question  ?

 DR  V.K.  R.V.  RAO:  I  think  there
 is  probably  some  misunderstanding.  I  think
 the  statement  makes  it  clear  that  the  GDR
 schemes  is  one  of  the  many  schemes  that
 have  been  considered.  Actually,  we  are
 proceeding  on  the  basis  of  the  report  of  a
 committee  which  had  been  appointed  by  us
 under  the  chairmanship  of  the  vice-chancellor
 of  the  University  of  Agricultural  Sciences,
 Bangalore.  This  committee  has  taken  into
 account  all  the  experience  which  are  there
 in  the  country  and  made  the  recommenda-
 tions.

 SHRI  SRADHAKAR-  SUPAKAR:
 Since  we  do  not  have  the  details  of  the
 GDR  scheme  before  us,  may  I  know  what
 the  economic  aspect  of  this  project  is  and
 whether  any  budget  estimate  has  been  made
 of  the  expeuditure  on  the  working  out  of
 the  scheme  in  the  different  districts  like
 Darbhanga,  Jalgaon,  Ballary  and  Sangrur  ?

 DR.  V.  K.  R.  V.  RAO:  Yes,  the
 Central  Government  have  promised  to  make
 available  up  to  a  maximum  of  Rs.  40  lakhs
 over  the  Fourth  Plan  period  for  each  of
 these  four  districts  It  is  not  only  for
 work  experience;  it  is  for  the  intensive
 educational  development  of  these  districts.
 The  local  Governments  are  going  to  pay
 50  per  cent.  It  will  be  round  about  20
 lakhs;  in  addition  that  they  will  get  by
 way  of  grants  and  other  contributions  from
 the  local  community  an  equal  amount

 SHRI  SHRI  CHAND  GOYAL:  The
 figures  indicate  that  there  is  more  unemploy-
 ment  amongst  the  educated  than  among  the
 uneducated.  Is  there  a  scheme  under  consi-
 deration  of  Government  to  start  job-oriented
 education  at  the  school  stage  If  Govern.
 ment  are  considering  this,  then  the  entire
 nation  can  be  prepared  aod  there  can  be
 good  character  building  which  is  possible
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 only  if  there  is  proper  education.  Consi-
 dering  the  stuff  we  are  getting  at  the  moment
 and  keeping  in  view  the  Naxalite  activities,
 I  would  like  to  know  whether  some  such
 scheme  is  under  consideration  whicn  lays
 emphasis  on  character  development  and
 patriotism  in  our  youth.

 DR.  V.  K.  R.  V.  RAO:  The  first
 question  relates  to  job-oriented  education  at
 the  school  stage  and  the  other  is  broadly
 what  I  would  call  national!  integration  and
 inculcation  of  patriotism  and  so  on.

 Regarding  the  first,  all  these  schemes
 which  we  are  talking  about  are  intended  for
 the  purpose  of  effecting  this  revolutionary
 change,  trying  to  make  our  school  system  of
 education  much  less  literary  than  it  is  today
 and  more  scientifically  and  technologically
 based  than  has  been  the  case  su  far.  It  is
 for  this  purpose  that  we  are  going  to  carry
 out  pilot  experiments  in  every  district  in
 the  country  in  regard  to  the  inculcation  of
 work  experience.

 Regarding  the  other  matter,  we  are
 doing  several  things.  We  are  arranging  for
 national  integration  camps  of  schoo!  and
 college  students.  We  had  something  like  30
 or  32  camps  arranged  by  the  NCERT  for
 schoo!  students.  Also  we  arrange  for  ex-
 change  of  students  from  one  central  school
 in  one  part  of  the  country  to  another  school
 ina  distant  part.  Thereby,  we  arc  trying
 to  inculcate  among  the  pupils  the  concept
 of  the  identity  of  the  Iodian  nation  and
 their  loyalty  to  the  concept  of  one  nation.

 SHRI  R.  BARUA:  As  far  as  I  know,
 even  the  Kothari  Commission  had  made
 some  strong  recommendation  on  the  techni-
 cal  aspect  of  education.  Is  the  GDR
 scheme  a  departure  from  that  or  will  it  have
 any  connection  with  the  recommendations
 of  the  Kothari  Commission  ?  I  am_  asking
 this  because  the  Kothari  Commission’s
 recommendations  are  not  properly  implement-
 ed  in  various  States  for  want  of  finance.

 DR.  V.K.R.V.  RAO:  Our  ditficulty
 was  that  the  Kothari  Commission  did  not
 lay  down  any  concrete  and  practical  scheme
 with  full  details,  as  to  what  precisely  should
 be  done  in  the  schools  in  order  to  introduce
 work  experience.  They  recommended  quite
 correctly  that  work  experience  ought  to  be
 introduced  in  the  secondary  system.  Also .
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 a  number  of  States  have  been  having  experi-
 ments  in  introducing  this  work  experience.
 The  GDR  scheme  only  came  in  becvuse  I
 heard  that  they  had  vocationalised  their
 system®  of  education  from  the  schoo!  stage.
 Therefore,  an  officer  was  sent.  His  report
 is  available  now.  But  this  is  onl:  one  of
 the  many  documents  being  considered.  We
 set  up  our  own  committee  in  May  last  year
 with  a  large  number  of  Indian  experts  headed
 by  Dr.  Nayak,  who  is  Vice-Chancellor  of  the
 University  of  Agricultural  Sciences.  That
 Cemmittee  has  given  a  very  detailed  report
 which  was  considered  by  the  Education
 Secretaries  four  or  five  months  ago.  Some
 districts  are  selected  and  we  have  drawn
 up  a  programme.  A  further  meeting  is
 being  held  in  December  of  this  year.  We
 are  sanctionicg  to  these.  Stites  first  money
 for  a  survey  of  the  districts.

 Because  we  want  to  bring  in  work
 experience.  The  kind  of  work  experience
 that  we  bring  into  the  school  system  has  to
 be  related  to  the  economic  potentiality  and
 economic  activity  of  the  district  concerned
 not  only  as  it  is  at  the  moment,  but  also  as
 it  is  likely  (o  emerge  in  future.  For  this
 purpose,  we  have  sanctioncd  money  for  a
 survey  and  also  given  a  littie  money  for  the
 appointment  of  project  officers,  and  I  am
 hoping  that  some  progress  for  the  purpose
 of  realising  work  experience  in  our  school
 system  has  been  made,  that  the  first  step
 has  now  been  taken.

 SHRI  LOBO  PRABHU  We  are  too
 much  in  the  habit  of  boriowing  from  other
 countries,  not  only  money  but  now  I  see  we
 are  also  borrowing  educational  methods.  It
 is  time  we  thought  on  our  own  and  studied
 our  own  needs.  In  this  connection,  I  would
 like  the  Minister  to  tell  me  why  we  should
 think  of  jeb  orientation—jobs  are  rother
 limited,  vhile  self-employment  is  more
 important  -and  why  the  basic  system  of
 education  should  not  be  used  for  employment
 opportunities  in  agriculture  by  agriculture
 becoming  a  subject  of  study  from  the  earliest
 stage.  It  is  not  job  orientation  that  we  want,
 we  wan!  self-employment  more  than  anything
 else.

 DR  V.K.R.V.  RAO:  As  far  as  the
 first  part  is  concerned,  I  thought  I  had  made
 it  clear  in  the  answers  I  gave  so  far  that  the
 experience  of  East  Germany  is  only  one  of
 the  many  things  that  we  are  taking  into
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 account  in  formulating  our  own  system  of
 work  experience  for  introduction  in  schools,
 and  I  am  sure  the  hon  Member  will  be  the
 last  person  in  the  world  to  suggest  that  we
 Should  not  take  advantage  of  the  experience
 sained  by  other  countries.

 Regarding  the  cther  question  of  job
 orientation  perhaps  there  was  some  misunder-
 standing.  It  does  not  mean  only  pay  packet
 jobs.  The  whole  idea  is  to  give  the  young
 people  in  the  school  system,  because  they
 form  the  bulk  of  our  students,  some  experi-
 ence  in  work  and  ion  most  cases  it  will  have
 to  be  related  to  agriculture  because  it  is  the
 most  important  part  of  work  that  our  people
 will  be  doing  in  our  villages,  and  work
 experience  will  naturally  have  a  great  deal
 of  gravitation  towards  agricultural  work,  but
 to  include  it  as  a  subject  of  the  curriculum
 is  not  the  way  to  give  them  this  experience.

 SHRI  HEM  BARUA:  In  view  of  the
 fact  that  the  hon.  Minister  has  just  now
 spoken  about  a  revolutionary  change  in
 education,  which  he  has  the  power  to  bring
 about,  m2y  I  know  if  he  has  prepared  a
 manpower  budget,  and  if  he  proposes  to
 gear  education  to  solving  the  problem  of
 unemployment  in  the  country,  and  whether
 be  is  going  to  diversify  education  in  the
 Postsecondary  stage  as  is  done  in  countries
 like  East  Germany  and  Soviet  Russia  ?

 DR.  V.  K.  R.  V.  RAO:  When  I  talk  of
 a  revolutionary  change,  I  do  mean  a  revoluti-
 nary  change,  but  I  do  not  know  if  I  have
 myself  the  power  to  bring  it  about.

 AN  HON.  MEMBER :  You  have.

 DR.  ५.  K.  R.  ४,  RAO:  Iam  _  very  glad
 to  have  this  assurance  from  the  hon.  Memher
 that  I  have  the  power,  but  havng  worked  in
 this  Ministry  for  Ib  years,  I  know  that  my
 powers  are  rather  limited,  but  what  I  can  do
 is  get  stimulation  of  ideus,  pilot  projects,
 research  reports,  exchange  of  information
 and  so  on.  We  are  very  anxious  to  see  that
 the  present  literary-based  system  of  education
 has  to  be  made  science-based,  technology-
 based  and  work  based.  I  have  no  doubt  in
 my  mind  about  that.  It  is  for  that  purpose
 that  we  are  trying  to  have  educational
 reforms.

 Regarding  the  question  of  manpower
 budget  for  the  whole  country  from  the
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 school  stage  upwards,  I  can  quite  honestly
 say  that  it  is  not  a  proeramme  that  we  have
 undertaken  in  our  Ministry.  Actually  it  falis
 under  the  Ministry  of  Home  Affairs,  and
 they  concern  themselves  mainly  with  man-
 power  at  the  higher  levels  rather  than  at  the
 level  of  agricultural  labourers,  carpenters  in
 the  villages  and  so  on.

 His  last  question  was  whether  we  are
 going  to  have  diversification  at  the  post-
 secondary  s‘aze.  We  are  very  anxious  to
 have  courses  at  the  post-secondary  stage  and
 even  at  the  university  stage  now  we  want  to
 expand  the  choice  of  subjects,  80  that
 employment  opportunities  and  self-employ-
 ment  opportunities  will  be  increased,  instead
 of  merely  giving  them  the  kind  of  education
 that  we  have  been  giving  so  far.

 SHRI  S.  M.  KRISHNA:  Has  the
 Minister  realised  that  the  Central  Govern-
 ment  has  been  unable  to  check  the  repeated
 experiments  that  are  being  made  by  the
 State  in  the  pattern  of  our  educational
 system  ?  To  quote  one  example,  in  the
 Mysore  State,  the  Government  has  taken  a
 decision  to  re-introduce  the  two-year  course
 for  the  Intermediate  before  graduation.  Till
 about  two  years  ago,  till  last  year,  it  was  a
 pre-university  course  of  one  year.  This
 constant  experimentation  which  is  being
 carried  on  by  the  State  Governments  has
 been  a  great  hindrance  in  bringing  about  the
 revolution  of  which  the  Minister  is  talking
 about.  I  would  like  to  know  from  the
 Minister  whether  the  Union  Government  is
 considering  the  question  of  bringing  about
 some  check  in  this  aspect  of  carrying  on
 euch  experimentatioas,

 DR.  V.  K.  R.  V.  RAO:  The  experiment
 or  the  change  that  the  Mysore  Government
 has  introduced  is  in  line  with  the  recom-
 mendations  of  the  University  Education
 Commission,  and  also  subsequently  endorsed
 by  the  Vice-Chancellors’  Conference.  They
 have  been  given  three  alternatives.  Either
 it  is  0  plus  !  or  10,  plus2  or  I!  plus,
 followed  by  a  three  year  degree  course.  Out
 of  the  0  plus  2,  the  0  may  be  in  the  school
 and  the  two  may  be  in  the  college,  or  the
 two  may  be  added  to  the  school  itself,  and
 the  schoo!  may  become  a  I2-year  school.  An
 option  has  been  givin  to  the  various  States
 in  the  light  of  local  circumstances,  experi-
 ences,  resources,  etc,  to  choose  one  of  these
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 things.  Some  States  heve  done  it.  I  think
 Kerala  has  done  the  same  thing;  I  think
 Mysore  have  done  it.  I  think  Andhra
 Pradesh  also  has  done  thet.  They  have  gone
 in  for  the  two-year  course  following  the
 school  stage  for  the  purpose  of  entry  into
 college,

 श्री  नाथूराम  भ्रहिरवार  :  झाज  देश  भर
 में  शिक्षकों  की  बेकारी  बढ़  रही  है  भर  यह
 सिद्ध  हो  गया  है  कि  जो  हमारी  वर्तमान  शिक्षा

 प्रणाली  है  उसके  कारण  यह  बेकारी  बढ़  रही
 है  ।  बया  सरकार  इस  बात  की  गम्भीरता  पर
 विचार  कर  रही  है  कि  प्राइमरी  स्टेज  में  भी
 बालकों  को  वोकेशनल  एजुकेशन  दी  थाये  जिससे
 वह  कुछ  धन्धा  सीख  सके  ?  साथ  हदी  साथ  एक
 बात  श्रौर  भी  है  कि  सभी  राज्यों  में  प्राइमरी
 शिक्षा  ग्रनिवार्य  नहीं  है।  क्‍या  सरकार  ऐसी
 योजना  बना  रही  हैं  कि  वह  वहां  पर  कम्पल्सरी
 शिक्षा  लागू  करे  ?  चूँकि  वह  लोग  इसका  खर्चे

 वहन  नहीं  कर  पायेंगे  इसलिए  बया  सरकार  इस
 ब्रात  पर  भी  विचार  करेगी  कि  सारे  देश  में
 श्राठवीं  कक्षा  तक  शिक्षा  केन्द्र  की  ओर  से  दी
 जाये  ?

 DR.  V.  K.  7.  V.  RAO  ;  The  hon.
 Member  has  asked  a  large  number  of  quer-
 tions,  some  of  which  I  think  do  not  strictly
 arise  from  the  question  we  are  discussing.
 As  far  as  the  first  question  is  concerned,—
 unemployment  of  educated  youth—I  certainly
 would  be  prepared  to  agree  with  him  that
 the  educational  system,  because  of  its  very
 heavy  literary  bias,  has  some  responsibility
 for  it.  But  I  think  the  unemployment  among
 educated  youth  is  not  just  the  result  of  a
 faulty  educational  system.  It  is  the  result
 of  slow  economic  growth,  and  unless  our
 economic  growth  is  accelerated,  I  do  not
 think  it  will  be  possible  to  solve  this  problem
 of  educated  unemployed.

 Regarding  the  question  of  introducing
 vocational  education  from  the  primary  stage,
 this  is  exactly  what  I  was  saying.  What  we
 are  trying  to  find  out  in  the  educational
 system,  right  from  the  beginning,  is  to  what
 extent  work  experience  can  be  given  from
 the  primary  stage.

 Regarding  the  last  question  about
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 Primary  education  not  being  free  in  some
 States,  and  what  the  Central  Government
 is  going  to  do  about  it,  unfortunately,
 Primary  education  and  secondary  education
 are  bath  State  subjects.  There  was  a  time
 before  the  end  of  the  third  Plan  when  there
 were  Centrally-sponsored  schemes  under
 which  the  Centre  could  give  some  assistance
 even  outside  its  constitutional  responsibilities,
 but  from  the  fourth  Plan  onwards,  either  on
 account  of  a  decision  taken  by  the  National
 Development  Council  or  on  account  of  the
 Chief  Ministers’  conference,  all  these  are
 entirely  within  the  States’  purview,  and  I
 regret  the  Central  Government  will  not  be
 able  to  help  in  this  matter.

 SHRI  J  H.  PATEL:  This  is  a  question
 dealing  with  the  educational  system.  Is  there
 any  possibility  of  the  Government  of  India
 following  the  system  obtaining  in  East
 Germany  in  respect  of  the  medium  of  instruc-
 tion  ?  Firstly,  I  would  like  to  put  this  ques-
 tion  :  have  the  Government  of  India  come  to
 any  specific  decision  about  the  medium  of
 instruction  in  this  country  ?  In  their
 different  statements,  they  say  that  they  give
 importance  to  regional  languages  and  the
 mother  tongue,  but  that  is  not  being  imple-
 mented.  If  this  problem  is  not  solved  all
 talk  of  system  of  education  is  most
 irrelevant.

 MR.  SPEAKER  :  Please  read  the  ques-
 tion  :  ‘Studies  being  made  with  a  view  to
 making  improvement  in  the  system  on  the
 pattern  of  East  Germany.”

 SHRI  J.  H.  PATEL  :  My  question  is,
 what  is  the  medium  of  instruction  in  East
 Germany  ?  Is  it  German  or  English  ?

 MR.  SPEAKER  :  In  this  way,  you  cao
 make  anything  relevant  in  the  world  By
 ‘pattern’  it  does  not  mean  that.  I  expect
 you  to  be  within  the  scope.

 SHRI  J.  H.  PATEL  :  My  question  is
 relevant  :  If  in  Eest  Germany,  the  mother
 tongue  is  the  medium  of  instruction,  have
 they  learnt  it  from  them  that  having  English
 asthe  medium  of  in:ztruction  is  against
 improving  the  system  of  education  in  this
 conntry  ?

 DR.  V.  K.R.  V.  RAO  :  I  think  the
 hon.  member  is  fully  aware  that  both  as  an
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 individual  educationist  and  as  Education
 Minister,  I  have  always  said  that  the  medium
 of  instruction  should  be  the  mother  tongue
 or  regional  language  and  not  English.  I
 have  made  that  statement  many  times  on
 many  platforms.  As  far  as  our  schools  are
 concerned,  the  medium  of  instruction  is  the
 mother  tongue  or  regional  Janguage  excepting
 where  there  are  linguistic  minorities.  For
 them  there  is  the  constitutional  safeguard
 and  they  have  the  right  to  receive  instruc-
 tion  in  theic  moter  tongue,  as  far  as  the
 school  stage  is  concerned,  So,  there  is  no
 difference  of  opinion  between  the  hon.
 member  and  myself  as  to  what  should  be
 the  medium  of  instruction—English  or  the
 regional  language  or  the  mother  tongue.

 MR.  SPEAKER  :  Next  question.  Mr.
 Tenneti  Viswanatham.

 SHRI  MANUBHAI-  PATEL  :  The
 Government’s  stand  on  the  Education  Com-
 mission’s  recommendations...

 MR.  SPEAKER  :  Mr.  Supakar  fiom
 your  party  has  already  put  a  question.  We
 have  already  taken  .  5  minutes  on  this  ques-
 tion  and  I  have  called  the  next  question.  I
 have  not  allowed  you.

 Wages  Revision  in  the  Hindustan
 Shipyard  Limited

 #812,  SHRI  TENNETI  VISWA-
 NATHAM :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  his  attention  has  been  drawo
 to  the  Press  Note  dated  the  30th  October,
 967  issued  by  his  Ministry  wherein  it  had
 been  stated  that  the  recommendation  of  the
 Sub  Com:nittee  to  be  appointed  to  go  into
 the  question  of  Wage  revision  in  the  Hindu-
 stan  Shipyard  Ltd.,  would  be  given  effect
 from  Ist  July,  967  ;

 (b)  whether  Government  have  now
 decided  to  shift  the  date  for  imp'ementation
 of  the  recommendation  from  Ist  July,  ‘1967,
 to  !7th  September,  969  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  Yes
 Sir.

 (b)  and  (c).  The  Sub-Committee  referred
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 to  in  part  (a)  of  the  question  was  not  appoin-
 ted.  Subsequently  a  One-Man  Committee  was
 appointedby  the  Hindustan  Shipyard  Ltd.
 in  agreement  with  the  Staff  Association  and
 Labour  Union  of  the  Shipyard  and  the
 mutually  agreed  terms  of  reference  for  the
 One-Man  Committee  provided  that  the
 recommendations  of  the  Committee  after
 acceptance  by  the  Government,  would  be
 binding  on  both  the  parties  for  a  period  of
 5  years  from  the  date  of  their  implementa-
 tion.

 The  One-Man  Committee  made  its
 recommendations  on  the  basis  of  the  cust  of
 living  index  prevailing  in  Augst,  1969.  The
 recommendations  of  the  Committee  were  given
 effect  -to  from  the  date  of  its  appointment
 7  ९.  I7th  September,  1969,  with  the  approval
 of  the  Government.

 SHRI  TENNETI  VISWANATHAM  :
 When  the  workers  of  the  shipyard  went  on
 a  strike  for  more  than  fifty  days,  in  order  to
 end  the  strike  and  increase  the  production
 of  the  shipyard  the  Minister  issued  a  press-
 note  dated  30th  October  967  in  which  it’
 was  definitely  stated  that  what  ever  the
 recommendations  may  be  of  the  one  man
 committee  or  sub-committee,  or  whatever
 is  the  machinery  which  makes  the  final
 recommendation  to  end  the  dispute,  effect
 would  be  given  to  it  from  Ist  Ju'y  1967.
 Now  it  is  noticed  that  the  date  i:  shifted
 from  Ist  July  967  to  7th  September  1969.
 What  are  the  reasons  that  have  induced  the
 government  to  change  the  date  when  an
 assurance  was  given  by  the  Minister  himself
 in  the  Rajya  Sabha  in  reply  to  a  question
 that  it  will  be  given  effect  to  from  Ist  July
 ‘1967 2.  The  Minister  stated  in  the  Rajya
 Sabha  :

 “The  strike  was  called  off  following
 the  assurance  given  that  action  as
 indicated  below  was  proposed  to  be
 taken.”

 And  one  of  the  conditions  mentioned  is  :
 “The  management  of  the  shipyard

 would  be  requested  to  give  effect  to  the
 recommendations  of  the  Sub-Committee
 from  1.7.67."

 The  only  change  that  has  happened  is,  as
 will  be  seen  from  the  answer  and  also  from
 the  facts  thatI  know,  that  instead  of  a
 Sub-Committee  it  was  a  one  man  Com-
 missicn.  But  the  assurance  of  the  Minister
 was  already  there,  first  in  the  press-note
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 and  then,  later  on,  in  answer  to  a  supple-
 mentary  question  in  the  Rajya  Sabha,  where
 it  is  specifical'y  mentioned  that  following
 the  assurances  given  the  strike  was  called
 off.  When  the  strike  has  been  <alled
 off,  when  normal  working  has  started,  when
 production  has  been  improving,  when  batter
 relations  have  been  begun  to  grow  between
 the  management  and  the  workers,  particularly
 after  the  appointment  of  the  present  Mana-
 ging  Director  when  a  fund  of  goodwill  was
 being  built  up  between  the  management  and
 the  workers,  why  do  the  government  now
 want  to  go  back  upon  the  assurances  and
 deny  them  the  benefits  from  the  Ist  July
 967  ?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS,  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  The  press-note  which  the
 bon.  Member  referred  to  actually  stated  thst
 the  Ministry  of  Labour  and  Employment
 would  be  requested  to  appoint  a  Sub-
 Con  mittee  of  the  Wage  Board  to  study  the
 conditions  of  work  in  the  ship-building
 industry  in  the  country  and  submit  a  report
 within  six  months  and  that  the  management
 of  the  ship-yard  would  be  requested  to  give
 effect  to  it  from  ‘1-7 67.  That  was  what
 was  contemplated  then—that  the  Ministry  of
 Transport  and  Shipping  will  ask  the  Labour
 Ministry  to  appoint  a  Sub-Committee  of  the
 Wage  Board  and  that  it  will  report  within
 six  months  and,  therefore,  the  recommenda-
 tion  will  be  given  ¢flect  to  from  ‘1-7-67,  But
 this  did  not  happen  and  no  sub-Committee
 was  appointed,  Whatever  be  the  reason,
 the  Labour  Minis‘ry  could  not  persuade  the
 Wage  Board  to  appoint  a  Sub-Commitiece
 The  Wage  Board  only  gave  a_  general
 recommendation  about  the  engineering  side.
 It  is  not  as  if  cverythit.g  was  smooth  sailing
 after  that.  There  was  a  fresh  strike  in  ‘1967,
 At  that  stage  the  hon.  Member  and  Shri
 Ramamur!i  met  me  and  then  we  came  to
 an  understanding  that  we  would  appoint  a
 cne  inan  Comm‘ttee.  There  was  no  longer
 apy  question  of  the  Sub-Committee.  That
 issue  had  gone.  Then  also,  if  the  hon.
 Member  recollects,  he  saised  the  question
 whether  it  should  not  be  given  effect  to
 from  ‘1,7-67.  l  said  :  I  cannot  commit  myself
 to  it  but  ]  am  prepared  to  appoint  a  one-
 man  committee,  you  do  not  also  press  me
 just  now  regarding  the  retrospective  operation
 from  1-7-1967,  we  shall  examine  it,  There-
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 fore,  in  the  revised  agreement  between  us
 it  was  stated  ‘‘it  shall  be  in  operation  for
 five  years  from  the  date  of  implementation.”
 So,  it  was  left  to  me  to  find  out  what  was
 freasMle.  I  nave  examined  the  whole
 question.  I  find  the  two  issues  are  separate.
 The  sub-committee  was  never  appoioted.
 The  undertaking  was  given  on  a_  different
 set  of  ciruumstances,  a  long  period  of  two
 year  has  elapsed  since  than  and  the  workers
 again  went  on  strike,  as  is  well  known  to
 the  hon.  Member.  This  is  the  position.

 SHRI  TENNETI  VISWANATHAM  :
 This  is  one  of  the  greatest  prevarications
 made  on  the  floor  of  this  House.  The
 question  is  how  the  dispute  was  to  be
 settled.  On  that  an  assurance  was  given
 that  a  committee  would  be  appointed.  That
 sub-committce  could  not  come  into  being
 and,  later  on,  a  one  man  commission  was
 appointed  and  that  one-man  commission
 gave  certain  recommedations.  As  per  the
 recomendations  of  this  one-man  commission
 about  Rs.  39h  lakhs  have  been  paid  to  the
 workers.  If  the  original  assurance  is  also
 kept  up,  the  additional  expenditure  which
 the  Government  or  the  Board  would  have  to
 incur  would  only  be  about  Rs.  2
 lakhs.

 The  Board  is  prepared  to  find  from  its
 own  resources  the  amount.  Has  the
 Managing  Director  not  recommended  to
 Government  the  sanction  with  retrospective
 effect  from  ist  July,  967  saying  that  he
 would  fiod  funds  from  the  Board’s  own
 resources  ?  Will  the  Government  at  least
 reconsider  the  matter  in  view  of  all  these
 facts  ?

 SHRI  RAGHU  RAMAIAH  :  What  the
 Managing  Director  said,  what  I  talked  to
 the  Finance  Minister  or  what  the  Finance
 Minister  talked  to  me,  are  all  internal
 matters.  I  gave  the  General  conclusion  of
 Government.

 SHRI  TENNETI  VISWANATHAM  :
 Will  you  reconsider  it  2  The  commitment
 is  only  Rs.  2$  lakhs.  Why  do  you  spoil
 the  goodwill  built  up  there  ?

 SHRI  RAGHU  RAMAIAH:  You  are
 spoiling  it  by  raising  the  issue  over  and
 over  again.  They  are  all  in  good  order.
 Work  is  going  on.  Why  do  you  not  leave
 it  at  that  ?
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 SHRI  TENNETI  VISWANATHAM  :
 Do  not  say  so.  The  Minister  did  a  good
 thing  by  appoioting  a  first-class  Managing
 Director.  The  workers  are  satisfied  with
 him.  I  want  him  to  continue  with  this  and
 got  put  a  fly  in  the  ointment.  I  would
 again  ask  whether  he  will  reconsider  the
 matter.  Please  reconsider.

 SHRI  GULAM  MOHAMMAD
 BAKSHI  :  It  is  very  reasonable  suggestion.

 SHRI  TENNETI  VISWANATHAM  :
 It  is  the  only  shipbuilding  yard.

 SHRI  RAGHU  RAMAIAH:  se.  shall
 look  into  it  again.

 Representation  on  Various  Bodies  of
 Nehru  University

 814,  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  no  Member
 of  Parliament  from  Delhi  has  been  put  on
 any  of  the  bodies  of  Nehru  University  ;

 (b)  whether  it  is  also  a  fact  that  the
 Delhi  Administration  and  Metropolitan
 Council  also  have  not  been  given  any  repre-
 sentation  in  the  various  bodies  of  the
 University  ;

 (c)  whether  it  is  also  a  fact  that  the
 administration  of  this  University  is  in  the
 hands  of  some  ex  and  present  employees  of
 Aligarh  Muslim  University  ;  and

 (d)  what  are  the  names,  qualifications
 and  past  employme:t  of  the  members  of  the
 executive  council  and  of  the  senior  officers
 of  the  Nehru  University  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO)  :  (a)  and  (b).  Yes,  Sir.

 (c)  No,  Sir.
 (d)  A  statement  is  placed  on  the  Table

 of  the  Sabha.

 Statement

 Names  of  the  Members  of  the  Executive Counct!  :
 l.  Shri  0.  Parthasarath:,  Vice-Chancellor,

 B.A.  (Hons.)  (Oxon),  Bar-at-law.  For-
 merly  India’s  permanent  representative
 to  United  Nations.
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 2.  Dr.  B.  D.  Nag  Chaudburi,  Scientific  Ad-
 viser  to  the  Minister  of  Defence  (For-
 merly  member  of  Planning  Commission)
 New  Delhi.

 3.  Prefessor  S.  Nurul  Hasan,  M.  P.,  Pro-
 fessor  of  History,  Aligarh  Muslim  Uni
 versity,  Aligarh,

 4.  Dr  R.  Ramanna,  Director,

 Atomic  Research  Centre,  Bombay.
 5.  Professor  S.  M.  Katre,  Director  Deccan  9.

 Post-graduate  and  Research College
 Institute,  Poona.

 Sentlor  Officers  of  the  University  :

 l.  Director,  School  of  International
 Studies

 2:  Finance  Officer

 3.  Librarian  (Library  of  the  School
 of  Ioternational  Studies)

 4,  Officers  on  Special  Duty  (Library)

 Ss.  Chief  Project  Engineer

 6.  Professor  of  Geography  and
 Special  Officer  (Planning)

 श्री  बलराज  मधोक  :  भ्रध्यक्ष  जी,  यह
 विश्वविद्यालय  पब्लिक  फण्ड  से  कायम  किया
 गया  है,  नेहरू  मेमोरियल  फण्ड  से  कायम  नहीं
 किया  गया  है,  किसी  का  पौकेट-एडीशन  नहीं
 है  ।  इसलिये  जब  कि  यह  यूनीवर्सिटी  पब्लिक
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 6.  Professor  P.  N.  Dhar,  Adviser  to  Prime
 Minister  (Former  Director,  Institute  of
 Economic  Growth),  New  Delhi.

 7,  Professor  M.  V.  Mathur,  Director  Asian
 Institute  of  Educational  Planning  and
 Administration,  New  Delhi  (Formerly
 Vice-Chancellor,  Rajasthan  University).
 Shri  M.  Chalapathi  Rau,  M.A.,  Editor,
 National  Herald,  New  Delhi.

 Physics
 Group,  Modular  Laboratory,  Bhabha  8

 Dr.  M.  S.  Swaminathan,  Director,  Indian
 Agricultural  Research  Institute,  New
 Delhi.

 Professor  M.  S.  Rajao,  M.A.,  D.  Litt.  (He
 has  been  serving  the  Indian  School  of  Interna-
 tional  Studies  for  the  last  Sh  years).

 Shri  M.  L.  Sobti,  LA.  &  A.S.  (He  was  the
 Deputy  Director  in  the  Office  of  the  Comptroller
 and  Auditor  General  of  India  and  has  been
 appointed  in  the  University  on  deputation).

 Shri  Girja  Kumar,  M.A.  (He  has  been  serv-
 ing  the  Indian  School  of  International  Studies
 as  Librarian  for  the  last  4  years.)

 Shri  Dhanpat  Rai,  B.A.  (He  was  Officer-in-
 Charge,  China  Cell  in  the  Scientific  Information
 Bureau  and  Documentation  Centre,  for  7  years
 and  has  been  appointed  on  deputation  for
 organizing  and  building  up  the  main  Library  of
 the  University).

 Shri  S.G.  Puthli,  8.8.  (Civil)  (He  was
 Superintending  Engineer,  CPWD  for  9  years  and
 has  been  appointed  on  deputation  as  Chief
 Project  Engineer.)

 Professor  Moonis  Raza,  M.A.  In  addition
 to  his  duties  as  Professor  of  Geography  in  the
 University  Professor  Moonis  Raza  is  assisting  in
 the  Planning  of  the  academic  programmes  of  the
 University.  Before  joining  the  University,  he
 was  Professor  and  Principal  at  the  Regional
 Engineering  College,  Srinagar.

 फण्ड  से  चल  रही  है  तो  इस  पाश्षियामेंट  का  या
 जहां  पर  यह  यूनीबर्सिटी  कायम  है  यानी  दिल्ली
 का  कोई  रिप्रेजेन्टेटिव  इसकी  एक्जीक्यूटिव  पर
 या  इसके  हायर-प्राफीसेज  में  न  द्वोने  का  क्या
 कारण  है  ?  क्या  इसका  यह  कारण  नहीं  है  कि
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 or  इसको  नेपोटिज्म  का  अड्डा  बनाना  चाहते
 हैं  कुछ  भ्रलीगढ़  के  लोगों  को  प्रोवाइड  करने  के
 लिए  रखना  चाहते  हैं।  प्रगर  ऐसी  बात  नहीं
 है  तो*  फिर  दिल्ली  का  कोई  भी  आदमी  या
 पालियामेंट  का  आदमी  इसमें  क्‍यों  नहीं  है  ?

 DR.  ए  K  R.  V.  RAO:  I  do  not
 understand  what  precisely  my  hon.  friend
 had  in  mind  when  he  talked  about  nepotism,
 Aligarh  and  so  on.  Inthe  Act  there  are,
 what  are  called,  transitional  provisions  and
 under  the  transitional  provisions  the  Visitor
 is  authorised  to  nominate  the  first  Vice-
 Chancellor,  the  firs:  Court,  the  first  Execu-
 tive  Council,  the  first  Academic  Council
 and  soon  The  Vice-Chancellor  will  be  for
 a  period  of  five  years  and  the  other  bodies
 for  a  neriod  of  three  years.  As  soon  as  the
 three  year  period  is  over,  all  the  various
 things,  which  aie  there  in  the  Act  regarding
 the  representation  of  the  Municipal  Corpora-
 tion,  the  New  Delhi  Municipal  Committee
 etc.,  will  come  into  force.  Secondly,  it  is
 Not  that  there  are  no  Members  of  Parliament
 00  the  Court.  We  have  get  some  Memoers
 of  Parliament  on  the  Court.

 SHRI  KANWAR  LAL  GUPTA:  From
 Delhi  ?

 DR.  ५,  K.R.  V.  RAO:  The  question
 just  now  asked  is  that  they  should  be  from
 Delhi.  I  am  afraid,  nothing  in  the  Act
 States  that  there  should  be  Members  of
 Parliament  from  Delhi.  If  I  may  say  so
 with  great  respect  and  deference,  even  the
 Delhi  University  does  not  belong  only  to  the
 Union  Territory  of  Delhi.  The  Jawaharlal
 Nehru  University  does  not  belong  to  the
 People  of  Delhi  only.  Both  the  Delhi
 University  and  the  Jawaharlal  Nehru
 University  belong  to  the  nation  as  a
 whole.  They  are  administered  as  national
 universities.  When  the  election  comes,  there
 is  nothing  to  prevent  a  Delhi  M.  P.  from
 being  e.ected.  But  when  this  House  passed
 the  Jawaharlal  Nehru  University  Act  it  did
 pot  say  that  an  M.P.  from  Delhi  should  be
 on  this  particular  body.  [t  009  said  that
 Members  of  Parliament  should  be  there.
 They  will  be  there  when  the  Act  comes  fully
 into  force.  Even  in  the  initial  nominations,
 we  have  seen  to  it  that  there  are  five
 Members  of  Parliament  on  the  Court.
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 SHRI  BAL  RAJ  MADHOK:  It  is  a
 question  of  propriety.  We  do  not  want  only
 from  Delhi.  But  is  there  no  educational
 system  in  Delhi?  You  have  not  given  the
 explanation.  Simply  because  you  think  ia
 a  particular  way,  and  that  is  the  correct  way,
 we  cannot  accept  it.

 यह  जो  लिस्ट  दी  गई  है  इसमें  श्री  नूष्ल
 हसन,  भ्रलीगढ़  यूनीवर्सिटी  के  हैं,  अगर  उनको
 पार्लियामेंट  के  मे  बर  की  हैसियत  से  रखा
 गया  है  तो  He  is  a  nominated  Member  ;  he  is
 not  an  elected  Member.
 इसलिए  उनको  पालियामेंट  का  नुमाइन्दा
 मानना  गलत  बात  होगी।  द्वो-्तीन  लोग
 डेपूटेशन  पर  हैं,  उनका  कोई  स्थान  नहीं  है  1

 मुनीस  रजा  पहले  अलीगढ़  में  थे,  उसके  बाद
 काइमीर  के  इंजीनियरिंग  कालिज  के  प्रिसीपल
 बनाये  गये,  वहां  से  इनको  इसलिए  निकाला
 गया  कि  वहां  पर  इन्होंने  साम्प्रदायिकता  का
 प्रचार  किया,  दंगे  करवाये,  इसके  बारे  में
 काइमीर  गवनंमेंट  की  रिपोर्ट  है...

 SHRI  5.  M.  BANERJEE  :  Sir,  I  rise  on
 a  point  of  order...

 SHRI  BAL  RAJ  MADHOK:  I  had
 asked  the  background  of  the  people  and
 here  is  the  backgrond  given  by  them.  Please
 read  the  statement.

 This  should
 go  on

 SHRI  5.  M.  BANERJEE  :
 be  expunged  ;  this  should  not
 record,

 SHRI  BAL  RAJ  MADHOK  :  The  state-
 ment  is  there.  It  is  on  record.

 Is  it  pot  a  fact  that  this  man  was
 dismissed  as  the  Principal  of  the  Reginnal
 Engineering  College,  Srinagar  for  his  com-
 munal  activities  there

 SHRI  VASUDEVAN  NAIR:  Who  said
 it?

 SHRI  BAL  RAJ  MADHOK:  A  com-
 mittee  was  appointed  for  the  purpose  and
 that  said  it.

 SHRI  VASUDEVAN  NAIR  :  Which
 gommittee  ?
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 SHRI  BAL  RAJ  MADHOK  :  You  are
 not  the  Minister.  Let  the  Minister  deny  it.
 When  there  was  a  strike  and  the  college  was
 closed  for  about  a  yeer,  this  man  was  known
 to  have  been  at  the  back  of  the  riots  there.
 Now  that  msn  is  going  to  be  put  in  the
 Executive  Council!  and  he  is  going  to  be
 given  all  the  powers  in  the  University.  What
 is  the  justification  for  keeping  him  there  ?
 On  the  one  side,  you  co  tinue  to  have  a
 dialogue  against  communalism,  on  the  other
 side,  you  put  this  kind  of  people  in  the
 new  University  which  is  just  in  the
 making.

 श्री  स०  मो०  बनर्जी:  मघोक  जी  को
 कालिज  से  कमों  निकाला  गया,  पहले  यह  बतायें?

 SHRI  BAL  RAJ  MADHOK  :**
 I  think,  the  Speaker  !:as  a  special  fasci-

 nation  for  him.  Let  them  continue  a
 dialogue.  Ido  not  want  that...(inter:up- tion)

 MR.  SPEAKER  :  Why  are  you  using
 such  strong  expression  ?

 SHRI  BAL  RAJ  MADHOK :  If  he  goes
 on  ioterrupting  like  that..  (Interruption).
 This  is  not  the  first  time.**

 He  must  be  pulled  up.  (Jaserruption) MR.  SPEAKER:  This  is  not  in  good
 taste.

 SHRI  S.  M.  BANERJEE:  **

 MR.  SPEAKER:  Don’t  use  such  ex-
 pressions.

 DR.  V.  K.  २.  V.  RAO:  Sir,  part  (०)  of
 the  Question  which  the  hon.  Member  put
 says  :

 “(c)  whether  it  is  also  a  fact  that  the
 administration  of  this  University  is  in
 the  hands  of  some  ex  and  present
 employees  of  Aligarh  Muslim  Univer-
 sity  ट्र

 In  answer  to  that,  we  have  pointed  out
 that  out  of  9  Members  of  the  Executive
 Council,  one  Member  happens  to  be  a  very
 distinguished  historian  who  is  also  a  Pro-
 fessor  in  the  Aligarh  Muslim  University.
 Having  one  Professor  who  is  himself  a  very
 distinguished  intellectual  and  a  historian  as
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 a  Member  of  the  Executive  Council  of  9
 Members  surely  does  not  make  the
 University  being  administered  by  ex  or
 present  employees  at  the  Aligarh  Muslim
 University.  5

 Another  reference  which  the  hon.
 Member  made  was  to  Prof.  Moonis  Raza
 who  has  been  appointed  as  a  Professor  of
 Geography  in  the  University.  He  was  a
 permanent  senior  Professor  in  the  Regional
 Engineering  College,  Srinagar  since  ‘1964,
 Before  he  joined  the  University,  he  was  also
 acting  as  the  Principal  from  1966.  He  has
 been  appointed  as  a  Professor  of  Geography
 in  the  Jawaharlal  Nehru  University.
 Before  joining  the  Regional  Engineering
 College,  Srinagar,  in  1964,  he  was  a  Reader
 in  the  Depariment  of  Geography  in  the
 Aligarh  Muslim  University.  He  is  assisting
 the  Vice  Chancellor  in  the  planning  of  the
 academic  programme  of  the  University.  He
 is  one  of  the  senior  Professors.  I  think,  it
 is  most  unfortunate  that  about  a  University
 like  the  Jawaharlal  University,  which  is
 doing  well  and  which  one  day  become  a
 centre  of  world  reputation  and  world  learn-
 ing,  on  the  basis  of  the  fect  that  there  is
 one  Member  of  the  Executive  Council  who
 was  a  Reader  of  the  Aligarh  Muslim  Uni-
 versity,  the  hon.  Member  should  suggest  in
 this  manner  that  the  administration  of  the
 University  is  in  the  hands  of  some  ex  and
 present  employees  of  the  Aligarh  Muslim
 University.  I  very  much  regret  the  suggestion
 he  has  made.

 SHRI  BAL  RAJ  MADHOK  :  My
 question  was  :  is  it  not  a  fact  that  this  man
 was  dismssed  from  the  Principalship  of  the
 Engineering  College,  Srinagar  for  his  com-
 munal  activities  and  for  indulging  ia
 hooliganism.  Therefore,  is  it  not  a  fact  ?

 DR.  V.K.R.V.  RAO:  I  have  no
 knowledge  about  this  particular  question.
 But,  to  the  best  of  my  information,  I  should
 say  that  would  not  be  true.  Otherwise,  I
 don’t  think  a  person  who  has_  been
 dismissed  from  an  academic  post  wou'd
 have  been  recruited  asa  Profes:or  in  a
 University.

 SHRI  BAL  RAJ  MADHOK  :  Will  you

 **Expunged  as  ordered  by  the  Chair.
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 make  an  inquiry  into  this  ?  If  you  are
 proved  wrong,  will  you  dismiss  kim  from
 there  ?  I  want  to  clinch  the  issue.  If  what  I
 Say  is  correct...

 e
 MR.  SPEAKER  :  Why  are  you  putting

 these  hypothetical  questions  ?

 SHRI  BAL  RAJ  MADHOK  :  I  am
 sure  about  my  facts.  He  may  net  be  sure
 about  his  facts.  If  you  are  wrong,  will  you
 Tevise  our  decision  ?

 SHRI  Ss.  M.  BANERJEE  :  I  would  like
 to  know  from  the  hon.  Minister  vhether  in
 appointing  persons  on  the  Board  of  this
 University  care  will  be  taken  to  see  that
 those  who  do  not  belicve  in  the  non-
 alignment  policy  pursued  by  Pandit  Jawahar-
 lal  Nehru  and  secularism  and  those  who
 have  no  faith  either  in  the  non  alignment
 policy  or  in  secularism  are  not  taken  on  this
 Board.  Whether  care  will  be  taken  to  this
 want  to  know.

 T  only  suggest  that
 You  put

 MR.  SPEAKER  :
 you  don’t  counteract  what  he  said.
 your  question.

 SHRI  5.  M.  BANERJEE  ;  My  question
 is:  those  pecple  who  have  no  faith  in
 Nehru’s  policy  should  not  be  taken.  I  want
 an  assurance  from  him.

 DR.  ५.  K.  7९.  V.  RAO:  I  am  not  the
 appointing  authority  of  professors  in  the
 Jawaharlal  Nehru  University.  But  the
 remarks  made  by  the  hon.  Member,  I  shall
 certainly  have  them  conveyed  to  the  Vice
 Chancellor.

 DR.  SUSHILA  NAYAR  :  I  would
 like  the  hon.  Minister  to  please  clarify
 whether  the  Nehru  University  is  a  regular
 academic  institution  which  will  go  into  all
 the  usual  academic  activities  of  a  University
 or  whether  it  is  a  university  or  which  is
 purely  meant  to  study  the  ideas  and  ideo-
 logies  and  beliefs  of  Mr.  Nehru.

 DR.  ५.  K.  R.  V.  RAO:  I  can  categori-
 cally  tell  the  hon.  Member  that  the  Nehru
 University  has  not  been  established  merely
 to  study  the  ideas  and  ideologies  of  Mr.
 Nehru.  The  Nehru  University  Act  has  been
 passed  by  this  Parliament  and  in  the  passing
 of  this  Act,  they  have  laid  dowo  that  some
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 attention  should  bs  paid  to  the  various  things
 for  which  Mr.  Nehru  stood,  things  like
 national  integration,  secularism,  so  on  aod
 so  forth.

 As  far  as  the  University  is  concerned,
 it  is  developing  as  a  regular  University,  not
 a¥  an  affiliating  University,  but,  as  a  highly
 specialised  post-graduate  and  post-doctorate
 schools  of  research  in  various  disciplines
 and  I  am  sure  the  hon,  Member  herself
 will  be  very  happy  when  she  finds  how  this
 University  is  growing.

 SHRIMATI  SUSHILA  ROHATGI  :  See-
 ing  that  Mr.  Nehru  believed  in  freedom  of
 expression  and  freedom  of  thought,  will  the
 Government  be  prepared  to  give  an  assu-
 rance  that  the  members  who  will  be  appoin-
 ted  on  the  various  bodies  of  the  University
 have  freedom  of  thought  and  expression  ?
 Whether  they  agree  or  disagree  with  Mr.
 Nehru  should  not  be  the  criterion  but  those
 who  have  good  academic  qualifications  and
 who  will  be  responsible  for  bringing  up  a
 very  high  calibre  university  should  be
 there.

 DR.  V.  K.  R.  V.  RAO:  I  take  it  for
 granted  that  when  people  are  recruited  to
 University  posts,  they  will  be  recruited  on
 basis  of  high  academic  qualifications.  I
 may  also  take  it  for  granted  that  in  the
 University  within  the  normal  restraints,
 there  will  be  freedom  of  expression.  So,
 I  don’t  know  what  exacily  she  has  in  mind.

 SHRIMATI  SUSHILA  ROHATGI
 One  may  not  agree  with  the  views  of  Mr.
 Nehru.  But  they  should  have  freedom  to
 differ  from  Nehru’s  ideology  also.

 DR.  ve  K.R.  ve  RAO:  Anybcdy  can
 differ  from  Mr.  Nehru.

 Embezzlement  of  Money  deposited  by
 Merchants  of  Alwar

 Hy
 the  State  Bank  of

 India

 *8I5.  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  merchants
 of  Alwar  Mandi  deposited  over  rupees  one
 lakh  in  the  State  Bank  of  India  on  the  2Ist
 September,  970  ;

 (b)  whether  it  is  also  a  fact  that  the
 Bank  issued  receipts  to  them  duly  stamped,
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 and  this  money  was  vever  deposited  in  Bank
 accounts  and  was  embezzled  by  the  Bank
 employees  ;

 (c)  whether  Government  have  received
 any  complaint  in  this  regard  ;  and

 (d)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  to  (d).  According  to
 the  information  available,  a  few  merchants  of
 Alwar  are  reported  to  have  paid  to  one
 person  from  Alwar  certain  amounts
 for  deposit  in  Government  account.  This
 person,  without  depositing  these  collections
 in  Government  account,  is  alleged  to  have
 issued  torged  cash  receipts  to  these  mer-
 chants  Receipts  were  not  issued  by  the  State
 Bank  of  India.  The  Alwar  Police  are  investi-
 gating  the  case.

 |

 श्री  राम  किशन  गुप्त  :  यह  बात  कहां  तक
 सच  है  कि  वे  मरचेंट्स  उस  रुपये  को  जमा
 कराने  के  लिए  बेक  में  ले  गये  शौर  केश  काउंटर
 पर  जो  दाख्स  बैठा  हुश्न  था,  जिसका  जिक्र
 किया  गया  है,  उसको  वह  रुपया  दे  दिया,  जब
 कि  अब  कहा  जाता  है  कि  वह  रुपया  केंक़  में
 जमा  ही  नहीं  हुआ ?

 SHRI  Y.  8,  CHAVAN  :  I  am  giving  the
 facts  which  are  with  me  at  the  present
 moment.  The  moncy  was  not  paid  in  the
 State  Bank.  No  reczipts  were  given  by  the
 State  Bank  cf  India.  This  is  the  position
 as  far  as  the  fac's  are  conceined.  We  will
 have  to  depend  upon  the  Police  investigation.
 I  cannot  say  anything  more  now.

 श्री  राम  किशन  गुप्त:  क्‍या  मैं  जान
 सकता  हूं  कि  इस  विषय  में  जिस  मुलजिम  का
 जिक्र  किया  गया  है,  उसको  श्रभी  तक  गिर-
 फ्तार  क्या  गया  है  या  नहीं  गौर  बेंक  के  किसी
 झौर  कमंचारी  के  खिलाफ  कोई  एक्शन  लिया
 गया  है  या  नहीं  ?  चूंकि  यह  मामला  बड़ा
 गम्भीर  है,  इसलिए  क्या  सरकार  सी०  बी०
 झाई०  के  जरिये  इसकी  एनक्वायरी  कराने  के
 लिए  तैयार  हैं,  ताकि  इस  मामले  को  खत्म  न
 कर  दिया  जाये  श्रौर  करप्ट  झाफिसें  को  गलत
 ठंग  से  बचाने  की  कोषशिश  न  की  जाये  ?
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 SHRI  Y.  8,  CHAVAN:  It  is  pot  a
 matter  that]  can  direct  fiom  here.  It  isa
 matter  with  the  Police.  The  Police  are  in-
 vestigating  the  matter.  ]  cannot  say  anything more  than  that.

 Central  Ald  to  Better  the  Pay  Scales  of
 Teachers  in  U  P.

 *816.  SHRI  S  M.  BANERJEE:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  State  Government  of
 U.P.  has  demanded  scme  financial  aid  to
 better  the  pay  scales  of  teachers  in
 U.Ps?

 (b)  if  so,  the  reaction  of  Government
 thereto  ;

 (c)  whether  any  financial  aid  has  been
 given  ;  and

 (d)  if  not,  the  reasons  for  the  same  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.R.  ५.
 RAO)  ;  (a)  to  (a).  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 Statement

 No  formal  demand  has  been  received
 recently  from  the  State  Government  of  Uttar
 Pradesh  for  financial  assistance  to  improve
 the  pay  scales  of  school  teacheis  in  Uttar
 Pradesh.  The  Government  of  India  have
 already  a  scheme  for  assisting  State  Govern-
 ments  for  impreving  the  pay  scales  of  uni-
 versity  and  college  teachers  to  bring  them  to
 the  level  recommended  by  the  University
 Grants  Commission  during  the  Fourth  Plan.
 The  Uttar  Pradesh  Government  have  already
 taken  advantage  of  the  latter  scheme

 As  regards  primary  and  secondary  school
 teachers  the  Government  of  India  have  no
 scheme  for  assisting  State  Governments  for
 improving  the  pay  scales,  as  schoo]  education
 is  a  State  subject.

 SHRI  S.  M.  BANERJEE  :  Is  the  Minis-
 ter  aware  that  the  degree  college  teachers
 and  secondary  teachers  and  primary  school
 teachers  of  UP.  are  all  starting  an  agitation
 either  in  the  form  of  bunger  strike  or  dharna
 or  other  forms  and  that  various  campaigns
 are  going  on  to  better  their  pay  scales  ?  The
 Chief  Minister  of  U.P.  promised  to  them
 recently  that  their  scale  can  be  increased  fur
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 the  better  if  the  Central  assistance  is  given.
 I  would  like  to  know  from  the  hon.  Minister
 whether  a  demand  was  made  by  the  State
 Government  and  if  so,  I  would  like  to  know
 the  readtion  of  the  Central  Government  in
 this  regard.

 DR.  ५.  K.R.  V.  RAO:  In  the  state-
 ment  I  have  said  that  no  formal  demand
 has  been  received  recently  from  the  State
 Government  of  Uttar  Pradesh  for  financial
 assistance  to  improve  the  pay  scales  of
 school  teachers  in  Uttar  Pradesh.  The
 Government  of  India  have  already  a  scheme
 for  assisting  State  Governments  for  improv-
 ing  the  pay  scales  of  university  and  college
 teachers  as  far  as  the  UGC  scales  are  con-
 cerned.  As  far  as  secondary  school  teachers
 are  concerned,  the  Government  of  India
 have  no  scheme  for  assisting  the  State
 Governments.

 SHRI  S.M.  BANERJEE:  When  Mr.
 Chagla  was  the  Education  Minister,  he
 anponnced  that  a  triple  benefit  scheme,  that
 is,  having  benefits  of  pension,  gratuity  and
 provident  fund  will  be  implemented  in  the
 case  of  teachers  in  all  States  and  that  the
 Centre  will  give  50%  or  60%  assistance—I
 don’t  remember  the  exact  figure.  Is  he  aware
 that  this  triple  benefit  scheme  has  not  been
 implemented  in  U.P.?  Sir,  U.P.  is  the
 biggest  State  and  at  the  same  time  it  is  a
 State  which  hay  the  lowe:t  salary  scales  for
 teachers.

 May  I  know  whether  the  triple  benefit
 scheme  has  been  implemented  in  UP  or  not,
 and  if  not,  whether  the  reason  is  one  of
 financial  difficulty  experienced  by  the  State,
 and  if  the  reason  is  the  financial  difficulty,
 then  what  assistance  is  the  Centre  likely  to
 give  ?

 Dr.  २५.  K.R.  ४.  RAO:  I  do  not  know
 why  all  these  questions  are  being  addressed
 to  me,  because  it  does  not  involve  only  edu-
 eation  but  also  finance.

 As  far  as  the  triple  benefit  scheme  is
 cancerned,  |  am  not  at  present  in  possession
 of  the  information  whether  it  is  applied  in
 UP  or  not.  I  would  not  be  surprised  if  it  is

 -not  applied,  because  I  know  that  the  condi-
 tion  of  the  higher  secondary  s  hoo!  teachers
 in  UP  is  not  as  good  as  in  some  other  States
 in  the  country.

 Regarding  the  reported  assurance  given
 e
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 by  Shri  M.  C.  Chagla  that  50  per  cent  would
 be  paid  by  the  Centre,  I  have  no  knowledge
 of  that  assurance.  I  would  also  |.ke  to  point
 out,  as  I  pointed  out  in  answer  to  an  carlier
 question,  thet  after  the  Fourth  Plan  was  dis-
 cugsed  and  formulated  by  the  National
 Development  Council,  the  State  Governments
 have  made  it  very  clear  that  they  do  not
 want  the  Centre  to  come  in  zny  of  the  States
 and  there  has  been  a  tremendous  cut  in  the
 number  of  Centrally  sponsored  ard  Centrally
 aided  schemes  in  the  sphere  of  education.
 The  understanding  is  that  larger  resources
 would  be  made  available  in  block  form  to  the
 States  in  the  Fourth  Plan  and  they  would  be
 giving  priority  to  the  schemes,which  they
 consider  important.  Therefore,  the  real  re-
 medy  for  this  which  I  may  very  humbly
 suggest  to  my  hon.  friend  has  to  come  from
 the  legislature  in  this  State,  because  it  is  for
 the  State  Government  to  find  resources  to
 implement  the  scheme.

 SHRI  PILOO  MODY :  Is  he  suggesting
 that  he  should  become  an  MLA  ?

 DK.  V.  K.  R.  V.  RAO:  Iam  not  sug-
 gesting  that  ;  I  would  not  hhke  to  miss  him
 here.

 श्री  जनेश्वर  मिश्र  :  भ्रध्यक्ष  महोदय,  यह
 सही  है  कि  प्रारम्भिक  विद्यालय  ध्रौर  हायर
 सेकेण्डरी  स्टेज  तक  वी  पढ़ाई  राज्य  का  विषय

 है  लेफिन  यह  भी  सत्य  है  कि  देश  में  फैली  हुई
 महंगाई  चब्हाश  साहब  का  विषय  है।  तो  क्‍या
 केन्द्रीय  सरकार  द्वारा  बढ़ाई  गई  महंगाई  के
 सवाल  को  हल  करते  के  लिए  केन्द्रीय  शिक्षा
 मन्त्रालथ  देश  भर  में  जो  प्रारम्भिक  और  उच्च-
 तर  माध्यमिक  स्तर  तक के  प्रध्यापक  हैं  उनकी
 रोटी  की  व्यवस्था  करने  को  तैयार  है?

 DR.  vy  K.R.  V.  KAO:  I  do  not  know
 how  I  can  ensure  that.  But  whenever  I  get  a
 chance  to  put  in  a  word  for  better  treatment,
 better  scales  of  pay  and  better  conditions  of
 work  for  secondary  teachers,  I  do  not  fail  to
 do  so.

 श्री  प्रकाशवीर  शास्त्री  :  मैं  शिक्षा  मन्त्री
 महोदय  से  यड़  जानना  चाहता  हूं  कि  विश्व-
 विद्यालय  झनुदान  द्रायोग  ने  जो  विश्वविद्यालय
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 स्तर  के  शिक्ष  कों  का  वेतनमान  निर्धारित  किया
 था  श्रौर  उसके  लिए  जो  केन्द्रीय  सरकार  ने
 उत्तर  प्रदेश  को  अरपना  सहयोग  दिया  था  उसके
 श्राधार  पर  उत्तर  प्र<श  सरकार  को  बिना  किसी
 प्रकार  एक  पैसा  लगाए  विश्वविद्यालय  अनुदान
 श्रायोग  की  सिफारिश  को  कार्यान्वित  करने  में
 कोई  कठिनाई  नहीं  होनी  चाहिए  थी  ।  मैंने  इस
 सम्बन्ध  में  डा०  राव  को  पत्र  भी  लिखे  थे  और
 उनके  ज्ञापन  भी  दिए  थे।  तो  मैं  उनसे  यह
 जानना  चाहता  हैं  कि  आपने  जो  राज्य  सरकार
 को  लिखा  कि  विद्व  विद्यालय  स्तर  के  ग्रध्या-
 पकों  के  वेतनमान  उसी  आधार  पर  होंगे  जंसी
 कि  सिफारिश  की  गई  थी  उसका  क्‍या  परिणाम
 हुआ  है?

 दूसरी  बात--जंत्ता  कि  उत्तर  प्रदेश  आथिक
 दृष्टि  से  पिछड़ा  हुआ  है  उसको  ध्यान  में  रखते

 हुए  प्राइमरी  श्रौर  हायर  संकेण्डरी  स्तर  के
 प्रध्यापकों  के  वेतनमान  सुधारने  के  लिए  क्‍या

 कुछ  विशेष  सहायता  केन्द्रीय  सरकार  उत्तर
 प्रदेश  को  देने  का  विचार  कर  रही  है  ?

 DR.  V.K.R  V.  RAO:  Regarding  the
 first  question,  I  must  say  that  it  is  my  impres-
 sion,  becaus:  that  is  the  information  that  I
 have  received  so  far,  that  the  UP  Government
 have  already  taken  advantage  of  the  UGC
 scheme  that  we  have  recommended  to  them,
 but  whether  this  is  applied  in  detail  to  all
 the  colleges  is  a  subject  on  which  I  shall  got
 detailed  information  and  then  |  shall  make  it
 available.

 Regarding  the  second  question  whether
 the  Central  Government  will  be  able  to  give
 special  financial  assistance  to  the  UP
 Goveroment  because  of  its  beckwardness,  ]
 quite  honestly  do  not  find  myself  in  a
 Position  to  give  any  nswer  to  that  question.
 I  have  no  right  to  answer  that  question,  be-
 cause  if  I  did,  I  mght  fiod  myself  out  of
 this  particular  place  where  I  am  sitting  ?

 श्री  फारखंबे  राय  :  क्‍या  शिक्षा  मन्त्री  जी
 को  इस  ढात  की  सूचना  अथवा  शिकायत  मिली
 है  कि  श्राज  उत्तर  प्रदेश  सरकार  थी  वित्तीय
 स्थिति  खराब  होने  के  कारण  या  कुप्रबन्ध  के
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 कारण  जिला  परिषदों  के  जरिए  जो  प्राइमरी
 झर  जूनियर  हाई  स्कूल  संचालित  किए  जाते

 हैं  उनके  भ्रध्यापकों  के  लाखों  रुपये  तनख्वाह  के
 कई  साल  से  बकाया  पड़े  हुए  हैं?  तो  कम  से
 कम  क्‍या  केन्द्रीय  सरकार  इतनी  सहायता  उन्हें
 देने  के  बारे  में  सोच  रही  है  जिससे  कि  उनका
 जो  बकाया  है  लाखों  रुपये  कई-कई  साल  से  वह
 उनको  दिया  जा  सके  या  पूरा  किया  जा  सके  ?

 DR.  ५.  K.  7२.  V.  RAO  :  I  shall  see  that
 the  correct  extract  of  what  hon.  Member  has
 said  is  sent  with  my  compliments  to  the
 Minister  of  Finance  in  the  Government  of
 India.

 श्री  प्रेम चन्द  वर्मा  :  मैं  मन्‍्त्री  महोदय  से
 जानना  चाहता  हुं,  उन्होंने  श्रभी  कहा  है  कि  यह
 प्रदेश  का  मामला  है,  लेकिन  शिक्षा  का  जहां
 तक  सवाल  है  उस  बारे  में  केन्द्र  की  बहुत  बड़ी
 जिम्मेदारी  है,  जो  अध्यापक  हैं  वह  सारे  देश  की
 कौम  को  बनाने  वाले  हैं,  तो  मैं  जानना  चाहता
 हूं  कि  उत्तर  प्रदेश,  पंजाब,  महाराष्ट्र  म्रौर

 राजस्थान,  इन  सारे  प्रान्तों  के  जो  टीचर  हैं
 उनकी  तनख्वाह  क्या  है  भौर  क्‍या  यह  सही  है
 कि  एक  टीचर  को  तनख्वाह  यू०  पी०  में  80
 दौर  00  रुपग्रे  के  दरमियान  है  ?

 दूसरी  चीज  मैं  यह  जानना  चाहता  हूँ  कि
 जो  प्राइमरी  टीचर्स  बौर  दूसरे  टीचर्स  हैं  उनकी

 तनख्वाहों  &  बारे  में  सारे  हिन्दुस्तान  के  प्रान्तों
 की  कोई  ऐसी  योजना  बनाने  का  विचार
 सरकार  का  है  जिसमें  कम  से  कम  और  ज्यादा
 से  ज्यादा  स्तर  है  तनख्वाह  का  वह  निर्धारित
 कर  दिया  जाय  ताकि  एक  प्रान्त  में  80  और
 I00  और  दूसरे  में  200  श्लौर  पौने  दो  सो
 इतना  भ्रन्तर  न  हो  ?  वह  कोई  मिनिमम  झौर
 मैक्सिमम  स्तर  निर्धारित  करेंगे  ताकि  यह  अंतर
 कम  होः?

 DR.  V.K.  R.  V.  RAO:  The  hen.
 member  has  given  his  upinions  on  a  number
 of  subjects.  J  do  not  know  what  he  expects
 me  to  say  about  them.  If  he  wants  infor-
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 mation  on  the  scales  of  pay  in  different
 States,  I  can  make  it  available  to  him  It  is
 a  three-page  statement  containing  about  200
 figures.

 It  i8  also  a  fact  that  the  pay-scales  of  the
 teaching  profession  in  UP  is  rot  satisfactory,
 but  what  the  Central  Government  can  do
 about  it  is  a  subject  on  which  ह 8ता  not  ina
 position  to  give  an  answer.

 श्री  प्रेम  चन्द  वर्मा  :  श्राप  यह  बतायें  कि
 उत्तर  प्रदेश  में  टीचर  को  तनख्वाह  कितनी  देते
 हैं  यह  मिनिस्टर  को  बताना  चाहिए।  मेग्बर
 को  हक  हासिल  है  यह  तो  जानने  का  कि  वहां
 के  टीचर  को  तनख्वाह  कितनी  है  ?

 MR.  SPEAKER:  It  is
 question,  He  can  get  the
 later  on,

 too  wide  a
 information

 श्री  प्रेम  चन्द  वर्मा:  चपरासी  से  कम
 तनख्वाह  है  टीचर  की  उत्तर  प्रदेश  में  ।

 रोजगार  प्रधान  शिक्षा

 ९४  17,  श्री  मीठालाल  मोना  :  क्‍या  शिक्षा
 तथा  युवक  सेवा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  स्कूल  स्तर  की  शिक्षा  को  रोज-
 गार  प्रधान  बनाने  श्रौर  कई  परीक्षणार्थ  परि-
 योजनाश्रों  को  चलाने  के  प्रइन  का  श्रध्ययन
 करने  के  लिए  नियुक्त  किए  गए  श्रध्ययन  दल
 की  रिपोर्ट  सरकार  को  प्राप्त  हुई  है  ;

 (ख)  यदि  हाँ,  तो  क्‍या  उस  पर  कोई
 निशंय  किया  गया  है  ;  प्रौर

 (ग)  यदि  हां,  तो  इसका  ब्यौरा  क्या  है  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  Yes,  Sir.

 (b)  and  (c).  A_  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 l.  The  Report  of  the  Study  Group  on
 Pilot  Projects  in  the  field  of  Voca-
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 tionalisation  of  Education  at  the
 School  Stage,  received  in  July,  9°0,
 was  generally  approved  by  the  Con-
 ferences  of  State  Edu:atton  Sec-
 retaries  and  Directors  of  Public

 °  Tostruction,  held  on  l0th  and  !J!th
 August.  Io  the  light  of  their  re-
 commendations,  the  State  Govern-
 ments  were  requested  to  select  one
 district  in  each  Sta'e  for  int-oduc-
 ing  the  programme  of  vocationali-
 sation  of  education  and  work  ex-
 perience  at  the  school  stage.

 2.  The  Gove:nments  of  Gujarat,
 Haryana,  Madhya  Pradesh  and
 Rajasthan  have  selected  Baroda,
 Karnal,  Sehore  and  Jaipur  districts
 respectively.  Replies  from  other
 State  Governments  are  awaited.

 3,  The  details  of  programme  wil!  be
 worked  out  by  the  State  Govern-
 ments  in  the  light  of  the  recommen-
 dations  made  by  the  Study  Group.

 4.  The  scheme  cf  vocationalisation  of
 education  and  work  experience  will
 also  be  included  as  one  of  the  pro-
 grammes  in  the  Intensive  Edu.
 cational  District  Development  Pro-
 jects  in  four  districts,  namely,  Dar-
 bhanga  (Bihar),  Jalgaon  (Maha-
 tasbtra),  Bellary  (Mysore)  and
 Sangrur  (Punjub)  00  which  prelimi-
 mary  work  has  already  been
 Started,

 श्री  मीठालाल  मीना  :  श्रध्यक्ष  महोदय,
 गरज  जितनी  बेकारी  की  समस्या  सरकार  के
 सामने  दौर  देश  के  सामने  है  उसका  मुख्य
 कारण  यह  है  कि  स्फूल  में  पढ़ाई  का  ढांचा

 ऐसा  है  कि  जिसमें  शहरों  के  अतिरिक्त  गांवों  के
 प्रन्दर  जो  बच्चे  पढ़ते  हैं  वट  श्रपने  घर  के  धन्धे
 से  भी  जाते  हैं  बौर  पढ़ाई  से  भी  जाते  है  क्योंकि
 ऊंची  शिक्षा  तो  वहू  प्राप्त  कर  नहीं  सकते,  श्रत:
 न  वह  पढ़  सकते  हैं  न घर  का  धन्धा  ही  कर
 सकते  हैं,  इसको  देखते  हुए  क्या  श्राप  राज्य
 सरकारों  के  माध्यम  से  ऐसी  कोई  योजना  वनाने
 जा  रहे  हैं  जो  शीघ्र  कार्यान्वित  हो  शौर  जो

 स्कूलों  में  ऐसे  धन्धों  को  सिखाने  का  काम  करे
 जिससे  वह  दागे  चल  कर  ब्रपने  धन्धों  को  कर
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 सके  श्र  बेकारी  की  समस्या  न  फैले  ?  इसके
 लिए  आपने  कोई  विचार  किया  है  ?

 DR  V.  K.R  V.  RAO:  I  think  the  hon.
 member  was  not  present  in  the  House  earlier
 when  in  an  answer  to  a  question  I  poifited
 out  that  we  appointed  a  special  group  of
 experts  to  go  into  the  subject  of  vocationali-
 sation  of  education  in  schools.  Vocationali-
 sation  means  not  merely  getting  jobs  but
 also  developing  a  liking  and  having  the  capa-
 city  to  do  different  kinds  of  jobs  that  are
 available  to  those  looking  for  employment.

 Here  the  idea  is  to  have  one  district  in
 every  State  selected  for  a  pilot  project  for  the
 purpose  of  trying  to  find  out  the  kind  of
 vocational  experience  that  can  be  introduced.
 It  will  take  time  ;  it  cannot  be  done  so  soon.
 We  are  on  the  right  road  as  far  as  what  the
 hon.  member  has  in  mind,  is  concerned.

 et  'मीोठालाल  मोना  :  जो  आपकी  यह
 रिपोर्ट  आई  है  इसमें  राज्य  सरकार  से  आपने

 सलाह  ली  है  यदि  हां,  तो  वहां  के  शिक्षा
 मन्त्रियों  तथा  वहां  के  उपकुलपतियों  की  इस
 बारे  में  क्‍या  प्रतिक्रिया  है  ?

 DR.  V.  K.  R.  ५.  RAO:  The  State
 Governments  have  al!  been  consulted  about
 this.  This  was  discussed  at  a  conference
 with  them.  Details  were  gone  into  and  on
 their  recommendation  we  have  decided  to
 have  a  pilot  project  in  each  State.

 श्री  मोठा  लाल  मोना  :  उनको  श्राप
 आधिक  सहायता  देंगे  या  क्‍या  करेंगे  ?  वह
 श्राधिक  सहायता  मांगते  हैं,  श्राप  देंगे  था  अपने
 खर्चे  से  वह  करेंगे  ?

 Dk.  V.K.R.V.  RAO:  It  has  been
 decided  to  give  a  grant  of  Rs  40,000  for  the
 first  preliminary  socio-economic  survey  to
 find  out  what  are  the  kinds  of  work  ex-
 perience,  vocationalisation  etc  which  will  be
 most  useful  for  the  students  in  the  particular
 district.  We  are  also  giving  some  grant  for  the
 appointment  of  project  officers.  When  the
 pilot  project  is  completed,  I  expect  the
 financial  implications  of  this  scheme  will
 become  very  large.  That  will  be  the  time  to
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 consider  how  the  finances  irs  to  be  shared  or
 found  by  the  Centre  and  the  States.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Apprehension  of  a  gang  selling  swiss
 made  Watches  in  Delhi

 *8I3.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  special  squad  of  the
 Preventive  Branch  of  the  Delhi  Customs  has
 claimed  to  have  smashed  a  big  gang  of
 cheats  operating  in  Delhi  specialising  in
 marketing  cheap  Swiss  watches  after  chang-
 ing  the  names  of  the  manufacturing  firms  ;

 (b)  whether  some  printing  and  stamping
 machines  and  several  incriminating
 documents  have  also  been  seized  in  a
 series  of  raids  at  several  places  in  the
 capital  on  the  20th  November,  970  by  the
 Preventive  Branch  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  (a)  The  officers  of
 the  Delhi  Central  Excise  Collectorate  have
 unearthed  a  gang  of  cheais  operating  in
 Delhi  who  market  cheap  foreign  watches  by
 obliterating  the  brand  names  of  watches
 from  the  dials  and  by  printing  the  brand
 names  of  expensive  watches  on  the  dials.
 The  blank  backs  of  the  watch  cases  are  also
 punched  to  indicate  the  brand  names  of
 popular  watches.

 (0)  and  (c).  Central  Excise  officers
 intercepted  on  20th  November,  970  a
 person  while  he  was  going  on  a  scooter  and
 recovered  from  the  tool  compartment  of  the
 scooter  55  wrist  watches.  As  a  result  of
 fsllowup  action,  three  other  premises  were
 searched  on  20th  November,  470  and  2Ist
 November,  1670,  resulting  ia  the  recovery  of
 80  more  wrist  watches,  two  printing
 machines  alongwith  chemicals  and  inks,  cne
 punching  machine  alongwith  dies  and  some
 incriminating  documents.  Two  persons
 were  arrested  and  later  released  op  bail  by
 the  Magistrate.
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 World  Bank's  report  on  Indian  Economy

 *8I8.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FINANCE
 be  plessed  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  latest  report  of  the
 World  Bank  in  which  a  reference  has  been
 Made  to  the  slow  rate  of  economic  growth
 in  India  and  various  other  matters  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;

 (c)  whether  this  view  of  the  World  Bank
 has  in  any  way  affected  the  loans,  grants/
 aids  being  given  to  India  ;  and

 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  to  (d).  The  latest
 report  of  the  World  Bank  on  India’s
 economic  situation  is  the  one  prepared  by
 the  Bank  Staff  in  April,  1970,  as  background
 material  for  the  meeting  of  the  Aid  India
 Consortium  heid  in  May,  1970  The  report
 took  note  of  the  encouraging  progress  in
 the  Indian  economy  over  the  Jast  few  years.
 The  Consortium  after  considering  the  facts
 commended  the  continued  improvements  in
 India’s  economic  situation  in  1969-70,
 especially  the  continuation  of  the  momentum
 in  agricultural  production,  recovery  in
 industrial  production  and  export  performance
 in  respect  of  non-traditional  items  like
 engineering  goods.  It  was  agreed  at  this
 meeting  that  India  needed  substantial  new
 commitments  of  non  project  as  well  as
 project  aid  if  the  growth  of  the  economy
 was  to  be  sustained  and  ac.elerated.  The
 commitments  of  fresh  aid  for  1970-71  are
 likely  to  be  around  Rs.  640  crores  as  against
 Rs.  610  crores  for  the  previous  year
 1969-70,

 Sale  of  Buildings  in  Calcutta  by  Big
 Industrial  Houses

 9819,  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  and  number  of  big
 industrial  houses  which  ere  selling  their
 buildings  in  Calcutta  ;

 (b)  whether  it  is  also  a  fact  that  the
 Life  Insurance  Corporation  aod  Banks  are
 also  purchasing  those  buildings,  if  so,  the
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 details  regarding  the  number  of  buildings
 Purchased  by  them  separately  and  the  cost
 at  which  purchased  ;

 (c)  whether  before  purchasing  the
 buildings  by  the  banks  and  LIC.  it  is
 ensured  that  the  price  is  not  being  paid  more
 than  the  present  market  value  thereof  ;  and

 (d)  in  case  the  price  paid  is  more,  the
 specific  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  The  information  is
 Dot  available.

 (b)  to  (d).  The  L.  I.  C.  bas  not
 received  any  such  offers  and  no  purchases
 have  been  made  or  are  being  negotiated.  As
 Tegards  nationalised  Banks  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  House  as  soon  as  it  is  available.

 Raids  in  Ahmedabad  to  unearth  Black
 Money

 °820  SHR!  MUHAMMAD
 SHERIFF  :

 SHRIN.  R.  LASKAR  :
 SHRI  NARYANAN  :

 Will  the  Minister  of  FINANCB  be
 pleased  to  state  :

 (a)  whether  about  Rs.  2  crores  of  black
 money  was  traced  by  the  Customs  and
 Income  Tax  officials  in  raids  in  Ahmedabad
 during  the  month  of  November,  1970  ;

 (b)  whether  such  raids  were  held  in
 Calcutta,  Bombay,  Madras  and  Delhi  as
 well  ;

 (c)  if  so,  the  results  thereof  ;  and
 (d)  whether  Government  would  chalk

 out  some  definite  programme  for  conducting
 such  raids  monthly/yearly  :od  if  not,  the
 reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SH  UKLA)  :  (a)  Searches
 were  carried  out  in  Ahmedabad  of  certain
 premises  by  the  Income  tax  and  Customs
 and  Central  Excise  authorities  in  October
 and  November,  970  as  a  result  of  which
 200  Kgs.  of  silver,  Indian  currency  amount-
 ing  to  Rs.  3  40  lakhs  and  books  of  account
 and  other  documents  were  seized.

 (b)  No  searches  were  carried  out  in
 Caleutts,  Bombay,  Madras  and  Delhi  ig
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 connection  with  the  searches  made  at
 Ahmedabad.

 (c)  Does  not  arise.
 (d)  Searches  are  made  under  the  law

 and  have  to  be  preceded,  in  each  case,  by
 acareful  judgement  and  reasonable  belivf
 that  some  contraband  goods  or  currency  are
 secreted  in  a  place  or  that  the  evidence  of
 tax  evasion  or  other  offence  can  be  secured
 only  through  a  search  of  the  premises.  By
 the  nature  of  things,  therefore,  there  cannot
 be  a  routine  programme  of  2ricdical
 searches.

 Research  Institations  Dependent  on
 Foreign  Ald

 #821,  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  research  institutions
 which  are  mainly  dependent  on  foreign
 money  for  their  activities  and  the  types  of
 research  carried  on  by  each  institution  ;

 (0)  the  amount  of  foreign  money
 teceived  by  each  institution  from  each
 country  during  the  last  three  years  ;

 (c)  whether  Government  are  aware  that
 some  of  these  institutions  have  been  spon-
 sored  by  the  U.S.  Central  Intelligence
 Agency  for  carrying  on  subversive  activities
 in  India  in  the  name  of  scientific  research,
 if  so,  the  detai's  thereof  ;  and

 (d)  what  steps,  if  any,  have  been  and
 are  being  taken  to  curb  the  role  of  foreign
 money  ino  India  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  Since  there  would
 be  a  number  of  institutions  conducting
 research  of  all  kinds  including  industrial
 research,  market  research,  social  research
 and  other  types  of  pure  and  _  applied
 research,  it  would  not  be  feasible  to  collect
 information  of  the  type  desired.

 (b)  Exchange  control  data  is  not  main-
 tained  on  these  lines.  However,  for  any
 specific  institution,  if  the  name  is  given,  an
 effort  will  be  made  to  furnish  the  informa-
 tion  for  remittances  of  Rs.  10,000/-  and
 more  received  by  it  on  each  occasion.

 (c)  and  (d).  Government  have  no
 information  to  indicate  that  any  of  the
 existing  Research  Institutions  are  getting
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 any  grant  from  foreign  intelligence  agencies.
 With  a  view  to  reduce  the  dependence  of
 Research  Institutions  on  foreign  assistance
 and  to  keep  an  effective  check  on  the  utilisa-
 tion  of  such  assistance,  the  Council  of  Social
 Sciences  Research  has  also  been  established.
 Government  have  under  consideration  a

 0  ve  legislation  to  regulate  the
 receipt  of  funds  from  foreign  organisations,
 agencies  or  individuals.

 सुरम्य  तथा  ऐतिहासिक  स्थलों  का
 पर्यटन  केन्द्रों  के  रूप  में  विकास

 #822  श्री  श्ोम  प्रकाश  त्यागी:  क्या
 पर्यटन  तथा  प्रसनिक  उड़्डयन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  सभी  राज्य  सरकारों
 से  ऐसे  सुरम्य  तथा  ऐतिहासिक  स्थलों  के  नामों
 की  सूची  भेजने  के  लिए  कहा  है  जिनका  विकास
 पयंटन  केन्द्रों  के  रूप  में  किया  जा  सके  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है

 (ग)  पर्यटन  केन्द्रों  के  रूप  में  विकास
 करने  के  लिए  सरकार  ने  किस-किस  स्थल  को
 प्राथमिकता  देने  का  निश्चय  किया  है  ;  भ्रौर

 घ)  इसके  लिए  सरकार  ने  क्‍या  मापदंड
 भपनाया  है  ?

 पर्यटन  तथा  प्रसंनिक  उदड्डयन  मन्त्री  :

 (डा०  कर्ण  सिह)  :  (क)  जी,  नहीं  ny

 (@)  प्रश्न  नहीं  उठता  t

 (a)  झौर  (घ).  पर्यटन  स्कीर्मो  को  केन्द्रीय
 सरकार  द्वारा  राज्य-वार  आधार  पर  नहीं,
 अपितु  पर्यटकों  क ेलिए  किसी  स्थान  के  वास्तविक
 भ्रथवा  प्रत्यशित  प्राकषंण  को  ध्यान  में  रखते

 हुए  तथा  साधनों  की  सीमा  के  श्वन्तर्गत  रहते
 हुए  तैयार  एवं  क्रियान्वित  किया  जाता  है।
 चौथी  योजना  के  दोरान,  जिन  स्थानों  को
 पर्यटन  विकास  के  लिए  प्राथमिकता  दी  जा  रही
 है  वे  ये  हैं;  गुल्म,  कोबालम,  कुल्लू-मनाली
 तथा  बोधाया-राजगिरि-नालग्दा  काम्पलेक्स  |
 झाखेट  पशु  शरण  स्थानों  के  विकास,  युवा
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 होस्टलों  की  स्थापना  तथा  बहुत  से  पर्यटन  केन्द्रों
 में  सुविधाश्रों  में  सुधार,  बंगलौर  तथा  प्रन्य  केन्द्रों
 भ्रादि  में  होटलों  के  निर्माण  की  श्रोर  भी  विशेष
 ध्यान  दिया  जा  रहा  है  1

 Jewellery  Belonging  to  the  Nawab  of
 Rampur

 #873,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  jewellery  of  the  late
 Nawab  of  Rampur  was  impounded  at
 Calcutta  and  deposited  in  the  State  Bank
 of  India,  New  Delhi,  while  attempting  to
 smuggle  it  out  into  Pakistan  ;

 (b)  whether  part  of  this  jewellery  was
 returned  to  the  present  Nawab  ;  and

 (c)  if  so,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  The  jewellery
 of  the  late  Nawab  of  Rampur  was  not
 impounded.  In  954  there  were  some
 reports  that  the  Rampur  Jewellery  was  likely
 to  be  taken  out  to  Pakistan,  without  the
 knowledge  of  late  Nawab.  The  late  Nawab
 agrecd,  at  the  suggestion  of  the  Government
 of  India,  to  bring  the  jewellery  to  Delhi  and
 deposit  it  in  the  State  Bank  of  India.

 (b)  and  (c),  The  jewellery  was  the
 private  property  of  the  Ruler  of  Rampur  and
 on  the  death  of  the  late  Nawab  the  jewellery
 was  divided  between  his  wicow  and  his
 successor.

 Raid  on  the  House  of  SbriR.K  Nayyar

 *824.  SHRI  SURAJ  BHAN:  Will  the
 Minister  FINANCE  be  pleased  to  state  :

 (a)  whether  the  house  of  the  film
 producer,  Shri  R.K.  Nayyar  and  his  wife
 Sadhna,  was  raided  by  the  Income  Tax
 Department  and  Foreign  Exchange  Enforce.
 ment  Directorate  in  Bombay  some  time
 ago  ;

 (b)  whether  the  documents  seized  reveal
 the  huge  evasion  of  taxes  by  both  of  them
 in  contrav.ntion  of  foreign  exchange  regula-
 tions,  and  also  sale  of  import  licences  io
 black-market  ;

 (०)  if  so,  the  amount  of  evasion  of
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 income  tax  and  illegal  eainings  of  foreign
 exchange  ;

 (d)  the  action  Government  have  taken
 in  the  matter  ;  and

 (९)  the  stage  of
 Present  ?

 e
 investigations  at

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  A  search  was
 carried  out  by  the  Foreign  Exchange
 Enforcement  Directorate  on  3-'-I969.  The
 Income-Tax  Department  was  also  associated
 with  the  search.

 (b)  The  documents  are  being  scrutinised
 and  investigations  are  in  progress.  It  is  not
 Possible  at  the  present  stage  to  say  that
 there  bas  been  huge  evasion  to  taxes  or  sale
 of  import  licences  in  the  black  market.
 However,  the  documents  do  show  a  prima
 Sacie  case  ot  contravention  of  the  Foreign
 Exchange  Regulation  Act.

 (०)  to  (e).  Various  investigating  agencies
 are  making  investigations  which  are  not
 yet  complete.  The  questions  of  quantifying
 the  extent  of  income  tax  evasion  and  illegal
 foreign  exchange  earnings  would  arise  only
 when  the  investigations  have  been
 completed.

 Views  Fxpressed  by  Chairman,  Tata
 Chemical  Ltd.  on  Monopolies  Act.

 #825,  SHRI  RABI  RAY:  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  his  attention  bas  been  drawp
 to  the  remarks  made  by  Shri  J.  R.  D.  Tata
 as  Chairman  of  the  Tata  Chemicals  Ltd.,
 while  presiding  at  the  company’s  annual
 general  meeting  on  the  !9th  November,  1970,
 at  Bombay  ;

 (b)  if  so,  the  reaction  of  Government  to
 the  views  expressed  by  Shri  Tata  on  the
 Monopolies  Act  ;  and

 (c)  whether  it  is  also  a  fact  that
 representatives  of  Tatas  have  met  officers  of
 his  Ministry  on  October  220d  and  Octuber
 26th  and  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY).  (a)  Yes,  Sir.

 (b)  The  Government  does  not  agree  with
 the  various  views  expressed  therein.



 39  =6Weitten  Answers

 ©  The  representatives  of  Tatas  met  an
 Officer  of  the  Department  of  Company
 Affairs  to  explain  their  contention  that  the
 Fertiliser  Project  proposed  at  Mithapur  by
 Tata  Chemicals  does  not  attract  the  provi-
 sions  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act.  e

 Biography  of  Netaji  Subhash
 Chandra  Bose

 *826.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  complete
 and  authentic  biography  of  Netaji  Subhash
 Chandra  Boss  has  yet  to  be  written  ;

 (b)  whether  Government  propose  to
 undertake  this  task  in  collaboration  with
 Netaji  Research  Bureau  and  some  eminent
 historians  ;  and

 (c)  if  so,  the  details  about  the  plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir.  We  have  been
 informed  that  the  Ministry  of  Information
 Broadcasting  has  a  proposal  to  bring  out  a
 biography  of  Netaji  Subhash  Chandra  Bose
 in  the  series—‘“Builders  of  Modern  India’.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Evasion  of  Payment  of  Taxes  on  Income
 by  Standard  Drum  and  Barrel

 Manufacturing  Company

 *827.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  56  on  the  27th  July,  970
 regarding  the  evasion  of  payment  of
 substantial  taxes  on  income  by  Standard
 Drum  and  Barre]  Manufacturing  Co.  and
 state;

 (a)  whether  the  Commissioner  of
 Income-tax  (Central)  Bombay  has  _  since
 completed  a  thorough  and  _  coordinated
 investigation  into  the  affairs  of  Standard
 Drum  and  Barrel  Manufacturing  Company
 and  various  other  companies  of  M/s.
 Maganlal  Chhagaolal  (P)  Ltd;

 (b)  if  60,  the  results  of  his  -findings  ;
 and
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 (c)  if  not,  how  mach  time  be  would
 further  take  to  complete  the  investigations  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).'  The
 investigations  are  in  progress,  These  relate
 to  a  number  of  years  and  require  investiga-
 tions  and  scrutiny  not  only  of  account  books
 and  documents  but  recoids  of  various
 Government  departments  and  banks.  It  is
 difficult  to  state  when  the  investigations  will
 be  completed.  Efforts  are  being  made  to
 expedite  the  investigation.

 Facilities  for  Tourists

 *828,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State;

 (a)  whether  his  call  for  intensive  efforts
 to  strengthen  the  infra-structure  for  tourism
 has  beeh  heeded  to  ;

 (b)  if  so,  the  steps  taken  to  provide
 accommodation  facilities  and  road  and
 transport  facilities  in  order  to  meet  the
 demands  of  domestic  tourism  and  foreign
 tourists  ;  and

 (c)  the  ultimate  requirements  and  how
 they  are  proposed  to  be  met  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  Yes,  Sir.  Modest  results  have
 been  achieved  by  initiating  steps  for  the
 construction  of  new  hotels  and  provision  of
 additional  transport  focilities  at  important
 tourist  centres  and  game  sanctuaries  and
 Creation  of  new  resort  areas.

 (c)  Based  on  the  projection  of  400,000
 tourists  by  the  end  of  the  Plan  period,  9,500
 hotel  rooms  would  be  required  to  meet  the
 additional  demand.  Financial  assistance  on
 attractive  terms  is  being  made  available  to
 private  parties  for  the  construction/
 renovation/expansion  of  hotel  accommoda-
 tion  and  for  purchase  of  tourist  transport
 vehicles.

 Sefzure  of  Smuggled  Cloves

 #829,  SHRI  0.  Y.  KRISHNAN :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  amount  of  the  contraband  cloves
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 seized  by  the  Customs  authorities  during
 January,  970  to  September,  970  ;

 (b)  whether  Government  are  aware  that
 the  cloves  smuggled  illegally  into  India  from
 West*Pakistan  and  Ceylon  are  marketed  in
 Bombay  and  Delhi  ;  and

 (c)  if  so,  the  action
 ment  in  this  regard  ?

 taken  by  Govern-

 THE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  36,628  kes.  of
 cloves  were  seized  by  the  Customs  authorities
 during  the  period  January,  3970  to

 ptember,  1970,
 (b)  Cloves  are  mostly  smuggled  from

 Ceylon  along  the  Coast  of  Tamil  Nadu  and
 also  in  moderate  quantities  by  passengers
 from  East  Africa  and  West  Pakistan  and
 smuggled  cloves  are  sold  all  over  the
 country.

 (c)  Following  steps  have  been  taken  by
 the  Government  to  check  smuggling  of
 foreign  goods  including  cloves  into  India  :—

 Systematic  collection  and  follow  up  of
 information,  keeping  a  watchful  eye  on
 suspected  smugglers,  rummaging  of  suspected
 vessels  or  aircraft  and  patrolling  of
 vulnerable  sectors  along  the  coast  and  land
 frontiers.  These  measures  are  kept  constantly
 under  review.

 Reconstitution  of  University  Grants
 Commission

 #830.  SHRI  SURENDRANATH
 DWIVEDY:  Will  the  Minister  of  EDU-
 CATION  AND  YOUTH  SERVICES  bs
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 propose  to  reconstitute  the  University  Grants
 Commission  :

 (b)  whether  Government  are  considering
 to  give  representation  to  the  organisations
 of  students  and  teachers  ;

 (c)  if  so,  whether  Government  have  any
 proposal  for  the  verification  of  the  represen-
 tative  character  of  the  organisations  for  the
 nomination  of  their  representatives  ;  and

 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (DR.  ्,  K.  R.
 V.  RAO):  (a)  Yes,  Sir.
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 (b)  No,  Sir.
 (c)  and  (d).  Do  not  arise.

 Unearthing  of  Black  Money

 ,  831,  SHRI  S.  KUNDU:  Will  the
 Minister  of  FINANCE  be  pleated  to  state
 the  positive  steps  Government  are  taking  to
 upearth  black  money  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN’  SHUKLA):  The
 Government  has  taken  a  large  number  of
 administrative  and  legislative  measures  in
 the  past  six  years  to  combat  tax  evasion.
 Recently  the  Direct  Taxes  Enquiry  Com-
 mittee  has  been  appointed  to  go  into  all
 aspects  of  tax  evasion.  Meanwhile  the
 Income-tax  Department  is  constantly  unearth-
 ing  concealed  income  by  searches,  surveys,
 scrutiny  of  account  books  and  other  investi-
 gations.

 World  Bank’s  Aid  for  Water  and
 Sewerage  Projects  of  Greater

 Bombay

 832,  SHRI  NATH  PAI:  Will  the
 Minister  of  FINANCE  be  pleased  to  stats  :

 (a)  whether  the  World  Bark  had
 approved  financial  aid  for  the  Rs.  46  crore
 water  and  sewerage  projects  of  Greater
 Bombay  ;

 (b)  if  so,  whether  the  Central  Govern-
 ment  in  consultation  with  the  State  Govero-
 ment  bad  taken  any  decision  about  its
 allocation  ;

 (c)  if  not,  the  reasons  therhfor  ;  and
 (9)  whether  the  said  financial  aid  from

 the  World  Bank  has  lapsed  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN):  (a)  and  (9).  Preliminary
 discussions  have  been  held  with  the  World
 Bank  for  assistance  for  a  water  supply  and
 sewerage  project  for  Greater  Bombay  estimat-
 ed  ta  cost  about  Rs.  7]  crores.  The  project
 will  be  presented  to  the  World  Bank  for
 financial  assistance  as  soon  as  the  technical
 and  economic  feasibility  studies  now  being
 made  are  completed.  The  question  of
 financial  aid  from  the  World  Bank  lapsing
 does  not  therefore  arise.

 (b)  and  (c),  The  question  of  finding
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 resources  for  implementing  the  project  has
 been  discussed  with  the  State  Government
 and  it  is  hoped  that  satisfactory  arrange-
 ments  will  be  made  for  financing  the
 Project.

 Plan  to  prcmote  Wild  Life  Tourism
 during  Fourth  Piao

 °833.  SHRI  K.  P.  SINGH  DEO:
 Wili  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  formulated
 any  plan  to  promote  wild  life  tourism  in
 the  country  during  the  Fourth  Five  Year
 Plan  ;  and

 (b)  if  so,  the  salient  features  thereof
 aod  the  financial  outlay  involved  in  the
 implementation  of  the  plan  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH):
 (a)  Yes,  Sir.

 (b)  Five  National  Parks  and  Wild  Life
 Sanctuaries  4  e¢-  Corbett  National  Park
 (Uttar  Pradesh),  Kanha  National  Park
 (Madhya  Pradesh),  Kaziranga  Wild  Life
 Sanctuary  (Assam).  Gir  Wild  Life  Sanctuary
 (Gujarat),  Periyar  Wild  Life  Sanctuary
 (Kerala)  have  been  selected  for  wild  life
 tourism  development.  In  the  first  phase  the
 emphasis  is  on  providing  tourist  accommo-
 dation  and  transport  facilities  and  under-
 taking  other  related  basic  activities  for  wild
 life  tourism  development  in  cooperation
 with  the  State  Governments  concerned.  An
 amount  of  Rs.  50  lakhs  has  been  provided
 for  the  purpose.

 Effect  of  Hijacking  of  Planes  on
 Number  of  Tourists  visiting

 India

 9834.  SHRIS.  K.  TAPURIAH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  he  has  any  apprehension
 of  less  number  of  tourists  visiting  India  on
 account  of  general  fear  of  hijacking  of
 planes  ;

 (b)  if  so,  whether  he  has  assessed  the
 situation  or  thought  of  any  remedial
 measures/solutions  ;  an{

 (c)  whether  some  foreign  travel  agencies
 have  also  conveyed  him  the  same  ?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  No,  Sir.

 Completion  of  Over-Head  Bridge
 pear  Safdarjang  Airport

 9935,  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  date  by  which  the  over-head
 bridge  near  Safdarjang  ai:port  in  New  Delhi
 is  likely  to  be  completed  ;

 (b)  which  Department  is  responsible  for
 co-ordinating  the  sanction  and  execution  of
 the  project  ;

 (c)  the  role  of  the  Shipping  and  Trans-
 port  Ministry  in  this  project  ;

 (d)  the  dates  on  which  the  various
 Departments  processed  the  papers  relating
 to  this  project  ;  and

 (e)  the  steps  proposed  to  be  taken  by
 Government  to  expedite  the  matter  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  to  (७),  The  Ministry  of  Health  and
 Family  Planning  and  Wcrks,  Housing  and
 Urban  Deve'opment  (Department  of  Health)
 is  responsible  for  co-ordination  and  sanction
 of  the  project.  The  cxecution  of  the  pro-
 ject  is  to  be  carried  out  by  the  New  Delhi
 Municipal  Committee.  The  role  of  the
 Ministry  of  Shipping  and  Transport  is  to
 render  technical  advice  as  and  when  request-
 ed  by  the  Department  of  Health  and  the
 New  Delhi  Municipal  Committee  On
 21.10.69,  the  Ministry  of  Shipping  and  Trans-
 port  furnished  technical  advice  to  the  Minis-
 try  of  Health  and  Family  Planning  and  Works,
 Housing  and  Urban  Development  on  the
 revised  estimate  for  the  project,  That  Minis-
 try  accorded  administrative  approval  to  the
 praject  on  4  4.1970.  On  1.5.70,  the  New  Delhi
 Municipal  Committee  approved  rhe  estimate.
 On  28  6.70,  that  Committee  issued  notice
 in  the  press  for  inviting  tenders  which  were
 teceived  and  opened  on  25.9.1970..  On
 20.11.70,  the  Committee  referred  the  tenders
 to  the  Ministry  of  Shipping  aad  Transpert
 for  technical  scrutiny  regarding  acceptability
 of  the  designs  submitted  by  the  tenderers,
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 Technical  aspects  of  designs  submitted  by
 various  tenderers  are  under  examination.
 Io  view  of  the  fact  that  the  expenditure
 sanction  has  yet  to  be  issued,  and  various
 issues*  have  yet  to  be  settled  with  a  number
 of  authorities,  it  is  premature  to  indicate
 the  expected  date  of  completion  of  the  over-
 bridge.

 Proposal  to  impose  a  25  Percent  Freight
 Surcharge  on  Cargo  loaded  at

 Indian  Ports  to  London

 *836,  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  ,

 (a)  whether  India  Pakistan  Confzrence,
 London  has  proposed  to  impose  a  25  percent
 freight  surcharge  on  cargo  loaded  at  Indian
 Ports  for  shipments  to  the  ports  of  London  ;

 (b)  if  so,  the  justification  for  imposing
 the  proposed  surcharge  ;

 (c)  whether  this  will
 India’s  export  trade  ;  and

 (d)  if  so,  the  steps  taken  by  Government
 to  ensure  that  the  proposed  surcharge  is
 withdrawn  by  the  Conference  ?

 adversely  effect

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAITARB):
 (a)  India  Pakistan  Conference  bas  imposed
 a  temporary  surcharge  of  25%  in  respect  of
 ves  els  commencing  to  load  cargo  from
 London  and  for  London  with  effect  from
 30-11-19  0.

 (b)  The  reason  advanced  by  the  Con-
 ference  is  that  their  vessels  are  subjected  to
 heavy  delays  consequcnt  upon  shortage  of
 port  labour  as  a  result  of  certain  re  organisa-
 tion  in  rhe  deployment  of  labour  at  Tilbury
 Docks  in  London  due  to  the  implementation
 of  the  Delvin  Committee’s  recommendations.

 (c)  Yes,  Sir.
 (d)  Protests  have  already  been  lodged

 with  the  Conference  against  this  surcharze
 directly  by  Shippers.  The  High  Commission
 has  also  been  advised  to  put  pressure  on  the
 Port  of  London  Authority  to  accede  to  the
 Conference  request  for  additional  labour
 force  in  Tilbury  Docks  or  to  rescind  tempor-
 arily  the  orders  to  restrict  India-Pakistan
 Conference  ships  to  Tilbury  Docks  till  the
 Delvin  Plan  is  implemented  and  their  reac-
 tions  are  awaited.  Efforts  are  also  being
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 made  to  prevail  upon  the  Conference  to
 withdraw  the  surcharge.

 Payment  of  L.  I.  C.  Premium  by
 Poblic  Undertakings

 ०837,  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  according  to  the  Chairman
 of  the  life  Insurance  Corporation,  there  is  a
 continous  default  in  the  payments  of  premia
 collected  from  the  public  sector  undertakings:
 municipalities  and  panchayat  samitis  as
 reported  in  the  Hindu  dated  the  20th
 October,  970  ;

 (b)  whether  in  one  instance  a  public
 sector-undertaking  deducted  the  premia  from
 the  employees  salary  but  did  not  pass  it  on
 to  the  Life  Insurance  Corporation  ;

 (c)  whether  the  dues  of  the  public  sector
 undertakings  amount  to  about  Rs.  4.0  crores;
 and

 (d)  if  so,  how  Government  propose  to
 remedy  the  situation  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  and  (b).  The  Chair-
 man  of  the  Life  Insurance  Corporation  of
 India  had  stated  that  several  public  sector
 undertakings  had  delayed  unduly  payment  of
 insurance  premiums  due  under  policies  of
 geoeral  insurance  taken  out  by  them.  He  had
 also  referred  to  a  different  matter,  namely
 delay  on  the  part  of  some  public  bodies  like
 panchayats  ion  remitting  to  the  L.IC.  the
 premiums  deducted  by  them  from  the  salaries
 of  their  employees  on  account  of  Iife
 insurance  policies  taken  out  by  the  employees
 under  Salary  Savings  Schemes.

 (०)  The  general  insurance  premium  out-
 standing  from  the  public  sector  undertakings
 on  31.3.70,  was  about  Rs.  4  crores,

 (d)  So  far  as  general  insurance  premiums
 due  from  public  sector  undertakings  are
 concerned,  Government  recently  issued  a
 circular  to  all  State  Governments  and
 Ministries  of  the  Central  Government  request-
 ing  them  to  instruct  all  concerned  urgently  to
 clear  the  arrears  and  also  to  pay  premiums
 in  future  in  time.  As  regards  life  insurance
 premiums,  collected  by  the  public  bod
 concerned,  the  L.I.C.  is  pursuing  the  ma
 disegt  with  the  bodies  concerned.
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 Entering  of  S.  B.  I.  Into  the  Call
 Money  Market

 *838.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  State  Bank  of  India  has
 decided  to  enter  the  Call  Money  Market  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  whether  the  Reserve  Bank  of  India

 bas  approved  of  this  decision  of  the  State
 Bank,  if  not,  the  reasons  therefor  ;

 (d)  whether  Government  have  accepted
 the  Dahejia  Committee  re-commendations  in
 this  regard  ;  end

 (e)  if  80,  the  details  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  to  (c).  In  recent  years
 the  demand  fcr  credit  from  the  State  Bank
 of  India  has  been  increasing  beyond  the  rise
 in  its  deposits,  with  the  result  that  it  had  to
 resort  to  the  Reserve  Bank  for  funds  in  an
 increasing  measure.  On  the  other  hand,  the
 Reserve  Bank  has  advised  banks  that  they
 should  make  the  fullest  us¢  of  the  surplus  in
 the  banking  system  before  approaching  it
 for  accommodation.  In  these  circumstances,
 a  decision  was  taken  by  the  State  Bank  of
 India  to  enter  the  call  money  market  both  as
 lendér  and  borrower  at  an  opportune  moment
 The  State  Bank’s  decision  has  received  the
 Reserve  Bank’s  approval.

 (d)  and  (e).  The  Dehejia  Committee  has
 not  made  any  recommendations  in  regard  to
 the  call  money  market.

 Evolving  Scientifie  Method  of  Collection
 of  Tourist  Information

 #839,  SHRI  R.  BARUA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  any  co-ordinate  step  is  taken
 to  evolve  a  scientific  method  for  collection,
 compilation  and  dissemination  of  upto  date
 tourist  information  ;

 (b)  whether  efforts  are  being  madeto
 meet  the  overseas  market,  thé  characteristics
 of  which  are  continuously  changing  ;  and

 (¢)  if  so,  the  details  thereof  ?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Yes,  Sir.

 (b)  In  order  to  assess  the  characteristics
 of  the  overseas  market,  surveys  are  conducted
 from  time  to  time  among  the  visitors  to
 India  for  studyinz  theic  composition,  reaction
 and  expenditure  patterns.  On  the  basis  of
 the  findings  of  these  surveys  the  publicity
 and  promotional  campaigns  of  the  Depart-
 ment  are  suitably  oriented  to  meet  the
 changing  profiles  of  the  tourists  to  India.

 (c)  A  statement  given  some  of  the  steps
 which  are  being  taken  by  the  Government
 for  attracting  more  tourists  to  India  Is  laid
 on  the  Table  of  the  House.

 Statement

 The  following  steps  are  being  taken  by
 the  Government  to  attract  more  tourists  :

 l,  Intensive  publicity  programmes  in
 India  and  abroad  with  improved
 quality  of  literature.

 2.  Provision  of  more  hotel  beds  in
 public  sector  hotels  and  incentives
 to  the  private  sector.

 3.  Opening  of  more  promotional  units
 abroad  and  {Intensification  of
 publicity  campaigns  in  existing
 units.

 4.  Liberalisation  of  policy  regatding
 charter  flights.

 5.  Abolition  of  visa  fees  witha
 number  of  countries  on  a  reciprocal
 basis.

 6  Bilateral  agreements  have  been
 made  with  West  Germany  and  the
 Nordic  countries  for  the  abolition
 of  visas  for  stays  upto  90  days.

 7.  Extension  of  ths  period  of  visa  free
 entry  on  the  basis  of  a  Temporary
 Landing  Permit  from  7  to  2l  days.

 8  Improvement  of  facilitation  pro-
 cedures  at  sirports.

 9.  Creation  of  holiday  resorts  at
 Gulmarg,  Kovalam  and  Goa  for
 destinational  traffic.

 10.  Efforts  are  being  made  to  eliminate
 the  nuisance  of  beggars  and  touts.

 th  Majot  improvements  are  being  made
 to  our  fout  international  airports.

 42,  Arranging  more  satisfactory  and
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 adequate  transport  facilities’  for
 overland  journeys  io  the  country.

 13.  Developing  wild-life  tourism.
 14,  Assistance  to  voluntary  organisa-

 >  tions,  institutions  and  the  private
 sector  through  grants  and  loans  for
 improving  and  augmenting  tourist
 facilities.

 15.  Improvement  of  existing  facilities
 at  tourist  centres  where  possible.

 16.  Better  maintenance  of  places  of
 tourist  interest  including  archaeolo-
 gical  monuments

 Expansion  of  Dominant  Undertakings
 under  Monopolies  Act

 £40.  “SHRI  HIMATSINGKA  :  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :
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 (a)  whether  a  number  of  undertakings
 considered  as  Monopolies  and  Dominant
 Undertakings  under  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  have
 requested  for  permission  for  expansion  of
 their  undertakings.

 >  (b)  if  so,  the  names  of  these  firms  and
 the  items  in  respect  of  which  expansion  is
 sought  ;  and

 (c)  Government's  reaction  thereto  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  to  (c).  ACCO

 Fifteen  applications  have  been  received
 so  far  under  Section  22’  of  the
 Monopolies  and  Restrictive  Trade  Practices
 Act,  1969,  seeking  approval  of  the  Central
 Government  for  substantial  expansion.  The
 particulars  of  these  applications  are  as  under  :

 Name  of  Undertaking  Item  for  Substantial  Expansion

 LL  Cominco  Binani  Zinc  Ltd.
 2.  Hindustan  Milk-food  Manufac.

 turers  Ltd.
 3.  Century  Spinning  and  Manufac-

 turing  Co.  Ltd.
 4,  Hindco  Lighting  Industries  Ltd.

 5.  Chowgule  Steamship  Ltd.

 6.  Tata  Chemicals  Ltd.
 7  and  8.  English  Electric  Co.  of

 India  Ltd.
 (2  applications)

 9.  Delhi  Cloth  and  General  Mills
 Co.  Ltd.

 30  Fenner  Cockill  Ltd.

 l!.  Bajaj  Auto  Ltd.
 12.  Grindwell  Abrasives  Ltd.

 13.  Polyolefins  Industries  Ltd.

 14,  Polyolefins  Industries  Ltd.
 1S.  Chemicals  and  Fibres  of  Iodia

 Ltd.
 All  these  applications  are  under  consideration  of  the  Central  Government,

 Zinc,  Sulphuric  acid  and  cadmium
 ‘Horlicks  Malted  Milk-food’,

 Paper  and  Chemical  Pulp.

 Television  receivers,

 Acquisition  of  passenger  ships  and  bulx
 carriers.
 Soda  Ash.
 Cartridge  fuses  and  ceramic  fuse  bodies,

 Urea.

 Industrial  V-Belts  and  Fan  Belts.

 Scooters.

 Grinding  wheels  and  bonded
 products.

 abrasive

 n-Butene

 High  Density  polyoethylene,
 Polyester  Staple  Fibre.
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 Suggestion  to  reduce  Sales  Tax  on  Raw
 Materials  supplied  by  the  State  Tra-

 ding  Corporation  and  Minerals  and
 Metals  Trading  Corporation

 £67.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :  ‘

 (a)  whether  the  Central  Government
 have  suggested  to  the  State  Governments
 for  reducing  the  rates  of  Sales  Tax  on  raw
 materials  supplied  to  small  scale  industries
 by  the  State  Trading  Corporat‘on  and
 Minerals  and  Metals  Trading  Corporation
 to  make  them  still  cheaper  ;  and

 (b)  if  so,  the  reaction  of  State  Govern-
 ments  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Financial  Assistance  to  Rajasthan

 5168.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  Rajasthan  Government
 has  accused  the  Central  Government  of  not
 honouring  the  commitment  made  by  the
 Prime  Minister  to  finance  the  scherre  of
 paying  special  gratuitous  relief  to  the  famine-
 stricken  people  of  three  districts  in  Rajas-
 than  ;

 (b)  if  so,  the  details  of  the  scheme
 with  reasons  for  not  honouring  the  commit-
 ment  ;

 (c)  the  total  amount  spent  in  advances
 by  the  Rajasthan  Government  so  far  ;  and

 (d)  the  steps  taken  by  Government  to
 ensure  that  the  people  in  the  famiue-
 stricken  arcas  do  not  suffer  due  to  the
 differences  between  the  Centre  and  the
 State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (d).  As  stated
 in  reply  to  parts  (a)  and  (b)  of  Unstarred
 Question  No.  4522  on  the  3!st  August,  970
 on  this  subject,  the  expenditure  on  the
 special  gratuitous  relief  scheme  in  Rajasthan
 upto  May,  970  has  already  been  accepted
 for  purposes  of  Central  assistance.  The
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 Government  of  Rajasthan  have  recently
 represented  that  the  expenditure  incurred  on
 this  scheme  from  June  to  September,  970
 also  should  be  considered  eligible  for  Central
 assistance  towards  drought  relief  measures
 in  the  State.  The  State  Government  have
 been  informed  that  a  Central  team  will
 teview  the  situation  and  the  expenditure
 incurred  on  the  continvance  of  drought
 relief  measures  in  the  current  financial  year,
 including  the  expenditure  on  the’  special
 Gratuitous  relief  scheme.  The  report  of  the
 team  is  awaited,

 According  to  information  received  from
 the  State  Government,  the  expenditure  on
 the  special  gratuitous  relief  scheme  upto
 September,  1970  during  the  current  financial
 year  amounted  to  Rs.  9.85  crores.

 Reid  on  Firms  in  Abmedabad  Dealing  In
 Silver

 5I69.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  silver  dealers  whose
 firms  were  raided  in  Ahmedabad  on  the
 24th  and  25th  October,  !9°0  ;

 (b)  whether  these  dealers  purchase  silver
 at  Rs.  500  per  Kilogram  and  sell  it  at  Rs.
 800  per  kilogram  ;  and

 (c)  if  so,  the  reasons  why  no  action  was
 taken  all  these  days  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  No  raids  were
 conducted  by  the  Customs  authorities  on
 24th  and  25th  October,  9°U  at  Ahmedabad.
 However,  raids  were  conducted  on  the  2lst,
 22nd  and  23rd  October  and  7th  November,
 970  on  the  business/residential  premises  of
 the  firms  dealing  in  silver,  their  employees
 and  other  connected  persons,  particulars  of
 which  are  indicated  in  the  statement
 enclosed.

 (b)  There  is  no  indication  that  these
 dealers  purchase  silver  at  Rs.  500/-  per  kg.
 and  sell  it  at  Rs.  800/-  per  kg.

 (c)  Raids  can  be  carried  out  only
 when  there  is  reason  to  believe  that  contra-
 vention  of  law  has  taken  place  or  is  attemp-
 ted,
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 STATEMENT

 Names  of  thc  Parties  whose  Premises  were  Searched

 No.  Name  of  the  Party  with  Full  Premises  Date
 Address —_  eg  OC!

 searched

 J,  Shri  Arvindbhai  Chotalal  Opp.  Residential  21-10-70
 ,  Parabadi’s  Khancha,  Doshi  Wada’s  Premises

 Pole,  Ahmedabad.
 2.  Shri  Champaklal  Shankerlal  Shah  —do—  —do—

 Deshiwada’s  Pole,  Tamboli’s  Khan-
 cha,  Kaupur,  Ahmedabad.

 3.  Shri  Bhailal  Dahyabhai,  Manekchok,  Business  —do—
 Ahmedabad.  Premises  5

 4.  M/s.  Choksi  Bhailal  Dayabhai  and  —do—  —do—
 Co.,  Manechok,  Ahmedabad.

 5.  Shri  Bhailal  Dehyabhai  Choksi,  Residential  —do—
 Temla_  Pole,  Dhinka  Choki,  Premises
 Ahmedabad.

 6.  Shri  Ramchewandra  Raochhodbhai,  —do—  —do—
 Shantinath’s  Pado,  Gheekanta,
 Ahmedabad.

 7.  Shri  ron  P.  Kansara,  Manekchowk,  Business  22-10-70
 Ahmedabad.  Premises

 8.  Shri  Babubhai  Sakalchand  Kansara  Residential  —do—
 Mahajanwado,  Mandvi  Pole,  Premises
 Ahmedabad.

 9.  Shri  Babulal  Vammalidas  Thaker.  —do—  23-10-70
 Mankedi  Pole,  Nagjubhundar’s  Pole,
 Manekchok,  Ahmedabad.

 10,  Shri  Vinodchandra  Sarabhai,  Luhar  —do—  —do—
 Pole,  Manekchowk,  Ahmedabad.

 3l.  Shri  Rameshchandra  Ramanial,  Business  —do—
 Manekchowk,  Ahmedabad.  Premises

 “2s  Shri  Champak  Lal  Shankerla)  Shah.  Residential  7-11-70
 Doshiwada’s  Pole,  Tamboli's  Premises
 Khancha,  Kalupur,  Ahmedabad.

 13.  Shri  Babubhai  Hargovandas  Patel,  —do—  —do—
 Saraspur,  Momnawad,  Ahmedabad.

 14,  Sbri  Arvindbhai  Chhotalal  Shah,  —do—  —do—
 Opp.  Parbadi,  Doshiwada’s_  Pole,
 Kalupur,  Ahmedabad.

 15.  Smt.  Vijalibai  Bhogilal,  Tamla  —do—  —do—
 Pole,  Dhinkwa  Chowky,  Kalupur,
 Ahmedabad.

 16,  Shri  Jayantilal  Babaldas  Shah  Soni’s  —do—  —do—
 Pole,  Dhanasuthar,  Pole,  Kalupur,
 Ahmedabad.
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 Owntog  of  a  Palatial  Bungalow  by  a
 Smuggler  in  Gujarat

 5170.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Chairman  of  the  Gujarat
 Adivasi  and  Backward  official  panel  drew
 Government’s  attention  to  a  palatial
 bungalow  of  a  notorious  smuggler  during
 his  tour  of  the  coastal  areas  of  South
 Gujarat  ;  and

 (b)  if  so,  the  nature  of  action  taken  in
 this  case  and  if  not,  the  reasons  therefor  ?

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  The  ©  said
 Chairman  has  not  given  any  such  informa-
 tion  to  any  Customs  Officer.

 (b)  Does  not  arise.

 Alleged  Possession  of  Ten-Rupee  Counter-
 felt  Currency  Notes

 5i7l.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  the  six  persons  who
 were  arrested  recently  at  Tirapur  and
 Udumalpet  in  Tami!  Nadu  for  alleged
 possession  of  ten-rupee  counterfeit  currency
 notes  and  using  them  as  genuine  ;

 (b)  whether  it  is  a  fact  that  some  more
 counterfeit  notes  in  the  same  series  were
 found  in  Uthukuli,  Kuonathur  and  Gobichet-
 tipala-yam.  ;

 (c)  if  so,  the  total  value  of  counterfeit
 notes  seized  by  the  police  in  Tamil  Nadu
 and  other  States  ;

 (d)  number  and  places  of  factories
 turnirg  out,  counterfeit  currency  notes  found
 during  last  2  years  ;  and

 (e)  the  steps  taken  to  root  out  counter-
 feit  currency  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (d).  Necessary
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due
 course.

 (e)  The  offences  relating  to  counterfeiting
 of  currency  and  bank  notes  come  under  the
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 Indian  Pena!  Code,  wnich  already  provides
 for  deterrent  punishment.  The  offences  of
 counterfeiting  and  forgery  are  dealt  with  by
 the  State  Police  authorities,  who  keep  a
 watch  inthis  bebalf.  The  Central‘  Bureau
 of  Investigation  also  keeps  the  problem  of
 counterfeiting  of  Indian  currency  under
 continuous  study  by  keeping  records  of
 different  techniques  adopted  and  by  review-
 ing  periodically  the  appearance  of  :counter-
 feit  Indian  currency.  They  have  also  created
 a  ‘cell’  in  their  Economic  Offences  Wing  to
 undertake  investigations  of  serious  offences
 counterfeiting  currency  and  coordinating  the
 investigatoins  in  the  States.

 Seizure  of  Gold  Biscuits  From  a  Car
 on  the  Bangalore  Mysore  Road

 5i72,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  90  gold  “biscuits”  valued
 at  Rs.  20  lakhs,  each  weighing  0  tolas,
 were  seized  on  the  3th  October,  970  from
 ap  Ambassador  car,  near  the  sixth  mile  on
 the  Bangalore  Mysore  Road  ;  and

 (b)  if  so,  the  names  and  accupations  of
 the  persons  who  were  found  smuggling  this
 gold  with  nature  of  action  taken  against
 them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  Officers  of  the
 Bangalore  Central  Excise  Collectorate  in-
 tercepted  e  car  at  the  sixth  mile  on  the
 Bangalore  Mysore  road  and  recovered  from
 two  cavities  in  the  rear  seat  of  the  car  ५60
 gold  biscuits  with  foreign  markings,  weighing
 approximately  2  kgs.  (9600  tolas)  valued
 at  about  Rs.  20  lakhs  at  the  Indian  market
 rate  and  about  Rs.  8.5  lakhs  at  the  Inter-
 Dational  monetary  rate.

 (b)  Shri  Conciecao  Fernandez  who  is  a
 contractur  and  also  runs  a  taxi  at  Madras
 and  Shri  G.  M.  Mohammad  Iqbal  a  driver
 were  arrested  and  produced  before  the  City
 Magistrate,  Bangalore  on  14.10.70.  They
 were  subsequently  released  on  bail  by  the
 Magistrate  pending  further  investingation.

 Prodaction  of  the  National  Rayon
 Corporation

 5I73.  SHRI  BASUMATARI  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  40  to  50  per  cent  production
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 of  the  National  Rayon  Corporation  is  sold
 at  5  to  20  per  ecnt  below  market  rates  to
 M/S  Nagin  Dass  Phool  Chand  &  Co.,
 Raman  Lal  Amar  Nath  &  Co.  and  M/S
 National  Art  Silk  Co.  Ltd,  in
 whom  Rasik  tal  Chinoy  is  directly
 associated  ;  ard

 (b)  if  so,  the  reaction  of  Government
 thereto,  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  and  (b).  According  to  the
 Inspection  Report  under  Section  209.4)  of
 the  Companies  Act,  ‘1956,  it  appears  that
 during  1966,  sales  of  rayon  yarn  made  by
 the  company  to  Messrs  National  Art  Silk
 (Private)  Ltd.,  amounted  to  1.2%  of  the
 total  sales  of  the  yarn  made  by  the  company.
 During  967  to  969  the  aggregate  sales  to
 all  the  three  parties  (referred  to  in  the
 Question)  ranged  from  8.3%  to  20.8%.

 The  rates  charged  by  the  company  to
 these  firms  are  also  stated  to  be  the  same  as
 those  charged  to  other  customers  and  were
 in  accordance  with  the  rates  fixed  by  the
 company  for  a  particular  sale  period.  How-
 ever,  in  the  Inspection  Report,  there  are
 Teferences  to  some  benefits  having  been
 passed  on  to  these  parties  in  an  indirect
 method.

 According  to  the  inspection  Report  the
 company  passed  resolutions  under  Section
 360  of  the  Companies  Act,  1956  before
 entering  into  contracts  with  these  parties.

 अन्तरिम  सहायता  से  लामान्वित  होने
 वाले  केन्द्रीय  सरकार  के  कमंचारो

 5i74,  श्री  हुकम  म्यन्द  कछवाय  :  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 सरकार  द्वारा  की  गयी  अ्रन्तरिम  सहायता  की

 घोषणा  से  केन्द्रीय  सरकार  के  कुल  कितने  कर्म-
 चारी  लाभान्वित  हुए  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (भरी  विद्या
 चरण  शुक्ल)  :  3  मार्च,  970  की  विभिन्‍न
 बेतन  श्रेणियों  में  केन्द्रीय  सरकार  के  जिन  कमे-
 चारियों  को  प्रन्तरिम  राहत  से  लाभ  पहुंचा  है,
 उनकी  अनुमानित  संख्या  तृतीय  वेतन  भ्रायोग
 की  अन्तरिम  रिपोर्ट  के  प्रनुबंध  'घ'  के  कालम
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 2  में  दी  गयी  है।  उक्त  रिपोर्ट  की  प्रतियां  पहले
 ही,  संसद  के  दोनों  सदनों  के  पटल  पर  रखी  जा

 बुकी  हैं  और  संसद  ग्रन्थागार  को  उपलब्ध  की
 जा  चुकी  हैं।  सशस्त्र  सेनाप्रों  के  कमंचारियों
 प्रौर  संघ  राज्य  क्षेत्रों  क ेकमंचारियों  के  भ्रलावा,
 जिन  भ्रसेनिक  कर्मचारियों  को  लाभ  पहुंचा  है
 उनकी  संख्या  (3!  माचें,  970  को)  लगभग
 26.94  लाख  है।

 Seizure  of  Tobacco  Stock  in
 Udaipur  District

 5i75,  SHRI  LATAFAT  ALI  KHAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  about  900
 Kgs.  of  tobacco  was  seized  in  the  month  of
 June  970  from  one,  Shri  Lal  Chand  in
 Tehsil  Salumber,  distrizt  Udaipur  ;

 (b)  if  so,  the  action  taken  in  the  matter
 and  the  o-tcome  thereof  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA)  :  (a)  Yes,  Sir.  857  Kgs.  of
 tobacco  was  seized  on  7th  June  I970  from
 Shri  Lal  Chand  in  Tehsil  Salumber,  District
 Udaipur.

 (b)  A  show  cause  notice  has  been  issued
 and  the  case  is  pow  under  adjudication.

 Direct  D.  T.  U.  Bus  Service  between
 Tikri  Kalan  border  and  Ramakrishna

 Puram

 5176.  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  number
 of  Government  offices  are  situated  in
 Ramakrishna  Puram,  New  Delhi  ;

 (b)  whether  representations  have  been
 received  for  starting  a  direct  D.  T.  U.  bus
 service  between  Tikci  Kalan  border  and
 Ramakrishna  Puram  ;  aod

 (c)  if  so,  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  Yes.

 (०)  Yes.
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 (ce)  Regular  services  have  been  provided
 oy  the  D.T.  U.  from  Tikri  Border  to
 Fatehpuri  and  the  passengers  can  avail  of
 change  over  facilities  at  the  Northern
 Railway  General  Stores  bus  stand,  from
 where  regular  services  start  for  R.  K.
 Puram.  ‘

 Monthly  Passes  in  D.  T.  U.  buses
 betweeu  Babadurgarb  and  Central

 Secretariat

 SI77.  SHRI.  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  30  rupee
 monthly  passes  are  not  allowed  in  the
 0.  T.  U.  buses  running  between  Bahadurgarh
 and  the  Central  Secretariat  and  the  fare
 from  Tikri  Kalan,  Geore,  Mundka  and
 Nangloi  to  the  Central  Secretariat  is  so
 much  that  it  is  not  within  the  reach  of  low
 Paid  Government  employees  ;  and

 (b)  if  so,  the  action  being  taken  by  the
 D.  T.  U.  authorities  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  The
 all  route  monthly  concession  tickets  issued
 by  the  D.T.  U.  are  valid  on  all  the
 services  Of  the  Undertaking  within  the
 Union  Territory  of  Delhi  and  not  on  inter-
 State  services  including  those  on  the
 Bahadurgarth-Central  Secretariat  route.

 The  fare  from  Tikri  Kalan,  Geore,
 Mundka  and  Nangloi  to  Certral  Secretariat
 is  being  charged  by  the  D.  T.  U.  on  the
 basis  of  the  schedule  laid  down  in  this  be-
 half  by  the  State  Transport  Authority,
 Delhi.

 (b)  Regular  services  have  been  provided
 by  the  D.T.  U.  from  Tikri  Border  to
 Fatehpuri  and  the  passengers  can  avail  of
 the  change  over  facilities  at  the  Northern
 Railway  General  Stores,  Zakhira,  aod
 Subzi  Mandi  bus  stops  from  where  there  are
 adequate  services  to  reach  Central
 Secretariat.

 Clearance  of  Indastrial  Licences  by
 Monopolies  Commission

 5178.  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  all  applications  of  Monopoly
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 Houses  for  industrial  Licences  when  received
 have  to  be  cleared  by  the  Monopolies
 Commission  ;

 (b)  whether  M/S  Kirloskars  bad  made
 an  application  under  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  969  in  the
 first  week  of  September,  970  ;

 (c)  whether  the  same  application  has
 been  referred  to  the  Monopolies  Com-
 mission  ;  and  7

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  No,  Sir.

 (b)  to  (8).  M/S  Kirloskar  Tractors  Ltd.
 made  an  application  under  Section  22  of
 the  Monopolies  and  Restriciive  Trade
 Practices  Act,  1969,  seeking  approval  of  the
 Ce:  tral  Government  for  establishing  a  new
 undertaking  for  manufacture  of  tractors.
 After  taking  into  account  the  legal  position
 in  regard  to  the  applicability  of  Sections  2
 and  22  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act  to  undertakings  which
 bad  taken  steps  prior  to  the  commencement
 of  the  Monopolies  and  Restrictive  Trade
 Practices  Act  on  Ist  June  970  and  the
 relevant  facts  of  the  case,  it  was  considered
 by  the  Department  that,  in  this  particular
 case,  approval  under  Section  22  of  the
 Monopolies  and  Restrictive  Trade  Practices
 Act  not  necessary.  The  Company  has  been
 informed  accordingly.

 Application  for  Todustrial  Licence
 from  M/S  Kirloskars

 ‘5179,  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  taken  a
 note  of  the  fact  that  the  application  of  M/S
 Kirloskars  for  an  Industrial  Licence  for
 Tractors  has  to  be  referred  to  the  Monopol-
 lies  Commission  within  90  days  of  its
 receipt  ;

 (b)  whether  Government  are  aware  of
 the  news  reports  to  the  effect  that  if  the
 application  of  M/S  Kirloskars  is  not  referred
 to  the  Monopolies  Commission  within  90
 days,  M/S  Kirloskars  will  automatically  get
 clearance  for  an  Industrial  Licence  for  the
 manufacture  of  Tractors  ;  and
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 (c)  if  so,  Government's  reaction  there-
 on  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  to  (c).  M/S  _  Kirloskars
 Tractors  Ltd.  made  an  application  under
 Section  22  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act,  ‘1969,  seeking  approval
 of  the  Central  Government  for  establishing
 8  new  undertaking  for  manufacture  of
 tractors.  After  taking  into  account  the
 legal  position  in  regard  to  the  applicability of  Sections  2  and  22  of  the  Monopolies  and
 Restrictive  Trade  Practices  Act  to  under-
 takings  which  had  taken  steps  prior  to  the
 commencement  of  the  Monopolies  and
 Restrictive  Trade  Practices  Act  on  Ist  June,
 3970  and  the  relevant  facts  of  the  case,  it
 was  considered  by  the  Department  that,  in
 this  particular  case,  approval  under  Section
 22  of  the  Monopolies  and  Restrictive  Trade
 Practices  Act  was  not  necessary.  The
 company  has  been  informed  accordingly.

 Registration  to  Appear  as  Private
 Condidate  in  M.  A.  Examina-

 tion  of  Delhi  University

 5180.  SHRI  M.H.  GOWDA:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  Dethi  University  has  imposed
 Certain  restrictions  for  registration  to  appear
 as  private  candidate  in  M.  A.  Examination;

 (b)  the  qualifying  percentage  of  marks
 obtained  in  B.  A.  Examination  required  for
 registration  to  the  above  course  ;

 (c)  the  reasons  why  Delhi  University  has
 imposed  restrictions  regarding  minimum
 Percentage  of  marks  (obtained  in  B.  A.)
 required  for  registration  to  appear  in  M.  A.
 Examination  when  no  such  restrictions  are
 imposed  for  registration  to  appear  in  B.  A.
 Examination  after  passing  Higher  Secondary Examination  ;

 (d)  whether  Government  propose  to
 remove  such  restrictions  ;  if  so,  when  ;  and

 (९)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICSE  (DR.  ५.  ८.  R.  V.
 RAO)  :  (a)  Registration  of  external  candi-
 dates  for  M.  A.  Courses  is  open  only  to
 those  candidates  who  have  passed  a  degree
 examination  of  the  University  of  Delhi  or  an
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 examination  recognised  as  equivalent  thereto,
 conducted  by  any  other  authority  establised
 by  law  and  stituated  within  the  territorial
 limits  to  which  the  powers  of  the  Univer-
 sity  extend,

 (b)  The  minimum  eligibility  conditions,
 iwcluding  marks  obtained  in  the  qualifying
 examination,  for  registration  of  external
 candidates  for  M.  A.  examinations  are  the
 same  as  prescribed  for  regular  students
 admitted  in  the  Colleges  These  are  given
 in  the  information  Bulletin  of  the  University,
 copies  of  which  are  available  in  the  Parlia-
 ment  Library.

 (c)  According  to  the  University,  the
 Master’s  Degree  Cour:e  is  a  specialised  one
 and  in  the  best  academic  interests  and  main-
 tenance  of  standards,  it  is  essential  that  the
 minimum  eligibility  conditions  for  registra-
 tion  of  external  candidates  should  be  the  same
 as  for  the  regular  students.

 (d)  and  (e).  The  University  is  an  auto-
 nomous  body  and  fully  competent  to  lay
 down  rules  for  admission  to  various  courses
 and  examinations.  The  question  of  interven-
 tion  by  the  Government,  therefore,  does  not
 arise.

 Dakota  Alr  Crash  near  Safdarjang
 Aerodrome

 5181.  SHRI  K.  M.  MADHUKAR  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  anount  of  compensation  given
 by  Government  to  the  families  of  those  killed
 and  to  those  injured  in  the  Dakota  crash
 near  Safdarjang  Aerodrome,  New  Delhi  on
 the  5th  December,  970  ;  and

 (b)  whether  it  is  a  fact  that  the  accident
 took  place  because  the  two  engines  covld
 not  be  heated  fully  on  account  of  the  short
 length  of  the  air  strip  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Under  Government  of  India  Notification
 No.  GSR  967  dated  7th  December,  1563,
 relating  to  +  pplication  of  Indian  Carriage  by
 Air  Act,  1934,  to  carriage  by  air  which  is  not
 international,  Jamair  Co.  which  operated  the
 flight  are  liable  to  pay  compensation  as
 follows  :

 (l)  Rs.  42,000.0)  in  the  event  of  death
 of  a  passenger,  or  any  bodily  injury
 or  wound  suffered  by  a  passenger



 63  «Written  Answers

 which  results  in  a  permanent  dis-
 ablement  incapacitating  him  from
 engaging  in  or  being  occupied  with
 his  usua!  business  or  occupation,  if
 the  passenger  be  2  or  more  years
 of  age,  and  Rs.  21,000.00,  if  below
 this  age  on  the  date  of  the  accidert.

 (2)  In  the  event  of  wounding  of  a
 passenger  or  any  other  bodily  injury
 suffered  by  a  passenger  which  results
 in‘temporary  disablement  entirely
 preventing  an  injured  passenger
 from  attending  to  his  usual  business
 or  occupation  or  duties,  the  liability
 of  the  carrier  for  each  sassenger
 shall  be  limited  to  a  sum  calculated
 at  ‘the  rate  of  Rs.  40.00  per  day  for
 every  day  during  which  he  continues
 to  be  so  disabled  or  a  sum  of  eight
 thousand  rupees,  whichever  is  less.

 (b)  A  Committee  of  Inquiry  headed  by
 Shri  R.  N.  Kathju,  Retd.  Director  General
 of  Civil  Aviation,  has  been  appointed  by
 Government  to  hold  an  inquiry  into  the
 accident.  The  inquiry  is  still  in  progress.

 Expenditure  incurred  on  Centenary
 Celebrations  of  LIC

 SHRI  K.  M.  MADHUKAR  :
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Life  Iosurance  Corpora-
 tion  of  Iadia  organised  recently  Centenary
 celebrations  to  mark  the  Centenary  of  Life
 Insurance  business  in  India  ;

 (b)  if  so,  the  expenditure  incurred  on  the
 celebration  and  the  total  number  and  various
 categories  of  persons  invited  to  the  Celebra-
 tions  ;

 (c)  whether  it  is  a  fact  that  the  Agents
 of  Life  Insurance  Corporation  who  are  the
 back-bone  of  the  Insurance  Industry,  were
 not  invited  to  the  said  celebrations,  if  so,
 the  reasons  therefor  ;

 (d)  whether  the  staff  of  Life  Insurance
 Corporation  also  did  not  join  the  celebrations
 as  they  had  certain  demands  ;  and

 (e)  if  so,  their  demands  and  Govern-
 ment’s  reaction  thereto  ?

 5182.

 THE  MINISTER  OF  FINANCE  (SHRI
 १.  8.  CHAVAN)  :  (8)  Yes,  Sir,
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 (०)  (i)  The  expenses  incurred  on  the
 celebrations  all  over  India  are  expected  to  be
 about  Rs.  3  lakhs  including  expenses  on  the
 Publication  of  Commemoration  Volume  and
 the  Souvenir.  ‘

 \ii)  Functions  were  organised  at  47
 centres  and  a  total  of  about  3500  invitations
 were  issued.  The  invitees  included  Employees,
 Agents,  Members  of  Parliament,  public  per-
 sonalities  and  Government  officials.

 (c)  No,  Sir.  The  Agents  were  invited
 and  in  fact  at  each  centre  the  oldest  Agent
 was  specially  honoured.

 (d)  and  (e).  No,  Sir.  The  staff  of  the
 Life  Insurance  Corporation  did  join  the
 function.  They  had  made  a  demand  for  a
 Centenary  bonus  which  however  was  not
 granted.

 Evasion  of  Income-Tax  by  M/s.  Bujjanmal
 Kundan  Lal,  Medganj,  Delhi

 5183.  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  firm.  M/s.  Bujjanmal
 Kundan  Lal,  Medganj,  Delhi,  was  raided  by
 the  officials  of  the  Income-tax  Department
 during  the  year  964  ;

 (b)  if  80,  whether  after  the  said  raid,  it
 was  establised  that  M/s.  Bujjanmal  Kundan
 Lal  was  guilty  of  evasion  of  income-tax  ;

 (c)  if  so,  the  amount  involved  in  this  and
 when  the  case  against  this  firm  was  finalised
 and  the  outstandiog  amount  of  income-tax
 realised  ;  and

 (a)  whether  some  amount  of  income-tax
 is  still  outstanding  against  them,  if  so,  the
 amount  thereof  and  the  steps  being  taken  for
 its  realisation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  Yea,  Sir.

 (c)  While  the  material  seized  was  being
 scrutinised  and  inquiries  were  proceeding,
 the  assessee  firm  agreed  to  being  assessed  on
 aconcealed  income  of  Rs.  35,000.  Asa
 result  of  this  additional  tax  of  Rs.  17,894
 was  realised.  The  matter  was  finalised  in
 September,  1967.

 (4)  No,  Sir,



 65  Writen  Auswers

 Formation  of  Publie  Charitable  Trast
 by  Golden  Tobacco  Company

 5i84.  SHRI  N.  २.  LASKAR  :
 SHRI  G.  VENKATASWAMY  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Golden
 Tobacco  Campany  has  formed  a_  public
 charitable  trust  from  its  profits  ;

 (b)  whether  the  trust  is  controlled  by  the
 game  mana  ement  which  also  manages  the
 company  ;  and

 (c)  if  so,  the  steps  being  taken  by
 Government  to  ensure  that  there  is  no
 unauthorised  fiow  of  funds  from  the  trust  to
 the  company  in  any  manner  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  A_  public  charit-
 able  trust  has  been  formed  by  the  share-
 holders  of  the  Golden  Tobacco  Co.  with
 donations  made  by  them  and  the  said
 company  has  also  made  donations  to  the
 trust  from  time  to  time.

 (b)  Yes,  Sir.
 (c)  Section  3  of  the  Income-tax  Act

 provides  the  necessary  safeguards.

 Appointment  of  Principal,  School
 of  Mines,  Kolar,  Mysore  State

 5i85.  SHRIJ.  H.  PATEL:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  the  Mysore  State  Governo-
 ment  had  appointed  unqualified  person  as
 Principa!  of  the  Schoo]  of  Mines  in  Kolar
 area,  Mysore  in  spite  of  the  disapproval  of
 the  Central  Government  ;  and

 (b)  whether  the  Central  Government  have
 taken  any  action  in  the  matter  and  if  so,  the
 details  thereof  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  and  (b).  The  State  Government
 appointed  a  geologist  as  the  Principal  of  the
 Kolac  Mining  School.  The  secommendation
 of  the  All  India  Council  for  Technical
 Education  that  the  Principal  of  a  Mining
 Schoo!  should  be  8  qualified  mining  engineer
 was  communicated  by  the  Central  Govern-
 ment  to  the  State  Government,
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 According  to  a  report  received  from  the
 State  Government,  a  writ  petition  against  the
 appointment  of  this  person  under  the  Mysore
 Government  Education  Department  Services
 (Technical  Education)  (Special  Recruitment)
 Rules,  967  was  dismissed  by  the  Mysore
 High  Court  and  that  an  appeal  against  the
 deSision  of  the  High  Court  is  pending  before
 the  Supreme  Court.  The  matier,  therefore.
 is  sub-judice,

 Reported  Contemptuous  Remarks
 against  Harijans  in  the  Book

 Entitled  “Bhartiya  Sanskriti
 Aur  Sahitya”’

 5186.  SHRI  RAM  SWARUP  VIDYA-
 RTHI  :  Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  it  és  a  fact  that  Shri  Man-
 mohan  La!  Sha'ma  has  been  conferred  the
 degree  of  doctorate  by  the  Rajasthan  Univer-
 sity  for  his  book  ‘Bhartiya  Sanskriti  Aur
 Sahitya’  (Indian  Culture  and  Literature)  ;

 (b)  whether  this  book  contains  certain
 contemptuous  remarks  against  the  Harijans  ;

 (c)  if  so,  whether  Government  consider
 circulation  of  such  books  in  the  interest  of
 society  and  country  and  if  not,  the  action
 taken  against  the  autbor  and  publisher  of
 this  book  ;  and

 (d)  whether  it  is  also  a  fact  that  the
 attention  of  his  Ministry  and  of  the  Depart-
 ment  of  Social  Welfare  has  been  drawn  to-
 wards  it  several  times  and  if  so,  the  action
 taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO):  (a)  According  to  the  Rajasthan
 University  Shri  Manmoh7n  Lal  Jag:  h
 Sharma  was  awarded  the  degree  of  Ph.  D.  of
 the  University  in  958  and  the  title  of  his
 thesis  was  ‘Magh—His  Life  and  Works’  and
 not  ‘Bhartiya  Sanskriti  Aur  Sahitya’.

 (b)  to  (d).  The  book  ‘Bhartiya  Sanskrid
 Aur  Sahitya’  has  come  to  the  notice  of
 Department  of  Social  Welfare  In  the  Ministry
 of  Law  and  Social  Welfare.  It  contains
 some  arguments  based  on  the  Shastras  in
 favour  of  the  caste  system  and  untouchability.
 The  question  whether  the  Untouchability
 (Offences)  A.t  can  be  amended  to  brieg  suck
 arguments  within  its  purview  is  be'ng
 gxamined  by  that  Department,
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 Trregularities  Committed  by  M/s.  Poddar
 International  Transport  Owners  in

 Payment  of  Income  Tax

 5187.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  M/s.  Podaar
 International  Transport  Owners  have  been
 running  their  transport  business  in  different
 names  ;

 (b)  if  so,  the  names  of  these  transport
 companies  which  are  owned  by  Poddais  to-
 gether  with  their  capital  ;

 (c)  whether  it  is  also  a  fact  that  this
 firm  has  committed  irregularities  for
 avoiding  payment  of  income-tax  and  are
 running  their  companies  in  different  names  ;
 and

 (d)  whether  Government  have  since
 taken  any  action  against  this  firm,  and,  if
 not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  Yes,
 Sir.  The  Poddar  group  is  connected  with
 transport  business  run  in  the  following
 names  :
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 5.  Name  of  the  Capital
 No.  concern  employed

 Rs.
 l.  M/s.  Tungabhadra  Enter-

 prises  1,24,269
 2.  M/s.  Mysore  Transport

 and  Machinery  Company  1,77, A18
 3.  M/s.  Jaibharath  Enter-

 prises  3,80,256
 4.  M/s.  Peninsular  Syndicate  70,686

 The  capital  employed  in  each  business  is
 also  given  above.

 (c)  and  (d).  The  Government  is  not
 aware  cf  any  irregularities  committed  by  the
 above  concerns.  The  question  of  taking  any
 action,  therefore,  does  not  arise.

 Completion  of  Defence  Roads

 5'88.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (e)  whether  Government  have  completed
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 NEFA  Border  Road,  Gorakhpur-Assam
 Road,  Assam-Pakistan  Border  Road,  West
 Bengal  East  Pakistan  Border  Road,  Kutch
 area  Border  Road,  Rejasthan-Bahawalpur
 and  Sindh  Road  and  India-Nepal  Border
 Road  ;  and  ‘

 (b)  if  so,  the  length  of  each  road  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  and  (b).
 It  is  not  possible  to  precisely  identify  the
 toads  for  which  information  is  sought  except
 Gorakhpur-Assam  Road.  by  which  the
 Members  presumably  refers  to  the  Lateral
 Road  from  Bareilly  in  U.P.  to  Amingaon  in
 Assam.  The  Iength  of  the  road  from
 Gorakhpur  to  Amingaon  is  748  miles.

 भारत  के  प्रथम  राष्ट्रपति  डा०  राजेन्द्र
 प्रसाद  की  स्मृति  में  स्मारक  बनाना

 5189.  श्री  द्रोम  प्रकाश  त्यागी  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  भारत  के
 प्रथम  राष्ट्रपति  स्वर्गीय  डा०  राजेन्द्र  प्रसाद  की

 स्मृति  में  एक  स्मारक  का  निर्माण  करने  का  है
 जैसा  कि  स्वर्गीय  राष्ट्रति  डा०  जाकिर  हुसेन
 के  मामले  में  किया  गया  है  ;

 (ख)  यदि  हां,  तो  वह  स्मारक  किस  प्रकार
 का  होगा  और  सरकार  का  विचार  उस  पर
 कितना  व्यय  करने  का  है  ;  भ्रौर

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (sto  ato
 के०  झार०  यो०  राव)  :  (क)  से  (ग).  स्वर्गीय
 Blo  राजेन्द्र  प्रसाद  का  स्मारक  बनाने  के  लिए
 कोई  प्रस्ताव/सुझाव  प्राप्त  नहीं  हुआ है  |  डा०
 जाकिर  हुसैन  राष्ट्र  के  प्रथम  भारतीय  प्रधान
 थे  जिनका  देहान्त  कार्यकाल  के  दौरान  हुमा  था
 झत:  जाकिर  हुसैन  स्मारक  समिति  नाम  से
 ज्ञात  एक  राष्ट्रीय  समिति  की  सिफारिशों  पर
 उनकी  कब्र के  स्थल  पर  एक  उपयुक्त  स्मारक
 बनाने  का  निर्णय  किया  गया  था  |
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 अंग्रेजी  एसिस्टेंटों  की  हुलना  में  हिन्दी
 एसिस्टेंटों  के  वेतनमान

 5190.  श्री  श्रोम  प्रकाश  त्यागी:  क्‍या
 वित्त  मन्त्री  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  भारत  ध्तरकार  के  हिन्दी
 परामशंदाता  द्वारा  हिन्दी  एसिस्टेंटों  के  वेतन-
 मानों  को  अंग्रेजी  एसिस्टेंटों  के  वेतनमानों  से
 ऊंचे  वेतनमान  देने  के  संबंध  में  की  गई
 सिफारिशों  की  जानकारी  है  क्योंकि  सचिवालय
 के  अन्य  एसिस्टेंटों  के  कार्य  की  अपेक्षा  ्ननुवाद-
 कार्य  कठिन  होता  है  श्रौर  एसिस्टेंट  पद  के
 लिए  जो  योग्यता  चाहिये  उसकी  झपेक्षा  हिन्दी
 एसिस्टेंट  की  योग्यता  अधिक  होती  है  ;

 (ख)  यदि  हां,  तो  विभिन्न  मन्त्रालयों  और
 भारत  सरकार  के  विभागों  में  कर्य  कर  रहे
 हिन्दी  एसिस्टेंटों  के  वेतनमान  को  210-530
 रुपये  से  320-530  रुपये  कर  देने  का  कोई
 प्रस्ताव  है  ;  भौर

 (ग)  यदि  हां,  तो किस  तारीख  से  उनके
 वेतनमान  बढ़ाये  जायेंगे  शौर  यदि  नहीं,  तो
 इसके  कया  कारण  हैं  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्रो  (भ्री  विद्या-
 चरण  शुक्ल):  (क)  जी  नहीं  श्रीमान
 भारत  सरकार  के  हिन्दी  सलाहकार  द्वारा  इस
 प्रकार  की  कोई  सिफारिश  की  गई  प्रतीत  नहीं
 होती  ।

 (ख)  जी,  नहीं  भ्रीमान  ।

 (ग)  रह  प्रदन  नहीं  उठता  ।

 Police  Protection  for  holding  Annual
 Examination  in  West  Bengal

 SHRI  0.  N.  PATODIA  :
 SHRI  SARDAR  AMSJAL)  ALI:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 due  to  the  prevailing  atmosphere  which  is
 surcharged  with  violence  in  Calcutta,  the
 Schoo}  authorities  have  expressed  apprehen-

 e

 5191.
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 sions  that  the  annua!  examinutions  in  the
 State  which  is  scheduled  to  be  held  in
 December,  may  be  jeopardised  ;

 (b)  whether  Government  have  given  any
 assurance  of  police  protection  and  help  to
 the  educational  institutions  so  that  the
 examinations  are  not  interrupted  by  anti-
 social  elements  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  A.  K.  KISKU):
 (a)  to  (c).  In  view  of  reported  threats  to
 educational  institutions,  the  State  Govern-
 ment  have  taken  necessary  action  to  ensure
 the  smooth  conduct  of  the  annual  exami-
 nations  in  the  State.  Apart  from  providing
 police  protection  to  educational  institutions
 assistance  of  the  guardians,  voluntary  organi-
 sations  etc.  has  been  secured.

 Resolution  Passed  by  Kerala  Legislative
 Assembly  for  Amending  Constitation  to

 Provide  for  Safeguards  io  Private
 Educational  Institations

 SHRI  A.  K.  GOPALAN  :
 SHRI  MUHAMMAD

 SHERIFF  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state:

 $192.

 (a)  whether  Government  are  aware  that
 the  Kerala  Legislative  Assembly  has  passed
 aresolution  demanding  amendment  of  the
 Constitution  with  a  view  to  removing  diffi-
 cullies  experienced  in  safeguarding  the  in-
 terests  of  teachers  in  private  educational
 institutions  ;

 (b)  whether  the  Government  of  India
 have  received  a  copy  of  the  resolution  ;
 and

 (c)  if  so,  the  steps  Government  propose
 to  take  in  the  matter  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (०)  The  matter  is  under  coosidetation.



 १.  Waltten  Anewers
 Brenches  of  Indian  Banks  Operating

 Abroad
 5193.  SHRIG.  Y.  KRISHNAN  :  Will

 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  nu.nber  of  branches  of  Nationali-
 sed  and  private  banks  operating  abroad  “and
 the  names  of  the  countries  where  these
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 branches  are  running  ;  and

 (b)  the  detalls  regarding  the  assets  and
 liabilities  of  the  banks  for  the  year
 9€9-70  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  and  (b).  Two  state-
 ments  are  laid  on  the  Table  of  the
 House.

 STATEMENT  I
 The  number  of  branches  of  Iadian  Banks  functioning  in  foreign  countries  excluding  Pakistan

 Name  of  Bank  Country  No.  of  Offices
 “TD  State  Bank  ofloda:  _—  Ceylon  -  पर Ceylon

 United  Kingdom  ]

 2.  Central  Bank  of  India  :

 3.  Bank  of  India  :

 ———-2
 United  Kingdom

 Japan
 United  Kingdom
 Kenya

 Hongkong
 Nigeria
 Singapore

 4.  Bank  of  Baroda  :

 5.  United  Commercial  Bank  :

 Fiji  Islands
 Guyana
 Kenya
 Mauritius
 Uganda
 United  Kingdom

 2
 5
 3

 Uganda  2
 !
 I

 5
 2
 7
 3  (including  one
 3  mobile  office)

 3

 Hongkong

 Singapore

 6.  Indian  Bank  :

 2
 Malaysia  3

 3
 United  Kingdom  i

 Ceylon  ]
 Malaysia  3
 Singapore  l

 7.  Indian  Overseas  Bank
 ——-——5

 Thailand
 Ceylon

 Malaysia
 Hongkong  !

 5
 Singapore  I

 9
 Total  64

 Note:  lL  The  branches  of  Bank  of  India  in  Nigeria  and  Uganda  were  converted
 into  subsidiaries  with  effect  from  the  I8th  November,  968  and  Ist
 November,  969  respectively.  The  branches  of  Bank  o!  Baroda  in
 Uganda  were  converted  into  a  subsidiary  company  with  effect  from  Ist
 November,  1969,

 2.  The  State  Bank  of  India  has  a  representative  office  each  at  New  York
 (USA)  and  Frankfurt  (West  Germany).

 3.  The  Bank  of  Baroda  is  being  issued  a  licence  to  open  a  branch  at
 Labasa  (Fiji  Islands),
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 STATEMENT  II

 The  assets  and  Mabilities  of  the  branches  of  Indian  Banks  in
 e  Foreigo  Countries  excluding  Pakistan  as  at  the  end  of

 December,  969  and  June,  970
 o

 Position  as  on  the  26th  December,  969
 (in  lakhs  of  rupees)

 .  Liabilities  Assets

 ‘Demand  Deposits  7935.56  Cash  in  Hand  258.72
 Time  Deposits  94.4  Balances  with  bank  2164.15
 Due  to  other  banks  522.53  Money  at  call  and  short

 notice  2236.92
 Branch  Adjustments  046.75  Bills  purchased  and  °

 discounted  40°.9]
 Other  Liabilities  402.40  Investments  :
 Paid-up  capital  367.50  In  Foreign  Government

 securities  3228.25
 Reserve  Fund  8.9  Other  Investments  248.3

 Loans  advances  cash  credits
 overdrafts  (Excluding  from
 banks)  (5641.78
 Due  from  banks  93  99
 Branch  Adjustments  488.60
 Capitalised  expenses  43.83
 Other  assets  378.08

 Total  23294.34  23294.34

 Position  as  on  the  26th  June,  970
 (In  lakhs  of  rupees)

 Liabilities  Assets

 Demand  Deposits  8006.0»  Cash  in  Hand  230.58
 Time  Deposites  9593.90  Balances  with  Banks  2601.26.
 Due  to  other  banks  3  .93  Money  at  call  and  short

 notice  224.98
 Branch  Adjustments  4222.02  Bills  purchased  and

 Discounted  3547.77
 Paid-up  Capital  367.50  Investments  in  foreign

 Governments  securities  2893.76
 Reserve  Fund  3.46  Other  investments  203.63
 Other  Liabilities  38.3]  Loans  advances  cash  credits

 overdiafts  (Excluding  from
 Banks)  6393.40
 Due  from  Banks  266.49
 Branch  Adjustments  374,25
 Capitalised  Expenses  ‘15,05
 Other  Assets  3737.04

 Total  24376.8  23376.8
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 Position  of  liabiNties  and  assets  of  Gangtok  (Sikkim)  branch  of  the
 State  Bank  of  India  as  on  the  26th  June,  970  is  not  available.

 Its  latest  position  as  on  the  27th  February,  970  is  as  under  :
 (In  lakhs  of  rupees)

 Liabilities
 :  Assets

 Demand  Deposits  39.46  Cash  in  Hand  0.04
 Time  Deposits  3.23  Bills  purchased  and  .

 discounted  0.33
 Other  Liabilities  ‘1.29  Loans  advances  cash  credits

 and  overdrafts  (excluding
 due  from  Banks)  4.62

 .  Branch  Adjustment  65.6]
 Other  Assets  .38

 Total  7.98  7198

 Allocation  of  Foreign  Exchange  to  Muslims
 desirous  of  golnog  to  Religious  Places

 5194,  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  a  number  of  Muslims  of
 Ahmedabad,  desiring  to  have  ziarat  of
 religious  shrines  situated  in  Ican,  Iraq  and
 Saudi  Arabia,  have  asked  for  allocation  of
 foreign  exchange  ;

 (b)  if  so,  whether  the  Government  have
 accepted  their  demand  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  There  is  already  a  quota  for  the  Haj/

 Ziarat  operated  on  8  national  basis  and  it
 was  not  considered  necessary  to  approve
 additional,  ad-hoc,  proposals.

 Statement  made  by  Director  of  U.S.
 Export-Import  Bank  regarding  Expan-

 sion  of  Export-Import  Bank

 5195,  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  statement  made  by  Mr.
 John  C.  Clark,  a  Director  of  tbe  U.S.
 Export-Import  Bank  on  the  4th  November,
 1970,  while  addressing  the  Indo-American

 Chamber  of  Cotnmerce  at  Bombay,  that  the
 EXIM  Bank  was  endeavouring  to  expand  its
 operations  in  the  coming  year  ;

 (b)  if  so,  what  are  the  implications  of
 this  statement  ;

 (c)  whether  it  is  a  fact  that  he  made  a
 suggestion  that  India  should  set  up  an
 Export-Import  Bank  on  the  lines  of  the
 EXIM  Bank  in  view  of  the  increasing  im-
 portance  attached  to  the  growth  of  exports  ;
 and

 (d)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y,  Be  CHAVAN)  :  (a)  Yes,  Sir.

 (b)  An  expansion  of  the  US  Export-
 Import  Bank’s  operations  may  enable  India
 to  avail  itself  of  credits  from  this  organisa-
 tion  for  projects  and  miscellaneous  capital
 goods  imports  required  from  the  United
 States  to  a  larger  extent.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 मेसस  परमानेंट  मेगनेट  लिमिटेड,
 बम्बई  के  झ्रधिकारियों  द्वारा

 झायकर  का  भुगतान

 5I96.  श्री  Go  ला०  बारूपाल  :  वया
 बित  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मेससे  परमार्टेट्ट  मेगनेट  लिमिटेड,
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 बम्बई  के  संस्थापक,  एवं  निदेशक  तथा  प्रन्य
 भ्रधिकारियों  ने  गत  तीन  वर्षों  में  कोई  आ्रायकर
 का  भुगतान  किया  है;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षो  में
 वर्षवार  प्रत्येक  भ्रधिकारी  ने  कितनी  घनराशि
 का  प्रायकर  के  रूप  में  भुगतान  किया  ;

 (ग)  वया  यह  भी  सच  है  कि  कुछ  श्रघि-

 कार्रियों  के  विरुद्ध  श्रायकर  की  घ+राध्ि  प्रभी
 भी  बकाया  है  ;  श्र

 (घ)  यदि  हां,  तो  उनके  विरुद्ध  श्रब  तक
 क्या  कार्यवाही  की  गई  है  ?

 वित्त  मन्श्रालय  में  राज्य  मन्त्री  (श्री  विद्या

 चररा  शुक्ल)  :  (क)  से  (घ).  अपेक्षित  सूचना
 तत्काल  उपलब्ध  नहीं  है।  यह  एकत्रित  की
 जा  रही  है  तथा  यथा  सम्भव  शीघ्र  ही  सभा-
 पटल  पर  रख  दी  जायेगी  ।

 Observations  made  by  Ch.  Khaliq-oz-Zaman
 fn  bis  book  ‘Pathways  to  Pakistan’

 5197,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  observaiions  made  by
 Ch.  Khaliq  uz-Zaman,  one  of  the  maio
 architects  of  Pakistan  in  his  book  ‘Pathways
 to  Pakistan’  that  it  was  not  Mr.  Jinnah  but
 Aligarh  Muslim  University  which  deserves
 the  real  credit  for  creating  Pakistan  ;  and

 (b)  if  so,  Government's  reaction  thereto  ?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  V.  K.R.  V.
 RAO)  :  (a)  In  8  letter  addressed  to  me  by
 the  Hon'ble  Member  regarding  Aligarh
 Muslim  University,  a  reference  has  been
 made  to  Ch.  Khaliq-uz-Zaman’s  book
 ‘Pathway  to  Pakistan’  but  a  persual  of  the
 book  does  not  support  the  observation.

 (b)  Does  not  arise.

 Fraudulent  Practices  by  Financial
 Companies

 5198.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government  agencies  have
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 exercised  any  check  on  financial  companies
 which  have  indulged  in  fraudulent  practices
 in  Delhi  and  Bombay  ;

 (b)  the  steps  taken  by  the  agencies
 against  such  companies  and  their  promoters
 during  the  last  three  years  ;

 (c)  whether  the  present  law  is  adequate
 १०  deal  with  frauds  and  malpractices  of  such
 companies,  if  not,  whether  the  Government
 propose  to  amend  such  law  ;  and

 (d)  the  position  of  payment  with  regard
 to  Globe  Finance  and  Nirula  Finance
 Private  Limited  which  are  in  liquidation  for
 some  years  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  and  (b},  Apart  from
 the  scrutiny  of  the  balance-shects  and  returns
 obtained  by  the  Reserve  Bink  from  the
 companies,  inspections  have  teen  carried  out
 in  certain  cases  and  action,  including  steps
 for  winding  up,  where  necessary,  has  been
 taken  in  the  light  of  the  inspection  reports.

 (c)  No.  Sir.  However,  this  question
 has  been  referred  to  the  Banking  Tommis-
 sion  and  further  action  will  be  taken  in  the
 light  of  their  recommendations.

 (d)  In  so  far  as  Globe  Financiers
 Private  Limited  (in  liquidation)  is  concerned,
 crimioal  prosecutions  are  pending  against
 them  in  the  High  Court  of  Delhi.

 Claims  have  been  invited  from  the
 creditors/depositors  of  Nirula  Finaace  Pri-
 vate  Limited  (in  liquidation)  and  on  com-
 pletion  of  scrutiny  of  their  claims  a  report
 will  be  submitted  to  the  High  Court  by  the
 Official  liquidator.

 Misuse  of  Foreign  Ald

 5199,  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government’s  attention  has
 teen  drawn  to  a  report  appearing  in  the
 Indian  Expre's  dated  the  3lst  October,  ‘1970,
 under  the  caption,  “Aid  Flows  in  Wrong
 Channel”  ;

 (b)  whether  the  Prime  Minister  of
 New  Zealand,  Mr.  Gordon  Grieve,  who  had
 been  asked  to  look  into  the  aid  programme,
 has  in  his  report  commented  that  82  per  cent
 of  foreign  aid  to  India  did  not  reach  the
 poor  ;  aod
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 (c)  if  so,  the  details  of  the  utilisation  of
 foreign  aid  received  by  India  during  the  Plan
 period  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  to  (c).  Government
 are  aware  of  press  reports  op  the  subject
 teferring  to  an  address  by  Mr.  Gordon
 Grieve,  former  Member  of  Parliament,  to  a
 local  society  in  New  Zealand.  It  is,  how-
 ever,  understood  that  the  New  Zealand
 Government  issued  a  press  statement  refer-
 ring  to  these  news  reports  and  stating  that
 they  had  effectively  applied  New  Zealand
 Goverment  aid  to  worthwhile  projects  which
 assisted  the  economic  and  social  develop-
 ment  of  India.

 Of  the  total  aid  utilised  upto  the  end  of
 Third  Plan,  12  per  cent  went  to  Transport
 and  Communication,  7  percent  to  Power,
 33  per  cent  to  Industrial  Development,  21
 per  cent  for  Food,  9  per  cent  for  commodi-
 ties  with  multiple  uses,  3  per  cent  to  Agri-
 culture  and  5  per  cent  for  other  miscellane-
 ous  uses.  New  Zealand  aid  to  India  has
 mainty  been  in  the  field  of  dairy  develop-
 ment  and  for  meeting  expenses  on  experts
 and  training  of  students

 Committee  on  Over-Invoiciag,  Under-
 Tavolciag  of  Imports  and  Mis-atilisa-

 op  of  Import  Licences

 5200.  SHRI  SHANKARRAO  MANE  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Committee  appointed  by
 Government  to  study  over-invoicing,  under-
 invoicing  and  mis  utilisation  of  import
 licences  have  submitted  its  report  ;  and

 (b)  if  80,  the  conclusions  of  the
 Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHKULA):  (8)  and  (b).  The
 Study  Team  has  completed  its  deliberations.
 Its  report  4s  wnder  preparation  and  is
 expected  to  be  submitted  soon.

 Purse  Presented  to  Badshab  Kban

 5201.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  amount  taken  by  Badshah  Khaa
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 from  India  on  his  recent  visit  to  this  covntry
 and  the  amount  sent  to  him  after  his
 departure  ;

 (b)  whether  this  money  was  sent  in
 foreign  currency  (American  Dollars)  ;

 (c)  the  amount  sent  back  to  this  country
 Badshah  Khan  for  the  welfare  of  the  people
 of  India  or  the  rehabilitation  of  persons
 affected  by  the  communa!  riots  ;

 (d)  under  what  regulation  of  the  Reserve
 Bank,  permission  was  granted  to  allow  bim
 to  take  this  money  out  of  this  country  fo
 foreign  currency  (American  Dollars)  ;

 (e)  the  names  and  address  of  the  person
 who  signed  the  application  subsequently  to
 him  ;  and

 (f)  whether  it  is  also  a  fact  that  about
 30  cases  belonging  to  Badshah  Khan  were
 also  sent  to  Kabul  with  him  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  Badshah  Khan  was
 allowed  to  take  Rs.  30  lakhs,  approximately,
 at  the  time  of  his  departure  and  a  further
 remittance  of  Rs.  6  lakhs,  approximately,
 was  allowed  subsequently.

 (b)  Yes,  Sir.
 (c)  No  remittance  is  reported  to  have

 been  received  in  India  out  of  this  amount,
 (9)  Permiesion  was  granted  under  the

 provisions  of  the  Foreign  Exchange  Regula-
 tion  Act.

 (e)  Requests  seeking  remittance  facilities
 came  from  the  Sarhad  Gandhi  Salgira
 Samiti/Gandhi  Peace  Feundation.

 (fy  No,  Sir.

 Rise  in  Prices  of  Consumer  Goods

 $202.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  the  articles  consumed
 by  middle  class  people  whose  prices  increased
 in  the  first  and  second  week  of  November  ;

 (b)  what  were  the  prices  before  and  how
 much  price  increased  during  the  above
 period  ;

 (०)  what  apecific  steps  Government
 propose  to  take  to  check  the  pniass  of  such
 commodities  which  are  used  by  the  common
 men;  and
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 (d)  the  measures  which  Government
 Propose  to  take  to  ensure  them  necessities  of
 life  at  reasonable  rates  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  BS  CHAVAN)  :  (a)  and  (b).  Information
 with  respect  to  a  number  of  articles,  for
 which  data  are  available,  is  given  in  the
 statement  enclosed.

 (c)  and  (d).  Apart  from  the  various
 progfammes  for  increasing  the  production  of
 foodgrains  and  other  essential  articles  of
 consumption,  the  Government  endeavour  to
 control  prices  through  physical  measures  and
 through  monetary  and  fiscal  policies.  Major
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 foodgrains  are  supplied  at  fixed  prices  to
 the  vulnerable  sections  of  the  community
 through  a  net-work  of  ration/fair  price
 shops.  Price  and  distribution  controls  are
 resorted  to  as  and  when  necessary.  The
 Organisation  of  Civil  Supplies  keeps  a

 ‘special  watch  over  the  prices  and  availability
 of  20  essential  commodities  and  takes
 corrective  steps  to  remove  shortages.  The
 establishment  of  consumer  cooperative  stores
 is  encouraged  through  financial  and  other
 assistance.  Whenever  felt  necessary,  the
 Reserve  Bank  of  India  adjusts  its  credit
 policy  so  as  to  contain  the  effect  on  the
 Prices  of  essential  commodities.

 STATEMENT

 Index  Numbers  of  Wholesale  Prices  for  Selected  Consumer  Goods

 (Base:  1961-62=100)

 Commodity  Indcx  Nos.  for  the  week  ended  Percentage
 increase

 31-10-70  14-11-70

 Wheat  203.8  207.3  .7
 Mung  22.0  227A  2.4

 Masur  224.8  227.4  .2
 Urad  26.6  225.7  4.2

 Potatoes  247.4  250.3  .3

 Oranges  7.4  24.5  6.0
 Bananas  74.0  75.6  0.9
 Ghee  (pure)  203  8  204.9  0.5

 8885  66.3  75.7  5.7

 Meat  ‘188.1,  90.5  .3
 Processed  food  6.4  365.8  2.7
 Tobacco  manufactures  22  218.9  3.2

 Pension  Rates  to  Central  Government
 Employees

 SHRI  P.  M.  SAYEED  :
 SHRI  RAM  SWARUP

 VIDYARTHI  :
 SHRI  BUTA  SINGH  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  existing  rate  of  pension
 of  retiring  Government  employees  has  been
 increased  from  3/8th  to  3/:th  of  their  pay  ;

 (b)  if  80,  when  the  decision  was  taken,

 5203.

 and  when  it  is  proposed  to  be  implemented  ;
 and

 (c)  whether  Government  propose  to
 issue  interim  orders  enhancing  the  rate  of
 pension  with  immediate  effect  as  was  done
 in  the  case  of  interim  relief  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  No,  Sir.  The  Third  Pay  Commis-

 sion’s  report  on  the  subject  of  interim  rclief
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 does  not  recommend  any  such  relief  in  the
 matter  of  pensions.

 पाकिस्तान  हारा  बकाया  धनराशि
 का  झदा  न  किया  जाना

 5204.  श्री  राम  गोपाल  शालवाले  :  क्‍या
 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  पाकिस्तान  सरकार  ने  देश  के
 विभाजन  के  समय  भारत  से  300  करोड़  रुपया
 लिया  था  ;

 (ख)  क्या  उस  समय  भारत  श्रौर
 पाकिस्तान  के  बीच  एक  समभौता  हुमा  था
 जिसके  भ्रनुसार  पाकिस्तान  को  कथित  धनराशि
 विस्तों  में  लौटानी  थी  ;

 (ग)  क्‍या  पाकिस्तान  सरकार  नने  श्भी
 तक  तथाकथित  धनराशि  नहीं  लौटायी  है  ;

 (घ)  यदि  हां,  तो  क्या  सरकार  इस  मामले
 को  संयुक्त  राष्ट्र  संघ  में  उठाने  का  विचार  कर
 रही  है  ;  श्रौर

 (ड)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 वित्त  मन्त्रालय  में  राज्य  भम्त्री  (भरी
 विद्याचरण  शुक्ल)  :  (क)  से  (ग).  दिसम्बर
 947  में  किये  गये  करार  के  अनुसार,
 पाकिस्तान  द्वारा  भारत  का  विभाजन-ऋणा  5
 प्रगस्त  952  से  मूलथघन  और  ब्याज  की  50
 वाधिक  समीक्ृत  क्स्तों  में  घुकाया  जाना
 है।  पाकिस्तान  द्वारा  लगभग  30  करोड़
 रुपया  दिया  जाना  है  पर  ठीक  ठीक  रकम  झभी
 तक  तय  नहीं  हुई  है।  पाकिस्तान  ने  प्रमी  तक
 कुछ  भी  रकम  वापस  नहीं  की  है

 (घ)  भौर  (ड).  हम  इस  बात  के  लिए
 प्रयत्नशील  है  कि  द्विवपक्षीय  बातचीत  के  भ्राधार
 पर  कोई  मित्रतापूर्ण  फैसला  हो  जाय  |
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 Smuggling  of  Gold  and  Other
 Articles  fo  Indla

 520.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  FINANCE  be  p'eased
 to  state:

 (a)  whether  Government  have  conducted
 any  enquiry  to  know  about  the  foreign
 agencies  who  are  involved  or  which  help  in
 smuggling  of  gold  and  other  goods  to
 India  ;

 (b)  whether  Government  have  ascertained
 or  they  propose  to  ascertain  through  their
 intelligence  department  the  amount  of  gold
 insured  by  the  British  Insurance  Company
 in  Dubai  which  was  meant  for  being
 smuggled  into  India  and  their  rates  of
 insurance  and  also  the  places  where  the  said
 gold  was  sent  ;

 (c)  whether  out  of  the  gold  which  has
 been  smuggled  into  India,  90  per  cent  of  the
 gold  bears  the  British  marking  ;  and

 (d)  whether  Government  of  India  have
 protested  against  this  to  the  British  Govern-
 ment  that  they  should  make  efforts  to  check
 such  large  scale  smuggling  and  if  so,  the
 reaction  of  British  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  The
 Intelligence  Department  who  are  required  to
 gather  all  intelligence  regarding  the  modus
 operandi  of  smuggling.  have  not  reported
 the  involvement  of  any  British  or  other
 Insurance  Company  in  the  insurance  of  gold
 or  other  contraband  meant  for  smuggling
 into  India.

 (e)  No,  Sic.  The  gold  seized  by  the
 Customs  authorities  generally  bears  markings
 of  British,  Swiss  and  French  refiners.

 (d)  Government  have  no  information  to
 suggest  the  involvement  of  the  British
 Government  in  smuggling  and  therefore  the
 question  of  protesting  to  them  does  not
 arise,

 Allocation  of  Foreign  Exchange  for
 Visiting  Expo’  70

 5206.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  s‘ate  :

 (a)  the  number  of  Indian  Citizens  who
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 visited  Japan  after  the  opening  of  Expo’  70;
 and

 (b)  the  amount  of  foreign  exchange
 to  the  visitors  and  the  basis  thereof  ? .

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8,  CHAVAN):  (a)  and  (b).  Foreign
 exchange  is  being  granted  for  various
 purposes  such  as  business,  conferences,  study
 tours,  etc.,  in  accordance  with  the  well-
 defined  criteria  governing  each  type  of  visit.
 Data  is  being  maintained  by  the  Reserve
 Bank  according  to  these  broad  purposes  and
 not  on  the  basis  of  country/countries  visited
 by  individuals.

 Generally,  foreign  exchange  was  not
 released  merely  to  visit  EXPO’  70.  Where,
 however,  an  individual  was  going  to  Japan
 or  a  neighbouring  country  for  and  approved
 purpose,  the  Reserve  Bank  were  advised  to
 extend  limited  foreign  exchange  facilities  for
 visiting  EXPO  after  satisfying  themselves
 that  the  applicant  would  sufficiently  benefit
 from  a  visi:  to  the  Fair.  In  addition,  it  is
 possible  that  persons  going  abroad  under  the
 Foreign  Travel  Scheme  wolud  have  visited
 Japan,  among  other  countries,  and  those
 travelling  on  Air  India  or  on  board  the  ships
 of  the  Shipping  Corporation  of  India  would
 have  teen  entitied  to  a  selease  of  foreign
 exchange  of  $100,  each.

 In  view  of  the  aforesaid,  the  efforts
 involved  io  collecting  the  data  regarding  the
 pumber  of  Indians  who  visited  Japan  and
 the  foreign  exchange  released  in  their  favour
 may  not  be  commensurate  with  the  results
 to  be  achieved.

 दिल्‍ली  में  रेशमी  कपड़े  पर  बिनी  कर  लगाना

 5207.  श्री  टोम  प्रकाश  त्यागो:  क्‍या
 बित  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  प्रशासन  ने  केन्द्रीय
 सरकार  द्वारा  दिल्‍ली  में  रेशमी  कपड़े  पर  कर
 लगाने  का  विरोध  किया  है  जिसके  परिणाम-
 स्वरूप  रेशमी  कपड़े  के  थोक  तथा  खुदरा
 व्यापारी  सुविधा  में  हैं  भौर  ग्राहकों  से  बिक्री

 कर  नहीं  ले  रहे  हैं  ;

 (ख)  यदि  हां,  तो  सरकार  ने  इस  संबंध  में

 क्या  कार्यवाही  की  है  ;  और
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 (ग)  रेशमी  कपड़े  पर  बिक्री  कर  लगाए
 जाने  के  विरुद्ध  दिल्ली  प्रशासन  ने  कया  तके
 दिए  हैं  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (भरी  विद्या-
 चरण  शुक्ल)  :  (क)  से  (ग).  दिल्ली  में  स्था-
 नीय  बिक्री-कर  से  मुक्त  वस्तुप्रों  की  भ्रनुसूची
 का  |  भ्रगस्त  970  से  संशोधन  किया  गया
 था  जिससे,  रेशमी  कपड़ों  को,  जो  तब  तक  कर

 मुक्त  थे,  कर  की  परिधि  में  लाया  जा  सके
 इसके  साथ  ही  दिल्‍ली  प्रशासन  ने  एक  भ्रधि-

 सूचना  जारी  की  जिसके  द्वारा  शुद्ध  रेशमी

 कपड़ों  पर  बिक्री-कर  की  दर  को  5%  से  घटा
 कर  3%  कर  दिया ।  परन्तु  उक्त  प्रशासन  ने
 कर  को  वापिस  लेने  का  सुझाव  दिया  है  क्‍योंकि

 बहुत  सारे  कपड़ा  व्यापारियों  को  बिक्री-कर

 कानून  के  प्रन्तगंत  अपने  आपको  रजिस्टर
 कराना  होगा  और  इस  स्रोत  से  प्राय  भी  कम

 होगी  t  उन्होने  यह  भी  भाग्रह  किया  है  कि
 बिक्री  कर  की  बजाय  इस  वस्तु  पर  प्रतिरिक्त

 उत्पादन-शुल्क  लगाया  जाय  ।  व्यापारियों  पे  भी
 भ्रभ्यावेदन  प्राप्त  हुए  हैं।  इन  पर  विचार  किया
 जा  रहा  है।

 सरकारी  उपक्रमों  हारा  क्षमता  om  का
 उपयोग  न  करना

 5208.  श्री  tT  ate  सिह  शास्त्री:  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  सरकारी  क्षेत्र  के  उन  उद्योगों  के  नाम
 क्‍या  हैं  जो  अपनी  पूर्ण  क्षमताप्नों  का  उपयोग

 नहीं  कर  रहे  हैं  भौर  वे  कितनी  क्षमता  का
 उपयोग  नहीं  कर  रहे  हैं  ;

 (ख)  पूर्ण  क्षमता  का  उपयोग  न  करने  के
 क्या  कारण  हैं  ;  और

 (ग)  उनसे  पण  क्षमता  के  भ्रनुरूप  कार्य
 करवाने  के  लिए  सरकार  ने  क्‍या  कायंवाही
 की  है?
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 विस  मन्त्रालय  में  राज्य  मन्त्री  (श्री  विद्या-
 चररा  शुक्ल) :  (क)  एक  विवरण  संलग्न  है
 जिसमें  केन्द्रीय  सरकार  के  उन  उपक्रमों  के  नाम
 तथा  उनकी  क्षमता  के  उपयोग  का  ब्यौरा  दिया
 गया  है  जिनमें  1969-70  में  उनको  पूर्ण
 क्षमता  के  भ्नुमार  काम  नहीं  हो  सका  ।

 (ख)  शौर  (ग).  प्र  दृष्टतम  क्षमता  के
 कम  होते  के  कारण ये  हैं  :

 भत्यन्त  महत्वपूर्ण  कच्चे  माल,  मशीनों  के
 हिस्सों  शौर  फालतू  पुर्जों  की  कमी,  श्रम-संबंधी
 गड़बड़,  बाजार  में  माल  की  पर्याप्त  मांग  का
 झभाव,  विस्तार  भ्रौर  विविध  प्रकार  की  वस्तुएं
 तैयार  करने  के  कार्यक्रम,  जिनका  शुरू  में
 उपक्रम  के  कार्यचालन  पर  प्रतिकूल  प्रभाव
 पड़ता  है,  संयंत्रों  क ेसंचालन  के  लिए  उत्पादन
 सम्बन्धी  छशिल्पों,  शौर  भ्रनुरक्षणा,  रूपांकन,
 झ्ौजार-निर्माण  भ्रादि  के  विषय  में  तकनीकी
 समर्थन  का  विकास  करने  में  लगने  वाला
 समय  ।
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 सभी  सरकारी  उपक्रमों  के  कामों  पर
 नजर  रखी  जाती  है  ताकि  उनकी  समसस्‍्याझ्रों
 का  पता  लगाया  जा  सके  भ्रौर  उस  सम्बन्ध  में
 सुधारात्मक  उपाय  किये  जा  सकें  fn  उपक्रमीं  की
 संस्थापित  क्षमता  का  अधिक  से  प्रधिक  उपयोग
 करने  के  लिए  जो  कदम  उठाये  गये  हैं  वे  हैं--
 उत्पादन  के  सुधरे  हुए  तरीकों,  भ्रायोजन  oO  wie
 नियन्त्रण  सम्बन्धी  तकनीकों  का  भ्रपनाया  जाना,
 लाभ  कमाने  की  स्थिति  में  सुघार  करने  के

 उद्देश्य  से  उत्पादन  में  विवधता  लाया  जाना,
 देश  में  भ्रधिक  मात्रा  में  वस्तुप्रों  की  बिक्री  किये
 जाने  शौर  निर्यात  में  वृद्धि  किये  जाने  के  उद्देश्म
 से  विपणन  सम्बन्धी  उपायों  का  प्रपनाया  जाना
 भादि  ।  उपक्रमों  में  काम  बन्द  रहने  के  समय
 को  कम  करने  के  उद्देश्य  से  मूल्य  श्रौर  किस्म
 नियन्त्रण  योजना  शुरू  करमे  तथा  उपकरणों
 का  उचित  ढंग  से  भनुरक्षण  करने  के  लिए  भी
 कदम  उठाए  गये  हैं  -  काम  में  सुधार  करने  के

 लिए  उत्पादन  प्रोत्साहन  योजनाएं  तथा  प्रशिक्षण
 कार्यक्रम  भी  शुरू  किये  गये  हैं  ।

 विवररण

 केन्द्रीय  सरकार  के  उन  उपक्रमों  के  नामों  का  विवरण  जिसमें  1969-70  पूरी  क्षमता  के

 अनुसार  काम  नहीं  हुप्ना  है  |

 क्रम  संख्या  उपक्रम  का  नाम  स्थापित  क्षमता  का
 प्रतिशत  उपयोग
 1969-70

 I  2  3

 l  भारत  भ्र्थ  मूवर्स  लिमिटेड--

 (क)  रेल  के  डिब्बे  93.4

 (ख)  झ्यं  मूवर्स  प्रभाग  o—80—8  66.7

 एल०  डब्लुू--35  हाल्यकस  98.4
 2.  भारत  इलेक्ट्रितिक्स  लि०  उपकरण  प्रमाग  93.0

 3.  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड

 एच ०  द््०  इ०  पी०,  हरिद्वार  79.8
 स्विच्रगियर  एकक  59.2

 एच०  पी०  इ०  पी०,  हैदराबाद  88.0
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 4  फटिलाइजर  कारपोरेशन  आफ  इण्डिया

 (क)  गोरखपुर  प्रभाग--यूरिया  90.9

 (@)  नामरुप  प्रभाग--यूरिया
 !

 47.5

 ;  भमोनियम  सल्फेट  65.7

 (ग)  सिन्दरी  प्रभाग--
 झरमोनियम  सल्फेट  90.9
 डबल  साल्ट  ‘59.1

 यूरिया  78.7

 (घ)  ट्राम्बे  प्रभाग--  ॥

 यूरिया  58.4
 कम्प्लेक्स  फटिलाइजर  6.5

 मेथानोल  42.9

 5.  फर्टिलाइजसं  एण्ड  केमिकल्स  ट्रावनकीर  लि०--
 भ्रमोनियम  सल्फेट  56.2

 सुपर  फास्फेट  65.5
 प्रमोनियम  फास्फेट  43.7
 भमोनियम  कलोराइड  40.2

 6.  गार्डन  रीच  वर्कशाप  लि०--

 जहाजों  की  मरम्मत  62.5
 सामान्य  इंजीनियरी  64.5
 उत्पादन  का  कुल  मूल्य  80.6

 7.  शोभा  शिपयार्ड  लि०--

 जहाभों  की  मरम्मत  (बजरे)  82.8
 a  oY  #  (जहाज)  78.4

 8.  हेवी  इलेक्ट्रिकल्स  (इण्डिया)  लि०---

 स्विचगियर  24.3
 रेलवे  ट्रेकशने  नियंत्ररा  गियर  48.9

 रिलि  49.7
 बिजली  ट्रांसफामंर  36.9
 कंदन  मोटरें  64.0

 9.  हेवी  इंजीनियरिंग  कारपो  रेशन  लि०---

 एच०  एम०  बी०  पी०  23.3

 एफ"  एफ०  पी०  65.4

 एच०  एम०  gto  पी०  एम०/सी०  एस०  7.8
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 0  हिन्दुस्तान  ऐण्टीवीयोटिक्स  लि०--

 पेनसिलिन  72.2

 स्टेप्टोमांइसीन  99.0
 वायल्ड  उत्पादन  98.4

 IL.  हिन्दुस्तान  केबुल्स  लि०---  ‘

 शुष्क  फ़ोड  केबुल  66.8
 समाक्ष  केबुल  37.8
 प्लास्टिक  की  तारें-भौर  केबुल  32.6

 12.  हिन्दुस्तान  हाउसिंग  फैक्टरी  लि०--
 कंक्रीट  स्थल  पर  निर्माण  काय॑  रेलवे  स्‍लीपर  88.0

 13,  हिन्दुस्तान  ईसेक्टीसाइडस  लि०---
 दिल्‍ली  एकक  डी०  डी०  टी०  87.3
 50  प्रतिशत  निर्मित  डी०  डी०  टी०  95.3

 झलवई  एकक-5  प्रतिशत  निर्मित  डी०  डी०  टी०  54.6

 14,  हिन्दुस्तान  मशीन  दव्ल्स  लि०--

 एच०  एम०  टी०  पहल:  अपर  दूसरा  एकक  64.4

 द  oon  »  तीसरा  एकक  47.7

 »  on  ४  चौथा  एकक  43.4

 noon  »  पांचवा  एकक  3.5

 घड़ियां  बनाने  का  कारखाना  9.7

 15,  हिन्दुस्तान  फोटो  मिल्म्स  मंन्यूफक्चरिंग  कम्पनी  लि०--
 सिनेमा  की  फिल्मों  की  स्थिति  66.4

 चल-चित्र  ध्वनि  +उत्पादन  सितम्बर  969  10.0%

 में  शुरू  हुआ
 चिकित्सा  सम्बन्धी  एक्स-रे  फिल्‍म  35.0
 फोटोग्राफी  का  कागज  9.5
 35  एम०  एम०  की  नेगेटिव  फिल्में  2.0

 #%उत्पादन  दिसम्बर  969  %  शुरू  हुभा
 रोल  फिल्‍म  0.206

 16.  हिन्दुस्तान  स्टील  लि०--
 भिलाई  इस्पात  संयंत्र--डले  74.4

 दुर्गापुर  स्पात  संयंत्र--डले  59.4
 राउरकेला  इस्पात  संयंत्र--डले  5.4
 मिश्र  धातु  इस्पात  संयंत्र,  दुर्गापुर--डले  65.5
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 [7  हिन्दुस्तान  टेलीप्रिटंस  लि०--
 टैलीप्रिटस  पौर  सहायक  उपकरण  62.5

 18,  हिन्दुस्तान  जिक  लि०--  !

 जस्ते  के  डले  ‘55.1

 सुपर  फास्फेट  56.0

 सीसा  46.4

 चांदी  29.7

 19,  सट्  मेंटेशन  लि०--

 ट्रांसमीटर
 *

 6.3

 घुम्बकीय-बिजली  (मेगनेटो  इलेक्ट्रिक)  उपकरण  .6

 इलेक्ट्रानिक  उपकरण  5.6

 20.  इण्डियन  ड्रग्स  एण्ड  फार्मेस्युटिकल्स  लि०--
 शल्य  चिकित्सा  उपकरण  संयंत्र,  मद्रास--

 शल्य  चिकित्सा  उपकरण  भौर  परिवार  नियोजन
 सम्बन्धी  उपकरण  6,8
 संश्लिष्ट  (सिन्येटिक)  भ्रौषध  प्रायोजना,
 हैदराबाद--संहिलष्ट  भौषधियां  48.8

 एण्टीबायोटिक  संयंत्र  ऋषिकेश-ऐण्टीबायोटिक्स  4.0

 2i  हंडियन  धायल  कारपोरेशन  लि०---
 बरौनी  तेल  शोधक  कारखाना  कष्चे  तेल  के
 उत्पादन  की  प्राप्त  क्षमता  6.96

 22,  इंडियन  रेयर--अथ्स  लि०---

 (क)  रेयर  झथ्स  प्रभाग--
 तैयार  मोनाजाइट  83.1

 ट्राइसोडियम  फास्फोट  99.4

 (4)  खनिज  प्रभाग--
 परिष्कृत  कल्ली  रेत  76.6

 इल्मेनाइट  86.6

 जकनि  89.4

 स्टाईल  73.6

 23+  इंडियन  टेलीफोन  इण्डस्ट्रीज  लि०--

 टेलीफोन  88.8



 95  Written  Answers  DECEMBER  18,  i970  Written  Answers  §=696

 2  3

 24.  मद्रास  रिफाइनरीज  लि०--
 कच्चे  तेल  के  उत्पादन  की  प्राप्त  क्षमता  7?  4eet

 ##जुलाई  969  से  जुन  970  से  सम्बद्

 25.  मकगांव  डाक  लि०  सामान्य  इंजीनियरी--  9I.I

 26  माइनिंग  एण्ड  एलाइड  मशीनरी  कारपोरैशन  लि०---
 खनन  झौर  सम्बद्ध  उपकरण  °.0

 27.  नेशनल  कोल  डवलपमेंट  कारपोरेशन  लि०--

 कोयला  78.6

 28  नेशनल  इस्ट्रमेंट्स  लि०---
 सर्वेक्षण  उपकरण  68.7

 मापक  उपकरण  5.8

 ऋतु  विज्ञान  संबंधी  उपकरण  ओर  श्रन्य  थर्मामीटर  59.3

 तुलना  उपकरण  78.9

 लिकित्सा  सम्बन्धी  उपकरण  35.1

 प्रकाशकीय-और  भ्रन्य  उपकरण  29.2

 उत्पादन  का  कुल  मूल्य  57.8

 29,  नेहनल  मिनरल  डवलपमेंट  कारपोरेशन  लि०--

 किरिबुरु--स्लनिज  के  डले  78.6

 बेलाडिला-.,  ,  »  65.5

 30.  नेशनल  न्‍्यूजप्रिट  एण्ड  पेपर  मिल्स  लि०--
 भ्रखबारी  कागज  87.0

 3l.  नेवेली  लिग्नाइट  कारपोरेशन  लि०--

 लिग्नाइट  85.6

 बिजली  90.2

 यूरिया  80.0

 लेको  39.8

 32,  प्रागा  ड्र्ल्स  लिग--
 मशीनी  शौजार  मूल्य  60.5
 मशीनी  ओ्रौजारों  के  सहायक  पुर्जे  37.7

 गढ़ाई  59.6

 कुल  मूल्य  6.0

 33.  लुब्रिजोल  (इंडिया)  लि०
 चिपकाने  वाले  रासायमिक  बदायें  73.0

 ne
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 Designs  of  Hoogly  River  Bridge

 5209.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Hooghly
 River  Bridge  Commissioner's  instead  of
 inviting  designs  from  the  designers,  have
 asked  the  contractors  to  provide  their
 design  ;  and

 (0)  whether  it  is  also  a  fact  that  criti-
 cisms  have  been  made  that  a  high  level
 bridge  on  piers  would  be  a  calculated  risk
 which  could  have  been  eliminated  by  advanc-
 ed  Cantilever  bridge  and  that  the  500  ft.
 Span  between  the  two  piers  is  not  enough  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  and
 (b).  The  requisite  information  is  being
 collected  from  the  State  Government,  who
 are  primarily  concerned  with  the  project,  and
 will  be  laid  on  the  Table  of  the  Sabha  io
 due  course.

 Particulars  of  Members  of  the
 Technical  Committee  Set  up

 for  Hooghly  River  Bridge

 5210,  SHRI  DEVEN  SEN:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  the  number  of  members  of  the
 Technical  Committee  set  up  for  the  Hooghly
 River  Bridge  ;  and

 (b)  their  names,  desigoations  and  techni-
 cal  qualifications  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS.
 PORT  (SHRI  IQBAL  SINGH):  (a)  and
 (b).  The  requisite  information  is  being
 collected  from  the  State  Government  who
 are  primarily  concerned  with  the  project  and
 will  be  laidon  the  Table  of  the  Sabha  in
 due  course.

 Expenditure  on  Foreign  Visits  of
 Mluaisters

 52i!.  SHRI  BHARAT  SINGH
 CHAUHAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  :

 (a)  the  names  of  Union  Ministers  who
 have  visited  forgiga  countries  during  this

 AGR  ,HAYANA  27,  892  (SAKA  Written  Answers  98

 year  and  the  amount  spent  individual-wise
 and  foreign  exchange  allowed  in  each  case  ;
 and

 (b)  the  purpose  of  each  visit  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as  soon  as
 it  is  available.

 Action  Agatnst  Industrial  Houses
 under  Monopolies  Act

 5212,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  taken
 any  action  against  any  industrial  house  up
 till  now  under  the  Monopolies  and  Restric-
 tive  Trade  Practices  Act  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  to  (c).  The  question  of
 action  being  taken  against  the  undertakings
 which  violated  the  provisions  of  the  Mono-
 Polies  and  Restrictive  Trade  Practices  Act
 is  under  examination.

 राजस्थान  में  सीमा  सड़कों  के  निर्माण
 में  घोटाला

 5213.  श्री  झोंकार  लाल  बेरवा:  कया
 पोतपरिवहन  तथा  परिवहन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  राजस्थान  में  सीमा

 सड़कों  के  निर्माण  में  2.5  करोड़  रुपये  के
 घोटाले  का  पता  लगाया  है।

 (ख)  क्‍या  निर्मित  की  जाते  वाली  सड़कों
 की  लम्बाई  के  लक्ष्य  प्राप्त  नहीं  किये  गये  है,
 शौर

 (ग)  यदि  हां,  तो  पूर्व  निर्धारित  कार्यक्रम
 के  अनुसार  कितनी  लम्बी  सड़कों  का  निर्माण
 किया  जाना  था  तथा  किन-किन  स्थानों  पर  ये

 सड़कें  निमित  की  जानी  थीं,  तथा  वस्तुत;
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 कितनी  लम्बी  सडकें  निभित  की  गई  हैं  तथा
 होष  सड़कों  का  निर्माण  पूरा  न  करने  के  क्या

 कारण  हैं  ?

 पोतपरिबहुन  तथा  परिवहन  मन्त्रालय  में
 उप-मनन्‍्त्री  (ओ  हकबाल  सिह)  :  (क)  से  (ग).
 2.5  करोड़  रुपये  का  कोई  घोटाला  नहीं  पकड़ा
 गया,  तथापि  राजस्थान  सरकार  के  अनुरोध  पर
 जांच  करने  के  लिए  इस  मन्त्रालय  के  मुख्य

 इंजीनियर  (सड़क)  तथा  मुख्य  इंजीनियर  (यांत्रिक)
 की  एक  समिति  नियुक्त  की  गई  है।  रक्षा
 मन्त्रालय  की  श्रावश्यकताग्रों  के  प्रनुसार
 सामौरक  सड़क  कार्यक्रम  समय-समय  पर
 संशोधित  विया  जाना  है  संशोधित  कार्यक्रम
 के  अधीन  1367  मील  लम्बी  सड़कें  बनानी
 हैं।  जिनमें  से  सड़कों  के  063  मील  का  काम
 पहले  पूरा  हो  चुका  है।  तथा  304  मील  पर

 निर्माण  के  श्रम्िम  स्तर  पर  हैं।  इन  सड़कों
 का  ठीक  स्थान  बताना  लोक  हित  में  नहीं  है।
 इन  सड़कों  के  निर्माण  कार्य  पर  वर्षनिवर्ष  घन
 मिलने  की  उपलब्धता  के  झनुसार  प्रगति  हो
 रही  है  1

 Use  of  Boats  of  Fisherfes  Department
 for  Smuggling  fa  Kerala

 5214,  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  some  of  the
 mechanised  boats  of  the  Kerala  Government's
 Fisherics  Departmeot  were  being  used  in
 smuggling  operations  ;  and

 (b)  if  so,  the  details  thereof  and  the
 efforts  made  by  Government  to  detect  such
 cases  ?

 THE  M  NISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  There  has  been
 no  instance  of  boats  belonging  to  Govern-
 ment  of  Kerala  being  used  for  smuggling.

 _(b)  Dogs  not  arise,

 DECBMBER  18,  970  Pritten  Answeis  00

 Smu:giing  Activities  Along  the
 Coast  Line  of  Kerala

 $2I5.  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :  ‘

 (a)  whether  there  are  vulnerable  points
 on  Kerala's  coastline  which  are  ideally
 suited  to  smuggling  operations  and  that
 there  are  no  efficient  and  fool-proof  coastal
 patrolling  arrangements  ;  and

 (b)  if  so,  the  details  regarding  the  num-
 ber  of  smuggling  cases  detected.  the  number
 of  persons  arrested  during  the  last  one  year
 and  number  of  persons  among  them  who
 are  aitached  to  political  pasties  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  There  are  some
 vulnerable  areas  on  Kerala’s  ccastline  which
 are  suited  to  smuggling  operations.  Some
 patrolling  arrangements  are  there.  Attempt
 is  being  made  to  increase  these.

 (b)  Information  is  being  coilected  and
 will  be  laid  on  the  Table  of  the  tIouse.

 Enquiry  Into  Working  of  Polytechnics
 in  Delhi

 $216,  SHRI  RAM  SWARUP  VIDYA-
 RTHI:  Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  the  staff  members  in  Delhi
 Polytechnics  have  been  complaining  of  poor
 working  conditions  and  sepression  of
 Principals  ;

 (b)  whether  they  have  been  demanding
 ap  enquiry  into  *he  working  of  Polytechnics  ;
 and

 (c)  if  so,  when  Government  propose  to
 institute  an  enquiry  into  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  The  Association  of
 Gazetted  Officers  of  Technical  Education
 has  represented  that  an  enquiry  be  held  into
 the  working  of  Polytechnics.

 (c)  The  Delhi  Administration  has  been
 Ipoking  into  the  individual  complaints  and
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 is  taking  appropriate  action,  An  enquiry
 into  the  working  of  the  Polytechnics  is  not
 considered  necessary  by  the  Delhi  Adminis-
 tration.

 Gazetted  Officcrs  serving  in  Deibi
 Polytechnics

 53I7..  SHRI!  RAM  SWARUP  VID-
 YARTHI  :  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state:

 (a)  the  number  of  permanect  Gazetted
 Officers  serving  in  the  Polytechnics  io
 Delhi  ;

 (b)  when  was  the  first  officer  declared
 permanent  ;

 (c)  whether  he  had  been  rejected  twice
 by  the  U.  P.  S.C.  and  not  found  suitable
 for  the  post  which  he  still  continues  to
 hold  ;

 (d)  if  so,  the  reasons  why  he  is  being
 allowed  to  hold  the  post  of  promotion  on
 ad  hoc  basis  ;  and

 (e)  whether  this  post  is  proposed  to  be
 filled  through  U.  P.S  C,?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  Six  at  present.

 (b)  On  I5th  December,  967,  as  Head  of
 Mechanical  Engineering  Department.

 (०)  and  (d).  The  Officer  concerned  is  a
 permanent  Head  of  Mechanical  Engineering
 Department  and  was  selected  by  UPSC  in
 June,  562  for  this  post.  He  is  now  officiat-
 ing  as  Principal  on  adhoc  basis  pending
 se'ection  by  promotion  on  regular  basis  from
 amongst  eligible  candidates  by  the  Depart-
 meotal  Promotion  Committee.  He  was  not
 selected  carlier  by  UPSC,  when  the  post  of
 Principal  was  filled  by  direct  recruitment.
 The  present  post  falls  within  the  promotion
 quota.

 (e)  According  to  ‘le  recruitment  rules,
 some  posts  are  to  be  filled  by  direct  recruit-
 ment  and  the  remaining  posts  by  promotion
 from  amongst  the  eligible  candidates.  As
 this  post  comes  under  the  quota  of  promo-
 tion,  the  matter  will  be  considered  by  D.P.C.
 The  Chairman  of  the  Departmental  promotion
 Committee  is  a  member  of  U.  P  S.  C.
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 दिल्‍ली  तथा  कलकत्ता  में  परिवहन
 व्यवस्था  के  विकास  के  लिए

 सहापता

 *  5218.  शी  झोकार  लाल  बैरवा:  कया

 पोत्तपरिथहुन  तथा  परिवहन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  चालू  विकीय  वर्ष  के  दौरान
 भ्रव  तक  दी  गयी  अनुदानों  के  भ्रतिरिक्त  योजना
 आयोग  के  प्रध्ययन  दल  ने  दिल्‍ली  के  लिए
 एक  करोड़  रुपये  तथा  कलकत्ता  ,की  परिवहन
 व्यवस्था  के  विकास  के  लिए  2.20  करोड़
 रुपये  के  अतिरिक्त  ग्रनुदान  की  सिफारिश  की

 है,  भौर

 (@)  यदि  हां,  तो  इस  संबंध  में  झष  तक
 क्या  कार्यवाही  की  गई  है  तथा  इस  बारे  में
 भावी  योजना  क्या  है  ?

 पोतपरिवहुन  तथा  परिवहन  मन्त्रालय  में
 उपमन्त्री  श्री  इकबाल  सिंह) :  (क)  योजना

 ब्रायोग  द्वारा  नियुक्त  महानगरीय  परिवहन
 सेवाधों  के  कार्य  दल  ने  सिफारिश  की  है  कि
 दिल्‍ली  परिवहन  उपक्रम  के  लिए  चालू  वर्ष
 के  लिए  की  गई  व्यवस्था  में  एक  करोड़  रुपये
 की  श्रौर  कलकत्ता  राज्य  परिवहन  निगम  की
 व्यवस्था  में  60  लाख  की  वृद्धि  की  जानी

 चाहिए  |

 (ख्)  जहां  तक  दिल्‍ली  परिवहन  उपक्रम
 का  सम्बन्ध  है,  उस  उपक्रम  को  एक  करोड़
 रुपये  का  एक  और  ऋण  दिया  जा  रहा  है
 जिससे  न  00  भ्रतिरिवत  बसे  खरीद  सकेगा  ।
 कलकत्ता  राज्य  परिवहन  निगम  का  जहाँ  तक
 सम्बन्ध  है,  उसकी  चालू  वित्तीय  वर्ष  की  पश्राव-
 हयकताओं  को  भारत  के  प्रौद्योगिक  विकास
 बेंक  से  लिए  गये  ऋों,  कलकत्ता  महाघगरीय
 जिले  की  i970-7:  की  वाषिक  यौजना  में
 पहले  ही  की  मयी  व्यवस्था  धौर  छस  प्रधिकरण
 के  गैरयोजना  साधनों  से  पूरा  किया  जायेगा  |
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 Payment  of  Higher  Pay  Scales  to  Non-
 matriculate  Teachers  in  Manipur

 5219,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  Government  have  approved
 the  payment  of  Matri-:ulation  Scale  to  those
 pon-matriculate  teachers  in  Manipur  who
 have  been  in  service  for  20  years  and  more
 by  the  Ist  November,  969  ;

 (b)  if  not,  whether  the  Government  of
 Manipur  approached  the  Central  Govern-
 ment  for  approval  of  their  recent  decision  to
 exempt  training  in  the  above  category  of
 teachers  in  tHe  elementary  Schools  of  Mani-
 pur  and  for  payment  of  the  aforesaid  higher
 Scale  ;  and

 (c)  if  so,  the  data  from  which  the  pay-
 ment  is  to  take  effect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  No,  Sir.

 (b)  Yes,  Sir.
 (c)  The  matter  is  under  consideration.

 पढौदी  के  मौजाबाद  गांव  में  पाये  गये

 मुगलकालोन  सिक्के

 5220.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 शिक्षा  तथा  युवक  सेवा  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पटौदी  के
 मौजाबाद  गांव  के  निकट  खुदाई  के  दोरान  एक
 खाली  भूभाग  से  कुछ  मुगलकालीन  सिक्के  पाये
 गये  थे  ;

 (ख)  क्‍या  उक्त  खाली  भूभाग  को  खुदाई
 कर  रहे  व्यवित  उन  सिक्‍कों  को  लेकर  जो  कि
 ऐतिहासिक  तथा  पुरातत्व  महत्व  के  थे,  भाग
 गये  थे  ;  भौर

 (ग)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाई  की  है  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्रालय  में  राज्य
 सन्‍्त्री  (शी  मकत  दर्शन):  (क)से  (7).
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 झ्रावरयक  सूचना  एकत्र  की  जा  रही  है  प्ौर
 यथा  हीघ्र  लोक  सभा  पटल  पर  रख  दी
 जायेगी  ।  .

 विद्य  त चालित  करघों  से  बने  उत्पावों
 पर  उत्पादन  शुल्क

 5221,  भी  ग०  ग्व०  दीक्षित  :  क्यां  वित्त
 मनन्‍त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  विद्युत  चालित
 करघों  के  उत्पादों  को  उत्पादन  शुल्क  से  उन्मुक्त
 करने  की  मांग  अस्वीकृत  कर  दी  है  ;  द्रौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  कारण
 क्‍या  हैं  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (भ्री  विद्या

 चरण  शुक्ल):  (क)  तथा  (ख).  उत्पादन

 शुल्क  से  पूरी  छूट  के  लिए  दक्ति  चालित-करघा-
 क्षेत्र  से  प्राप्त  प्रार्थनाप्रों  पर  सावधानी  पूर्वक
 विचार  किया  गया  था  परन्तु  उन्हें  स्वीकार
 नहीं  किया  जा  सका।  सम्मिलित-मिल-्षेत्र  के

 मुकाबले  शक्ति-चालित-करघा  यूनिटों  को  पहले
 ही  उत्पादन  शुल्क  में  पर्यात्त  रियायत  दी  गई
 थी  भौर  उत्पादन  शुल्क  से  पूर्णो  छूट  का
 झ्रौचित्य  नहीं  था  ।

 Indian  Investment  Centre

 SHRI  RAM  AVTAR  SHARMA  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :

 Will  the  Minister  of  FINANCE  ७०
 Pleased  to  state  :

 5222.

 (a)  the  details  of  the  functions  and  the
 time  since  when  the  Indian  Investment
 Centre  is  functioning  ;

 (b)  the  amount  of  expenditure  incurred
 onthe  Centre  during  the  last  three  years,
 yearwise  ;

 (c)  whether  the  Centre  is  having  its
 Offices  in  foreign  countries  also  and  if  so,  the
 names  of  the  places  as  well  us  the  countries
 where  they  are  located  and  the  times  since
 when  they  are  functioning  :
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 (d)  the  amount  of  expenditure  incurred
 on  them  during  the  last  three  years  ;  and

 (e)  the  details  of  the  achievements  of
 these  pffices  by  way  of  attracting  foreign
 capital  to  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  The  Indian
 Investment  Centre  has  been  functioning
 since  30th  November,  1560  and  its  main
 functions  are  :

 (i)  to  promote,  among  _  the  capital
 exporting  countries  a  wider  know-
 ledge  and  understanding  of  the
 laws,  policies,  procedures  and
 conditions  pertaining  to  investment
 in  India  apd  opportunities  offered
 by  the  country  ;

 (ii)  to  advise  and  assist  Indian  entre-
 Preneurs,  including  those  engaged
 in  medium  and  small  industries,  in
 their  efforts  to  attract  foreign
 private  capital  and/or  advanced
 technical  know-how  ;

 to  advise  and  ass‘st  foreign  busi-
 NessmeD  on  matters  relating  to  the
 setting  up  of  joint  ventures  consis-
 tent  with  the  basic  frame-work  of
 India’s  Five  Year  Plans  ;

 (iv)  to  conduct  surveys  of  investment
 possibilities  open  to  prospective
 investors  in  India  ;

 (v)  to  promote  wider  knowledge  and
 understanding  of  conditions,  laws
 policies,  and  procedures  pertaining
 to  investment  by  Indian  enterpre-
 neurs  in  foreign  countries  ;  and

 (vi)  to  advise  and  actively  assist  Indian
 businessmen  ia  the  setting  up  of
 industrial  or  other  joint  ventures
 abroad.

 (b)  The  expeoditure  incurred  on  the
 Centre  (including  its  overseas  Offices)  during
 each  of  the  years  ‘1967-68  to  199-70  was  as
 follows  ;

 (iii)

 1967-68  Rs.  24.75  lakhs.
 1968-69  Rs.  244  om”
 1969-70  Rs,  30.97  ,,

 (c)  The  location  and  the  dates  of
 establishment  of  the  overseas  branches  of
 the  Centre  are  as  follows  :

 (i)  New  York
 (U.S.A.)

 2nd  October
 ‘1961
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 (ii)  Dusseldorf  (West
 Germany)

 (iii)  London  (U-K.)

 *Prior  to  +1.4.1969,  the  Technical  Adviser,
 Commerce  Department,  High  Commission  of
 India,  London  was  looking  after  the  Centre’s
 work  also,  and  the  expenditure  on  his  pay
 and  allowances  etc.  was  being  met  by  the
 High  Commission.

 (d)  The  expenditure  incurred  on  these
 overseas  branches  during  each  of  the  years
 ‘1967-68.  to  °69-70  was  as  follows  :

 1967-68,  Rs,  2.38  lakhs.

 ‘1968-69.  Rs.  159,
 969.70  Rs.  473

 (e)  The  achievements  of  the  Indian
 Investment  Centre  can  be  assessed  only
 globally  and  not  office-wise  as  the  Overseas
 Oflices  and  its  head  quarter  in  New  Delhi
 collectively  work  for  the  objectives  for  which
 the  Centre  has  been  set  up.  In  qualitative
 terms,  the  Centre  has  succeedid  in  creating
 abrcad  a  better  understanding  of  the
 Government’s  economic  policies,  in  dissemi-
 nation  of  information  regarding  various
 procedures  and  in  removing  misgivings
 regarving  them.  The  Centre  has  brought
 out  over  150,  publications  in  addition  toa
 regular  monthly  ‘News  Letter’.  The  Centre
 has  also  serviced  a  number  of  economic
 Missions  that  visited  India  as  also  organised
 Several  international  Seminars  which  had  a
 direct  bearing  on  foreign  collaboration.  The
 Centre's  useful  role  in  projecting  the  image
 of  Government’s  economic  policy  before
 prospective  foreign  investors  and  evoking  a
 favourable  response  from  them  was  amply
 borne  cut  by  the  experience  of  the  recent
 visit  of  the  Abs  Mission  from  West
 Germany,  at  the  invitation  of  the  Indian
 Investment  Centre.

 Quantitatively  the  Centre's  Offices  have
 handled  over  8500  enquities  from  Indian  and
 foreizn  parties  in  regard  to  matters  concern-
 ing  industrial  licensing,  collaboration  terms
 etc.  Since  its  inception  to  September  +1970,
 the  total  number  of  joint  ventures  actively
 assisted  by  the  Centre  and  approved  by  the
 Government  was  209  involving  a  total  capital
 outlay  of  Rs.  ‘1234.81  Million  and  foreign
 equity  investment  of  Rs.  254.01  Million,
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 विल्‍्ली  शासन  के  शिक्षा  विभाग  में
 उप-प्रधानाचायों  के  पद

 5223.  ची  सोलह  प्रसाद:  क्‍या  शिक्षा
 तथा  युवक  सेवा  मन्त्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  प्रशासन
 के  शिक्षा  विभाग  में  उप-प्रधानाचार्यों  के  पद

 हैं;

 (ख)  क्या  यह  भी  सच  है  कि  इन  पदों
 में  से  50  प्रतिशत  को  संघ  लोक  सेवा  ऑ्रायोग
 के  माध्यम  से  भरा  जाना  होता  है;

 (ग)  यदि  हां,  तो  पिछले  तीन  वर्षों  के
 दौरान  वरं-वार  संघ  लोक  सेबा  झ्ायोग  माध्यम
 से  भरे  गये  उपरोकक्‍त  पदों  की  संख्या  क्‍या  है  ;
 श्रौर

 (घ)  यदि  ये  पद  संघ  लोक  सेवा  भायोग
 के  माध्यम  से  नहीं  भरे  गये  तो  तत्सम्बन्धी

 कारण  कया  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्रालय  में  राज्य
 मन्त्री  (क्री  भक्त  दर्शन)  :  (क)  जी,  हां

 (ख)  जी  नहीं

 (ग)  प्रइन  नहीं  उठती  |

 घ)  दिल्‍ली  प्रशासन  के  आधीन,  उप

 प्रधानाचायों.  की  नियुक्तितयां  शत  प्रतिशत

 पदोन्नति  द्वारा  की  जाती  है

 विभिन्‍न  विभागों  के  खर्चों  सें  मितव्ययिता

 5224,  श्री  महाराज  सिह  मारती  :  क्या

 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  उन

 विभागों  के  नाम  क्‍या  हैं  जिस्होंने  मितब्ययिता
 को  व्यवहारिक  बनाने  के  उद्देश्य  से  चालू  वर्ष
 के  बजट  में  भपने  लिए  निर्धारित  निधि  से

 किसी  भी  रूप  में  कार्यकुशलता  को  प्रभावित
 किये  बिना  व्यय  वम  करने  का  विचार  किया

 है  और  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ?
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 वित्त  मल्त्रालय  में  राज्य  मम्त्री  (भो  विद्या
 चररा  शुक्ल) :  पू्ववर्ती  वर्षों  में  किये  गये
 किफायत  सम्बन्धी  उपायों  को  जारी  इखने  के
 प्रलावा,  विभागों  को  चालू  वर्ष  में  व्यय  में  और
 दागे  घटोती  का  लक्ष्य  प्रात्त  करने  के  लिए  कुछ
 विशेष  उपाय  करने  के  अ।देदा  हाल  ही  में  जारी

 किये  गये  हैं।  इन  उपायों  में  योजना  भिन्‍न  पक्ष

 में  पदों  के  निर्माण  पर  रोक,  झ्ाकस्मिक  व्यय
 यात्रा-भत्ता  तथा  मनोरंजन  के  लिए  की  गई
 बजट-व्यवस्था  में  कटौती,  रिक्त  पदों  का  नहीं
 भरा  जाना,  फर्नीचर  तथा  सज।वट  के  सामान
 की  खरीद  पर  रोक,  तथा  विदेशों  में  की  जाने

 वाली  प्रतिनियुक्तियों  पर  प्रधिक  सख्त  नियंत्रण
 आदि  शामिल  हैं  ये  ्ादेश  सभी  विभागों  पर

 लागू  होते  हैं  1

 हिमालय  प्रदेश  में  हवाई  अ्रड्डे

 5225.  श्री  महाराज  सिह  मारती  :  क्या
 पयंटन  तथा  ग्रसंनिक  उड्डयन  मन्‍्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  हिमालय  प्रदेश  में  उन  स्थानों  के
 नाम  क्‍या  हैं  जहां  पर  पयंटकों  एवं  श्रन्य
 व्यक्तियों  के  लिए  हवाई  अड्डे  बनाए  गए  हैं  ;
 शौर

 (ख)  ऐसे  स्थानों  के  नाम  क्या  हैं  जहां  पर

 हवाई  श्र डे  या  हैलीकाप्टरों  के  उतरने  के  लिए
 पटरियां  बनाये  जाने  के  विचार  हैं  ?

 पर्यटन  तथा  पझ्रसंनिक  उद्भुथन  मस्ती  (डा०
 कर्ण  सिह):  (क)  नागर  विमानन  विभाग
 द्वारा  मुख्यतया  कुलू  घटी  प्रौर  नैनीताल  जाने
 वाले  पयंटकों  के  लिए  कुलू  (भुन्तर)  और  पंत
 नगर  (फूल  बाग)  में  विमान  क्षेत्रों  की  व्यवस्था
 की  गई  है।

 (ख)  फिलहाल  ऐसा  कोई  प्रस्ताव  नहीं
 है।
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 भारत  में  पोत  निर्माण  क्षमता

 5226.  श्री  महाराज  सिह  मारती  :  क्‍या
 पोत  परिणहन  तथा  परिबहन  मन्त्री  यह  बताने
 की  कृपी  करेंगे  कि  :

 (क)  ष्या  देश  में  पोत  निर्माण  क्षमता

 बढ़ाने  का  सरकार  का  विचार  है  बौर  यदि

 हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या  है  ;  श्रौर

 (ख)  क्या  भारत  में  निर्मित  पोतों  को
 व्दिशों  को  बेचने  का  कोई  प्रस्ताव  है;  द्ौर
 यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 पोत  परिवहन  तथा  परिवहन  मन्त्रालय  में
 उपभन्त्री  (श्री  इकबाल  सिह) :  (क)  जी,
 हां  ।  देश  में  समुन्द्र  पारगामी  पोतों  के  निर्माण
 की  वतंमान  तथा  प्रस्तावित  क्षमता  दिखाने
 बाला  एक  विवरण  संलग्न  है  |

 (ख)  पड़ौसी  देशों  को  निर्यात  के  लिए
 जहाज  बनाते  की  सम्भावनाग्रों  की  पड़ताल  की
 जा  रही  है।

 विवरण

 L.  हिन्दुस्तान  शिपयार्ड,  लि०,  विशाखापत्तनम

 हिन्दुस्तान  शिपयार्ड,  लि०,  विशाखापत्तनम
 देश  में  समुद्र  पारगामी  जहाज  बनाने  बाला  मुख्य
 पोत-प्रांगण  है  1  प्रतिवषं  प्रत्येक  12,500  डी

 इबलू  टी  भार  के  2-3  जहाजों  की  वतंमान
 क्षमता  को  बढ़ा  कर  चौथी  योजना  काल  में

 प्रकूतूबर,  969  में  7.65  करोड़  रुपये  की
 प्रनुमानित  लागत  पर  स्वीकृत  समाकलित
 विकास  कार्यक्रम  को  पूरा  करने  के  बाद  प्रति
 बर्ष  प्रत्येक  2,500/I4,500  डी  ढ्बलू
 टी  के  4  से  6  जद्दाज  करने  का  प्रस्ताव  है।
 2  स्ेजगांव  डाक  लि०  अस्थई

 मैजगांव  डाक  लि०  बम्बई  मे  विस्तार

 योजना,  जिसमें  8.32  करोड़  रुपये  की  पूंजी
 सम्मिलित  है  पहले  ही  पूरी  कर  ली  है  तथा

 झब  5,000  डी  ड्बलू  टी  भार  तक  के  जहाज

 बनाने  के  लिए  सुसज्जित  है।मैजगांव  डाक
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 लि०  नौसेना  के  ज्हाज  जैसे  फ्राईगेटस,  डेस्ट्रोयर्स
 अादि,  छोटे  माल  पोत,  कर्षनाव,  वजरे  आदि

 भी  बना  रहा  है  |

 3.  गारडन  रोच  वर्कशापस,  कलकत्ता

 ©  गरडन  रीच  वर्कशापप्त  कलकत्ता  इस  समय

 छोटे  जलयान  जैसे  कर्षनाव,  वजरे  निकर्षक
 प्रादि  बना  रहा  है  तथा  झाकार  और  किस्म
 के  अनुसार  उसकी  इस  समय  6  से  20  जहाज
 बनाने  की  क्षमता  है।

 3.00  करोड़  रुपये  की  ग्रनुमानित  लागत
 से  गारडन  रीच  बर्कशाप  के  प्राधुनिकीकरण
 तथा  विस्तार  करने  का  कार्यक्रम  सरकार  के
 विचाराधीन  है  तथा  इस  कार्यक्रम  के  कार्यान्वित

 होने  के  बाद  गारडन  रीच  वर्कशाप  =  973  के
 बाद  प्रति  वर्ष  प्रत्येक  15,000  डी  ड्बलू  टी
 के  दो  समुद्र  पारगा नी  पोत  वनाने  की  स्थिति
 में  होगा  ।
 4,  कोचोन  शिपयाड्,  कोचीन

 45.42  करोड़  रुपये  की  भ्रनुमानित  लागत
 से  कोचीन  में  एक  पोतप्रागंण  के  निर्माण  के

 लिए  भी  मंजूरी  दी  जा  चुकी है  तथा  इसके
 पूर्ण  होने  पर  कोचीन  शिपयार्ड  प्रतिवर्ष
 प्रत्येक  66,000  डी  ड्बलू  टी  भार  के  दो  माल-

 वाहक  जहाज  बनाने  की  स्थिति  में  होगा  ।

 Disparities  between  Central  Government
 Employees  aod  Employees  of  public

 undertakings  in  the  matter  of
 pension  and  provident

 fand  benefits

 SHRI  HIMATSINGKA  :
 SHRI  P,  C.  ADICHAN  :
 SHRI  0.  AMAT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  propose  to
 remove  disparities  existing  between  the
 Central  Government  employees  and
 employees  of  public  undertakings  in  the
 matter  of  pension  and  provident  fund  bene-
 fits  by  bringing  the  latter  at  par  with  the
 former  ;  and

 5227,
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 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (०)  Government
 employees  receive,  by  way  of  retirement
 benefits,  pension  or  service  gratuity  and
 death-cum-retirement  gratuity.  A  Scheme
 for  providing  family  pension  to  Govern-
 ment  servents  also  exists.  In  the  public
 enterprises,  generally,  there  are  contributory
 provident  fund  and  gratuity.  According  to
 information  available,  the  retirement  benefits
 enjoyed  by  employees  of  the  public  under-
 takings  in  the  nature  of  provident  fund  and
 gratuity  are  comparable  and  in  some  cases
 even  superiur  to  those  provided  under  the
 Employees  .  Provident  Fund  Act  1952,
 Further,  a  Bill  is  before  Parliament  seeking
 the  introduction  of  a  Family  Pension.cum-
 Life  Assurance  Scheme  for  workers  which
 will  cover  employees  of  public  enterprises
 also.  It  is  not  proposed  to  make  any
 changes  in  the  retirement  benefit  scheme  a:
 adopted  by  public  sector  and  bring  it  on  the
 same  lines  as  that  prevailing  in  the  govern-
 ment.

 (b)  Public  enterpris.s  will  have  to
 follow  the  same  pattern  in  this  field  as
 obtaining  in  the  industry  as  a  whole  in  the
 country;  there  should  be  no  question  of
 following  the  governmental  pattern  by  the
 public  sector.

 fare)  saa  के  शिक्षा  विभाग  में  पदोन्नति

 5228.  श्री  मोलहू  प्रसाद  :  क्‍या  शिक्षा
 तथा  युवक  सेवा  मन्त्री  दिल्ली  प्रशासन  के
 शिक्षा  विभाग  में  पदोन्‍नति  के  बारे  में  4

 अगस्त,  970  के  अतारांकित  प्रश्न  संख्या
 2854  के  उत्तर  के  संबंध  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  इस  बीच  सरकार  ने  श्रपेक्षित
 जानकारी  एकत्र  कर  ली  है  ;  भौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 शिक्षा  सथा  युवक  सेवा  सन्श्रालय  में  राज्य

 मन्त्री  (श्री  भक्त  दर्शन):  (क)  प्रौर  (ख).
 दिल्‍ली  प्रज्ञासन  से  श्रपेक्षित  सूचना  की  झभी
 तक  प्रतीक्षा  है
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 भारत  में  तस्कर  व्यापार

 5229.  श्री  मोलहू  प्रसाद  :  क्‍या  वित्त
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  “आज
 नामक  समाचार  पत्र  के  22  नवम्बर,  970
 के  साप्ताहिक  संस्करण  में  भारत  में  बढ़ता
 तस्कर  व्यापार'  शीषंक  के  श्रन्तगंत  छपे  लेख

 की  ओर  दिलाया  गया  है  ;  श्रौर

 (ख)  यदि  हां,  तो  उसके  प्रति  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 चित्त  मन्त्रालय  में  राज्य  मंत्री  (क्री  विद्या

 चरण  शुक्ल)  :  (क)  जी,  हां  ।

 (ख)  भारत  में  तस्कर  प्रायात  तथा
 भारत  से  बाहर  तस्कर  निर्यात  की  समस्या  की
 ब्ोर  सरकार  ध्यान  देती  रही  है।  तस्कर
 व्यापार  को  रोकने  के  लिए  देश  भर  में  जोर-
 दार  उपाय  किये  जा  रहे  हैं।  तटवर्ती  क्षेत्रों  में
 श्रौर  ्रघिक  सतर्कता  बरती  जा  रही  है  ।  जिसमें

 सूचना  को  व्य-स्थित  ढंग  से  एकत्रित  करके,
 कमंचारियों  की  तैनाती  करके,  भ्रनन्य  रूप  से
 तस्कर  विरोधी  कार्य  ब्ादि  में  वरिष्ठ  भ्रधिका-
 रियों  की  नियुवितयां  करके  सहायता  ली  जा

 रही  है  लोरी  छिपे  लाई  गई  बस्तुग्रों  का  पता
 लगाने  भ्रौर  तस्कर  व्यापार  को  रोकने  के  कार्य
 को  सुविधाजनक  बनाने  की  दृष्टि  से  सीमाशुल्क
 झधिनियम  को  भी  संशोधित  कर  दिया  गया

 है  1  न्‍्यून  बीजकांकन  तथा  ग्रधिबीजकांकन
 प्रादि  व्यापारिक  माध्यमों  द्वारा  विदेशी  मुद्रा
 ी  हानि  की  समस्या  की  जांच  करने  तथा  ऐसी
 हानि  को  रोकने  के  लिए  उपाय  सुक्ताने  के
 उद्देश्य  से एक  अध्ययन  दल  की  भी  स्थापना
 की  गई  है  |  इन  उपायों  की  निरन्तर  समीक्षा
 की  जाती  है  ।

 2.  यह  लेख  न्यून  बीजकांकन  तथा  प्रन-
 घिकृत  निर्यातों  के  कुछ  पता  लगाये  गये  मामलों
 से  सम्बन्धित  है।  ऐसे  सभी  मामलों  में  सीमा
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 शुल्क  भ्रधिनियम,  विदेशी  मुद्रा  विनिमय  विनि-
 यमन  प्रधिनियम  तथा  भ्रन्य  संबंधित  कानूनों  के
 उपबन्धों  के  भ्रनुसार  आवद्यक  कार्यवाही  की

 जातीन्है
 3.  इस  लेख  में  मंत्रियों,  राजनीतिज्ञों  तथा

 अधिकारियों  के  विरुद्ध  कुछ  झारोपों  का  भी

 उल्लेख़  किया  गया  है|  ये  आरोप  भ्रस्पष्ट  हैं
 जब  कभी  सरकार  के  ध्यान  में  कोई  भी  विशिष्ट
 श्रारोप  लाया  जाता  हो  तो  उसकी  जांच  की
 जाती  है  1  यह  आरोप  सही  नहीं  है  कि  सरकार
 ने  जानबूक  कर  बम्बई  जैसे  स्थान  पर  लांचों
 धौर  शस्त्रों  की  व्यवस्था  नहीं  की  है।  सरकार

 .को  ऐसी  कोई  जानकारी  नहीं  है  कि  डुबाई  का
 शेख  स्वयं  तस्कर-कार्य  का  निर्देशन  करता  है।

 Filing  of  Income  Tax  returns  by
 Shri  R.  K.  Nayyar

 5230.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 Profit  amounting  to  millions  of  rupees  was
 earned  by  Shri  Nayyar  on  the  release  of  the
 picture  ‘Intquam’  ;

 (b)  whether  he  filed  any  income-tax
 freturo  on  that  account  or  paid  any  advance
 income-tax  ;

 (c)  whether  he  has  deposited  income-tax
 deducted  from  the  salaries  of  his  staff;
 and

 (d)  whether  Government  have  initiated
 apy  action  against  him  and  if  so,  the  result
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  Picture
 ‘Intquam’  was  produced  by  Shri  A.D.
 Nayyar  father  of  Shri  R.  K.  Nayyar  under
 the  banner  of  M/s.  Shaktiman  Enterprises.
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 Shri  R.  K.  Nayyar  was  the  Director.
 Allegations  have  been  received  that  the
 picture  has  made  huge  profits.  This  picture
 was  released  on  14.2.1969.  A  nil  return  of
 income  was  filed  for  the  assessment  year
 1968-69,  Returns  of  income  for  the  sub-
 sequent  years  have  not  yet  been  filed,
 despite  issue  of  notices.  No  advance  tax
 has  been  paid  so  far.  Assessments  are
 still  pending  and  the  case  is  under  investiga-
 tion.  Investigations  are  in  progress.

 (c)  and  (d).  Prosecution  proceedings
 were  initiated  against  Shri  R.K.  Nayyar
 under  section  276  (a)  and  (d)  for  non  deduc-
 tion  of  taxes  from  the  salaries  of  staff.  He
 was  convicted  on  24.7.1970,  in  respect  of  the
 assessment  years  ‘1965-66  and  66-67.  A
 total  fine  of  Rs.  2,400  was®  levied  by  the
 Magistrate  on  Shri  R.  K.  Nayyar.

 Payment  to  Income  Tax  and  Wealth
 Tax  by  Film  Producer  Shri

 R.  K.  Nayyar  and  his  Wife

 5231,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  amount  of  Income  Tax  and
 Wealth  Tax  declared  by  Producer,  Shri  R.
 K  Nayyar,  his  wife  Sadhna  and  his  father
 Shri  Dhwan  A.  D.  Nayyar  and  their  con-
 cern  M/s  Shaktiman  Enterprises,  Bombay
 during  the  last  three  years  ;

 (b)  the  amount  actually  assessed  and
 realised  by  the  Income  Tax  Department  ;
 and

 (c)  the  amount  due  to  be  recovered  and
 steps  taken  to  realise  the  same  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  The
 required  information  in  respect  of  the  three
 assessment  years  1968-69,  1969-70  and  1970-71
 is  given  in  the  Statement  laid  on  the  Table
 of  the  Sabha.

 (c)  No  amount  of  tax  is  due  from  any
 of  them  at  present.  Some  assessments  are
 however  pending.
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 Statement

 JiNeme  Ingame”  Income  Wealth  ‘Wealth  ‘Taxes  realiecd Neme  Ingome  —-Ingome  Wealth  Wealth  Taxes  realised
 Ne.  Retnyned  Asseased  Returned  Assessed  relating  to

 Rs.  Re.  Rs.  Rs.
 1  Smt.  Sadhana

 Nayyar.
 1968-69  2,47,050  2,44,640  4,03,374  Assessment  Assessment  year

 pending.  1967-68
 Rs.  66,028.

 1969-78  1,45,330,  Asstt.  pending  4,85,662,  —do-  Assessment  year
 1968-69

 Rs.  112,957
 1970-71  No  return  has  been  filed  No  return  bas  been  Assessment  ycar

 so  far.  filed  so  far-  1969-70
 Rs.  1,42,430

 2.  Shri  R.  K.
 Nayyay.
 1968-69  13,295,000  Asstt.  pending  Not  assessed  to  Wealth

 (Loss)  ax.
 1969-70  No  return  has  been  filed  —do—  Nil

 80  far.
 197-11  —do—

 3.  Shri  A.  D.  Nayyar
 is  the  proprietor
 of  M/s  Shaktiman
 Eaterprises.
 1968-69,  NIL  Asstt.  pending  Not  assessed  to  Wealth  Tax
 1969-70  No  return  has  been  filed  —do—  Nil

 so  far.
 1990-71  No  return  has  been  filed  —da-

 80  fas.

 Filing  of  Income  Tax  Returns  by
 Shri  R.  हू,  Nayyar

 5232.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  af  FINANCE  be
 pleased  to  state  :

 (७)  whether  Shri  R.  K.  Nayyar,  Pro-
 ducer  has  not  paid  any  income-tex  nox  filed
 any  Income  Tax  Return  of  the  income  he
 was  receiving  as  a  Director  of  various
 pigtureg  before  he  atarted  producing  pictures  ;
 and

 (b)  if  so,  the  action  Government  have
 taken  against  him  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  The
 information  is  being  collected  and  will  be

 laid  on  the  Table  of  the  House  as  carly  af
 possible.

 Alleged  fraud  en  Public  by  Film
 Producer,  R.  K.  Nayyar

 5233.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Mioister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  that
 Shri  R.  K.  Nayyar,  Producer  had  advertised
 (in  the  first  six  months  of  969)  in  Film
 Weekly  journal  ‘Screen’  and  other  film
 journals  for  the  prize  of  a  new  Ambassador
 Car  and  other  fabulous  prizes  by  draw  of
 lots  among  the  ticket  (counter)  holders  toa
 picture  produced  by  him  ;

 (b)  whether  it  is  a  fact  that  no  such
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 draw  ever  took  place  and  that  a  fraud  was
 committed  on  the  public  ;  and

 (c)  the  action  Government  have  taken  in
 the  matter  ?

 e
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (c).  This  is  a
 matter  which  concerns  the  State  Government.

 Tax  Evasion  by  Shri  R.  K.  Nayyar

 5234.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  the  documents  seized  in  the
 raid  on  the  house  of  Shri  R.  K.  Nayyar
 recently  revealed  the  payments  of  interest  by
 him  to  the  financiers  at  3  per  cent  to  4  per
 cent  p.  m.  although  officially  it  was  shown
 to  have  been  paid  at  !  per  cent  in  the  books;
 and

 (b)  if  so,  the  amount  of  the  tax  evaded
 in  this  way  and  the  action  which  Govern-
 ment  have  taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (#)  Docutnents
 seized  are  under  scrutiny.  Investigations  ure
 not  yet  complete.

 (b)  It  is  not  possible  at  this  stage  to  give
 tHe  amount  of  tax  evaded.

 Cases  of  Over-Invoicing  aod  Under
 Invoicing

 5235.  SHRI  M.  SUDARSANAM  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  the  number  of  cases  of  over-invoic-
 tog  and  under-invoicing  in  import-export
 business  which  came  to  the  notice  of  Govern-
 ment  in  the  last  three  years  ;  and

 (b)  the  volume  in  terms  of  rupees  in
 cases  of  over  invoicing  and  under-invoicing  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Customs  autho-
 ritles  issued  show-cause  notices  in  75
 suspected  cases  of  over-invoicing  and  tnder-
 invoicing  in  import-export  business  during
 the  years  967  to  970  (October).
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 (b)  The  volume  (io  terms  of  rupees)  of
 the  difference  between  the  declared  prices
 and  ascertained  prices  in  these  cases  comes
 to  nearly  Rs.  30  lacs,

 Four  Polat  Programme  re.  Price
 Stabilisation

 5236.  SHRI  HARDYAL  DEVGUN  :
 SHRI  MUHAMMAD  SHERIFF  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Governments  attehtion  hat
 been  drawn  to  the  brochure  ‘Prices  and
 Progress’  released  on  20th  November,  970
 by  the  Federation  of  Indian  Chambers  of
 Commerce  and  Industry  outlining  four-poitit
 programme  for  price  stabilisation  ;

 (b)  if  so,  the  nature  thereof  ;  and

 (c)  reaction  of  the  Government  thereto  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  Yes,  Sir.

 (b)  The  Federation  of  Indian  Chambéts
 of  Commerce  and  Iodustry  in  its  pftogramme
 for  price  stabilisation,  has  suggested  (i)
 augmenting  the  availability  of  industrial  raw
 materials  by  way  of  imports  and  raising  of
 intérndl  production,  (ii)  linkidg  wages  to
 productivity,  (॥)  balancidg  consumer  demand
 with  the  availability  of  goods  through  mebi-
 lizing  savings  and  (iv)  removal  of  adminis-
 trative  delays  and  controle  for  stimulating
 industrial  expansion.

 (०)  It  is  the  policy  of  the  Government  to
 keep  prices  under  check  and  to  even  out
 pricé  fluctuations.  The  Fourth  Plan  provides
 for  various  programmes  for  iacreasing  the
 production  of  industrial  raw  materials,  while
 the  import  policy  takes  into  account  tie
 requirements  of  essential  raw  materials  ahd
 other  industrial  inputs.  The  Government's
 monetary  and  fiscal  policies  ate  ditected
 towards  both  curbing  excess  demand  and
 stimulating  savings.  The  administrative
 controls  are  designed  to  help  growth  of  out-
 put  consistent  with  the  country’s  tocio-
 economic  objectives.  The  Wage  Boards,  set
 up  by  the  Government,  are  required  to  keep
 to  thé  foré  the  interests  of  labour  as  well  as
 the  capacity  of  the  industry  to  pay.
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 “Who’s  Who”  of  Freedom  Fighters

 5237.  SHRI  BHARAT  SINGH
 CHAUHAN :  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state  :

 (a)  whether  Government
 compile  a  “Who  is  who”
 Fighters  ;  and

 (b)  if  so,  the  main
 proposal  ?

 propose  tc
 of  Freedom

 details  of  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND  YOUTH
 SERVICES  (SHRI  BHAKT  DARSHAN)  :
 (a)  and  (b)  Yes,  Sir.  The  compilation  of
 an  All  India  Directory  of  Freedom  Fighters
 will  be  taken  up  after  the  completion  of  the
 three  volumes  of  the  “Who's  Who  of  Indian
 Martyrs”,  which  is  expected  in  the  begir.ning
 of  ‘1972.  The  first  volume  has  already  been
 published.

 सागर  विश्वविद्यालय  को  वित्तोय  सहायता

 5238.  श्री  राम  सिह  भ्रयरवाल  :  कया
 शिक्षा  तथा  युवक  सेवा  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  सागर
 विश्वविद्यालय  के  लिये  कोई  मार्ग  दर्शक  सिद्धांत
 निर्धारित  किये  हैं,  यदि  नहीं,  तो  उसके  कया
 कारण  हैं  ;

 (ख)  क्या  उक्त  विश्वविद्यालय  की  वित्तीय,
 भ्रनियमितताओं  को  दूर  किया  गया  2  ;  यदि

 नहीं,  तो  उसके  कया  कारण  हैं  ;

 (ग)  क्‍या  इसको  ध्यान  में  रखते  हुए  मध्य
 प्रदेश  सरकार  का  उक्त  विश्वविद्यालय  को
 अतिरिक्त  वित्तीय  सहायता  देने  का  विचार  है  ;
 झोर

 (घ)  सरकार  विद्वविद्यालय  को  किन
 प्राघारों  पर  वित्तीय  सहायता  प्रदान  करेगी  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  बो०
 के०  झार०  बौ०  राव)  :  (क)  मध्य  प्रदेश  सर-
 कार  के  अनुसार,  सागर-विश्वविद्यालय,  जो  एक
 स्वशासी  संस्था  है,  के लिए  इस  प्रकार  का  कोई
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 मार्ग-दर्शन  निर्धारित  नहीं  किया  गया  है।
 तथापि,  1969-70  में  राज्य  सरकार  ने,
 सागर-विश्वविद्यालयय  सहित,  सभी  विद्व-
 विद्यालयों  के  अनुरक्षण  तथा  विकास-प्रनुंदानों
 को  जारी  करने  के  लिए  कुछ  दातों  निर्धारित
 की  थीं।

 (ख)  सदा  की  भांति  इस  विश्वविशालय
 के  हिसाबों  में  लेखा  परीक्षा  संबंधी  प्रापत्तियों
 पर  राज्य  सरकार  द्वारा  ध्यान  दिया  जा

 रहा  है

 (ग)  श्रौर  (ध).  राज्य  सरकार  ने  इस
 विश्वविद्यालय  के  भ्नुरक्षण  के  लिए  वाषिक
 समग्न  भ्रनुदान  को  0  लाख  रुपये  से  बढ़ाकर
 16  लाख  रुपये  प्रतिवर्ष  कर  दिया  है  तथा

 श्रपने  सभी  विश्वविद्यालयों  के  लिए  स्वीकृत
 योजनाओं  पर  बचन  बद्ध  व्यय  की  पूत्ति  के  हेतु
 योजना के  श्रन्त  में  भ्रतिरिक्त  वृद्धि  पर  विचार
 करना  स्वीकार  कर  लिया  है।

 Schools  Running  under  Aligarh  Muslim
 University  and  Jamia  Millia,  Delhi

 5239,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Aligarh
 Muslim  University  and  Jamia  Millia,  Delhi
 are  running  their  own  Higher  Secondary
 Schools  ;

 (b)  whether  it  is  also  a  fact  that  their
 expenses  are  also  met  out  of  the  grants  given
 to  them  by  the  University  Grants  Commis-
 sion  ;

 (c)  whether  it  is  also  a  fact  that  students
 coming  out  of  these  schools  are  given
 preference  in  admission  to  institutions  under
 these  Universities  ;

 (d)  whether  it  is  also  a  fact  that  demand
 has  been  made  to  bring  these  schools  under
 the  purview  of  Uttar  Pradesh  and  Delhi
 Higher  Secondary  Education  Boards  for
 improving  of  standard  and  elimination  of
 discrimination  on  communal  grounds  ;  and

 (e)  if  so,  the  steps  taken  by  Government
 to  accept  and  implement  thie  demand  ?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.  R.  ५.
 RAO):  (a)  and  (b).  The  Aligarh  Muslim
 University  is  running  High  Schools  and  the
 expenditure  on  these  is  being  met  by  the
 University  out  of  the  grants  paid  to  it  by
 University  Grants  Commission  and  the
 Uttar  Pradesh  Government.

 The  Jamia  Millia  is  running  a  Higher
 Secondary  Schoo!  and  the  expenditure  on
 the  school  is  being  met  out  of  the  grants
 given  to  it  by  the  Central  Government.

 (c)  Yes,  Sir.

 (d)  While  representations  have  been
 received  regarding  the  transfer  of  the  schools
 maintained  by  the  Aligarh  Muslim  University
 to  the  control  of  the  Uttar  Pradesh  Board
 of  High  School  and  Intermediate  Education,
 no  representation  has  been  received  with
 regard  to  the  transfer  of  the  school  run  by
 the  Jamia  Millia  to  the  control  of  the
 Central  Board  of  Secondary  Education,
 Delhi.

 (०)  The  schools  are  maintained  by  the
 Aligarh  Muslim  University  under  the  powers
 vested  in  it  by  Section  2  of  the  Aligarh
 Muslim  University  Act,  1920.  The  question
 of  interference  by  the  Government  in  this
 regard  does  not  arise.

 Selection  of  Players  for  Hockey  and  other
 Teams  sent  abroad  and  Encouragement

 to  Sports

 5240.  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  popula-
 rity  and  standard  of  hocky  in  India  in  which
 India  used  in  excel  is  going  down  ;

 (b)  whether  it  is  also  a  fact  that  this  is
 partly  due  to  the  fact  that  proper  attention
 to  this  game  is  not  given  by  Government
 and  the  publicity  media  ;

 (c)  whether  Government  have  received
 complaints  that  political  consideration  and
 nepotism  largely  influence  the  choice  of
 players  for  various  teams  which  play  for  the
 country  outside  India  ;  and

 (a)  if  the  steps  Government  propose
 to  take  to  give  encouragement  and  fillip
 to  sports  in  general  and  hockey  in  parti-
 cular  ?
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 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATJON  AND
 YOUTH  SERVICES  (SHRI  BHAKAT
 DARSHAN)  :  (a)  The  matter  was  examined
 in  detail  by  the  Hockey  Committee  set}{up
 by  the  All  India  Council  of  Sports  after
 failure  of  the  Indian  hockey  team  in  the
 Mexico  Olyampics.  Copies  of  the  report

 are  available  in  the  Parlizment  Library.
 (b)  No,  Sir.
 (c)  Complaints  of  favouritism  are  occa-

 sionally  received.
 (d)  So  far  as  Hocky  is  concerned,  the

 Indian  Hockey  Federation  were  requested  to
 take  immediate  suitable  steps  to  implement
 the  various  recommendations  of  the  Hockey
 Committee.  Government  on  its  part  have
 introduced  the  National  Sports  Organisation
 scheme,  which  provides  fcr  increased  physical
 facilities  in  Universities/Colleges,  Organisa-
 tion  of  coaching  camps  and  award  of
 scholarships  to  outstanding  sporismen/
 sportswomen  in  Universities/Colleges.  In
 addition,  Government  have  introduced  a
 Sports  Talent  Scholarships  scheme  to  award
 scholarships  to  youngsters  between  I4  and
 8  years  of  age  in  educational  institutions
 who  distinguish  themselves  at  State  or
 National  level  Sports  Competitions.  The
 National  Institute  of  Sports  at  Patiala  is
 cent  per  cent  financed  by  Government  of
 India.  The  National  programme  for  pon-
 student  youth,  being  introduced  in  the
 country  also  provides  for  facilities  for  sports
 and  games  to  the  non-student  youth  of  the
 country.

 Charges  of  Discrimination  against  Urdu
 Department  of  Delhi  University

 5241,  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  ;

 (a)  whether  it  isa  fac  that  there  are
 charges  of  discriminationt  and  favouriti:m
 against  the  Urdu  Department  of  Delhi
 University  ;

 (b)  whether  it  isa  fact  that  a  number
 of  students  have  gone  to  the  Court  to
 secure  legal  remedy  against  this  discrimina-
 tion  ;

 (c)  if  so,  whether  Government  propose
 to  enquire  into  the  matter  ;  and

 (d)  if  not,  the  reasons  thereof  ?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  V.
 RAO)  :  (a)  According  to  the  Delhi
 University,  there  hus  been  no  discrimination
 and  favourism  in  its  Urdu  Department.

 (b)  to  (a).  Some  candidates  of  the
 M.  A.  (Urdu)  Examination  held  in  April,
 970  have  challanged  in  a  Court  of  Law  the
 published  results  of  the  said  examination.
 The  matter  is  sub-judice-

 Reorganisation  of  K.  S.  Sanskrit  University,
 Darbhanga

 5242,  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  wh.ther  it  is  a  fact  that  the  Com-
 mittee  appointed  by  tbe  Government  of
 Bihar  headed  by  the  Minister  of  State  for
 Edueation  has  finalised  and  submitted
 report  for  reorganising  K.  S.  Sanskrit
 University,  Darbbanga,  into  a  modern
 Mitbila  University  as  suggested  by  the
 U.  G.  ८.  team  ;  and

 (b)  if  so,  the  details  thereof  and  reaction
 of  the  U.  0.  ८.  thereon  ?

 THE  MINSTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  T.  K.R.  ५.
 RAO)  :  (a)  and  (b).  The  ‘Mithila  University
 Committee’  constituted  by  the  Government
 of  Bihar  in  April,  970  has  submitted  its
 report  to  the  State  Government  and  it  is
 under  their  examination.  The  views  of  the
 State  Government  on  the  recommendations
 of  the  Committee  are  awaited.

 Agreement  for  Aid  from  Federal  Republic
 of  Germany

 5243,  SHRI  RAM  KRISHAN  GUPTA  :
 will  the  Minister  of  FINANCE  be  pleased
 state  the  main  terms  of  the  agreement  signed
 recently  between  India  and  the  Federal
 Republic  of  Germany  regarding  aid  of
 Rs.  55.33  crores  during  the  year  1970-71,  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  An  agreement  was
 signed  between  the  Government  of  India  and
 the  Government  of  the  Federal  Republic
 of  Germany  on  the  9th  November,  1970,
 for  economic  assitance  of  Rs.  55.35  crores
 (DM  270  million).  The  aid  will  be  utilised
 as  follows  :—
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 (i)  Rs.  7.73  crores  (DM  _  86.5
 million)  as  commodity  aid
 for  purchase  of  goods  and
 services  ;

 (ii)  Rs.  2  3  crores  (DM  60  million)
 for  projects  to  be  mutually
 agreed  ;

 (iii)  Rs.  3.075  crores  (DM  5  million)
 for  loans  to  small  and  medium
 sized  industries  by  the  Industrial
 Finance  Corporation  of  India,
 the  Industrial!  Credit  and  Invest-
 ment  Corporation  of  India  and
 the  Naticnal  Small  Industries
 Corporation  ;

 (iv)  Rs.  3.075  crores  (DM  45  million)
 for  the  import  of  plant  and
 machinery  as  approved  by  the
 Inter-Ministerlal  Committee  on
 Capital  Goods  ;

 (v)  Rs.  5.64  crores  (DM  76.3
 million)  towards  deferment  of
 certain  instalments  cf  repayment
 of  principal  in  respect  of  earlier
 German  Credits  maturing  bet-
 ween  Ist  April,  970  and  3Jst
 March,  ASL  and

 (vi)  Rs.  3.53  crores  (DM  7.2  million)
 towards  reduction  of  interest
 payment  on  certain  German
 Credits  falling  due  between  Ist
 April,  970  and  3lst  March,
 1971,

 2.  Out  of  the  above,  an  amount  of
 Rs.  36.8  crores  (DM  76.5  million),  being
 the  aggregate  of  items  (i)  to  (iv),
 will  be  extended  in  the  form  of  loans
 tepayable  in  30  years  (including  a  grace
 period  of  8  years)  and  carries  interest  rate  of
 24%  per  annum.

 The  credit  for  the  deferment  of  debt
 Tepayments  [item  (v)  above]  totalling
 Rs.  5.64  crores  (DM  76.3  million)  is
 repayable  in  0  years  (including  a  grace
 period  of  3  years)  and  carries  interest  at  3%,
 per  anoum.

 The  balance  amount  [item  (vi)  above)
 of  Rs.  3.53  crores  (DM  7.2  million)  will  be
 made  available  as  grant-in-aid.

 Steps  taken  on  Trace  Missing  Indian
 Cargo  Vessel  ‘Mahajagmitra’  in  Bay  of

 Bengal

 5244,  SHRI  RAM  KISHAN  GUPTA:
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 SHRI  P.  C.  ADICHAN  :
 SHRI  D.  AMAT:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a3  the  further  steps  taken  to  trace  the
 missing  Indian  Cargo  Vessel  S.  S.  ‘Mahajag-
 mitra’  in  the  Bay  of  Bengal  in  November
 last  ;  and

 (b)  the  result  thereof  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIH):
 (a)  and  (b).  Diplomatic  clearance  from
 the  Governments  of  Pakistan  and  Burma
 has  been  asked  for  our  aircrafts  to  fly  over
 their  territories  in  a  further  search  of  the
 vessel]  ‘Maha‘agmitra’.  Meanwhile  instruc-
 tions  are  being  given  to  the  Airforce  for  the
 search  in  our  territorial  waters.

 Investigation  foto  Various  Allegations
 against  National  Fitoess  Corps

 5245.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  a  top  retired  Government
 Official  has  been  appointed  to  investigate
 into  the  various  allegations  made  against
 the  National  Fitness  Corps  ;

 (b)  if  so,  the  terms  of  reference  for  this
 fovestigationa  ;  and

 (c)  what  will  be  the  fate  of  employees
 during  the  pendency  of  such  investigations  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.R.  V.
 RAO):  (a)  Yes,  Sir.

 (b)  A  copy  of  resolution  dated  the  28th
 October,  970  containing  the  terms  of
 reference  is  Jaid  on  the  Table  of  the  House.
 [Placed  in  Libiary.  See  No.  LT—4639/70].

 (c)  To  the  extent  any  action  depends  on
 the  findings  of  the  one-man  Commsssion,  it
 will  be  deferred  until  Government's  decision
 on  the  findings  are  known.  Otherwise  the
 National  Fitness  Corps  Directorate  will
 function  according  to  the  programme
 already  earmarked  for  it.

 Advancing  of  Loans  to  Small  Traders  by
 Nationalised  Banks

 5246.  SHRIS,M.BANBRJEE:  Will
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 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  clear
 instructions  to  issue  loans  to  Small  Traders
 from  various  nationalised  banks  have  not
 yet  been  issued  ;

 (b)  if  so,  the  reasons  for  this  delay  ;
 and

 (c)  if  issued,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table  of  the  House.
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 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  to  (c)  After  the
 nationalisation  of  4  major  commercial
 banks,  the  Goveroment  and  fhe  Reserve
 Bank  of  India  have  been  repeatedly  exhort-
 ing  the  Custodians  of  the  Banks  to  adopt  a
 liberalised  policy  in  respect  of  hither-to
 neglected  sectors  like  retail  traders,  self-
 employed  persons,  artisans,  farmers,  rosd
 transport  operators  etc.  The  matter  had
 also  been  discussed  at  the  various  meetings
 of  the  Coordination  Committee  of  the  public
 sector  banks.  I  have  also  impressed  upon
 the  Custodians  the  need  to  give  credit
 liberally  to  these  sectors,  during  my  meetings
 with  them  on  2  nd  July,  970  and  4th
 November,  1970.  The  nationalised  banks
 have  prepared  suitable  schemes  and  are
 extending  credit  liberally  to  these  sectors.
 At  the  end  of  August,  1970,  the  nationalised
 banks  have  given  loans  in  this  category
 (retail  traders  and  small  business)  to  94:032
 accounts  with  an  outstanding  of  Rs.  45.46
 crores.

 Comparative  study  of  States  Budget  by
 Reserve  Bank  of  India

 5247.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Reserve
 Bank  of  India  has  recently  made  a  com-
 parative  study  of  this  year’s  budgets  of  all
 the  States  ;  and

 (b)  if  90,  the  details  of  the  study  State-
 wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  The
 required  information  is  of  a  voluminous
 mature.  Such  studies  are  made  by  the
 Reserve  Bank  of  India  qnoually  and  publish-
 ed  in  their  monthly  bulletin.  The  Reserve
 Bank  of  India  Bulletin  of  August,  970  ¢con-
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 taining  the  study  of  States’  Budgets  of
 1970-71  is  available  in  the  Parliament
 Library.

 Tapping  Sources  for  1971-72  Plan

 5248.  SHRIR.  K.  BIRLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  both  the
 Ministry  of  Finance  and  the  Planning  Com-
 mission  are  engaged  in  tapping  sources  for
 1971-72  annual  Plan  :  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  and  (b).  Presumably
 the  reference  is  to  the  assessment  of  re-
 sources  for  the  annual  Plan.  This  is  part
 of  the  usual  exercise  in  the  process  of
 framing  of  the  annual  Budget  and  the  Plan.

 उच्च  शिक्षा  के  लिए  विदेश  जाने  बाले  मध्य
 प्रदेश  के  छात्र

 5249.  श्री  गं०  च०  दीक्षित  :  क्या
 शिक्षा  तथा  युवक  सेवा  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  जनवरी,  970  के  आरम्भ  से

 मध्य  प्रदेश  से  कितने  छात्र  उच्च  शिक्षा  के

 लिए  विदेश  गये  हैं  ;

 (ख)  उन  विश्वविद्यालयों  के  नाम  क्‍या

 हैं  जहां  ये  छात्र  गये  हैं  भौर  वे  किन-किन
 विषयों  पर  अध्ययन  करेंगे  ;  और

 (ग)  स्वेच्छा  से  विदेश  गये  प्रत्येक  छात्र

 की,  तथा  सरकार  की  शोर  से  भेजे  गये  प्रत्येक
 छात्र  को  कितनी  विदेशी  मुद्रा  दी  गई  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  थो०
 Bo  arco  खो०  राव)  :  (क)  से  (ग).  विव-

 रण  संलग्न  है

 “उच्च  शिक्षा  के  लिए  सष्य  प्रवेश  से  विदेक्षों
 को  जाने  वाले  छात्र '

 (क)  भारतीय  रिजर्व  बेंक  से  प्रन्तिम

 डइपलब्ध  सूचना  के  भ्रनुसार  एक  जनवरी,
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 1970 %  30  जन  970  की  अवधि  में

 उच्च  शिक्षा  के  लिए  मध्य  प्रदेश  से  विदेश  गए
 छात्रों  की  संख्या  8  थी।

 (ख)  इन  छात्रों  के  देश  वार  तथा  विषय-
 बार  व्यौरे  निम्नलिखित  हैं  —

 अभ्रष्यपन  कर  रहे  छात्रों  की  संख्या

 देश  का  इन्जीनियरो  विज्ञान  शारीरिक  कुल
 नाम  छिक्षा  जोड़

 ]  2  3  4  5

 आस्ट्रे लिया  |  =  =  l

 पुर्व जमन  =  =  l  l
 array  =  =  l

 संयुक्त  राज्य
 भ्रमेरिका  4  =  5

 कुल  जोड़  6  l  ]  8

 इन  छात्रों  के  जो  विदेश  गए  हुए  हैं,
 विश्वविद्यालय  वार  ब्यौरे  इस  समय  उपलब्ध
 नहीं  है  1

 (ग)  भारतीय  रिजर्व  बेंक  के  बुलेटिनों  के

 अनुसार  इस  श्रवधि  के  दोरान  देश  भर  से

 विदेश  गये  छात्रों  को  दी  गई  विदेशी  मुद्रा  की
 राष्ति  प्रतिछात्र  श्रौसतन  6,000  रुपये  थी।
 प्रत्येक  छात्र  के  लिए  विदेशी  मुद्रा  के  प्रलग-
 अलग  विस्तृत  ब्यौरे  इस  समय  उपलब्ध

 नहीं  हैं

 इस्वोर  हवाई  अडडे  का  विकास

 5250.  की गं०  qo  दोक्षित  :  क्‍या  पर्यटन
 तथा  प्रसेनिक  उश्चयन  मन्त्री  यह  बताने  की
 कृपा  करेंगे  क्रि:

 (क)  क्या  उनके  मन्त्रालय  ने  इन्दौर  ६वाई
 भड्डे  के  विकास  के  लिये  कोई  योजन।  बनाई

 है  ;  भौर  यदि हां,  तो  उसका  ब्यौरा  या  है  ;

 प्रौर

 (स्व)  क्या  उक्त  मोजना  के  लिये  कोई
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 राधि  मंजुर  की  गई  है  ;  यदि  हां,  तो  तत्संबंधी
 ब्यौरा  कया  है  ?

 «  पर्यटन  तथा  श्रसेनिक  उड़्डयन  सनन्‍्त्री

 (sto  wat  सिह)  :  (क)  शौर  (ख).  एफ-27
 विमान  द्वारा  इन्दौर  के  लिये  पहले  से  ही

 *

 विमान  सेवायें  परिचालित  की  जा  रही  हैं।

 यहां  के  विमानक्षेत्र  पर  30,000/-  रु०  की

 प्रनुमानित  लागत  से  यात्री  विश्वराम-कक्ष  के

 सुधार  का  प्रस्ताव  है

 Unearthing  of  Black  Money  used  by
 Shri  R.  K.  Nayyar  in  his  alm

 ‘Yai  Zindgi  Kitni  Hasein  Hal’

 5251.  SHRI  JAGESHWAR  YADAV:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  documents  seized  during
 the  raid  on  the  house  of  Shri  R.  K.  Nayyar
 showed  paynent  of  black  morey  to  all  the
 artists  of  his  film  ‘Yai  Zindgi  Kitni  Hasein
 Hai’  ;  and

 (b)  if  so,  the  names  of  those  artists  and
 the  action  Government  have  taken  against
 them  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  Investi-
 gations  are  in  progress.  In  the  interest  of
 successful  investigations  it  is  not  possible  to
 disclose  investigations  made  so  far.

 उत्तर  प्रदेश  में  बांदा  जिला  में  राष्ट्रीयक्ृत  बेकों
 को  शाखा

 5252.  थी  जगेश्वर  यादव  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  बांदा  जिले  में

 राष्ट्रीयकृत  बेंकों  की  कितनी  हाखायें  हैं  पौर  वे
 किन-किन  स्थानों  पर  हैं  ;  और

 (ख)  क्या  1970-71  के  दोरान  बांदा के
 बेंकों  की  अधिक  हाखायें  खोली  जायेंगी  जौर
 यदि  हां,  तो  किन-किन  स्थानों  पर  खोली
 जायेंगी  ?
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 वित्त  मंत्री  (थी  यहावन्त  राव  चब्हाण)  :
 (क)  भ्रक्तूबर  970  की  स्थिति  के  अनुसार,
 उत्तर  प्रदेदा  के  बांदा  जिले  में  सरकारी  क्षेत्र  के
 बेंकों  की 11  शाखायें  इन  स्थानों  पर  है  :--

 l.  भारतीय  स्टेट  बेंक  प्रटारा,  बांदा,  कारवी
 2.  सेंट्रल  बेक  झाफ  बान्दा

 इण्डिया
 3.  पंजाब  नेशनल  बैंक  बान्दा

 बान्दा,  प्रटारा,  मानिक-

 पुर,  राजापुर,  बाबेरु,
 माऊ'

 (ख)  रिजवं  बेक  ने  इलाहाबाद  बैंक  को,
 जो  इस  जिले  के  लिए  नेता  बेंक  है,  खुरहन्द,
 महुन्ना  शौर  नरैनी  में  3  भौर  कार्यालय  खोलने
 के  लाइसेंस  दिये  हैं।  श्रनुमान  है,  इलाहाबाद
 बेक  द्वारा  बेकिंग  सुविधाओं  की  आवश्यकता
 वाले  स्थानों  का  पता  लगाने  के  लिए  सर्वेक्षण
 किये  जाने  के  बाद  और  कार्यालय  खोलने  की
 योजनायें  बनाई  जायंगी।

 ग्रामीरा  क्षेत्रों  में  पुस्तकालयों  का  खोला  जाना

 4.  इलाहाबाद  बेक

 5253.  श्री  जगेश्वर  यादव  क्‍या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  छुपा
 करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  ने  ग्रामीण  क्षेत्रों
 में  पुस्तकालय  खोलने  की  कोई  योजना  तैयार
 की  है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या

 है;  और

 (ग)  यदि  कोई  योजना  तैयार  नहीं  की  गई

 है  तो  बया  सरकार  का  ग्रामीण  क्षेत्रों  में

 पुस्तकालय  खोलने  श्र  ग्रामीरा  क्षेत्रों  के विकास
 को  सुनिदिचत  करने  के  लिए  उन्हें  पर्याप्त

 सहायता  देने  का  विचार  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  ी  क्त  वर्शान)  :  (क)  जी  नहीं
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 क्योंकि  वह  राज्य  सरकारी  का  उत्तश्वायित्व

 है  1

 (ख)  प्रदन  नहीं  उठता  |

 (ग)  जी  नहीं  |  भारत  सरकार  ने  इस
 मामले  में  राज्य  सरकारों  से  बातचौत  की  है।

 परन्तु  साधनों  के  अभाव  के  कारशा  श्रभी  तक

 इस  क्षेत्र  में  कोई  महत्वपूर्ण  कार्यक्रम  शुरू  करने
 में  वे  समर्थ  नहीं  हो  सकी  हैं  1

 Development  of  ‘Chitrakut’

 5  54.  SHRI.  JAGESHWAR  YADAV  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  ‘Chitrakut’
 is  an  important  worth  seeing  place  of  pil-
 grimege  in  India  which  is  frequently  visited
 by  lakhs  of  pilgrims  ;

 (b)  if  so,  the  steps  taken  by  Government
 80  far  for  proper  development  of  the  place  ;
 and

 (c)  the  steps  proposed  to  be  taken  for
 the  development  of  Chitrakut  during  the
 fourth  five  year  plan  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Chitrakut  is  visited  by  a  large  number
 of  pilgrims.

 (b)  and  (c).  Due  to  limited  rescurces
 which  necessitate  a  strict  order  of  priorities,
 the  Central  Government  is  not  at  present  in
 a  position  to  undertake  the  development  of
 the  place.  However,  the  State  Government
 has  made  a  provision  of  Rs.  ]  lakh  for  the
 construction  of  a  tourist  bungalow  at  Chitra-
 kut  during  the  Fourth  Plan.

 राष्ट्रीयकृत  बंकों  में  भ्रनुसुचित  जाति  तथा

 पझ्रनुसुचित  झादिम  जातियों  के  कमंचारी

 5255.  श्री  मीठा  लाल  मीना :  क्‍या  बिस
 मंत्री  बह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीयकृत
 बेंकों  में  भ्रनुसूचित  जांति  तथा  अनुसूचित  भादिम
 जातियों  के  ध्यक्तियों  कौ  संख्या  पहले  ही  बहुत
 बम है  ष  फिर  भी  इस  बेकों  हारा  क्षोत्ी
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 जामे  बाली  नई  शालाझ्रों  में  श्नुसुचित  जाति
 तथा  भ्रनुसूचित  भ्रादिम  जाति  के  व्यक्तितयों  की

 भर्ती  नहीं  की  जा  रही  ;

 ख)  यवि  हां,  तो  इसके  क्या  कारण  हैँ  ॥

 (ग)  क्‍या  सरकार  का  विचार  भविष्य  में

 इन  बेक़ों  द्वारा  खौली  जामे  वाली  नई  हास्षाभों
 में  भ्रनुसूचित  जाति  तथा  भ्रनुसूबित  प्रादिम
 जाति  में  से  दत  प्रतिशत  भरती  करने  का
 विचार  है  ;  और

 (घ)  यदि  नहीं,  तो  इसके  वया  कारण
 हैं?

 वित्त  मंत्री  (श्री  यशवन्तराव  चव्हाणा)  :

 (क)  से  (घ).  यह  बात  सही  है  कि  राष्ट्रीयकृत
 बेंकों  में  भश्रमुसूचित  जातियों  श्रीर  श्रनुसूचित
 आदिम  जातियों  के  कर्मचारियों  की  संख्या  कम
 है  क्योंकि  ये  बंक,  राष्ट्रीयरण  से  पहले  इन
 जातियों  के  सदस्यों  के लिए  कोई  पद  सुरक्षित
 नहीं  रखते  थे  ।  किन्तु  सरकार  ने  6  नवम्बर,
 970  को  सभी राष्ट्री  यक्ृतत  बेंकों  के  नाम  ये

 हिदायतें  जारी  की  हैं  कि  वे  इस  सम्बन्ध  में  वही
 रीति-नीति  भ्रपनायें  जो  भारतीय  रिजवं  बेक
 झौर  भारतीम  स्टेट  बेंक  द्वारा  भ्रपनायी  जाती
 हैं  अर्थात  खुली  प्रतियोगिता  के आध।र  पर  भरे
 जाने  वाले  खाली  पदों  का  i23  प्रतिशत  तथा
 जिन  पदों  पर  खुली  प्रतियोगिता  से  भिस्म  तरीकों

 से  नियुक्तियां  की  जाती  हों,  उन  पदों  का  64
 प्रतिशत  अनुसूचित  जातियों  के  सदस्यों  के  लिए
 तथा  खाली  पदों  का  5  प्रतिशत  प्रनुसूचित
 झादिम  जातियों  के  लिए  सुरक्षित  रखी  जाय

 जिसमें  ये  दार्तें  होंगी  :--

 (क)  केवल  उन्हीं  पदों  को  सुरक्षित  रखा
 जायगा  जिम  पर  सीधे  मियुक्तियां
 की  जायेंगी  ;

 (ल)  उपयुक्त  उम्मीदव.र  उपलब्ध  होने
 पर  हो  पदों  को  सुरक्षित  रखना
 जायेगा  ओर  जब  किसी  वर्ष  उपयुक्त
 उम्मीदवार  उपलब्ध  नहीं  होंगे  तब
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 इन  पदों  को  भ्रागे  2  ब्षों  के  लिए
 सुरक्षित  रखा  जायेगा  और  उसके
 बाद  यदि  कोई  खाली  बच  जायेगा
 तो  उसे  भ्स्य  जातियों  के  उम्मीदवारों
 द्वारा  भरा  जायेगा।

 जहां  तक  पदोन्‍नति  के  द्वारा  भरे  जाने

 वाले  पदों  को  सुरक्षित  रखने  का  सम्बन्ध  है,  इस
 पर  अभी  विचार  किया  जा  रहा  है।

 Scheme  for  Setting  up  of  Motels
 along  the  National  Highways  in

 Punjab

 5256.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Punjab
 Government  has  submitted  a  scheme  to  the
 Planoing  Commission  for  setting  up  of  a
 number  of  motels  along  the  National  High-
 ways  in  the  State  in  a  year  at  a  cost  of
 Rs.  |  crore  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  whether  the  State  Government  has

 approached  the  Central  Government  for
 assistance  o°  any  kind  for  the  implementa-
 tion  of  this  scheme,  if  so  the  details  thereof
 and  the  action  taken  by  Government  there-
 on?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  According  to  information  received  from
 the  Pla  ning  Commission,  no  proposal  for
 setting  up  motels  along  the  National  High-
 ways  has  been  received  by  them  from  the
 Punjab  Government.

 (b)  and  (c).  Do  not  arise.

 Deposits  in  the  Nationalised  Banks

 5257.  SHRI  DEVINDER  SINGH
 GARCHA  :  Wiil  the  Minister  of  FINANCE
 be  pleased  to  state  ;

 (a)  whether  the  nationalised  banks’  bid
 to  attract  deposits  has  not  yielded  the
 desired  results  ;

 (b)  whether  it  is  a  fact  that  Covernment
 are  apprehensive  of  the  fact  that  the  profita-
 bility  of  the  nationalised  banks  mey  decline
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 if  the  current  trend  of  rising  expenditure  on
 new  branches  and  Jack  of  growth  in  deposits
 continue  ;

 (c)  whether  it  is  a  fact  that  in  the
 current  year,  the  expenditure  on  branch
 expansion  has  been  steadily  on  the  increneo
 and  nearly  900  branches  have  been  opened
 since  nationalisation  with  ¢5  per  cent  of
 them  in  rural  areas  ;

 (d)  whether  it  is  a  fact  that  the  braseh
 expansion  of  this  magnitude  has  not  attraet-
 ed  more  deposits  but  has  instead  added  to
 the  pressure  of  demand  for  new  credit  aod
 while  more  credit  will  bring  io  more  income
 fo  the  banks,  lack  of  growth  in  deposits  is
 inhibiting  credit  expansion  ;  and

 (0)  if  so,  the  details,  thereof  ?

 THE  MINISTER  OF  FINANCE  ‘SHRI
 Y.  B.  CHAVAN):  (a)  The  collection  of
 deposits  by  nationalised  banks  is  not  satis-
 factory.  Attention  is  invited  in  this  conneo-
 tion  to  the  reply  given  to  Question  Ne.  4240
 answered  in  the  Lok  Sabha  on  the  IIth
 December,  1970.

 (b)  No,  Sir,  however,  it  would  be  pre
 Mature  to  precisely  forecast  profitability  ia
 the  light  of  the  rapidly  expending  programme
 of  bank  branches  in  relatively  backward
 areas  and  extension  of  credit  fecilities  to
 hund-ede  of  thousands  of  smell  entre-
 preneurs.

 (0)  Between  i9th  Juty,  1969,  काती  end
 of  September,  1970,  965  new  effices  have
 been  opened  by  the  4  nationalised  banks
 and  the  State  Bank  of  India  aod  its  subsi-
 diaries  of  which  about  65%  are  ia  rurel
 areas  (ie.  places  with  pepuletion  of  less
 than  40,000).  Consequently,  expenditure
 on  branch  expansion  has  oatusally  been
 higher  this  year  than  in  the  past.

 (a)  and  (e).  No,  Sir;  however,  it  is
 an  open  fact  that  demand  for  credit  will
 grow  in  view  of  the  pcsition  stated  under
 part  (b)  and  endeavours  will  have  to  be
 made  by  mobilising  adequate  deposits.

 Permission  Sought  by  Foreign
 Companies  fo  ladia  from

 R.B.I.

 5258.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (०)  the  number  and  naays  of  foreign



 35  -Written  Answers

 companies  in  India  which  have  sought  per-
 mission  from  the  Reserve  Bank  of  India  to
 sell  their  shares  in  toto  to  Indian  firms  ;

 (b)  the  names  and  number  of  such
 Indian  firms  which  are  going  to  purchase
 these  shares  ;

 (c)  whether  before  granting  such  a  per-
 mission  Government  ensure  that  the  transac-
 tion  is  made  only  at  the  prevailing  market
 price  of  the  shares  involv:d  in  the  deal  and
 more  money  is  not  paid  by  the  Indian  firms
 to  the  foreign  firms  ;

 (d)  if  so,  the  details  thereof  and  whether
 ft  is  also  ensured  that  the  Indian  firms  pur-
 chasing  such  shares  do  not  monopolise  in
 view  of  Government’s  policy  that  mono-
 polistic  tendencies  should  not  be  allowed  to
 crop  in  ;  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (b).  It  is
 Presumed  that  the  Hon.  Member  has  in
 mind  cases  of  companies  incorporeted  in
 India,  in  which  a  foreign  Company  or  firm
 or  association  of  persons  holds  majority
 shares,  and  all  those  shares  are  proposed  to
 be  sold  in  one  transaction  to  some  party  in
 India.  The  Reserve  Bank  generally  refers
 such  applications  to  the  Government  for
 approval.  No  such  reference  has  been
 teceived  from  the  Reserve  Bank  in  the
 recent  past.

 (c)  whatever  an  application  of  the  above
 nature  is  received,  Government  ensure  that
 the  price  of  the  share  is  fixed  with  reference
 to  not  only  its  prevailing  market  price  (if
 the  share  is  a  quoted  one)  but  also  the
 intrinsic  worth  of  the  share  and  profit  earn-
 ing  capacity  of  the  capital  empioyed.

 (d)  If  the  proposal  attracts  the  provi-
 sions  of  Clause  (.)  of  Section  23  of  the
 Monopolies  and  Restrictive  Trade  Practices
 ‘Act,  it  is  dealt  with  in  accordance  with  the
 provisions  of  that  Act.

 (e)  Does  not  arise.

 Transfer  ef  some  Audit  Work  in
 Audit  Office  in  London

 5259.  SERI  SHASHI  BHUSHAN  :
 Will  tte  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Indian  Audit  and
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 Accounts  Department  have  decided  to  trans-
 for  some  work  currently  done  in  India  to
 the  Audit  Office  in  London  ;

 (b)  if  so,  the  number  of  persons  who
 will  be  sent  to  London  for  this  purpose  ¢nd
 the  amount  of  foreign  exchange  which  will
 be  involved  in  this  annually  ;

 (c)  the  names  of  countries  other  than
 U.K.  from  where  bulk  purchases  are  ma
 by  India  ;  *

 (d)  whether  it  is  proposed  to  send  some
 persons  for  audit  work  in  those  countries
 also  ;

 (e)  the  reasons  why  it  is  proposed  to  do
 the  audit  work  in  London  only  and  not  at
 some  other  places  also  ;  and

 (f)  the  manner  in  which  the  selection
 of  persons  to  be  sent  abroad  will  be  made  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 (b)  Two  Auditors  and  three  Audit  Clerks.
 No  new  posts  have  been  created  for  this
 purpose  and  no  additional  budget  provision
 is  necessary.  The  amount  of  foreign  ex-
 change  involved  in  the  transfer  of  the  afore-
 said  officials,  including  their  passage,  is
 £8,594  approximately.

 (c)  United  States  of  America.
 (d)  No,  Sir.
 (e)  The  centralisation  of  audit  and

 accounting  work  in  London,  in  respect  of
 Missions/Posts  in  Europe,  is  intended  to
 Provide  for  better  coordination  and  efficient
 audit  arrangements  and  also  to  avoid  un-
 Decessary  correspondence  and  delays  in
 settlement  of  audit  objections.

 (f)  Selection  is  made  on  the  basis  of
 suitability  of  officials,  serving  in  the  offices
 of  the  Accountants  General  for  the  posts.

 बिहार  में  निकासी  गृहों  को  बन्द  करना

 5260.  श्री  शामावतार  शास्त्री  :  क्‍या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्टेट  बेक  भाफ
 इण्डिया  की  बिहार  शाखा  के  चार  कमंचारियों
 को  मुभत्तिल  किये  जाने  के  विरोध  में  बिहार  में
 अनेक  केन्द्रों  में निकासी  गृह  28  भ्रगस्त  से
 22  नवम्वर,  970  तक  बन्द  रहे  ;
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 (ख)  क्या  यह  भी  सच  है  कि  बेक  प्राधि-
 कारियों  द्वारा  उक्त  चार  कमंचारियों  के  विरुद्ध
 बिना  दार्त  मुअत्तली  के ग्रादेश  वापिस  लेने  के

 पइचात'  स्थिति  सामान्य  हो  गई  थी  ;
 (ग)  यदि  हां,  तो  क्‍या  सरकार  ने  उन

 मुश्नत्तित  किये  गये  कर्मचारियों  को  मुभ्नत्तिल
 की  गई  भ्रवधि  का  पूरा  वेतन  दिया  है  ;

 दि
 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 वित्त  मंत्री  (थ्री  यशवन्तराब  चब्हाण)  :

 (क)  जी  हां  ।

 (ख)  स्टेट  बेंक  आफ  इण्डिया  ने  मान्यता
 प्राप्त  संघ  से  परामर्श  करने  के  बाद  स्थिति  की
 समीक्षा  की  झौर  चौर  कर्मचारियों  की  मुअत्तिली
 के  प्रादेश  वापस  ले  लिये  |  इसके  बाद  निकासी

 गृहों  में  फिर  सामाम्य  रूप  से  कार्य  होने  लगा

 (ग)  भौर  (घ).  यह  पता  चला  है  कि  इन
 चार  कमंचारियों  को  पूरा  वेतन  और  भत्ते
 भारतीय  स्टेट  बेंक  द्वारा  दिये  जायेंगे  1

 विभिन्‍न  बेंकों  के  कमंचारियों  के  वेतनमान

 5261.  श्री  रामावतार  शास्त्री  :  क्‍या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्टेट  बंक  प्राफ

 इण्डिया  के  कमंचारियों  के  वेतनमानों  शौर  देश
 के  राष्ट्रीयक्ृत  बेंकों  के  कमंचारियों  के  वेतनमानों
 में  भ्रन्तर  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  पटना  स्थित
 स्टेट  बेक  आफ  इण्डिया  की  बिहार  हाखा के
 कमंचारियों  के  वेतनमान  उपयुक्त  भाग  (क)
 में  बताये  गये  कमंचारियों  के  वेतनमानों  से
 भिरन  &  ;

 (ग)  यदि  हां,  तो  इस  भेद-भाव  के  क्‍या

 कारण  हैं  ;

 (घ)  क्या  सरकार  का  विचार  सभी

 राष्ट्रीककृत  बेंकों  के  कमंचारियों  को  (जिसमें
 बिहार  बेंक  के  कमंचारी  भी  शामिल  हैं)  वही
 वेतनमान  देने  का  है  जो  स्टेट  बेक  झाफ  ट्टिंडया
 के  कर्मचारियों  को  दिये  जा  रहे  हैं  ;  भौर
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 1021  यदि  नहीं,  तो  उसके  क्‍या  कारण

 चित्त  मंत्री  श्री  यशावन्तराब  चब्हाण)  :
 (क)  भारतीय  स्टेट  बेक  के  'एवार्ड'  कर्मचारियों
 के  वेतनमानों  की  न्यूनतम  झ्लौर  प्रधिकतम  रकमें
 तथा  उनकी  अवधि  वही  है  जो  राष्ट्रीयक्ृत  बेंकों
 के  *एवार्ड'  कमंचारियों  की  हैं  ।  किन्तु  भारतीय
 स्टेट  बेंक  के  कर्मचारियों  के  वेतनमानों  और

 राष्ट्रीयकृत  बेंकों  के  कमंचारियों  के  वेतनमानों
 के  वेतन-वृद्धि  के  स्वरूप  में  मामूली  सा
 श्रन्तर  है

 (ख)  आर  (ग).  भारतीय  स्टेट  बेक  द्वारा
 अपने  नियंत्रण  में  लिये  घये  भूतपूर्व  बेक  श्राफ

 बिहार  लिमिटेट  के  'एवार्ड'  कमंचारियों  की
 सेवा  की  छर्ते  उस  योजना के  भ्रन्तगंत  आती  हैं
 जिसे  केन्द्रीय  सरकार  ने  उस  बंक  का  भारतीय
 स्टेट  बेक  में  विलय  किये  जाने  के  सम्बन्ध  में
 5  दिसम्बर,  969  को  मंजूर  किया  था।

 परन्तु  उक्त  योजना  के  उपबन्धों  के  भ्रनुसार
 तथा  मान्यता  प्राप्त  कमंचारी  संघ  के  साथ  किये
 गये  समभौते  के  झ्ाघार  पर,  पहली  जनवरी
 970  से  भूतपूर्व  बेक  श्राफ  बिहार  लिमिटेड

 के  कर्मचारियों  पर  वही  वेतन  मान  लागू  किये
 गये  हैं  जो  भारतीय  स्टेट  बेंक  के  कमंचारियों
 पर  लागू  होते  हैं

 (घ)  जी  नहीं  ।

 (ड)  सभी  बेंकों  के  कमंचारियों  के
 बेतनमानों  को  भारतीय  स्टेट  बेक  के  कमंचारियों
 के  वेत  मानों  के  समान  लाने  का  कोई  प्रस्ताव
 नहीं  है।  प्रत्येक  बेंक  को  श्रपने  कमंचारियों  के
 वेतनमान  श्रपने  प्रन्य  बातों  को  ध्यान  में  रखकर
 निर्धारित  करने  होंगे  ।

 बिहार  विध्वविद्यालय  के  प्रध्यापकों
 तथा  प्रन्य  कमंचारियों  को  हड़ताल

 £262,  श्री  रामावतार  शास्त्री  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की
 कृपा  करेंगे  :

 (क)  क्या  यह  सच  है  बिहार  विश्वविद्यालय
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 से  सम्बद्ध  महाविद्यालय  के  भ्रध्यापक  तथा

 बिहार  में  पांचों  विश्वविद्यालयों  के  न्य
 कमंचारी  पनी  मांगों  को  पूरा  करवाने  के

 लिए  प्रतिदिचत  काल  के  लिए  हड़ताल  पर  थे;

 (ख)  यदि  हां,  तो  यह  हड़ताल  कब  तक
 चलती  रही  ;

 (ग)  क्‍या  पनी  मांगों  के  संबंध  में  उन्होंने
 कोई  ज्ञापन  दिये  थे,  यदि  हां,  तो  उनका  ब्यौरा
 क्या  है  नौर  उस  पर  सरकार  की  क्या  प्रति-
 क्रिया  है;  भौर

 (घ)  कया  न  भी  सच  है  कि  तीस  संसद

 सदस्यों  ने  इस  हड़ताल  के  सम्बन्ध  में  उनको
 पत्र  लिखा  था,  यदि  हां,  तो  उस  पत्र  में  क्‍या
 लिखा  था  और  सरकार  ने  इस  पर  क्या  काये-

 वाही  की  ?

 शिक्षा  तथा  युवक  सेबा  मन्त्रो  (ato
 बीन  के०  दार०  बो०  राब) :  (क)  उपलब्ध
 सूचना  के  अनुसार,  बिहार  के  सम्बड्ध  कालेजों
 के  भश्रष्यापों  तथा  बिहार  के  सम्बद्ध  एवं
 संस्थापित  कालिजों  के  गैर-प्रध्यापन  कर्मचारियों
 ने  अपनी  मांयों  के  संबंध  में  9  नवम्बर,  970
 से  झनिशिचित  काल  के  लिए  हड़ताल  शुरू  की
 थी।

 (ख)  मैर-ध्ष्यापन  कमंचारियों  ने  I4
 दिसम्बर,  970  से  प्रपनी  हड़ताल  समाप्त  कर
 दी  है  ।  प्रष्मापक  अभी  भी  हड़ताल  पर  हैं।

 (ग)  बिहार  के  विश्वविद्यालय  श्रध्यापकों
 के  संघों  के  महासंध  द्वारा  बिहार  के  शिक्षा
 मंत्री  को  तथाकथित  रूप  से  प्रस्तुत  मांगों  के
 ज्ञापन-पत्र  की  प्रति  मुझे  प्राप्त  हुई  है।  उसमें
 निम्नलिखित  मांगों  को  दर्ज  किया  गया  है  :--

 (i)  सम्बद्ध  तथा  संस्थागत  कालिजों  के
 अध्यापकों  तथा  प्रिसिपलों  के  वेतन-
 मानों  में  समानता  ।

 (४)  कालेजों  के  निदर्शों  के  लिए  रुपये
 250-575  के  वेतनमाव  की
 स्वीकृति  ।
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 (ii)  प्रध्यापकों  को  वेतन  भुगताम  की

 घुरक्षा  ।

 (iv)  केन्द्रीय  सरकार  की  दरों  पर  महंगाई
 भत्ता  ।

 ४

 (९)  समानता  के  सिद्धांत  के  श्नुरूप
 चिकित्सा,  मकान  किराया  तथा
 श्रन्य  भत्ते  ।  हे

 (vi)  राज्यों  के  कालेजों  की  व्यवस्था
 सरकार  द्वारा  लिए  जाने  तक,
 कालेजों  के  प्रशासी  निकायों  के
 स्थान  पर  प्रबन्ध  समितियों  की
 स्थापना  तथा  उनका  पुनर्गठन  |

 विश्वविद्यालय  के  निकायों  में  सम्बद्ध

 कालेजों  के  भ्रध्यापकों  का,  तथा  वरिष्ठ  सभा  में
 गैर-भ्रध्यापन  कर्मचारियों  प्रौर  विद्यार्थियों  का

 झनुपातिक  प्रतिनिधित्व  ।

 मांगें  बिहार  सरकार  के  विचाराधीन  हैं।

 (घ)  जी  हां  ।  यह  मानते  हुए  कि  मांगें
 राज्य  सरकार  से  सम्बद्ध  है,  हस्ताक्षर  कर्त्तात्नों
 ने  एक  तरफ  हड़ताल  करने  बाले  अध्यापकों
 भौर  गैर  प्रध्यापन-कर्मंचारियों  तथा  दूसरी
 तरफ  बिहार  सरकार  के  बीच  भगड़ा  तव  करने
 के  लिए  मुझसे  मध्यस्थता  की  मांग  की  थी।

 इस  पत्र  की  प्राप्ति  पर  मैंने  इस  विषय  पर

 बिहार  के  मुख्य  मन्त्री  को  पत्र  लिख  दिया  था  1

 विभिन्‍न  सम्त्राजयों  की  सलाहकार  समितियों
 की  बैठक  के  लिए  नियम

 5263.  श्री  रामावतार  शास्त्री:  क्‍या
 संसद  कार्य  मंत्री  यह  बताने  कृषा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  मारत  सरकार
 के  विभिन्‍न  मंत्रालयों  की  सलाहकार  समितियों
 की बैठकें  करने  के  ष्रिये  कुछ  निश्चित  नियम

 है  भौर  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या  है  ;
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 (er)  न  समित्तियों  के  नाम  क्या  हैं  जिनकी

 बंठकें  नियमानुसार  हुई  ;

 (%)  क्‍या  यह  भी  सच  है  कि  सलाहकार
 समितियों  की  बैठकें  संसदू  के  दो  सत्नों  की
 मध्यावधि  में  नहीं  बुभाई  गई  ;  शौर

 (च)  यदि  हां,  तो  उम  समितियों  के  नाम
 क्या  हैं  श्रौर  उनकीं  बैठकों  नियमानुसार  न

 बुलाने  के  क्‍या  कारस  हैं  ?

 संसद-कार्य  श्रोर  पोतपरिवहन॒  तथा

 परियहन  सन्त्री  (श्री  रघु  राम॑य्या):  (क)
 थोथी  जोक  सभा  के  गठन  के  पषचात  सलाहकार
 समितियों  के  कार्य  करण  के  प्रद  पर  विभिन्
 विरोधी  पक्ष  के  नेताप्रों  स ेविचार  विमर्श  किया

 गया  था  तथा  इन  समितियों  के  संचालन  को
 झ्रधिक  अर्थपूर्णं  बनाने  तथा  विनियमित  करते

 के  उद्देश्य  से  निदिष्ट  “निर्देशिका”  बनाई  गई
 है।  '  निर्देशिका”  की  मद  संख्या  5  इस  प्रकार

 है  1

 सामान्यतः:  समितियों  की  बैठकें  अधिवेशन
 की  श्रवधि  के  दोरान  में बैठाई  जानी  चाहिए ।
 अधिवेशन  न  होने  वाली  झवषि  के  दोराम  में
 भी  प्रत्येक  समिति  की  एक-एक  बैठक  करने  के
 लिए  भी  निरचय  किया  गया  है  शौर  प्रगर
 सम्भव  हो  सके  तो  बैठक  की  तारीख  का  फैसला
 इस  बैठक  से  पहले  हुई  बैठक  में  किया  जा
 सकता  है,  चर्चा  हेतु  लिए  जाने  वाले  कार्य  पर
 निर्भर  करते  हुए  बंठक  की  कालवधि  चेयरमन
 पर  छोड़ी  जाती  है!

 (ख)  से  (घ).  1969-70  के  दौरान
 गठित  की  गई  25  सलाहकार  समितियों  के
 नाम  तथा  नियोजित  बैठकों  की  तारीखों  का
 विवरण  सभा  पटल  पर  रखा  गया  है  [बेश्षिये

 संख्या  LT—  4640/70]  इसमे  यह  स्पष्ट  है
 कि  प्रायः  सभी  समितियों  की  बेठकें  कुछ  भ्नि-
 बार य  दशा  को  छौड़कर  सामान्यतः  “निर्देशिका”

 के  भनुसार  ही  की  गई  है।
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 Cestral  Universities  as  Catalyst
 for  Edeeational  Developments

 5264.  SHRI  MOHAMMAD  SHERIFF  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SEKVICES  be  pleased  to  state  :

 १  (a)  whether  Government  have  chalked
 out  any  programme  for  making  the  Central
 Universities  serve  as  a  catalyst  for  educa-
 tlonal  development  of  different  parts  of  the
 country  ;  and

 (b)  if  so,  the  details  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR,  ५.  K.  २.  V.
 RAO):  (a)  and  (b).  There  is  97  specific
 programme  under  consideration  in  this
 regard.  However,  in  formulating  develop-
 ment  proposals  for  the  next  Plan,  special
 special  attention  is  proposed  to  be  given  to
 this  aspect  of  the  role  of  the  Central
 Universities.

 Parad!p  Port  affected  by  Cyclonic
 Storm

 5265.  SHRI  MUHAMMAD  SHERIFF  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  cyclonic
 storm,  which  lashed  the  East  Pakistan  coast-
 line  on  the  !2th  November,  970  has  also
 left  its  mark  on  the  Paradeep  Port  ;  and

 (b)  whether  any  damage  was  done  to
 the  said  port  and  if  so,  to  what  extent  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  and
 (b).  The  Paradip  Port  Trust  have  reported
 that  the  cyclone  which  affected  the  area  on
 12.11.1970  has  caused  dumage  to  some
 portions  of  lagoon  slopes  of  the  southern
 breakwater  and  that  slipping  of  boulders,
 scours  etc,  have  occured.  Emergent  repairs
 have  already  been  taken  up  by  the  Port
 Trust  and  are  expected  to  be  completed
 soon.

 Pay-Scales  of  Tavaour  Rural
 Tastitate  in  Kerala

 5266.  SHRI  P.  VISHWAMBHARAN  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  his  Ministry  has  received
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 any  representation  from  the  employees  of
 the  Tavanur  Rural  Institute  in  Kerala
 requesting  that  their  pay  might  be  revised
 on  par  with  that  of  the  Kerala  Government
 employees  ;

 (b)  if  so,  what  action  has  the  Ministry
 taken  on  these  representations  ;  and

 (c)  what  stands  in  the  way  of  the  Central
 Government  in  accepting  the  recommenda-
 tions  of  the  Institute  authorities  on  this
 subject  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.R.  ५.
 RAO):  (#)  Yes,  Sir.

 (b)  and  (c).  The  proposal  of  the  Rural
 Institute,  Tavanur,  in  this  regard  is  under
 consideration  of  the  Government.

 Seizure  of  Gold  in  Bangalore

 5267.  SHRI  NARAYANAN  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  gold  worth  Rs.  4  lakhs  was
 seized  in  Bangatore  on  the  9th  October,
 1570;

 (b)  if  so,  how  many  persons  have  been
 arrested  ;  and

 (c)  the  action  taken  against  the  persons
 held  responsible  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA);  (a)  The  officers  of
 the  Bangalore  Central  Excise  Collectorate
 searched  on  19-10-1970.  the  business  and  resi-
 dential  premises  of  a  pawn  broker  and
 selzed  00  pieces  of  ten  tolas  of  gold  bearing
 foreign  markings  from  each  of  the  two  pre-
 mises  (total  200  pieces).  The  seized  gold
 weighing  approximately  23.3  kgs,  is  valued
 at  about  41  lakhs  at  the  Indian  market  rate
 and  about  Rs.  20  lakhs  at  the  international
 monetary  rate.

 (b)  and  (c).  One  person  wus  arrested
 and  produced  before  the  City  Magistrate,
 Bangalore  on  20-10-1970.  The  Magistrate  en-
 larged  the  accured  on  a  bail  on  executing
 Surety  Bond  and  Personal  Bond  of
 Rs.  20,000/-.
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 Printing  of  Report  of  Education
 Commission

 5268.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  how  many  copies  of  the  first  report
 of  the  Education  Commission  were  prin-
 ted  ;

 (b)  the  name  of  the  printer,  number  of
 copies  printed,  cost  of  the  same  and  details
 of  the  distribution  ;

 (c)  whether  Government  have  any  plan
 to  reprint  this  report  ;

 (d)  if  so,  whether  the  job  has  been
 allotted  ;  and

 (०)  whether  a  tender  was  called,  if  so,
 the  name  of  the  person  whose  tender  was
 selected,  quantity  of  the  jcb  and  the
 cost  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  20,000.

 (b)  Originally  14,000,  copies  of  the  report
 of  Education  Commission  were  printed  by
 the  Government  of  India  Press,  New  Delhi,
 and  the  cost  of  production  was  Rs.  87,978.
 Subsequently  another  6,000  copies  were  prin-
 ted  by  them.  All  these  copies  except  those
 reserved  for  free  distribution  were  meant  for
 sale  at  the  rate  of  Rs.  10/-  per  copy.

 The  Report  was  distributed  to  Members
 of  Parliament,  Ministries  of  Government  of
 India,  State  Governments,  Universities,  lead-
 ing  educationists  and  a  few  selected  edu-
 cational  institutions  in  India  and  abroad.

 (c)  Yes,  Sir.
 (d)  Yes,  Sir.
 (e)  Tne  Report  is  being  printed  by  the

 National  Council  of  Educational  Research
 and  Training  which  invited  tenders  for  re-
 printing  the  report  in  four  volumes  of  10,000
 copies  each  and  one  omnibus  volume  of
 5,C00  copies.  The  work  was  entrusted  to  the
 lowest  tenderer,  M/s.  Sree  Saraswati  Press
 Ltd,  Calcutta.  The  estimated  total  ex-
 penditure  on  printing  and  paper  works  out
 to  Rs.  -3,10,000.

 Calcutta  State  Transport  Buses
 5269.  SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  stete  :

 (a)  whether  it  is  a  fact  that  47.3  per  cent



 45°  ‘Feitten  Answers

 of  the  Calcutta  State  Transport  Corporation
 buses  are  not  usable  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  steps  being  taken  in  this  re-

 gard  ?
 है

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  and  (b).
 According  to  the  report  of  the  Working
 Groupeon  Metropolitan  Transport  Services,
 out  of  the  total  fleet  of  093  buses  with  the
 Calcutta  State  Transport  Corporation  as  on
 ‘31-32-1970,  47.3  per  cent  buses  were  over  0
 years  old.

 (c)  The  Corporation  has  drawn  up  a
 Programme  for  the  renovation  uf  50  old
 buses  and  acquiring  200  new  vehicles  during
 970-7l  and  97I-72  Orders  for  the  pur-
 chase  of  20  double  decker  buses  and  33
 single  decker  buses  during  the  current
 year  have  already  been  placed  by  the  Cor-
 poration.

 Inter-Corporate  Investments  by  Companies
 under  the  Contro!  of  Shri  RP.  Goenka,

 M/s.  Balmer  Lawrie  and  M/s.  Duncan
 Brothers  and  Company  Ltd.

 5270.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  details  of  the  inter-corporate  in-
 vestments  by  the  Companies  under  the  con-
 trol  of  Shri  R.  P.  Goenka,  M/s.  Balmer
 Lawrie  and  M/s  Duncan  Brothers  and  Co.
 Ltd.  during  the  last  two  years  ;

 (b)  whether  after  the  abolution  of
 Managing  Agency  system,  inter-corporate
 investment  has  become  one  of  the  principal
 weapons  in  the  hands  of  the  big  business
 houses  to  retain  control  over  the  companies  ;
 and

 (c)  if  so,  whether  any  new  restriction  Is
 proposed  to  be  imposed  in  regard  to  inter-
 corporate  investments  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAG  HUNATHA  REDDY):
 (a)  Necessary  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 (b)  Inter  corporate  investments  help  in
 extending  corporate  control.
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 (c)  The  matter  Is  under  consideration.

 Cost  Audit  by  Chartered  Accountants

 5271,  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 *  (a)  whether  a  notification  has  been  issued
 by  the  Department  of  Company  Affairs  under
 Section  642  of  the  Companies  Act  enabling
 the  Chartered  Accountants  to  do  cost  audit
 inspite  of  the  fact  that  there  are  about  80
 cost  accountants  in  practice  for  about
 50  companies  which  have  been  ordered
 audit  of  cost  accounts  ;

 (b)  if  so,  the  reasons  thereof  ;  and
 (c)  whether  it  isa  fact  that.  if  the  same

 category  of  persons  are  engaged  to  do  both
 financial  and  cost  accounts,  the  very  purpose
 of  cost  audit  will  be  infructuous  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  A  notification  was  issued
 prescribing  certain  qualifications  for  Charter-
 ed  Accountants  to  do  cost  audit.  It  does
 not  enable  all  Chartered  Accountants  to
 undertake  this  work.

 (b)  It  was  advised  that  prescription  of
 qualifications  for  Chartered  Accountants
 under  sub-section  oo)  of  Section  233-B  of  the
 Companies  Act,  1956,  is  mandatory.

 (c)  This  is  not  expected  to  happen  be-
 cause  according  to  a  notification  issued  by
 the  Institute  of  Chartered  Accountants  of
 India,  a  member  of  the  Institute  shall  be
 deemed  guilty  of  professional  misconduct  if
 he  accepts  appointment  as  cost  auditor  of  a
 company  under  Section  233-B  of  the  Com-
 panies  Act,  1956,  while  he  is  an  auditor  of
 that  company  appointed  under  Section  224
 of  the  Act.

 Development  of  Toorism  Projects
 fo  U.P.

 5272.  SHRI  KEDAR  NATH  SINGH  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  frequent  changes  in  Govern-
 ment  in  Uttar  Pradesh  have  been  the  cause
 of  slow  development  of  tourism  projects  in
 that  State  since  4967  ;
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 (b)  if  so,  how  for  the  different  tourism
 projects  there  are  b:hind  schedule  ;  and

 (c)  the  steps  being  taken  to  ensure
 speedy  completion  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No,  Sir.  ,

 (b)  and  (c).  Do  not  arise.

 Sehemes  for  Development  of  Tourist
 Spots  in  U.  P.
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 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleascd  to  state  :

 (a)  the  details  of  the  scheme  for  deve-
 ment  of  tourist  spots  in  U.P.  for  1950-71  and
 9  72  ;  and

 (b)  the  cost  thereof  and  financial  allo-
 cations  and  central  financial  and  other  aid
 provided  and  to  be  provided  therefor  ?

 THE  MINISTER  OF  TOURISM:  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH)  :
 (a)  and  f(b).  The  required  information  is

 (5273.  SHRI  KEDAR  NATH  SINGH:  _  given  below  :

 Budget  provision  during
 SI.  No.  Name  of  the

 Scheme  |
 1970-71  |  ‘1971-72

 I.
 i  2  3  4

 (Rs.  in  lakbs)

 Central  Tourism  Schemes  :

 l.  Tourist  Reception  Centre  at  Varanasi  4.00
 2  Cafetaria  at  Kosi  00

 3.  Development  of  Tourist  facilities  at  Agra  7.0

 Total  5.00  7  0

 State  Tourism  Schemes:

 l.  Construction  of  pilgrim  sheds  at  Munikireti,
 Devprayag,  Rudraprayag  and  _  Srinagar
 (Extension)  5  78  2.70

 2.  Construction  of  Tourist  Bungalows  at  Mus-
 soorie,  Hardwer  (Extension),  Pauri,  Mahoba,
 Rishikesh,  Lucknow  (Extension),  Allahabad
 (Extension),  Chitrakut  and  Mathura.  639  6.90

 3.  Holiday  home  at  Almora.  0.50  .00
 4.  Improvement  of  existing  accommodation.  0.80  0.72

 Total  3.47  .32
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 Indian  Equity  Holders  in  Hindustan
 Lever  Ltd.

 52Y.  SHKI  BHAGABAN  DAS:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  that
 in  the  matter  of  employment,  Hindustan
 Lever  Ltd.  presents  a  paradoxical  situation
 having  a  phenomenal  rate  of  growth  in  the
 last  eight  years  and  overail  reduction  by
 25  per  cent  in  its  ranks  ;

 (b)  whether  in  thi:  context,  the  utility
 of  such  foreign  subsidiary  company,  as
 Hindustan  Lever  Ltd.,  is  under  review  ;  and

 (c)  whether  Government  are  contemp-
 latirg  any  steps  to  ensure  that  at  least  St
 per  cent  equity  holders  in  such  Companies
 are  Indians  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  According  to  the  information
 available  in  the  Balance  Sheets  of  Hindustan
 Lever  Ltd.,  the  total  assests  of  the  company
 increased  from  Rs.  179  crores  88  on
 3-I2-62  to  Rs.  31.8  crores  as  on  3!-I2-69.
 During  the  same  perisd  expenditure  on
 salaries  and  wages  (including  gratuity,
 Provident  fund  and  staff  welfare  expenses
 etc.)  increased  from  Rs.  3.8  crores  to  Rs.  7.7
 crores.  The  information  regarding  the
 number  of  employees  is  not  required  to  be
 furnished  under  the  provisions  of  the
 Companies  Act.

 (b)  No  such  review  is
 this  Department.

 (c)  The  question  of  increasing  the  Indian
 share  participation  in  H:ndustan  Lever  Ltd.
 and  other  simidar  companies  is  under
 consideration.

 contemplated  in

 गुलमग  (काइमीर)  में  शरद  कालीन
 विभिन्‍न  खेलों  के  श्रायोजन

 पर  व्यय

 5275.  श्री  श्रोम  प्रकाश  त्यागी :  क्‍या
 पथटन  तथा  भ्रस्सनिक  उदयन  मनत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गुलमर्ग  (कादमी र)  में  रद  कालीन
 विभिन्‍न  खेलों  के  भ्रायोजन  पर  कितनी  राशि
 खच  किये  जाने  की

 सम्भावना
 है;
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 (@)  क्‍या  सरकार  का  विचार  हिमाचल
 प्रदेश  में  भी  इसी  प्रकार  का  खेलों  सम्बन्धी
 केन्द्र  स्थापित  करने  का  है  ;

 (ग)  यदि  हां,  तो  उसकी  स्थापना  किस
 स्थान  पर  होगी  तथा  उप  पर  कितना  व्यय
 होने  का  झ्नुमान  है  ;  और

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं  ?

 पर्यंटन  तथा  प्रसैनिक  उड्डुयन  मन्त्री  (डा०
 करा  सिह) :  (क)  गुलमर्ग  का  हिम  क्रोड़
 स्थल  के  रूप  में  विकास  करते  के  लिए,  जिसमें
 एक  होटल  का  निर्माण,  स्की  प्रशिक्षणशाला,
 झाकाशीय  रज्जु  मार्ग  श्रौर  भ्न्प  सुविधायें  भी
 शामिल  हैं,  चौथी  योवना  में  280  लाख  रुपये
 के  परिव्यय  का  प्रस्ताव  किया  गया  है  t

 (a)  फिलहाल  कोई  प्रस्ताव  नहीं  है  ।

 (ग)  प्रइन  नहीं  उठता  i

 (घ)  सीमित  निधियों  के  कारण  फिलहाल
 हिमाचल  प्रदेश  में  ऐसी  कोई  योजना  प्रारम्भ
 करना  सम्भव  नहीं  होगा  ।

 Service  Charges  Collected  by  Ashoka
 Hotels  Ltd.,  New  Delhi

 5276.  SHRI  S.N.  MISRA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  siate  :

 (a)  what  is  the  amount  of  service
 charges  collected  by  the  Ashoka  Hotels  Ltd.,
 New  Delhi  during  the  financial  year  ending
 on  the  2st  March,  dT  ;

 (b)  whether  such  service  charges  have
 given  to  the  employees  of  the  Ashoka
 Hotels  Ltd  ;

 (c;  if  not,  is  there  a  separate  head  or
 account  for  the  purpose  ;  and

 (d)  if  so,  what  is  the  balance  amount  of
 the  service  charges  as  on  the  3ist  March,
 970  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  A  sum  of  Rs.  ‘15,66,341  was  collected  by
 the  Ashoka  Hotel  towerde.  services  charges
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 during  the  from  ‘1-4-1969.  to
 27-3-1970,

 period

 (b)  In  lieu  of  service  charges,  dearness
 allowance  is  paid  to  the  employees  in
 accordance  with  the  recommendations  of  the
 Wage  Board  for  Hutels  and  Restaurants  for
 Delhi.

 (c)  Yes,  Sir.

 (d)  The  entire  amount  of  service  charges
 collected  has  been  appropriated  in  the
 manner  recommended  by  the  Wage  Board.

 Import  of  Gold  and  silver

 5277.  SHRI  S.N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (9)  the  quantity  and  value  of  gold  and
 silver  imported  in  the  financial  year  $  69-70,
 country  wise  ;

 (b)  out  of  these  imports  how  much  gold
 and  silver  has  been  spent  for  Governmental
 purposes  ;  and

 (c)  at  what  rates  the  gold  and  silver
 have  been  imported  in  the  years  1969-70  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  to  (c).  During  the
 financial  year  1969-70,  neither  gold  nor  silver
 was  imported  on  Government  account.  For
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 following  imports  of  gold  were  permitted
 during  the  said  period  :
 Country  Quantity  Value  in

 in  GMS  Répees
 UK.  29507.350  274,i03
 Doha  5249.068  44,622
 Kuwait  80997.570  691,457,
 Dubai  348.800  26,765
 Bahrain  66.00  9.9i2

 These  imports  were  permitted  for  manu-
 facture  into  jewellery  and  re-export,

 Advance  made  by  Nationalised  Banks  to
 Large  and  Small  Scale  Industries

 5278.  SHRIS.N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  amount  of  the  advances  made  by
 Nationalised  Banks  in  the  financial  year  end-
 ing  970  to  large  and  small  scale  industries  ;

 (b)  the  advances  that  have  been  made
 in  the  next  three  financial  quarters  by  these
 Nationalised  Banks  in  respect  of  large  and
 small  scale  industries.

 (c)  the  rate  of  interest  that  has  been
 charged  from  the  borrowers  ;  and

 (d)  what  was  the  prevailing  rate  of
 interest  before  the  nationalisation  of  the
 banks  and  now,  for  similar  advances  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  The  amount  of
 advances  granted  by  the  nationalised  banks
 in  the  financial  year  ending  March  °70  to
 large  scale  industries  is  not  separately

 the  private  sectur,  while  no  licences  were  available.  Data  relating  to  advances  granted
 fssucd  for  the  import  of  silver,  the  to  small  scale  industries  are  given  below  :

 (Amount  in  crores  of  Rupees)

 As  on  the  last  Friday  of

 July  969  March  4970

 No.  of  Balance  -No.  of  Balance
 AICs,  Outstanding  A/Cs.  Outstanding

 (A)  Advances  to  small-scale  36927  435  09  57800  98.74
 industry

 (B)  Loans  for  setting  up  7  0.I3  7  0.25
 industrial  estates
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 (b)  Information  regarding  advances  made
 to  iarge  scale  sector  is  not  separately
 available.  Data  regarding  advances  made  by

 e
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 nationalised  banks  to  small  scale  sector  are
 given  below  :

 (Amount  ip  crores  of  Rupees)
 As  on  the  last  Friday  of

 °  June  i970  August  970

 No.  of  Balance  No.  of  Balance
 A/Cs.  Outstanding  A/Cs.  Cutstanding

 (A)  Advances  to  small-scale  57583  206.45  6447  205.68
 industry

 (B)  Loans  for  setting  up  24  0.45  4!  0.53
 industrial  estate

 (c)  and  (d).  The  rate  of  interest  charged
 by  nationalised  banks  on  advances  to  small
 scale  industries  very  between  ah  to  9$%
 Per  annum  depending  upon  the  type  of
 advances.  In  the  case  of  other  types  of
 borrowers  (excluding  borrowers  to  whom
 Pre-shipment  or  post-shipment  credit  has
 been  granted  in  which  case  the  rate  of
 interest  wi]l  be  €%),  the  rates  of  interst
 range  from  74%  to  1%  p.a  depending  upon
 the  type  of  advance.  In  the  case  of
 advances  against  certain  commodiiies,  all
 scheduled  banks  are  required  to  charge  a
 minimum  rate  of  interest  of  I2%  pa.

 The  above  mentioned  rates  of  interest
 have  been  in  vogue  since  March-June,  1970.
 Prior  to  this  period  the  rates  were  lower  by
 $%  to  14%  owing  to  the  facs  that  there
 was  a  ceiling  imposed  by  the  Reserve  Bank
 of  India  on  the  rates  chargeable.  This
 ceiling  was  withdrawn  in  Jaunary,  1970.  The
 rate  of  interest  on  certain  categories  of
 deposits  were  also  increased  fiom  April  1,
 1970.  These  two  changes  necessiated  a
 slight  increase  in  the  rate  of  interest  which
 were  effected  generally  by  the  banks  from
 March  to  June,  1970,

 Amount  Collected  under  the  Emergency
 Risks  (Factories)  Insurance  Act

 5279.  SHRI  S.N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  how  much  amount  had  been  collected
 by  Government  under  the  Emergency  Risks
 (Factories)  Insurance  Act,  962  from  the

 date  of  its  operation  upto  the  date  of  its
 cessation  ;

 (b)  how  much  amount  has  been  paid  or
 given  to  any  of  the  Factories  under  the  said
 Act  up  to  the  end  of  the  financial  year
 1969-70  ;  and

 (c)  how  much  amount  out  of  these
 collections  has  been  spent  in  establishment
 and  recoveries  of  the  Risk  and  Insurance
 Premiums  and  Penalties  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  The  total  collections  made
 under  the  Emergency  Risks  (Factories)
 Insurance  Act,  962  from  1-1-1963,  to
 3I-I-J968  are  Rs.  35  75  crores.

 (b)  The  amount  paid  in  settlement  of
 claims  under  the  Act  up  to  the  end  of
 1969-70  is  Rs.  8.43  lakhs.

 (c)  The  total  expenses
 31-1-1970.  are  Rs.  6.54  lakhs.

 incurred  till

 “Seizure  of  Contraband  Gold”

 5280.  SHRI  S.N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  (o  state  :

 (a)  what  is  the  amount  of  contraband
 gold  detected  and  seized  in  the  financial  year
 ending  1969-70,  State  -wise  ;

 (b)  bew  this  contraband  gold  has  been
 disposed  of  ;  and

 (0)  how  much  amount  has  been  credited
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 to  the  Government  Exchequer  during  that
 year  out  of  these  recoveries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  State-wise  figures
 are  not  maintained.  The  value  of  contraband
 acid  detected  and  seized  during  the  year
 1969-70.  is  Rs.  4,90  lakhs  at  the  interpational
 monetary  rate,

 (b)  and  (c).  According  to  the  existing
 practice,  when  such  gold  becomes  ripe  for
 disposal  after  confiscation,  it  is  deposited  in
 Government  Mints  where  an  account  of  the
 gold  is  maintained.  The  question  of  giving
 credit  to  the*®  Customs  Department  for  the
 value  of  such  gold  is  under  consideration.

 Visit  of  Persons  to  U.  S.  5.  R.  and
 Other  East  European  Countries

 5281.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  and  addresses  of  persons
 who  went  to  Russia  and  other  East  Euro-
 pean  countries  in  the  last  one  year  ;

 (b)  how  much  foreign  exchange  was
 sanctioned  to  each  of  them  and  which  of
 them  were  invited  by  the  respective  Govern-
 ments  or  other  organisations  of  those
 countries  ;

 (c)  the  names  of  persons  who  were
 allowed  to  go  to  these  countries  on  medical
 grounds  ;  and

 (d)  the  names  of  persons  who  went  to
 these  countries  to  attend  some  conference,
 political  or  otherwise  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  to  (a).  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Financial  Assets  of  Ministers

 $282.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  names  of  the  Ministers  of  the  Centre
 or  any  State  against  whom  Finance  Ministry
 received  80५  complaint  in  the  last  one  year  ;

 (b)  the  details  of  the  complaint  and  the
 action  taken  by  Government  thereon  ;
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 (c)  whether  it  isa  fact  that  the  asscts
 of  some  of  the  aforesaid  Ministers  and  their
 sons,  daughters  and  sons-in-law  have
 increased  out  of  proportion  ;  ०

 (a)  the  reason  why  Government  do  not
 make  a  survey  of  each  Minister  and  his
 dependent’s  ;  and

 (e)  the  names  cf  any  aforesaid  Minister
 whose  assets  have  been  discovered  by  the
 Department  on  its  initiative  in  the  last  two
 years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR)  VIDYA
 CHARAN  SHUKLA)  :  (a),  (b),  (c)  and  (e).
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (d)  The  normal  procedure  is  that  when
 the  department  finds  a  person  having  income
 above  the  minimum  taxable  limit,  the
 department  initiates  assessment  proceedings
 against  such  a  person,  and  in  the  course  of
 assessment  proceedings  enquiries  about  the
 acquisition  of  assets,  if  any,  are  also  made.
 This  procedure  is  adopied  in  all  cases  includ-
 ing  those  of  Ministers.

 Misuse  of  ‘P’  Form  Obtained  for  Shoot-
 fog  Abroad  the  Film  ‘“‘Yal  Ziadgi

 Kitol  Hassien  Hai”

 5283.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  film  prodccer  Shri  R.  K.
 Nayyar,  was  granted  permission  for  the
 shooting  of  his  film  ‘Yai  Zindgi  Kitoi
 Hassien  Hai’  abroad  on  the  declaration  that
 the  cost  of  the  production  abroad  will  be  met
 by  his  fore'gn  distributors  ;

 (b)  whether  the  correspondence  seized
 during  the  raid  on  his  house  revealed  that
 no  cost  was  borne  by  any  foreign  distri-
 butors  abroad  and  that.  money  was  illega-
 lly  sent  abroad  from  India  ;

 (c)  whether  the  persons  not  connected
 with  this  picture  were  taken  abroad  on  ‘P’
 Form  obtained  for  shooting  as  the  members
 of  his  unit  and  if  so,  their  names  and  the
 action  taken  against  them  ;  and

 (d)  whether  the  correspondence  seized
 has  releaved  that  bogus  invitations  were
 manipulated  by  Shri  Nayyar  and  his  wif:  to
 get  'P’  forms  to  visit  a  foreimn  country  ?

 a
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 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8,  CHAVN)  :  (a)  to  (4).  Shri  R.  K.
 Nayyar  was  granted  premission  to  take  a
 team  abroad  for  location  shooting  of  his  film
 “Yai  Zindgi  Kitni  Hassien  Hai’.  Information
 regarging  the  other  parts  of  the  Question  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Written  Answers

 Observance  of  Token  Strike  by
 .  Government  Employees

 5284.  SHRI  DHANDAPANI  :
 SHRI  V.  MAYAVAN  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Central  Government
 employees  has  observed  a  token  strike  and
 did  not  draw  their  pay  on  the  Ist  December,
 3970  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  number  of  employees  who  did  not
 draw  their  pay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).  Central
 Government  employces  stationed  at  a  large
 numher  of  centres  did  not  draw  their  pay  on
 the  pay  day,  viz.,  November  30/December  2,
 as  token  of  their  dissatisfaction  with  the
 quantum  of  interim  relief.  The  number  of
 employees  involved  is  not  readily  available,
 The  interim  recommendations  of  the  Third
 Pay  Commission  in  regard  to  grant  of
 interim  relief  have  been  accepted  in  toto
 and  interim  relief  sanctioned  accord-
 ingly.  Government  would,  therefore,  await
 the  final  recommendations  of  the
 Commission.

 बिल्ली  के  प्रायमिक  ह्क्लों  के  भ्रध्यापकों
 के  वेतनमानों  का  पुनरोक्षणा

 5285.  श्री  रघुवोर  सिह  श्षास्त्री  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मन्त्री  8  नवम्बर,
 970  के  ध्यानाक्षण  प्रस्ताव  के  उत्तरके

 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  के  प्राथमिक  स्कूलों  के
 अध्यापकों  के  वेतनमानों  के  पुनरीक्षण  के  संबंध
 में  इस  बीच  कोई  निरंय  लिया  गया  है  ;
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 (ख)  यदि  हां,  तो  तस्संबंधी  ब्यौरा  क्‍या

 है  ;  और

 (ग)  इस  पर  भ्रध्यापकों  की  क्या  प्रतिक्रिया

 3?

 शिक्षा  तथा  युवक  सेवा  मन्त्रालथ  में  राज्य

 मन्त्री  (भी  मकत  वर्शन)  :  (व)  जी,  नहीं  ।

 (ख)  श्रौर  (ग).  प्रदन  नहीं  उठता  ।

 राष्ट्रीयकृत  चेकों  को  काय॑  प्रणाली  में

 सुधार  करने  हेतु  एक  सम्तिति
 की  स्थापना

 5286,  श्री  रघुबीर  सिह  शास्त्री  :
 श्री  इन्द्रजोत  गुप्ता  :

 क्या  वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  बया  सरकार  ने  राष्ट्रीयकृत  बेंकों
 की  कायंप्रणाली  में  सुधार  संबंधी  सुझाव  ने
 के  लिए  एक  समिति  बनाने  का  निश्चय  किया
 है  ;  भौर

 (ख)  यदि  हां,  तो  उक्त  समिति  के  निदेश
 पद  तथा  उसके  सदस्यों  के  नाम  कया  हैं  ?

 वित्त  मन्‍्त्री  (श्री  यशवन्तराव  घन्‍हाण):
 (क)  भौर  (स).  प्रस्ताव  विचाराधीत  है।

 Road  Bridge  over  River  Jira  in
 Sambal!pur

 5287.  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 ‘a)  whether  the  old  bridge  over  river
 Jira  in  the  district  of  Sambalpur  on  the
 Calcutta-Bombay  National  High  way  is  ina
 very  dilapidated  and  unsafe  condition  ;  and

 (b)  if  so,  the  date  by  which  the  pro-
 posed  new  road  bridge  will  be  opened  to
 traffic  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  Yes,
 Sir.  But  the  bridge  is  being  maintained  to
 carry  light  vehicular  traffic.
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 (b)  The  new  bridge  in  replacement  which
 has  just  been  taken  up  is  anticipated  to  be
 opened  to  traffic  before  the  monsoon  of  the
 year  1972.

 Alleged  Misuse  of  Loan  Taken  by  the
 Son  of  R.  N  Goenka  from  Tirupati

 Trust

 5288.  SHRI  RABI  RAY  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  his  attention  has  been  drawn
 to  reports  that  a  son  of  Shri  R.  N.  Goenka
 was  nominated  as  a  member  of  Tirupati
 Devasthanam  Committee  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 he  was  utilisiog  his  position  to  take  large
 loans  from  the  trust  and  these  were  diverted
 for  purchase  of  shares  of  Indian  Iron  and
 Steel  Co  ;  and

 (c)  what  steps  Government  have  taken
 against  these  deals  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
 (a)  It  is  being  ascertained  from  the  State
 Govern  nent  whether  a  son  of  Shri  R.  N.
 Goenka  has  been  nominated  as  a  member  of
 the  Board  of  Trustees  of  the  Tirumala  Tiru-
 pati  Devasthanam.

 (b)  and  (c).  Attention  is  invited  to  the
 statement  made  by  the  then  Minister  of
 Law  and  Social  Welfare  on  the  3th  May,
 1969.  The  factual  position  in  this  respect
 subsequent  to  that  statement  made  in  May
 last  year  is  being  ascertained.

 Advancing  of  Loan  to  Studeots  by
 Nationalised  Banks

 5289.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  nation-
 alised  banks  have  advanced  loans  to
 students  ;

 (b)  if  so,  how  much  money  has  been
 advanced  during  the  last  two  years  ending
 July,  970  ;

 (c)  what  are  the  criteria  of  advancing
 bank-loaus  to  students  ;  and

 (d)  the  steps  Government  propose  to
 take  to  liberalise  the  present  procedure  of
 granting  loans  to  students  ?
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 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  Yes,  Sir.

 (b)  Information  about  the  loans  ad-
 vanced  during  the  last  two  years  is  not
 available.  However,  the  data  relating  to
 advances  granted  by  the  nationalised  tanks,
 since  nationalisation  by  way  of  educational
 Joans  and  outstandirg  as  on  the  last  Friday
 of  July  970  are  given  below  :

 (Amount  in  crores  of  Rupees)
 As  on  the  last  Friday  of

 July  969  July  970

 No.  Balance  No.  Balance
 of  Out-  of  Out-

 Accounts  standing  Accounts  standing

 534  0.9  503  2  06

 (c)  Broad  features  of  the  schemes  fram-
 ed  by  the  various  banks  for  providing
 financial  assistance  to  students  who  intend
 to  prosecute  post-graduate  courses  either  in
 India  or  abroad  are  given  below  i

 (l)  Eligibi  ity:  The  student  intending
 to  prosecute  post  graduate  studies
 should  have  had  a  consistently  good
 academic  record  and  should  have
 secured  first  or  high  second  class  io
 the  last  examination.  He  shculd  be
 over  8  years  of  age  but  not  over
 30  years.

 Loans  are  granted  for  post-gradu-
 ate  courses  in  the  facilities  of  arts,
 science  (pure  and  applied),  Com-
 merce,  Economics  and  other  Social
 Sci  ,  business/industrial  manage-
 ment,  engineering,  technology,  medi-

 cine  and  agriculture.  In  addition,
 loans  may  also  be  obtained  for  full
 time  post-graduate  research  in  any
 of  the  aforesaid  subjects  leading  to
 a  doctorate.

 (2)  Purpose:  Loans  are  advanced  to
 meet  the  expenses  of  tuition  fees,
 cost  of  books,  equipments  etc.  In
 the  case  of  students  proceeding
 abroad,  loans  to  cover  one  way  air
 passage  to  the  place  of  study  in  the
 foreign  country  is  also  given.

 (3)  Amount  of  Loan:  (i)  For  studies  in
 India  loans  are  given  for
 Rs.  2000/-  to  Rs.  6£00/-  depending
 upon  the  nature  of  the  course.
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 (ii)  For  studies  abroad  loans  are  given
 for  Rs.  5000/-  to  Rs.  35,000/-
 depending  upon  the  stadent’s  need
 and  repayment  capacity  in  each
 case.
 The  loan  amount  will  be  disbursed

 in  instalments.
 (4)  Repayment  :  The  loan  is  repayable

 is  monthly/halt-yearly  instalments
 e  spreading  over  a  period  of  3  years

 commencing  one  year  after  comple-
 tion  of  study  or  after  securing
 employment  whichever  is  earlier.

 (5)  Rate  of  Interest:  Interest  charged
 by  most  of  the  banks  is  around  94%
 P.a.  on  these  loans.  Some  banks
 grant  a  rebate  of  %  p.a.  for  prompt
 Payment  cf  instalments.

 (6)  Other  terms  and  conditthons  :  (i)  the
 duration  of  course  should  not
 exceed  2  to  3  years.

 (ii)  the  student  will  have  to  provide
 guarantee  of  the  parents/guardian
 or  a  third  party.
 the  student  is  also  required  to
 take  out  an  endowment  Life
 Insurance  Policy  on  his  0०७४०  life
 for  a  sum  equivalent  to  the
 amount  of  the  loan  and  assign
 the  policy  to  the  bank.  In  the
 event  of  the  student  not  being
 able  to  pay  his  premium  out  of
 his  own  resources,  the  premium
 will  be  paid  from  the  loan
 amount.
 Some  banks  have  similar  schemes

 for  graduate  courses  also,

 (iil)

 (d)  Terms  and  conditions  of  the  educa-
 tion  loans  are  quite  liberal.

 Collection  of  Money  by  the  Unregistered
 Concern  for  Propsganda  agaiast

 Chinese  Aggression

 5290.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  ‘o  the  press  reports  that  an  unregis-
 tered  concern  called  National  Publicity
 Forum  collected  upto  Rs.  20  lakhs  in  Cal-
 cutta  to  do  propaganda  against  the  Chinese
 aggression  ;

 (b)  if  so,  whether  his  attention  has  also
 peen  drawn  to  the  fact  that  (he  amount  has
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 been  invested  in  Basumati,  a  Bengali  daily
 of  Calcutta  ;  and

 (c)  whether  Government  made  809
 investigation  into  the  matter  and  if  so,  the
 result  thereof  ?

 THE  MINISTER  OF  STATB  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (०).
 Reports  have  come  to  the  notice  of  the
 Government  of  alleged  investment  by  the
 National  Publicity  Forum  in  Basumati  (P)  Ltd.
 out  of  funds  alleged  to  have  been  collected
 by  the  former.

 (c)  The  investigations  are  in  progress,

 Malatenance  of  National  Highways  for
 Vehicular  Traffic

 5291,  SHRI  7२.  BARUA  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  SHIPPING  AND

 TRANSPORT  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  most  of  the

 National  Highways  io  the  couatry  are  not
 fit  for  vehicular  traffic  as  they  are  not  being
 maintained  properly  ;

 (b)  whether  Government  have  drawn
 some  scheme  to  renovate  these  roads  to
 ensure  proper  maintenance  ;  and

 (c)  if  so,  the  details  thereof  and  ex-
 penditure  to  be  incurred  for  the  purpose  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  No,  Sir.

 (७)  and  (c).  Maintenance  is  a  continu-
 ing  process  and  National  Highways  are
 being  maintained  in  as  good  a  condition  as
 possible  within  the  available  resources.  #0
 expenditure  of  Rs.  2.85  crores  was  incurred
 during  1969-70,

 Complaints  agalast  Tax!  and  Scooter
 drivers  ln  Delhi

 5292.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  the  taxi  drivers  and  scooter
 pliers  in  the  capital  refuse  to  cover  short
 distances  ;  and

 (०)  whether  there  ape  complaints  of
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 over  charging  by  scooter  pliers  and  also
 regai  ding  their  refusal  to  carry  passengers
 to  their  destinations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  and  (b)»
 Some  complainis  have  beeo  received  by  the
 Delhi  Administration  against  taxt  drivers
 tegarding  refusal  to  carry  passengers  over
 short  distances.  Against  scooter  drivers,
 however,  complaints  in  greater  number  are
 received  by  them,  from  time  to  time,  about
 refusal  to  carry  passengers  to  destinations,
 overcharging  etc.

 Tatcrim  Reltef  to  Chandigarh  Employees

 5293.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  categories  of  employees  in
 Chandigarh  who  have  been  granted  inter:m
 telief  ;

 (b)  the  categories  of  those  who  have
 not  been  granted  the  interim  relief  ;  and

 (०)  the  steps  taken  by  Government  to
 grant  them  also  the  interim  relief  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).  All  em-
 ployees  of  Chandigarh  Adminisiration  except
 those  on  deputation  from  State  Governments
 who  drew  pay  in  the  scales  of  their  perent
 cadres  are  eatetled  to  the  interim  relief  and
 have  been  given  the  same.  The  only  cate-
 gory  of  employees  whose  cuse  for  grant  of
 interim  relief  is  under  examination  is  that
 of  deputationists  from  State  Governments
 who  subsequently  get  promoted  to  higher
 posts  by  the  Chandigarh  Administration.
 Their  case  is  expected  to  be  decided  shortly

 Chandigarh  compensatory  allowance  to
 Central  Government  Employees

 5234.  SHRI  SHRI  CHAND  GOYAL:
 WM  the  Minister  of  FINANCE  be  p'eased
 to  state  :

 (a)  whether  it  is  a  fact  that  Central
 Government  employees  stationed  at  Chandi-
 geth  were  getting  Chandigath  Compensatory
 a;lowance  upto  1960,  ;

 (0)  the  reasons  for  storping  it  ;
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 (c)  whether  the  State  Government  em-
 ployees  are  getting  the  allowance  ;  and

 (dd)  the  reasons  of  the  same  ?
 ७

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  The  Special
 Compensatory  Allowance  granted  to  the
 Centra)  Government  employees  Posted  at
 Chandigarh,  with  effect  from  112.1954,  was
 withdrawn  gradually  over  a  period  from
 1.1,.1902  to  .2.°64,

 (b)  The  allowance  was  withdrawn  be-
 cause  the  conditions,  which  had  originally
 necessitated  the  grant  of  the  allowance,  had
 ceased  to  exist.  With  the  development  of
 Chandigarh  and  incrcasing  amenities,  the
 Government  felt  that  the  allowance  could  be
 discontinued.  In  accordance  with  Govern-
 ment’s  policy  for  grant  of  house  rent
 allowance  to  its  employees,  Chandigarh
 qualifies  as  a  ‘C’  class  town  aud  house  rent
 allowance  of  h%  is  admissible  to  staff
 drawing  pay  (inclusive  of  Dearness  pay),
 below  Rs.  620/-  9.  m.  with  marginal  adjust-
 ments  upto  Rs.  665/-  p.  m.

 (०)  and  (d).  It  appears  that  the  State
 Governments  concerned  have  allowed  this
 allowance  to  their  employees  to  give  them
 some  relief.  However,  in  the  matter  of
 grant  of  allowances,  the  Ceatral  Government
 does  not  follow  the  State  Governments  and
 has  its  own  pattern.

 भालावाड़  में  फोम  शोधक  कार  (थाने
 को  स्थापना

 5295.  श्री  प्रॉकार  लाल  बेरवा:  क्‍या
 चित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  भ्रफीम
 उत्पादकों  की  बढ़ती  हुई  संख्या  की  प्रोर
 दिलाया  गया  है  ;

 (ख)  कया  भालावाड़  जिला  देश  में
 भ्रफीम  उत्पादन  करने  वाले  क्षेत्रों  में  सबसे
 झधिक  उपजाऊ  समभा  जाता  है  ;

 (ग)  क्या  केन्द्रीय  सरकार  वा  विघार

 भालावाह  में  एक  ग्रफीम  शोधक  कारखाना

 स्थापित  करने  का  है  जिसमें  स्थानीय  उत्पादरों
 ce
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 को  लाभ  हो  सके  और  विदेशी  मुद्रा  जित  की
 जा  सके  ;  और

 (9)  यदि  हां,  तो  प्रस्तःव  का  ब्यौरा  क्‍या
 है? है?

 वित्त  मन्त्रालय  में  राज्य  स्त्री  (श्री  विद्या
 चररा  बुबल)  :  (क)  श्रफीम  पैदा  करते  वालों
 की  संख्या  में  वृद्धि  होने  का  सरकार  को  पता

 है,  वयोकि  पोक्त  की  बायत  बेन्द्रीय  द्वारा
 नियन्त्रित  है।

 (ख)  जी  नहों  श्रीमान्‌  ।

 (ग)  भालावाडइड़  ?  ऑ्रफीम  का  कारताना
 स्थापित  करने  का  कोई  प्रस्ताव  नहीं  है  ।

 (घ)  यह  प्रदन  नहीं  उठता  ।

 Transport  Problem  ja  Greater  Calcutta

 $296.  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  SHIPPING  AND  TRA°<S-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  greater
 Calcutta’  is  facing  serious  _  transport
 problem  ;

 (b)  if  so,  the  nature  and  the  reasons  of
 such  difficulties  ;

 (c)  whether  Calcutta  Tramways  Com-
 paoy  and  State  Transport  Organisation  have
 not  yet  succeeded  in  solving  this  transport
 problem  of  the  city  ;  and

 (d)  if  so,  the  steps  proposed  by  Govern-
 ment  to  solve  the  problem  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT:  (SHRI  IQBAL  SINGH)  (a)  and
 (b).  According  to  the  report  of  the  working
 Group  on  Metropolitan  Transport  Services,
 appointed  by  the  Planning  Commission  in
 March,  1970,  the  Calcutta  S‘ate  Transport
 Co‘poration  and  the  Calcutta  Tramways
 Company  Limited,  have  not  been  able  'o
 meet  the  transport  requirements  of  Calcutta
 Metropolitan  District  fully.  This  is  mainly
 due  to  the  inadequacy  of  the  existing  fleet
 of  the  Corporation  which  includes  a  number
 of  over-aged  buses,  increasing  pumber  of
 break  downs  resulting  in  low  fleet  utilisation
 and  non  availability  of  spare  parts  for  the
 imported  vehicles  of  the  Corporation  as  a
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 result  of  which  there  is  stated  to  be  over-
 crowding  in  the  buses  of  the  Corporation.
 Sinilarly,  in  the  case  of  the  Calcuta
 Tramways  Company,  there  are  frequent
 break  downs  and  the  tram  tracks  are  ina
 state  of  disrepair  due  to  lack  of  maintenance

 wover  a  long  period.
 (०)  and  (d).  The  Calcutta  State  Trans-

 port  Corporation  and  Caleutta  Tramways
 Company  have  drawn  up  crash  development
 programmes  for  ‘improvement  of  the  setvices
 provided  by  them.  These  programmes  are
 Proposed  to  be  implemented  in  two  phases,
 the  first  phase  coverirg  the  years  ‘1970-72,
 apd  the  second  one  the  years  1972-1974,
 The  programre  of  the  Calcutta  State
 Transport  Corporation  envisages  the
 acquisition  of  about  200  additional  buses
 and  renovation  of  50  existiig  buses.  The
 net  requirements  of  funds  for  the  two  year
 period  ‘1970-72  have  been  assessed  at  Rs.
 221.5  lakhs.

 The  Working  Group,  mentioned  sbove
 has  recommended  that  the  provision  for  the
 C.S  त.  C.  for  1970-71  should  be  augmented
 by  Rs  60  lakhs  in  addition  to  the  funds  to
 the  extent  of  Rs.  ICO  lakhs  which  is  already
 available  to  it.  The  entire  requirements  of
 the  Corporation  will  be  met  from  the  loans
 obtained  from  the  I.D.BI  aod  the  plan  aad
 non-plan  resources  of  the  Calcutta  Metso-
 politan  District  Authority.

 Orders  for  the  purchase  of  20  double
 decker  buses  and  33  single  decker  bu:es
 during  the  current  financtal  year  have
 already  been  placed  by  the  Co:poration.
 Foreign  exchange  amcuntivg  to  Rs.  '7  80
 lakhs  was  released  to  the  Corporation  in
 July,  1970,  for  import  of  spares  for  renovar
 tion  of  50  old  vehicles.  The  Corporation
 has  recently  requested  for  release  of  foreign
 exchange  to  the  extent  of  Rs.  70  29  Jakhs
 for  the  import  of  spare  parts  for  repairing
 the  imported  sehicics  in  its  fleet.  The
 Ministry  of  Finance  have  released  the

 ry  foreig  hange,  subject  to
 clearance  by  the  D.G.T.D.  from  the
 indigenous  angle,  which  is  awaited.

 The  Calcutta  Tramways  Company  has
 drawn  up  a  programme  for  the  renewal  and
 replacement  of  tracks,  rolling  stock.  over-
 head  equipment  etc.  The  cost  of  this
 programme  for  the  two  years  1970-72  is
 Rs  225.9  lakhs.  Recently,  foreign  exchange
 to  the  extent  of  Rs.  8  lakhs  was  released  to,
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 the  Company  for  the  import  of  2500  rolled
 steel  tyres.  The  Company  has  also
 approached  the  Government  of  India  for
 release  of  foreign  exchange  to  the  value  of
 about  Rs.  3  lakhs  for  the  import  of  Switch
 points,  This  request  is  under  consideration.

 t
 Reduction  of  economic  concentration

 ia  Companies

 5297.  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  propose  to
 feduce  economic  concentration  by  limiting
 individual  holdings  in  companies  and
 through  taxation,  instead  of  giving  preference
 to  small  scale  industries,  which  lack  the
 economics  of  scale  ;  and

 (b)  if  so,  how  this  is  proposed  to  be
 done  ?

 THE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  REDDY):
 (a)  acd  (b).  Government  experts  that,  by
 virtue  of  the  operation  of  the  Monopolies
 and  Restrictive  Trade  Practices  Act,  the
 latest  Industrial  Licensing  Policy  and  the
 taxation  measures  already  introduced  in  the
 last  Budget,  concentration  of  economic
 power  is  likely  to  be  controlled.

 Medical  Examination  of  Seamen  in  Goa

 5298.  SHRI  GEORGE  FERNANDES  :
 Will  the  Mnunister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  what  are  the  Centres  where  medical
 examination  of  Seamen  is  being  conducted  ;

 (b)  whether  the  Goa  Seamen’s  Associa-
 tion  has  requested  Government  to  allow
 medical  examination  of  seamen  in  Goa  ;

 (c)  if  so,  whether  Government  have
 accepted  this  request  ;  and

 (d)  whether  Government  are  aware  that
 the  Dean  of  the  Goa  Medical  College  has
 agreed  to  have  the  medical  examination  of
 seamen  conducted  in  the  Goa  Medical
 College  ?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH)  :  (a)  At  presect,  medical
 examination  of  seamen  is  conducted  at
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 Bombay,  Calcutta,  Madras,  Visakhapatnam,
 Cochin  and  Rajkot  Ports.

 (b)  Yes,  Sir.
 (c)  and  (d).  The  question  of  appoint-

 ing  the  Dean  of  the  Goa  Medical  College  as
 prescribed  authority  for  conducting  medical
 examination  of  seamen  is  being  re-examined
 in  consultation  with  the  other  Ministries
 concerned.  .

 Decline  in  Traffic  Handled  by  Bombay
 port  since  1966-67

 5299.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  there  has  been  a  steady
 decline  in  the  total  traffic  handled  by  the
 Bombay  port  since  ‘1966-67  ;

 (b)  if  so,  the  figures  of  total  cargo
 handled  annually  by  the  Bombay  Port,  with
 break  up  of  export  and  import  cargo  ;

 (c)  the  reason  for  this  decline  in  cargo  ;
 and

 (d)  the  steps
 situation  ?

 taken  to  improve  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  Yes.

 (b)  The  total  import  and  export  cargo
 handled  by  the  Bombay  Port  Trust  during
 the  years  1966-57  to  969  70  was  as  under  :—

 Year  Imports  Exports  Total
 (In  thousand  tonnes)

 ‘1966-67,  13,227  5,039  18,296
 1967-68  12.444  4,521  16,965
 ‘1968-69  12,096  4,309  16,405
 1969-70.  11,434  3,60l  15,035

 (c)  and  (d).  The  decline  in  imports
 was  mainly  attributable  to  the  rigorous
 import  substitution  end  increased  indigenous
 production,  particularly  due  to  considerable
 reduction  in  the  import  of  fccdgrairs,
 fertilizers  and  fertilizer  feed  stock  which  are
 among  the  mojor  imports.  As  regards
 exports,  the  port  treffic  reflects  broadly  the
 trade  trends  in  the  country.  However,  the
 Bombay  Port  Trust  are  in  touch  with  the
 various  import  and  export  interests  to  see
 how  far  the  traffic  through  Bon  bay  Port
 can  be  stepped  up
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 5300.  SHRI  K.  DASCHOWDHURY  :
 Will  4he  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whetber  it  is  a  fact  that  in  the  matter
 of  allowing  certain  special  incentive  to  small
 entrepreneurs  by  the  Industrial  Development
 Bark,  the  claims  of  Cooch  Behar  and  Malda
 Districts  have  not  been  considered  though
 the  per  capita  income  of  the  said  districts
 (Cooch-Behar  Rs.  242,  Malda  Rs.  210)  is
 lesser  than  that  of  other  districts  of  West
 Bengal  where  such  inentives  have  been
 declared  (e.  g.  Darjeeling  ;  per  capita  in-
 come  Rs.  299/-)  ;

 (b)  whether  his  Ministry  was  requested
 on  behalf  of  the  people  of  Cooch-Behar  and
 Malda  to  consider  the  decision  in  favour  of
 those  districts  and  if  so,  the  reaction  of
 Government  thereto  ;  and

 (c)  whether  it  is  also  a  fact  that  the
 situation  prevailing  in  Darzeeling  District,
 such  as  availability  of  electricity,  communi-
 cations,  total  gross  output  etc.  are  almost
 the  same  and  if  so,  the  reaction  of  Govern-
 ment  to  the  request  referred  to  in  part  (b)
 above  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  to  (c).  In  pursuance
 of  the  decisicns  taken  by  the  Committee  of
 the  National  Development  Council  of  State
 Chief  Ministers  on  the  reports  of  the  two
 Working  Groups  on  identification  of  back-
 ward  areas  and  on  fiscal  and  financial
 incentives  for  setting  up  industries  in  those
 areas,  the  State  Governments  were  requested
 by  the  Planning  Commission  to  send  their
 proposals  for  selection  of  industrially
 backward  districts/areas  in  different  States/
 Union  Territories.  In  doing  so,  the  Planning
 Commission  had  formulated  certain  guide-
 lines  for  the  benefit  of  the  State  Govern-
 ments/Union  Territories  for  identifying
 districts  which  could  fruitfully  use  the
 concessions  offered.  In  making  its  recom-
 mendations  to  the  Planning  Commission,  the
 Government  of  West  Bengal  did  not  suggest
 the  selection  of  Malda  and  Cooch  Behar
 because  though  both  the  districts  were
 economically  and  industrially  backward,  they
 did  not  have  the  minimum  infra-structure
 facilities  necessary  for  industrial  deve'op-
 ment.  The  State  Government  suggested
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 Purulia,  Bankura,  Midnapur  and  Darjee'ing
 distiicts  to  qualify  for  concessional  finance
 from  the  Industrial  Development  Bank  of
 India  and  other  term-lending  financial
 institutions.  Notwithstanding  its  higher
 per  capita  income,  Darjeeling  District  was
 suggested  on  two  grou.ds,  W/Z,  that  it  is

 *pre-dominantly  a  hill  district  and  that  it
 would  not  be  so  considered  economically
 developed  if  the  Siliguri  sub  division  were
 left  out.  Representations  have  been  received
 from  two  Members  of  the  Lok  Sabha  from
 West  Bengal  suggest.ng  that  Cooch-Behar
 and  Malda  may  also  be  considered  as  back-
 ward  districts  eligible  for  concessional
 finance  from  the  financial  institutions,  These
 are  udder  consideration.

 Government  are  of  thé  view  that  the
 best  economic  use  of  the  schemes  of  conces-
 sional  finance  for  industrial  development
 can  be  made  concentrating  attention  only  on
 those  districts  which  have  the  minimum
 infra-structure  facilities.  All  the  State
 Governments  have  already  been  advised  by
 the  Planning  Commission  to  concentrate
 on  a  programme  for  developing  the  mini-
 mum  itfra-structure  facilities  necessary  for
 development  of  industries  in  districts  like
 Malda  and  Cooch-Behar  where  such
 facilities  do  not  exist  at  present.

 Written  Answers

 Refixation  of  Pay  School  Teachers  of
 Cooch-Behar  (West  Bengal)

 5301.  SHRI  B  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  at  the  time
 of  merger  of  the  Cooch-Behar  State  with
 India  and  subsequently  with  the  State
 of  West  Bengal,  the  teachers  of  all  76
 State  M.  E.  Schools  were  regad:d  as
 Secondary  Schoo!  teachers  according  to  the
 merger  agreement  ;

 (b)  whether  it  is  also  a  fact  that  the
 State  of  West  Bengal  has  not  given  effec:  of
 the  absorption  of  services  of  those  teachers
 from  the  date  of  merger  ie.  Ist  January,
 3950  and  further  the  State  of  West  Bengal
 did  not  consider  their  qualifications  in  the
 matter  of  fixing  the  psy  scale  and  those
 teachers  are  only  given  the  pay  sca!s  of  pre-
 merger  days;  and

 (c)  whether  Government  propose  to|
 consider  their  cases  and  refix  thelr  pay  scales



 ता.

 as  done  in  the  case  of  other  teachers
 having  same  qualifications,  if  not,  the
 reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  A.  K.  KISKU)  :

 Written  Answers

 (a)  to  (c)  The  required  information  is  being  ,
 collected  from  the  Government  of  West
 Bengal  and  will  be  laid  on  the  table  of  the
 Sabha  as  soon  as  possible.

 Recruitment  of  Candidates  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes

 for  the  Posts  of  Junior  Traffic
 Assistants  in  Indtan  Airlincs

 5302.  SHRI  B.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  some  candi-
 dates  belonging  to  the  Scheduled  Castes  for
 the  post  of  Junicr  Traffic  Assistants  in
 Indian  Airlines  were  interviewed  twice  or
 thrice  and  ultimately  found  suitable  for
 employment  ;

 (b)  if  so,  whether  al]  candidates  belong-
 ing  to  the  Scheduled  Castes  who  appeared
 in  the  first  interview  after  qualifying  them-
 Selves  in  the  written  examination  for  such
 recruitment  in  the  year  1969,  were  called  for
 the  second  or  third  interview  ;  and

 (c)  if  not,  the  reasons  therefor  and  the
 pames  of  those  persons  who  have  been  given
 appointment  after  second  or  third  inter-
 view  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL.  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.  Two  scheduled  cast:  candi-
 dates  fiom  Assam  region  were  inerviewed
 twice  and  were  found  suitable  for  employ-
 ment  the  second  time.

 (७)  Yes,  Sir.  All  the  scheduled  caste/
 tribe  candidates  who  qualified  in  the  writien
 test  and  were  not  found  suitable  in  the  first
 interview  were  called  aga‘n.

 (०)  A  Shri  S.  C.  Dhar
 2,  Shri  N.  L.  Lasker.

 Age  Relaxation  for  Displaced  Persons
 from  East  Pakistan  for  Recruitment

 in  Indian  Airlines  and  Air  India

 5303.  SHRI  B  K.  DASCHOW-
 DHURY  :  Will  the  Minisier  of  TOURISM
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 AND  CIVIL  AVIATION  bs  pleased  to
 state

 (a)  whether  his  Ministry  follows  the
 princip'e  of  age  relaxation  upto  45  years  as
 declared  by  the  Government  of  India  for
 displaced  persons  from  East  Pakistan  in  the
 matter  of  recruitment  and  appointment  in
 the  Indian  Airlines  and  Air  India  ;  and

 (b)  if  not.  the  reasons  the:cfor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  amd  (b).  The  relevant  orders  issued  by
 the  Ministry  of  Home  Affairs  do  not  apply
 to  statutory  organisations  like  the  two  Air
 Corporations.

 Loan  to  West  Bengal  for  Construction  of
 Bridge  over  the  River  Maasbai  in

 Cooch-Behar

 5304.  SHRI  B.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  SHIPPING
 AND  TRANSFORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  West  Bengil  have  spproached  the
 Ministry  of  Finance  for  a  special  sanction  of
 Rs.  |  crore  on  loan  terms  for  the  construc-
 tion  of  a  bridge  over  the  river  Manshai  in
 Cooch-Behar  district  ;

 (b)  If  so,  nature  of  such  communication
 in  detail  and  whether  his  Ministry  has
 sanctioned  the  above  loan  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise,

 Utilization  of  Services  of  University  in
 Fostering  Pre-Primary  and  Primary

 Education

 5308.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Universities
 could  make  a  significant  contribution  in
 fostering  pre-primary  and  primary  educa-
 tion  ;

 (0)  whether  the  desirability  of  utilising
 their  services  has  been  consid:red  ;  and



 ry

 (c)  if  so,  with  that  results  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUJH  SERVICES  (SHRI  A.  K.  KISKU)  :
 (a)  to  (c).  The  Universities  have  been
 making  their  contribution  in  this  regard
 mainly  through  research  and  extension
 Projects  taken  up  by  their  departments  of
 Education  and  Psycholog’.

 Cutting  of  Air  Links  with  Arab  Countries
 following  Incidents  of  Hijacking  of

 Plaves

 53  6.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Union  Government  have
 been  urged  to  cut  off  air  links  witb  all
 Arab  countries  fcllowing  incidents  of
 hijacking  of  planes  by  Palestinian  guerillas  ;
 and

 ‘b)  if  s0,  the  reaction  of  Government
 thereto  and  the  action  taken  or  proposed  to
 be  taken  in  the  matter  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Such  suggestions  have  been  received
 from  some  quarters

 (b)  Government  do  not  find  the  sugges-
 lions  acceptable.

 Demands  by  Pashchim  Bengal  Hindi
 Siksbak  Sanstha

 5307.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  ot  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state:

 (a  whether  it  is  a  fact  that  Pashchim
 Bengal  Hindi  Sikshak  Saostha  had  put  some
 demands  before  the  Education  Adyiser  to  the
 Governor  of  West  Bengal  and  whether  the
 same  were  accepted  by  him  ;

 (b)  the  details  of  the  demands  made  by
 the  above  Institution  ;  and

 (c)  the  steps  taken  to  meet  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  and  (b).  Io  June,  ‘1970,

 the  Paschim  Bangal  Hindi  Shikspak  Spnstha
 e
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 submitted  a  charter  of  demands  (0  the  West
 Bengal  Government  for  the  betterment  of
 the  working  conditions  of  the  Hindi  teachers.
 Their  main  demands  were  :—

 l,  At  least  one  Hindi  Teacher
 should  be  appointed  in  each  and
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 e  every  Bengali  Medium  Secondary
 School.

 2  The  Hindi  Teacher  should  be
 treated  as  Assistant  Teacher  in
 general  so  that  M.A.  or  Honours
 Hindi  Teachers  can  get  M.A.  or
 Honours  scale  as  admissible  to
 Assistant  Teachers.

 3.  Government  Hindi  teachers’
 training  College  Cglcutta  should
 be  re-organised  on  the  same
 line  as  that  of  the  post  graduate
 training  co!lege.

 4.  One  year  Hindi  Teachers’  ‘Train-
 ing  Diploma  should  be  recognised
 as  equivalent  to  B.  Ed

 5.  Hindi  teachers’  salary  grant
 should  be  disbursed  with  more
 efficiency  and  promptness.

 6.  Anenquiry  committee  should  be
 appointed  to  go  into  the  com.
 plaints  relating  to  the  Hindi
 Teachers  Training  College.

 (c)  The  demands  were  under  the  consi-
 deration  of  the  West  Bengal  Government.
 A  report  on  the  final  decision  takea  on  these
 demands  is  being  obtained  from  that
 Government  and  will  be  placed  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 D.  T.  U.  Buses  lying  Idle

 5308.  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  tle  number  of  D.  T.  U.  buses  which
 are  lying  idle  for  want  of  imported  spares  ;

 (b)  the  extent  of  foreign  exchange  needed
 to  put  them  in  order  ;  and

 (6)  the  steps  taken  and  being  taken  to
 import  or  provide  Indian  substitutes  for  the
 required  spares  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS.
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  Nil,

 (०)  aad  (c).  Do  not  arise.
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 Dilaptdated  Conditions  of  D.  T.  U.
 Buses

 5309.  SHRI  0.  AMAT:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  most  of  the
 D.  T.  U.  Buses  are  in  a  dilapidated  condi-
 tion  of  maintenance,  particularly  the  Private
 buses  under  D  T.  U.  oreration,  so  much  so,
 that  even  the  door  handles  are  missing  ;

 (b)  if  so,  whether  the  missing  of  such
 essential!  fittings  often  causes  serious  acci-
 dents  ;  and

 (c)  the  steps  being  taken  to  ensure  that
 all  equipments  necessary  to  prevent  such
 road  mishaps  are  always  available  in  D.T.U
 buses  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  to  (c).
 According  to  the  Gzneral  Manager,  Delhi
 Transport  Undertaking,  all  the  buses  of  the
 Undertaking  which  are  sent  onthe  road-
 carry  valid  certificates  of  fitness  issued  by  the
 State  Transport  Authority,  Delhi.  Door,
 handles  and  other  necessary  equipment  have
 been  fitted  in  all  the  buses  of  the  Undertak-
 ing.  About  50  of  the  300  private  buses  under
 DTU  operation  were  of  the  old  model  end
 did  not  have  door  handles.  Orders  have  been
 issued  by  the  D.T.U.  that  they  should  be
 fitted  with  such  handles  befure  the  next
 inspection  of  fitness  by  the  State  Transport
 Authority.

 Threats  by  Naxalites  to  attack
 Examinntion  Centres  ia

 West  Bengal

 5310,  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  ts  a  fact  that  the  Naxalites
 in  West  Bengal  have  given  threats  to  attack
 Examination  Centres  ;  and

 (b)  if  so,  the  measures  Government  pro-
 pose  to  take  to  conduct  the  examination  in  a
 peaceful  manner  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  GF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  A.  K.  KISKU):
 (a)  Yes,  Sip.
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 (b)  The  State  Government  have  taken
 the  following  steps  :

 (i)  Arrangements  have  been  made  with
 the  police  authorities  to  provide
 adequate  protection  to  institutions
 during  examications.

 (ii)  The  assistance  of  the  guardians,
 voluntary  organisations  etc.  has
 been  secured  for  ensuring  the
 smooth  conduct  of  examinations.

 Strikes  in  the  Nationalised  Banks

 5311.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  has  a  fact  that  strikes  are
 increasing  in  the  nationalised  banks  and  if
 80,  the  reasons  therefor  ;

 (b)  whether  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry  has
 suggested  to  Government  to  examine  its
 root  cause  and  suggested  some  measures  to
 check  such  strikes  in  those  banks  which  are
 hampering  the  business  activity  in  the  coun-
 try  ;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  to  check  frequent
 strikes  in  these  banks  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  There  has  been  some
 strikes  and  stoppages  in  the  nationalised
 banks  in  1970.  However,  it  is  not  possible  at
 this  stage  to  say  with  any  definiteness  that
 the  strikes  are  increasing  in  the  nationalised
 banks,

 (b)  and  (c).  Government  has  seen  a  press
 statement  issued  by  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry  calling
 upon  the  Government  to  examine  the  root
 causes  of  such  agitations.  The  managements
 of  the  nationalised  banks  try  to  settle  the
 disputes  with  employees  through  discussions
 and  negotiations.  It  is  always  the  endeavour
 of  the  Government  to  see  that  industrial
 peace  is  maintained  and  better  re'ations  bet-
 ween  the  employees  and  the  management
 of  nationalised  banks  are  established  and
 strengthened.

 Map  Depicting  Geological  and
 Geographical  Features  ofindia

 5312.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Jndia  does  not  possess  9
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 complete  map  of  geological.and  geographical
 features  of  the.  country  800  a  map.  has  re-
 cently  been  secured  from  USA  ;

 (b)  if  so,  the  reasons  therefor:; and
 *  (c)  whether  a  crash  programme  is  being:.:

 worked  out  to  map  the  entire  country  geolo-
 gically  and  if  so,  the  details  thereof  ?  °

 THE  MINISTER  OP  STATE:  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT  DAR-
 SHAN).:  (a)  Iodia  does  possess  a  large

 Dumber  of  maps  of  various  scales  showing  the
 geological  and  geographical  features  of  the
 country.  No  map  was  secured  from  USA  by
 the  Ministry  of  Education  or  Depattment  of
 Mines  and  Metals.

 (b)  Does  not  arise.

 (०)  Yes,  Sir.  The  work  of  mapping  the
 country  on  one.  inch  to  a  mile  has  been
 completed  to  the  extent  of  14,22  lakh  sq.kms.
 Of  the  remaining  8  46  lakh  sq.  kms.  leaving
 aside  the  Deccan  traps  and  ,Ganges  Brahm-
 putra  alluvium,  8.90  lakh  sq.  kms.  by  such
 large  scale  mapping  has  yet  to  be  covered.
 An  accslerated  pragramme  to  complete  this
 work  has  been  drawn.  up  by  the  Geological
 Survey  of  Jodia.

 World  Bank’s  Loan  to  Mysore

 5313,  SHRI  G.  १.  KRISHNAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  Government  of  Mysore
 have  requested  for  loans  from  the  World
 Baok  ;  acd

 (b)  if  so,  the  details  of  various  loans
 requested  and  whether  the  loans  have  been.
 sanctioned  ?

 THB  MINISTER  OF  |  FINANCB  (SHRI
 Y.  B.  CHAVAN):  (a)  and  (b).  The  revised
 Proposal  of  the  Mysore  Government:  for  an
 agricu'tural  credit  project  involving  reclaima-
 tion  and  development  of  land,  provision  of
 irrigation  wells  and  pumpsets,  lift  irrigation
 schemes  and  farm  mechanisation,  estimated
 to  cost  Rs.  ६3.46  crores,  was  received:  in  the

 last  week  of  November,  I970  and  is  under
 consideration  in-  the  Government.  of  India

 :  with  a  view,  to.  presentation  tg.  the  World
 Bank  for  financing,

 partment  aro
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 World  Bank’s-Alé  for:  Peblic  Sector
 Projects

 53I4..  SHRI  SHANKARRAO-MANE  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  amount  of:  financial  aid  received
 by  India  fram  the  World  Bank  during  the
 year  1969-70  to  set  up  public  sector  projects  ;
 and

 (b)  the  terms  and  conditions  of  ..this
 aid  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN:  :  During  the  year  1969-70,
 loan  agreements  for  $40.50  million  (Rs.  30.375
 crores)  were  signed  by  India  with  the  World
 Bank.  Out  of  this  amount,  $13  million
 (Rs,  9.75  crores)  relates  to  Tarai  Seeds  Pro-
 ject  (UP)  and  the  remaining  $275  million
 (Rs.  20.6°5  crores)  covers  a  part  of  the
 foreign  exchange  requirements  for  import  of
 equipment  and  materials  for  telecommuni-
 cations  development.

 (b)  The  World  Bank  Loans  carry  an
 interest  rate  of  6h  per  cent  per  annum  ‘and
 are  repayable  in  30  years  with  a  grace  period
 of  i0  years.

 Pending  Cases  for  Recovery  of
 Income-Tax

 53i5.  SHRI  SHANKARRAO  MANE  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  number  of  income-tax  cases  pen-
 ding  for  recovery  with  the  Income-Tax
 Officers  in  the  country  at  the  end  of  the  year
 1969-70;

 (b)  the  number  of  such  cases  pending  in
 Maharashtra  State  ;  and

 (c)  the  steps  Government  propose  to
 take  to  dispose  of  these  cases  as  carly  as
 Possible  ?

 .THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  As  on  3ist
 March,  970  there  were  1321807  Income-tax
 cases  pending  for  finalisation  and  recovery
 in  Income-tax  Offices  all  over  India.

 (०)  The.  statistics  of  the  Incoma-tax  De-
 intained  Commi

 Charge-wise  and  not  State-wise.  The  ingor-
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 mation  regarding  the  number  of  assessments
 Pending  with  the  Commissioners  of  Income-
 tax,  Bombay  City—I,  II,  II  and  Bombay
 Central  and  Poona  is  given  below  :

 -DECEMBER  18,  1970

 No.  of  assessments
 Commissioner’sCharge  pending  as  on

 31-3-1970

 Bombay  City—I,  IJ,  II  and
 Central  37082

 Poona  33960

 (०)  All  possible  steps  are  being  taken
 to  expedite  the  disposal  of  these  assess-
 ments,

 Procedure  for  Streamlining  of
 Internal  Audit

 53!6.  SHRI  SURENDRANATH  DWI-
 VEDY  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  set  up  a  Committee  to  study  and  sug-
 gest  measures  for  streamlining  procedure  of
 internal  audit  ;

 (b)  if  so,  whether  the  work  of  the  com.
 mittee  has  been  completed  ;  and

 (c)  if  so,  the  suggestions  made  by  the
 committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
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 (b)  The  Team  referred  to  above  is  still
 engaged  in  its  work  and  has  not  yet  sub-
 mitted  its  report.

 (c)  Does  not  arise.
 F

 Measures  to  Prevent  Erosion  of  Beach
 and  Bank  around  Digha

 5317,  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  approximately  50  delegates
 of  the  57th  Indian  Science  Congress  held  at
 Kharagpur  in  January  last  went  to  Digha,
 the  only  health  resort  of  West  Bengal,  and
 discussed  about  the  beach  and  bank  erosion
 around  Digha  ;

 (b)  if  so,  what  were  the  suggestions  and
 advice  given  by  them  to  arrest  erosion  and
 protect  the  place  which  has  one  of  the
 finest  motorable  beach  in  the  world;
 and

 (c)  whether  any  steps  have  been  taken
 accordingly  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT  DAR-
 SHAN)  :  (a)  Digha  was  included  in  the  pro-
 gramme  of  excursions  for  the  delegates  of
 57th  S  of  the  Sci  Cong’  held  in
 January,  1970,  No  precise  information  is
 readily  available  regarding  the  number  of

 CHARAN  SHUKLA):  (a)  Gover
 have  not  set  up  any  Committee  to  study  and
 suggest  measures  for  streamlining  proced
 internal  audit.  However,  a  Team  of  officers
 bas  been  set  up  to  consider  certain  matters
 relating  to  accounts  and  budget  heads  arising
 out  of  the  recommendations  of  the  Adminis-
 trative  Reforms  Commission  in  its  report  on
 “Finance  Accounts  and  Audit”  and  the  re-
 port  on  “The  Machinery  of  Government  of
 India  and  its  procedures  of  work.”  The
 Team  is,  inter  alia,  to  make  specific  re-
 commendations  regarding  the  detailed
 accounts  which  should  be  maintained  by  the
 various  Departments  of  Government  and  the
 extent  to  which  the  details  could  be  elimi-
 nated  from  the  accounts  maintained  in  the
 offices  of  the  Accountants  General.  The  in-
 terna!  audit  aspect  flowing  out  of  the  revised
 accounting  arrangements  that  may  be  recom-
 mended  by  the  Team  will  bave  to  be  consi-
 dered  in  due  course,

 delegates  who  visited  Digha,  nor  whether
 they  discussed  the  beach  and  bank  erosion
 problem  of  that  place.  The  delegates  did  not
 give  any  report  on  their  visit.

 (b)  and  (c).  Do  not  arise.

 Completion  of  Work  on  National
 Highway  No.  41

 53I8.  SHRI  S.C.  SAMANTA:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  the  construction  work  of
 National  Highway  No.  4l  is  progressing
 according  to  the  time  schedule  ;

 (b)  if  not,  what  are  the  difficulties  ;
 (c)  whether  the  land  acquisition  proce-

 dure  has  been  completed,  if  not,  at  what
 portions  of  the  proposed  road,  the  work  has
 remained  unfinished  ;  and
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 (c)  by  what  time  the  road  is  expected  to
 be  com;  leted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MIQISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  No,
 Sir.

 (b)  The  main  reason  for  delay  in  the  ७

 completion  of  the  project  is  the  mnon-
 availability  of  land  for  the  National  Highway
 as  well  as  for  setting  up  brick  kilns  for  the
 manufacture  of  bricks.  Even  where  the  land
 had  been  acquired  earthwork  had  to  be  sus-
 Pended  frequently  as  a  result  of  strikes  by
 contractor’s  labour.

 (c)  Except  the  homestead  hamlets  com-
 Pensation  has  been  paid  fcr  land  in  twenty-
 two  miles.  Land  acquisition  proceed.ngs  are
 in  progress  in  the  remianing  ten  miles  and
 the  homestead  hamlets.

 (d)  Subject  to  the  land  being  made  avail-
 able,  the  entire  project  is  expected  to  be
 completed  by  March,  1973.

 Improvement  of  Egra-Ramoagar  Road  in
 the  Contai  Sub-Division  of  District

 Midnapur  (West  Bengal)

 5319,  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  total  estimate  for  improvement
 of  Egra-Ramoagar  ruad  in  the  Contai  Sub-
 Division  of  the  District  of  Midnapur  in  West
 Benga!  ;

 (b)  whether  the  construction  work  has
 startedand  the  time  schedule  is  being
 maintained  ;

 (c)  when  the  construction  of  bridge  at
 Paniparul  over  Orissa  Coast  Canal  Is
 expected  to  be  completed  ;

 (d)  when  the  construction  work  of  two
 bridges-one  at  Sabitrapur  and  another  at
 Uttar  Basulipat  will  be  taken  up  ;

 (९)  whether  Government  are  aware  that
 private  persons  are  constructing  pucca  houses
 on  plots  of  land  acquired  for  the  purpose
 of  improvement  of  the  said  road  at  Ramnagar
 bazar  where  the  Egra-Ramnagar  road  meets
 the  Contai-Digha  road  ;  and

 (f)  if  so,  steps  Government  are  taking  to
 remove  the  un-authorised  constructions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  to  (f).
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 The  required  information  is  being  collected
 from  the  State  Government  and  will  be  laid
 on  the  Table  of  the  Sabha  in  due  course.

 Liquidation  of  Impact  Publication
 (P)  Ltd,

 5320.  SHRI  5.  C.  SAMANTA  :  Will  the
 Minister  of  COMPANY  AFFAIRS.  be
 Pleased  to  state  :

 (a)  whether  the  Impact  Publications
 (Pvt.)  Ltd.  owned  by  Union  Minister  Dr,
 Karan  Singh  and  others  has  gone  into
 liquidation  ;

 (b)  whether  the  company  has  met  all  its
 liabilities  towards  journalists,  contributors
 and  other  staff  before  going  into  liquidation; and

 (c)  whether  the  collaboration  arrangement
 between  Shri  Pran  Chopra  and  Mr.  Selig
 Harisson,  another  foreign  shareholder  of  the
 above  company  has  been  terminated  ?

 THE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  REDDY)  :
 (a)  Dr.  Karan  Singh  is  only  one  of  the
 shareholders  of  the  Impact  Publications
 (Private)  Ltd.  The  company  has  not  filed
 any  papers  with  the  Registrar  of  Companies
 about  its  liquidation.

 (b)  Does  not  arise.
 (c)  The  Information  is  being  collected

 and  will  be  laid  on  the  table  of  the  House.

 नई  दिल्‍ली  नगर  पालिका  के  नसंरी
 हकूलों  के  शिक्षकों  के  वेतनमानों

 का  पुनरीक्षण

 5321.  श्री  हुकम  शन्द  कछवाय  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  दिल्‍ली  के  प्राथमिक  तथा  नर्सरी

 स्कूलों  के  शिक्षकों  (नई  दिल्‍ली  नगर  पालिका
 द्वारा  संचालित)  के  वेतनमान,  दिसम्बर,  967
 में  प्राथमिक  छिक्षकों  के  वेतनमानों  के  पुनरीक्षण
 तक  एक  ही  थे  ;

 (ख)  कया  प्राथमिक  शिक्षकों  के  वेतनमान
 22  दिसम्बर,  967  से  बड़ा  दिये  गये  थे,
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 झ्राज  भी  वही  हैं  5°

 (ग)  यदि  हां,  तो  इसके  भेदभाव  के  क्या

 कारण  हैं;

 (घ)  क्‍या  सरकार  का  विचार  नसंरी
 शिक्षकों  के  वेतनमानों  में  पुनरीक्षण  करने  का

 है  जिससे  कि  असंगति  दूर  हो  सके  ;  और

 (=)  यदि  हां,  तो  कब  से,  झौर  यदि  नहीं,
 तो  उसके  कारण  क्या  हैं  ?

 शिक्षा.  तथा  युवक  सेवा  सन्त्रालय  में  शज्य

 मन्त्री  (श्री  भक्त  दहन)  :  (क)  जी  हां
 (ख)  जी  हां,  (किन्तु,  ये  (22-12-67  से

 नहीं  2i-2-67  से  हैं  We

 (ग)  से  (ड:).  प्राथमिक  स्कूलों  के  भ्रध्यापकों

 कै  वेतन-मान  “परिशोधित  होने  के  बाद,  नई

 ' दिल्‍ली  नगरपालिका  ने,  नसरी  स्कूलों  के

 ।  भ्रध्यापक्षो ंके लिए  झपनाये  जाने  वॉले  परि-
 :  छोधित  वेतन-मानों  क॑  बारे  में  दिल्‍ली  प्रशासन

 से  बातचीत.  की  ।  मामला,  दिल्‍ली  ब्रदासन

 ,  के  क्थिराधीत  हैं।

 1969-70  में  दिल्‍ली  परिवहन  के
 लाम  हानि का  ध्योरा

 5323.  शी  हुकम  ष्बन्व  -कछवाय  :  क्या

 \  पोतपरिवहन  लसा  करिवहन  व्सन्भी  यह'  क्ताने
 >  की  कृपा  करेगे  कि  :

 5m)  वित्तीय  वर्ष  969-70  में  दिल्ली
 ।  परिवहन  के  लाभ-हानि  का  ब्यौरा  कया  है;

 *  प्रौर

 (ख)  जनता  की  सुविधा  के  लिए  इस
 प्रमय  दिल्‍ली  परिवहन  के  भन्तंगेत  कितनी  गैर-

 "  प्ररकारी  बसें  चलाई  जा  रही  हैं  ?

 ह  उप-सन्‍्चोी  (क्री  इकबाल  सिह)  :४(क)
 पेक्षित  विवरण  निम्न  प्रकार  हैं  —

 कुल  झाय  800.46  लाख  रुपये

 पोतपरिषहन  तथा  परियहन  भन्त्रालय-
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 कुल  ्ण्वंध  *  1033/4  लांख  रुपये

 निवल  हानि  233.25  लाख  रुपये

 (ख)  'श्वाजकल  लगभग  300  गैर  संरकौरी"
 बसें  दिल्‍ली  परिवहन  उपक्रम  के  परिचालन  के
 झन्तगत  चल  रही  हैं

 हिन्दुस्‍्ताने  शिपया्ड  लिमिटेड  में  छोटे

 जहाजीं  के  निर्मारा  के  लिए  योजना  >
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 5323.  श्री  हुकम  चन्द्र  कछ॒वाय :  क्या
 पोतपरिवहन  तथा  परिवहन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान
 शिपयार्ड  लिमिटेड  में  छोटे  जहाजों  के  निर्माएं  के

 लिए  एक  योजना  सरकार  के  विचाराघीन  है  ;

 (ख)  यदि  हां,  तो  उक्त  थॉजना  कब  तक
 क्रियान्धित  की  जायेगी  ;  श्लौर

 (ग)  उक्त  योज़ना  की  क्रिंयान्विती  के

 'पइचात्‌  उक्त  उपक्रम  में  प्रति  वर्ष  कितने
 ot

 जहाजों.का  निर्माण  किया  जायेगा  ?

 पोतपरिवहन  तथा  परिवहन  मन्त्रालय  में
 उप-ममन्नी  पष्  हकबाल  सिंह)  +  (क)  जी

 नहीं  t

 (ख)  और  (ग).  प्रश्न  नहीं  उठते  t

 Staff  Quarters  for  Polytechnics  and
 LT.L.  Delhi

 5324,"  SHRI  RAM  SWARUP  VIDYA-
 RTHI  :  Will  the  Minister  of  EDUCATION
 AND  YOUTH’  SERVICES  be  pleased  to
 State:

 (a)  the  number  ‘Of  staif  ‘quarters  con-
 structed:  for  the  teachers  ‘serving  in  the
 Polytechnics‘and’  the  I.T.J.'s  in  Delhi  and
 whether  this  nutnber  is  sufficient  for  the  staff
 if  not,  whether  Government  propose  to’ton-
 struct  some  more  quarters’;

 (b)  the  criteria  being  followed  in”  the
 allotment  of  these  ‘quarters’  to  the  staff  ;

 ‘aod
 (c)  whether  sentority  of  the  applicants  is

 one  0706  criteria  for  allotment  ‘of:  quarters;
 if  not,  the  reasons  ‘therefor  ?
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 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  EDUCATION  AND  YOUTH
 SERVICES  (SHRI  BHAKT  DARSHAN)
 (a)  There  ate  452  quarters  for  the  various
 categories  of  staff  working  under  the  Direc-
 torate  of  Employment  and  Training.  There  is
 No  separate  quot:  of  staff  quarfers  for
 teachers  only.  The  present  positivn.  of  staff
 quarters  ie  not  adequate  Some  more
 quarters  are  under  construction.

 (b)  and  (०).  The  main’  criteria  for  allot-
 ment  is  length  of  service  in  each  category
 However,  the  length  of  service  is  not  taken
 into  consideration  in  respect  of  certain
 incumbents,  who  are  required  to  reside  on
 the  ‘campus  eg  Hostel  Superintendents
 Physical  Training  Instructors,  Chowkidars,
 ete.

 Part-Time  Teachers  of  Women’s
 Polytechnic,  Delbi

 5325.  SHR{  RAM  SWARUP_  VID-
 YARTHI  :  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state:

 (a)  the  particulars  of  all  the  part  time
 teachers  who  have  been  engeged  fo  teach  in
 the  Women’s  Polytechnic,  Delhi  In  the  year
 1568-69  and  96°-70

 (b)  whether  efforts  were  made  to  utilize
 the  services  of  other  teachers  from  other
 institutions  of  the  Delhf  Administration  e.g.»
 College  of  Art,  Pharmacy  Department  of
 Pusa,  etc.  if  not,  the  reasons  therefor  ;  and

 (c)  the  details  ‘of
 engaged  for  other  Polytechnics  of  Deibi  in
 the  same  interval  ?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  .  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  The  required  information
 is  given  in  statement  I  laid  on  the  Table  of
 the  House:  [Placed in  Library  See  No.  LT—
 464]  ‘[70)

 (b)  Yes,  Sir.
 (c)  Part-time  teachers  were  employed  for

 pon-engineering  courses  which  are  being
 offered  only  by  the  Pusa  Polytechnic.  The
 required  information  about  these  part-time
 trachérs'  is’  given’  in  statement  II  laig  on
 the  Table  of  the  House.  [Placed  #  Library,
 See  No.  LT~464!/70]
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 Dredging  of  Paradeep  Port

 $326.  SHRI  S...  KUNDU  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  refer  to  the  reply  given  to
 Unst¢tred  Question  No.  6028  on  the  ,l0th
 April,  970  regarding  drecging  of  Paradeep
 Port  and  state  :

 (a)  in  view  of  the  fact  that  the  bed  of
 the  lagoon  and  the  channel  of  Paradeep  port

 ‘is  composed  of  sand  and  silt  and  bottom  is
 of  clay,  whether  any  studies  or  investigations
 have  been  made  that  it  could  be  deepened
 further  with  comparative  less  cost  to  take  in
 bigger  shins  of  60,000  to  .5  lakh  D.W.T.;
 if  so,  the  details  thereof  ;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  SHIPPING  AND  TRANS.
 PORT  (SHRI  IQBAL  SINGH)  :  (a),  and  (b)
 The  existing  depth  at  Paradip  Portis.  suffj-
 cient  to  handle  60,000  D.WT._  ve  selg, Further  deepening  to  cater  to  vessels  exceed-
 ing  that  limit  and  with  size  of  ]  lakh  D  W.T.
 or  .5  lakhs  D.W.T.  will  involve  extensive
 modifications  to  the  existing  structures
 navigational  channel,  breakwaters,  ore  berths etc.  apart  from  increasing  the  mailotenance problems.  The  Port  Trust  is  studying  the
 problem

 Scheme  to  Increase  the  Capacity  of  .
 .

 Ore  Handling  Plant  at  Paradeep
 Port

 5327,  SHRI  S.  KUNDU  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  whether  any  scheme  is
 pending  for  sanction  before  Government  to
 increase  the  capacity  and  speed  of  the  ore
 handling  plant  at  Paradeep  port  and  if  so, the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  The  Port
 Railway  Project  which  also  provides  fora
 wagon  tippler  system  designed  to  augument
 the  capacily  of  the  Ore  Handling  Plant  at
 Paradip  Port  has  been  recently  received  and
 is  under  examination.



 87  Written  Answers

 Emoluments  Drawo  by  Directors  of
 Companies

 5328.  SHRI  S.  KUNDU  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  is  variation  in  emolu-
 ments  of  different  Directors  of  different
 Companies  in  India  ;

 (b)  if  so,  what  is  the  difference  between
 highest  and  lowest  ceiling  on  income  of
 different  Directors  of  different  Companies  ;
 and

 (c)  what  steps  are  being  taken  to  lower
 the  ceiling  and  bring  out  a  uniform  pattern
 in  Directors’:income  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
 (a)  The  remuneration  of  directors  is  fixed
 by  the  companies  themselves  and  different
 companies  fix  the  same  at  different  rates.
 The  remuneration  of  different  directors,  there-
 fore,  varies  from  director  to  director  and
 from  company  to  company.

 (b)  Under  the  provisions  of  section
 1023)  of  the  Companies  Act,  +1956,  the
 remuneration  of  a  managing  director  or  a
 whole  time  director  in  a  company  is  subject
 to  the  ceiling  of  5%  of  the  net  profits  of
 the  company.  In  case  the  company  has  more
 than  one  managing  director,  the  remuneration
 of  all  of  them  put  together  is  subject  toa
 ceiling  of  10%  of  the  net  profits  of  the
 company.  As  per  provisions  of  section  .09(4)
 of  the  Act,  remuneration  of  the  director
 simplicitor  is  subject  to  a  ceiling  of  %  of
 the  net  profits,  in  case  the  company  hasa
 managing  director,  whole-time  director  or
 manager,  and  upto  3%  of  the  net  profits
 when  it  has  none  of  them.  Within  these
 ceilings,  the  remuneration  of  directors  is  fixed
 by  the  companies  subject  to  the  approval  of
 the  Government  whenever  required.

 (c)  Although  the  law  provides  for
 remuneration  subject  to  a  percentage  of  the
 net  profits  as  stated  above,  Government  have
 administratively  imposed  ceilings  viz,  on
 managing/whole-time  director  will  now  asa
 rule,  get  approval  for  a  salary  higher  than
 Rs.  90,000/-  per  annuv,  a  commission  at  %
 of  net  profits  not  exceeding  Rs.  45,000/-  per
 annum,  and  certain  accountable  perquisites
 of  a  monetary  value  not  exceeding  Rs.  30,000/
 pa.  Subject  to  these  ceilings  remuneration  is
 approved  having  regard  to  the  size,  turnover,
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 profitability  of  the  company  and  qualifica-
 tions  and  experience  of  the  individual.

 Clearance  from  Government  for,  the
 Purchase  of  Leyland  Buses  by

 8.  E  Ss.  T.  Bombay

 5329.  SHRI  _S.  KUNDU  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  General
 Manager  of  B.E.S.T.  undertaking  in  Bombay
 sought  clearance  from  Government  for  the
 purchase  of  Leyland  buses  from  the  manu-
 facturers  in  London  ;  and

 (b)  if  so,  when  such  clearance  was
 given  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH)  :  (a)  No  such
 request  has  been  received.

 (b)  Does  not  arise.

 Registration  of  Hindustan  Lever  Ltd
 Under  Monopolies  Act

 533  SHRI  SHIV  KUMAR  SHASTRI:
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Hindustan  Lever  Ltd.
 has  been  registered  under  the  Monopolies  and
 Restrictive  Trade  Practices  Act  ;  and

 (b)  if  so,  in  what  respects  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  Hindustan  Lever  Ltd.  has  been
 Tegistered  under  the  Monopolies  and  Restric-
 tive  Trade  Practices  Act,  969  as(a)  and
 undertaking  having  assets  of  the  total  value
 of  not  less  than  twenty  crores  of  rupees  and
 (b)  also  as  a  dominant  undertaking  with
 assets  of  the  value  of  not  less  than  one  crore
 of  rupees  within  the  meaning  of  sub-clause
 (i)  of  clause  (a)  and  sub  clause  (i)  of  clause
 (b)  of  Section  20  of  the  Act  respectively.

 Branches  of  Nationalised  Banks  {n  ‘Un-
 Bank’  and  ‘Under-Bank’  Areas

 5331.  SHRI  D.  N.  PATODIA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  oumber  of  branches  of  the
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 nationalised  banks  that  have  been  opened  in
 the  ‘un-bank’  800  ‘under-bank’  areas  ;

 (b)  how  far  these  banks  have  been  able
 to  mobilise  banking  activities  ;  and

 (c)  whether  some  of  them  are  going  to
 be  closed  down  and  if  so,  their  names  and
 areas  where  they  are  located  ?

 Written  Answers

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  Between  July  18,  969
 aod  end  of  October  1970,  989  new  offices
 have  been  opened  by  the  4  nationalised
 banks  in  unbanked  centres  all  over  the
 country.  During  the  same  period,  437  new
 Offices  were  opened  by  the  nationalised  banks
 in  the  relatively  under-banked  States,  namely,
 Assam,  Bihar,  Jammu  and  Kashmir,  Orissa,
 Madhya  Pradesh,  Utter  Pradesh  and  West
 Bengal.

 (0)  Detailed  and  up-to-date  figures  of
 deposits  and  advances  of  branches  opened  in
 unbanked  and  under-banked  areas  are  not
 available.  However,  information  as  of  3lst
 August,  1970,  furnished  by  the  nationalised
 banks  indicates  that  in  48  new  offices  opened
 at  banked  centres,  the  amounts  of  deposits
 and  advances  were  of  the  order  of  Rs.  42.4
 crores  and  Rs.  20.9  crores,  respectively.  In
 940  new  offices  opened  in  unbanked  centres,
 the  figures  were  Rs.  22.4  crores  and  Rs.  4.3
 crores,  respectively.

 (c)  There  is  no  proposal  to  close  down
 any  of  the  newly  opened  offices.

 Loss  dae  to  Tax  Evasion  and  Tax
 Avoidance  Io  India

 $332.  SHRI  N.  SHIVAPPA;  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  the  estimate  of  loss  to  Government
 during  the  year  1969-70  on  account  of  the
 Tax  evasion  and  Tax  avoidance  by  the  Tax
 Payers  in  the  country  ;  and

 (b)  the  further  steps  Government  pro-
 pose  to  take  for  the  recover;  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  It  is  not  possi-
 ble  to  make  an  estimate  of  the  loss  to
 Government  on  account  of  tax  evasion  or  of
 the  extent  to  which  the  possib‘e  tax  liability
 is  avoided  by  resorting  to  legal  devices  which
 do  not  involve  infringement  of  the  law,

 AGRAHAYANA  27,  892  (SAKA)  90

 (b)  The  problem  of  tax  evasion  is  cons-
 tantly  engaging  the  attention  of  the  Govern-
 ment.  Such  measures,  legislative,  adminis-
 trative  or  others,  as  are  considered  necessary
 to  meet  the  situation,  have  been  taken  from
 time  to  time  and  continue  to  be  taken.
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 ०  Sex  Education  In  Colleges

 5333.  SHRI  N.SHIVAPPA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  sex  education  in  Colleges  ;

 (b)  whether  Government  have  made
 efforts  to  introduce  sex  education  in  some
 Colleges  on  trial  basis;  and  ,

 (c)  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.R.V.
 RAO):  (a)  No,  Sir.  It  is  for  the  Univer-
 sities  to  introduce  courses  on  sex  education.

 (b)  No,  Sir.
 (c)  Does  not  arise,

 Status  of  Informal  Consultative
 Committees  Attached  to

 Various  Micistries

 5334.  SHRISARDAR  AMJAD  ALI:
 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  any  pro-
 posal  to  raise  the  status  of  Informal  Consul-
 tative  Committees  of  the  Members  of
 Parliament  attached  with  various  Ministries  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  measures  taken  by  Government

 so  far  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  to  (c),  On  the  reconstitution  of  Informal
 Consultative  Committees  for  various  Minis-
 tries  in  ‘1967,  a  desire  was  expressed  by
 Leaders  of  various  Political  Parties  to  make
 the  functioning  of  these  Committees  more
 purposeful.  As  a  result  of  discussions  at
 various  levels  a  general  agreement  between
 the  Government  and  -he  Opposition  Parties
 was  arrived  at  in  April  969,  These  Com.
 mittees  are  now  Consultative  Committees
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 जाप  the  word  ‘informa]’  deleted  from  their
 nomenclature  and  they  function  according
 to  the  mutually  agreed  ‘Guidelines’  formulat-
 ed  to  regulate  their  functioning.  A  copy  of
 the  ‘Guidelines’  is  attached.

 Guidelines  to  Regulate  the  Constitution
 and  Functioning  of  the  Consuttative
 Cammittee  for  Various  Ministries)

 Departments
 .  The  Informal  Consultative  Com-

 mittee  will  hence  forth  be  known
 as  Consultative  Committees.  These
 Committees  are  not  however  com-
 perable  to  the  standing  Committees
 of  Parliament.  The  deliberations
 of  these  Committees  would  remaio
 Informal  and  no  reference  to  the
 discussions  held  in  the  meetings
 thereof  would  made  on  the  floor
 of  the  House.

 a  Government  will  fix  the  strength
 of  these  Committees  in  Consulta-
 tion  with  the  Opposition  parties
 with  due  regard  to  the  respective
 sirength  of  various  parties  in
 Parliament.  Each  party  may
 choose  its  own  nominees  to  these
 Committees.

 3,  The  Minister  concerned  with  each
 Ministry/Department  sha!l  preside
 over  the  meeting  of  the  Consulta-
 tive  Committee  attached  to  his
 Ministry,  Whenever  for  exceptio-
 nal  reasons  this  is  not  possible,
 the  meeting  will  either  he  presided
 over  by  the  Minister  of  State  of
 the  Ministry  of  the  meeting  wil),  be
 postponed.

 4  Notices  etc,  for  Consultative  Com-
 Mittee  meetings  will  be  issued  to
 the  regular  members  of  the  Com-
 miltee.  If  any  member  other  than

 the  member,  of  the  ‘ommittee
 “suggests  any  point  for  discussion  in
 the  meeting  of  a  particular  (Com-
 mittee,  he  may  be  invited  for  the

 ‘meeting,  subject  to  conditions  that
 “he  will  not  be  entitled  to  any  TA

 and  DA  fer  attending  such  meet-
 Ings.  Regular  members  will  how-
 “ever,  be  entitled  to  TA  and  DA
 for  attending  the  meetings  held
 during  inter-session  period  as  per
 prescribed  administrative  orders

 ny  Meeting  of  the  Committees.  should

 6.

 oy

 10.,

 be  normally  arranged  during  session
 period.  It  has  also.  been  agreed
 to  hold  one  meeting  of  each  Com-
 mittee  during  jnter-session  period
 and  the  date  of  that  meeting  may
 be  decided  if  possible,  durirg  the
 Previous  meeting.  The  duration
 of  the  meeting  should  be  left  to
 the  Chairman  depending  on  the
 business  to  be  transa  ted
 These  meetings  would,  be  attended
 by  Senior  Officers  of  the  Minjstries
 who  would  assist  the  Minster  in
 regard  to  information  on  specific
 items  on  the  agenda  and  pravide
 the  Minister  with  facts  and  figures.
 The  Committees  would  not  have

 the  right  to  summon,.any  witness,
 to  send  for  or  demand  the  produc-
 tion  of  any  files,  or  to  examine  any
 official  records.  The  Chairman
 of  the  Committee  may,  however,
 furnish  any  additional  information
 required  by  members
 Brief  record  of  discussions  in  the
 meetings  on  specific  matters  for
 which  adequate  notice  had  been
 given,  will  be  circulated  to.  the
 members.

 Where  there  is  unanimity  of  Wiew
 in  the  Committee,  Government  will
 normally  accept  the  view  subject
 to  the  following  exceptions,  viz.,

 (l)  any  view  having  financial.
 implications  ;

 (2)  any  view  concerning  security,
 Defence,  External  Affairs  and
 Atomic  Energy  ;  and

 (3)  any  matter  falling  within.  the
 purview  of  an  autonomous
 corporation.

 In  case  of.  non-acceptance,  reason
 therefor  will  be  given  to.,the
 Committee.
 These  Committees  would  be  formed
 for  all  the  Ministries/Departments.

 ‘The  reconstitution  of  she  Com-
 mittees  will  be.  normally  timed

 ‘with  Budget  Sessions.
 Secretary  of.  the  Department...  of
 Perliamentary  Affairs  will  notify
 the  constitution  of,.,  these,  ,Com-
 nittees,
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 l.  At  these  Committees,  Members  of
 Parliament  are  free  to  discuss  any
 matter  which,  can  appropriately
 be  discussed  in  Parliament.  It

 -  would  not,  however  be  desirable  to
 tefer  on  the  floor  of  the  House  to
 apything  which  might  have  taken
 place  in  the  Consultative  Com-
 Mittees.  This  will  to  binding  on

 ७  both  the  Government  and  the
 Members.

 Redefining  Scope  of  Functions  of
 Vice-Chancellor  of  Delhi

 University

 5335.  SHKI  M.  L.  SONDHI:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  re-define  the  scope  of  the  functions  of
 the  Vice-Chancellor  of  Delhi  University  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५,  K.  R.  V.
 RAO):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Tented  Schools  in  New  Delhi

 5336.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  the  total  oumber  of  Schools  financed
 or  aided  by  Government  or  local  authority
 in  Naroji  Nagar,  Kidwai  Nagar,  Netaji
 Nagar,  Ansari  Nagar,  Sarojni  Nagar,
 Laxmibai  Nagar,  Seva  Nagar,  Tyagraj
 Nagar,  Mandir  Marg,  Lodi  Estate,  President
 Estate,  Bhogal.  Jangpura,  Defence  Colony
 and  South  Bxtension  and  their  designations  ;

 (b)  whether  any  of  them  have  mado
 encroachments  on  Government  land  ;

 (c)  how  many  of  these  are  working  in
 tents  and  do  not  have  proper  buildings  ;

 (d)  whether  any  time  limit  has  been
 fixed  by  which  tents  will  be  replaced  by
 buildings  ;  and

 (०)  the  steps  being  taken  by  Government
 and/or  local  suthority  to  fplfil  the  crash
 programme  7

 ,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  to  (e).  The  requisite
 information  is  being  collected  from  the
 educational  authorities  concerned  and  will

 abe  laid  on  the  Table  of  the  Sabha  as  soon
 as  possible.

 Grievances  of  Primaty  School
 Teachers  of  N.D.M.C.

 5337,  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  he  has  received  representa-
 tion  of  the  New  Delhi  Municfpal  Committee
 Teachers’  Association  asking  for  justice  and
 redress  of  grievances  of  20,000  Primary
 teachers  ;

 (b)  whether  it  is  a  fact  that  the  grade
 of  Rs.  135-320  compares  highly  unfavourably
 with  regards  for  posts  where  qualifications
 are  less  than  intermediate  or  Higher  Seoon-
 dary  plus  two  years  training  ;  and

 (c)  the  action  Government  propose  to
 take  in  this  regard  to  redress  the  grievances
 of  20,C00  Primary  teachers  that  they  have
 been  discriminated  against  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir.

 (b)  and  (c),  The  pay  scales  of  Primary
 Scho]  Teachers  are  less  than  those  of
 certain  other  categories  of  teachers.  The
 general  question  of  revision  of  the  scales
 of  pay  of  Primary  School  Teachers  is  under
 the  active  consideratton  of  the  Government.

 Second  Branch  of  Archaeological
 Survey  of  India  fn  Sosth

 $338.  SHRI  DINKAR  DESAI:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  a  Second  Exacavation
 Branch  in  the  Archaeological  Survey  of
 India  has  been  sanctioned  as  per  recom-
 mendations  of  the  Wheeler  (Expert)  Com-
 mittee  ;

 (b’  if  so,  whether  this  Branch  will  have
 its  Headquarters  jo  the  South  and  take  up
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 excavations  at  places  like  Banavasi  of
 Hampi,  while  the  other  Branch  at  Negpur
 will  work  in  North  India  ;

 (c)  whether  it  is  a  fact  that  with  a  view
 to  ascertaining  town  planning  in  Medieval
 India  the  Central  Advisory  Board  of
 Archaeology  had  recommended  excavation’
 of  the  Hampi  ruins,  if  so,  whether  the  second
 excavation  branch  will  take  up  this  work
 as  recommended  in  the  recent  seminar  of
 the  Vijayanagar  History  held  at  Hospet  ;
 and

 (8)  whether  the  Archaeological  Survey
 purposes  to  set  up  museums  or  sculpture
 sheds  at  Banavasi,  Aihole  and  Lakkundi,
 if  so,  when  are  these  museums  going  to  be
 established  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  and  (b)..  Yes,  Sir  ;  a  second
 Excavation  Branch  has  been  sanctioned  due
 to  the  large  amount  of  excavation  work  in
 the  country.  It  will,  however,  be  located  in
 Delhi  and  would  be  entrusted  with  the
 excavation  work  in  the  Purana  Qila,  Delhi
 and  Mathura.  The  existing  Excavation
 Branch  located  at  Nagpur  has  an  approved
 programme  of  excavation  in  the  Kutch  area
 during  the  current  financial  year.  However,
 in  the  future,  it  is  proposed  to  entrust  it
 with  the  excavation  work  in  South  India
 also.

 (c)  No,  Sir.
 (d)  At  present  there  is  no  proposal  to

 set  up  Museums  at  Banavasi,  Aihole  and
 Lakkundi  However,  there  is  a  proposal  to
 construct  a  ‘Sculpture  Shed’  at  Aijhole
 during  the  4th  Plan  period.

 Demand  of  Foreign  Exchange  for
 Import  of  Iron  Sheets  by

 Tamil  Nadu

 5339.  SHRI  MURASOLI  MARAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Government  of  Tamil
 Nadu  has  asked  for  foreign  exchange  for
 import  of  iron  sheets  ;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 दे  8,  CHAVAN):  (a)  and  (b).  No,  Sir,
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 However,  the  Government  of  Tamil  Nadu
 had  requested  foreign  exchange  for  import
 of  high  tensile  steel  wire  for  use  in  the
 manufacture  of  concrete  pipes  for  the
 Veeranam  Water  Supply  Project,  and  for
 import  of  mild  steel  rounds  for  Tamil  Nadu
 Electricity  Board  for  rural  electrification
 schemes.  Necessary  foreign  exchange
 required  for  these  imports  has  been  released.

 Domination  of  Auditing  Business  by
 big  Monopoly  Houses

 5340.  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  wheiher  Government  are  aware  of
 the  fact  that  some  big  monopoly  houses
 are  at  present  dominating  the  auditing  busi-
 ness  in  the  country  ;  and

 (b)  if  so,  whether  Government  propose
 to  take  any  steps  to  curb  the  monopolistic
 trend  In  the  auditing  business  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  It  has  been  brought  to
 the  notice  of  the  Government  that  a  small
 number  of  firms  of  Chartered  Accountants
 have  secured  the  major  portion  of  the  audit
 work  in  the  corporate  Sector.

 (b)  Details  of  the  concentration  of  audit
 work  in  a  few  firms  of  Chartered  Accoun-
 tants  are  being  collected  in  order  to  deter-
 mine  whether  action,  if  any,  is  called  for.

 Financial  Assistance  to  State
 Electricity  Boards

 5341.  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  State  Electricity  Boards
 have  approached  the  nationalised  banks  for
 financial  assistance  to  implement  their
 schemes  ;

 (b)  if  so,  the  extent  of  assistance  asked
 for  by  the  Boards  ;  and

 (c)  the  total  assistance  so  far  given  to
 the  Boards,  in  this  respect  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  9.  CHAVAN)  :  (a)  Yes,  Sir.

 (०)  and  (c).  The  Agricultural  Finance’
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 Corporation  and  the  nationalised  banks  have
 together  sanctioned  Rs.  -45,11,86,000  as  loans
 to  the  State  Electricity  Boards.  The  sums
 disbursed  so  far  amount  to  Rs.  19.79,97,081.
 At  present,  the  Agricultural  Finance  Cor-
 poration  and  the  nationalised  banks  are
 considering  several  requests  from  the  State
 Electricity  Boards.  These  amount  to
 Rs.  37,29,50,000.

 e
 Proposal  to  bave  Son-et-Lumeire  at

 Madarai

 $342,  SHRI  MURASOLI  MARAN  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 arrange  a  Son-et-Lumeire  at  Madurai  ;  and

 (b)  if  so,  how  soon  the  programme  will
 be  commissioned  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Yes,  Sir.

 (b)  The  show  is  expected  to  be  commis-
 sioned  during  the  course  of  the  current  plan
 period.

 Proposal  to  Develop  Kolli  Hills  and
 Erkada  in  Salem  District  of  Tamil

 Nadu  as  Tourist  Centres

 5343.  SHRI  MURASOLI  MARAN  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 develop  Kolli  Hills  and  Erkadu  in  Salem
 District  of  Tamil  Nadu  as  Tourist  Centres  ;
 and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  ‘DR.  KARAN  SINGH):
 (a)  and  (b).  The  Department  of  Tourism  is
 not  in  a  position  to  develop  this  area  due  to
 limitation  of  funds  necessitating  a  strict
 order  of  priorities.

 चम्पारन  जिले  में  ड्मारिया  घाट  पर
 नारायणी  नदी  पर  पुल  का

 निर्माण  कार्य

 5344,  थ्री  wo  fao  सधुकर  :  क्या  पोत
 परिवहन  तथा  परिवहन  मंत्री  यह  बताने  की
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 कृपा  करेंगे  कि  :

 (क)  क्‍या  चम्पारन  जिले  में  डुमारिया
 चाट  पर  नारायणी  नदी  पर  पुल  के  निर्माण
 कार्य  की  भनुसूची  के  भ्रनुसार  प्रगति  नहीं  हुई
 है  श्रौर  उसकी  निर्माण  लागत  निरन्तर  बढ़ती
 जा  रही  है;  शौर

 (ख)  यदि  हां,  तो  इसके  कया  कारण  हैं
 भोर  क्‍या  सरकार  का  विचार  विलम्ब  के
 कारणों  का  निर्धारण  करने  तथा  पुल  का
 निर्माण  कायें  तेजी  से  करने  का  है  ?

 पोत  परिवहन  तथा  परिवहन  मन्त्रालय  में
 उप-सन्त्री  (श्री  इकबाल  सिह):  (क)  भ्रोर

 (ख).  भ्रनुमानत:  माननीय  सदस्य  चम्पारन
 जिले  में  डुमारिया  घाट  के  गंडक  नदी  के  पुल
 का  उल्लेख  कर  रहे  हैं।  निर्माण  काये  की
 प्रगति  नियत  कार्यक्रम  के  कनुसार  नहीं  हुई  है,
 परन्तु  राज्य  सरकार  ने  सूचित  किया  है  कि
 निर्माण  की  लागत  में  काफी  वृद्धि  होने  की
 सम्भावना  नहीं  है  क्योंकि  ठेका  इकमुश्त  राशि
 के  भ्राधार  पर  है।  बिलम्ब  के  मुख्य  कारण
 कठिन  मृत्तिका  स्तर  के  एक  कुएं  के  श्रत्यधिक

 भुकाव  को  ठीक  करने  में  धीमी  प्रगति  का

 होना  भौर  ठेकेदार  के  श्रपर्याप्त  साधन  हैं।
 कम्पनी  के  ऊपर  लगातार  दवाब  डाला  जा  रहा
 है  कि  वह  पुल  को  शीघ्र  पूरा  करे  शौर  पुल  को
 शीघ्र  पूरा  करने  के  काम  पर  लगातार  निगरानी
 रखी  जा  रही  है

 मुज्जफरपुर  से  मोतीहारी  तक  राष्ट्रीय
 राजपथ  के  निर्माण  में  प्रयुक्त

 सामग्री

 5345.  थी  क०  मि०  भधुकर  :  क्‍या
 पोत  परिवहन  तथा  परिवहन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि;

 (क)  क्‍या  यह  सच  है  कि  मुज्जफरपुर  से
 मोतीहारी  तक  हाल  ही  में  नि्भित  राष्ट्रीय
 राजपथ  के  निर्माण  में  तारकोल,  कंकरीट  तथा
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 भ्रन्‍्य  सामग्री  का  प्रयोग  पर्याप्त  मात्रा  में  नहीं
 किया  गया  है  ;

 (ख)  क्‍या  सरकार  को  पढ़ा  है  कि  राष्ट्रीय
 राजपथ  के  इस  भाग  में  निर्माण  कार्य  के  लिए
 निर्धारित  धन  का  ठेकेदारों  तथा  प्रधिकारियों
 ने  दुविनियोग  किया  है  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 इस  मामले  की  जांच  करने  के  लिये  संसद
 सदस्यों  तथा  विधान  सभा  के  सदस्यों  की  कोई
 जांच  समिति  नियुक्त  करने  का  है  ;  और

 (घ)  यदि  नहीं,  तो  उस  के  क्‍या  कारण

 पोत  परिबहण  तथा  परिवहन  संधालथ  में
 उप-मंत्री  (जी  इकथाल  सिह):  (क)  भप्रपेलिस

 सूचना  राज्य  सरकार  से  एकत्रित  की  जा  रही
 है  भौर  थथासमय  उसे  सभा  पटल  पर  रख
 दिया  जायेगा  ।

 (ख)  जी  नहीं  ।

 (ग)  भौर  (घ).  प्रइन  नहीं  उठते।

 चातू  ष  से  भारत  को  मात्रा  करने
 बाले  थजिदेशी  पर्यटक

 5346.  श्री  क०  सि०  सधुकर  :
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 पटन  लथा  हलेनिक  उदयन  मन्त्री  मह  बताने
 की  कृपा  करेंगे  किः

 (क)  थ्या  चालू  वर्ष  में  इस  देश  की  थात्रा
 करने  वाले  विदेशी  पर्यटकों  की  संख्या  इस
 सम्बन्ध  में  सरकार  के  झ्नुमान  से  कम  है  ;

 (ख)  यदि  हाँ,  तो  उसके  क्‍या  काररा
 हैं  ;

 (ग)  यदि  नहीं,  तो  प्रत्येक  देश  के  उन
 बिदेशी  पपंटकों  की  संख्या  कितनी  है  जिन्होंने
 भारत  की  यात्रा  की  ;  भौर

 (घ)  कया  सरकार  को  पता  है  कि  अधि-
 कांदरी  ब्रिटिश  तथा  भ्रमरीकी  पर्यटक  बिहार  से

 रक्सौल  होते  हुए  नेपाल  जाते  समय  तथा  इसी
 मागे  से  वापस  दाते  समय  विभिन्‍न  तस्करी
 सम्बन्धी  मामलों  में  भ्रस्तग्रस्त  पाये  जाते  हैं  ?

 प्ंटन  तथा  भ्रसेलिक  उद्दथन  मंत्री  (डा०

 कं  सिह)
 :  (क)

 जी,  नहीं
 (ख)  प्रश्न  नहीं  उठता

 (ग)  एक  विवरण  सभा  पटल  पर  रखा

 है।

 (घ)  जी,  नहीं  ।

 विवरण

 झाने  वाले  पर्यटकों  का  राष्ट्रिकता-वार  विधरण  (जनवरी-पवतूबर)

 राष्ट्रिकता  का  देश  ध्ानि  धाले  पर्यटकों  की  संख्या  प्रतिशत  पर्वितंन

 (जनवरी-भक्तुबर)
 970  969

 ]  2  3  4

 कनाडा  5,855  3,727  के  57.]

 द द  एस०  ए०  49,175  44,245  +  IL4

 मेक्सिकी  847  674  +  25.7

 झ्मास्ट्रिया  1,359  1,103  +  23.2

 बेश्जियम  2,122  1.294  +  64.0

 डेन्माकें  4,747  1.498  +
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 ]  2  3  4

 फिनलेंड  281  487  42,3

 फ्रांस  14,835  10,447  +  42.0

 जमंत्री  12,3606  10,558  +  AZ

 इटली  4,898  3,796  +  29.0

 सीदरलेंड्स  2,461  2113  +  6.5

 नावें  454  447  +  6

 पुतंगाल  534  563  5.2

 स्पेन  1,475  884  ५  66.9

 स्वीडन  1,918  1,925  0.4

 स्जिटजरलेड  4,024  3,347  +  20.2

 सू०  Fo  33,383  (29,164  +  4.5

 बल्गारिया  4  34  14,9

 चैकोस्लोवाकिया  1,144  1,098  +  ६.2

 यूनान  84  823  ll

 हुंगरी  364  317  +  48

 पोलेंड  398  488  8.4

 रूमानिया  54  254  39.4

 यूगोस्लाविया  655  658  0.5

 ह्ख  2,143  2,501  —  44.3

 कीनिया  2,971  2,513  +  8.2

 दक्षिणी  श्रफ़ीका  2,034  1,864  +  94

 तंजानिया  2,095  1,703  +  23.0

 यूगांडा  1,854  1,242  +  49.3

 बहरीन  1,626  1,437  +  13.

 डुबाई  1,466  831  +  76.4

 ईरान  2,093  1,397  +  49.8

 श्रोमन  1,017  686  +  482
 सब्दी  झरब  7I  702

 यमन  690  663

 अफनानिस्ताम  3,764  2,862  +  315
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 l  2  3  4

 लंका  15,893  16,756  5.2

 जापाम  7,455  6,515  +  4.4

 मलयेशिया  8,443.  6,351  +  32.9

 नेपाल  2,245  ,877  +  9.6

 सिंगापुर  3,609  2,740  +  34.7

 आस्ट्रेलिया  9,343  8,449  +  0.6

 न्यूजीलेंड  1,678  1,405  +  9.4

 अन्य  15,554  13,515  +  45.4

 कुल  2,28,056  1,96,062  +  6.3

 Excavation  of  Ruins  near  Hump!  in  Mysore

 5247.  SHRIS.  A.  AGADI:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  has  come  to  the  notice  of
 Government  that  at  a  seminar  held  at
 Humpi,  Bellary  District,  Mysore  State,  on
 the  Vijayanagar  Period  Culture  and
 Architecture,  during  the  first  week  of
 November,  1970,  a  suggestion  was  made  to
 excavate  systematically  the  Ruins  in  Humpi
 area  which  would  result  in  acquiring
 Architectural  and  Cultural  remains  of
 Vijayanagar  Period  ;

 (b)  whether  it  is  also  a  fact  that  this
 suggestion  is  supported  by  an  Architectural
 Survey  Officer  at  the  Seminar  ;  and

 (c)  if  8०,  the  action  proposed  to  be
 taken  by  the  Union  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  to  (c).  Yes,  Sir.  It  is
 understood  that  a  suggestion  to  this  effect
 was  made  in  one  of  the  papers  submitted  by
 one  of  the  officers  of  the  Archaeological
 Survey  of  India  at  the  Seminar  held  at
 Humpi  in  his  personal  capacity.  It  is  further
 understood  that  a  ieference  to  the  effect
 that  systematic  excavation  of  the  ruins  in
 Humpi  area,  which  would  result  in  acquiring
 Architectural  and  Cultural  remains  of
 Vijayanagar  Period,  was  also  made  in  one
 of  the  Resolutions  adopted  at  the  Seminar,

 although  no  copy  of  the  actual  Resolution
 has  been  received  so  far  in  the  Headquarter’s
 Office  of  the  Archaeological  Survey  of  India.
 It  will  be  duly  considered  when  received.

 Script  of  Sindhi  Language

 5348.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  script  of  Sindbi
 Language  was  changed  from  Sindhi  to
 Devanagari  script  by  executive  orders  of
 the  Central  Government  in  March,  950  ;

 (b)  whether  representation  over  a  number
 of  years  have  been  received  from  Sindhi
 Organisations  urging  the  Government  to
 rescind  the  above  orders,  if  so.  the  action
 taken  thereon  ;  and

 (c)  whether  any  advice  has  been  given
 by  Law  Ministry  in  this  regard,  if  so,  the
 gist  thereof  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO):  (a)  to  (c).  In  1949,  on  the  recom-
 mendations  of  the  All  India  Sindhis
 (Displaced  Persons)  Convention  held  in
 Bombay,  urging  that  Sindhi  schools  be  asked
 to  start  teaching  Sindhi  in  Devanagari
 script,  the  Government  of  India  in  950
 informed  the  State  Governments  that  they
 have  accepted  the  recommendation  and  that
 the  State  Governments  should  take  steps  to
 implement  this  recommendation  as  far  as
 education  in  schools  is  concerned.  Subse-
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 quently,  certain  Sindhi  scholars  and
 educationists  including  the  associations  of
 heads  of  the  recognised  Sindhi  Secondary
 Schools  represented  to  this  Ministry  urging
 that  the  Arabic  script  and  not  the  Deva-
 nagari  script  should  be  used  in  schools  for
 educational  purposes.

 2.  The  matter  was  therefore  re-examined
 andstaking  into  consideration  the  provisions
 of  Art.  29(I)  of  the  Constitution,  a  revised
 Circular  was  issued  to  all  State  Governments
 in  95  intimating  that  it  would  be  desirable
 to  allow  the  use  of  both  Urdu  (Arabic)
 and  Devanagari  script  for  the  Sindhi
 language  leaving  it  to  the  students  to  choose
 either,  subject  to  the  condition  that  arrange-
 ments  will  be  made  for  teaching  in  that
 script  provided  the  requisite  number  of
 students  as  envisaged  in  the  Resolution  of
 the  Central  Advisory  Board  of  Education
 passed  in  1949,  j.e.  at  least  40  students  in
 the  schools  or  0  in  each  class  desire  to
 study  through  that  script.  It  is,  therefore
 left  to  the  Sindhi  students  to  decide  in  which
 script  he  would  like  to  study  his  language.
 Recently  this  Ministry  consulted  Ministry  of
 Law  with  regard  to  the  writing  of  university
 level  books  in  Sindhi  language.  The  Ministry
 of  Law  drew  attention  of  this  Ministry  to
 the  provisions  of  Article  2५0)  of  the  Consti-
 tution  and  ‘held  that  there  would  be  no
 legal  objection  to  certain  selected  works
 being  produced  in  Sindhi  language  ino
 Devanagari  script  as  they  felt  that  every
 author  has  a  right  to  publish  his  book  in
 avy  script  he  likes.

 Printiog  of  Denominations  on  Currency
 notes  in  Sindhi  Language

 5349.  SHRI  ५.  NARASIMHA  RAO  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  representations  have  been
 received  from  some  Sindhi  organisations  urg-
 ing  upoo  Government  to  print  denominations
 oo  currency  notes  in  Siodbi  language  ;  and

 (b)  if  so,  the  reaction  of  Goveroment
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  Yes,  Sir.

 (b)  The  value  renderings  in  Sindhi  have
 not  been  included  in  the  currency  and  bank
 Hotes  so  far  becausy  of  the  absence  of a
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 fair  measure  of  agreement  among  the  Sindhi
 speaking  population  regarding  the  script  to
 be  adopted.  The  matter  is,  however,  under
 the  consideration  of  the  Government.

 Accumulated  Provident  Fund  Daes  in
 Pakistan

 5350.  SHRIMATI  JYOTSNA  CHANDA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (3)  whether  Government  are  aware  of  the
 distress  of  the  Indian  Nationals  and  Pakis-
 tan  minorities  serving  in  Pakistan  whose
 Provident  Fund  accumulations  were  frozen
 in  that  country  even  after  the*termination  of
 their  services  after  Ist  July,  955  ;

 (b)  if  so,  what  steps  are  proposed  to  be
 taken  to  ensure  payment  of  their  dues  as
 most  of  them  either  returned  to  India
 or  came  as  displaced  persons  after  959  ;
 and

 (c)  in  view  of  the  Pakistan  Government's
 refusal  to  do  anything  in  this  matter,
 whether  Government  propose  to  take
 effective  counter  measures  with  a  view  to
 ensuring  early  release  of  the  accumulated
 Provident  Fund  dues  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  question  of  settlement
 of  provident  fund  claims  has  been  the
 subject  matter  of  prolonged  discussions  with
 the  Government  of  Pakistan  but  no  solution
 bas  yet  been  reached.  However,  Govern-
 ment  are  constantly  exploring  the  possibility
 or  arriving  at  some  feasible  solution.

 Replacement  of  Sales  Tax  by  Excise
 Daty

 5351.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  how  Government  consider  it  fair  to
 States,  which  will  lose  their  present  shares
 in  Excise,  when  statistical  calculations  are
 not  made  on  the  present  oasis  of  sale  com-
 modities  subject  to  Excise  ;

 (b)  since  sales  must  take  place  at  the
 factory  except  of  supplies  to  their  own
 agencies,  whether  sales  tax  will  now  accrue
 to  manufacturing  States,  with  loss  to  other
 States,  which  are  receiving  their  share  now
 partly  on  population  besis
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 (ce)  the  rough  calculations  on  this  basis
 and  whether  they  have  been  brought  to
 the  notice  of  the  States  which  will  be
 losing,  if  not,  the  reasons  therefor  ;  and

 (d)  whether  the  consuming  States  add
 further  Sales  Tax  and  if  so,  whether  it
 will  not  increase  the  price  particularly  of
 cloth  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).  The
 proceeds  of  additional  duties  of  excise  in
 liew  of  sales  tax  levied  on  textiles  (other
 than  silk  fabrics),  sugar  and  tobacco  are
 distributed  amongst  States  on  the  basis  of
 the  recommendations  of  the  Finance
 Commission  from  time  to  time.  The  Fifth
 Finance  Commission  recommended  as
 under

 “Considering  all  the  circumstances  we
 have  come  to  the  conclusion  that  the
 excess  of  proceeds  of  additional  excise
 duties  over  the  guaranteed  amounts
 should  be  distributed  partly  on  the  basis
 of  sales  tax  collections  (excluding  inter-
 State  sles  tax)  during  the  years  965.66
 to  1967-68,  and  partly  on  the  basis  of
 population.  We  have  accordingly
 worked  out  the  percentage  shares  of
 States  (other  than  Jammu  and  Kashmir
 and  Nagaland)  on  this  basis  with  equal
 weightage  to  sales  tax  collections  and
 population."
 These  recommendations  of  the  Fifth

 Finance  Commission,  which  were  accepted
 by  Government,  were  given  effect  to  through
 the  Additional  Duties  of  Excise  (Goods  of
 Special  Importance)  Amendment  Act,  4970
 (Act  No.3  of  970)  enacted  by  Parliament.
 The  State  Governments  are  aware  of  this
 position.

 (d)  Does  not  arise  in  vicw  of  the  fact
 that  no  sales  tax  is  levied  by  the  State
 Governments  on  the  above  commodities.

 Participation  Certificates  of  Fereign
 Banks

 5352.  SHRI  VIRENDRAKUMAR
 SHAH  ;  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  some  commercial  banks,
 especially  foreign  banks,  bave  been  raising
 phort-term  funds  from  the  public,  ingluding
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 public  sector  institutions,  like  Life  Insurance
 Corporation  and  Unit  Trust  of  India,  by
 issuing  ‘participation  certificates’  ;

 (b)  whether  it  is  a  fact  that  though
 technically  different  from  a  deposit,  the
 amount  raised  throngh  the  issuance  of
 participation  certificates  is  a  short-term
 deposit  for  all  practical  purposes  ;

 (c)  whether  through  the  mechanism  of
 ‘participation  certificates’,  the  provisions  of
 liquidity  requirements  and  _  interest  rate
 ceiling  can  be  avolded  ;  aod

 (d)  whether  it  is  a  fact  that  the  Reserve
 Bank  by  permitting  banks  to  raise  funds
 (and  to  lend)  through  participation  certifica-
 tes  has  blunted  the  effects  of  its  own  credit
 policy  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN)  :  (a)  The  Reserve  Bank
 of  India  has  introduced  a  scheme  under
 which  banks  (both  Indian  and  foreign)  and
 financial  institutions  like  Life  Insurance
 Corporation,  Unit  Trust  of  India  or  other
 financial!  institutions  incorporated  in  India
 can  issue  participation  certificates  to
 represent  inter-institutional  transactions.

 (b)  Since  the  participation  certificates
 are  issued  only  to  the  financial  institutions,
 the  funds  thet  become  available  to
 banks  through  the  issue  of  such  certifica-
 tes  represent  inter-institutional  transactions
 and  are  apalogous  to  the  funds  that
 become  available  through  the  money
 market.

 (c)  Both  the  statutory  as  well  as  the
 net  liquidity  requirements  of  banks  are
 related  to  the  aggregate  demand  and  time
 liabilities.  The  issue  of  Participation
 Certificates  is  not  reflected  in  the  liabilities
 and  hence  the  liquidity  requirements  are
 not  applicable  to  such  funds.  Similarly  as
 the  amounts  raised  through  these  certificates
 are  not  in  the  nature  of  deposits,  the
 Reserve  Bank's  directive  in  respect  of  rates
 of  interest  on  deposits  is  not  applicable  to
 those  funds,

 (d)  By  permitting  banks  to  raise  funds
 through  Participation  Certificates,  the
 Reserve  Baok  has  reduced  bank’s  recourse
 to  refinance  from  itself  since  banks  can
 obtain  their  credit  requirements  to  a  certain
 extent  from  financial  institutions  and  need
 reqort  to  the  Reserve  Bank  only  when  there
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 is  an  overall  shortage  of  funds  with  the
 financial!  institutions.

 Disciplinary  action  taken  against  an
 Employees  of  Indian  Airlines

 5353.  SHRI  PILOO  MODY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Questions  No.  5908  and
 5909  on  the  I8th  July,  967  regarding
 Batteries  for  caravelle  Aircraft  and  state  :

 (a)  whether  any  of  the  cells  repaired  by
 the  IAC  Electrical  Mechanic  has  been  used
 in  any  live  aircraft  at  any  time,  if  so,  the
 details  thereof  ;

 (b)  whether  this  mechanic  has  been
 victimised  by  permanently  reducing  his  basic
 pay  by  two  incremental  slabs,  which  were
 rewarded  to  him  for  developing  the  process
 of  revitalizing  the  rejected  batteries,  if  so,
 the  reasons  therefor

 (c)  whether  it  is  a  fact  that  even
 severe  disciplinary  actions  such  as  dismissal
 and  suspension  of  services  have  been  with-
 drawn  fully  or  partially  in  several  cases  ;
 and

 (d)  if  so,  the  reasons  why  disciplinary
 action  taken  against  the  said  mechanic  has
 pot  been  withdrawn  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No,  Sir.  Three  sets  of  reclaimed
 batteries  were  used  in  an  experiment  to  start
 the  engine  while  the  aircraft  was  on  the
 ground.  These  tests  failed  and  further
 experiments  were  abandoned  as  risky.

 (b)  A  punishment  of  reduction  by  two
 incremental  slabs  was  imposed  on  Shri  D.  J.
 Naidu  as  a  result  of  disciplinary  action  taken
 against  him  for  unauthorised  absence  from
 duty.

 (c)  @ach  case  of  disciplinary  action  is
 considered  on  its  own  merits.

 (d)  The  punishment  of  stoppage  of  two
 increments  awarded  to  Shri  Naidu  was
 because  of  his  unauthorized  absence.  Shri
 Naidu’s  appzal_  was  considered  by  the  appel-
 late  authority  which  did  not  find  sufficient
 grounds  to  revise  the  punishment,
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 Bearing  and  Injectors  Missing  from
 Transport  Stores  of  Indian  Airliaes

 5354,  SHRI  PILOO  MODY  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  around  July/August,  1969,
 some  bearings  and  injectors  worth  Rs.
 85,000/-  in  all  were  missing  from  the  Trans-
 port  Stores  of  Indian  Airlines  ;

 (b)  if  so,  whether  any  charge-sheet  was
 issued  to  and  action  taken  against  the  perscn
 incharge  or  anyone  in  the  department  ;

 (c)  how  many  Dakota  ol)  coolers  are
 missing  since  967  ;  and

 (d)  the  action  taken  by  the  Corporation
 in  this  regard  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH):
 (a)  Bearings  and  _  injections  worth  Rs.
 22,892.15  were  found  missing  from  tbe
 transport  stores  of  Indian  Airlines  in  Bombay
 region.

 (b)  In  three  instances  no  prima-facte
 case  could  be  established  against  any  indivi-
 dual.  In  one  case  departmental  action  has
 been  initiated  against  two  States  Holders  and
 it  is  in  progress.

 (c)  Six  Dakota  oil  coolers  were  detected
 as  missing  at  Bombay.

 (d)  The  enquiry  conducted  in  the  case
 revealed  that  the  behaviour  and  activities
 of  a  chowkidar  were  found  to  be  suspicious
 and  his  services  were  terminated.

 Welding  Machine  Imported  by  IAC

 5355,  SHRI  PILOO  MODY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  any  Welding  machine  was
 imported  vide,  IAC  Order  No.  HQ:  CS:
 EE-66(4)/87  dated  the  I2th  March  966  ;

 (b)  whether  it  is  a  fact  that  this  machine
 is  not  at  all  useful  to  the  Corporation  and  is
 tusting  away  without  any  use  being  made  of
 it;

 (c)  if  80,  what  was  the  cost  to  IAC  of
 such  a  machine  ;  and

 (d)  which  other  machines  and  com-
 ponents  are  lying  without  any  use  and  rusting
 ewey  ?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.

 (b)  The  installation  of  the  machine  has
 been  postponed  till  the  workshops  are
 moved  into  new  hangars  where  adequate
 rower  supply  will  be  available.  There  has
 also  been  delay  in  the  receipt  of  full  technical
 data  regarding  erection  and  operation  of  this
 machine.

 (c)  £5,020.00.
 (d)  In  Delhi  region  some  machinery  and

 equipment  are  lying  unused.  This  is  because
 some  items  of  machinery  were  received  in  a
 damaged  condition  and  some  have  become
 redundant  as  a  tesult  of  stoppage  of  certain
 types  of  work.

 Overtime  Allowance  to  Central  Govern-
 ment  Employees

 5356.  SHRI  BAIDHAR  BEHERA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Central
 Government  employees  are  not  allowed
 overtime  allowance  for  one  hour  following
 the  normal  working  hours  of  duty  ;  and

 (b)  if  80,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 (b)  The  Second  Pay  Commission  recom-
 mended  that  in  the  case  of  office  staff,  claim
 to  overtime  allowance  shou!d  arise  only  for
 duty  put  in,  in  excess  of  45  minutes  beyond
 the  prescribed  hours  on  any  working  day,
 i.e.,  no  compensation  should  be  paid  for  the
 first  45  minutes  of  overtime  work.  In  their
 view,  the  distinction  was  necessary  on
 account  of  shorter  hours  of  work  of  office
 staff.  The  first  45  minutes  of  free  work  was
 raised  to  one  hour  during  the  emergency  in
 962  as  a  measure  of  economy  in  Govern-
 mental  expenditure.

 Departments  In  the  Army,  Navy  800  Air
 Force  under  Sphere  of  the  Pay

 Commi.  sion

 5357,  SHRI  MANGALATHUMADAM  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  of  the  main  departments
 in  the  Army,  Navy  and  Air  Force  which
 have  been  under  the  sphere  of  the  functions
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 of  the  Pay  Commission  for  its  study  for
 recommending  the  revision  of  pay  structure  ;
 and

 (b)  whether  the  border  forces  are:  also
 included  in  the  sphere  of  its  examination  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  In_  accordance
 with  para  2(v)  of  Ministry  of  Fiaance
 Resolution  No.  F,  7(25)  8,  III(A)/69  dated
 230  April,  1970,  as  amended,  the  Pay
 Commission  is  required  to  enquire  into  and
 make  recommendations  on  the  structure  of
 emoluments  including  benefits  in  cash  and
 kind  and  Death-cum-Retirement  benefits  of
 personnel  belonging  to  the  Armed  Forces,
 having  regard  to  their  terms  and  condition
 of  service.  Civilians  in  Defence  Services
 also  come  within  the  scope  of  enquiry  of  the
 Pay  Commission.

 (b)  Yes,  Sir.

 Credit  advanced  by  Nationalised  Banks
 to  Neglected  Areas  of  Bihar,  Assam  and

 J.  &  K.

 5358.  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  800  on  the  20th  November,
 1970,  and  state  :

 (a)  what  special  steps  are  being  taken  to
 bring  the  neglected  areas  Hike  Bihar,  Assam
 and  J  &  K  on  per  with  other  States  ;

 (b)  whether  it  is  being  proposed  to
 earmark  5.)  per  cent  of  baking  credit  to  the
 Agricultural  and  rural  industries  sector  ;
 and

 (c)  if  so,  the  details  thereof,  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN):  (a)  The  main  reason  for
 inadequate  bank  credit  to  sectors  like  agri-
 culture  and  small  scale  industry  in  the
 States  of  Bihar,  Assam,  and  J  &  K_  is  due  to
 the  fact  that  the  development  of  banking  in
 these  States  is  not  wide  enough.  Under  the
 Lead  Bank  Scheme,  all  the  districts  in  these
 States  have  been  allotted  among  the  public
 sector  banks  for  identifying  areas  and
 seetors  which  are  urgently  in  need  of  banking
 facilities  and  initiating  action  to  mest  the
 needs.  The  banks  have  also  been  advised
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 by  the  Reserve  Bank  to  examine  the  feasibi-
 lity  of  opening  offices  on  a  priority  basis  at
 centres  In  the  under-bankned  districts  in  the
 States  of  Assam,  Bihar,  Orissa  and  Nagaland
 without  waiting  for  the  completion  of
 detailed  surveys  of  the  districts  uncer  the
 Lead  Bank  Scheme.

 (b)  and  (c).  As  indicated  in  reply  to
 Unstarred  Question  No.  1800,  answered  in
 Lok  Sabha  on  20th  November,  1970,  every
 effort  is  being  made  by  the  banks  to  step  up
 their’  lending  to  agriculture,  small  scale
 industry  and  other  categories  of  small
 borrowers.  There  is,  however,  no  intention
 to  deny  credit  to  trade  or  industry,  required
 for  productive  purposes.  It  is  rot  considered
 necessary  or  desirable  to  earmark  aty  portion
 of  bank  credit  for  any  particular  sector  as
 such.

 Written  Answers

 Educational  Services

 5359.  SHRI  MANGALATHUMADAM  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  their  is  a  proposal  under
 consideration  of  Government  for  starting  an
 Educational  Service  on  the  lines  of  the  one
 like  I.  A.  S.  and  I.  F.  S.:

 (b)  whether  this  proposal  bas  been
 studied  by  the  University  Grants  Commission
 or  any  high  power  bcdy  under  the  Ministry  ;
 and

 (c)  if  so,  the  details  of  the  same  ?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR,  V.  K.  7२.  ५.
 RAO)  :  (a)  to  (०).  No,  Sir.  However  there
 is  a  proposal  to  constitute  a  Central  Educa-
 tional  Service.  Its  details  have  not  yet  been
 finalized.

 Construction  of  a  Bridge  across  River
 Ganga  near  Monghyr

 53.0.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  Government  have  received
 8097  representation  from  8  Member  of
 Parliament  about  the  construction  of  a
 bridge  across  the  river  Gana  near  Monghyr,
 an  important  town  in  Bihar  ;

 (b)  if  so,  the  main  arguments  in  support
 of  this  bridge  given  in  the  representation
 and  the  enclosed  documents  ;
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 (c)  whether  Government  propose  to
 undertake  a  feasibility  study  ;  and

 (d)  if  not,  the  reasons  for  not  examining
 the  proposal  in  depth  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  IQBAL  SINGH):  (a)  to  (०).
 Presumably  the  Member  is  referring  to  the
 Memorandum  submitted  by  the  Monghyr,
 Vikas  Samiti  to  the  Government  of  Bihar,
 a  copy  of  which  has  been  forwarded  by  him
 to  the  Government  of  India  for  having  the
 proposal  for  the  construct'on  of  the  purposed

 bridge  examined.  As  the  proposed  bridge  would
 fall  on  a  State  road,  the  Government  of  Bibar
 are  primarily  concerned  with  its  construction.
 The  State  Governnent  have,  therefor,  been
 requested  to  intimate  the  Action  taken/
 proposed  to  be  taken  on  the  Memorandum
 submitted  by  the  Monghyr  Vikas  Samiti.

 Wage  Increase  for  Government  Staff

 ‘5361,  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  with  reference  to  report  in  Hindustan
 Times  Of  the  28th  November,  970  that  the
 Kerala  Chief  Minister  favours  a  holiday  on
 wage  increases  for  Government  staff,  as
 during  the  last  four  years  his  Government
 had  expended  between  30  to  40  crores  of
 rupees  on  salary  increases,  which  diverted  to
 industrialisation  would  have  increased
 employment  opportunities,  what  steps  will
 be  taken  to  check  further  demands  of  staff,
 which  the  Pay  Commission  is  considering  ;

 (b)  whether  Goveroment  propose  to  refer
 to  the  Pay  Commission  to  consider  that
 increases  arising  from  inflation  are  funded
 to  the  Provident  Funds  of  the  employees,
 as  that  would  check  the  neutralisation
 of  the  increase  from  corresponding  increase
 in  prices  ;  and

 (c)  whether  the  Centre  will  consider
 giving  the  States  the  amcunt  required  by  the
 States  by  deduction  from  the  grants  it
 makes  outside  the  provisions  of  the  Finance
 Commission  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (8)  800  (b).  Accor-
 ding  to  the  terms  of  reference  of  the  3rd
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 Pay  Commission,  the  Commion  inter  alla
 will  make  its  recommendations  having
 regard,  among  other  relevant  factors,  to  the
 economic  conditions  in  the  country,  the
 resources  of  the  Central  Government  and  the
 demands  thereon  such  as  those  on  account  of
 developmental  planning,  defence  and  national
 security,  the  repercussions  on  the  finances  of
 the  State  Governments,  public  sector  under-
 takings,  local  bodies,  etc.  The  matters
 teferred  to  by  the  Hon’ble  Member  can  be
 considered  by  the  Government  only  after  the
 recommendation  of  the  Commission  in  this
 regard  become  available.

 (c)  No,  Sir.

 Malpractices  by  Architects  and  Engineers

 5362.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  by  a  Member  of  Parliament  to  the
 malpractices  indulged  in  by  top  architects/
 engineers  in  Government  and  semi-Govern-
 ment  seivices  in  Delhi  ;

 (b)  if  so,  the  names  of  the  officers  and
 the  nature  of  allegations  made  against
 them  ;

 (c)  whether  any  enquiry  has  been  order-
 ed  or  will  be  ordered  against  these  officers  ;
 and

 (d)  if  not,  the  reasons  for  not  holding
 an  enquity  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  V.
 RAO):  (a)  and  (b).  Yes,  Sir.  The  Member
 has  alleged  that  certain  top  architects/engi-
 neers  in  the  service  of  the  Central  Govern-
 ment  and  certain  autonomous  organisations
 are  engaging  themselves  in  private  practice
 and  designing  private  buildings  and
 Structures  and  supervising  their  construction.
 He  has  also  alleged  that  ‘Government
 machinery,  stationery  and  time”  are  being
 utilised  for  this  private  work.  The  names  of
 the  officers  and  the  type  of  private  work
 done  by  them,  as  given  by  the  Member,  is
 at  Annexure  I.

 (०)  and  (d).  Since  these  officers  are
 employed  in  other  Mioistries  and  organisa-
 tions,  not  under  the  control  of  the  Ministry
 of  Education  and  Youth  Services,  these
 allegatiocs  against  them  have  been  forwarded
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 to  the  concerned  Ministers/Heads  of  Organi-
 sations  for  detailed  enquiry  and  appropriate
 action.  As  for  the  allegation  that  a  senior
 architect  of  CPWD  has  designed  the  farm
 house  of  the  Prime  Minister,  the  correct
 Position  is  that  no  one  has  designed  ar  house
 for  the  Prime  Minister,  nor  does  the  Prime
 Minister  have  any  such  house.

 ANNEXURE  I
 1.  Shrt  J.  R.  Sehgal  Senior  Arckitect.

 Civil  Aviation,  New  Deshi.
 This  officer  designed  and  supervised  the

 construction  of  the  building  of  the  following
 plots  :—

 Plot  Nos.  B-I,  8-3,  B-8,  8-26,  8-50,
 C-I,  C-32  and  C-33.

 on  Shri  Ved  Prakash  Agarwal,  Chief  Archi-
 tect  of  Delhi  vevelopment  Anthority.
 This  officer  designed  and  supervised  the

 construction  of  the  building  of  Shri  C.  P.
 Malik,  Safdarjung  Development  Area,  Dehra
 Ismail  Khan  Cooperative  Society  situated  on
 Rohtak  Road,  and  he  is  also  associated  with
 the  construction  of  building  in  other  colonies.
 Shri  Punj  and  Shri  Jobri  of  DDA  are  work-
 ing  with  this  officer.
 3.  Shri  Dhamija,

 NUMC.
 4,  Shri  M.M.  Rana,  Senior  Architect  of

 C  P.wW.D.
 This  gentleman  has  designed  the  Farm

 House/Farm  of  the  Prime  Minister.

 Chief  Architect  of

 5.  Shri  £.  R.  Laroia,  Senior  Architect,
 C.P.W.D.

 Bauk  Board’s  Scheme

 5363.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  with  reference  to  the  Bank  Board’s
 Scheme,  what  will  be  the  increase  in  the
 cost  of  Directorates  fiom  the  new  scheme
 and  the  reason  for  having  two  full-time
 Directors  ;

 (b)  what  will  be  the  salaries  of  the  full-
 time  Directors  and  wi!l  they  be  related  to  the
 Salaries  of  the  highest  paid  government
 servants  ;

 (c)  the  reason  for  having  two  Directors
 from  the  staff  of  the  Bank  ;

 (d)  whether  the  Managing  Committee
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 will  not  dilute  the  authority  of  the  Board
 and  the  Managing  Directors,  and  if  not,
 what  advantages  it  will  have  over  the  Board,
 which  is  only  slightly  larger  ;

 (e)  whether  it  is  proposed  that  the
 Boa  of  Directors  should  include  represen-
 tatives  of  the  main  class  of  borrowers  to
 balance  the  representation  of  deposits  and
 of  agriculturists,  artisans  and  workers  ;  and

 .  (f)  what  are  the  relative  proportions  of
 borrowings  by  industry,  trade,  agriculture,
 workers  and  artisans  at  present  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  8.  CHAVAN)  :  (a)  Presumatly  informa-
 tion  is  desired  about  the  likely  increase  in
 expenditure  on  account  of  the  larger  Board’s
 envisaged  in  the  <cheme  as  compared  to  the
 first  Boards  of  Directors.  It  is  not  possible
 to  indicate  this  as  the  fees  and  sca'es  of
 travelling  and  halting  expenses  payable  to
 the  Directors  have  yet  to  be  decided  under
 Clause  47  of  the  Scheme  which  is  before
 Parliament.  The  Scheme  provides  that  while
 every  Bank  will  have  a  Managing  Director,
 another  whole-time  Director  may  be  appoint-
 ed  in  a  bank  if  it  is  considered  necessary  to
 do  so  in  the  interests  of  the  bank.

 (b)  While  fixing  the  salaries  of  the
 whole-time  Directors  in  consultation  with
 the  Reserve  Bank,  the  Central  Government
 will  take  into  consideration  all  relevant
 factors  including  the  salaries  of  the  appro-
 priate  level  of  Government  servants  and
 salaries  in  public  sector  enterprises.

 (c)  The  employees  of  a  bank  fall  in  two
 categories,  namely,  the  ‘award  staff’  who
 are  the  workmen  and  ‘non-award’  staff  who
 are  Officers,  It  would  not  be  fair  to  give
 representation  only  to  one  of  the  two  cate-
 gories.  Therefore,  it  has  been  provided  in
 the  Scheme  that  there  should  be  one  repre-
 sentative  from  each  of  the  two  categories  of
 employees.

 (d)  Under  Section  7(2)  of  the  relevant
 Act  the  general  superintendence,  direction
 and  management  of  the  affairs  and  business
 of  a  bank  vest  in  its  Board  of  Directors.
 The  Management  Committee  and  the  Mana-
 ging  Director  will  derive  their  powers  from
 the  Board,  as  provided  respectively  in
 Clauses  13(3)  and  6  of  the  Scheme.  The
 powers  and  functions  of  the  Managing  Com-
 mittee  and  the  Managing  Director  will  be
 clearly  demarcated  and  the  question  of  any
 overlapping  of  jurisdiction  between  the
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 Mauagement  Committee  and  the  Board  or
 the  Managing  Director  would  not  arise.

 (e)  In  addition  to  the  Directors  con-
 templated  in  section  9(3)  of  the  relevant  Act
 the  Scheme  envisages  that  the  Central
 Government  will  appoint  upto  a  maximum
 of  five  directors  from  among  persons  having
 special  know‘edge  or  practical  experience  in
 respect  of  one  or  more  matters  which  are
 likely  to  be  useful  for  the  working  of  the
 nationalised  bank.

 (f)  Banks  do  not  collicct  detailed  figures
 of  advances  to  workers  and  artisans.  Tenta-
 tive  estimates  indicate  that  as  about  the
 middle  of  970  the  respective  shares  in  the
 aggregate  advances  of  scheduled  commercial
 banks  to  industry,  commerce  and  agriculture
 were  approximately  of  the  orders  of  64%,
 17%  and  8%  respectively.

 Allotment  of  some  of  the  city  bus  routes
 to  private  operators  by  Delhi

 Administration

 5364.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  with  reference  to  the  report  in
 Hindustan  Times  of  the  lst  December,  9°0
 that  the  Delhi  Administration  may  allot
 some  of  the  City  Bus  Routes  to  Private
 Operators,  whether  this  collaboration  tet-
 ween  the  public  and  private  sectors  io
 Transport  is  proposed  to  be  commended  to
 all  State  Transport  systems  ;  and

 (b)  the  reasons  why  lcans  are  not
 advanced  to  State  Transport  Units,  which
 are  working  at  a  loss  and  without  deprecia-
 tion  of  their  stock  for  its  due  replacement
 whether  they  will  be  asked  to  explore  what
 routes  can  be  given  to  private  operators  ?

 THE  DEPUTY-MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS.
 PORT  (3HRI  IQBAL  SINGH)  :  (a)  Permits
 for  the  operation  of  stage  carriages  are
 granted  by  State/Regional  Transport  Autho-
 rities  constituted  by  the  State  Governments
 under  the  Section  44  of  the  Motor  Vehicles
 Act,  1939,  Since  the  executive  authority  in
 respect  of  road  transport  vests  in  the  State
 Governments,  it  is  for  them  to  consider
 whether  road  transport  services  may  be
 allowed  to  be  operated  by  the  public  and
 Private  sectors  jointly.
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 (b)  It  is  a  matter  for  the  State  Govern-
 ments  to  consider.

 Coal  Ash  Prodaced  by  National  Rayon
 Corporation

 5365.  SHRI  0.  BASUMATARI:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Coal  Ash  being  produced  at
 National  Rayon  Corporation  was  being  dis-
 posed  of  free  of  cost  for  the  past  8  years  :
 and

 (b)  whcther  at  the  insistence  of  the  new
 Directors  of  the  Board  tenders  were  invited
 and  the  said  Corporation  shall  now  fetch
 Rs.  5  lakhs  rer  year  frcm  the  sale  of  the
 same  coal  ash  3

 THE  MINISTER  OF  COMPANY  AF
 FAIRS  (SHRI  RAGHUNATHA  REDDY)  :
 (a)  In  the  Inspec‘ion  Report  under  209(4)
 of  the  Companies  Act,  1956,  there  are
 teferences  to  disposal  of  coal  ash,  free  of
 cost,  during  some  of  the  years.

 (b)  According  to  the  Inspection  Report,
 the  matter  was  considered  by  the  Board  in
 March,  1970,  and  necessary  steps  were  taken
 to  call  for  tenders.  It  is  observed  by  the
 Inspectcr  in  this  context  that  it  is  learnt
 that  the  company  has  awarded  the  contract
 for  clearance  of  coal  ash  to  Messrs  National
 Transport  Co.  at  Rs.  5.3]  per  ton.

 Bap  on  Planting  and  Cultivation  of
 Hasbish

 5366.  SHRI  CHENGALRAYA
 NAIDU  :

 SHRI  R.  BARUA  :
 Will  the  Minister  of  FINANCE  be

 pleased  to  state  :
 (a)  whether  the  Government  propose  to

 ban  planting  of  the  Hashish  and  its  cultiva-
 tion  in  the  country  ;

 (b)  whether  State  Governments  have
 beep  consulted  on  this  issue  and  if  so,  their
 views  ;  and

 (c)  whether  any  licensing  system  would
 be  set  for  permitting  cultivation  and  plant-
 ing  of  Hashish  in  certain  areas  of  the
 country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
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 CHARAN  SHUKLA)  :  (a)  and  (b).  Culti-
 vation  of  cannabis  plant  for  production  of
 Hashish  (Charas)  is  banned  since  long  in
 the  country.

 (c)  Question  does  not  arise.

 12.01  brs,
 CALLING  ATTENTION  To  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SHRI  SHRI  CHAND  GOYAL  (Chaadi-
 garh):  I  would  like  to  raise  a  point.  I  had
 given  notice  of  acaliing  attention  motion
 regarding  the  agitation  in  Chandigarh  and
 the  discontent  among  the  people  there.  The
 reply  which  was  given  by  the  Minister  of
 Home  Affairs,  Mr.  K.C.  Pant,  was
 absolutely  unsatisfactory.  He  had  said  that
 there  was  a  responsibility  of  the  Central
 Government  towards  the  people  of  Chandi-
 gerh.  I  want  to  know  whether  the
 Chandigarh  Administration's  recommenda-
 tions  contained  something  irresponsible  which
 compelled  the  Minister  to  say  that  they  also
 owe  8  responsibility  towards  the  people  of
 Chandigarh.

 The  position  is  that  the  rents  in  Chandi-
 garh  are  increasing  at  a  high  rate,  thata
 student  to  hire  a  room  for  Rs.  70  per
 month,  and  a  Government  employee  who
 gets  Rs  300  has  to  pay  Rs.  50  for  bis
 accommodstion,

 Kindly  hear  me  because  you  have  not
 admitted  my  calling  attention  motion.

 An  agitation  is  going  on.  Hunger  strikes
 and  chain  fasts  are  going  on  for  eight  days
 because  the  problem  is  so  serious,  it  is
 affecting  59  to  60  thousand  people.  All
 Government  employees,  students  and
 members  of  the  trading  community  are  very
 much  hard  hit,  and  this  is  why  this  has
 become  a  mass  movement  there.  The  agita-
 tion  is  of  the  common  man  there.  Now  they
 are  resorting  to  hunger  strikes  and  chain
 fasts,  and  the  Minister  must  assure  us  as  to
 when  they  will  bring  the  necessary  legislation
 or  at  least  the  segulation  of  rents.  This  is  a
 very  serious  problem  which  is  agitating  the
 minds  of  the  Chandigarh  people  for  a  icng
 time.

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 The  Minister  may  be  asked  to  makea
 statement  regarding  the  atrocities  committed
 in  the  Midnapore  Central  Jail.  Yesterday  it
 was  raised  specifically.
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 att  wen  बिहारी  वाजपेयी  (बलरामपुर):
 भ्रध्यक्ष  महोदय,  रूल  377  के  भप्रन्तगंत  में  एक
 मामला  उठाना  चाहता  हूं  7  यह  मामला  सारे
 सदन  से  सम्बन्धित  है।  समाचार-पत्रों  में  खबर
 छुपी  है  कि  मन्त्रि  मंडल  की  किसी  बैठक  में

 पालियामेंट  के  मेम्बरों  को  टेलिविजन  के  लिए
 कर्जा  देने  से  मना  कर  दिया  गया  है।हम
 जानना  चाहते  हैं  कौन  ऐसे  सदस्य  हैं  जो  टेलि-
 विज्ञन  के  लिए  कर्जा  चाहते  हैं  ?  हमने  कर्जा
 नहीं  मांगा  है  लेकिन  सारे  सदस्यों  को  बदनाम
 किया  जा  रहा  है।  यह  मामला  किसने  कैबिनेट
 में  भेजा  ?  वे  कौन  से  सदस्य  हैं  जोकि  सरकार
 के  लोन  के  मोहताज  हैं?  पालंमेंट  के  मेम्बरों
 के  बारे  में  इस  तरह  की  खबर  देना  जैसे  सारे
 ही  मेम्बर  टेलिविजन  चाहते  हैं,  वे  सरकार  के
 दरवाजे  पर  खड़े  हैं  कहां  तक  उचित  है  ?  आप
 सरकार  से  पूछें  कि  वे  कौन  मेम्बर  हैं  जो  कर्जा
 चाहते  हैं  ?  इसमें  सारे  सदस्यों  को  बदनाम
 करने  की  जरूरत  नहीं  है  ।...  (व्यवधान)...  वे
 कौन  लोग  हैं  कर्जा  मांगने  बाले  ?

 MR.  SPEAKER  :  The  Minister  will  clear
 the  position  in  the  course  of  the  day.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  I  am_  speaking  subject  to
 correction,  but  so  far  as  I  kno-,  it  wasa
 general  proposition.  Ido  not  know  whether
 individual  Members  of  Parliament  had
 approached  the  government  in  this  regard  or
 whether  it  was  a  general  proposal.

 श्री  प्रटल  बिहारी  वाजपेयी  :  भ्रध्यक्ष
 महोदय,  यह  सामला  उलभक  गया  है।  प्रधान
 मंत्री  बताने  की  कृपा  करें  कि  क्या  मंत्रि  मण्डल
 ने  वह  तय  किया  है  कि  पालियामेंट  के  मेम्बरों  को
 टेजिविजन  के  लिए  कर्जा  नहीं  दिया  जायेगा
 धौर  भ्गर  यह  तय  किया  है  तो  इसको  तय
 करने  की  जरूरत  क्यों  पड़ी  ?  थे  कौन  हे  मेम्बर

 हैं  जो  कर्जा  चाहते  हैं  ?५
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 झीमती  हन्दिरा  गांधी  :  जहां  तक  मेरा

 प्रनुमान  है  कोई  खास  मेम्बर  नहीं  थे,  शायद
 सामान्य  प्रस्ताव  था  ।  मेम्बर्स  ने  शायद  कभी

 द्कहा  होगा  ।

 Bo  राम  सुमग  सिह :  इसको  वापिस

 लीजिए  ।  इधर  किसी  मेम्बर  ने  नहीं  मांगा  है  ।

 -(व्यवधान)

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सबर)  :
 अध्यक्ष  महोदय,  मैं  यह  जानना  चाहता  हूँ  कि

 सुप्रीम  कोर्ट  का  जो  फैसला  श्रीवी  पर्सेज़  के
 बारे  में  हुआ  है  उसको  गवर्नेंट  ने भ्रब  देख
 लिया  होगा  तो  ब  सरकार  का  माइन्ड  किघर
 जा  रहा  है  ?  आया  बह  स्पेशल  सेशन  बुनाकर
 बिल  ला  रहे  हैं  या कोई  बिल  ला  ही  नहीं  रहे
 हैं  या  फिर  प्रिन्सेज़  क ेसाथ  बातचीत  कर  रहे
 हैं  ?  भाखिर  सरकार  क्‍या  करना  चाहती  है  ?

 -(व्यवधान)

 श्री  ध्टल  बिहारी  बाजपेयी :  झष्यन्न

 महोदय,  प्रधान  मन्‍्त्री  मे  भ्रभी  तक  यह  नहीं
 बताया  कि  कैबिनेट  ने  कर्जा  न  देने  के  बारे  में
 फैसला  किया  या  नहीं  ।  वे  कहती  हैं  कि  सन्हें
 याद  नहीं  है  ।  कैबिनेट  की  मीटिंग  हुई  होगी,
 उसकी  भ्रध्यक्षता  उन्होंने  की  होगी  तो  मैं  जानना
 चाहता  हूं  कर्जा  किसने  मांगा  है।  (व्यव-
 धान)...

 श्रीमती  इंबिरा  गांधी  :  मेंने  जो  जवाब
 दिया  उसमें  निहित  था  कि  एक  प्रस्ताव  प्राया
 था...

 की  झटल  बिहारी  बाजपेयों:  किसकी
 हरफ  से  आया  था  ?

 श्रीमती  इंविरा  गांधो  :  प्रस्ताव  मिनिस्टर
 की  तरफ  से  भाया  था।  मैं  यह  कह  रही  हूँ  कि
 जहां  तक  मुझे  मालूम  हैं  किसी  खास  मेम्बर  ने
 नहीं  मांग  की  थी  बल्कि  एक  प्राम  बात  उठी
 होगी  जो  हमारे  सामने  रखी  गई  लेकिन  हमने
 जो  निर्शंय  लिया  है  उससे  आपको  खुशी  होगी।
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 [श्रीमती  इन्दिरा  गांधी ]
 सोंधी  साहब  ने  एक  बात  कही  है  उस  पर

 हम  जरूर  विचार  करेंगे  ।

 He  would  like  to  appear  on  television
 and  not  just  to  view  it.

 श्री  कंवर  लाल  गुप्त  :  मैंने  जो  बात  पूछी
 थी  उसके  सम्बन्ध  में  प्रघान  मंत्री  बतायें  कि
 उनका  माइन्ड  किघर  जा  रहा  ?  ...(व्यव-
 घान)...

 डा०  रास  सुमग  सिंह :  मैंने  मिदनापुर
 के  बारे  में  कहा  था  ?

 अ्रध्यक्ष  महोदय  :  मिदनापुर  के  बारे  में
 स्टेटमेन्ट  करेंगे  ।  ...(व्यवधान)...

 श्री  कंवर  लाल  गुप्त  :  मैंने  यह  पूछा  था
 कि  सुप्रीम  कोर्ट  के  फैसले  पर  क्‍या  सरकार  ने
 लीगल  श्रास्पेकक  की  जांच  कर  ली  है?

 (व्यवघान) ...

 Bro  रास  सुमग  सिह  :  कल  वहां  पर
 एक  दर्जन  आदमी  मारे  गए  हैं  तो  कब  दिया
 जायेगा  जवाब  ?

 श्रीमती  इंदिरा  गांधी  :  इसका  जवाब  तो

 बहू  देने  जा  रहे  हैं  dees  (व्यवधान)...

 SHRI  70.  SURYANARAYANA  (Eluru)  :
 For  the  production  of  consumer  goods,
 facilities  are  already  being  given  from  the  co-
 operative  banks,  from  the  private  banks,  from
 the  commercial  banks,  from  the  Governmeat
 nationalised  banks.  So,  there  is  no  pecessity
 from  the  Government  side  to  give  them
 any  more  special  facilities  particularly  in
 these  hard  days  when  every  one  suffers.
 (/nterruption)

 श्री  कंवर  लाल  गुप्त  :  प्रध्यक्ष  महोदय,
 इन्होंने  कोई  इन्टेरिम  फैसला  लिया  है  या  नहीं  ?

 इनके  लीगल  एक्सपटंस  ने  क्‍या  राय  दी  है?
 बया  सरकार  स्पेशल  सेशन  कराने  जा  रही  है
 गा  नहीं  ?  इसमें  तीन  चार  महीने  के  इन्टेरिम
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 पेमेन्ट  की  भी  बात  है,  वह  पेमेन्ट  करेंगे  या

 नहीं  करेंगे  ?

 श्रीमती  इन्विश  गांधी  :  जजमेंट  बहुत
 पेचीदा  भ्रौर  लम्बा  है।  उस  पर  पूरी  तरह  से
 विचार  किया  जा  रहा  है

 SHRI  S.M.  BANERJEE
 Yesterday,  I  raised  two  issues,  and  I  was
 seriously  thinking  that  the  Minister  of
 Foreign  Trade  or  the  Minister  of  Labour
 and  Employment  would  kindly  make  a
 statement,  because,  today  is  the  last  day  of
 this  session.  That  is  what  I  said.  There  is
 already  a  cry  by  the  textile  workers  in
 Kanpur.  This  is  concerning  the  Central
 Government,  because  the  Central  Govern-
 ment  is  concerned  in  two  ways.  It  is  the
 non-implementatiou  of  the  Wage  Board
 award  by  the  J  and  K  Industries,  one  of  the
 biggest  employers  in  Kanpur  among  the
 textile  industry.  Secondly,  they  are  trying
 to  implement  the  scheme  o'  rationalisation.
 Thirdly,  there  is  a  shortage  of  cotton.  They
 have  taken  this  pretext,  and  have  laid  off
 workers,  and  have  closed  down  the  mills,
 throwing  10,000  textile  workers  on  to  the
 streets.  I  expect  that  the  Minister  of
 Foreign  Trade  will  make  a  statement.  I  have
 sent  a  letter  already  to  him,  and  you  have
 passed  on  my  letter  to  him.  Let  him  kindly
 make  a  statement.  I  would  urge  upon  you
 to  ask  him  to  make  a  statement.  Today  is
 the  last  day  of  this  session.  So,  to  avoid  a
 general  strike  of  all  the  taxtile  workers  in
 Kanpur,  a  statement  should  be  made.

 (Kanpur)  :

 The  Prime  Minister  should  also  make  a
 statement  about  this:  It  was  raised  in  the
 other  House  also.  The  Government  said
 that  Government  have  an  open  mind  about
 the  Supreme  Court  judgment.  Open  mind
 sometimes  means  vacant  mind  also.  We
 want  a  special  session  to  pass  the  Bill.  We
 do  not  want  the  princes  to  get  a  copper  from
 this  Government.  The  Bill  should  be  brought
 without  providing  for  any  commpensation.

 SHRI  M.L.SONDHI  (New  Delhi)  :
 There  are  certain  specific  problems  about
 New  Delhi.  Sir,  we  have  been  seeing  the
 skyline  of  New  Delhi.  So  many  multi-
 storeyed  buildings  are  coming  up  and  there
 is  no  law  to  regulate  it.  All  sorts  of
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 problems  are  arising  out  of  it,  including
 crimes,  corruption,  etc.  I  want  an  assurance
 that  there  will  be  a  thorough  enquiry  by  the
 CBI  into  it.  I  also  want  an  assuraace  that
 special  steps  will  be  taken  to  provide  for
 polict  afrangements,  for  which  I  would  like
 a  high  level  cell  to  be  set  up  to  handle  the
 new  problems.  There  should  be  a  high
 level  grievance  redress  cell  for  the  police.
 There  is  a  lot  of  discontent  amongst  the
 police  and  it  has  to  be  looked  into.  Then,
 crimes  have  doubled  in  Delhi  since  last  year.
 About  all  these  prob!ems,  somebody  should
 make  a  statement,  either  the  Prime  Minister
 or  the  other  ministers  concerned.  They
 should  not  ignore  New  Delhi.

 RE  ;  PROCEDURE  FOR  DEALING
 WITH  ALLEGATIONS  AGAINST

 OUTSIDERS

 SHRI  5.  KUNDU  (Balasore)  :  Sir,  with
 all  respect  to  you,  I  would  like  to  say  some-
 thing  When  I  say  this,  I  request  you  not
 to  take  it  that  Iam  commenting  on  your
 action.  Yesterday  I  raised  the  matter  about
 your  rulling.  It  is  my  humble  submission—
 not  a  comment  on  your  ruling  that  I  felt
 yesterday  that  the  ruling  you  gave,  _  it
 will  erode  the  powers  and  privileges  given
 to  Members  under  the  Constitution.  I
 pointed  out  to  you  at  least  two  major
 departures.  Earlier,  if  anybody  wanted  to
 make  an  allegation,  he  had  only  to  intimate
 it  to  the  Speaker.  Now  you  have  said  that
 permission  has  to  be  sought.  My  _  personal
 opinion  is,  bv  this  ruling  the  power  given  to
 us  to  make  a  statement  in  the  House  without
 fear  or  favour  has  been  eroded  considerably.
 I  understand  the  Rules  Committee  which
 met  yesterday  could  not  discuss  the  matter
 because  they  were  engrossed  w:th  a  lot  of
 other  things.  I  would  request  you  to  take  the
 House  into  confidence  and  tell  us  what
 exactly  is  the  position,  You  said,  the  leaders
 of  the  parties  and  other  members  who  are
 interested  can  talk  to  you.  I  would  request
 you  to  talk  to  them  over  this  matter  or  put
 the  whole  matter  before  the  Rules  Com-
 mittee.

 MR.  SPEAKER  :  I  am  very  grateful  to
 you  for  bringing  it  to  my  notice.  There  is
 a  lot  of  misunderstanding  about  it.  At  the
 outset,  I  must  assure  you  that  it  ig  much

 against  Outsiders
 beyond  my  intention  that  it  should  in  any
 way  erode  the  powers  and  privileges  of
 members.  I  assure  you  about  that.  This
 House  has  laid  down  acertain  procedure
 and  I  was  asked  in  this  House  to  give  some
 ruling.  I  avoided  giving  a  ruling  ;  I  did  not
 want  to,  but  the  House  insisted  on  it.  I

 “said,  I  cannot  give  a  ruling  offhand.  So,  I
 just  went  into  the  procedings  of  the  previous
 Rules  Committees  and  also  rule  353.  I  am
 told  there  is  objection  to  the  words  ‘“‘permis-
 sion  by  the  Speaker”.  Is  there  anything
 else  ?

 SHRI  S.M.  BANERJEE  (Kanpur):
 Also,  you  said  it  shall  not  form  part  of  the
 record,

 MR.  SPEAKER:  I  will  explain  it  to
 you.  Ihave  told  the  leaders  who  met  me
 and  sent  suggestions  that  leave  aside
 whether  it  is  my  ruling  or  not  I  have  only
 referred  to  rule  353  and  two  quotations  from
 the  proceedings  of  the  Rules  Committee—I
 would  be  glad  to  refer  it  back  to  the  Rules
 Committee.  I  relied  on  three  things-  rule
 353  and  two  decisions  of  the  Rules  Com-
 mittee.  Rule  353  provides  for  “previous
 intimation”  in  which  case  I  do  not  come
 into  the  picture.

 SHRI  NATH  PAI  (Rajapur)  :  If  you  are
 referring  it  to  the  Rules  Committee  may  I
 humbly  submit  that  we  do  not  proceed  with
 further  discusston  ?

 MR.  SPEAKER:  Let  me  explain  the
 position.  Then  you  can  decide  what  you
 want.  Rule  353  refers  to  “previous
 intimation”.  But  that  is  not  adhered  to
 sometimes.  I  was  asked:  if  the  member
 had  not  given  previous  intimation,  how  did
 I  allow  it?  As  you  know;  in  the  case  of
 Shri  Shashi  Bhushan  he  did  not  give  it  and
 then  there  was  apology,  There  was  no
 necessity  of  going  into  this  procedure—if  he
 had  not  given  previous  intimation,  then  the
 member  should  be  made  to  express  regret  io
 the  House.  I  did  not  like  it.  When  the
 previous  intimation  comes,  tne  Speaker  does
 not  come  in;  it  automatically  goes;  I  do
 not  come  in.  I  do  not  sit  asa  judge  and
 I  do  not  scrutinise  whether  this  has
 happened  or  this  has  not  happened.  If  there
 is  no  previous  intimation,  then  comes  the
 question  of  my  permission,  because  I  did
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 [Mr.  Speaker]
 not  permit  it;  there  is  ro  permission
 because  there  is  no  previous  intimation,  But
 if  you  say  ‘“‘with  previous  intimation”  and
 that  is  not  given  and  then  Speaker’s  permis-
 sion  is  not  sought,  then  better  scrap  rule
 353.  That  is  all  what  I  want  to  say.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  I  think  you  now  have  some-
 what  clarified  it.  But  let  it  be  categorically
 stated  that  if  a  member  gives  you  intimation
 then  he  can  make  the  allegation,  whatever
 itis.  If  he  has  not  intimated  to  you,  then
 he  will  have  to  seek  your  permission  to
 raise  it.  Is  that  your  ruling  ?  If  he  gives
 intimation,  then  there  is  no  question  of  any
 permission.

 MR  SPEAKER  :  If  he  writes,  I  do  not
 come  in  ;  80,  no  question  of  my  permission.

 SHRI  NATH  PAI:  You  have  suggested
 that  it  will  be  desirable  to  refer  the  whole
 matter  to  the  Rules  Committee  If  that  is
 your  intention,  I  would  very  much  like  to
 support  it  and  I  suggest  that  we  better  do
 not  proceed  with  it  here.  I  do  not  see  how
 you  reached  the  conclusion  that  353  needs
 to  be  scrapped.  It  is  a  question  of  different
 interpretation.  Till  we  change  it  your
 interpretation  will  prevail,  But  I  submit  that
 the  whole  matter  should  be  referred  to  the
 Rules  Committee,  which  is  the  competent
 body  to  deal  with  it.

 MR.  SPEAKER:  Yesterday  I  saw  some
 very  good  friends  of  mine  were  agitated
 over  it.  There  isno  question  of  obstinacy.
 Iam  the  servant  of  the  House.  I  am  not
 the  master  of  this  House.  The  Speaker  is
 the  servant  of  this  House.  I  am  to  be  guided
 by  your  wishes.  When  you  asked  me  to
 interpret  it,  I  gave  the  genesis  ;  I  quoted
 the  rule  and  the  proceedings  of  the  Rules
 Committee.  If  you  think  that  the  previous
 decision  of  the  Rules  Committee  on  rule
 353  should  be  reversed,  you  better  discuss  it.
 Then  my  ruling  would  be  based  on  that.  If
 the  Rules  Committee  comes  to  another
 conclusion,  my  ruling  will  be  based  on
 that  conclusion.  What  is  the  fuss  about  it  ?
 (Interruptions...

 MR.  SPEAKER:  We  will  now  take  up
 the  next  item  (Jnterruptions)  As  this  is  the
 Jast  day,  ]  assure  you  J  wil)  accommodate
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 all  of  you,  but  one  ata  time.  I  will  have
 to  move  from  one  side  to  another  side.  Some
 of  you  skould  have  more  patience.

 DR.  RAM  SUBHAG  SINGH  (Burar)  :
 The  IAC  and  Air  India  flights  are  in  com-
 plete  doldrums  and  nothing  is  being  done  to
 correct  them,  because  the  IAC  administration
 has  gone  to  dogs.  Therefore,  something  con-
 crete  should  be  done,  not  to  penalise  the
 pilots  but  to  correct  the  administration  and
 to  restore  the  flights.  The  Minister  should
 make  8  sta’ement.

 श्री  रवि  राय  (पुरी):  झध्यक्ष  महोदय,
 मैं  श्राप  की  भ्नुमति  से  दो  सवाल  उठाना

 चाहता  हूँ  7  पहला  सवाल  यह  है  कि  26  जून,
 967  को  उड़ीसा  विधान  सभा  के  25  सदस्यों

 श्रौर  लोक  सभा  के  6  सदस्यों  ने  राष्ट्रपति  को

 भूतपूर्व  मुख्य  मन्त्रियों  के  भ्रष्टाचार  के  बारे  में
 जांच  करने  के  लिए  एक  याचिका  दी  थी  1  उस
 समय  श्री  चव्हाण  गृह  मंत्री  थे  भ्रौर  उन्होंने
 उड़ीसा  के  मुख्य  मन्त्री  श्री  आर०  एन०  सिंह
 देव  को  लिखकर  दिया  कि  वह  इसके  बारे  में
 जांच  करवायें  |  मुख्य  मन्त्री  ने कहा  कि  उसमें
 कोई  प्राइमा  फेसी  केस  नहीं  है।  फिर  श्री

 चन्हाण  ने  भ्राग्रह  किया  कि  किसी  हाई  कोर्ट
 या  सुप्रीम  कोर्ट  जज  को  लेकर  जांच  करवाई
 जाये  ।  सुप्रीम  कोर्ट  के  एक  भूतपर्व  जज  श्री
 मधोलकर  को  लेकर  जांच  कमिशन  बिठलाया
 गया  ।  भ्रव  उस  कमिशन  की  रिपोर्ट  भरा  गई  है
 और  प्खबारों  में  प्रकाशित  भी  हो  गई  है

 मैंने  श्राप  को  लिख  कर  दिया  है  भौर  मैं

 चाहता  !  कि  गृह  मन्त्रालय  की  तरफ  से  इस
 रिपोर्ट  को सवन  पटल  पर  रक्‍्खा  जाये  ।  बूंकि
 25  विधान  सभा  के  सदस्यों  और  6  लोक
 सभा  के  सदस्यों  ने  लिखकर  दिया  था,  इसलिए
 लोक  सभा  भी  बीच  मैंथा  जाती  है  भारत
 सरकार  इससे  सम्बन्धित  है।  इसलिए  मैं  आप
 की  प्तुमति  से  मघोलकर  कमिशन  का  एक
 वाक्य  पढ़कर  सुनामा  चाहता  हैं  a  वह  इस
 प्रकार  है  ;
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 “It  is  in  the  public  interest,  even  at
 this  point  of  time,  to  constitute  a  com-
 mission  of  inquiry  against  Dr.  Mahatab.”

 ब््ह  उन्होंने  बाकायदा  लिखकर  दिया  है।
 मैं  आपकी  अनुमति  से  मघोलकर  कमिशन  की
 रिपोर्ट  की  एक  प्रति  सदन  पटल  पर  भी  रखना
 चाहता  हूं।

 श्री  राम  सेवक  यादव  (बाराबंकी)  :  मैं
 चाहता  हैं  कि  मंधोलकर  कमिशम  का  प्रतिवेदन
 भ्राप  सदन  पटल  पर  रखने  की  श्रनुमति  दें  ।

 क्री  रवि  राय  :  यह  डाकुमेंट  पब्लिश  हो
 चुका है  और  वह  गवनंमेंट  पब्लिकेशन  है।
 मेरा  दूसरा  प्वाइंट  यह  है  कि  श्राप  को  मालूम
 होगा  कि  श्राम  धुनाव  के  पहले  उड़ीसा  में  एक
 ट्रेक्टर  स्कैन्डल  के  बारे  में  चर्चा  चल  रही  थी
 उसमें  करीब  24  लाख  रु०  का  घोटाला  था।
 सी०  बी०  श्ाई०  की  एन्‍क्‍वायरी  भी  हुई  है।
 ऑ्ांध  प्रदेश  के  मामले  में  उन्हें  90  प्रतिशत
 ऐडवान्स  दिया  जा  घुका  था  |  मैंने  इसके  बारे
 में  एक  शार्ट  नोटिस  क्वेदचन  भी  दिया  था।
 उसमें  भारत  सरकार  के  अफसर  भी  फसे  हैं
 शरीर  उड़ीसा  सरकार  के  झ्फसर  भी  फंसे  हैं।
 मैं  श्रापके  माध्यम  से  कहना  चाहता  हूं  कि  सर-
 कार  इस  पर  रोकनी  डाले  ।34  लाख  रुपये
 का  ट्रैक्टर  स्कन्डल  हुआ,  लेकिन  उड़ीसा  सर-
 कार  को  एक  भी  ट्रैक्टर  नहीं  मिला  जब  कि
 90  परसेंट  ऐडवान्स  इस  फमं  ने  ले  लिया  था।

 इसमें  सी०  बी०  श्राई०  एन्कवायरी  भी  हो  की
 है।

 SHRI  प्र.  २.  MUKERJEE  (Calcutta—'
 North-East):  Are  we  paid  by  the

 zal

 to  waste  the  time  of  the  House?  Are  we
 paid  by  the  country  to  be  a  part  of  this  kind
 of  a  circus  ?

 SHRI  SURENDRANATH  DWIVEDY  :
 This  is  a  public  document  published  by  the
 Government  of  Orissa.  There  should  be  no
 objection  to  putting  it  on  the  Table.

 MR.  SPEAKER  :  His  position  is  that
 the  commission  was  appointed  by  the  State

 against  Outsiders
 Government,  not  by  the  Government  of
 India,  over  the  State  Government's
 Ministers.

 MR.  SPEAKER  :  I  will  have  to  con-
 sider  it.

 sit  रवि  राय  :  सेंट्रल  गवर्नमेंट  ने  उड़ीसा
 सरकार  से  कहा  ।  यहां  श्री  चव्हाण  उपस्थित
 हैं,  वह  इस  बारे  में  बतला  सकते  हैं।  यह
 पब्लिश्ड  डाकुमेंट  है।  श्राप  इस  पर  बाद  में
 विचार  कीजियेगा  श्लौर  फंसला  दीजियेगा।  में
 आप  की  अनुमति  से  इसकों  सदन  पटल  पर
 रखना  चाहता  हूं  t  .

 MR.  SPEAKER :  I  will  have  to  examine

 SHRI  SURENDRANATH  DWIVEDY  :
 If  the  Government  is  prepared  to  lay  it  on
 the  Table  of  the  House,  it  will  be  very
 good.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENT
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT)  :  Sir,  about  this  ioquiry.....-

 SHRI  S.M.  KRISHNA  (Mandya)  :  I
 also  want  to  say  something  so  that  the  reply
 of  the  hon.  Minister  may  be  a  comprehensive
 one.  He  referred  to  Orissa.  May  I  refer  to
 the  charge-sheet  that  has  been  filed  against
 the  Government  of  Mysore  by  about  40
 Members  of  the  Mysore  _  legislators...
 (Interruptions)

 MR.  SPEAKER:  No,  no.  I  am  not
 allowing  it.  (/aterruptions)

 wh  SHRI  RAJASEKHARAN  (Kanakapura)  :
 This  is  incorrect.  There  is  no  end  to
 allega‘ions..  (Jaterrupiions)

 MR.  SPEAKER  :  I  am  not  allowing  it.

 SHRI  K.  C.  PANT:  Sir,  the  Chief
 Minister  of  Orissa  had  asked  Shri  Mudholkar
 to  go  into  certain  papers  with  regard  to  cer-
 tain  allegations.  Shri  Mudholkar  gave  his
 conclusions  to  the  Chief  Minister  who  had
 asked  for  them.  No  commission  as  such  was
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 (Shri  K.  C.  Pant]
 appointed.  Now  it  is  upto  the  Chief  Minis-
 ter,  the  State  Government  there  to  decide
 about  the  publication  of  the  report.

 SHRI  SURENDRANATH  DWIVEDY  :
 They  have  published  it.  .

 SHRI  RABI  RAY:  They  have  published
 it.  मैं  आपके  सामने  रख  रहा  हूं  7  झाप  इसको
 लाइब्रेरी  में  रखिये

 SHRI  SURENDRANATH  DWIVEDY  :
 I  think,  be  is  not  well-informed.  There  was
 no  commission  appointed,  as  he  said.  The
 commission  wilt  be  appointed  by  the  Govern-
 ment  of  Orissa  on  the  basis  of  this  report.
 The  report  says  that  a  further  probe  is  neces-
 sary  and  a  commission  should  be  appointed
 because  a  prima  facie  case  has  been  est-
 ablished.  He  said  that  they  have  not  pub-
 lished  it.  The  Government  of  Orissa  had
 published  it  and  laid  it  on  the  Table  of  the
 Assembly.  What  we  want  is  that  since  the
 Government  of  India  was  also  in  the
 picture,  they  should  place  it  on  the  Table  of
 the  House.

 MR.  SPEAKER  :  It  only  shows  that  it
 relates  to  the  State  because  it  was  laid  on
 the  Table  of  the  Assembly.

 ett  ag  लिमये  (मुंगेर)  :  उनके  कहने  पर
 किया  ।

 श्री  रवि  राय  :  मैंने  श्रापको  पूरा  इतिहास
 बतलाया  है  कि  उड़ीसा  के  25  एम०  एल०  To
 झौर  6  एम०  पी०  राष्ट्रपति  से  मिले।

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  This  “free  for  all’?  used  to  be
 allowed  in  the  last  hour  of  the  day.  It  has
 been  started  right  now.  Let  us  finish  the
 agenda  first  (/nterruptians)

 at  रवि  राय  :  श्राप  कह  सकते  हैं  कि
 झाप  बाद  में  फैसला  देंगे

 MR.  SPEAKER:  Unless  I  study  it,  I
 will  not  give  any  ruling.

 श्री  रवि  राय :.  ठीक  है,  आप  बाद  में
 फैसला  दें।
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 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER  :  All  of  you  are  stand-
 ing  at  a  time.  Have  you  sent  any  intimations
 to  me  about  what  you  want  to  say?
 (interruptions)  They  are  all  abrupt......
 (interruptions)

 eft  ag  लिमये :  मैंने  लिख  कर  भेजा  है

 SHRI  7.  ४.  BISWAS  (Bankura)  :  Sir,
 when  the  hon.  Member  Shri  Shashi  Bhushan
 brought  some  allegations  a-ainst  Shri
 Kantilal  Desai  on  that  day,  many  Members
 of  this  House,  through  you,  requested  the
 Government  to  appoint  an  inquiry  com-
 mittee.  The  same  thing  was  raised  in  the
 Rajya  Sabha  where  many  Members  brought
 allegations  against  Shri  Kantilal  Desai.  I
 want  to  know  what  is  the  decision  of  the
 Government  as  to  whether  they  are  going
 to  appoint  an  inquiry  committee......
 (Interruptions.)

 MR.  SPEAKER  :  Order,  order.  Will  you
 please  resume  your  seat?  (/nterruptions)
 Mr.  Shashi  Bhushan  said  in  this  House
 that  he  will  be  sending  those  papers  and  the
 evidence  to  the  Government  for  inquiry.
 But  he  is  not  here
 (Interruptions).

 SHRI  J.M.  BISWAS:  Not  only  Mr.
 Shashi  Bhushan,  in  the  Rajya  Sabha  hon.
 Members,  Shri  Chandra  Shekhar  end  Mohan
 Dharia  and  Mr.  Madhu  Limaye  of  this  House
 also  raised  a  similar  allegation.  My  point  is
 that  the  Government  may  be  asked  to  hold
 an  inquiry...(/aterruptions),

 MR.  SPEAKER  :
 proceed  if  you  go  on
 (Interruptions).

 The  House  cannot
 like  this.

 SHRI  R.  K.  AMIN  (Dhandhuka)  :  Sir,
 T  gave  you  a  call  attention  notice  on  the  bye-
 election  at  Anandpur  Sahib  in  Punjab  where
 foreign  interference  is  going  on.  You  should
 ask  the  Minister  to  make  a  statement  on
 that.

 SEVERAL  HON.  MEMBERS  vose.

 SHRI  J.  M.  BISWAS  :  )  am  not  making
 any  allegation.  But  allegations  were  brought
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 MR.  SPEAKER  :  Mr.  Biswas  kindly  sit
 down.

 SHRI  C.  M.  KEDARIA  (Mandvi)  :  May
 I  ask  Mr.  Shashi  Bhushan  to  make  this
 allegation  outside  this  House  ?

 SHRI  SHIVAJIRAO  S.  DESHMUKH
 (Paybhani)  :  You  should  hear  this  side  also,
 Sir.

 MR.  SPEAKER:  I  think  you  are  not
 competing  with  each  other.  Are  you  com-
 peting  with  each  other  ?

 SEVERAL  HON.  MEMBERS  rose.

 I  can  call  one  Mem- MR.  SPEAKER  :
 ber,  not  all  of  you.

 al  प्रेम  चन्द्र  वर्मा  (हमीरपुर):  उनकी
 बात  आप  सुनते  हैं  तो  हमारी  बात  भी  सुनिये  1

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  Iam  trying  to  catch  your  eye.
 You  promise  to  call  me.  I  am  waiting.

 SHRI  NATH  PAI:  I  have  been  trying
 since  yesterday.

 SHRI  K.  LAKKAPPA  (Tumkur):  My
 submission  is...

 MR.  SPEAKER:  Mr.  Lakkappa,  will
 you  please  sit  down.  I  have  called  Acharya
 Kripalani.  He  was  trying  but  I  have  asked
 him  not  to  stand  up.  Acharyaji.

 SHRI  J.  B.  KRIPALANI  (Guna):  I
 would  refer  to  the  ruling  that  you  have
 announced  about  defamatory  statements
 made  in  the  House  and  you  have  said  that
 the  matter  will  be  again  reconsidered  in  the
 Rules  Committee  and  you  will  come  toa
 decision.

 In  making  the  rules  I  have  to  suggest  one
 thing.  This  question  arose  when  some
 Bhushan—I  dop’t  remember  his  name—

 AN  HON.  MEMBER:  Not  Padma
 Bhushan.

 SHRI  ्.  8.  KRIPALANI:  Mr.  Shashi
 Bhushan...  ७

 against  Outsiders
 MR.  SPEAKER:  You  can  put  your

 views  before  the  Rules  Committee.

 SARI  J.  8.  KRIPALANI:  Iam  only
 suggesting  what  the  Rules  Committee  should

 .  do.
 Mr.  Shashi  Bhushan  certainly  brought

 charges  against  somebody.  He  also  men-
 tioned  the  father’s  name.  Care  must  be  taken.
 This  is  an  indirect  reference  as  if  father  had
 somcthing  to  do  with  what  his  son  has  done.
 I  would  submit  that  the  father  is  not  res-
 ponsible  for  the  son  nor  is  he  responsible  for
 the  mother  nor  the  mother  is  responsible  for
 the  father  nor  the  husband  is  responsible  for
 the  wife

 MR.  SPEAKER:  Either  the  Rules
 Committee  shou'd  provide  it  or  we  should
 have-  no  son,  no  father,  no  mother  other-
 wise.

 SHRI  M.  R.  MASANI  (Rajkot)  :  Should
 we  not  go  back  to  the  agenda  ?  You  should
 please  stick  to  the  rules.

 MR.  SPEAKER  :  After  all  some  Mem-
 bers  have  written  to  me.....(/nterruptions),
 How  can  I  ignore  that  ?  Certain  members
 have  asked  me.  If  you  had  also  sent  to  me,
 I  could  not  have  gone  without  dealing  with
 that.

 SHRI  M.  R.  MASANT:  Let  us  finish
 the  agenda  and  give  them  time  later...
 (Interruptions).

 SHRI  NATH  PAI  ;  Like  advance  book-
 ing  on  the  Indian  Railways,  since  yesterday
 I  have  been  trying  to  catch  your  eye.

 MR.  SPEAKER  :  It  is  not  a  voluntary
 act  of  catching  the  eye.  People  throw  and
 thurst  themselves  in  my  eye.  I  simply  can’t
 help  it...(/nterruptions),  Before  I  call  you
 somebodyelse  enters  by  force  into  my  eye.
 What  can  I  do  ?

 क्री  मधु  लिमये  :  पिछली  बार  प्राप  की

 झनुमति  से  सूती  कपड़े  की  मिलों  के  द्वारा
 नियंत्रित  कपड़े  के  उत्पादन  के  बारे  में  जो
 कानूनी  उल्लंघन  वगैरह  हो  रहे  हैं,  उसकी  ब्ोर
 मैंने  आपका  ध्यान  खींचा  था।  जब  किसी
 मामले  को  भ्रापकी  भ्रनुमति  से  हम  उठाते  हैं  तो
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 [श्री  मधु  लिमये ]
 बया  सरकार  का  यह  कर्त्तव्य  नहीं  होता  है  कि

 वह  उसका  खुलासा  करे।  मैंने  इस  बात  की
 शोर  आपका  ध्यान  दिलाया  था  कि  23  प्रति-
 चात  कपड़े  का  उत्पादन  नियंत्रित  कपड़े  का
 करने  के  बारे  में  नियम  है  और  अगर  वह॒नहीं
 होता  है  तो  एक  मीटर  पर  छः:  पैसा  जुर्माना
 देता  पड़ता  है।  तकरीबन  सभी  मिलें  सुपर-
 फाइन  कपड़े  का  उत्पादन  करती  हैं  और  |
 पैसे  जुर्माना  प्रति  मीटर  दे  देती  हैं  क्योंकि

 सुपरफाइन  कपड़े  पर  चालीस  पैसे  से  लेकर
 साठ  पैसे  तक  उनको  मुनाफा  होता  है।  भ्रब

 टैक्सटाइल  मिलों  का  मामला  केन्द्रीय  सरकार
 के  भ्रधीन  2  श्रौर  विदेश  व्यपार  मन्त्री  को

 इसके  बारे  में  वक्तव्य  देना  चाहिये  था  कि
 सरकार  इसके  बारे  में  क्या  करने  जा  रही  है
 लेकिन  इतने  दिनों  के  बाद  भी  सरकार  ने
 वक्तव्य  नहीं  दिया  आज  सदन  स्थगित  होने
 से  पहले  आप  सरकार  को  ऑादेश दें  कि  वह
 इसके  बारे  में  वक्तव्य  दे  |

 श्राज  चोथी  योजना  पर  बहस  होने  वालो

 है  लेकिन  शाप  जानते  हैं  कि  उसके  लिए
 समय  नहीं  है  ।  मैंने  एक  प्रस्ताव  इस  दम  को
 बरखास्त  करने  के  बारे  में  राष्ट्रपति  को  सिफा-
 रिदा  करने  हेतु  आपके  पास  भेजा  था।  भाप

 की  राय  में  यह  श्गर  संविधान  भौर  नियमों  के

 विपरीत  न  हो  तो  आप  उस  पर  बहस  कराइये  ।

 मैंने  डा०  राम  सुभग  सिंह,  श्री  पभ्रटल  बिहारी
 बाजपेयी,  प्रो०  रंगा,  आदि  विरोधी  दलों  के

 नेताप्नों  स ेबात  की  है  भौर  सभी  की  राय  यह  है
 कि  उस  पर  बहस  होनी  चाहिये  और  बहस
 करने  का  मौका  सदन  को  दिया  जाना  चाहिये  |
 ब्ौथी  योजना  पर  बहस  तो  हो  नहीं  सकती  है,
 इस  वास्ते  कम  से  कम  इसके  लिए  श्राप  एक
 डेढ़  घंटा  निकालिये  और  सभी  विरोधी  दलों
 की  जो  इच्छा  है,  उसकी  पूर्ति  श्राप  करिये  I

 श्री  ध्टल  बिहारी  बाजपेयी  (बलरामपुर)  :

 यह  प्रस्ताव  बड़ा  महत्वपूर्ण  है।  भपने  घर
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 जाने  से  पहले  हम  निश्चित  करके  जाना  चाहते
 हैं  कि  हमें  चुनाव  के  मंदान  में  उत्तरना  है  या

 फिर  सदन  में  वापिस  प्राना  है।

 ato  राम  सूमग  सिह :  श्री  लिमये  के
 प्रस्ताव  पर  बहस  का  मौका  दिया  जाना  चाहिये।
 मैं  इसका  समर्थन  करता  हूं।

 SOME  HON.
 (Interruptions).

 MEMBERS—“ose.

 MR.  SPEAKER:  Have  you  sent  me
 intimation  of  any  notices  ?  I  am  dealing  with
 only  those  about  whom  I  have  intimation.

 SHRI  JYOTIRMOY  BASU:  Those
 letters  have  been  sent.

 MR.  SPEAKER:  Did  you  send  inti-
 mation  ?

 SHRI  JYOTIRMOY  BASU:
 written  to  you,  Sir.

 I  have

 MR.  SPEAKER  :  Have  you  given  inti-
 mation  ?  I  don’t  find  it  here  anywhere.

 श्री  मधु  लिमये  :  मैंने  जो  चुकाव  रखा  है
 उस  पर  श्राप  कुछ  निणंय  देंगे  ?  जो  भी  भ्रापका
 निरणंय  होगा,  मैं  मान  लूंगा  1

 प्रध्यक्ष  महोदय  :  वक्‍त  कहां  से  निकालेंगे  ?

 निर्णय  दे  भी  दू  तो  वबबत  कहां  से  निकलेगा  ?

 SHRI  JYOTIRMOY  BASU:  Sir,  23
 lakh  of  jute-mill  workers  are  on  strike  since
 the  last  0  days.  The  owners  are  funny  and
 greedy.  Will  the  Government  go  into  this
 matter  and  settle  the  dispute  ?

 SHRI  H.  N.  MUKERJEE  :
 important  subject.

 It  is  a  very

 MR.  SPEAKER  :  I  have  not  received
 any  intimation  from  either  of  you.

 SHRI  H.  N.  MUKERJEE:  How  is  it
 that  you  are  shutting  out  such  an  important
 matter  ?  Suddenly  you  announce  that  you  are
 calling  people  on  the  basis  of  intimations.
 There  is  nothing  here  in  the  rules  for  that
 purpose.  You,  Sir,  are  a  sticker  for  rules
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 and  you  showld,  therefore,  observe  the  rules.
 There  is  nothing  in  the  rules  which  provides
 for  this.  Suddenly,  we  are  taken  by  surprise,
 and  you  are  asking  some  hon.  Members  to
 raise  some  subjects  on  the  basis  of  intima-
 tions...

 MR.  SPEAKER  :  Why  is  the  hon.
 Member  frowning  so  much  ?  Today  is  the
 last  day  of  this  session  after  which  we  are
 adjourning

 SHRI  H.  N.  MUKERJEE  :  You  are
 allowing  all  kinds  of  sundry  .subjects  to  be
 raised,  but  you  are  not  allowing  this  jute
 strike  to  be  raised  here

 MR.  SPEAKER  :  Why  is  the  hon.
 Member  frowning  at  me  ?

 SHRI  H.  N.  MUKERJEE  :  I  would  very
 much  like  to  know  whether  the  Chair  has
 any  right  suddenly  to  say  that  it  would  call
 Members  on  the  basis  of  intimations  that  it
 has  received  because  of  some  private  con-
 versations  held  elsewhere.

 MR.  SPEAKER  :  I  do  not  accept  his
 argument.  The  hon.  Member  himself  some-
 times  gets  up...

 SHRI  प्र.  N.  MUKERJEE:  I  dono  get
 up,  and  I  was  not  getting  up  today.  But
 when  you  shut  out  the  jute  strike,  which  is  a
 very  important  subject,  and  everybody
 recognises  it,  then  naturally  one  feels
 annoyed...

 MR.  SPBAKER  :  It  is  not  right  for  the
 hon.  Member  to  say  that

 SHRI  H.N.  MUKERIJEE:  You  have
 given  a  good-bye  to  all  the  rules,  and  yester-
 day  you  gave  a  ruling  about  it.  (/mterruptions)
 Why  do  you  want  to  shut  out  the  jute
 strike  de

 SHRI  LOBO  PRABHU  (Udipi)  :  Please
 go  back  to  the  Order  Paper.

 SHRIMATI  SHARDA  MUKERJEB
 (Ratnagiri)  :  Why  should  some  hon.  Members
 held  the  House  to  ransom  ?  Please  go  back
 to  the  Order  Paper.

 SHRI  JYOTIRMOY  BASU  :  If  Govern-
 ment  do  not  settle  tho  jute  strike,  it  will
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 mean  a  calamity  for  the  workers  and  a  loss
 of  national  wealth.

 In  Siliguri,  after  the  new  Preventive
 Detention  Act  has  been  started,  one  boy  by
 name  Sarkar,  when  he  was  going  to  see  his
 father  in  the  hospital  was  arrested  and  taken

 g@way.  Let  Government  make  a  statement
 about  it.

 Then,  as  a  result  of  the  abolition  of  the
 light  railway  in  West  Bengal,  40,000  passen-
 sers  are  suffering,  and  it  createsa  lot  of
 hardship  for  the  workers  also...

 MR,  SPEAKER  :  Let  the  hon.  Member
 please  sit  down.  I  am  not  going  to  allow
 him  to  go  on.

 क्री  मुहम्भर  इस्माइल  (बेरकपुर)  :
 ग्रध्यक्ष  महोदय,  सरकार  को  जट  मिलों  की

 स्ट्राइक  के  बारे  में  स्टेटमेंट  देना  चाहिए।
 .-्यवधान)  ...अवर  श्राप  मजदूरों  की  हैल्प
 नहीं  करेंगे,  तो  किसकी  करेंगे  a  (व्यव-
 धान)...  2,20  लाख  लोग  बेरोजगार  हो  गये
 हैं,  लेकिन  सरकार  कुछ  नहीं  कर  रही  है  ।
 (व्यवधान),

 MR.  SPEAKER:  I  am_  not  going  to
 allow  him.  Let  the  hon.  Member  sit  down.

 श्री  मुहम्मद  इस्माइल  :  सरकार  ने  इस
 बारे  में  स्टेटमेंट  क्‍यों  नहीं  दिया  है  ?  प्रधान
 मन्त्री  को  स्टेटमेंट  देना  चाहिए।  ...(व्यव-
 धान)

 MR.  SPEAKER  :  Let  Shri  H.  N.
 Mukerjee  help  me  in  contro!ling  the  Member
 from  his  party...

 SHRI  H.  N.  MUKERJEE  :  No,  it  is  for
 you  to  control  the  Members.

 भरी  मुहम्भव  हस्माइल  :  यह  स्टेट  सबजेक्ट
 नहीं  है  |  बंगाल  में  प्रैजिडेंट्स  रूल  है  कम  से
 कम  प्रधान  मम्जी  इस  बारे  में  एक  बयान  दें।
 eee  भ्यिव्ान)  ...

 SHRI  K.  N.  TIWARY  (Bettiah)  :  No-
 thiog  that  he  says  should  be  allowed  to  go
 97  record,
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 MR.  SPEAKER  :  The  hon.  Member  is
 speaking  without  my  permission.  I  am  sorry.
 What  he  says  will  not  be  put  on  record.  It
 is  not  going  on  record.  Let  him  sit  down.

 SHRI  MOHAMMAD  ISMAIL  :  **

 (Shri  Mohammad  Ismail  then  left
 the  House)

 DR.  MAITRAYEE  BASU  (Darjeeling)  :
 I  had  raised  this  point  about  the  strike  of
 the  jute  workers  the  other  day  and  the
 Minister  of  Foreign  Trade  then  said  that  he
 would  make  an  appeal  to  the  workers.  What
 appeal  has  he  made  ?  I  do  not  want  to
 shout.  But  this  is  a  serious  matter  affecting
 ab  lakh  workers  in  a  very  important  industry
 I  would  request  you  to  ask  the  Minister  to
 make  a  statement.

 श्री  शिवचन्द्र  का  (मधुबनी):  अध्यक्ष

 महोदय,  मेरा  पायंट  श्राफ  श्रार्डर  है  ।

 अ्रध्यक्ष  महोदय  :  श्री  भा  दो  मिनट  में
 श्रपनी  बात  कह  दें  t

 श्री  शिवचन्र  भा:  श्रध्यक्ष  महोदय,
 पहली  बात  तो  यह  है  कि  जहां  तक  इस  हाउस
 में  तथा  कथित  डीफेमेटरी  बात  कहने  का  संबंध

 है,  उसके  बारेमें  प्रोजीसर  यह  नहीं  है  कि
 ग्रापसे  परमिशन  ली  जाये  ।  उसके  भ्रलावा  श्रौर
 भी  नियम  हैं,  जिनके  भ्रनुसार  कानसिस्टेंट्ली
 चलना  होगा  ।  वैसे  प्रोसीजर  श्रापके  हाथ  में

 है।  आप  सब  कुछ  एक्सपंज  करा  दीजिए  जो

 कुछ  भी  हम  कहें,  आप  उस  सबको  एक्सपंज
 करा  दीजिए।  प्राज  भ्रापने  प्रोजीसर  के  बारे
 में  कहा  है  कि  जिन  सदस्यों  ने  आपको  लिखकर
 नोटिस  नहीं  दिया  है,  उनको  नहीं  बुलाया
 जायेगा  |  श्री  एस०  एम०  बनर्जी  श्भी  बोले

 हैं  -  में  यह  जानना  चाहता  हूं  कि  क्या  उन्होंने
 आपको  लिखकर  नोटिस  दिया  है  ।  श्राप  जानते
 हैं  कि जब  कभी  किसी  बिल  के  इन्ट्रोडक्शन  का
 विरोध  करने  की  बात  झाती  है,  तो  मैं  हमेशा
 झापको  लिखित  नोटिस  देता  हूँ  श्रगर  आपने
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 यह  प्रोसीजर  तय  किया  है  कि  जिसने  भ्रापको
 लिखकर  नोटिस  दिया  है,  केवल  उसी  को

 बुलाया  जायेगा,  तो  श्राप  उस  पर  कानसिस्टेंटली
 चलिये  i  उदाहरण  के  लिए  कल  मैं  रैचिली
 को  संविधान  के  आठवें  शिड्यूल  में  शामिल
 करने  के  बारे  में  बोला  था,  हालांकि  मैंने  कोई
 नोटिस  नहीं  दिया  था  मेरा  निवेदन  यह  है  कि
 सदस्यों  को  बुलाने  के  बारे  में  श्राप  जो  भी
 प्रोसीजर  बनायें,  झाप  कानसिस्टेंटली  उस  पर
 चलें  |

 श्राज  की  कार्य-सूची  के  प्राइटम  28  में

 कहा  गया  है  कि  फोर्थ  फ़ाइव-यीग्रर  प्लान
 1969-74  पर,  जो  I8  मई,  970  को

 हाउस  के  टेबल  पर  रखी  गई  थी,  विचार
 किया  जाये  ।  मैं  समझता  हूं  कि  श्राज  उस  पर
 डिसकशन  नहीं  हो  पायेगा  |  श्राप  जानते  हैं  कि

 इस  प्लान  का  प्रिफेस,  भूमिका,  भी  सदन  के
 टेबल  पर  रखी  गई  थी  शौर  मन्त्री  महोदय  ने

 कहा  था  कि  वह  भी  फोर्थ  फाइव-यीश्रर  प्लान
 का  एक  श्रंग  है  मैं  श्राप  स ेयह  जानना  चाहता

 हूं  कि  क्या  फोर्थ  फाइव-यीभ्रर  प्लान  के  साथ
 उसके  प्रिफेत  पर  भी  बहस  होगी  या  नहीं,
 क्योंकि  कार्य-सूची  में  प्रिफेस  का  कोई  ज़िक़

 नहीं  किया  गया  है।एक  तो  यह  इनकान-
 सिस्टेंसी  है  ...(व्यवधान)...  भ्रध्यक्ष  महोदय,
 श्राप  व्यवस्था  देख  लीजिए,  नहीं  तो  फिर
 व्यवस्था  चलेगी  नहीं...

 प्रध्यक्ष  महोदय  :  भाडर-प्रार्डर  ।

 ष्मी  शिव  चंद्र  का:  आप  व्यवस्था
 चलाइए  ।  यह  मीनू  मसानी  ताली  दे  रहे  हैं,
 यह  कया  बोल  लेंगे  यहां  पर  ee  (maar)...
 प्रमेरिकी  साम्राज्यवादी,  तुम  तालियां  दे  रहे
 हो,  तुम  बोल  लोगे  यहां  पर  ?  मैं  देख  लू  गा

 (व्यवधान)

 थी  रवि  राय  :  भ्रध्यक्ष  महोदय,  भाष

 **Not  recorded,
 pane



 2  Re.  Procedure  for  AGRAHAYANA  27,  892  (SAKA)
 Dealing  with  allegations  against  Outsiders

 इनको  इजाजत  दिए  है  प्वाइंट  श्राफ  प्राडर
 उठाने  के  लिए  तो  इनकी  बात  सुनिए  ।  झ्रापकी

 प्रनुमति  से  यह  उठा  रहे  हैं,  तो  प्राप  इनको
 एक  मिनट  सुन  लें  ।

 MR.  SPEAKER:  Do  not  quarrel  with
 the  Speaker  also.  I  am  doing  my  best  in
 spite,of  all  this.  I  have  ro  other  capacity.
 My  throat  has  gone  hoarse.  I  have  rung  the
 bell  thrice.  I  am  using  the  electric  bell  now.
 This  is  note  point  of  order.

 श्री  शिव  चंद  सका :  भ्रध्यक्ष  महोदय,
 दूसरी  बात  यह  है  सदन  का  सत्र  जब  खत्म
 होगा  हम  लोग  अपने-अपने  क्षेत्र  में  जाएंगे
 ८ (व्यवधान)...

 SHRI  BAL  RAJ  MADHOK  :  Please  go
 on  with  the  agenda,

 MR.  SPEAKER  :  You  have  tried  your
 own  device.  The  House  tried  its  own  device
 an'  it  has  failed.  I  have  tried  al!  means,  I
 have  failed.  The  House  tried  all  means,
 they  have  failed.  The  only  thing  that  I  can
 can  do  is  to  ask  the  Member  to  withdraw
 from  the  House  which  J  do  not  want  to  do
 on  the  last  day.

 That  is  a  suggestion,  and  not  a  point  of
 order,  that  this  has  not  been  discussed  and
 that  it  should  be  discussed.  How  can  it  be
 a  point  of  order  ?  I  request  you  to  kindly
 sit  down  within  half  a  minute.

 et  शिव  चन्द्र  का  :  एक  मिनट  सुन
 लीजिए  ।  यह  प्रिवी  पर्स  के  खात्मे  का  जो

 मामला  था  उस  पर  सुप्रीम  कोर्ट  का  फैसला

 हुआ  है,  उसके  बारे  में  हम  लोग  प्रपने  क्षेत्र  में

 जाएंगे  तो  जनता  हम  से  पूछेगी  शौर  हम  श्रपने
 मन  के  मुताबिक  उसके  सामने  पनी  बात

 कहेंगे,  इसलिए  जरूरी  है  कि  इसके  बारे  में  कोई
 एक  निष्दिचत  नीति  सरकार  की  तरफ  से  प्रानी
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 चाहिए  ताकि  हम  जनता  को  समझा  सकें  क्‍यों
 कि  जनता  चाहती  है  कि  इसका  खात्मा  हो
 «८. (व्यवधान)  008

 MR.  SPEAKER  :  Do  you  think  you  can
 run  this  Parliament  if  all  of  you  do  like
 this  ?

 ३2.54  brs.

 PAPERS  LAID  ON  THE  TABLB

 Decisions  on  Aeronautics  Committee’s
 Recommendatloos

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  I  beg  to  Jay  on  the
 Table  a  statement  containing  the  decisions
 taken  on  the  recommendations  of  the
 Aeronautics  Committee  [Placed  in  Library.
 See  No.  LT—4608/70]

 Review  cn  the  Working  of  Central  Road
 Transport  Corporation,  and  Statement

 Showing  action  Taken  by  Government
 on  Various  Assurances,  etc.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AN  d  SHIPPING  AND
 TRANSPORT  (SHR!  RAGHU  RAMAIAH):
 I  beg  to  lay  on  the  Table  :

 (l)  A  copy  of  the  Review  (Hindi  and
 English  versions)  by  the  Govern-
 ment  on  the  Working  of  the  Central
 Road  Transport  Corporation
 Limited,  Calcutta,  for  the  year
 9¢8-69.  under  sub-section  Ww  of
 section  6I9A  of  the  Companies
 Act,  1956,  [Placed  in  Library.  See
 No,  LT—4609/70)
 Following  statements  showing  the
 action  taken  by  Government  on
 various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of
 Fourth  Lok  Sabha  :—

 (2  )

 (i)  Supplementary  Statement  No.  XXX
 (ii)  Supplementary  Statement  No.  XXIV

 Xvn
 XXII

 (iii)  Supplementary  Statement  No.
 (iv)  Supplementary  Statement  No.

 (v)  Suppl  t  St  t  No.  XII
 (vi)  Supplementary  Statement  No.  X

 (vii)  Supplementary  Statement  No.  XI
 (viii)  Supplementary  Statement  No.  II

 [Placed  in  Library.  See  No.  LT—46I0/70}

 Fourth  Session,  968
 Fifth  Session,  968
 Sixth  Session,  968
 Seventh  Session,  969
 Eighth  Session,  969
 Ninth  Session,  969
 Tenth  Session,  970
 Eleventh  Session,  970

 e
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 Annual  Report  of  Indian  Institute
 of  Technology  ete.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  A.  K.  KISKU):
 On  behalf  of  Dr.  V.  K.  R.  ५.  Rao,  I  beg  to
 lay  on  the  Table  :

 (l)  A  copy  of  the  Annual  Report  of

 (2  LS

 the  Indian  Institute  of  Technology:
 Kharagpur,  for  the  year  1969-70.
 [Placed  in  Library.  See  No.  LT-
 4611/70).
 A  copy  of  the  Annual  Report  of
 the  National  Institute  of  Foundry
 and  Force  Technology,  Ranchi,
 for  the  year  1969-70.  [Placed  in
 Library.  Sec  No,  LT-  4612/70).

 Papers  under  Air  Corporations  Act

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 I  beg  to  lay  on  the  Table  :

 (i)  A  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  (2)  of  section  37  of  the
 Air  Corporations  Act,  953  ;

 (i)  Annual  Report  of  the  Air
 India  for  the  year  1969-70,

 (ii)  Annual  Report  of  the  Indian
 Airlines  for  the  year  1969-70,
 {Placed  in  Library.  See  No.
 No.  LT-463/70).

 (2)  A  copy  each  of  the  following  papers
 under  sub-section  (4)  of  section  5
 of  the  Air  Corporations  Act,  953  :

 a)  Certified  Accounts  of  the  Ait
 India  for  the  year  1969-70
 together  with  the  Audit  Report
 thereon.

 (ii)  Certified  Accounts  of  the
 Indian  Airlines  for  the  year
 1969-70,  together  with  the
 Audit  Report  thereon.  [Placed
 in  Library.  See  No.  LT-
 4614/70).

 Notifications  under  Essential
 Commodities  Act

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINBS  AND  METALS

 DECEMBER  18,  970

 (SHRI  0.  R.  CHAVAN)  :
 the  Table  :

 (1)

 (2)

 Papers  Laid  a4

 I  beg  to  lay  on

 A  copy  each  of  the  following
 Notifications  under  sub-section  (6)
 of  section  3  of  the  Essential  ,Com-
 Mmodities  Act,  955  :

 (i)  Hindi  vesrion  of  the  Drugs
 (Price  Control)  Order,  970
 published  in  Notification  No.
 S.  con  752  in  Gazette  of  'ndia
 dated  the  6th  May,  1970.

 (ii)  The  Drugs  (Price  Control)
 Amendment  Order,  970
 (Hindi  and  English  versions)
 published  in  Notification  No.
 S.O.  2193  in  Gazette  of
 India  dated  the  5th  June,
 1970.

 (iii)  5.  rom  2I93A  (Hindi  and
 English  versions)  published  in
 Gazette  of  India  dated  the
 5th  June,  970  containing
 corringendum  to  Notification
 No.  $.  ron  752  dated  the  l6th
 May,  1970,  [Placed  in
 Library.  See  No,  LT-46i5/
 70].

 A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  issued  under  the  Drugs
 (Price  Control)  Order,  970  :

 qi)  S.O.  873  published  in
 Gazette  of  India  dated  the
 i8th  May,  4970  fixing  the
 maximum  sale  prices  of  bulk
 drugs  included  in  Schedule  I
 to  the  said  order.

 di)  $,  0.  883  published  in
 Gazette  of  India  dated  the
 25th  May,  1970.

 (iii)  S.O.  2392  published  =  in
 Gazette  of  India  dated  the
 15th  June,  979  making  cer-
 tain  amendment  to  Negtifica-
 tion  No.  S.  O.  873  dated  the
 I8th  May,  1970,

 (iv)  S.O.  2395  published  in
 Gazette  of  India  dated  the
 I7th  June,  970  making  certain
 further  amendment  to  Notifi-
 cation  No.  5.  com  873  dated
 the  8th  May,  1970,

 (v)  s.  we  2526  published  in
 Gazette  of  India  dated  the
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 22nd  July,  970  making  cer-
 tain  further  amendment  to
 Notification  No.  Ss.  0.  4873
 dated  the  8th  May,  1970,

 (vi)  Ministry  of  Petroleum  800
 Chemicals  and  Mines  and
 Metals  (Department  of  Petro-
 leum  and  Chemicals)  Order
 No.  7(39)/70-Ch.  III  dated
 the  28th  July,  1970,  making
 cartain  amendment  to  Notifi-
 cation  No.  S.O.  873  dated
 the  8th  May,  1970.
 Ministry  of  Petroleum  and
 Chemicals  and  Mines  and
 Metals  (Department  of  Petro-
 leum  and  Chemicals)  Order
 No.  7(!8)/70-Ch.  III  dated  the
 28th  July,  1970,
 S.O.  2857  published  in
 Gazette  of  India  dated  the
 4th  August,  1970.
 8,  0.  3647  published  in
 Gazette  of  India  dated  the
 3rd  November,  970  making
 certain  further  amendment  to
 Notification  No.  S  O.  873
 dated  the  I8th  May,  ‘1970,
 [Placed  in  Library.  See  No.
 LT-466/70)

 (vii)

 (viii)

 (ix)

 (3)  Accopy  of  Ministry  of  Petroleum
 and  Chemicals  and  Mines  and
 Metals  (Department  of  Petroleum
 and  Chemicals)  Resolution  (Hindi
 and  English  versions)  published
 in  Notification  No.  S.O.  3(04  in
 Gazette  of  India  dated  the  Jlth
 September,  970  constituting  a
 Working  Group  to  study  inter  alia
 cost  structure  of  the  25  bulk  drugs
 together  with  the  Order  published
 in  Notification  No.  S.O.  3005
 (Placed in  Library.  See  No.  LT-
 46  4/70).

 (4)  8  statement  showiag  reasons  for
 delay  in  laying  the  above  papers.
 [Placedin  Library.  See  No.  LT-
 4617/70).

 Mineral  Concession  (Third  Amendment)
 Roles,  and  Papers  under  Companies

 Act

 SHRI  D.  R.  CHAVAN:  On  behalf
 of  Shri  Nitiraj  Singh  Chaudhary,  I  beg  to

 e
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 lay  on  the  Table  :

 (l)  A  copy  of  the  Mineral  Concession

 (2)

 (Third  Amendment)  Rules,  970
 (Hindi  and  =  English  versions)
 Published  in  Notification  No.
 G.S.R.  9°4  in  Gazette  of  India
 dated  the  Sth  December,  1970  under
 sub-section  ()  of  section  28  of  the
 Mines  and  Minerals  (Regulation
 and  Development)  Act,  ‘1987:
 [Placed  in  Library.  See  No.  LT-
 4619/70).

 A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l9  of  section
 6I9A  of  the  Companies  Act,  956  :

 (i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of
 the  Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1968-69.

 Annual  Report  of  ‘the
 Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1968-69.  along  with
 the  Audited  Accounts  and
 the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 in  Library,  See  No.  LT-
 4620/70).

 (b  )

 Review  by  the  Govern-
 ment  on  the  working  of
 the  Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  969-70.

 (ii)  (a)

 Annual  Report  of  the
 Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1969-70  along  with
 the  Audited  Accounts  and
 the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 tn  Library.  See  No.  LT-
 4621/70).

 (b  =

 (3)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (2)  हू इ  above.  [Placed  in  Library.
 See  No.  LT-4622/70).
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 et  भोगेन्न  झा  (जयनगर)  :  अध्यक्ष
 महोदय,  क्‍या  श्राप  चाहते  हैं  कि  बिना  भ्रापकी
 इजाजत  के  ही  लोग  बोलना  शुरू  करें  ?  आपके
 आहवासन  पर  मैं  बैठा  हूं  i  में  सिफं  यह  चाहता
 हूँ  कि आप  की  इजाजत  से  बोलूं...  (व्यवधान)
 दुर्भाग्य  यह  है  कि  जो  पहले  के  स्पीकर  का  हाल
 था  वही  आपका  हाल  होगा  |

 भ्रध्यक्ष  महोदय  :  जो  मेरा  होगा  वह  भ्राज
 तक  किसी  स्पीकर  का  हुभा  नहीं  होगा  |

 शी  भोगेन्द्र  भा:  झापने  लिखने  के  लिए
 कहा,  वह  मैंने  लिखकर  भी  दिया  |  जवानी  भी
 कहा  झाप  का  भाइवासन  था  कि  आप  मुझे
 टाइम  देंगे

 Statement  of  Facts  Relating  to  the
 Death  of  Sbri  Lal  Babadur

 Shastrl

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  I  beg  to  lay  on  the  Table
 a  statement  of  facts  relating  to  the  death
 of  late  Prime  Minister,  Shri  Lal  Bahadur
 Shastri.  [Piaced  in  Library.  See  No.  LT-
 4623/70).

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 This  should  have  teen  placed  on  the  Table
 of  the  House  earlier.  Even  now  there
 should  be  time  to  discuss  it  because  it  is
 such  an  important  matter.

 ot  झटल  बिहारी  वाजपेयी  (बलरामपुर):
 पध्रध्यक्ष  महोदय,  इस  8  नं०  के  आइटम  के  बारे
 में  मेरा  व्यवस्था  का  प्रइन  है।  मेरा  व्यवस्था  का
 प्रद्न  यह  है  कि  श्राज  सदन  थी  बैठक  समाप्त
 हो  रही  है।  यह  मामला  महत्वपूर्ण  है।  सारे
 देश  में  इसके  बारे  में  जनता  में  एक  भ्रसंतोष  है।
 मंत्री  महोदय  ने  स्वर्गीय  लाल  बहादुर  शास्त्री  की

 मृत्यु  के  बारे  में  जो  विवरण  पेश  करना  था  वह
 सदन  की  बैठक  के  चलते  पेश  नहीं  किया  ।  भ्रगर
 बह  पेश  करते  तो  सदन  को  उस  पर  ब्र्चा  करने
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 का  मौका  मिलता  |  श्रब  झ्ाज  आखिरी  दिन
 एकतरफा  विवरण  रखा  जा  रहा  है  भौर  हमें
 उस  पर  चर्चा  करने  के  प्रधिकार  से  वंचित  किया
 जा  रहा  है।  मेरा  सुझाव  है  कि  या  शो  पश्राप
 मन्त्री  महोदय  को  यह  .विवरण  रखने  से  रोकें
 या  सदन  की  बैठक  कल  बुलाएं  ताकि  हमें  इस
 पर  चर्चा  करने  का  मौका  मिले  ।

 थी  प्रकाशवोर  शास्त्री  (हापुड़)  :  अघ्यक्ष
 महोदय,  जैसा  मैंने  इसी  सन्न  में  तीन  चार  बार
 श्राप  से  ध्नुरोध  किया  था...

 थी  शिव  चन्द्र  का  (मधुबनी)  :  कया  लिख
 कर  के  दिया  है  इन्होंने  प्रध्यक्ष  महोदय  ?

 श्री  प्रकाशवोर  शास्त्री  :  जी  हां,  लिख  कर
 दिया  है

 अध्यक्ष  महोदय,  श्राप  भाज्ञा  दें  तो  में  कुछ
 कहूं  ?  में  यह  कह  रहा  था  कि  इसी  सत्र
 के  दोरान  तीन  चार  बार  मैंने  झापसे

 अनुरोध  किया  था  कि  सरकार  जिस  दिन
 सत्र  समाप्त  होने  लगेगा,  उस  दिन  श्री  लाल

 बहादुर  शास्त्री  की  मृत्यु  से  संबंधित  कागजात
 को  सभा  के  पटल  पर  रखेगी  ।  ताकि  उस  पर
 बहस  न  हो  सके  झौर  हम  कुछ  कह  न  सक॑  I
 भाज  प्रापने  देखा  कि  एक  रहस्य  उनकी  मृत्यु  का
 था  झौर  दूसरा  रहस्य  शब  यह  बन  गया  कि
 सरकार  ने  भ्रंतिम  दिन  यह  कागजात  रखे  हैं।
 जब  कि  आप  जानते  हैं  कि  सारे  दिन  के  कार्यक्रम

 की  सूची  आपके  द्वारा  पहले  से  नियत  की  जा

 चुकी  है।

 मैं  इस  संबंध  में  श्री  कृष्ण  चन्द्र  पन्त  से

 कुछ  स्पष्टीकरण  चाहता  हूं।  जो  कागज्ञात
 उन्होंने  यहां  पर  रखे  हैं  उनके  बारे  में  ।  मैं

 चाहूँगा  कि  वह  उनका  स्पष्टीकरण  दें  ताकि
 सदन  को  श्रौर  देश  को  भी  इन  तथ्यों  के  बारे  में
 जानकारी  हो  सके  |

 एक  स्पष्टीकरण  मैं  यह  चाहता  हैँ  कि  लाल
 बहादुर  शास्त्री  जी  के  तादकंद  जाने  से  पहले
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 डी०आइ०जी०  इंटेलिजेंस,  श्री  जी०  सी०  दत्त
 जो  शास्त्री  जी  के  निवास  स्थान  की  व्यवस्था
 देखने  के  लिए  गये  थे  भ्रौर  उन्होंने  भारत  सरकार
 को  क्षाशकंद  से  तार  दिया  था  कि  श्री  कौल  ने
 जो  व्यवस्था  की  है.  मैं  उस  से  संतुष्ट  नहीं  हूँ,
 क्‍या  जो  कागजात  रखे  जा  रहे  हैं  उनमें  श्री

 जी ०  सी०  दत्त  का  वह  तार  भी  है  या  नहीं  जो

 उन्होंने  वहां  से  दिया  था  ?

 दूसरी  बात  मैं  यह  जानना  चाहता  हूं  कि
 बया  श्री  जी०सी०  दत्त  को  जिस  दिन  श्री  लाल

 बहादुर  शास्त्री  की  हत्या  हुई  इसके  एक  दिन
 पहले  ताशकंद  से  हटा  दिया  गया  था,  यह  भी
 वास्तविकता  है  या  नहीं  ?

 तीसरी  बात  में  जानना  चाहता  हूँ  कि  यह्‌
 जो  दो  डाक्टरी  रिपोर्ट  हैं,  एक  भारत  सरकार  ने
 रिपोर्ट  प्रकाशित  की  हैं  शौर  एक  रशियन  सरकार
 ने  प्रकाशित  की  है  ।  एक  पर  सात  डाक्टरों  के
 हस्ताक्षर  हैं  जो  भारत  सरकार  ने  प्रकाशित  की
 है  श्रोर  जो  रशियन  एम्बैसी  से  प्रकाशित  हुई  है
 उन  पर  नी  डाक्टरों  के  हस्ताक्षर  हैं  जो  तीन
 लाख  की  संख्या  में  छाप  कर  दिल्‍ली  झौर  उसके
 श्रास  पास  बांटी  गई।  इन  दोनों  रिपोर्टों  में
 अन्तर  क्यों  हैं?  श्रौर  भारत  सरकार  की  जो
 रिपोर्ट  है  उसमें  रशियन  लेडी  डाक्टर  श्रीमती
 यरमैनको  के  हस्ताक्षर  हैं  या  नहीं  ?

 झगली  बात  मैं  यह  जातना  चाहता  हूं  कि
 डेथ  सटिफिकेट  जो  किसी  व्यक्त  के  संबंध  में

 होती  है,  शास्त्री  जी  की  मृत्यु  के  सम्बन्ध  में  डेथ
 सटिफिकेट  ब  तक  भारत  सरकार  ने  या  रशियन
 गवर्ममेंट  ने  क्‍यों  नहीं  दिया  है  ?

 जिस  समय  उनके  हाव  को  स्नान  कराया
 जा  रहा  था  तो  देखा  गया  उन  का  पेट  त्रिकोण
 में  चिरा  हुआ  था  और  उस  पर  टांके  लगाये  हुए
 थे  ।  इनका  कहना  यह  हैं  कि...  (व्यवधान)...
 आप  मेरी  बात  सुन  लीजिये,  प्रगर  शाप  को
 कोई  भनुचिंत  बात  दिखाई  दे  तो  भाप  मुझे  रोक
 सकते  हैं  ।  लेकिन  मेरा  कहना  यह  है  कि  प्रगर

 इन  सारी  बातों  का  स्पष्टीकरण  वह  कर  सकेंगे
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 तो  मुझे  संतोष  होगा  ।  तो  पेट  पर  जो  टांके
 ल्गाये  गये  थे  उसके  बारे  में  बहा  यह  गया  कि

 उनके  दवारीर  को  सड़ने  से  बचाने  के  लिए  इस
 प्रकार  पेट  फाड़  कर  उस  में  दवा  भरी  गई  ।  जब
 कि  डाबटरों  का  कहन।  हैं  कि  शरीर  को  सड़ने
 से  वचाने  के  लिए  इस  प्रकार  से  पेट  फाड़  कर

 दवा  भरने  की  कोई  आवश्यकता  नहीं  होती  ।

 यह  तो  केवल  प्रांतों  को  साफ  करने  के  लिए  इस
 प्रकार  की  भावश्यकता  होती  है।  धास्त्री  जी

 बहुत  सीधे  सादे  खाने  वाले  व्यक्ति  थे  वह  भ्रपने
 साथ  श्रपना  रसोइया  रामनाथ  को  ले  गये  थे।
 मैं  जानना  चाहता  हूं  कि  फिर  उसके  बाद  इस
 की  क्‍या  आवध्यकता  पड़ी  कि  श्री  टी०  एन०
 कौल  के  रसोइये  जान  मुहम्मद  को  मास्को  से

 वहां  भेजा  गया  ?

 सरदार  स्वर्ण  सिंह  ने  जब  इस  हाउस  में
 वक्‍तव्य  दिया  था  तो  प्रपने  वकक्‍तब्य  में  उन्होंने
 कहा  था  कि  उनके  पलंग  के  पास  में  वज़र  टेली-
 फोन  झौर  बजाने  की  घन्टी  थी  जो  कि  वास्तवि-
 कता  के  सर्वथा  विपरीत  था।  फिर  शास्त्री  जी
 की  धमंपत्नी  श्रीमती  ललिता  झ्ावास्त्री  ने  यह
 कहा  है  कि  मरने  से  पहले  उन्होंने  फ्लास्क  की
 ओर  संकेत  किया  ।  पता  नहीं...  (व्यवधान)

 3.00  bes.

 MR.  SPEAKER  :  All  these  things  can
 be  discussed  when  time  is  allotted  for
 a  debate.  It  is  not  a  dcbate  now.  All
 these  things  can  be  brought  into  the  debate
 at  the  time  when  a  regular  debate  is  allowed.
 Now,  papers  to  be  laid  Mr.  Shinde.

 भरी  प्रकाशवोर  श्षास्त्री  :  हमारी  सब  से
 बड़ी  शिकायत  यह  है  कि  यह  चीज  पहले  रखी
 गई  होती...

 श्री  तुली  वास  जाथव  (बारामती)  :
 भ्रध्यक्ष  महोदय,  मेरा  प्वाइंट  आफ  पभ्रार्डर  है|
 जब  कोई  स्टेटमेंट  यहां  रखा  जाता  है  तो  उसके
 बाद  उस  पर  डिस्कद्न  मांगा  जाता  हैं।  ध्गर
 शास्त्री  जी इस  तरह  से  उस  पर  बोलने  लग
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 [श्री  तुलशी  दास  जाधव]
 जायेंगे  तो  दूसरे  लोग  बया  करेगे।  मेरा  कहना
 है  कि  स्टेटमेंट  रखने  के  बाद  उस  पर  चर्चा
 मांगता  हो  तो  मांगें,  लेकिन  अभी  परमीशन  न
 दें।

 श्री  कवर  लाल  गुप्त  (दिल्ली  सदर)  :  यह
 कन्ट्रोवश्यिल  है,  वन-साइडड  पिक्चर  है।

 MR.  SPEAKER:  You  can  ask  ques-
 tions  about  delay  and  other  things,  but  if
 you  want  to  go  into  the  detailed  discussion
 of  the  merits,  that  can  be  taken  up  only
 during  a  regular  debating  hour.

 श्री  क्षिव  मारायण  (बस्ती)  :  भध्यक्ष

 महोदय,  यह  हिन्दुस्तान  की  प्रेस्टिज  का  सवाल

 है,  आसान  सवाल  नहीं  है  |  हमारे  प्राइम  मिनि-
 स्टर  वहां  मारे  गये,  उस  की  जांच  भी  न  हो,
 ऐसा  नहीं  चल  सकता...

 समापति  महोदय  :  क्षास्‍्त्री  जी,  प्राप  पुराने
 मेम्बर  हैं,  यह  गलत  बात  है।  मैंने  समझा  था
 कि  आप  कोई  प्रोसीजरल  बात  उठायेंगे..

 श्री  प्रकाहवीर  शास्त्री  :  मैं  डिबेट  में  नहीं
 जाना  चाहता  हूँ,  मैं  तो  स्पष्टीकरण  चाहता  हूं  ।
 स्पष्टीकरण.  की  भ्रनुमति  तो  ाप  को  देनी
 चाहिये  ।  मेरी  केवल  दो  बातें  रह  जाती  हैं...

 MR.  SPEAKER:  It  is  a  question
 between  members  and  the  Government  to
 ask  for  the  debate.  YI  am  concerned  with
 the  procedure  to  be  followed  (interruptions) I  think  I  will  need  a  number  of  aspirins
 today.  It  is  a  regular  headache  for  me

 श्री  प्रकाशवोर  शास्त्री  :  भ्रध्यक्ष  महोदय,
 यह  प्रधान  मन्त्री  की  हत्या  से  सम्बन्धित  मामला

 है।  मैं  प्रापको  कहता  हूँ  कि  झाप  इस  चीज  को

 मामूली  समझ  कर  मत  छोड़िये,  हमारी  बात

 सुनिये.  ..(व्यक्षषान)  ...

 MR.  SPEAKER  :  I  thought  you  will
 raise  some  procedural  or  technical  objec-
 tions.  I  did  not  allow  you  to  have  a
 reguiar  debate  on  this.  I  am  very  sorry.
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 भरी  प्रकाशवीर  शास्त्री  :  भ्रध्यक्ष  महोदय,
 झाप  कुछ  लोगों  को  बचाने  का  यत्न  कर  रहे  हैं।
 हमारी  बात  सुन  लीजिये,  इतने  बड़े  रहस्य  पर
 पर्दा  मत  डलवाइदये  ।  जिस  तरह  से  सरकार  ने
 इसे  टेबिल  पर  रखा  है--भ्राप  हमारी  बात  सुन
 लीजिये,  भाप  इस  समय  इन  के  सहायक  हो  रहे
 हैं...

 MR.  SPEAKER:  I  am  not  allowing
 you  more  time.  Kindly  resume  your  seat.
 Papers  to  be  laid  Mr.  Annasahib  Shinde,

 Notification  under  Essential
 Commodities  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  JAGANNATH
 PAHADIA):  On  behalf  of  Shri  Annasahib
 Shinde,  I  beg  to  lay  on  the  Table  a  Copy  of
 Notification  No.  G.S.R.  987  (Hindi  and
 English  versions)  published  in  Gazette  of
 India  dated  the  3rd  December,  1970  rescind-
 ing  the  Andhra  Pradesh  Coarse  Grains
 (Export  Control)  Order,  965  published  in
 Notification  No.  G.S.R.  88  dated  the  Sth
 January.  ‘1965,  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodities  Act,
 1955.  [Placed  in  Library.  See  No.  LT-
 4621/70).

 Audit  Report  and  Aadited  Accounts
 of  Defence  Services  and  Notifi-

 cations  under  Income-Tax
 Act  and  Customs  Act  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  I  beg  to  lay  on
 the  Table  :

 (dD  A  copy  of  the  Audit  Report,
 Defence  Services,  970  (Hindi  vere
 sion)  under  article  5!(i)  of  the
 Constitution  read  with  sub  eection
 3(ii)  of  section  3  of  the  Official
 Languages  Act,  1963  [Placed  in
 Library.  See  No.  LT-4625/70}.
 A  copy  of  Appropriation  Accounts
 of  the  Defence  Services  for  the  year
 1968-69.  and  Commercial  Appendix

 (2)
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 (4)  A  copy  each  of
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 thereto  (Hindi  version).  [Placed
 in  Library.  See  No.  LT-4626/70]

 (3)  A  copy  of  the  Income-tax  (Fourth
 Amendment)  Rules,  4970  (Hindi
 and  English  versions)  published  in
 Notification  No.  ‘8.0.  3769  in
 Gazette  of  India  dated  the  !8th
 November,  1970,  under  section  296  ९
 of  the  Income-tax  Act,  96l.
 (Placed  in  Library.  See  No.  LT-
 4627/70).

 the  following
 Notifications  (Hitdi  and  English
 versions)  under  sectjon  59  of  the
 Customs  Act,  1962:

 i)  G.S.R.  966  published  in
 Gazette  of  India  dated  the
 28th  November,  970  together
 with  an  explanatory  memo-
 randum.

 (ii)  GS.R.  I°66  published  —  in
 Gazette  of  India  dated  the
 Sth  December,  4970  together
 with  an  explanatory  memo-
 randum.  [Placed  in  Library.
 See  No.LT-4628/70).

 (5)  A  copy  of  the  Customs  and  Central
 Excise  Duties  Export  Drawback
 (General)  Bighty-first  Amendment
 Rules,  970  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.S.R.  964  in  Gazette  of
 India  dated  the  28th  November,
 970  under  section  59  of  the
 Customs  Act,  1962,  and  section  38
 of  the  Central  Excises  and  Salt
 Act,  1944,  [Placed  in  Library.
 See  No.  LT-4629/70].

 (6)  A  statement  (Hindi  and  English
 versions)  explaining  reasons  for
 not  laying  the  Hindi  version  of  the
 Annual  Report  of  the  Life  Insurance
 Corporation  of  India  for  the  year
 ended  the  3ist  March,  1970,  and
 the  Audited  Accounts,  [*J/aced  in
 Library.  See  No.  LT-4630/70}.

 (7)  A  copy  of  the  Fundamental  (Fifty
 Amendment)  Rules,  970  (Hindi
 and  English  versions)  published  in
 Notification  No.  5.0.  3346  in
 Gazette  of  India  dated  the  7
 October,  1970,  under  sub-section
 (2)  of  section  3  of  the  All  India
 Service  Act.  1951.  [Placed  in
 Library.  See  No.  LT-4633/70).
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 Notification  under  Indian  Telergraph
 Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING,  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  I  beg  to  lay  on
 the  table  a  copy  of  the  Indian  Telegraph
 (Tenth  Amendment)  Rules  970  (Hindi  and
 English  versions)  published  in  Notification
 No  0.  S.R.  902  in  Gazette  of  India  dated
 the  2Ilst  November,  1970  under  sub-section
 (5)  of  section  7  of  the  Indian  Telegraph
 Act,  ‘1885.  [Placed  in  Library.  See  No.
 LT-4632/70}.

 Review  and  Report  of  Hindustan
 Steel  Limited

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers  under
 sub-section  (i)  of  section  619  of  the  Com-
 panies  Act,  956  :—

 (l)  Review  by  the  Government  on  the
 working  of  the  Hindustan  Steel
 Limited,  Ranchi,  for  the  year
 1969-70,

 (2)  Annual  Report  of  the  Hindustan
 Steel  Limited,  Ranchi,  for  the  year
 1969-70,  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No.  LT-4633/70].

 Audited  Accounts  and  Report  of  E.S.I.
 Corporation  for  1968-69

 SHRI  MOHD.  SHAFI  QURESHI:
 Sir,  on  behalf  of  Shri  Bishwanath  Roy,  I
 beg to  lay  on  the  Table  s  copy  of  the
 Audited  Accounts  together  with  the  Audit
 Report  thereon  of  the  Employee’s  State
 Insurance  Corporation  for  the  year  1968-69.
 (Hindi  and  Boglish  versions)  under  section
 36  of  the  Employees’  State  Insurance  Act,
 1948.  [Placed  in  Library.  See  No.  LT-
 4634/70).
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 Audited  Accounts  and  Report  of
 Paradip  Port  Trust  for

 1968-69

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAR):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Accounts  of  the  Paradip  Port  Trust
 for  the  year  1968,  69  and  the  Audit  Report
 thereon,  under  sub-section  (2)  of  section  03
 of  the  Major  Port  Trusts  Act,  1963.  [Placed
 in  Library.  See  No.  LT-4635/70).

 st  aca  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  भ्राइटम  8  के  बारे  में  क्या  रहा  ?

 MR.  SPEAKER  :
 Table.

 That  is  laid  on  the

 SHRI  ATAL  BIHARI  VAJPAYEE  :  He
 did  not  get  up.  I  have  my  objection  to  that.
 अध्यक्ष  महोदय,  यह  बहुत  गलत  तरीका  है  I
 मैंने  भाप  से  निवेदन  किया  था  कि  या  तो  श्राप

 उन्हें  यह  वक्तव्य  न  रखने  दें  या  हमें  कल  बहस
 का  मौका  दें  |

 भ्रध्यक्ष  महोदय  :  यह  उन्होंने  रख  दिया  था।

 श्री  झटल  बिहारी  वाजपेयी:  कंसे  रख
 दिया  था?

 MR.  SPEAKER:  The  allocation  of
 time  is  not  in  my  power.  I  am  here  to  pre-
 side.  If  you  want  to  speak,  you  can  keep
 on  speaking.  Allocation  of  time  is  not  in
 my  power.  I  can  only  permit  you  to  speak.

 थ्री  टल  बिहारी  बाजपेयी :  यह  बहुत
 गलत  काम  किया  है,  हम  इस  के  खिलाफ  प्रपना
 रोष  प्रकट  करना  चाहते  हैं,  हम  सदन  में  नहीं
 बैठगें--यह  कोई  तरीका  नहीं  है

 श्री  राम  किशन  ग्रुप्त  (हिसार)  :  हम  सदन
 की  कायंवाही  नहीं  चलने  देंगे  v

 SHRI  M.  R.  MASANI  (Rajkot):  Let
 the  Government  issue  this  in  the  form  of  a
 press  communique.  Let  them  not  lay  it  on
 the  Table  ofthe  House.  Let  them  publish
 it  outside,  if  they  want  to...  (interruptions)
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 at  कंवर  लाल  गुप्त  :  यहां  जानबूक  कर
 गलत  तथ्य  पेश  किये  जा  रहे  हैं।  शास्त्री  जी
 की  हत्या  के  लिए  ये  लोग  जिम्मेदार  हैं,  उस  पर
 पर्दा  डालने  की  कोशिश  की  जा  रही  है  ।

 थी  रवि  राय  (पुरी)  :  भ्रध्यक्ष  महोदय,
 मेरा  प्वान्ट  झाफ  आडेर  है--जब  एतराज  किया
 गया  कि  पंत  जी  रिपोर्ट  सभा  फ्टल  पर  न  रखें,
 उस  समय  शास्त्री  जी  बोल  रहे  थे...

 MR,  SPEAKER  :  I  allowed  it  only  after
 it  was  placed  00  the  Table  of  the  House.

 श्री  रवि  राय  :  मैंने  नहीं  सुना  कि  पंत  जी
 ने  कहा  कि  मैं  सभा  पटल  पर  रख  रहा  हूं...
 (व्यवधान)

 MR.  SPEAKER  :  Will  you  all  please
 sit  down  ?  When  an  item  is  to  be  laid  on
 the  Table  of  the  House,  is  there  any  power
 with  the  Speaker  to  say  ‘‘No,  you  cannot
 lay  it  on  the  Table”  ?  (Interruptions)  No.
 When  it  is  laid  on  the  Table  of  the  House,
 hon.  Members  can  ask  for  a  discussion  on
 it.  There  is  never  a  case  in  the  history  of
 the  House  where  a  discussion  took  place  as
 to  why  it  is  laid  on  the  Table  of  the  House.
 After  it  is  laid  on  the  Table,  if  a  regular
 notice  is  given  for  discussion,  that  they  want
 to  discuss  it,  then  time  is  fixed.  There  were
 many  instances  where  you  have  been  demand-
 ing  from  the  government  that  they  should
 come  forward  with  statements  and  you  have
 complained  that  they  did  not  come  forwaré
 with  a  statement.  Now  they  are  laying  a
 statement  on  the  Table  of  the  House  and  you
 aro  objecting  to  it...(/nterruptions)

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  :  Now  they  have  brought  it  on  the
 last  day  of  the  session,  when  there  is  no
 opportunity  to  discuss  it.

 MR  SPEAKER  :  If  you  give  notice,  we
 will  fix  some  time  for  discussion.

 (Shri  Atal  Bihari  Vajpayee  and  some
 other  hon.  Membe:s  then  teft  the

 House.)

 SHRI  SHIVA  CHANDRA  JHA:  Ong
 point  of  order,
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 MR.  SPEAKER  :  The  more  972  is  com-
 ing  nearer,  I  think,  the  more  we  will  get
 used  to  such  things.

 Report  of  the  Commission  on  Mabarashtra-
 Mysore-Kerala  Boundary  Disputes

 SHRIK  C.  PANT  s  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  report  of  the  Com-
 mission  on  Maharashtra-Mysore- Kerala
 Boundary  Disputes...(/nterruption)

 SHRI  M.  R.  MASANI  :  We  want  to
 object  to  this  being  laid  on  the  Table.  It  is
 not  on  the  agenda.

 MR.  SPEAKER  :  How  can  you  object
 to  it  ?

 SHRI  M.  R.  MASANI  :  It  is  not  on  the
 Order  Paper  (/nterruption),  The  ccrrect
 procedure  would  be  for  them  to  ask  for  your
 Permission  to  lay  it  on  the  Table.  He  can-
 not  lay  it  on  the  Table  befor:  our  obj:ction.
 You  have  to  listen  to  our  point  of  order...
 (Iaterruption)

 SOME  HON.  MEMBERS:  It  is  not  on
 the  Order  Paper...(/aterruption)

 MR.  SPEAKER  :  It  was  communicated
 to  me  yesterday  that  they  wanted  to  lay  it
 on  the  Table  of  the  House.  I  told  them  to
 send  it  in  writing.  By  that  time  the  ageoda
 was  already  out  to  the  press.  We  usually
 allow  these  things  which  come  late.  You
 know  what  procedure  we  follow...
 (Imerruption)

 SOME  HON.  MEMBERS:  Ona  point
 of  order,

 SHRI  M.  R.  MASANI  :  This  {tem  is  not
 On  the  agenda.  It  is  true  that  you  havea
 right  under  special  conditlons  and  special
 circumstances  to  give  prmission  fora
 document  to  be  laid  on  the  Table.  It  is  not
 on  the  Order  Paper.  We  are  not  aware  what
 the  special  circumstances  are  which  justify
 you  in  giving  your  permission,  We  think  that
 it  is  very  wrong  that  on  the  last  day  it
 should  be  laid  on  the  Table.  Why  did  they
 not  put  iton  the  Order  Paper  yesterday  ?
 Why  is  there  this  secrecy  ?  Why  is  there  this
 backdoor  and  hole  and-corner  method  ?  We
 will  not  allow  it...(/aterruption)

 SHRI  J.  MOHAMED  JMAM  (Chitra.
 e
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 durga)  :  Will  you  please  allow  us  one  by
 one  ?  I  intimated  to  you  yesterday...
 (Interruption

 SHRI  J.  प्र.  PATEL  (Shimoga)  :  Am  I
 to  understand  that  the  Minister  has  laid  the
 Mahajan  Commission  report  on  the  Table  ?
 We  could  not  follow...(/nterruption)

 SHRI  K  LAKKAPPA  Tumkur)  :  What
 has  been  happening  ?  We  could  not  under-
 Stand  because  of  the  disturbance  in  the
 House..  (Interruptions)

 SHRI  J.  H.  PATEL:  If  it  is  the  inten-
 tion  of  the  Minister  to  make  a  statement  and
 lay  the  Report  on  the  Table  of  the  House,
 I  raise  a  point  of  order  under  Directions  6
 and  18,  by  the  Speaker.  Direction  46
 says:

 “(Ly  ‘An  entry  shall  be  made  in  the
 list  of  business  in  respect  of  every  paper
 or  document  which  is  received  froma
 Minister...”

 Then,  it  says:
 (3)  Papers  to  be  laid  on  the  Table

 shall  ordinarily,  he  sent  by  Ministries
 two  days  in  advance  of  the  day  on  which
 the  papers  are  proposed  to  be  laid.  In
 special  circumstances,  however,  the
 Speaker  may  on  request,  permit  a
 Minister  to  lay  a  paper  on  the  Table  at
 shorter  notice.”
 I  want  to  know  what  are  the  special

 circumstances.  We  have  been  bullied  enough.
 This  twisting  politics  of  Mr.  Chavan  can
 never  go  on.  Mysore  has  tolerated  this  non-
 sense.  All  along  we  have  tolerated  it...
 (Interruptions)  There  is  a  limit  to  our  pati-
 ence.  When  we  wanted  that  something
 should  be  done  on  the  Mahajan  Commission
 Report,  they  did  not  want  to  do  anything
 because  of  party  politics,  The  Mahajan
 Commission  was  appointed  long  ago.
 (/nterruptions)  Mr.  Speaker,  Sir,  what  are
 the  special  circumstances  I  want  to  know.
 This  Report  has  been  lying  before  this
 Government  for  the  last  34  years.  What  is
 the  reason  for  not  placing  it  on  the  Table  of
 the  House  earlier  ?

 Sir,  this  is  the  supreme  law-making  body
 of  the  country  and  you  are  the  custodian  of
 it.  If  you  could  be  pressurised  like  this,  we
 cannot  understand  the  fate  of  Mysore  in  the
 hands  of  this  Government.  With  all  respect
 to  you,  Sir,  I  would  say  that  J  have  sever
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 (Shri  J.  H.  Patel]
 attempted  to  behave  in  such  a  manner  as  to
 create  your  displeasure.  I  have  been  a
 discipline@  Member.  Now,  today,  if  that
 is  going  to  be  allowed  to  be  laid  on  the
 Table  of  the  House,  I  have  decided  I  will
 sit  in  dharna  before  you...(Interruptions)  }t
 should  not  be  allowcd  to  be  laid.  I  sit  here
 before  you.

 (Shit  ्.  H.  Patel  and  some  other  hon.
 Members  then  came  ana  sat  on  the  floor

 of  the  House  near  the  Secretary's
 Table)

 SHRI  K.  LAKKAPPA :  Sir,  the  Mahara-
 shtra  State  headed  by  Mr,  Chavan_  has
 cheated  the  Mysore  State,  not  only  cheated
 the  Mysore  State  but  also  cheated  this  House
 for  not  bringing  the  Mahajan  Commission
 Report...  ({nterruptions)  They  have  suffici-
 ently  cheated  this  House.  They  cannot  cheat
 this  House  any  more.  So,  we  have  decided
 that  unless  and  until  this  Government
 implements  the  Mahajan  Commission  Report
 we  are  not  going  to  allow  this  Government
 to  place  it  on  the  Table  of  the  House.  Not
 only  that.  We  are  not  going  to  allow  him
 to  make  any  statement.  We  have  a  dharna
 before  you.  I  sit  here  before  you.

 (Shri  K.  Lakkappa  then  came  and  sat  on
 the  floor  of  the  House  near  the

 Secretary's  Table)

 SHRI  ATAL  BIHARI  VAJPAYEE :  Sir,
 you  adjourn  the  House.  (/nterruptions)

 SHRI  K.  ८,  PANT  rose—

 SOME  HON.  MEMBERS:  No,
 (Interruptions)

 no,

 SHRI  K.  C.  PANT:  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  Report  (Hindi  and
 English  versions)  of  the  Commission  on
 Maharashtra-Mysore-Kerala  Boundary  Dis-
 putes—Volume  I  together  with  a  statement
 thereon.  [Placed  in  Library.  See  No.  LT—
 4636/70]  (!nterruptions)

 MR.  SPEAKER  :  This  is  a  body  where
 all  matters  should  be  decided  by  discussion
 and  exchange  of  views  and  not  by  dharnas.
 I  may  request  all  my  colleagues,  all  my
 friends  to  go  back  to  their  sents.
 (interruptions)
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 SHRI  RAJASEKHARAN  (Kanakapura)
 You  say  that  when  the  subject  is  not  on  the
 ofder  paper,  it  will  not  be  permitted.  How
 can  you  now  permit.,  (/nterraptions)

 MR.  SPEAKER  :  I  allowed  it  to  be  laid
 on  the  Table  of  the  House...(/aterruptions)

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiti)  :  Why  should  he  be  allowed  ?

 SHRI  8.  SHANKARANAND  (Chikodi):
 Sir,  this  is  an  important  report  and  we  are
 expecting  the  Government  and  this  House
 and  even  now  I  will  appeal  to  the  House—
 let  there  not  be  any  commotion.  This  is  a
 very  important  report.  Actually,  the  fecling
 of  all  of  us  is  that  this  House  is  going  to
 accept  the  report  and  I  expected  the  Govera-
 ment  to  come  with  a  decision  so  that  this
 report  may  be  implemented.  This  is  our
 stand.  But  that  has  not  been  done.  So,
 we  protest  and  we  all  walk  out.

 Some  hon  Members  then  left  the  House

 MR.  SPEAKER  :  Why  this  report  has
 been  allowed  to  be  laid  on  the  Table  of  the
 House -  can’t  he'p  it.  It  will  request  my
 friends  that  you  may  discuss  it  in  the  House,
 You  caffot  reach  any  conclusion  on  political
 decisions  in  Pa‘liameat.  I  request  you  to  go
 back  to  your  seats...  (/nterru  ptions)

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Why  not  you  adjourn  the  House  ?

 SHRI  S.  M.  KRISHNA
 Should  I  also  come  there  ?

 (Mandya)  :

 MR.  SPEAKER  :  So,  we  adjourn  for
 lunch  and  reassemble  at  2.30,

 3.22  hrs.

 The  Lok  Sabha  edjourned  for  Lunch  till
 thirty  minutes  past  Fourteen  of  the  (lock.

 Caen
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 The  Lok  Sabha  reassembled  after  Lynch
 af  thirty  minutes  past  Fourteen  of  the  Clock.

 (Mr.  Speaker  ia  the  Chair]

 RE  :  REPORT  OF  THE  COMMISSION
 ON  MAHARASHTRA  MYSORE—
 KERALA  BOUNDARY  DISPUTES

 श्री  कंबर  लाल  गुप्त  (दिल्लो  सदर):  ये
 जो  सज्जन  बैठे  हैं  उन  से  मैं  प्रार्थना  करूंगा  कि
 सभा  की  गरिमा  को  बनाये  रखने  के  लिये  भ्रपने
 स्थानों  पर  चले  जायें  =  हम  इनके  सेंटीमेंट्स  को
 एप्रिशिएट  करते  हैं।  हम  समभते  हैं  कि सरकार
 ने  गलत  प्रेंसीडेंट  क्रियेट  किया  है!  सरकार  को
 फैसला  करना  चाहिये  था  |  सरकार  के  इंडिस्शिन
 की  वजह  से  देश  को  नुकसान  होगा।  सरकार
 गलत  काम  कर  रही  है।  फिर  भी  मैं  इन  से
 प्राथंना  करू गा  कि  अपने  स्थानों  पर  ध्राकर  बैठ
 जायें  और  ऐसा  करके  इस  सभा  की  गरिमा  को
 बनाए  रखें।

 थ्री  रणधीर  सिह  (रोहतक)  :  मैं  हाथ  जोड़
 कर  भ्रपने  भाइयों  से  दरख्वास्त  करूगा  कि  वे
 प्रपती  सीटों  पर  जाकर  बंठें  7  यह  बहुत  कठिन
 मामला  है।  छोटा  मामला  नहीं  है  ।  गवर्नमेंट
 की  एटेंशन  में  इन्होंने  यह  चीज  ला  दी  है  श्रौर
 गवनंमेंट  सिमपर्थटिकली  कंसिडर  कर  रही  है  |
 मैं  इन  से  प्रार्थना  करता  हूं  कि  हम  सब  की
 प्राथंना  को  ये  स्वीकार  करें  और  अपने  स्थानों
 पर  भा  जाए  t

 SHRI  5.  M.  KRISHNA  (Mandya):  Io
 regard  to  the  Report  which  is  sought  to  be
 placed  on  the  Table  of  the  House,  along  with
 the  statement  that  is  supposed  to  have  been
 made  by  the  Minister  of  State,  Mr.  Pant,
 may  I,  Mr.  Speaker,  respectfully  submit,
 that  the  statement  was  not  duly  placed  and
 the  Report  was  not  duly  placed  on  the  Table
 of  the  House,  fortwo  reasons?  The  first
 reason  ह; उ  this.  Mr.  Patel  draw  your  attention
 to  the  fact  that  in  the  revised  List  of  Busi-
 ness  which  was  circulated  g  Members
 of  Parliament,  this  particular  item  was  miss-
 ing.  Later  on,  we  learnt,  you  told  usa  fow
 minutes  before  we  adjourned  for  lunch  that
 last  night  8  suggestion  seems  ©  have  come

 AGRAHAYANA  27,  3892  (SAKA  Boundary  Disp.  262
 Comm.  Rep.

 from  the  Government  saying  that  today  bein’
 the  last  day  in  the  present  session,  they  ar®
 going  to  place  the  Mahajan  Commission's
 report  on  the  Table  of  the  House.

 Speaking  on  behalf  of  Mysore,  I  wish  to
 submit,  we  have  the  highest  respect  for
 Parliament  and  we  have  the  hi,hest  respect
 far  the  indignation  of  every  hon.  Member
 of  Parliament  and  we  are  sure,  Sir,  that
 ultimately  when  this  is  going  to  be  con-
 sidered  by  them,  they  would  consider  it
 dispassionately,  without  any  prejudice,  with-
 out  any  preconceived  notions,  and  I  am  sure
 that  Mysore’s  case  is  going  to  be  vindicated
 when  they  come  to  consider  this  Report.

 But,  Sir,  my  grievance  with  you  is  that
 you  are  not  fair  to  Mysore  fog  the  simple
 reason-kindly  don’t  be  offended  when  I  say
 this—  tbat  22  Members  of  Parliament  have
 made  a  written  request  to  you  and  some  of
 us  have  met  youin  person  and  pleaded  be-
 fore  you  that  when  this  matter  comes  up
 before  Parliament  we  need  to  make  some
 procedural  points.  And.  what  were  those
 procedural  points  ?  In  the  morning  you  did
 not  give  the  minimym  courtesy  of  asking
 them  what  their  points  of  view  were.  When
 there  was  a  big  commotion  when  references
 were  made  about  the  death  of  late  Shri  Lal
 Bahadur  Shastri...

 MR.  SPEAKER  :  was
 different.

 That  case

 SHRI  S.M.  KRISHNA:  I  would  like
 to  crave  your  indulgence  in  saying  that  this
 exercise  must  go  on  once  again.  Let  it  be
 formally  placed  before  the  House  because  I
 over-heard  Mr.  Patnaik  dictating  after  the
 House  adjourned  what  you  are  supposed  to
 have  said  that  the  Report  has  been  placed
 on  the  Table  of  the  House.  So,  Sir,  ]  would
 like  to  place  before  you  our  submission  that
 the  Report  has  not  been  placed  before  the
 House  and  the  House  is  not  scized  of  the
 Mahajan  Commission  Report.

 MR.  SPEAKER:  May  I  tell  you,  he
 laid  it  on  the  Table  ?  It  is  laid.  He  laid  it
 and  I  declared  it  as  laid.

 SHRI  NATH  PAI  (Rajapur):  Mr.
 Speaker,  Sir,  I  had  written  to  you  earlier,
 asd  in  order  to  remove  any  misunderstanding
 about  what  I  had  written  to  you,  I  wou'd
 like  to  read  gut  to  you  what  I  had  written...
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 MR.  SPEAKER:  Before  that,  may  I
 request  all  these  Members  who  are  sitting
 here  to  kindly  go  back  to  their  seats  ?  I  feel
 80  much  embarrassed  in  seeing  them  sitting
 like  this.

 SHRI  VASUDEVAN  NAIR  (Peermad)  :
 That  is  the  first  thing  that  we  shoul!
 tackle.

 SHRI  KANWAR  LAL  GUPTA:  All  of
 us  wantto  mike  an  appeal  to  them  to  go
 back  to  their  seats.

 SHRI
 to  do.

 NATH  PAI:  So  was  I  going

 MR.  SPEAKER  :  May  I  request  all  the
 Members  who  are  sitting  here  to  kindly
 agree  to  the  appeal  made  by  all  hon.
 Members  ?

 The  hon.  Members  who  were  sitting  on
 the  fluor  of  the  House  near  Secretary's

 Table  then  wens  back  to  their  seats

 MR.  SPFAKER:  I  thank  them  very
 much.  Let  them  please  not  take  it  that  we
 have  no  sympathy  towards  them

 SHRI  J.  H.  PATEL  :
 respect

 It  is  just  to  show

 MR,  SPEAKER:  Sometimes,  we  are
 overpowered  by  certain  things.  It  is  never
 the  intention  of  anybody  to  show  lack  of
 sympathy

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  ;  This  government  is  always  adopt-
 ing  ma'practices.

 SHRI  NATH  PAI:  May  I  congratulate
 the  colleagues  who  had  offered  dharna,  not
 on  their  dharna,  but  on  the  fact  that  they
 promptly  responded  to  your  request  and  the
 request  of  the  House  and  they  ended  their
 dbarna  ?

 In  the  morning,  I  bad  written  to  you  to
 this  effect.

 “Mr.  Speaker,
 “There  are  reports  in  today’s  papers

 that  the  report  of  the  Mahajan  Commis-
 sion  will  be  placed  on  the  Tabe  of  the
 House  on  behalf  of  the  Government.
 There  is  no  mention  of  this  in  today's
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 agenda.  In  case  you  have  given  your
 consent  to  the  report  being  placed,  I
 would  like  to  request  you  to  let  us  make
 a  few  observations.  I  hope  you  will
 kindly  allow  me.”  o
 This  was  the  point  which  Shri  J.  H.

 Patel  and  other  Members  also  had  made,
 and  I  think  it  was  made  justifiably.  It  was
 a  procedural  point  that  if  documents  were
 to  be  placed  on  the  Tuble  of  the  House,  due
 notice  had  to  be  given.

 There  is  a  second  and  more  substantial
 point  which  I  would  like  to  make,  and  which
 some  others  Also  had  made  earlier.  I  would
 like  to  draw  your  attention  to  the  proceed-
 ings  of  the  Lok  Sabha  of  6th  December,
 1967,  ०.  ‘5181.  A  debate  was  raised  in  the
 House  by  me  on  the  unpublished  but  none-
 the-less  available  document  called  the
 Mahajan  Commission’s  report.  In  reply
 to  that—and  here  is  the  second  point.  and  I
 think,  rightly  made  by  some  Members—the
 then  Home  Minister  told  the  House  these
 words.

 ‘The  point  was  raised  as  to  why  this  re-
 port  was  not  laid  on  the  Table  of  the
 House  ae  I  had  raised  that  point  on  6th
 December,  1967.

 Then,  he  said  ;
 “We  were  keen  to  have  this  whole

 question  first  of  all  examined  properly.
 It  is  ao  use  rushing  into  things.”
 I  want  the  House  to  reflect  very  calmly

 on  this.  What  was  the  assurance  given  to
 Parliament  on  behalf  of  the  Government  by
 no  less  a  person  than  the  Home  Minister  ?
 He  said  :

 “Ultimately,  these  questions  will  have
 to  be  very  carefully  considered  from  the
 national  point  of  view.  After  that,
 Government  will  apply  its  mind  and
 certainly,  Government  will  have  to  come
 to  certain  conclusions.”’
 Three  years  back,  a  promise  was  given  to

 Parliament  that  the  Government  would  con-
 sider  the  issus  and  come  to  conclusions.
 After  three  years,  we  fiod  that  the  only  deci-
 sion  that  Government  could  persuade  them-
 selves  to  take  was  to  lay  the  report  on  the
 Table  of  the  House.

 Certainly,  there  is  much  force  in  the
 complaint  that  Government  have  not  dis-
 charged  their  Ponsibility.  In  December,
 1967,  it  was  all  right  for  Government  to  tell
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 Parliament  that  they  were  considering  the
 teport.  But,  after  three  anda  half  years,
 there  was  time  enough  for  Government  to
 make  up  their  mind,  so  that  this  agony  which
 is  going  on  between  two  States  could  have
 been*terminated.

 The  dispute  is  not  just  a  dispute  between
 two  States.  Three  States  are  involved.  It  is  ©
 an  unfortunate  dispute.  We  should  all  be
 cogcerned  over  the  continuance  of  such
 disputes,  and  every  effort  should  be  made  to
 bring  such  disputes  to  an  end.  Otherwise,
 we  are  confronted  with  what  kind  of  specta-
 cle!  Only  the  other  day,  a  young  man
 died  in  Bangalore.  He  died  because  he
 thought  that  there  was  injustice  to  his  State.
 I  do  not  agree  with  him,  but  I  do  feel  sorry
 that  a  young  Indian  died  trying  to  ventilate
 his  grievance,  because  he  was  under  the  mis-
 conception  that  his  home-State  has  been  done
 some  injustice.  63  people  died  in  Bombay  as
 victims  of  police  firings  on  this  issue.  This
 was  ground  enough  for  Government  to  act.

 There  was  the  issue  of  Haryana  and  the
 Punjab,  and  you,  Sir,  are  very  well  aware
 of  the  facts.  There  also,  Government  were
 avoiding  taking  a  decision,  but  ultimately
 Government  took  a  decision.  There  was  the
 finding  cf  a  commission  called  the  Shah
 Commission.  The  Commission  was  divided,
 but  ultimately  Government  had  to  take
 decision.  Here,  Government  could  have
 given  alead  to  Parliament.  It  is  nothing
 but  shirking  responsibility  if  they  tell  Parlia-
 ment  ‘Here  is  the  report,  now  do  what  you
 like.”

 The  anology  is  taken  of  the  Report  of
 the  States  Reorganisation  Commission.  The
 report  of  the  States  Reorganisation  Commis-
 sion  was  presented  to  Parliament  imme-
 diately  after  the  commi-.sion  had  concluded
 its  findings,  and  Parliament  was  given  an
 opportunity  to  discuss  the  matter  when  a
 Bill  was  brought  forward  for  the  purpose.

 I  know  that  this  is  a  very  difficult  issue.
 I  know  that  easy  solutions  were  not  possible.
 But  solutions  were  possible  if  we  were  going
 to  go  by  principles  and  equity  and  justice.
 (Inte:  ruption.)  My  hon.  friend  Shri  K.
 Lakkappa  will  have  his  say  afterwards.  I
 am  not  pleading  for  Maharashtra  or  Mysore.
 I  would  like  to  tell  my  hon.  friends  here  one
 thing.  I  am  the  only  one  who  bas  always  raid
 —I  would  like  the  House  to  know  that  I
 would  not  Ike  to  raise  emotions  in  the
 House  when  a  discussion  is  embittered—that
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 let  Parliament  decide.  Now  that  the  matter
 is  before  Parliament,  let  Parliament  make  up
 its  mind.  Where  Government  has  failed,  Par-
 liament  cannot  afford  to  fail,  It  the  Govern-
 ment  will  abdicate  its  responsibility,  Parlia-
 ment  has  responsibility  on  this  issue.

 You  have  just  rung  the  bell.  Mr.  Speaker,
 you  should  not  ring  the  bell  just  now  be-
 cause  we  took  some  lead  when  your  home
 State  was  involved  and  Parliament  ultimately
 did  provide  a  solution  for  the  Punjab-
 Haryana  dispute,  when  Government  could
 not.  Iam  not  going  to  speak  in  favour  of
 anybody,  either  for  Maharashtra  or  for
 Mysore.

 MR.  SPBAKER:  I  em  sitting  in  this
 Chair,  Otherwise,  I  could  comment  no
 that.

 SHRI  NATH  PAI:  व  did  not  invite
 you  too.

 MR  SPEAKER:  At  this  stage,  should
 we  enter  into  a  debate  ?

 SHRI  NATH  PAI  :  I  am  going  to  make
 an  appeal.  Even  those  hon.  members,  like
 Shri  Patel,  Shri  Lakkappa  and  other  respon-
 ded  to  your  appeal.  I  am  going  to  make
 another  appeal.

 I  am  the  only  member  who  has  been  im-
 prisoned  on  this  issue  for  five  months.  But
 that  does  not  embitter  my  feelings.  I  agree,
 this  is  a  difficult  question.  The  people  of
 both  the  States  feel  about  it.  J  wish  that  we
 conduct  ourselves  in  a  manner  that  ultimately
 justice  is  ‘one  and  the  unity  of  the  country
 remains  unharmed  We  are  being  watched  by
 the  whole  nation,  not  only  by  Kerala,  My-
 sore  and  Maharashtra.  We  will  have  to  give
 a  lead  by  upholding  the  highest  standards  of
 justice  and  equity  so  that  the  dispute  fs
 eventually  resolved  without  leaving  any
 bitterness,  but  restoring  amity  between  the
 three  States  which  may  fee!  that  justice  has
 been  done  to  them.  I  would  appeal  to  mem.
 bers  of  Parliament  to  keep  this  in  mind  when
 they  eventually  consider  this  issue  and  find
 a  solution.

 SHRI  J.  MOHAMED  IMAM  (Chitra-
 durga):  The  members  fiom  Mysore  had  to
 resort  to  dharna.  an  extreme  form  of  venti-
 lating  their  feelings.  This  only  shows  the
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 (Shri  J.  Mohd.  Imam]
 depth  of  their  feelings,  not  only  of  the  mem-
 bers  from  Mysore  and  Maharashtra  there
 but  of  the  people  of  Mysore.

 I  om  not  afraid  of  the  Report  being  laid
 on  the  Table  bucause  I  have  full  confidence

 in  Parliament  and  I  am_  sure  they  will  do
 justice.  But  our  only  grievance  was  that  hav-
 ing  taken  three  years,  the  Government  did
 not,  while  laying  the  Report  on  the  Table,
 come  out  with  its  own  decision  in  imple-
 mentation  of  the  Report.  We  wanted  to
 point  out  in  the  course  of  the  discussion
 following  the  laying  of  the  Report  on  the
 Table  how  unfairly  Government  has  dealt
 with  Mysore,  What  we  want  to  say  was  that
 along  with  the.  Report,  they  should  have
 also  brought  forward  a  Bill  embodying  the
 recommendations  contained  in  the  Report
 in  pursaance  of  the  solemn  pledges  and
 promises  made  at  that  time  by  those  who
 were  responsible  for  the  appointment  of  the
 Mahajan  Commission.

 Secondly,  we  also  wanted  to  cite  the
 previous  precedents  in  similar  cases,  for
 example,  the  boundary  disputes  between
 Bengal  and  Bihar,  UP  and  Bihar,  Punjab  and
 Haryana,  and  Andhra  and  Madras.  Io  those
 cases,  Government  did  take  a  decision  and
 did  give  a  lead  to  the  House.

 We  also  wanted  to  point  out  that  Parlia-
 ment  cannot  discuss  this  Report  and  take  a
 decision  unless  the  Report  was  sent  to  the
 State  legislatures  concerned  and  their  views
 ascertained.  Under  article  3  of  the  Consti-
 tution,  any  decision  to  be  taken  by  Govern-
 ment  should  be  after  ascertaining  the  views
 of  the  State  Governments.  The  condition  has
 not  been  fulfilled.  Perhaps  it  will  take  a  long
 time  and  will  create  bitterness.

 Why  we  do  not  want  the  report  to  be
 placed  on  the  Table  of  the  House  on  ths
 last  day  of  the  session  is  that  the  conse-
 quencies  in  some  of  the  States,  specially  in
 the  State  of  Mysore  may  disastrous.  You
 have  already  noted  what  happened  hero.

 Secondly,  the  cause  of  the  dharna  was
 this.  Since  yesterday  the  minds  of  all  the
 Members  of  Mysore  have  been  very  much
 agitated  specially  over  the  placing  of  this
 Report  on  the  Table  of  the  House  without
 the  Government  taking  any  definite  decision.
 And  we  wrote  to  you  in  advance  that  we
 might  be  allowed  to  present  our  respective
 views,  and  in  spite  of  our  repeated  efforts

 2  wisdom  you  were  io  8  hurry.
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 to  catch  your  eye,  you  were,  I  am  afraid,
 in  a  great  burry  In  fact,  if  you  hed
 allowed  us  to  print  out  our  reasons,  we
 would  have  given  very  valid  and  cagent
 reasons  why  the  report  should  not  be”  laid
 on  the  Table  of  the  House,  but  in  your

 T  do  not
 know  what  happened  in  that  din,  but  now
 we  find  that  the  report  has  been  placed  on
 the  Table  of  the  House.  I  want  to  subthit
 to  the  House  that  the  House  should  not
 impose  on  us  an  unjust  solution.  We  all
 stand  for  justice  and  I  am  sure  you  will  all
 do  justice  to  us.  So,  my  request  is  that
 when  the  report  comes  up  for  discussion,
 you  will  exercise  a  fice  mind  and  see  that
 justice  is  done  to  Mysore  State.

 SHRI  K.  LAKKAPPA  (Tumkur)  :  I
 would  like  to  submit  at  the  outset  that  I
 have  got  great  respect  for  Parliament  and
 Members  of  Parliament.  am  expressing
 the  views,  feelings  and  the  emotions  of  the
 Mysore  people  on  the  stalemate  created  in
 the  border  dispute  between  Maharashtra  and
 Mysore  even  after  the  report  of  the
 Mahajan  Commission  which  was  thrust  on
 us  by  Maharashtra.  The  report  was  kept  io
 cold  storage  for  three  years  and  we  have
 time  and  again  warned  this  Government
 against  delay  and  also  requested  them  to
 arrive  at  a  decision.  We  restrained  our-
 selves,  we  never  resorted  to  any  violence.
 Inspite  of  that,  this  is  the  manner  in  which
 this  Government,  and  that  too  the  Home
 Minister,  Mr.  =  Chavan,  representing
 Maharashtra,  has  played  mischief  and  fraud
 on  the  Mysore  people  in  meting  out
 justice.

 It  is  not  that  we  object  to  the  House
 taking  a  deeision  and  I  would  like  to  make
 it  clear  that  the  House  is  the  supreme
 authority  and  ultimately  it  has  to  takea
 decision,  but  the  Mabajan  Commission  was
 appointed  at  the  instance  of  the  Mabarashtra
 Government  inspite  of  the  protests  of
 Mysore,  and  after  a  decision  has  beeo
 arrived  at  by  the  Commission  we  thought
 there  would  be  a  finality  and  that  the
 Government  would  take  a  decision  in  this
 regard  and  implement  the  Commission’s
 report,  but  they  have  placed  the  report  on
 tbe  Table  of  the  House  on  the  last  day.
 They  have  kept  the  Members  in  the  dark,
 kept,  the  entire  House  in  the  House  in  the
 dark,  by  this  they  have  suppressed  the
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 rights  of  the  Members  of  Parliament
 and  also  suppressed  the  position  and
 prestige  of  the  Speaker.  So,  our  indigna-
 tion  is  at  the  procedure  that  has  been
 followed  by  Government,  and  we  appeal  to
 the  House,  the  Speaker  and  the  Government
 to  reconsider  the  matter.  Also,  the  Govern-
 ment  must  come  out  with  a  statement  or  a
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 agreed,  the  Mysore  people  have  agreed.
 Now,  it  would  not  have  been  difficult  for
 the  Governmert  to  arrive  at  a  solution,
 because  the  leaders  of  both  the  States  had
 agreed.  Where  was  the  difficulty  in  arriving
 at  aconclusion  when  the  leaders  of  both
 these  States  and  the  Chief  Ministers  of  both

 @  these  States  had  agreed  that  the  Mahajan
 Bill  accepting  the  Mahajan  Ci
 feport  and  they  should  also  assure  us  about
 the‘implementation  of  the  report  in  toro  with-
 out  changing  anything.  Even  at  this  late  hour
 3  appeal  to  all  the  Members  of  the  House,
 to  you  and  to  this  Government  to  take  into
 consideration  the  feelings  of  the  Members
 and  see  that  justice  is  done  to  Mysore
 State.

 MR.  SPEAKER  :  Thank  God,  I  did  not
 happen  to  be  the  President  or  the  Chairman
 of  that  Commission.

 SHRI  MOHSIN  (Dharwar  South)  :  Sir,
 you  are  aware  of  the  intense  feelings  not
 only  of  the  Members  of  Parliament  but  also
 of  the  feelings  of  the  people  of  Mysore  and
 all  fair-minded  persons  in  the  country.
 Some  of  our  colleagues  on  the  opposite  side
 have  expressed  their  feelings,  and  you  know
 some  of  the  Members  staged  a  dharna
 before  you.  Some  of  us  on  this  side  had
 also  expressed  our  feelings  and  we  had
 staged  a  walk  out.  That  shows  the  feelings
 of  the  people  of  Mysore  and  shows  also
 how  intense  it  is  on  this  issue,  not  because
 it  is  referred  to  Parliament—because  we
 have  nothing  against  Members  of  Parliament
 we  always  know  that  the  fair-minded
 Members  of  Parliament  will  side  only  with
 justice  where  it  lies  -not  because  of  that.
 But  we  are  pained  to  see  the  delay  in  taking
 a  decision  and  in  arriving  at  a  decision  so
 far  by  the  Government  of  India.  This
 Mahajan  Commission  was  appointed  at  the
 requests  of  the  Maharashtrian  leaders,  and
 it  was  acceded  to  by  the  Mysore  leaders,
 and  later  on,  the  leaders  of  Mysore  and
 Maharashtra  together  agreed  that  it  should
 be  considered  as  an  award  and  that  we
 should  all  abide  by  that  decision.

 SHRI  S.M.  KRISHNA:  It  was  forced
 on  Mysore.

 SHRI  MOHSIN  :  Yes  ;  it  was  forced  on
 Mysore.  As  @  compromise,  to  arrive  at  &
 peaceful  wolytion,  the  Mysore  Government

 Commission’s  report  would  he  sgreed  to  ?
 So,  let  there  not  be  a  feeling  that  the
 Mahajan  Commission's  report  is  something
 very  partial  to  the  Mysore  State.  On  the
 contrary,  we  are  losing  more  area  than  what
 we  get.  But  it  was  only  with  a  view  to
 arrive  at  a  peaceful  solution  to  the  problem
 that  the  Mysore  leaders  have  agreed,  but  the
 Government  of  India  have  been  shelving  it
 for  three  years  and  now  they  are  placing  the
 report  on  the  Tab'e  of  the  House  after  three
 years.  What  did  they  do  for  all  these  three
 years  ?  This  is  the  aspect  which  has  pained
 us.

 This  matter  is  now  left  to  Parliament.  I
 appeal  to  the  Members  of  Parliament,  who
 are  fair-minded,  to  apply  their  mind  in  an
 unbiassed  way  and  se:  where  justice  lies.
 I  am  sure  and  an  confident  that  the
 Members  will  always  side  with  the  fair-
 minded  and  peace-loving  Mysoreans  and
 see  that  justice  is  done,

 SHRI  RAJASEKHARAN  (Kanakapura):
 Sir,  the  people  of  the  Mysore  State  would
 like  to  protest  at  the  dubious  and  the
 curious  way  in  which  the  Government  has
 brought  this  Commission’s  report  before  the
 house.  In  fact,  we  are  very  perturbed  and
 we  are  surprised  at  the  way  io  which  aod
 particularly  the  time  which  they  have
 selected  to  place  this  Report  on  the  Table  of
 the  House.  Io  fact,  the  entire  House  at
 that  time  was  in  a  commotion,  and  they
 were  discussing  about  Shri  Lal  Bahadur
 Shastri’s  death.  At  that  time,  the  Govern-
 ment  thought  it  fit  to  bring  it  here  so  that
 no  Member  could  give  any  attention  to  it.
 This  is  the  reason  why  we  prote.ted  and
 some  of  us  offered  dharna.  It  was  not
 against  this  august  house,  not  against  you
 who  is  the  custodian  of  this  House,  not
 against  the  Members  of  this  House,  but
 only  against  the  way  in  which  the  Govern-
 ment  has  behaved.

 That  is  why  we  appeal  to  Parliament
 and  to  you  to  see  that  justice  Is  dose  to  the
 Mysore  State.  The  Government  of  India
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 was  sleeping  over  this  Commission's  report
 for  the  last  three  years  and  a  half,  and  now,
 at  the  end  of  this  session,  on  the  last  day
 of  this  session,  they  thought  it  fit  to  make
 Political  gain  out  of  this.

 I  hope  the  Members  of  Parliament  will
 give  justice  to  Mysore  and  the  Mysore
 people.  Though  the  Mysore  people  are
 meek,  I  can  tell  you  they  will  be  as  strong
 as  ever  and  will  protest  against  the  way  in
 which  the  Goveroment  have  dealt  with  this
 subject.

 SHRI  E.  K.  NAYANAR  (Palghat)  :  Sir,
 as  far  as  the  no:thern  borders  of  Kerala  are
 concerned...(/néerruption)  Three  years  ago,
 there  was  a  half-hour  discussion  about  the
 Mahajan  Commission  report  in  this  House
 initiated  by  me,  Mr,  Vidya  Charan  Shukla,
 who  was  in  the  Home  Ministry  then.  replied
 that  after  due  consideration,  Government
 will  bring  it  before  Parliament  and  try  to
 implement  it.  Now,  three  years  had  passed
 and  nothing  had  been  done.  So  far  as
 Kerala  is  concerned,  we  were  not  prepared  to
 give  evidence  before  the  Mahajan  Com-
 mission.  We  kept  apart  from  it.  The
 Mahajan  Commission  incorrectly  put  some
 portion  of  Kerala  into  Mysore.  We  have
 tejected  that  report.  We  are  not  going  to
 implement  that  report.  The  big  guns  of
 Mysore  and  Maharashtra  _  are  going  to  fight,
 but  our  submission  is  that  it  must  be  settled
 on  the  basis  of  village  and  not  on  the  basis
 of  district  or  taluk.  Government  must  take
 courage  and  settle  it  on  the  basis  of  village.
 Only  then  justice  will  be  done.  Otherwise,
 there  will  be  great  commotion  in  Kerala.
 Government  must  come  forward  to  settle  the
 border  dispute  peacefully  on  the  basis  of  the
 village.

 SHRI  J.  H.  PATEL:  Now  the  matter
 before  the  House  is  not  consideration  of  the
 report.  It  has  been  laid  on  the  Table.  I
 agree  with  Mr.  Nath  Pui  that  it  should  not
 have  been  done  in  this  way.  The  way
 Government  did  it  was  sneaky  and  most
 undignified  We  protested  against  that.
 When  the  report  is  taken  up  for  considera-
 tion,  then  we  can  go  into  its  merits  and
 other  points.

 SHRI  LOBO  PRABHU  (Udipi):  I  am
 appealing  to  the  House:  You  must  honour

 she  reports  of  your  commissions.  If  you  do
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 not  honour  them,  I  think  no  Government
 and  no  party  can  stay.  This  is  a  report
 which  you  must  honour.  My  appeal  to  the
 House  is  to  maintain  its  dignity  and  honour
 the  reports  of  the  commissions.

 SHRI  N.  SREEKANTAN-  NAIR
 (Quilon):  We  were  not  a  party  to  the
 dispute  before  the  Mahajan  Commission.  He
 himself  declared  an  ex  parte  decision.  I  am
 constrained  to  submit  that  the  decision  was
 pernitious  and  mala  fide,  so  far  as  Kerala  is
 concerned.  Let  the  giants  of  Mysore  and
 Maharashtra  fight,  but  if  any  of  them  wants
 a  portion  of  the  land  of  Kerala,  with  all  our
 might  we  will  oppose  it.  If  it  is  forced  on
 us,  you  may  send  your  army  and  militia  ;
 there  will  be  blood  bath,  but  you  know  that
 the  people  of  Kerala  will  not  submit  to  any
 type  of  aggression  from  any  side  whether
 from  the  Central  Government  or  from  the
 Mysore  Government.

 श्री  श्रटल  बिहारी  वाजपेयो  (बलरामपुर):
 भ्रध्यक्ष  महोदय,  मैं  घरने  के  सम्बन्ध  में  कुछ
 कहना  चाहता  हूँ।

 5.00  brs

 श्रध्यक्ष  महोदय  :  घरना  तो  खत्म  हो  गया

 है  1

 क्री  ध्रटल  बिहारी  बाजपेयी  :  प्रध्यक्ष

 महोदय,  यह  बड़ी  गलत  परम्परा  स्थापित  की

 गई  है।  मैं  मैसूर  के  सदस्यों  के  साथ  भ्रपनी

 सहानुभूति  प्रकट  करता  हूं,  लेकिन  यह  धरना
 सदन  में  पहला  प्रौर  आदिरी  घरना  होना
 चाहिए।  भावनायें  कितनी  भी  उम्र  हों  शौर
 प्रदन  कितना  भी  गम्भीर  हो,  लेकिन  सदन  में
 घरना  देने  का  कदम  नहीं  उठाया  जाना  चाहिए
 था।  मैं  यह  मानता  हूं  कि  श्राज  जो  परिस्थिति

 पैदा  हुई  ह ैउसके  लिए  यह  सरकार  जिम्मेदार

 है,  तीन  साल  तक  रिपोर्ट  सदन  के  पटल  पर

 नहीं  रखी  गई,  भ्रगर  भाज  भी  नहीं  रखी  जाती

 तो  प्रासमान  नहीं  द्वट  जाता,  लेकिन  रिपोर्ट  रख

 दी  गई,  फिर  भी  सदन  में  धरना  देने  का  उप्र
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 कदम  नहीं  उठाया  जाना  चाहिये  था--यही  मैं
 श्राप  के  द्वारा  कहना  चाहता  हूँ।

 Blo  रास  सुमग  सिह  (बबसर) :  झघ्यक्ष

 महीदय,  घरने  के  बारे  में  मैं  श्री  वाजपेयी  जी
 का  समर्थन  करता  हूँ,  बयोंकि  सरकार  के  दिवा-  0
 लियेपन  के  फारण  थे  सारी  बातें  हुई......
 (व्यवधान).  ..जैसे  श्री  लाल  बहादुर  शास्त्री  के

 बारे  में  रिपोर्ट  भी  इतने  दिनों  के  बाद  शाई  भौर
 इसलिये  श्राई  कि  यह  सरकार.  चाहती  थी  कि
 सारे  देश  को  धोखा  दिया  जाये  |

 श्रीमन्‌,  श्राप  देखिये  श्राज  तीन  स्टेटों  को

 लड़ाया  ज्ञा  रहा  हैं-  महाराष्ट्र  मैसुर  और  केरल
 को  बौर  सरकार  केवल  अपने  फायदे  के  लिए,
 झपने  को  बनाये  रखने  के  लिए  ऐसा  कर  रही
 है...  (व्यवधान)  ...इस  घोखेबाजी  की  सरकार

 ... (ब्यवचान)  tee

 श्री  एस०  एम०  जोशी  (पूमा)  :  भ्रध्यक्ष

 महोदय,  मैं  सदन  से  प्रार्थना  करूंगा  कि  यह  जो
 सवाल  है,  वह  बहुत  ही  नाजुक  सवाल  है।  मंसूर
 या  महाराष्ट्र  कौन  जायंट  है,  यह  सवाल  हमारे
 सामने  नहीं  है,  लेकिन  एक  तरफ  मह्दाराष्ट्र  की
 सरकार  है,  दूसरी  तरफ  मैसूर  की  सरकार  है--
 यह  भगड़ा  नहीं  होना  चाहिये  मेरा  भ्रपना  ख्याल

 यह  है  कि  हम  लोगों  ने  जो  शब्द  दिये  हुए  हैं--
 जिन  लोगों  की  यह  छिकायत  है,  वहां  के  लोग
 जब  हम  से  चिल्लाते  हैं  कि  हमको  न्याय  मिलना

 चाहिए,  तब  उन  लोगों  को  हम  कहां  तक  न्याय
 दे  सकते  हैं--यह  हम  सब  को  बैठ  कर  सोचना

 पड़ेगा  ।

 शी  कंवर  लाल  गुप्त  :  प्राप  लोगों  को

 नहीं,  महार  ष्ट्र-मैसूर  वालों  को  ।

 शी  एस०  एम०  जोशी:  मैं  केवल  महाराष्ट्र
 के  लिए  नहीं  बोल  रहा  हूं,...

 SHRI  8,  SHANKARANAND  (Chikodf}:
 Sir,  are  you  allowing  a  debate  on  this  ?
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 MR.  SPEAKER  :  He  is  on  his  legs.

 SHRI  B.  SHANKARANAND  :  We  are
 opposed  to  this.  We  object  to  this.  There
 should  not  be  any  debate.  Now  hon,
 Members  are  talking  on  the  merits  of  it.

 et  एस०  एम०  जोशी  :  मुझे  बहस  नहीं
 करनी  है,  मैं  तो  सिर्फ  सदन  से  प्रार्थना  कर  रहा
 हैं--मैं  तो  यह  मानता  हूं  कि  हमारी  तरफ  से,
 दूसरे  सब  लोगों  की  तरफ  से,  हुकूमत  की  तरफ  से
 महाराष्ट्र  की  हुकूमत  की  तरफ  से  बहुत  सारी
 गलतियाँ  हो  गई  हैं--इस  लिए  यह  नहीं  कहना
 भाहिए  कि  तुम्हीं  गलत  हो.,.  (व्यवधान)...
 हो  सकता  है  कि  हम  से  ही  मिस्टेक  हुई  हो,
 लेकिन  ऐसा  नहीं  होना  चाहिए  कि  उसके  कारण
 दूसरों  को  सजा  मिले--यही  मेरे  कहने  का
 मतलब  है

 मैं  उन  लोगों  को  धन्यवाद  देता  हैँ,  जिस्होंने
 झाप  के  कहने  पर,  नाथपाई  जी  के  कहने  पर,
 भपना  धरना  वापस  ले  लिया  है...

 श्री  स०  मो०  बनर्जी  (कानपुर):  सब  के
 कहने  पर

 st  एस०  एम०  जोशी:  ठीक  है,  सबके
 कहने  पर  भी  भगर  वापस  लिया  है,  तो  बहुत
 भ्च्छा  किया  है।  हमारा  जो  अच्छा  वातावरण
 है,  एक  दूसरे  के साथ  बातचीत  करने  का,  वहू
 बिगड़ना  नहीं  चाहिये  भौर  मैं  तो  यह  भी  भ्राधा
 करूंगा  कि  सदन  में  बिना  डिस्कशन  किये  पह
 मामला  तय  हो  जाये,  इस  से  बिटरनेस  नहीं
 रहेगी,  परन्तु  ऐसा  नहीं  हुप्रा  तो  जो  कुछ  हम
 लोगों  को  करना  है,  करें,  वह  दूसरी  बात  है,
 लेकिन  हम  लोगों  के  दिमाग  शांत  भौर
 जिसका  न्याय  करना  है,  वे  लोग  सोचें

 MR.  SPEAKER  :  Order,  order.

 SHRI  H.N.  MUKERJEE  (Calcutta-
 North-East)  :  I  only  hope  that  this  matter
 will  be  settled  by  mutual  discussion  but  I
 am  a  little  perturbed  that  while  you  have
 thought  it  fit  very  rightly  to  let  some  of  ug
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 say  something  in  regard  to  what  has
 happened,  Government  has  not  come  forward
 to  say  anything  at  all.  If  someof  us  had
 our  way,  we  would  like  the  leaders  of
 Mysore  and  Maharashtra  to  sit  down
 together,  locked  like  in  a  jury  box,  until
 they  come  to  a  decision.  In  any  case,  we
 should  have  a  principled  discussion  before
 decision.  At  any  rate,  this  matter  has  been
 highlighted  already  but  Government's  silence
 in  the  way  that  it  is  being  conspicuous  is
 rather  significant  ...(/nterruption)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  G  PANT)  :  In  the  moming  I  wanted  to
 make  a  statement  on  this  which  fully
 explained  the  Government’s  position.  With
 your  permission  I  laid  it  on  the  Table.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  They  laid  it  in  a  cowardly  way.

 SHRI  NATH  PAI:  Was  it  your  ruling
 that  the  document  in  question,  namely,  the
 Mahajan  Commission  Report,  was  duly  laid
 on  the  Table  ?

 MR.  SPEAKER :  Yes.

 SHRI  NATH  PAI:  In  that  case,  I  bave
 given  two  notices  already  and  I  hope,  they
 are  also  being  taken  note  of  by  you.

 SHRI  S.  M.  KRISHNA  :  How  can  it  be
 taken  up  when  it  is  not  taken  up  for
 consideration  at  all  ?

 MR.  SPEAKER:  I  have  not  given  my
 decision  on  that...({nterrnption).  May  !
 request  all  of  you  to  drop  this  now  ?  I  have
 not  decided  anything  on  Shri  Nath  Pai’s
 motion.

 SHRI  J.  MOHAMED  IMAM:  Shri
 Nath  Pai  bas  said  that  he  has  already  given
 two  notices.

 MR.  SPEAKER  :
 anything.

 I  have  not  decided

 SHRI  J.  MOHAMED  IMAM  ;  I  would
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 like  to  know  how  he  could  give  the
 notices  unless  the  motion  was  moved
 .-.(Intterruption)

 SHRI  NATH  PAI:  At  what  time’  was
 the  document  laid  on  the  Table,  Mr.
 Speaker  ?

 SHRI  J.  MOHAMED  IMAM :  All  this
 raises  doubts  in  our  minds.  There  seems  to
 be  some  collusion  ..(/nterruption)

 MR.  SPEAKER:  I  am  passing  on  the
 next  item  Shri  Sen.

 5.09  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Minutes

 SHRI  P.  G.  Sen  (Purnea)  :  Sir,  I  beg  to
 lay  on  the  Table  Minutes  of  the  Sixty-eighth
 to  Seventy-first  sittings  of  the  Committee  on
 Private  Members’  Bills  end  Resolutions
 held  during  the  current  session.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE

 Mioutes

 SHRI  S.  C.  SAMANTA  (Tamluk)  :  Sir,
 I  beg  to  lay  on  the  Table  Minutes  of  the
 Sixteenth  sitting  of  the  Committee  on
 Absence  of  Members  from  the  Sittings  of
 the  House  held  during  the  current  session.

 ESTIMATES  COMMITTEB

 Mionstes

 SHRI  K.  N.  TIWARY  (Bettiah)  :  Sir,  I
 beg  to  layon  the  Table  Minutes  of  the
 sittings  of  the  Estimates  Committee  relating
 to  Hundred  and  thirty-first  Report  on  the
 Ministry  of  Finance—Transfer  of  Budget
 Provision  for  certain  items  of  expenditure,
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 SHRIMATI  ILA  PALCHOUDHURY
 (Krisbnagar)  :  Sir,  the  dignity  of  India  has
 been  spoiled  absolutely  outside  and  inside
 India  because  there  have  been  cases  in  West
 Benga)  yesterday...  (interruption  )

 MR.  SPEAKER  te  I  thought,  you  were
 speaking  on  that  item.  Secretary.

 5.2¢  brs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha  :—

 ‘I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha  at  its  sitting
 held  on  Monday,  the  14th.  December,
 1970,  adopted  the  following  motion  in
 regard  to  the  Committee  on  the  Welfare
 of  Scheduled  Castes  and  Scheduled
 Tribes  :—

 MOTION
 “That  this  House  concurs  in  the

 recommendation  of  the  Lok  Sabha  that
 a  Committee  of  both  the  Houses  to  be
 called  the  ‘Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled  Tribes’
 be  constituted  for  the  purposes  set  out  in
 the  motion  adopted  by  the  Lok  Sabha
 at  its  sitting  held  on  the  9th  December,
 1970,  and  communicated  to  this  House,
 and  resolves  that  this  House  do  join  in
 the  said  Committee  and  proceed  to  elect.
 in  accordance  with  the  system  of  pro-
 portional  representation  by  means  of  the
 single  transferable  vote  and  by  secret
 ballot,  ten  members  from  among  the
 members  of  the  House  to  serve  on  the
 said  Committee.”
 2.  Iam  further  to  inform  the  Lok

 Sabha  that  in  pursuance  of  the  above  motion,
 the  following  Members  of  the  Rajya  Sabha
 have  been  duly  elected  to  the  said
 Committee:

 l.  Shri  Brahmananda  Panda

 Sittings
 2.  Shri  Sukhdev  Prasad
 3.  Shri  B.  T,  Kemparaj
 4.  Shri  Ganeshi  Lal  Chaudhary
 5.  Shri  Balram  Das
 6.  Shri  Roshan  Lal
 7.  Shri  K.  P.  Subramania  Menon १
 8.  Shri  Melhupra  Vero

 Shri  Golap  Barbora
 i0.  Shri  0.  A.  Appan.

 ASSENT  TO  BILL
 SECRETARY  :  Sir,  I  also  lay  on  the

 Table  the  Taxation  Laws  «  (Amendment)
 Bill,  970  passed  by  the  Houses  of  Parlia-
 ment  during  the  current  session  and  assented
 to  since  a  report  was  last  made  to  the  House
 on  the  llth  December,  1970.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar)  :  I  want  to  bring  to  your  notice
 that  outside  India  a  film  has  been  produced
 about  India...(Jnterruptions)

 MR.  SPEAKER  ;  Why  do  you  get  up
 at  all  times  on  all  issues  ?

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 And  at  all  places,  sometimes  here  and
 sometimes  there.

 MR.  SPEAKER  :  All  places  belong  to
 her.

 15.1  brs.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTING  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee  on
 Absence  of  Members  from  the  Sittings  of
 the  House  in  their  Sixteenth  Report  have
 recommended  that  leave  of  absence  be
 granted  to  the  following  Members  for  the
 periods  indicated  against  each  :

 (l)  Shri  Rameshwar  Rao

 (2)  Shri  S.  M.  Joshi

 (3)  Sbri  Erasmo  de  Sequeira

 9th  November  to  30th  November,
 970  (Twelfth  Session),

 Sth  August  to  Ist  September,
 970  (Eleventh  Session),

 9th  November  to  l8th  December,
 970  (Twelfth  Session).
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 (4)  Shri  J.  K.  Choudhury

 (5)  Shri  Rajaram

 (6)  Shri  Virendrakumar  Shah

 9th  November  to  l8th  December,
 970  (Twelfth  Session).

 23rd  November  to  l/th  December,
 970  (Twelfth  Session).

 20th  November  to  4th  Decenber,
 970  (Twelfth  Session),

 I  take  it  that  the  House  agrees  with  the’
 recommendations  of  the  Committee.

 HON.  MEMBERS;  Yes.

 MR.  SPEAKER  :  The  Members  will  be
 informed  accordingly,

 5.2  bre.  :

 PUBLIC  ACCOUNTS  COMMITTEB

 Hundred  and  Twenty-fourth  and  Hondred
 and  Twenty-fifth  Reports

 sit  प्रटल  बिहारी  वाजपेयो  (बलरामपुर)  :

 झध्यक्ष  महोदय,  मैं  लोक  लेखा  समिति  के

 निम्नलिखित  प्रतिवेदन  प्रस्तुत  करता  हूं

 (1)  भसैनिक  उड्डयन  विभाग  सम्बन्धी
 लेखा  परीक्षा  प्रतिवेदन  (सिविल),
 970  तथा  विनियोग  लेखे

 (सिविल),  1968-69,  के  बारे  में
 124वां  प्रतिवेदन  (हिन्दी  तथा
 अंग्रेजी  संस्करण)  ।
 स्वास्थ्य  विभाग  सम्बन्धी  लेखा-

 परीक्षा  प्रतिवेदन  (सिविल),  970
 तथा  विनियोग  लेखे  (सिविल),
 1968-69  के  बारे  में  i25at
 प्रतिविदन  हिन्दी  तथा  म्रंग्रेजी

 संस्करण)  |

 (2)

 PETITION  RE  ;  PAY  SCALES  OF
 TEACHERS  OF  DELHI

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  I  beg  to  present  a  petition  signed
 by  Shri  0.  D.  Saxena,  General  Secretary,
 Delhi  Adhyapak  Parishad,  and  others
 regardiog  pay  scales  of  teachers  of  Delhi.

 5.4  brs.

 STATEMENT  RE:  DELHI  POLICB
 PERSONNEL  WHO  PARTICIPATED

 IN  APRIL,  970  AGITATION

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  ८.  PANT):  May  I  lay  it  on  the  Table
 of  the  House  ?

 MR.  SPEAKER:  You  may  lay  it  on
 the  Table  of  the  House.  (/nterruptions)

 श्री  रवि  राय  (पुरी):  सरकार  ने  क्या
 फैसला  किया  है  वह  मालूम  नहीं  है  ।  यह  पढ़ा
 जाये  ।  यह  बहुत  महत्वपूर्ण  चीज  है  ।

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  Sir,
 today  is  the  fast  day  of  the  session.  Let
 bim  read  it  so,  that  some  clarifications  can
 be  sought..-(/nterruprions).

 SHRI  K.  ८.  PANT)  :  Sir,  I  beg  to  lay
 a  statement  on  the  review  of  policy
 regarding  Delhi  Police  personnel  who
 participated  in  the  agitation  in  April,  1970.
 [Placed  tn  Library.  See  No.  LT—4637/70).

 15.15}  brs,

 STATEMENT  RE:  M.  V.
 ‘MAHAJAGMITRA’

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 On  behalf  of  Shri  Iqbal  Singh,  I  beg  to  lay
 8  statement  regarding  Indian  cargo  vessel
 m.  v.  ‘Mahajagmitra’  missing  from  the  2th
 November,  4970  in  the  Bay  of  Bengal  during
 the  recent  cyclone  which  hit  East  Pakistan.
 [Placed  in  Library,  See  No.  LT—  4638/70].
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 5.6  bre.

 CENTRAL  BOARD  OF  DIRECT  TAXES
 (VALIDATION  OF  PROCEEDINGS)

 9  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for
 validation  of  certain  proceedings  in  relation
 to  direct  taxes  and  for  matters  connected
 therewith.

 भरी  शिव  चम्द्र  का  (मधुबनी):  अध्यक्ष

 महोदय  मैं  इस  विधेयक  के  इन्ट्रोडक्शन  का
 विरोध  करता  हूँ।  आप  देखेंगे  कि  इसका
 शीषंक  है  :  The  Central  Board  of  Director
 Taxes  (Validation  of  Proceedings)  Bill,  1970.

 पहला  जो  विधेयक  है  उसके  rule  4  of  the
 Centra!  Direct  Taxes  (Regulation  of  Tran-
 saction  of  (Business)  Rules,  964
 उसमें  ये  संशोधन  लाते  हैं  कि  श्रगर  नोटिस  दी
 जाती  है  भौर  बह  सेन्ट्रल  गवनेमेंट  से  फार्मली

 एप्रूब्ड  नहीं  है  तो  भी  उसकी  नोटिस  बरकरार

 रहेगी,  इनवैलीड  नहीं  की  जायेगी  कोर्ट  में  ।
 मे  कहते  हैं  कि ऐसा  न  करने  से  बहुत  घाटा

 होगा  ये  बोर्ड  भ्राफ  डायरेक्ट  टैक्सेज  को

 रेगुलेट  करना  चाहते  हैं।

 झब  झाप  संविधान  को  देखिये  ।  प्राटिधिःल

 110 मैं हैं :
 “For  purposes  of  this  Chapter,  a  Bill

 shall  be  deemed  to  be  a  money  Bill  if  it
 contains  only  provisions  dealing  with
 all  or  any  of  the  following  matters,
 namely  :—

 (a)  the  imposition,  abolition,  remis-
 sion,  alteration  or  regulation  of  any
 tax  ;”

 रेगुलेशन  झाफ  हैक्सेज  की  बात  110%  झा
 जाती  है।  उसी  रेगुलेशन  श्राफ  टैक्स  के  लिए
 ये  संशोधन  ला  रहे  F):l0  के  मताहयत  यह
 मनी  बिल  हो  जाता  है।  और  जब  मनी  बिल

 हो  गया  तो  27  के  मातहत  राष्ट्रपति  की
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 रेक्मेंडेशन  उसके  इन्ट्रोडक्शन  के  लिए  जरूरी

 हो  जाती  है।  चुंकि  राष्ट्रपति  की  रेक्मेंडेशन

 नहीं  हे  इसलिये  मैं  इसका  विरोध  करता  हूँ  ।

 भ्रध्यक्ष  महोदय  :  इसमें  राष्ट्रपति  की
 शरेकमेंडेशन  है।  6  तारीख  की  बुलेटिन  झाप

 देखिये  ।

 SHRI  BENI  SHANKER  SHARMA
 (Banka)  :  Sir,  I  also  stand  to  object  to  the
 introduction  of  this  Bill.  I  agree  with  Mr.
 Shiva  Chandra  Jha  and  I  will  submit  that
 this  is  a  Money  Bill...

 श्री  शिव  चन्द्र  का  :  श्रध्यक्ष  महोदय,  इस
 में  फाईनेंशियल  मेनोरेंडम  भी  नहीं  है,  उसका
 भी  होता  जरूरी  है  ।

 SHRI  BENI  SHANKER  SHARMA  teow
 and  it  lacks  in  financial  memorandum  as
 well.  There  is  no  financial  memorandum
 attached  to  this  Bill.  Now,  I  do  not  under-
 stand  as  to  what  is  the  hurry  about  intro-
 duction  of  this  Bill  on  this  last  day  of  the
 session.

 The  Minister  has  sought  your  permission
 under  Direction  9B  of  the  Directions  of  the
 Speaker  wherein  it  is  said  :

 “No  Bill  shall  be  included  for  intro-
 duction  in  the  list  of  business  for  a  day
 until  after  copies  thereof  have  been
 made  available  for  the  use  of  members
 for  at  least  two  days  before  the  day  on
 which  the  Bill  is  proposed  to  be  intro-
 duced  :/!
 Then,  it  goes  on  to  say:

 “Provided  further  that  in  other  cases,
 where  the  Minister  desires  that  the  Bill
 may  be  introduced  earlier  than  two  days
 after  the  ciculation  of  copies  or  even
 without  prior  circulation,  he  shall  give
 full  reasons  in  a  memorandum  for  the
 consideration  of  the  Speaker  explaining
 as  to  why  the  Bill  is  sought  to  be  intro-
 duced  without  making  available  to
 members  copies  thereof  in  advance,  and
 if  the  Speaker  gives  permission,  the  Bill
 shall  be  included  in  the  list  of  business
 for  the  day  on  which  the  Bill  is  proposed
 to  be  introduced.”

 *Published  in  the  Gazette  of  India  Extsaordinary  Part  II,  Section  2,  dated  ‘18.12.70,
 .



 283  Central  Board  of  Direct.  DECEMBER  18,  970
 Taxes  (Validation  ete.)  Bill

 MR.  SPEAKER  :  This  is  just  introduc-
 tion.

 SHRI  BENI  SHANKER  SHARMA:
 I  would  like  to  know  whether  you  are
 satisfied  that  circumstances  do  exist  for  the
 introduction  of  this  Bill.
 in  that  such  circumstances  do  not  exist.

 MR.  SPEAKER  :  There  is  no  harm.
 It  is  just  introduction.

 SHRI  BENI  SHANKER  SHARMA:
 My  submission  is  that  it  is  a  new  addition
 to  the  taxation  laws.  It  is  the  considered
 policy  of  the  Government  that  so  far  as
 taxation  laws  are  concerned,  there  should
 not  be  any  frequent  amendments  and  this  is
 an  indirect  amendment.  After  all,  what  for
 this  amendment  in  the  shape  of  new  Act  is
 being  made  ?  By  this  we  will  be  by  passing
 the  decision  of  a  High  Court.  If  some
 great  principle  is  involved,  I  can  agree  to
 such  a  procedure  to  some  extent,  but,  so  far
 as  taxation  laws  are  concerned,  we  have  got
 to  be  practical.  It  is  due  to  the  sheer
 negligence  of  the  Ministry  that  the  permission
 was  not  given  to  the  particular  officer  to
 sanction  the  issue  of  notices  under  Sec.  48
 of  the  Income  Tax  Act  and  for  that  matter
 the  Courts  should  be  by  passed  or  the
 assessces  made  to  suffer.

 And  then  what  is  the  amount  that  this
 new  law  will  bring  to  the  Exchequer  ?
 How  much  loss  of  money  is  involved  if  the
 Government  abides  by  the  decision  of  the
 High  Court  ?  The  Minister  has  said  that
 it  is  very  difficult  to  estimate  the  loss,  but
 I  submit  this  is  very  wrong  and  vague  way
 of  telling  things.  He  can  just  find  it  out  and
 unless  and  until  he  can  give  us  as  to  how
 much  loss  will  be  incurred,  no  permission
 should  be  given  by  you.  Otherwise,  I  submit
 it  will  simply  be  a  source  of  harassment  to
 both  the  assessees  and  the  assessors.  Unless
 the  loss  of  tax  involved  is  sufficiently
 enormous,  there  should  not  be  any  new
 addition  to  the  taxation  laws.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 No  expenditure  is  involved  in  passing  this
 Bill,  Sir.

 MR.  SPEAKER  :  So  sorry.
 accept  the  objections.

 Ido  not

 My  submission

 Code  of  Cr.  P.  Bill  284

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce  &

 Bill  to  provide  for  validation  of  certain
 proceedings  in  relation  to  direct  taxes
 and  for  matters  connected  therewith.”

 The  motion  was  adopted.

 SHRI  VIDYA  CHARAN  SHUKLA:
 Sir,  I  introduce*  the  Bill.

 MR.  SPEAKER  :  We  have  already
 exceeded  time  and  we  ought  to  have  taken
 up  the  Private  Members’  Business.  We  will
 skip  over  item  No,  26.  We  will  now  take
 up  item  No.  27.  It  is  just  for  reference  to
 Select  Committee.  Shri  Pant,

 CODE  OF  CRIMINAL  PROCEDURE
 BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT)  :  I  beg  to  move  :

 “That  this  House  do  concur  in  the
 recommendation  of  Rajya  Sabha  that  the
 House  do  join  in  the  Joint  Committee
 of  the  Houses  on  the  Bil]  to  consolidate
 and  amend  the  law  relating  to  Criminal
 Procedure,  made  in  the  motion  adopted
 by  Rajya  Sabha  at  its  sitting  held  on  the
 5th  December,  970  and  communicated
 to  this  House  on  the  5tb  December,
 970  and  do  resolve  that  the  following
 30  members  of  Lok  Sabha  be  nominated
 to  serve  on  the  said  Joint  Committee,
 namely  :—

 ()  Shri  Sardar  Amjad  Ali
 (2)  Shri  5.  C,  Besra
 (3)  Shri  Tulsidas  Dassappa
 (4)  Shri  C.  ८.  Desai
 (5)  Shri  Shri  Chand  Goyal
 (6)  Shri  Ram  Krishan  Gupta
 (7)  Shri  च्,  N.  Jadhav
 (8)  Shri  Bbogendra  Jha
 (9)  Shri  H.  Ajmal  Khan

 (10),  Shri  Liladhar  Kotoki

 *Introduced  with  the  recommendation  of  the  President.
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 reo)  Shri  K,  M.  Koushik
 (12)  Shri  0.  K.  Kunte
 (13)  Shrimati  T.  Lakshmikanthamma
 (14)  Shri  Brij  Bhushan  Lal
 sy  Shri  Madhu  Limaye
 (16)  Shri  V.  Viswanatha  Menon
 (17)  Shri  0.  S.  Mishra

 9  Shri  Srinibas  Mishra
 (19),  Shri  Xrishna  Chandra  Pant
 (20)  Shri  Dahyabhai  Parmar
 (21)  Shri  Shiva  Chandika  Prasad
 (22)  Shri  Y.  Ankineedu  Prasad
 (23)  Shri  Gajraj  Singh  Rao
 (24)  Shri  M.  Narayana  Reddy
 (25)  Shri  Dwaipayan  Sen
 (26)  Shri  Shambhu  Nath
 (27)  Shri  Naval  Kishore  Sharma
 (28)  Shri  Sheo  Narain
 (29)  Shri  Kedar  Nath  Singh
 (30)  Shri  G  Viswanathan”.

 MR.  SPEAKER  :  The  question  is  :
 “That  this  House  do  concur  in  the

 recommendation  of  Rajya  Sabha  that
 the  House  do  join  in  the  Joint  Com-
 mittee  of  the  Houses  on  the  Bill  to
 consolidate  and  amend  the  law  relating
 to  Criminal  Procedure,  made  in  the
 motion  adopted  by  Rajya  Sabha  at  its
 sitting  held  on  the  5th  December,  970
 and  communicated  to  this  House  on  the
 5th  December,  970  and  do  resolve  that
 the  following  30  members  of  Lok  Sabha
 be  nominated  to  serve  on  the  said  Joint
 Committee,  namely  :—

 (WD  Shri  Sardar  Amjad  Ali
 (2)  Shri  S.  C.  Besra
 (3)  Shri  Tulsidas  Dasappa
 (4)  Shri  0.  C.  Desai
 (5)  Shri  Shri  Chand  Goya!
 (6)  Shri  Ram  Krishan  Gupta
 (7)  Shri  V.  N.  Jadhav
 (8)  Shri  Bhogendra  Jha
 (9)  Shri  H.  Ajmal  Khan

 (10)  Shri  Liladhar  Kotoki
 dt)  Shri  K,  M.  Koushik
 (12),  Shri  0.  K.  Kunto

 Pp
 (13)  Shrimati  T.  Lakshmikanthamma
 (14)  Shri  Brij  Bhushan  Lal
 (15)  Shri  Madhu  Limaye
 (16)  Shri  V.  Viswanatha  Menon
 (17)  Shri  G.  S.  Mishra
 (18)  Shri  Srinibas  Mishra

 ह उ  (19)  Shri  Krishna  Chandra  Pant
 (20)  Shri  Dabyabhai  Parmar
 (2l)  Shri  Shiva  Chandika  Prasad
 (22)  Shri  Y.  Ankineedu  Prasad
 (23)  Shri  Gajraj  Singh  Rao
 (24)  Shri  M.  Narayana  Reddy
 (25)  Sbri  Dwaipayan  Sen
 (26)  Shri  Shambu  Nath  «
 (27)  Shri  Naval  Kishore  Sharma
 (28)  Shri  Sheo  Narain
 (29)  Shri  Kedar  Nath  Singh
 (30)  Shri  0,  Viswanathan.”

 The  motion  was  adopted.

 SHRI  TULSHIDAS  JADHAV  (Bara-
 mati)  :  What  happend  to  item  No.  26  ?

 SHRI  P.  K.  DEO  (Kalahandi)  :  Post-
 Poned  to  next  Lok  Sabha.

 5.24  hes,

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Seventieth  Report

 SHRI  P.G.  SEN  (Purnea):  I  beg  to
 move  :

 “That  this  House  do  agree  with  the
 Seventieth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 Presented  to  the  House  on  the  I¢th
 December,  -1970.""

 MR.  SPEAKER  :  The  question  is  :
 “That  this  House  do  agree  with  the

 Seventieth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 presented  to  the  House  on  the  6th
 December,  1970."

 The  motion  was  adopted.
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 15.244  brs,

 (Shri  K.  N.  Tiwary  in  the  Chair).

 DR  RAM  SUBHAG  SINGH  (Buxar):
 What  about  Midnapore  firing  ?  When  will
 they  give  a  reply  ?  So  many  murders  took
 Place  in  Midnapore  jail.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  Regarding  this  question,  I
 have  made  enquiries  and  we  have  got  some
 information.  We  are  getting  some  more
 information  on  the  subject.

 DR.  RAM  SUBHAG  SINGH  :  Can  you
 tell  us  how  many  persons  have  been
 murdered  ?  Can  you  tell  us  how  many
 Prisoners  have  been  murdered  ?  Can  you
 tell  us  how  many  persons  have  been  injured  ?
 Will  you  institute  an  enquiry  into  the
 matter  ?

 SHRI  K.  C.  PANT:  An  enquiry  will  be
 instituted.  We  are  in  communication  with
 the  West  Bengal  Government  in  this
 matter.  I  don’t  have  the  figures  at  present
 here.

 et  भ्रब्दुल  गनी  डार  (गुड़गांव)  :  मरने
 वालों  का  नम्बर  कितना  है  घौर  जस्मियों  का
 कितना  ?

 ee  Oe  DUI  ye  CUPP)  AER  USCS  |
 (ES  6  O83

 समापति  महोदय  :  भ्रगर  'फिगस  प्रभी
 भाप  के  पास  नहीं  हैं  तो  बाद  में  दे
 दीजियेगा  ।

 DR.  RAM  SUBHAG  SINGH  :  This
 firing  was  resorted  to  on  Tuesday  and  so
 many  persons  have  died  ;  dead  bodies  ought
 to  have  been  burnt,  by  now.  The  superinten-
 dent  of  police  was  there  ;  the  jailors  were
 there.  Why  should  there  be  so  much  of
 delay  ?  Is  this  the  way  Government
 functions  there  ?  This  happened  on  Tuesday
 and  today  is  Friday,
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 SHRI  K.C.  PANT:  I  have  already
 given  whatever  information  I  have,

 DR.  RAM  SUBHAG  SINGH:  It  is  a
 great  dereliction  of  duty;  it  shows  the
 bankruptsy  of  the  Government.

 He  can  take  the  figure  from  me.
 a  dozen  persons  have  been  murdered.

 Over

 5.26  brs.

 RESOLUTION  RE:  PRICES  OF  ESSEN-
 TIAL  ARTICLES—Conrd.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  discussion  of  the
 following  resolution  moved  by  Shri  Indrajit
 Gupta  on  the  20th  November,  970  :—

 “This  House  views  with  grave  concern
 the  galloping  prices  of  all  essential
 articles  of  popular  consumption,  and
 demands  that  effective  measures  be  taken
 to  hold  the  price-line.”
 Now,  Shri  Ram  Sewak  Yadav.

 SHRI  DHIRESWAR  KALITA
 (Gauhati)  :  In  the  morning,  a  reference  was
 made  to  the  strike  in  the  IAC...

 at  रामावतार  शास्त्री  (पटना):  सभा-
 पति  महोदय,  श्ाई०  ए०  सी०  के  बारे  में...

 MR.  CHAIRMAN:  Only  Shri  Ram
 Sewak  Yadav’s  speech  will  go  on  record.
 The  observations  made  by  others  will  not  go
 on  record,

 SHRI  DHIRESWAR  KALITA  oo

 ot  रास  सेवक  मादव  (बाराबंकी)  :
 सभापति  महोदय,  माननीय  सदस्य  श्री  इन्द्रजीत
 गुप्त  ने  बढ़ते  हुए  मूल्यों  को  रोकने  के  लिए  जो
 प्रस्ताव  रक्खा है.  मैं  उसका  समर्थन  करता  हूँ
 क्योंकि  भाज  का  राक्षस  भगर  कोई  हो  सकता

 है  तो  वह  बढ़ती  हुई  मंहगाई  है।  आज  सारे
 देश  के  छोटी  आमदनी  वाले  लोगों  को  भौर
 मध्यम  श्रामदनी  बाले  लोगों  को  मह  राक्षस
 झाये  दिन  हड़पता  रहता  है।  जब  इस  विधेयक

 **Not  recorded.
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 पर  बहस  चल  रही  है  तब  मैं  जल्दी  जल्दी  में

 बढ़ती  हुई  महंगाई  को  ले  कर  एक  दृष्टिकोण
 झाप  के  सामने  रखना  चाहता  हूं  1

 भ्गर  हम  बढ़ती  हुई  मंहगाई  को  देखें  तो
 उस  के  दो  प्रग  हैं।  एक  तो  वह  चीजे  हैं  जो
 जिन्दगी  के  लिए  बहुत  ही  ्रावदयक  हैं,  भ्रौर
 दूसरी  वह  चीजें  हैं  जो  शौक  की  चीजें  हैं  ।
 झाज  हिन्दुस्तान  में  जो  सब  से  बड़ी  चिन्ता  है
 वह  जिन्दगी  की  जरूरी  चीजों  के  बारे  में  है  ।
 शौक  की  चीजों  के  दाम  बढ़ें  तो  उस  की  चिन्ता

 मुझे  नहीं  है।  इसके  साथ  ही  जहां  तक  मंहगाई
 का  सम्बन्ध  है,  कारखाने  की  चीजों  के  दामों
 और  खेतों  में  जो  चीजें  पैदा  होती  हैं  उनके
 दामों  में  जो  बड़ा  भारी  अ्रसन्‍्तुलन  है  उसका
 मतलब  है।  इस  लिए  श्रगर  हम  सचमुच  चाहते
 हैं  कि  मंहगाई  रुके  तो  हम  को  दो  मुख्य  मुद्दों  में
 जाना  ब्रौर  देखना  पड़ेगा  ।  पहली  चीज  तो  यह
 कि  जिन्दगी  की  जरूरी  चीजें  जितनी  हैं  उनके
 भाव  न  बढ़ें  ।  आप  देख  रहे  हैं  कि  जिन्दगी
 की  जरूरी  चीजें  जितनी  हैं,  चाहे  कपड़ा

 हो,  चाहे  मिट्टी  का  तेल  हो,  सीमेंट  हो,  लोहा
 हो,  श्रनन  हो  या  दवा  हो,  जब  उनके  दाम  बढ़ते
 हैं  तब  छोटी  भश्रामदनी  वाले  लोगों  को  बहुत
 तकलीफ  पहुंचती  है,  श्लौर  यह  दाम  निरन्तर
 बढ़ते  जा  रहे  हैं  ।  श्रगर  हम  बढ़ते  हुए  मूल्यों
 को  रुपये  की  दृष्टि  से  देखें  तो  रुपये  की  कीमत
 घट  कर  दो  या  ढाई  आने  के  बराबर  रह  गई
 है  i  इससे  ज्यादा  उसकी  कीमत  नहीं  रह  गई
 है।

 जो  शौकीनी  की  चीजें  हैं  उनके  दाम  उस

 हिसाब  से  नहीं  बढ़े  हैं।  जरूरी  जो  जिन्दगी  के
 लिए  चीजें  हैं  उनके  दाम  इस  तरह  से  न  बढ़
 सकें,  इसके  लिये  मैं  कुछ  सुझाव  देना  चाहता
 है  मैं  चाहता  हैँ  कि  सरकार  इन  पर  भ्रमल
 करे  ताकि  दाम  घटे  भ्रौर  छोटी  भ्रामदनी  वाले
 जो  लोग  हैं  उनकी  जिन्दगी  प्लासानी  से  चल
 सके  ।  चीजों  के  बढ़ते  हुए  दाम  और  लोगों  की

 प्रामदनी,  से  जीवत  की  बेल  गाड़ी  के  दो  बेल
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 हैं।  जब  भामदनी  का  बैल  धीरे  चले  श्र

 मंहगाई  का  बैल  सरपट  भागे  तो  जीवन  की

 गाड़ी  ह:  जाती  है  और  झ्राज  हम  देख  रहे  हैं
 कि  कांग्रेस  के  दोनों  बैल  झापस  में  टकरा  गए

 $हैं  भौर  एक  तो  सरपट  भाग  रहा  है  भौर  दूसरा
 पीछे  चल  रहा है.  |  मंहगाई  की  वजह  से  जीवन
 की  गाड़ी  श्राज  बिल्कुल  हट  गई  है।  यह
 सरकार  चाहे  समाजवाद  की  बात  करे,  चाहे
 छोटे  आदमी  की  बात  करे.  लेकिन  यह  तथ्य  है  कि
 श्राज  यह  सरकार  मंहगाई  को  रोकने  में  भ्रसफल
 साबित  हुई  है।  इस  वास्ते  छोटे  भ्रादमी  को
 राहत  देने  वाली  यह  सरकार  नहीं  है।  यह
 सरकार  करोड़पंथी  सरकार  है  |  बड़े  लोगों  को

 राहत  देने  वाली  यह  सरकार  है  i  कारण  यह
 है  कि  बढ़ती  हुई  मंहगाई  से  श्रगर  किसी  को
 तकलीफ  होती  है  तो  छोटे  भादमी  को  होती
 है  ।  बढ़ती  हुई  मंहगाई  से  सरमायेदार  को  कष्ट

 नहीं  होता  है,  बड़े  भ्रफसर  को  नहीं  होता  है
 सत्ता  की  राजनीति  में  जो  नेता  लोग  हैं,  उनको
 नही  होता  है।  बाकी  इस  देश  के  सभी  लोग
 इस  मंहगाई  से  दुखी  हैं।  सरमायेदार,  सत्ता  में
 भ्राज  जो  नेता  लोग  हैं  तथा  जो  भ्रफसर  हैं  इन
 का  त्रिकोण  बना  हुमा है  श्रौर  यही  सारी  सत्ता
 का  संचालन  कर  रहे  हैं  1  चूंकि  इनको  मंहगाई
 झखरती  नहीं  है,  इसलिए  उस  पर  झ्राज  काबू
 पाते  का  कोई  प्रयास  नहीं  होता  है।  शभ्गर  भाप
 सच्चे  दिल  से  मंहगाई  रोकना  चाहते  हैं  तो  मैं

 कुछ  सुकाव  झाप  को  देना  चाहता  हूं  भौर
 अ्ाधया  करता  हूं  कि  आप  उन  पर  झमल
 करेंगे  ।

 इस  सरकार  के  पास  श्राज  कोई  निश्चित
 शौर  ठोस  दाम  नीति  नहीं  है  जोकि  होनी
 चाहिये  -  जब  तक  निश्चित  ठोस  दाम  नीति
 नही  होगी  यह  मंहगाई  रुकने  वाली  नहीं  है  ।
 फिर  चाहे  इसको  रोकने  से  बारे  में  कितनी  ही
 बातें  श्राप  करते  रहें ।  तब  ये  सारी  बातें
 निरथेक  होंगी  ।  मेरा  पहला  सुझाव  यह  है  कि
 खाद्यान्नों  के  बारे  में  पहले  श्राप  एक  नीति
 बनायें  शौर  नीति  यह  बनाएं  कि  दो  फसलों  के
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 बीच  में  सेर  पीछे  इनके  दामों  में  आना  से
 ज्यादा  का  फके  नहीं  पड़ेगा  ।  श्रगर  भापने  ऐसा
 किया  तो  छोटी  भ्रामदनी  के  जो  लोग  हैं.  कम
 से  कम  उनको  खाने  को  कष्ट  उठाना  नहीं  पड़ेगा:
 और  उनका  पेट  भर  सकेगा  |

 इसी  तरह  से  कारखानों  में  बनी  जिन्दगी
 की  जरूरी  चीज़ें  हैं,  जैसे  कपड़ा  है,  मिट्टी  का
 तेल  है,  सिमेंट  है,  लोहा  है,  दियासलाई  श्रादि

 हैं,  इनके  बारे  में  मेरा  सुकाव  है  कि  इस  तरह
 की  जिन्दगी  की  जो  जरूरी  चीजें  हैं  उनके  दाम
 लागत  खर्च  के  ड्योढ़े  से आगे  न  जाएं।  उसी

 के  बीच  में  मुनाफा  है,  उसी  के  बीच  में  सरकारी
 कर  है  7  जो  कुछ  भी  कीमत  हो  वह  लागत
 खर्च  से  ड्योढ़े  से  ज्यादा  न  हो।  श्राज  क्या

 होता  है  ?  श्राज  मिट्टी  का  तेल  6या  7या
 8  पैसे  बोतल  में  उनको  पड़ता  है।  लेकिन  जब

 वह  बाजार  में  बिकने  के  लिये  ग्राता  है  तो

 बारह  शभ्राने  बोतल  और  कहीं  कहीं  एक  रुपया
 बोतल  बिकता  है।  इस  तरह  से  जो  बढ़े  हुए
 दाम  हैं  उनमें  छोटी  जो  जनता  हैं  वह  बराबर
 पिसती  जा  रही  है।  इसी  तरह  से  साबुन,
 कपड़ा  लागत  खच  से  तीन  चार,  पांच  या  छ:
 गुणा  ज्यादा  कीमत  पर  बिकता  है।  इस  वास्ते
 कारखानों  में  बनी  जिन्दगी  की  जरूरी  चीजों
 के  दाम  किसी  भी  हालत  में  लागत  खच  के
 इूयोढ़े  के  भागे  न  जाएं,  इसकी  व्यवस्था  प्राप
 करें।  जब  तक  इस  तरह  की  दाम  नीति  नहीं
 बनाई  जाती  है,  कंट्रोल  की  बात  करना,  कानून
 बनाना,  यातायात  पर  प्रतिबन्ध  लगाना  उससे

 कुछ  नहीं  होगा  शौर  मंगाई  नहीं  रुकेगी  ।

 तीसरा  सुभाव  मेरा  खेती  में  पैदा  होने
 वाले  कच्चे  माल  शौर  कारखानों  में  तैयार  होने
 वाले  पक्के  माल  के  बारे  में  है  a  खेती  में  पैदा
 होने  वाले  कच्चे  माल  जैसे,  गन्ना,  तिलहन,
 रुई,  पटसन  प्रादि  इनके  दाम  और  कारखानों
 में  जो  पेदा  होता  है  जेसे  चीनी,  कपड़ा,  लोहा
 झादि  इनके  दाम,  हम  दोनों  दामों  में  कोई
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 सन्तुलन  श्राज  नहीं  है  ।  भ्राप  पिछले  दस  पंद्रह
 साल के  झांकड़े  उठा  कर  देखें  |  प्रापको

 पता
 चलेगा  कि  जिस  तरह  से  कच्चे  माल  और
 खाद्यान्नों  के  दाम  बढ़े  है  उससे  कहीं  ज्यादा
 कारखानों  में  बनी  चीजो  के  द।म  बड़े  हैं.  भौर
 वे  बराबर  चढ़ते  जा  रहे  हैं।  जब  तक  कार  थानों
 में  तैयार  होने  वाले  नाल  के  दामों  शौर  लेती
 क्री  उपज  के  दामों  में  कोई  संतुलन  कायम  नहीं
 होगा  तब  तक  कोई  भी  दाम  नीति  झाप  ठोस
 आधार  पर  नहीं  चला  सकते  हैं

 मैं  एक  मिसाल  देता  हूं।  प्राप  गन्ने के
 दामों  को  लें  7  कच्चा  माल  है  गन्ना  ।  मैं  पूछना
 चाहता  हूँ  कि  किसान  को  गन्ना  पैदा  करने  में
 कितनी  सहुलियत  मिली  है?  क्‍या  गलते  का
 बीज  उसको  सस्ता  मिलता  है,  क्या  भाज  उसको
 पानी  सस्ता  मिलता  है,  क्‍या  खाद  सस्ती  दी
 जाती  है  ?  सभी  चीजें  उसको  मंहगे  दामों  पर
 मिलती  हैं  ।  लेकिन  श्राप  देखेंगे  कि  967-68
 में गन्ने  का  भाव  क्या  था।  तब  वह  भाव  पंद्रह
 रुपये  और  सोलह  रुपये  क्विटल  था  उत्तर  प्रदेश
 में  |  1968-69  में  वह  दस  रुपये  हो  गया।
 ह! ल  जानते  का  भाव  7  रुपये  35  पैसे  किवंटल
 है।  हरी  क्रान्ति  का  नारा  तो  भाप  देते  हैं
 लेकिन  गन्ने  का  दाम  जहां  पंद्रह  सोलह  रुपये

 होता  था  वह  भाधा  रह  गया  है  भौर  दो  बिवंटल
 गन्‍ना  किसान  को  उतना  ही  पैसा  प्राप्त  करने  के
 लिए  देना  पड़ता  है।  ऐसी  हालत  में  हरी
 क़ान्ति  में  कया  उसका  मन  लगेगा  ?  फिर  नोट

 की  जो  कीमत  है  वह  भी  छिजती  जा  रही  है।
 इस  तरह  से  उसकी  कीमत  शौर  घट  जाती  है।
 ऐसा  श्रापने  किया  तो  हरी  क्रान्ति  को  भी
 भाप  मारेंगे  a जब  तक  हरी-क्रान्ति  श्रौर  किसान

 की  चीज  के  दामों  में  कोई  रिश्ता  आप  स्थापित
 नहीं  करेंगे  तब  तक  यह  नीति  चलने  वाली

 नहीं  है  ।

 जब  मंहगाई  बढ़ती  है  तो  सरकार  भपने
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 कमंचारियों  के  मंहगाई  भत्ते  को  बढ़ा  देती  है  1
 सोंघी  साहब  जी  उनके  लिए  मंहगाई  भत्ता
 बढ़ाने  की  लड़ाई  में  लग्र  जाते  हैं।  मैं  कहूँगा
 कि  क्षत्ता  मत  लो,  लो  निद्िचित  दामों  पर
 चीजें।  जब  तक  चीजों  के  दाम  निर्ित  नहीं
 होंगे  महंगाई  भत्ता  बढ़ने  से  भी  श्राप  चीजों  की
 कीमते  झपनी  जेब  से  श्रदा  कर  नहीं  पायेंगे,  उन

 को प्राप्त  करने  के लिए  भाप  को  अपनी  जेब  से
 भौर  ज्यादा  देना  पड़ेगा  ।  श्राप  मृग  मरीचिका
 के  बीच  दोड़ते  रहेंगे  शौर  कभी  कामयाबी  हाथ

 नहीं  लगेगी।  यहां  कमंचारियों  का  मंहगाई
 भत्ता  बढ़  गया,  सरकारी  नौकरों  का  श्रौर
 श्रफसरों  का  भत्ता  बढ़  गया  ।  लेकिन  जो  मजदूरी
 करते  हैं,  खेतों  में  काम  करते  हैं,  जो  किसान  हैं,
 उनको  कहां  से  मिलेगा  ?  झगर  हम  भनाज  की
 बात  करें,  मक्के  की  बात  करें,  चावल  की  बात
 करें  तो  पता  लगेगा  कि  चार  छः  साल  में  कहीं
 पाव  भ्राघा  सेर  का  दामों  में  फक॑  पड़ा  होगा,
 इससे  ज्यादा  उनके  दामों  में  फर्क  नहीं  पड़ा  ।
 लेकिन  कारख।नों  की  चीजों  के  दाम  एक  दम
 झासमान  की  तरफ  बढ़ते  चले  जा  रहे  हैं।  उस
 लीज  को  ध्यान  में  रख  कर  आपको  नीति
 बनानी  चाहिए  |

 मैं  यह  भी  समभता  हूं  कि  मंहंगाई  तब  तक
 नही  रुकेगी  जब  तक  बड़ी  भ्रामदनी  वालों  के
 खच  पर  रोक  नहीं  लगेगी  ।  भारत  सरकार  के
 जो  सचिव  लोग  हैं,  मंत्री  हैं,  गवर्नर  हैं,  राष्ट्रपति
 हैं,  भगर  इनकी  भामदनी  भौर  इनका  खर्च  डेढ़
 दो  हजार  के  अन्दर  सीमित  कर  दिया  जाए  तो

 हनको  भी  मंहगाई  का  कुछ  पत्ता  लगेगा  झौर
 तब  उस  राक्षस  को  मारने  के  लिए  कोई  कारयर
 रास्ता  य्रे  ढूंढेगे  इनको  तो  मंहग।ई  खलती

 नहीं  है  ।  फ़िर  सबों  के लोग  भी  मंहगाई  भत्ता

 बढ़ाने  की  बात  करते  हैं  |  झापके  पास  कारखाना

 है  नोट  छापने  वाला  नासिक  में  ।  लेकिन  जब

 सबों  में  मांग  चलती  है  तो  उनके  पास  पैसा  नहीं
 होता  है  भोर  फिर  भी  जब  वे  मंहमाई  भत्ता

 बढ़ाते  हैं  तो  उनसे  कहा  जात।  है  कि  पंचवर्षीय
 e
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 योजना  में  हम  सहायता  झ्ाप  की  नहीं  करेंगे  1

 महू  भी  जिम्मेदारी  इनको  लेनी  चाहिए।  मैं

 कहूंगा  कि  नोट  छापने  श्राप  बन्द  करें  ‘  पैसे
 की  जो  कमी  है  उसको  झाप  बिल्कुल  खर्च  बन्द
 करके  धौर  खास  तोर  से  प्रशासन  पर  खच  कम

 करके  पूरा  करें।  सरकार  को  शौकीन  भौर  ठाट
 बाट  के  कामों  पर  अपने  खर्च  को  घटाना

 चाहिए  i  मिसाल  के तौर  पर  दिल्‍ली  में  27
 लाख  रुपये  खर्च  करके  एक  फब्बारा  बनाया
 गया  है।  उस  रुपये  में  कितने  नलकूप  लगते  ?
 झभी  परसों  एक  मीटिंग  में  हमको  बताया  गया
 कि  यह  फव्वारा  बन्द  कर  दिया  गया  है,  क्‍योंकि
 बिजली  का  अभाव  है।  एक  फंव्यारे  पर  27
 लाख  रुपया  खर्च  किया  गया,  जबकि  पूरी  दिल्ली
 में  गरीब  लोगों  के  लिए  पीने  का  पानी  उपलब्ध

 नहीं  है।  भ्राज  ऐसा  लगता  है  कि  नई  दिल्ली
 में  चारों  तरफ  फव्वारों  की  नुमायदा  लगी  हुई
 है  ।  इस  फिजूल  खर्ची  को  बन्द  किया  जानता

 चाहिए  1

 नई  दिल्ली  में  नई  दिल्‍ली  म्यूनिसिपल
 कमेटी  की  एक  दो  मंजिला  इमारत  है,  जो  बड़ी

 मजबूत  है  1  लेकिन  उसका  दोष  यह  है  कि  उस
 के  पड़ौस  में  कई  कई  मंजिलों  की  इमारतों  के
 सामने  उसका  सिर  भुकता  है।यह  बात  इस
 सरकार  को  बर्दादइत  नहीं  है।  इसलिए  छीैनी-
 हथौड़े  से उसको  तोड़ा  जा  रहा  है धौर  उसकी

 जगह  पर  चार  करोड़  रुपये  की  एक  गगनचुम्बी
 झट्टालिका  बनाने  की  योजना  है।  इस  सरकार
 को  यह  तमीज  नहीं  है  कि  पहले  कोन  सा  काम
 करना  है--पहले  जिन्दगी  को  जरूरत  को  पूरा
 करें,  बुनियादी  कामों  पर  रुपया  खर्च  करें  या
 छौकीनी  ठाट-वाट  प्रौर  मौज-मस्ती  के  कामों
 पर  खच  करें  |

 प्रगर  सरकार  सचमुच  मंहगाई  को  रोकना

 चाहती  है,  तो  बह  एक  दाम  नीति  तय  करे,
 झपने  फिजूल  खर्चे  पर  झौर  नोट  छापने  पर
 रोक  लगाये  ।  जो  नोट  लोगों  के  पास  पहुंच  गए

 हैं,  अमर  किसी  तरह  से,  उन  को  जब्त  करके
 मा  डीबेल्युएशन  कर  के  उनको  खत्म  किया
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 [श्री  राम  सेवक  यादव]
 जा  सके,  तो  मंहगाई  के  राक्षस  का  मुकाबला
 हो  सकेगा,  वर्ना  इस  समय  तो  सरकार  ने  देश
 में  ऐसो  भयंकर  स्थिति  पैदा  कर  दी  है  कि  गांवों

 नौर  शहरों  में  बेकारी  भौर  बेरोजगारी  बढ़ने
 जा  रही  है  |  मुझे  तो  ऐसा  लगता  है  कि  इस
 देश  में  चीन  जैसी  हालत  आने  वाली है  जेब  में

 सौ  रुपये  का  नोट  ले  कर  बाजार  में  जायेंगे

 झौर  शाम  को  एक  किलों  प्लालू  और  दो  गोभी

 के  फूल  ले  कर  चले  झापेंगे  झौर  वह  नोट  खत्म

 हो  जायेगा  ।  यह  मामला  बहुत  बिगड़  गया  है।

 इतनी  महत्व  पूर्ण  बहस  के  लिए  एक  दो

 घंटे  रखे  गए  हैं  7  वास्तव  में  सरकार  की  तरफ

 से  यह  बहस  भ्रानी  चाहिए  थी,  क्योंकि  इसमें

 पूरी  भ्राथिक  स्थिति,  झ्ाधिक  ढांचे,  ध्यापक

 नीतियों  श्रौर  समाजवाद  के  रास्ते  का  सवाल

 निहित  है।  भाखिर  समाजवाद  किस  लिए  ?

 बया  इस  लिए  कि  गरीब  प्रादमियों  का  पेट  न

 भरे,  उनका  तन  न  ढ़के,  उनके  रहने  के  लिए
 मकान  न  बनें  प्रौर  दूसरी  तरफ  गगनबुम्बी
 पट्टालिकायें  बने,  फब्वारों  का  निर्माण  हो,
 दिल्ली  की  शानो-शौकत  पर  पैसा  खर्च  किया

 जाये,  जबकि  गांवों  धौर  छाहरों  में  भुग्गी-
 भौंपड़ियां  वैसे  ही  खड़ी  रहें  ?  अगर  हमारे  देश

 में  उस  तरह  का  निर्माण  होने  वाला  है,  तो

 फिर  समाजवाद  की  तस्वीर  बड़ी  गन्दी  होगी
 देश  क्रान्ति  के  कगार  पर  पहुंच  जायेगा,  जो

 कि  हम  नहीं  चाहते  हैं,  भ्रौर  जो  कुछ  बंगाल

 में  हो  रहा  है,  वह  सारे  देश  में  हो  सकता  है

 इस  लिए  सरकार  समय  रहते  चेते।  इस

 पूरे  मुद्दे  पर,  योजना  पर,  व्यापक  रूप  से  बहस
 कराई  जानी  चाहिए।  आखिर  यह  योजना
 किस  लिए  है  ?  मंहगाई  को  रोकने  के  लिये,
 बेकारी  को  खत्म  करने  के  लिये,  वही  इस  समय

 के  मुख्य  मुद्दे  हैं।  सरकार  को  खुद  दस  पंद्रह  घंटे
 की  बहस  करा  के  कोई  रास्ता  निकालना

 चाहिए  |  इस  तरह  के  घंटे  की  बहस  से  सरकार

 मंहगाई  को  नहीं  रोक  सकती  है,  यह  एक
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 रिचुप्रल  हो  गया  है।  सरकार  इस  तरह  खाना

 पूरी  कर  सकती  है,  लेकिन  वह  समस्या  को  हल
 नहीं  कर  सकती  है  ।  ;

 समापति  महोदय  :  में  माननीय  सदस्यों
 से  कहना  चाहता  हूँ  कि  अगर  वे  बोलना  चाहते
 हैं,  तो चेयर  के  पास  झाने  के  बजाये  वे  च्विट
 लिख  कर  भेज  दें।  चेयर  के  पास  भाने  पर
 माननीय  सदस्यों  को  आवजेबशन  होता  है।
 झभगर  कोई  सदस्य  बोल  रहे  हैं  तो  माननीय
 सदस्य  उन  के  सामने  से  नीचे  हो  कर  क्रास
 करें  ।--श्री  रणघीर  सिंह  1

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  Is  Mr  Randhir  Singh  sati-
 sfied  that  there  are  plenty  of  people  in  the
 press  ?

 श्री  रखाधीर  सिंह  (रोहतक)  :  चेयरमैन

 महोदय,  मुझे  एक  वह  बात  का  बहुत  दुःख  है,
 जिस  का  मैं  इजहार  करना  चाहता  हूँ।  मुझे
 उस  का  बड़ा  श्रफसोस  है  प्लौर  उस  के  लिए  मैं
 हाउस  से  शौर  प्रेस  से  माफी  चाहता  हूँ

 सभापति  महोदय  :  झाप  को  हाउस  के
 आनरेवल  मेम्बर्ज  के  बारे  में  जो  कुछ  कहना
 है  वह  कहिये,  लेकिन  गैलरीज़  या  प्रैस  के  बारे
 में  कोई  सदस्य  कुछ  न  कहे  ।

 श्री  रणधीर  सिह:  दो  दिन  रोज  पहले
 यहां  पर  डीबेट  हुई  थी  श्रौर मैं  ने  उस  वक्‍त

 कुछ  बात  कही  थी।  उस  से  कुछ  गलतफहमी
 हुई  है।  इस  लिए  मैं  उस  को  साफ  करना
 चाहता  हूं  ।  भाप  ने  कह  दिया  है  कि  गैलरी
 का  जिक्र  न  किया  जाये।  लेकिन  झाल  इण्डिया
 रेडियो  के  नुमायंदे  उस  दिन  एक  ऐसी  जगह
 बैठे  हुये  थे,  जहां  से  वह  मुझे  दिखाई  नहीं  देते
 थे  |  इस  लिए  मैं  गलत  तोर  पर  कुछ  कह  गया
 था  मेरी  जमीर  नहीं  मानती  कि  मेरी  वजह  से
 किसी  भाई  को  तकलीफ  हो  i  मैं  उस  के  लिए
 यहां  रिग्रेट  शो  करना  चाहता  हूं  मेरा  ख्याल
 है  कि  धाप  मुझे  उस  के  लिए  माफ  फरमायेंगे  |
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 wa  मैं  इस  रेजोल्यूशन  के  बारे  में  कुछ
 भ्रज  करना  चाहता  हैँ  7  जिन  प्रलफाज  में  यह
 रैजोल्यूशन  है,  मैं  उन  के  खिलाफ  हूं  ।

 समापति  सहोदय  :  आप  ने  अपना  नाम
 गलत  तौर  पर  भेजा  है।  श्राप  इस  रेजोल्यूशन
 पर  बाल  चुके  है  ।

 श्री  रणधीर  सिह  :  मेरी  एक  एमेंडमेंट  है,
 जिस  पर  मैं  नहीं  बोला  हूं  ।  मैं  भ्रपनी  एमेंडमेंट
 पर  बोलना  चाहा  हूँ

 सभापति  महोदय  :  उस  के  लिए  भ्राप
 को  बाद  में  बुलाया  जायेगा  |

 धी  रामसेवक  यादव  :  माननीय  सदस्य
 ते  उस  दिन  इस  प्रस्ताव  का  समर्थन  किया  शौर
 प्राज  वह  इस  की  मुखालिफत  कर  रहे  हैं  I

 श्री  शिव  चन्द्र  का  (मधुबनी)  :  सभापति

 महोदय,  मैं  माननीय  सदस्य,  श्री  इन्द्रजीत

 गुप्ता,  के  इस  प्रस्ताव  का  समर्थन  करता  हूँ  कि
 देश  में  भ्रावश्यक  वस्तुश्ों  के  मूल्यों  में  वृद्धि  को

 रोकने  के  लिए  कारगर  उपाय  किये  जायें।

 इस  प्रस्ताव  पर  मैंने  जो  संशोधन  दिया  है,  उस
 के  बारे  में  मैं  बाद  में  कहूंगा  ।  देश  में  महंगाई
 कितनी  बढ़ी  है,  उस  के  श्रन्दाज  के  लिए  भें  एक
 उदाहरण  देना  चाहता  हूं  -  947  के  मुकाबले
 में झाज  रुपये  की  कीमत  केवल  चौदह  पैसे

 रह  गई  है,  यानि  भाज  एक  रुपये  में  हम  जितनी
 चीजें  खरीद  सकते  हैं,  1947  में  केवल  I4

 पैसे  से उतनी  चीजें  खरीद  सकते  थे।  970

 का  रुपया  श्राज  14  पैसे  हो  गया  झौर  960
 में  जो  रुपया  था  वह  42  पैसे  हो  गया  है
 समझ  जाइये  इसी  से  कि  रुपये  की  कीमत
 कितनी  कम  हुई  है,  मतलव  कि  महंगाई  कितनी

 बढ़  रही  है  क्‍योंकि  यह  दोनों  एक  ही  सिक्‍के
 के  दो  पहलू  हैं।  भव  इस  महंगाई  को  बढ़ाने
 की  जिम्मेदारी  किस  की  है  ?  इस  की  जिम्मेदारी

 बिल्कुल  वन  हन्ड्रेड  परसेंट  इन  की  है
 सभापति  महोदय,  मंत्री  महोदय,  गप्प  कर

 Articles  (Resn.)  298

 रहे  हैं,  भाप  जरा  कहिये  उन  को,  यह  डिसि-
 प्लिन्ड  नहीं  रहेंगे  तो  क्या  हम  लोग  डिसिप्लिन्ड

 रहेंगे,  आप  उन  को  कहिये  ाप  की  तरफ
 ख्याल  रखें  |

 ६  वित्त  मन्त्रालय  में  राज्य  मन्त्री  (थी  विद्या
 चररा  शुक्ल)  :  हम  जवाब  प्राप  को  देंगे।

 श्री  शिव  चन्द्र  का  :  जवाब  तो  झाप  देंगे
 नहीं  |  श्राप  बोलेंगे  पनी  तरफ  जौर  हम
 बोलेंगे  प्रपनी  तरफ  |

 तो  सभापति  महोदय,  मैं  कह  रहा  था,
 दाम  का  सन्तुलन  देश  में  कायम  रखने  के  लिए
 दो  चीजों  पर  कन्ट्रोल  की  जरूरत  है  कन्ट्रोल
 का  मतलब  एक  उन  का  प्रोडक्शन  शौर  दूसरे
 क्वान्टिटी  श्राफ  मनी  यह  संतुलित  होना
 चाहिए  i  क्वान्टिटी  झाफ  मनी  देश  में  कितनी

 है  भौर  प्रोडक्शन  कितना  है,  इन  दो  बातों  पर

 कन्ट्रोल  रखना  चाहिए  i  इस  में  भ्रगर  गड़बड़ी
 आ  जाती  है,  यानों  प्रोंडक्शन  जितनी  है  उस
 से  ज्यादा  पैसा  श्र  जाता  है  बाजार  के  सर्कुलेशन
 में  तो  पैसे  की  कीमत  कम  हो  जाती  है  भौर

 वस्तुओं  की  कीमत  ऊपर  उठ  जाती  है।तो
 भ्रथ॑-शास्त्र  का  तकाजा  है  कि  जितना  प्रोडक्शन
 समाज  में  हो  चाहे  वह  कृषि  के  क्षेत्र  में  हो  चाहे
 उद्योग  के  क्षेत्र  में  हो  उसी  हिमाब  से  जो

 सर्कूलेशन  का  माध्यम  है  मनी  उस  को  छोड़ा
 जाय  ।  लेकिन  सरकार  ने  यही  नीति  शुरू  से
 गलत  अरूत्यार  की  ।  पहले  तो  आप  प्रोडक्शन
 को  ले  लें  if  श्रौद्योगिक  उत्पादन  समाज  में  भ्राज
 कम  होता  जा  रहा  है  बावज़ुद  पब्लिक  सैक्टर
 के  बढ़ने  के  ध्रौर  बावजूद  इस  के  कि  हमारी
 मांग  है  कि  पब्लिक  सैक्टर  बढ़े,  नेशनलाइजेशन
 ति  लेकिन  इस  सरकार  के  प्रशासन  की  जो
 व्यवस्था  है  पब्लिक  सैक्टर  को  चलाने  के  लिए
 बहू  ऐसी  है  कि  जिस  का  नतीजा  यह  हद्वोता  है
 कि  मोटे  तौर  पर  प्रौद्योगिक  क्षेत्र  में  भी
 प्रोडक्शन  कम  होता  जा  रहा  है।  शौर  कृषि
 के  क्षेत्र  में  इन्हीं  की  भ्ोर  से  बढ़ा  इस  का  शोर
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 मचाया  गया  है  कि  हमने  ग्रीन  रेवोल्लृशन  कर
 दिया  है  भोर  भ्रनाज  का  प्रोडक्शन  बहुत  ज्यादा

 हुआ  है  इस  तथाकथित  ग्रीन  रेवोल्यूशन  के
 बाद,  यानी  जितना  भ्न्दाज  था  पहले  उस  से
 भी  ज्यादा  है।  लेकिन  हैरानी  की  बात  यहां
 यह  होती  है  कि  बाबजूद  इस  सो-काल्ड  ग्रीन

 रेबोल्यूशन  के  और  फूड  प्रोडक्शन  के,  दाम  क्‍यों
 बढ़  रहे  हैं  ?  तो  श्रब  यह  बीमारी  साफ  सामने
 झाने  लगती  है  कि  प्रोडक्शन  इतना  है  फिर
 सारी  वस्तुश्रों  के  दाम  ब्यों  बढ़  *हे  हैं,  इस  की
 जड़  में  क्या  है.  इस  की  जड़  में  यह  हैकि
 सरकार  की  जो  मौनेटरी  पालिसी  है  वह
 बुनयादी  तौर  पर  गलत  है।  इसलिए  गलत  है
 कि  इन  के  जो  और  मामले  हैं  खर्च  के  उस  पर
 सरकार  का  कन्ट्रोल  नहीं  है।  नतीजा  यह  होता
 है  कि  जब  किसी  खर्चे  को  मीट  करने  की
 जरूरत  होती  है,  उस  को  पूरा  करने  की  जरूरत
 होती  है  तो सरकार  डेफिसिट  फाइनेंसिंग  का
 रास्ता  अपनाती  है,  दूसरे  शब्दों  में  नोट  छापने
 का  रास्ता  अख्त्यार  करती  है।  रुपया  जो  है,
 मनी  जो  है  वह  एक  करेंसी  है श्रौर  एक  बेंक
 क़ेडिट  है  ।  हम  उस  की  तफलील  में  यहां  पर

 नहीं  जायेंगे  7  मोटे  तौर  पर  जो  करेंसी  है  जो
 मासिक  प्रेस  में  छपती  है  उस  पर  सरकार  जाती
 है । भब  आप  देखिये  कि  कमंचारियों  की  मांग
 है  फि  एन  की  तनख्वाह  बढ़े  चुंकि  दाम  बढ़
 रहे  हैं  7  मैं  समझता  हूं  उस  को  बढ़ाना  जरूरी

 है  ।  भ्रब  कहा  जाता  है  कि  चूँकि  वेजेज  बढ़  रहे
 हैं  इसलिए  कास्ट  बढ़  रही  है।  इस  का  भसर

 होता  है  दाम  पर  और  इस  से  महंगाई  होती  है
 झौर  इन्डायरेक्टली  हालांकि  सरकार  को

 मालूम  नहीं  है,  लेकिन  इनडायरेक्टली  सरकार

 कहती  है  कि  यदि  वेजेज  पर  क्ट्रोल  रखें  तो
 कास्ट  पर  कन्ट्रोल  होग।  और  कास्ट  पर  कन्‍्ट्रोल

 होगा  तो  महंगाई  नहीं  होगी  शौर  दाम  संतुलित
 रहेंगे  । यह  गलत  बात  है  ।  जो  बेजेज  हैं  चाहे
 वह  वकंसे  के  हों  चाहे  खेतिहर  मजदूर  के  हों
 उन  के  बढ़'मे  से  भाप  समाज  में  एफेक्टिन
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 डिमांड  लाते  हैं  ।  भाप  को  एफेव्टिव  डिमांड  की
 जरूरत  है  जिस  से  कि  भाप  के  कारखाने  चलते

 हैं  भौर  सारी  चीजें  चलती  हैं।  एफेबिटवृ  डिमांड
 को  भ्रष्ट  करने  का  रास्ता  है  इन  का  कांस्पी-

 कुप्नस  कंजम्पशन  |  उस  पर  कम्ट्रोल  करते  नहीं
 हैं।  यह  कन्ट्रोल  करते  हैं  हकीकत  में  मजदूरों
 की  तनख्वाह  से  जो  एफेक्टिव  डिमांड  ती है
 उस  पर  |  एफेक्टित्र  डिमांड  जो  है  उस  पर

 कन्ट्रोल  करने  की  बात  लाते  हैं।  यह  गलत
 नीति  है।  प्राफिट  पर  भी  कन्ट्रोल  करने  की
 जरूरत  है।  लेकिन  सरकार  उस  पर  कन्द्रोल
 करती  नहीं  है पौर  मुद्रास्फीति  करती  है.  नोट
 छाप  कर  बाजार  में  लातो  है धौर  नतीजा  यह
 होता  है  कि  प्रोडक्शन  बढ़ता  नहीं  है  और  नोट
 की  ज्यादा  वयान्टिटी  बढ़ने  लगती  है,  ज्यादा
 नोट  बाजार  में  चलने  लगते  हैं शौर  दाम  का
 सन्तुलन  समाज  में  नहीं  रहता।  तो  दाम  का

 सन्तुलन  समाज  में  रखने  के  लिए  लाजमी  हो
 जाता  है  कि  प्रोडक्शन  धौर  कवान्टिटी  श्राफ
 मनी  में धाप  संतुलन  रखें  ।  लेकिन  जो  प्राज
 सरकार  की  मौनेटरी  पालिसी  है  बुनयादी  तौर
 पर  उस  की  गड़बड़ी  की  वजह  से  यह  होता
 है  1

 दूसरी  बात--उस  में  जो  सेकेंड्री  पार्ट  होता
 है  बह  होता  है  सप्लाई  भोर  डिमांड  का।  उस
 सप्लाई  झौर  डिमांड  में  यह  जो  प्राप  के

 स्पेकुलेटर्स  हैं  बह  बड़ी  गड़बड़ी  पैदा  करते  हैं।
 खनके  खिलाफ  हतनी  झावाज  यहाँ  पर  उठाई
 जाती  है  कि  यह  जो  इंटनंल  ट्रेड  है  इस  को  भाप
 को  प्रपने  हाथ  में  लेना  चाहिए।  गाज  जो
 भो  आप  का  प्रोश्वशन  कृषि  के  क्षेत्र  में  होता
 है  भौर  बाज़ार  में  नहीं  आता  है,  होडंस  होड
 कर  लेते  हैं  भ्लौर  बह  देखते  है  कि  किस  मोके
 पर  हम  इस  को  बेचें  जिस  भी  बस्तु  का
 उत्पादन  हुमा  है  उस  का  सर्कुलेदाम  होने  के

 लिए  उस  को  बाजार  में  जाना  चाहिए।
 लेकिन  इस्ट्नल  ढ््डे  में  यह  प्राफिटियर्स  कदम

 है
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 कदम  पर  बैठे  हुए  हैं,  स्पेकुलेट्स  पर  बैठे  हुये
 हैं  प्राफिट  के  लिए।  नतीजा  यह  होता  है  कि
 जो  भी  प्रोड्यूस  किया  हुप्रा  सामान  है,  पैदा
 की  हुई  वस्तु  है  वह  बाजार  में  आ  नहीं  पाती

 है।  तो  यह  जो  सप्लाई  है  इस  को  कन्ट्रोल
 करने  के  लिए  भाप  को  इंटर्नल  ट्रेड  को  हाथ  में

 लेनान्होगा  दौर  दूसरी  बात--सप्लाई  बढ़ाने
 के  लिए  प्रोडक्शन  में  श्राप  को  परिवतंन  लाना
 होगा  ।  परिवर्तन  के  लिए  मैंने  शुरू  में  कहा
 कि  कृषि  के  क्षेत्र  में  और  इंडस्ट्रियल  क्षेत्र  में
 शाप  को  बुनयादी  परिवतेन  की  जरूरत  है।
 कृषि  के  क्षेत्र  में  बुनयादी  परिवतंन  लाने  के
 लिए  जमीन  की  मिल्कियत  की  जो  बात  है  उस
 में  श्राप  को  परिवर्तन  लाना  होगा  ।  यह  हड़प्पा
 भौर  मोहनजोदड़ो  के  युग  का  जो  तरीका  है
 प्रोडक्शन  का  उस  से  काम  चलने  वाला  नहीं
 है  ।  आप  को  लाजं  स्केल  पर  प्रोडक्शन  करना

 होगा  ।  यह  प्रनएकोनामिक  होल्डिग्स  जो  है  दो
 दो  हाई  ढाई  की,  यह  जो  'फ्रै गमेंटेशन  श्राफ  लेड

 है,  इस  से  यह  काम  नहीं  चलेगा।  इस  के  लिए
 बड़े  पैमाने  पर  सहकारी  ढंग  से  आप  को  खेती
 करनी  होगी  दूसरे  शब्दों  में,  हिन्दुस्तान  के

 इतिहास  के  संदर्भ  में  विनोबा  जी  यह  बात  रख

 रहे  हैं  ग्राम  दान  के  रूप  में  7  लेकिन  भ्राप  के

 हाथ  में  कानून  है,  कानून  के  जरिये  श्राप  यह
 बात  कर  सकते  हैं  कि  जमीन  की  मिल्कियत
 तमाम  गांव  की  हो  ।  गांव  का  कब्जा  जमीन

 पर  होगा  तो  इस  से  क्या  होगा  कि  लेंडलेस  लोग

 जो  हैं  उन  की  समस्या  का  हल  हो  जायेगा  श्रौर
 साथ  साथ  खेती  का  पैमाना  भी  बड़ा  होगा
 जिस  से  धाप  वैज्ञानिक  ढंग  ते  खेती  कर  सकेंगे  |
 तो  कृषि  के  क्षेत्र  में  घुनयादी  परिवर्तत  की
 जरूरत  है  ।  इसी  तरह  से  झौशथोगिक  क्षेत्र  में
 प्रोडक्शन  बढ़ाने  के  लिए  बुनयादी  नीति  की
 जरूरत  है।  वह  क्‍या  नीति  है?  1  बेकों  का

 राष्ट्रीकरण  आप  ने  कर  दिया  |  बड़ा  तास

 ठोकते  हैं  कि कमाल  कर  दिया,  दुनियां  उलट
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 कहते  हैं  कि  पंडित  जवाहर  लाल  जी  ने  भी  4
 बैंकों  का  राष्ट्रीयकरण  महीं  किया,  झ्व  हम
 लोगों  ने  कर  दिया  जो  किसी  ने  नहीं  किया

 वह  हमने  किमा  ।  लेकिन  कल  बेक  पर  बहस
 हो  रही  थी,  मैं  न ेकहा  कि  जभी  भी  बेंक  जो

 5  वह  प्राइवेट  सेक्टर  में  हैं।  विदेशी  बेंक  हैं
 उन  का  राष्ट्रीयकरण  करने  की  जरूरत  है
 भौर  एक  इंटीग्रेटेड  पालिसी  की  जरूरत  है।
 इन  सब  चीजों  पर  श्राप  को  कन्ट्रोल  करना

 होगा  |

 यह  मोनोपली  हाउसेज  जो  हैं.  भ्रध्यक्ष

 महोदय,  इन  मोनोपली  हाउसेज  पर  श्राप  को

 कन्ट्रोल  करना  है।  मोनोपलिस्ट्स  का  खात्मा
 करना  है  ।  टाटा  बिरला  राज  जो  हैं  उन  की

 दुनिया  जो  बसाई  हुई  है  उस  को  खत्म  करना

 है  ।  75  मोनोपली  हाउसेज  हैं  जो  आज  सब

 कुछ  कन्ट्रोल  करते  हैं।  इतिहास  कहता  है  हम
 लोगों  ने  पढ़ा  है  कि  फ्रान्म  को  कौन  कन्ट्रोल
 करता  है  ?  फ्रांस  को  200  परिवार  कन्द्रोल
 करते  हैं  प्रौर  भ्रमेरिका  का  भी  वही  हाल  है।
 प्रमेरिका  को  भी  200  परिवार  मोटे  तौर  पर

 कन्ट्रोल  करते  हैं।  धाज  हिन्दुस्तान  को  कौन

 कन्ट्रोल  करता  है  ?  यह  75  मोनोपली  हाउसेज
 कन्द्रोल  करते  हैं।  यहां  की  सारी  प्रथं-व्यवस्था
 को  यह  75  मोनोपली  हाउसेज  कन्ट्रोल  करते

 हैं  7  प्राजजल  बह  अशोक  साहव  उधर  जले
 गये  ।  उन्होंने  एक  पुस्तिका  लिखी--हू  श्रौस्स
 इण्डिया  ।  मैंने  वह  किताब  पढ़ी।  उस  में

 उन्होंने  साबित  कर  दिया  है  कि  यह  शो
 मोनोपलिस्ट  लोग  हैं,  उद्योगपति  हैं  एकाधिपत्य
 वाले  यह  हकीकत  में  यहां  की  प्रर्थव्यवस्था  को

 कन्ट्रोल कर  रहे  हैं।  तो  वह  सर्किल  जो  है
 वह  भौर  नेरो  ड/उन  होता  जा  रहा  है।  इस-
 लिए  यह  मोनोपली  हाउसेज  जो  है  उन  पर
 कब्जा  करने  को  जरूरत  है।  मतलब  यह  है
 कि  श्रौद्योगिक  क्षेत्र  में  उत्पादन  बढ़ाने  के  लिए
 लाजिमी  हो  जाता  है  कि  आप  मोनोपली

 दी।  ऐसा  किसी  ने  नहीं  किया  था।  लोग  हाउतेज  का  राष्ट्रीयककरण  करें।  एक  बीमारी
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 चल  गई  है-  यह  कहने  की  कि  राष्ट्रीयकरण
 से  कुछ  नहीं  होता  है,  इस  से  हम  घाटे  में
 जाते  हैं  यह  रामबाण  नहीं  है।  सभापति

 महोदय,  भाप  को  याद  होगा  ऐसा  ही  लोग

 राष्ट्रीय  प्रान्दोलन  के  युग  में  कहा  करते  थे,
 इतने  से  काम  नहीं  चलेगा  और  चीजों  की
 जरूरत  है।  लेकिन  यह  एक  बड़ा  कदम

 है.  एक  लाजमी  कदम  है,  उस
 में  हम  सुधार  लायेंगे,  अगर  कोई  कमी

 होगी  तो  उसको  दूर  करने  का  प्रयत्न  करेंगे

 दूसरे  मुल्कों  में  जहां  राष्ट्रीयकरण  की  बात  हुई
 है,  रूस  या  अन्य  मुल्कों  में,  वहां  भी  श्ाज
 परिवर्तत  आ  रहे  हैं,  जो  श्रोवर-सैन्ट्रलाइज्ड
 था,  उस  को  डी-संन्द्रलाइज  करने  की  बात  चल

 रही  है,  हमें  भी  श्रपने  श्रौद्योगिक  क्षेत्रों  में
 परिवतंन  करना  होगा,  लेकिन  इस  सब  के  लिए
 एक  योजनाबद्ध  श्रथं-व्यवस्था  की  जरूरत  है,
 उस  में  सुधार  की  जरूरत  है।

 6  brs.

 arr  झ्राप  के  योजना-आयोग  पर  बहस
 नहीं  हो  सकी,  श्राप  का  योजना-भप्रायोग  श्राज
 दम  तोड़  रहा  है।  समापति  महोदय,  भाप  को
 याद  होगा,  भ्राजादी  की  लड़ाई  के  दितों  में
 देश  की  श्रर्थ  व्यवस्था  के  लिए  एक  नया  ढांचा
 बनाने  के  लिये  पं०  जवाहर  लाल  नेहरू  ने  एक
 प्लानिंग  कमेटी  बनाई  थी  और  उन  की

 मुखालफत  भाप  के  तथाकथित  खादीवादियों
 ने  की  थी  ।  उन  लोगों  ने  कहा  था  कि  जवाहर
 लाल  नेहरू  दोखचिलली  का  काम  कर  रहे  हैं,
 लेकिन  जो  प्लानिंग  कमेटी  बनी  वे  खुद  उसके
 चेयरमैन  बने,  एच०  वी०  कामथ  भी  उस  में
 थे।  उसी  दृष्टिकोण  से  प्राजादी  के  बाद

 उन्होंने  योजना-प्रायोग  बनाया,  लेकिन  श्राप
 का  यह  योजना  भ्रायोग  दम  तोड़  रहा  है,  उस
 में  भौर  भाप  के  मन्त्रालयों  में  क्लैश  चल  रहा
 है,  वे  एक  दूसरे  पर  ज़िम्मेदारी  फेंक  रहे  हैं
 बे  कहते  हैं  कि  तुम्हारी  वजह  से  काम  नहीं
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 चल  रहा  है,  तुम  हमारे  मुताबिक  योजनप्रों  को

 कार्यान्वित  नहीं  कर  रहे  हो  और  ये  कहते  हैं
 कि  तुम  हम  को  डिक्टेट  नहीं  कर  सकते।
 योजना  'भायोग  कहता  &  कि  हम  को  फाइनान्स
 नहीं  मिलता  है,  लेकिन  हकीकत  यह  है  कि
 योजना  झ्ायोग  में  सोचने  की  श्ोरिजनल  ताकत
 खत्म  हो  गई  है।  बंकों  के  राष्ट्रीयकरण  के
 सोचने  का  काम  योजना  प्रायोग  ने  नहीं  किया,
 दूसरे  लोगों  को  करना  पड़ा,  इसी  तरह  से  श्रौर
 भी  दूसरे  बहुत  से  काम  हैं  जो  नहीं  हो  पा  रहे

 हैं  ।  इस  लिये  योजना  आयोग  में  पूरे  परिवर्तन

 की  जरूरत  है।  इस  समय  ऐसे  लोग  उसमें

 घुस  गये  हैं  जो  पब्लिक  सैक्टर  को  संबोटाज
 करना  चाहते  हैं,  जिन  का  उसमें  विष्वास
 नहीं  है,  जो  योजना  श्रायोग  की  दीवारों  के
 अन्दर  रह  कर  हमारी  नीतियों  पर  कुठाराघात
 कर  रहे  है,  हमारे  पब्लिक  सेक्टर  पर  कुठारा-
 घात  कर  रहे  हैं  भौर  इसको  देखने  वाला
 देश  में  कोई  नहीं  है।  जिस  योजनाबद्ध  तरीके
 से  हम  भपनी  प्रोडक्शन  को  बढ़ाना  चाहते  थे,
 अपने  एग्रीकल्चर  और  हण्डस्ट्रीयल  क्षेत्र  में
 तरक्की  लाना  चाहते  थे,  जिसके  द्वारा  हमारी
 मानिटरी  पालिसी  श्रच्छी  होती,  क्वान्टिटी  श्राफ
 मनी  में  श्रप  लिफूट  श्राती--वह  सब  कुछ  नहीं
 हुआ--यही  बुनयादी  बात  है  1

 इस  लिए  सभापति  महोदय,  जरूरी  हो
 जाता  है  कि  तमाम  पालिसीज  का  फिर  से

 एप्रेजल  हो,  फिर  से  उन  पर  पुनविचार  किया
 जाय--इसी  दृष्टिकोण  से  मैंने  इसमें  झपना
 संशोधन  दिया  है।  इफक्टिग  मेजर्ज  लेकर
 सरकार  डेफिसिट  फाइनेन्सिग  को  कन्ट्रौल  करे  ।
 भ्राज  डेफिसिट  फाहनेन्सिग  सरकार  की  खुराक
 बन  गई  है,  डेफिसिट  फाइनेन्सिग  को  नशे  के
 रूप  में  ग्रहण  कर  के  सरकार  अपना  काम
 चलाने  का  प्रयत्न  करती  है,  लेकिन  कटौती
 करने  का  प्रयत्न  नहीं  करती  झाप  की  ऐसी

 बहुत  सी  मदें  हैं  जिनमें  कटौती  हो  सकती  है।
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 पाल  बैरन  ;  अमरीन  इकानामिस्ट  ने  कहा  है
 कि  भाप  के  यहां  500  करोड़  रुपये  प्रतिसाल
 का  गलत  कामों  पर  खर्चा  होता  है।  डा०

 लोहिय& ने  कहा  था  कि  प्रधान  मन्त्री  पर  25

 हजार  रुपये  प्रतिदिन  लगता  है  शौर  श्राज
 झगर  ाप  हिसाब  लगाये  तो  प्रधान  मन्त्री  पर
 50  हुजार  रुपये  प्रतिदिन  का  खर्चा  होता  है,
 इसी  तरह  से  मन्त्रियों  पर  खर्च  होता  है,  इन
 को  35  हजार  रुपया  मिलता  है,  लेकिन  यदि
 इन  की  प्रामदनी  का  हिसाब  लंगायें  तो  वह
 कहीं  ज्यादा  है।  इस  लिए  चाहे  हदबन्दी  लगायें
 या  जैसे  भी  करें,  भगर  खर्च  पर  सीलिंग  लगायें,
 दो  हजार  रुपये  से  ज्यादा  खर्च  न  हो  तो  श्राप
 की  डेफिसिट  फाइनेन्सिंग  रुक  सकती  है।
 डेफिसिट  फाइनार्नसग  श्राज  एक  घोरी  का
 रास्ता  बन  गया  है,  पैसे  की  पौकिट-मारी  है,
 रुपये  की  कीमत  की  पौकेट-मारी  का  तरीका
 है--यह  पौकेट-मारी  जो  सरकार  कर  रही  है,
 ध्गर  इसको  बन्द  कर  दे,  तो  प्राप  के  यहां
 दामों  का  सन्तुलन  हो  जायगा  |

 इन  शब्दों  के  साथ  मैं  इस  का  समर्थन  करता

 हूं  भौर  अपने  संशोधन  पेश  करता  हूं

 श्रीमती  तारकेशवरी  सिन्हा  (बाढ़)  :
 सभापति  महोदय,  भ्रभी  हमने  पिछले  वक्ता  से
 यह  सुना  कि  डेफिनिट  फाइनेन्सिग  बहुत  जोरों
 से  हो  गया  है  7  मुझे  याद  भ्राता  है  वह  दिन
 जब  इस  देश  की  प्रधान  मन्त्री  ने  हिन्दुस्तान
 का  बजट  पेश  किया  था  भौर  उस  बजट  को
 पेश  करते  हुए  उन्होंने  बड़े  दम  के  साथ,  घमंड
 के  साथ  यह  कहा  था  कि  हम  225  करोड़
 रुपये  का  डेफिसिट  फाइनेन्सिग  कर  रहे  हैं,  परन्तु
 झाथिक  व्यवस्था  इतनी  सुहृढ़  है,  इतनी  मजबूत
 है  कि  यह  खप  जायेगा  ।  प्रधान  मन्त्री  जी  ने,
 जो  उस  समय  वित्त  मन्त्री  भी  थीं,  भ्राश्वासन
 दिया  था  कि  हम  देश  में  कीमतों  को  नही  बढ़ने
 देंगे  a लेकिन  जब  कीमतें  बढ़ने  लगीं,  तो  भ्रपना

 ब्रोका  उठाकर  चव्हाण  साहब  के  कन्घों  पर
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 फेंक  दिया  शौर  मुझे  ताज्जुबच  लगा,  उस  दिन
 जब  चव्हाए  साहब  ने  कहा  कि  बढ़ते  हुए
 भाथिक  विकास  में  चीजों  की  कीमतें  बढ़ना
 लाजमी  है।  या  तो  चव्हाण  साहब  वित्त  मंत्रा-
 लय  में  जाकर  श्रन्धेरे  में  टटोल  रहे  हैं  कि  वित्त
 मैन्त्रालय  क्‍या  है,  वरना  वित्त  मन्‍्त्रालय  का
 प्नन्त्री  यह  वक्‍तव्य  नहीं  दे  सकता  कि  बढ़ती

 हुई  भ्राधिक  व्यवस्था  में  चीजों  की  कीमतें  बढ़ना
 लाजमी  है।  मैं  मानती  हँ--यह  तो  हमने  इंटर-
 मीडिएट  श्रौर  बी०  ए०  में  पढ़ा  था  कि  बढ़ती

 हुई  प्राथिक  व्यवस्था  में  चीजों  की  कीमतें
 बढ़ती  हैं,  लेकिन  यह  उस  वक्त  होता  है  जब

 हमारे  मजदूरों  की  प्रति  व्यक्ति  श्ाय  बढ़ती
 है,  यदि  उसी  श्रनुपात  से  कीमतें  बढ़ती  हैं  तो
 फिर  कोई  फके  की  बात  नहीं  है,  झगर  देश  की
 प्रति  व्यक्ति  धाय  पांच  रुपये  बढ़े  और  कीमतें
 पौने-पांच  रुपये  बढ़ें  तो  उसमें  कोई  घाटा  नहीं
 नहीं  है,  वहां  तक  हमें  कोई  एतराज  नहीं  है,
 लेकिन  चव्हाण  साहब  भूल  गये  कि  भ्राज  हमारी
 भ्राथिक  व्यवस्था  एक  तरफ  इतनी  नीचे  चली
 जा  रही  है,  उत्पादन  बहुत  जोरों  से  घट  रहा
 है,  दूसरी  तरफ  चीजों  के  दाम  बढ़ते  चले  जा

 रहे  हैं।  सभापति  महोदय,  भाप  खुद  एक  कृषि
 इलाके  से  प्राते  हैं,  भ्राप  को  मालूम  है  कि
 चावल  का  दाम  थोड़ा  सा  बढ़ा,  लेकिन  जिस

 तरह  से  चावल  की  पैदावार  बिहार  में  हुई,
 मैं  अभी  वहां  से  लौट  कर  आई  हैं,  मैंने  सुना है
 कि  ध्ान्ध्र  प्रदेश  का  चावल  जो  परमिट  लेकर
 बिहार  में  भेजा  गया  था,  घ्रभी  बिहार  के
 बाजारों  में  बोरो  में  बन्द  पड़ा  है,  एक  छटांक
 भी  नहीं  बिक  रहा  है  ।  गेहूं  के  दाम  गिर  रहे
 हैं,  चीनी  के  दाम  गिर  रहे  हैं  श्र  चावल  के
 दाम  भी  गिरने  वाले  हैं।  भ्राज  किसान  को  यह
 बात  मालूम  हो  जानी  चाहिए  कि  उसको  उसकी
 उपज  का  सही  पैसा  नहीं  मिलेगा,  लेकिन

 दूसरी  तरफ  खाद्यान्न  को  छोड़कर  हर  चीज  के
 दाम  बढ़  गये  हैं।  किसान  जब  भी  कोई  चीज
 खरीदेगा,  उसे  महंगे  दामों  पर  खरीदनी  होंगी  I



 907  Prices  of  Essential

 [श्रीमती  तारकेश्वरी  सिन्हा]
 नमक,  जिसके  लिये  गान्धी  जी  सत्याग्रह  करते

 थे,  हम  इस  पर  टैक्स  नहीं  देंगे,  क्योंकि  उसे  हर
 गरीब  पश्रादमी  इस्तेमाल  करता  है,  उसकी
 कीमत  2  परसेन्ट  ज्यादा  बढ़  गई  है।  भाज
 कोई  भी  चीज  किसान  श्रौर  मजदूर  खरीदने

 जाएगा,  उसे  कोई  भी  चीज  सस्ती  नहीं
 मिलेगी  ।  हम  उत्पादन  की  बात  करते  हैं--
 एक  तरफ  उत्पादन  घट  रहा  है,  दूसरी  तरफ

 हम  कहते  हैं  कि  रोजगार  देंगे,  कैसे  देंगे  ?  मैं

 पूछना  चाहती  हूं  कि  लौली-पौप  की  तरह  से
 देश  को  बेवफूफ  क्‍यों  बनाया  जा  रहा  है  ?

 यहां  हम  देखते  हैं  उत्पादन  बढ़ाने  की
 बात  की  जाती  है,  रोजगार  देने  की  बातें  कही
 जाती  हैं,  लेकिन  दूसरी  तरफ  हम  क्या  देख  रहे
 हैं--लोहे  का  कंट्रोल  पट  900  रुपये  टन  है
 बदकिस्मती  इस  देश  की  यह  है  कि  इस  देश
 का  भ्रन्धेर  नगरी  चौपट  राजा  वाला  हाल  है।
 मैं  यह  मानती  हैं  कि  हमको  फारन  एक्सचेन्ज
 कमाना  जरूरी  है,  लेकिन  अपने  मुल्क  की  हालत
 भी  जरा  देखिये--बेरोजगारी  बहुत  जोरों  से
 बढ़  रही  हैं  ।  यह  बात  मैं  ही  नहीं  कह  रही

 हैं““  राष्ट्रपति  श्री  गिरि  साहब  का  कहना  है
 कि  हमारे  देक्ष  में  बेरोजगारी  में  0  मिलियन
 से  लेकर  50  मिलियन  तक  लोग  भ्राते  हैं
 राष्ट्रपति  जी  जो  बात  लिखते  हैं,  वह  सच्चाई
 की  बात  है,  वे  सरकार  के  मुश्षिया  हैं,  उनके
 ऑांकड़े  जरूर  सही  होंगे  ।  उन्होंने  यह  भी  कहा
 है  कि  00  मिलियन  से  लेकर  50  मिलियन
 तक  लोग  सेमी-एम्पलायड  हैं--ऐसी  हालत  में,
 सभापति  महोदय  विडम्बना  इस  बात  की  है
 कि  हम  450  रुपया  टन  के  भाव  से  लोहा
 बाहर  भेज  रहे  हैं।  9000  रुपया  टन  का  यहां
 पर  कंट्रोल  रेट  है,  परन्तु  मैं  अपना  नाम  बदल

 दूंगी,  ध्गर  कोई  900  रुपया  टन  के  भाव  में
 बाजार  से  लोहा  ले  तो  शाये,  एक  छटांक  भी

 लोहा  इस  भाव  में  नहीं  मिलता  1  600  रु०

 टन  का  इस  वक्त  कोटेड  प्राइस  है  और  600

 DECEMBER  18,  490  Articles  (Resn.)  308

 रुपया  टन  पर  भी  नहीं  मिलता  है।  मैं  जानना

 चाहती  हूं  कि जब  सीमेंट  मंहगा  हो  गया  है,
 बहू  मिलता  नहीं  है,  लोहे  की  हालत  यह  है  कि
 दो  हजार  रुपये  टन  भी  वह  नहीं  मिल  रहा  है  ?
 तो  क्‍या  रोजगार  मंत्रि  मंडल  के  चेहरे  को  देख
 कर  मिल  जायेगा  लोगों  को?  प्राखिर  यह
 किसको  घोखा  दिया  जा  रहा  है?  यह  जो
 बेरोजगारी  की  समस्या  बढ़  रही  है  इसमें  कोई
 शक  नहीं  कि  यह  सरकार  की  बात  नहीं  है,

 मुल्क  के  सामने  एक  सवाल  हो  गया  है  कि  एक

 डेढ़  साल  तक  झगर  यही  समस्या  रही  तो  फिर
 आपके  बस  की  बात  नहीं  रह  जायेगी,  मुल्क
 को  पटरी  पर  रखना  मुद्िकिल  हो  जायेगा।
 श्राप  सारी  चीजों  को  बर्बाद  कर  देंगे  ।  भाप  तो

 कुम्भकरण  की  नींद  में  सोये  हुए  हैं।  कहते
 हैं  कि  जो  कुम्भकरण  की  नींद  में  सोता  है  वह
 फिर  उठता  नहीं  ।  खुशामद  पसंद  लोग  इनको
 झाकड़े  दे  देते  हैं  शझौर  पालमिंट  में  उन्हीं  का
 बयान  हो  जाता  है।  लेकिन  उनसे  इस  मुल्क
 की  हालत  बदली  नहीं  जा  सकती  है  ;  मैं  पूछना
 चाहती  हैँ  कि  जब  किसानों  को  उनके  गल्‍्ले  का

 दाम  नहीं  मिलेगा,  मजदूरों  को  उनकी  पूरी
 मजदूरी  नहीं  मिलेगी  भौर  जो  केन्द्रीय  या  राज्य

 कर्मचारी  हैं  उनको  मंहगी  चीजें  खरीदनी  होंगी
 तो  वे  कैसे  खरीदेंगे  ?  केन्द्रीय  कमंचारियों  को

 अभी  06  करोड़  रुपया  इन्टेरिम  रिलीफ  में

 दिया  गया  लेकिन  फिर  भी  उन्होंने  कहा  कि

 यह  हम  नहीं  लेंगे,  हमको  उचित  रिलीफ

 मिलनी  चाहिए।  भ्राखिर  यह  रिलीफ  की  मांग
 क्यों  हो  रही  है?  मुझे  याद  है,  जब  मैं  कालेज

 में  पढ़ती  थी  तो  साढ़े  6  रुपये  होस्टल  चार्जेज

 थे  जिसमें  एक  नाएता  शौर  दो  खाने  मिल  जाते
 थे।  उस  समय  वहां  पर  क्‍या  जरूरत  थी  कि

 साढ़े  6  रुपये  के  बदले  दस  रुपये  खर्च  किये
 जाते  ?  ...(व्पवधाम)  ठीक  है,  तीन  रुपये  में
 भी  मिल  जाता  था  -  उसी  तरह  से  भ्रगर  भाज

 मजदूरों  को  दो  या  तीम  रुपये  में  भावदयकता



 309  Prices  of  Exsentlal  AGRAHAYANA  27,  892  (SAKA)

 की  चीजें  मिल  जायें  तो  फिर  भौर  ज्यादा  मांगने
 की  क्या  जरूरत  होगी  ।  भले  ही  फिलास्फसे
 के  लिए  प्रोपगंडा  करने  के  लिए  बात  की  बात
 निकाले  भौर  नारा  लगायें  लेकित  केवल  नारों
 से  ही  रोटी  नहीं  मिलती.  है,  कपड़ा  नहीं  मिलता

 है,  घर  के  ऊपर  छत  नहीं  मिलती  है  और  काम

 नहीं*मिलता  है  या  लोगों  का  इलाज  नहीं  हो
 जाता  है।  ये  बुनियादी  मांगे  हैं  जिनको  पूरा
 करना  पड़ेगा  ।  मैं  कहना  चाहती  हूँ  कि  जब

 मंहगाई  बढ़ती  जायेगी,  किसानों  को  गल्ले  का
 दाम  नहीं  मिलेगा,  मजदूरों  को  मजदूरी  नहीं
 मिलेगी,  केन्द्रीय  कमंचारियों  को  भत्ता  नहीं
 मिलेगा  शौर  फिर  क्‍या  केन्द्रीय  कर्मचारी  श्रपने
 बेटे  हैं भीर  राज्य  करमंचारी  सौतेले  बेटे  है--
 यह  कैसे  हो  सकता  है  ?  केन्द्रीय  कर्मचारियों  को
 06  करोड़  भत्ता  मिला  लेकिन  उन्होंने  कहा

 कि  यह  ऊंट  के  मुंह  में  जीरा  है  7  उनको  जो

 कुछ  मिला  वह  उनकी  जेब  में  भी  नहीं  गया
 बहू  मंहगाई  की  देवी  के  पास  चला  गया  झौर
 उनको  कुछ  मालूम  भी  नहीं  हुआ  इसके  बाद
 भी  उनके  सामने  समस्या  है  क्योंकि  06  करोड़
 से  उनका  काम  नहीं  चला  ।  परन्तु  श्राप  बतायें
 कि  जो  केन्द्रीय  कर्मचारी  कलकत्ते  में  रहते  हैं,
 पटना  में  रहते  हैं,  लखनऊ  या  चंडीगढ़  में

 रहते  है  वे  मंहगी  रोटी  खरीदते  हैं श्रौर  वहां
 के  राज्य  कर्मचारी  सस्ती  रोटी  खरीदते  हैं,
 आखिर  दोनों  में  फर्क  कैसे  हो  सकता  है  ?
 जितनी  मंहगी  चीजें  केन्द्रीय  कमंचारियों  को
 खरीदनी  पड़ती  हैं  उतनी  ही  मंहगी  चीजें  राज्य
 कर्मचारियों  को  भी  खरीदनी  पड़ती  हैं।  प्राज

 मुझे  इस  बात  पर  कोई  ताज्जुब  नहीं  है  कि

 महाराष्ट्र  के  राज्य  कमंचारियों  ने  यह  मांग  की

 कि  उन्हें  भी  केन्द्रीय  कमंचारियों  के  बराबर  ही

 मंहगाई  भत्ता  मिलना  चाहिए  -  पंजाब  में  भी

 यही  मांग  की  गई  क्‍योंकि  भत्ता  उनकी  पर-

 बरिश  का  एक  रास्ता  है,  रुपया  बनाने  का  कोई

 रास्ता  नहीं  है।  तो  जब  आप  मंहगाई  खत्म

 नहीं  करेंगे  तब  देशा  की  सारी  व्यवस्था  उल्नट-
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 पलट  हो  जायेगी  श्रौर  फिर  बात  भ्राप  के  वस
 की  नहीं  रहेगी।  भ्राज  इस  समाजवादी  छत्र-
 छाया  में  एक  बहुत  बड़ी  विडम्बना  यह  देख  रही

 हैं  कि  खाद्यान्न  के  दाम  गिर  रहे  हैं  भोर  बाकी
 चीजों  के  दाम  बढ़  रहे  हैं।  भाज  कलकत्ता

 शहर  में  पहले  के  मुकाबले  में  20  लाख  लोग
 का  रोजगार  कम  हो  गया  है  7  एक  तरफ
 नक्सलवादियों  की  समस्या  है  ।  लोग  प्राथिक

 विषमता  से  परेशान  होकर  उस  रास्ते  पर  चले
 गये  हैं  जहां  से  उनको  लौटाना  मुश्किल  है।
 वे  खून  बहाने  के  लिए  तैयार  हो  गये  हैं।  क्योंकि
 उनकी  जिन्दगी  की  सारी  उसम्बीदें  खत्म  हो
 गई  है।  उनके  सामने  वर्तमान  भौर  भविष्य

 की  कोई  तस्वीर  नहीं  रह  गई  है
 वे  समभते  हैं  कि  हम  तो  जा  ही  रहे

 हैं  ;  हम  तो  डूबे  हैं  सनम,  तुम  को  भी  ले  डूबेंगे  1

 यही  दृष्टिकोण  उनक्रा  हो  गया  है।  परन्तु  यह्‌
 क्‍यों  हो  गया  है  ?  एक  तरफ  तो  काम  नहीं  है
 श्रौर  दूसरी  तरफ  काम  करने  बाले  नहीं
 हैं।  एक  तरफ  तो  कलकत्ता  में  उत्पादन  नहीं

 हो  रहा  है  भौर  दूसरी  तरफ  वहाँ  पर  बीस

 लाख  झादमियों  को  जो  काम  मिला  था  वह
 कहीं  पर  लाकाउट,  कहीं  पर  उत्पादन  की  कमी

 कहीं  पर  रा/-मेटेरियल  की  कमी--इन  सब

 कारणों  से  चला  गया  है

 झ्राखिर  यह  किस  तरह  की  नीति  है  ?

 आखिर  इन  नारों  से  कब  तक  काम  चलेगा  ?

 खिलौने  से  कब  तक  बहलाया  जायेगा  ?  नारे

 लगा  लगा  कर  और  बहाने  बता  बना  कर  किसी

 चीज  को  दबाया  नहीं  जा  सकता  है  ।  धीरे-धीरे

 यह  चीज  एक  दिन  इस  मुल्क  में  मासूर  होकर
 फटेगी  शझ्लौर  फिर  रोकना  किसी  के  बस  की  बात

 नहीं  होगी  ।  नारे  लगाने  वाले  नारे  लगाते  रहें
 लेकिन  मैं  समझती  हूं  नारों  के  दिन  भी  बहुत
 जल्दी  भाने  वाले  हैं  शौर  इस  सरकार  को  जाना

 हैं।  विधाता  किसी  को  लाठी  से  तो  मारता

 नहीं  बल्कि  जब  किसी  को  रुखसत  करना  होता
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 है  तो  उसकी  बुद्धि  भ्रष्ट  कर  देता  है  ।...(ध्यव-
 घान)...तो  मैं  यह  कहना  चाहती  हूँ  कि  एक
 साल  तक  यह  सरकार  इस  मुल्क  को  नारों  से

 चलाती  रही  है  लेकिन  दूसरी  ओर  समस्‍यायें

 बढ़  रही  हैं,  उनत्रा  विक्राल  रूप  हो  रहा  है  #
 सरकार  जाती  है  तो  जाये  क्योंकि  इस  सरकार
 के  जाने  का  कसी  को  झफसोस  नहीं  होगा
 परन्तु  इस  मुल्क  की  सारी  हस्ती  चली  जायेगी,
 इस  देदा  की  सारी  मर्यादा  चली  जायेगी  7  श्राज
 इस  सरकार  की  नीति  को  क्या  कहा  जाये  ?

 यह  सरकार  कहती  है  कि  हमने  अ्रपना  बैलेन्स

 बहुत  बढ़ा  लिया  है,  फारेन  एक्सचेंज  की  कमाई

 बहुत  कर  ली  है  परन्तु  मुल्क  को  यह  बताती

 नहीं  कि  फारेन  एक्सचेंज  की  कमाई  इसलिए
 की  है  कि  भ्रपने  यहाँ  रा-मँंटेरियल  की  कमी
 है,  उसको  यहां  सप्लाई  नहीं  कर  रही  है  श्रौर
 इम्पोर्ट  सब्स्टीट्यूडन  के  नाम  पर  इतना  गोल-
 माल  हो  रहा  है  कि  लोगों  को  उत्पादन  करने
 के  लिए  फारेन  एक्सचेंज  नहीं  दिया  जायेगा
 भौर  उसके  लिए  इम्पोर्ट  सब्स्टीट्यूशन  का
 बहाना  बनाया  जायेगा  ।  इस  तरह  से  उत्पादन

 नहीं  होगा

 में  पंजाब  भर  हरियाणा  के  मेम्बरों  से

 पूछना  चाहती  हूं,  जो  इंडीकेट  के  मेम्बस  हैं  उनसे
 भी  पूछना  चाहती  हूं  क्या  पंजाब  के  लोगों  को
 पावर  मिल  रही  है  ?  बिजली  मिल  रही  है?
 शध्ाज  बिजली  की  हालत  यह  है  कि  दिन  भर  वह
 बन्द  रहती  है।  हमारे  रणघीर  सिंह  जी  भी
 मानेंगे  कि  उनके  खेतों  में  पानी  नहीं  जाता  है  ।

 ह 16  रणधोर  सिह  :  हर  गांव  में  बिजली  है,
 हर  खेत  में  पानी  है  ।

 श्रीमती  तारकेश्वरी  सिन्हा :  जब  सूखा
 हुआ  खेत  भापकी  कांस्टीटुएन्सी  में  नजर  भायेगा
 तो  आपको  दिखलाने  के  लिए  ले  चलूंगी  ।...

 (व्यवधान)...

 तो  में  यह  कह  रही  थी  कि  जब  बिजली
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 दिन  भर  बन्द  रहेगी  तो  खेत  में  पानी  कैसे

 पहुँचेगा  ?  पंजाब  में  जो  छोटे-छोटे  उद्योगपति

 है  उनके  लिए  बिजली  नहीं,  लोहा  नहीं  सीमेंट

 नहीं,  एल्यूमिनियम  नहीं,  कुछ  नहीं--वे  लोग

 बेचारे  धूनी  रमा  कर  बैठे  हुए  हैं  भौर  सरकार
 के  नारों  को  जप  रहे  हैं  ।  लेकिन  केवल  नारों  से
 लोहा  शौर  दूसरी  चीजें  नहीं  मिल  जायेंगी ।
 इन  हालात  में  उत्पादन  केसे  होगा  ?

 इसलिए  मैं  बड़े  प्रदब  के  साथ  कहना  चाहती
 हूं  कि  श्राज  जो  चीजें  बिगड़ने  लगी  हैं  उनको
 संजीदगी  से  रोकने  की  कोशिश  की  जाये  ।  हम
 ने  कहा  कि  योजना  में  उचित  तरीके  से  परिवर्तन
 किया  जाये  ।  हिन्दुस्तान  पाकिस्तान  का  भगड़ा
 हुआ  था  और  उस  वक्‍त  जरूरत  पड़ी  थी  तो
 हमने  600  करोड़  खर्च  किया  ।  उस  समय  मुल्क
 बैठा  तो  नहीं  रहा  ?  उस  वक्‍त  स्वाभिमान  का
 प्रदन  था  इसलिए  वह  खर्चा  नागवार  नहीं
 गुजरा  ।  जब  इस  प्रकार  की  कोई  बात  देश  के
 सामने  होती  है  तो  खर्चा  करना  ही  पड़ता  है।
 ध्राज  भी  हमने  कहा  कि  इस  बेरोजगारी  की
 समस्या  को  रोकने  का  एक  ही  तरीका  है  कि

 कुछ  ऐसी  स्कीमों  को  प्रायर्टी  दी  जाये  जिनसे
 कि  लोगों  को  रोजगार  मिले  पौर  साथ  ही  साथ
 रोजगार  भी  बढ़े  -  हमने  कहा  कि  इस  प्रकार
 का  रास्ता  अपनाया  जाना  चाहिए।  हमने  कहा
 कि  ट्यूबवैल्स  लगाइये  लेकिन  भाप  जानते  हैं  कि

 बिहार  में  ट्यूबवैल्स  लगे  हुए  हैं  लेकिन  प्रगर

 ट्यूबवैल्स  की  मोटर  खराब  हो  जाती  है  तो  6

 महीने  तक  मिकनिक  की  खुशामद  करनी  पड़ती
 है  ।  भाप  जानते  हैं  कि  दिन  में  दस  बार  बिजली
 फेल  होती  है।  ऐसी  हालत  में  भ्रगर  मोटर
 खराब  नहीं  जायेगी  तो  क्‍या  होगा  शौर  जब
 मोटर  खराब  हो  जाती  है  तो  कोई  उसको
 मरम्मत  करने  वाला  हदी  नहीं  मिलता  है।  इसी
 तरह  से  पभगर  ट्रैक्टर  खराब  हो  जाये  तो  उसको
 भी  कोई  मरम्मत  करने  वाला  नहीं  मिलेगा  ।

 हमने  कहा  कि  ऐसी  स्कीमें  बनाइये  जिनसे  कि
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 सर्विसिंग  के  लिए  गांवों  में  सुविधा  रहे  वहां
 पर  सड़कों  की  सुविधा  हो  और  बिजली  की

 सुविधा  हो  ।  एक  पम्पिंग  सेट  में  तीन  महीने
 का  समैय  लगता  है  भ्रौर  6  महीने  में  फसल  पैदा
 करके  दे  सकते  हैं।  इसलिए  श्गर  इस  तरह  के
 काम  किये  जायें  तो  लोगों  को  रोजगार  मिलेगा।
 झौर,  जब  लोगों  को  रोजगार  मिलेगा  तो  तमाम
 चीजों  की  खपत  भी  होगी  न्ौर  उससे  लोगों  को
 राहत  पहुंचेगी  ।  परन्तु  श्राज  तक  इन  बातों  का
 कोई  प्रबन्ध  नहीं  किया  गया  है।'

 दूसरी  बात  है  कि  यह  सब  क्‍यों  होता  है?
 चीनी  की  खपत  बढ़  गई  लेकिन  उसके  बाद
 चीनी  के  दाम  भी  गिर  गये  ।  चीनी  इतनी  पैदा

 हुई  कि  गन्ने  को  लेने  वाला  कोई  नहीं  गमन
 वालों  को  अपना  गन्ना  जलाना  पड़ा  है।  पिछले
 साल  बिहार  भ्रोर  उत्तर  प्रदेश  में  गन्ना  चार
 भाने  मन  भी  नहीं  बिका  भौर  लोगों  को  खेतों
 में  गन्ना  जलाना  पड़ा  चूंकि  दूसरी  फसल  वे
 बोना  चाहते  थे  भोर  उसका  वक्त  भा  गया  था  tv

 यह  सरकार  इतनी  निकम्मी  है  कि  एक  साल
 उपज  ज्यादा  हो  गई  चीनी  की  तो  उसको  रखने
 की  भी  इसके  पास  व्यवस्था  नहीं  थी  ।  जब  उपज
 ज्यादा  होती  है  तो उसको  रखने  के  लिए  कोई
 इन्तजाम  तो  होना  चाहिए  |  जब  ऐसा  इन्तजाम
 आप  नहीं  करते  हैं  तो इसका  नतीजा  यह  होगा
 कि  किसान  बरबाद  होंगे  ।  यही  हालात  गल्‍ले  के

 बारे  में  भी  पैदा  होने  वाले  हैं।  बहुत  शोर

 मचाया  जाता  है  कि  ज्यादा  गल्ला  पैदा  किसान

 करें  ।  मैं  किसानों  को  मुबारिकवाद  देती  हूं  कि

 उन्होंने  गल्‍ला  ज्यादा  पैदा  किया  है।  लेकिन

 कल  या  परसों  उनकी  क्‍या  हालत  होने  वाली  है,

 इसको  भी  प्राप  देखें  ।  भाप  देखेंगे  कि  किसी  भी
 किसान  के  मुंह  पर  मुसकराहूट  आपको  दिखाई

 नहीं  देगी  ।  गल्‍ला  पैदा  हुभा  झांध्र  प्रदेश  में,
 पैडी,  चावल  या  घान  पैदा  हुभ्रा  झ्ांध  प्रदेश  में
 लेक्नि  उसकी  कीमत  काफी  वहां  गिर  गई  है।
 भय  आंध्र  प्रदेश  वाले  मांग  कर  रहे  हैं  कि  जोन-
 बन्दी  को  खत्म  किया  जाय  t  पहले  उनकी  मांग  थी
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 कि  जोनबन्दी  हो  लेकिन  भ्रब  उनकी  मांग  है  कि

 इसको  खत्म  किया  जाय  |  वे  कहते  हैं  कि  हम
 चावल  भेजना  चाहते  हैं  श्रौर इस  जोनल  सिस्टम
 को  खत्म  करें।  लेकिन  श्राज  तक  सरकार  ने

 कोई  अपनी  नीति  में  परिवर्तन  नहीं  किया  है
 बिहार  का  गल्ला  बिहार  में  सड़  जाएगा,  हरि-
 याणा  का  हरियाणा  में  सड़  जाएगा,  पंजाब  का
 पंजाब  में  सड़  जाएगा  लेकिन  यह  सरकार  कुम्भ-
 कर्णी  नींद  में  सोई  रहेगी  ।  इसको  नीति  में  कोई
 परिवर्तन  आ  गया  है,  इसका  पता  नहीं  चलता

 है  |  भ्रगर  यह  जोन  वाली  नीति  रहेगी  तो  उन
 का  कोई  रखवाला  नहीं  होगा,  कोई  राहत  उनको

 नहीं  मिलेगी  |  गल्ले  को  लेकर  भी  यहीं  समस्या
 ब्ापके  सामने  पैदा  होने  वाली  है।  उसका  भी
 आपने  बन्दोबस्त  नहीं  किया  है।  वेअरहाउप्चिंग
 श्रापके  पास  नहीं...

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर)  :  हैं।

 श्रीमती  तारकेदवरी  सिन्हा:  पार्लियामेंट
 में  ग्रापफो  दिखाई  देते  होंगे  1  झांध्र  में  जा  कर
 झ्राप  देखें,  कितने  वेभ्ररहा  उर्सिंग  हैं  7  पालियामेंट
 में  भ्रापो  सब  कुछ  दिखाई  पड़ता  है।  जिन  का
 क्षेत्र  सिफ  पालियामेंट  ही  बन  गया  है  भौर  सिर्फ
 ट्रेशरी  बंचिज  ही  बन  गया  है,  उनको  ये  सब
 चीजें  दिखाई  नहीं  पड़ती  हैं

 श्री  प्रेम  चन्द  वर्मा  :  ऐसी  बात  नही  है  ।

 श्रीमती  तारकेश्वरी  सिन्हा  :  वर्ना  क्‍्राप

 ऐसी  बात  न  कहते  वेभरहाउरसिस  नहीं  हैं
 श्रगर  होते  तो  गलला  क्‍यों  सड़ता  ।  हरियाणा  में

 पिछले  साल  गेहूँ  सड़ा  क्‍यों  ?  क्‍यों  फुडग्रेंज
 कारपोरेशन  को  सड़ा  हुप्ना  गेहूं  खरीदना  पड़ा  ?
 बर्मा  जी  जवाब  दें  7  आपके  पास  वेअरहाउपिस
 की  फैसिलिटीज  होनी  चाहियें  ।  जितना  उत्पादन
 बढ़ा  है  उसके  मुताबिक  होनी  चाहियें,  उससे
 ज्यादा  होनी  चाहियें।  हमारे  यहां  बिहार  में

 वेश्ररहाउसिंग  की  फैसिलिटीज  नगण्य  हैं।  जो
 थोड़ी  बहुत  हैं,  वे  न  के  बराबर  हैं।
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 [क्षीमती  तारकेद्वरी  सिन्हा]
 में  समझती  हूं  कि  यह  जो  उलट  श्ा  रहा  है

 माकिट  में  इसको  देखते  हुए  सरकार  एलान  करे
 कि  जोनबन्दी  को  खत्म  किया  जाता  है।  एक
 नई  नीति  सरकार  तुरन्त  अपनाए  और  जोन  की
 जो  सीमा  है,  उसको  हटा  दे  ।  ;

 श्राज  लोगों  ने  चावल  और  गेहूं  ज्यादा  पैदा
 करना  छुरू  कर  दिया  है।  वे  स्विच  ओवर  हो
 गये  हैं  इस  तरफ  |  कद  क्राप्स  का  प्रोडकशन
 उन्होंने  कम  कर  दिया  है  जैसे  तिलहन  है,  रुई

 है  ।  उनको  प्रापको  विदेष  इंसेंटिव  देना  चाहिये।
 भाज  भाप  देखें  (कि  सरसों  के  दाम  बहुत  बढ़  गए
 हैं  और  वे  घी  के  दाम  के  बराबर  हो  गये  हैं  ।
 तिल  के  तेल  और  घी  के  दाम  बराबर  हो  गए

 हैं।  तिलहहन  की  कमी  है,  रुई  की  कमी  है
 wal  सीजन  श्रा  रहा  है।  इसी  सीजन  में  जो
 कदा  क्राप्स  प्रोड्यूस  करते  हैं  उनको  आप  इंसें-
 टिव  दें  श्लौर  उसका  तुरन्त  श्राप  एलान  करें  |

 झापने  चौदह  बंकों  का  राष्ट्रीयकरण  किया
 है  7  ऐसा  करके  सरकार  ने  एलान  किया  था
 कि  हम  आधिक  व्यवस्था  की  कमांडिग  हाइट्स
 पर  चले  गये  हैं  fT  लगता  है  कि  आप  केलाश  पर
 पहुंच  गये  हैं,  ग्रापो  जमीन  दिखाई  नहीं  पड़ती
 है  1  कमांडिग  हाइट्स  में  जाने  के  बाद  भी  भाज
 भर्थ  व्यवस्था  में  प्रगति  क्यों  हो  रही  है,  संतुलन
 क्यों  नहीं  है  ।  सभी  बड़े  बड़े  चौदह  बैकों  का
 झापने  राष्ट्रीयकरणा  कर  लिया  है।  रिजर्व  बंक
 के  पास  इतनी  पावज़  हैं  कि  वह  भ्न्य  बेकों  को
 भी  कंट्रोल  कर  सकता  है  1  क्‍यों  नहीं  भ्राज  बेकों
 के  द्वारा  इंसेटिव  उन  लोगों  को  दिये  जाते  हैं  जो
 रॉ  मेटीरियल  पैदा  करते  हैं,  केश  क्राप्स  पैदा
 करते  हैं  ?  श्रगर  देश  में  कमी  है  किसी  चीज  की
 तो  उसको  झाप  एक्सपोर्ट  क्‍यों  करते  हैं  ?  स्टील
 की  कमी  है।  भाप  डिक्लेयर  करें  कि  स्टील  का
 एक्सपोर्ट  नहीं  होगा  शौर  यहां  के  लोगों  की  जो
 स्टील  की  जरूरतें  हैं  उनको  पूरा  किया  जाएगा,
 उनको  स्टील  दिया  जायेगा  ऐसा  श्राप  करें  तो
 छोटे-छोटे  उद्योग  घंधे  चलेंगे  और  यहां  का  जो
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 उत्पादन  है,  उसका  लाभ  यहां  के  लोगों  को
 मिलेगा  ।  बिजली  की  कमी  है।  भ्राप  कोशिश
 करें  कि  बिजली  की  कमी  दूर  हो  और  लोगों  को
 बिजली  सप्लाई  हो।  इससे  उद्योग  धंधों  को
 चलाने  में  मदद  मिलेगी।  वर्ना  पालियामेंट  या
 सफदरजंग  के  चौराहों  पर  भाषणों  से  मुल्क  को

 बहुत  दिन  तक  बहकावे  में  रखा  बही  जा  सकेगा।

 वह  मुकाम  भा  रहा  है  जहां  इसी  सरकार  को

 महसूस  होगा  कि  यह  गलती  पर  है  1

 सिर्फ  एक  कदम  उठा  था  गलत  राहे  शोक  में
 मंजिल  तमाम  उम्र  मुझे  ढूंढती  रही।

 मैं  सरकार  को  बतलाना  चाहती  हूँ  कि  भ्राज
 भी  वह  गलत  काम  कर  रही  है,  गलत  कदम  उठा

 रही  है।  इस  तरह  से  मंजिल  कभी  नही  मिलेगा।

 हजूर  गाह  की  तरह  ब्भी  तो  आप  बैठे  हुए  हैं
 मिनिस्ट्री  में  लेकिन  श्राप  याद  रखिये  कि  पार्लियामेंट

 तथा  मुल्क  की  मर्यादा.  इखलाक,  वफादारी  श्रौर

 खलूस  जिसने  आपको  मिनिस्ट्री  दी  है,  उस  सब
 को  आप  ले  हूबेंगे  ।  मुझे  खतरा  इसी  बात  का  है।
 भाप  चले  जायेंगे  लेकिन  भ्रापके  लिए  अाँसू  बहाने
 वाला  कोई  नहीं  होगा  झाप  झपने  साथ  बहुत
 कुछ  ले  जाएंगे,  इस  बात  का  जरूर  हमें  भ्रफसोस
 होगा  |

 एक  बहुत  ही  खतरनाक  मोड़  पर  भाप  ने
 ध्ाज  आथिक  थ्यवस्था  को  लाकर  खड़ा  कर
 दिया  है  ।  मैं  चाहती  हूँ  कि  श्राप  ऐसे  उपाय  करें
 ताकि  यह  हमारी  भ्राथिक  व्यवस्था  पटरी  से
 गिरने  न  पाए  आप  प्रगति  की  बात  करते  हैं।
 लेकिन  मैंने  सुना  है  कि  प्लान  में  चार  सौ  करोड़
 रुपये  का  क्ट  हो  रहा  है।  यह  इसलिए  करना
 पड़  रहा  है  कि  लाली  पौप  की  तरह  झाप  पालि-
 मेंट  में  स्कीमें  एनाउंस  कर  देते  हैं।  भाप  कुछ
 लोगों  को  खुश  करना  चाहते  हैं,  एक  बिरादरी,
 एक  जाति,  एक  सम्प्रदाय,  राज्य  के  एक  क्षेत्र  को

 खुश  करना  चाहते  हैं।  झब  हालत  यह  है  कि
 प्लानिंग  कमिदन  ने  झ्ापको  कह  दिया  है  कि
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 हमारे  पास  रिसोर्सिस  नहीं  हैं  7  भाप  रिसोसिस
 पैदा  नहीं  कर  सकते  हैं।  इसलिए  आपको  प्लान
 में  कटौती  करनी  पड़  रही  है।  साथ  ही  साथ
 यह  भी  मैंने  सुना  है  कि  250  करोड़  रुपये  का
 रेलवे  में  कट  हो  रहा  है।  जहां  सही  सलामत
 रेलों  में  सफर  करने  के'लिए  जगह  नहीं  मिलती
 है  वहां  ढाई  सौ  करोड़  के  कट  की  बात  चल

 रही  है  ।  ऐसी  हालत  पैदा  हो  जायेगी  कि  दिल्ली
 से  पटना  जाना  चाहेंगे  तो  पटना  भी  नहीं  पहुंच
 पाएंगे  फिर  चाहे  मिनिस्टर  कहीं  से  कहीं  पहुँच
 जाएं  ।  साधारण  जनता  उस  अभ्रवस्था  में  नहीं
 पहुँच  पाएगी  ।

 मैंने  यह  भी  सुना  है  कि  चव्हाण  साहब
 बड़ा  जोर  डाल  रहे  हैं  प्राइम  मिनिस्टर  पर  कि

 चुनाव  करवा  लें  ।  वह  भुलभुलया  में  फंस  गये  हैं
 कि  इनफ्लेशनरी  बजट  पेदा  करें  या  डिफ्लेषनरी
 बजट  in  सुना  है  चूंकि  महंगाई  बढ़  रही  है  इसलिए
 डिफ्लेशनरी  बजट  वेष  करेंगे  कगर  ऐसा  होता
 है  तो  मुल्क  को  इसके  लिए  तैयार  हो  जाना

 चाहिए  कि  जितनी  भी  योजनायें  चल  रही  हैं,
 उन  में  कटौती  होगी  ।  इसलिए  चव्हाण  साहब
 कह  रहे  हैं  प्राइम  मिनिस्टर  से  चुनाव  करवाइये
 ताकि  जनता  को  यह  पता  न  चले  श्रगर  श्रब
 भी  आप  चुनाव  करायें  तों  भी  झ्रापकों  महंगा
 सौदा  पड़ेगा  क्योंकि  लोग  कहेंगे  कि  चुनाव  भ्राप
 इसलिए  करवा  रहे  हैं  कि  चुनाव  के  बाद  श्राप
 लोगों  का  गला  काटेंगे,  टैक्स  पर  टैक्स  उन  पर

 लगाएं  ।  डिवेलेपमेंट  स्कीमें  सब  भ्राप  रोकेंगे  तो
 भी  उसका  खराब  श्रसर  पड़ेगा  ।  इसलिए  किसी
 भी  तरह  सस्ता  सौदा  यह  नहीं  रहेगा  |  जहां  भी
 जाएंगे  भौर  जब  भी  जाएंगे  चुनाव  के  लिए
 महंगा  सौदा  ही  होगा।  भापकी  हालत  सांप

 छछदर  की  हो  गई  है।  न  निगलते  बनता  है
 शौर ने  ही  उगलते  बनता  है।  उस  झाधिक
 व्यवस्था  में  भापने  देश  को  फंसा  दिया  है  |

 भाज  भी  वक्त  है  कि  भाप  सरकारों  को
 गिराने  के  बजाय,  डिफैकशंज  कराने  के  बजाय

 देश  की  प्राथिक  प्रवस्था  को  सुधारें  और  उस  में
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 लग  जायं  श्रगर  झाप  ऐसा  नहीं  करते  हैं  तो
 देश  का  कल्याण  नहीं  होगा  ।

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba):  There  can  be  no  two  opinions
 that  prices  have  risen  and  are  rising,  but  to
 lay  the  entire  blame  on  the  Government
 would  be  going  a  little  too  far.  There  are
 many  reasons  why  the  prices  have  risen  and
 there  is  a  lot  of  suffering  especially  in  the
 fixed  income  groups  and  in  the  salaried
 groups  People  with  fixed  incomes  have  to
 pay  ahigher  price  for  the  same  things  but
 as  their  salaries  and  wages  have  not  risen,
 they  have  to  take  lesser  quantities  and  fore-
 go  certain  essential  necessities  of  life.

 It  is  also  a  fact  that  production  has
 risen  in  every  sphere.  For  €xample  produc-
 tion  In  the  agricultural  sector  has  gone  up
 during  the  period  952  to  970  by  50  million
 tonnes.

 Yet,  there  is  a  shortage  of  agricultural
 goods;  there  is  a  rise  in  the  prices  of
 agricultural  produce  also.  Now,  the  ques-
 tion  arises  why  there  is  this  rise  in  prices
 in  every  sector,  One  of  the  learned
 Members  said  in  ths  House  that  the  main
 cause  for  the  rise  in  prices  is  deficit  financ-
 ing.  Probably  my  hon.  friend  is  not  aware
 that  it  is  necessary  for  a  country  whose
 economy  is  a  developing  economy,  to  go  in
 for  deficit  financing.

 I  will  give  an  example.  If  there  are
 00  tonnes  of  steel  being  produced,  and  the
 money  in  circulation  is  only  Rs.  100,  then
 one  tonne  would  be  purchased  for  one
 rupee,  but  if  the  production  goes  to  200
 tonnes  and  the  circulation  of  money  remains
 at  Rs.  100,  the  price  per  tonne  will  come
 dewn  to  eight  annas.  The  result  would  be
 that  the  factories  which  are  producing  steel
 would  run  in  a  Joss  and  they  will  close
 down.  Secondly,  to  make  up  for  the  loss,
 it  is  necessary  and  it  has  been  accepted  by
 all  the  countries  in  the  world  and  by  all
 economists,  that  when  there  is  a  rise  in
 production  you  must  also  inject  money  in
 the  economy.  That  is,  it  is  necessary  to  go
 in  for  deficit  financing,  when  production  is
 going  up,  so  as  to  keep  employment  going
 up  to  increase  production.  Therefore,  if  one
 says  that  there  should  never  be  deficit
 financing,  probably  one  has  very  little
 knowledge  of  economics  and  one  is  not
 trying  to  grapple  with  the  realities,  There-
 fore,  it  is  wrong  when  Members  say  that

 ६
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 the  entire  rise  in  price  is  bucause  there  is
 deficit  financing  and  that  therefore  the
 Government  should  stop  deficit  financing.
 For  every  developing  country  and  a  develop-
 ing  economy,  deficit  financing  is  necessary.
 So  far  as  the  present  Government  is  con-
 cerned,  they  have  correctly  and  to  the  extent
 to  which  it  is  necessary  resorted  to  deficit
 financing.

 Another  hon.  Member  said  the  other
 day,  when  the  debate  was  on,  that  the
 Government  is  giving  support  prices  to
 agricultural  produce.  and  that  is  causing  a
 rise  in  prices  also.  My  hon.  friend  that  day
 forgot  that  if  you  want  a  farmer  also  to
 teap  the  results  of  his  efforts,  the  efforts
 which  he  putse  in  producing  whatever  he
 can  produce,  then  he  must  also  have  a
 guarantee  that  he  will  get  the  necessary
 price  for  wha‘  he  is  producing.  Ifa  farmer
 does  not  get  what  he  is  entitled  to  the  next
 time,  firstly  he  will  go  into  bankruptcy  and
 secondly,  the  nation  would  also  lose  in  pro-
 duction  because  he  will  not  produce  that
 much  of  goods,  and  so  it  is  necessary  for
 an  agricultural  country  like  India  to  give
 support  prices  for  agricultural  produce,  and
 that  is  why  I  think  Mrs.  Tarkeshwari  Sinha
 was  correct  when  she  said  that  the  Govern-
 ment  should  always  give  support  prices  to
 agricultural  produce.

 Not  only  this.  The  Government  should
 make  it  as  a  matter  of  policy  that  wherever
 there  is  more  production  it  should  go  in
 for  buying  the  ensure  surplus  produce  of
 that  region,  so  that  price  do  not  fall  there
 and  the  farmers  have  enough  return  for
 what  they  produce.

 Prices  of  Essential

 SHRI  J.  B.  KRIPALANI  (Guna)  :  What
 about  the  consumer  ?

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Our  great  leader  asks,  what  about  the  con-
 sumer.  Let  us  see  who  is  the  consumer.  The
 consumers  are  the  people  who  inhabit  this
 country.  80  per  cent  of  the  population  lives
 on  Jand  and  20  per  cent  does  not  live  on  land,
 Basically,  the  consumer  is  that  80  percent,
 and  if  80  percent  does  not  get  enough  for  what
 it  produces,  what  is  he  going  to  consume  ?
 It  is  true  that  so  far  as  the  industrial  sector
 is  concerned,  so  far  as  labour  is  concerned,
 they  should  get  the  necessaries  of  life  at  a
 fair  price,  but  that  is  no  ground  for  giving
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 to  the  80  per  cent  of  the  population  prices
 which  will  put  them  into  bankruptcy.  For
 the  last  00  years  the  agricultural  sector  has
 not  been  ignored  and  it  has  not  been  giveo
 enough  price  to  which  it  is  entitled  to...

 All  the  economists  of  India  are  agreed
 that  the  present  price  is  not  remunerative
 for  the  agriculturists  and  it  should  be  higher.
 That  is  the  consensus  of  opinion  of  the
 economists  in  India  as  well  as  in  ovher
 countries.  That  is  why  in  countries  like
 USA  and  Canada,  the  Government  purchases
 the  entire  farm  production  at  a  higher  price
 and  sells  it  at  &  loss,  at  a  subsidised  price  to
 the  consumers,  because  there  they  know  that
 if  they  want  the  farmers  to  make  both  ends
 meet,  they  should  give  them  a  fair  price.
 The  same  thing  should  be  done  in  India
 also.  When  Acharya’  Kripalani  asked,
 “what  about  the  consumer”,  he  was  referring
 to  consumers  working  in  the  factories,  f.e.
 labourers.  For  that,  the  answer  is,  the
 Government  should  subsidise  the  necessities
 of  life  so  far  as  labour  is  concerned.  For
 fixed  income  groups,  Government  should
 sell  in  fair-price  shops  at  subsidies  prices,
 whatever  the  labour  in  a  particular  region
 consumers,  whether  it  is  corn,  wheat  or,rice.
 In  industrial  sectors,  it  is  the  dut
 of  the  owners  of  the  industries  to  run
 fair-price  shops.  This  has  already  been
 started  in  many  sectors  in  Kanpur  and
 Calcutta  and  in  places  where  Government
 are  running  industries.

 SHRI  J.  8.  KRIPALANI:
 is  no  problem  ?

 So,  there

 SHRI  VIK  AM  CHAND  MAHAJAN  :
 There  is  a  problem.  Wherever  there  is  a
 lacuna,  Government  should  enter.  Many
 State  Governments  have  started  doing  it.
 In  Delhi  also,  Jabour  can  buy  foodstuffs  at
 fair-price  shops,  though  Government  loses
 money.  That  shouid  be  the  policy  of  a
 Welfare  State  which  believes  in  socialism
 and  our  Government  is  doing  it.

 Then,  why  are  prices  rising?  The
 answer  is  twofold.  It  cannot  be  denied
 that  production  has  gone  up  in  every  field.
 In  1952,  farm  production  was  only  52
 million.  Io  I970  it  is  00  million  tonnes.
 Yet,  we  have  to  import  food  because  food
 production  has  not  kept  pace  with  popula-
 tion  growth.
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 SHRI  J.  B.  KRIPALANI:  You  say
 food  production  has  gone  up  by  ICO  per
 cent  from  52  to  00  million  tonnes.  Do
 you  mean  to  say  population  has  grown  00
 per  gent  in  this  period.

 SHRI  VIKRAM  CHAND  MAHAJAN  :  , We  are  importing  less  food  in  970  than  we
 did  in  1952,  though  the  population  has  gone
 up»  by  75  percent.  In  1947,  the  population
 of  United  India  was  40  crores.

 At  present  the  population  of  India  alone
 is  55  crores.  This  clearly  shows  that  the
 main  reason  why  the  prices  are  rising  is  that
 the  populati:n  in  our  country  has  out-
 stepped  food  production  and  set  at  nought
 our  entie  planning.  So,  the  main  problem
 before  us  is  to  check  the  population.  The
 time  has  come  when  Parliament  as  a  whole
 irrespective  of  party  affiliations,  should
 recommend  compulsory  family  planning  in
 this  country.

 Secondly,  there  is  accumulation  of  black
 money  in  the  hands  of  a  certain  section.
 That  black  money  is  not  used  in  production
 but  only  in  purchasing  consumer  goods.
 The  reason  is  this.  If  it  is  to  be  used
 {n  production  it  will  hive  to  be  shown  in
 books  of  accounts  and  there  will  be  difficulty
 about  inconie-tax.  The  income-tax  officer
 will  ask  how  this  money  was  earned  because
 the  statements  of  income  of  previous  years
 will  not  show  that  income.  In  order  to
 avoid  all  this  they  go  on  4  spending  spree.
 The  best  way  to  meet  this  problem  is  to
 demonatise  the  present  currency.  That  will
 bring  out  the  entire  money  into  the  market.
 That  will  bea  restraint  on  rising  prices.

 Thirdly,  so  far  as  the  fixed  income  group
 iB  concerned.  their  necessities  of  life  should  be
 subsidized,  as  is  done  in  advanced  countries,

 SHRI  J.  B  KRIPALANI:  The
 Rashtrapathi  and  the  Governors  come  in  the
 salacied  group.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Then  I  will  modify  it  as  lower  income
 group.

 Lastly,  Governmental  expenditure  should
 be  cut  down.  There  can  be  no  two  opinions
 that  the  expenditure  on  bureaucracy  is  rising.
 We  should  reduce  it  wherever  there  is  scope.

 conclude  by  thanking  you  for  giving
 ‘me  this  opportunity,
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 SHRI  PREM  CHAND  VBRMA:  I
 beg  to  move:

 “That  is  the  amendment  to  the  Reso-
 lution  moved  by  Shri  Bhibuti  Mishra
 printed  as  5.  No.  8  of  amendments  in
 List  No.  3,

 (l)  in  part  (i),  between  “recent”  and
 “trend”  insere  “rising”

 (2)  in  part  (ii), —
 omit  “and  the  measures  already

 taken  by  the  Government
 to  check  the  “trend”  (9)

 शनी  रघुबीर  सिंह  शास्त्री  (बागपत):
 श्रीमान,  यहां  महंगाई  की  चर्चा  जब  होती  है  तो
 इस  बात  से  तो  मैं  सहमत  हूँ  कि  देश  में  श्रौद्यो-
 गिक  वस्तुओं  के  दाम  बहुत  भ्रधिक  नहीं  बढ़ने
 चाहिए।  परन्तु  प्रतीत  ऐसा  होता  है  कि  देश  की
 जिस  जनता  का  ध्यात  इस  विषय  पर  चर्चा
 करते  हुए  होना  चाहिये  उसका  उतना  ध्यान

 नहीं  रखा  जा  रहा  है।  भगर  इस  देश  को

 कहें  कि  यह  कहां  बसता  है,  तो  कहा  जायगा

 यह  देश  गांवों  में  बसता  है  क्योंकि  82  प्रतिशत
 ग्राबादी  गांवों  में  रहती  है  ।  अगर  इस  देश  'में
 कोई  व्यवसाय  या  पेशा  है  जिसमें  सबसे  धिक
 भ्रावादी  लगी  हुई  है  तो  वह  खेती  का  पेछा  है
 जिसमें  70  फीसदी  से  अधिक  भ्रादमी  लगे  हुए
 हैं  1  मेरे  बहुत  से  साथियों  ने  बताया  कि  महंगाई
 बढ़ते  वक्‍त  यह  ध्यान  नहीं  रखा  जाता  कि  किसान
 को  भी  उसका  उचित  मूल्य  मिले।  मैंने  भी
 इसी  प्रकार  का  संशोधन  यहां  सदन  में  प्रस्तुत
 किया  है।  मैं  प्रापो  बताना  चाहता  हूँकि
 किसान  के  साथ  श्रौर  उसके  उत्पादन  के  साथ
 कितना  बड़।  भ्रन्याय  हो  रहा  है।  इसी  पिछले
 LO  नवम्बर  को  राज्य  सभा  में  हमारे  वित्त

 मन्त्री  श्री  चव्हाण  ने  कुछ  प्रांकड़े  प्रस्तुत  किए
 थे धौर  उन  आंकड़ों  में  उन्होंने  कहा  था  कि

 हमारा  थोक  मूल्यों  का  जो  सूचकांक  है  वह
 झवतूबर  969  से  भ्रवतूबर  I°70  तक  6.8
 प्रतिशत  बढ़  गया  और  श्रौद्योगिक  उत्पादत  का

 मूल्य  इसी  प्नवधि  में  7-8  परसेंट  बढ़  गया।
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 [श्री  रघुवीर  सिह  शास्त्री ]
 लेकिन  खाद्यान्न  का  जो  मूल्य  है  वह  5  कम  हो
 गया  ।  यानी  जहां  शौर  चीज़ों  का  प्रौद्योगिक
 उत्पादन  का  भौर  थोक  चीज़ों  का  मूल्य  सात
 झाठ  प्वाइन्ट  बढ़ा  है  वहां  कृषि  उत्पादन  का

 मूल्य  प्वाइन्ट  श्राठ  कम  हो  गया  |

 इसी  तरह  से  दूसरी  बात  और  भी  झांख
 शोलने  वाली  है  ।  सन्‌  1968-69  में  गुड़  का
 भाव  86  रुपये  प्रति  क्विंटल  था  शौर  अगले
 साल  970  &  ग्रप्रैल  में  45  रुपये  प्रति  क्विंटल

 रह  गया,  यानी  भाव  श्राघा  रह  गया  1  इसी  तरह
 से  खांडसारी  का  भाव  प्रप्रैल  1969  में  205
 रुपये  प्रति  क्विंटल  था  श्रौर  अप्रैल  970  %
 l0  रुपये  प्रति  क्विंटल  रह  गया  |  यानी  भाव
 झाघा  रह  गया  |  तो  मेरा  कहने  का  मतलब  यह
 है  कि  इससे  ज्यादा  किसान  के  साथ  कया  ज्या-
 दती  हो  सकती  है  कि  एक  साल  पहले  उसकी
 चीजों  का  भाव  जितना  हो  वहू  अ्रगले  साल
 उससे  झ्ााधघा  गिर  जाय  |  तो  इससे  ज्यादा
 झन्याय  किसान  के  साथ  नहीं  हो  सकता  ।  इससे
 ज्यादा  ज्यादती  उसके  साथ  भौर  नहीं  हो
 सकती  |

 मैं  कहना  चाहता  हूं  कि  जहां  तक  महंगाई
 का  सवाल  है  महंगाई  श्रौर  सबसे  ज्यादा  किसी
 को  परेशान  करती  है,  महंगाई  का  सबसे  ज्यादा
 झसर  झगर  किसी  पर  होता  है  तो  वह  गांव  के
 आदमी  पर  होता  है।  मिसाल  के  तौर  पर

 एक  छाहर  के  झादमी  को  अपने  बच्चे  को  पढ़ाना
 है  भौर  एक  गांव  के  भ्रादमी  को  झपने  बच्चे  को
 शिक्षा  देनी  है  तो  शहर  का  प्रादमी  छाहर  में

 रहकर  जितनी  सस्ती  शिक्षा  अपने  बच्चे  को
 दिला  सकता  है,  गांव  के  आदमी  को  झपने
 बालक  को  उतनी  शिक्षा  दिलाने  के  लिए  उससे
 तीन  गुना  चार  गुना  भ्रधिक  खर्च  करना  पड़ता
 है  ।  तो  जब  महंगाई  झाती  है  तो  गांव  के
 आदमियों  पर  ज्यादा  उसका  श्सर  पड़ता  है।
 इसी  तरह  से  भवन  निर्माणा  की  सामग्री  है!
 भवन  निर्माण  की  सामग्री  छहरों  में  सस्ती
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 मिलती  है  श्रौर  गांवों  की  मिसाल  में  भ्राप  को
 बता  दू  कि  यहां  से  बदरपुर  में  भवन  निर्माण
 की  सामग्री  ले  जाऊं  तो  जैसे  गांव  से  भूसा  लाने
 के  लिए  उतनी  कीमत  भूसे  की  नहीं  देनी  पड़ती
 जितनी  कि  उसके  ट्रांसपोर्ट  को  देनी  पड़ती  है,

 बिलकुल  ठीक  इसी  तरह  से  यहां  से  बदरपुर  "ले
 जाने  के  लिये  जितनी  कीमत  सामान  की  नहीं
 होगी  उससे  दुगुनी  बदरपुर  ले  जाने  के  लिए
 ट्रक  की  कीमत  देनी  पड़ती  है।  तो  भवन  निर्माण
 की  सामग्री  भी  वहां  महंगी  पड़ती  है  ।  मेरा  यह
 दावा  है  कि  शहर  की  श्रपेक्षा  गांव  वाले  महंगाई
 से  ज्यादा  सताए  जाते  हैं  भौर  उन्हें  दोहरी
 मार  पड़ती  है।  उनके  उत्पादन  का  उचित

 मूभ्य  उन्हें  नहीं  मिलता  है  श्रौर  उनको  जो
 बाजार  से  चीजें  खरीदनी  पड़ती  हैं  वह  बहुत
 ज्यादा  महंगी  खरीदनी  पड़ती  हैं  1  मैं  जो  देश
 की  भ्राथिक  नीति  निर्घारित  करने  वाले  लोग
 हैं  उनसे  निवेदन  करना  चाहता  हूँ  कि  उन्हें  यह
 रु्याल  रखना  चाहिए  कि  श्गर  इस  देश  के
 प्राथिक  ढांचे  को  बनाए  रखना  है,  इस  देश  के
 कारखाने  को,  बाजारों  को  और  दाहरों  को

 बसाए  रखना  है  तो  ग्रामीण  क्षेत्रों  में  रहने  वाले
 लोगों  की  क्रय  शक्ति  को,  उनकी  परचेजिंग
 पावर  को  बनाए  रखना  होगा  1  भगर  गांव  के
 श्रादमी  की  क्रय  शक्ति  कम  हो  गई  यानी  उसको
 प्रपनी  कमाई  का  और  श्रपने  उत्पादन  का  मूल्य
 कम  मिला  तो  उसकी  क्रय  दाक्ति  कम  हो
 जायगी  और  जब  उसकी  क्रय  शक्ति  कम  हो
 जायगी  तो  श्रापके  कारखानों  का  उत्पादन,  आप
 का  श्रौद्योगिक  उत्पादन  भौर  पाप  की  दूसरी
 सारी  चीजें  जो  हैं  वह  एकदम  ठप  हो  जायेगी  |
 इसलिए  भ्रगर  भापको  अपना  भ्राथिक  ढांचा
 खड़ा  रतना  है।  तो  उसके  लिए  बड़ा  जरूरी  है
 कि  जो  गांव  के  भादमी  की  क्रय  शक्ति  है  वह
 आपको  बनाए  रखनी  चाहिए।  यहां  क्‍या
 तमादा  होता  है  कि  मान  लीजिए  कि  महंगाई
 बढ़ी  तो  भ्रावाज  उठती  है  कि  सरकारी  कमें०
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 चारियों  का  वेतन  भौर  भत्ता  बढ़ना  चाहिए।
 ठीक  है,  बढ़ना  चाहिए  ।  मजदूरों  के  लिए
 श्रावाज  उठती  है  कि  महंगाई  भत्ता  बढ़ना
 चाहिए,  ठीक  है  बढ़ना  चाहिए।  जैसे-जैसे  महं-
 गाई  बढ़ती  जाती  है,  .वैसे-वंसे  उनकी  मांगें  भी
 बढ़ती  जाती  हैं  श्रौर  उनकी  मांगों  को  पूरा  करने  3

 के  लिए  उनके  वेतन  शौर  भत्ते  बढ़ते  जाते  हैं  |
 लेकिन  गांव  क्का  झादमी  किस  के  पास  जाय  ?

 श्गर  उसको  महंगाई  का  मुकाबिला  करना  पड़ता
 है  तो  उसके  लिए  क्‍या  उपाय  'झापने  रखा  है  ?

 सरकारी  कमंचारी  ठीक  है  कि  उनका  काम

 बहुत  महत्वपूरं  है  लेकिन  यह  बात  भी  माननी

 पड़ेगी  कि  वह  भ्रनप्रोडक्टिव  काम  में  लगे  हुए  हैं,
 अनुत्पादक  काम  में  लगे  हुए  हैं  भर  जो  उप्पा-
 दक  काम  में  लगा  हुआ  है  उस  उत्पादक  काम  में
 लगे  हुए  आदमी  के  लिए  महंगाई  बढ़ती  है,
 महंगाई  से  उसकी  कमर  हूटती  है  तो  उस
 75-80  फीसदी  जनता  की  कोई  सुनने  वाला
 नहीं  है  जबकि  इनकी  मांगों  के  लिए  अखबारों
 में  भी  प्राता  है,  रेडियो  पर  भी  भाता  है,  प्लेट-
 फार्मो  पर  भी  बात  होती  है  और  पालियामेंट  में
 भी  बात  होती  है  7  इसलिए  मैं  कहना  चाहता  हूं
 कि  जिस  तरह  से  यह  सरकार  या  श्राथिक  नीति
 निर्धारित  करने  के  लिए  जिम्मेदार  लोग  या
 राजनीतिक  लोग  हमेशा  यह  चिंता  रखते  हैं  कि
 सरकारी  कमंचारियों  को  महंगाई  से  परेशानी
 न  उठानी  पड़े,  जितनी  महंगाई  बढ़े  उसी  तरह
 से  उनकी  क्रय  शक्ति  भी  बढ़ती  रहे,  ठीक  इसी
 तरह  से  हमको  यत्न  करना  चाहिए  कि  किसान
 की  क्रय  शक्ति  भी  बढ़ती  रहे  जैसे-ज॑ंसे  चीजों
 के  दाम  ऊपर  उठते  रहें,  उसकी  जो  परचेजिंग
 पावर  है  वह  भी  हमें  बढ़ानी  चाहिए।  हमारा
 यह  कैसा  समाजवाद  है--हम  भ्राथिक  नीतियों
 की  चर्चा  करते  हैं,  धन्य  बातों  की  चर्चा  करते

 हैं,  लेकिन  जो  80-82  फीसदी  प्रादमी  गाँवों  में

 रहता  है,  उसकी  तरफ  हमारा  ख्याल  भी  नहीं
 \

 हे  प्रभी  हमारे  एक  समाजवादी  सदस्य  बोले,

 प्रच्छा  होता  वे  इस  समय  सदन  में  होते,  उन्होंने
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 सुझाव  दिया  कि  गांवों  को  सारी  जमीन  को
 छीन  कर  इकट्ठा  कर  देना  चाहिये  7  जो  लोग
 खेती  करने  वाले  हैं  वे  जानते  हैं  कि यह  कितना

 अव्यवहायं  सुझाव  है।  मैं  इसकी  डिटेल  में  नहीं
 जाना  चाहता  हूं,  लेकिन  जो  लोग  ऐसे  सुभाव
 देते  हैं  उनके  सामने  एक  विचारधारा  है।  जिस

 तरह  से  वे  लोग  कारखानों  में  जाकर  हड़तालें
 करते  हैं,  ठोक  उसी  तरह  से  वे  गांवों  में  भी
 जाकर  हड़तालें  कराना  चाहते  हैं  भौर  गांवों  में
 तब  तक  हड़ताल  नहीं  हो  सकती,  जब  तक
 गांव  पा  श्रादमी  मजदूर  नहीं  बन  जाता  इनके

 सुभाव  के  श्रनुसार  जब  वह  मंजदूर  बन  जायगा,
 तब  ये  नेता  लोग  वहां  जायेगे  श्र  कहेंगे  कि

 तुम  को  यह  नहीं  मिलता  है,  वह  नहीं  मिलता
 है,  इस  लिये  हड़ताल  करो,  गेहूं  मत  बोओ,  हम
 तुमको  लेकर  दे  देते  हैं।  ये  राजनीतिक  पेशेवर
 लोग  समभते  हैं  कि  हम  कारखानों  में  घुस  चुके
 हैं,  सरकारी  दफतरों  में  घुस  चुके  हैं,  प्रगर  इनको
 कहीं  प्रवेश  नहीं  मिला  है  तो  वह  खेतों  में  नहीं
 मिला  है,  क्योंकि  वहां  पर  किसान  ईमानदारी
 से  काम  कर  रहा  है,  ईमानदारी  से  भ्रपने  पेट
 को  भर  रहा  है,  इसलिए  वहां  भी  इनकी  नजर
 है  भ्रौर  उसका  नतीजा  यह  होनेवाला  है  कि
 हमारे  ये  नेता  लोग  वहाँ  भी  लाल  भण्डी  लेकर

 पहुंच  जायेंगे  श्रौर  हड़ताल  का  नारा  लगायेंगे  |
 मैं  कहना  चाहता  हूं  कि  इस  तरह  के

 प्रव्यवहार्य  सुझाव  राजनीतिक  दृष्टि  से  तो
 दिये  जा  सकते  हैं,  इलेक्शन  की  ष्टि  से  दिये
 जा  सकते  हैं,  जिन  लोगों  से  पैसा  लिया  जाता
 है,  चन्दा  लिया  जाता  है,  उनके  लिये  ठीक  है,
 लेकिन  गांव  के  भादमी  की  दृष्टि  से  जो  खेती
 करता  है  उसके  मन  पर  इसकी  क्या  प्रतिक्रिया

 होगी  ?  जिसका  खेती  से  जरा  सा  भी  सम्बन्ध

 है,  जिसने  कभी  खेती  देखी  है  भौर  जो  देश  के
 प्रति  ईमानदार  है,  वह  प्लादमी  कभी  भी  इस
 तरह  के  सुभाव  नहीं  दे  सकता  ।
 16,53  brs,

 [Shri  Prakash  Vir  Shashtri  in  the  Chair}

 ag  ठीक  है  कि  आप  ऐसे  तरीके  अपनायें
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 [att  रघुवीर  सिंह  शास्त्री]
 जिससे  महंगाई  न  बढ़े,  महंगाई  जितनी  बढ़ेगी,
 झाम  सादमी  उतना  ही  परेशान  होगा,  लेकिन
 इससे  भी  ज्यादा  ध्यान  आपको  इस  बात  का
 रखना.  होगा  कि  कृषि  उत्पादन  का  उचित  मूल्य
 किसान  को  मिले,  जिससे  उत्पादन  के  प्रति
 किसान  का  उत्साह  बढ़े,  उसको  विन्वास  हो  कि
 उसके  साथ  न्याय  हो  रहा  है,  भ्राज  देश  में
 अमुक  चीज  की  कमी  है,  हमको  अमुक  चीज
 पैदा  करनी  है।  लेकिन  यहाँ  होता  क्‍या  है--
 जैसा  मैंने  पहले  कहां--एक  दफा  नारा  लगता

 हैं  कि  चीनी  की  कमी  है,  किसान  ने  गन्ना  बोया
 जब  चीनी  का  उत्पादन  बढ़  गया  तो  मन्त्री
 महोदय  कहते  हैं--देखिये  साहब,  इतना  गन्ना
 पैदा  होने  लगा  है,  चीनी  इतनी  ज्यादा  पैदा  हो
 गई  है  कि  मूल्य  का  स्तर  कैसे  कायम  रह  सकता
 है  I  उसके  बाद  कहा  गया  कि  गेहूँ  बोओ--
 किसान  ने  बहुत  बड़ी  मात्रा  में  गेहूँ  पैदा  किया  ।
 ब  कहने  लगे  कि  गेहूँ  इतना  ज्यादा  पैदा  हो
 गया  है  कि  हम  कहां  से  इतना  दाम  दे  सकते
 हैं।  भ्रन्य  चीजों  की  जिम्मेदारी  लेने  को  यह
 सरकार  तैयार  है,  लेकिन  इस  चीज  की  जिम्मे-
 दारी  लेने  को  सरकार  तंयार  नहीं  है।  क्या
 यह  सरकार  की  जिम्मेदारी  नहीं  थी?  क्‍या
 झाप  को  मालूम  है  कि  पिछले  साल  किसानों  के
 खेतों  में  कितना  गन्ना  जलाया  गया  श्र  इस
 साल  कितना  गन्‍ना  किसानों  के  खेतों  में  खड़ा
 हुआ  है,  जिसको  कोई  लेने  को  तैयार  नहीं  है--
 या  सरकार  इस  जिम्मेदारी  को  नहीं  ले  सकती
 कि  उसके  गन्ने  को  उचित  दामों  पर  खरीदवाये,
 लेकिन  यह  सरक।र  उसके  लिए  भी  तैयार  नहीं
 है  |  यहां  झ्राकर  कह  देते  हैं  कि हम  मिलों  को

 नहीं  कह  सकते  हैं,  फिर  यह  सरकार  यहां  पर
 क्‍यों  बैठी  हुई  है।  भगर  बंठे  हुए  हैं  तो  झापकों

 यह  जिम्मेदारी  लेनी  होगी  ।

 इसलिए  मेरा  सरकार  से  शौर  जो  देश  की
 भ्र्थ  नीति  का  निर्धारण  करने  वाले  लोग  हैं--
 उनसे  भनुरोध  है  कि जब  तक  वे  किसान  और
 गाँवों  का  जो  आधिक  ढांचा  है,  वहां  का  जो
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 कृषि  उत्पादन  है,  उसकी  तरफ  ध्यान  नहीं  देंगे,
 उसको  उचित  मूल्य  नही  देंगे,  उसके  साथ  न्याय

 नहीं  करेंगे,  तब  तक  झाप  देन्न के  प्राथिक  ढांचे
 को  ऊपर-ऊपर  हवाई  तौर  पर  चला  नहीं  सकते

 “हैं।  इसलिए  मेर।  संशोधन  है  कि  बढ़ते  हुए
 मूल्यों  को  रोका  जाय,  कृषि  उस्पादन  के  मूल्यों
 को  उचित  स्तर  पर  रखा  जाय  शौर  किसानों

 को  भप्राध्वासन  दिया  जाय  कि  अगर  भ्रौद्योगिक

 उत्पादन  की  वस्तुओं  को  किसानों  को  महंगा
 खरीदना  पड़ा  तो  किसानों  की  पैदावार  के  दाम

 भी  उसी  अनुपात  से  बढ़ाये  जायेंगे  1  श्रगर  श्राप

 यह  श्राष्वासन  दे  सकेंगे  तब  तो  देश  में  कृषि
 उत्पादन  बढेगा,  श्रन्यथा  श्रापका  यह  झाधिक
 ढांचा  नहीं  चल  सकेगा  ।

 SHRI  A.  C.  GEORGE  (Mukundapuram):
 Sir,  in  my  opinion,  the  resolution  and  the
 discussion  here  have  been  brought  at  a  very
 correct  time.  This  is  the  time  when  the
 Government  machinery  must  be  geared  to  its
 optimum  efficiency.

 Sir,  the  cost  of  living  index  is  shooting
 up  like  anything  and  I  think  one  of  these
 days  the  graph  is  so  steep  that  it  may  even
 jump  off  the  graph  paper  supplied  by  the
 Bureau  of  statistics.

 The  rise  in  prices  mostly  affects  the
 poor  people.  Of  course,  it  is  true  that  the
 people  are  feeling  more  conscious  of  their
 wants,  but  that  is  not  a  consolation.  Also  I
 do  not  want  to  be  consoled  by  the  fact  thet
 even  in  Poland  where  there  is  very  strictly
 tastricted  economy,  there  are  riots  because
 of  the  20%  rise  in  prices  of  food  articles.
 That  is  not  going  to  console  us.  We  are
 concerred  mostly  with  what  is  happening  in
 our  country.

 Many  people  are  saying  and  criticising
 that  the  workers  are  demanding  more  wages
 and  they  are  resorting  to  strike.  Of  course,
 I  am  one  who  00.8  not  support  strikes
 which  are  politically  motivated.  But,  if  we
 just  look  at  the  present  situation,  what  is
 left  to  the  workers  ?  Every  day  he  is  feeling
 that  his  stomach  is  empty  and:  his  wants-are
 not  met.

 The  other  day.we  read  and  in  fact  there
 was  a  question.  put  in  this  House.  itself  that
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 foodgrains.  especially  paddy,  are  rotting  in
 Punjab  for  want  of  enough  railway  wagons.
 At  the  same  time,  back  home  in  my  State  of
 Kerala,  the  rice  price  is  going  up  beyond  the
 means  of  the  ordinary  worker  and  this  is  all
 due  to  wrong  planning  and  due  to  improper
 Staggering  of  the  vehicle  allotment,  grains
 are  getting  rotten  in  Punjab  while  the  poor
 people  of  Kerala  are  suffering  for  want  of
 rice.  This  anomalous  situation  has  arisen
 simply  because  of  wrong  planning,  I  may
 submit.  Heres  the  Government  machinery
 should  move  io  with  the  greatest  efficiency.
 There  is  absolutely  no  doubt  about  it.

 Another  aspect  which  is  ‘coming  up  to
 the  forefront  is  that  while  the  essential  com-
 modities  prices  are.  going  up,  in  Kerala  State
 the  prices  of  cash  crops  are,  going  down,
 especially  of  rubber,  cardamom  and  other
 staple  products  of  the  Kerala  State.  The
 middlemen,  the  traders  afte  pushing  down
 the  prices  of  rubber.  The  big  tyre  factories
 and  the  rubber  dealers  are  purposely  keeping
 away  from  the  market  to  push  down  the
 prices.  At  the  same  time,  the  price  of  tyre
 is  going  up.  Sir,  this  is  an  artificial  situation
 created  by  the  monopolists  and  there  is
 absolutely  no  doubt  about  it.  Sir,  the
 Government  musi  step-in  in  a  big  way.

 Sir,  the  purchasing  capacity  of  the
 worker’s  salary  is  going  down  day  by  day.
 I  may  submit  that  in  Andhra  83%  of  the.
 tice  mills  are  controlled  by  23  big  mill-
 owners.  During  the  farming  season  these  big
 money-lenders  offer  a  pittance  to  these
 poor  farmers  at  a  very  high  interest  and
 during  the  harvest  season,  the  entire  crop  is
 taken  away,  almost  commandeered,  by  the
 mill-owpers  and  they  hoard  it  and  ultimately,
 while  the  Andhra  farmer  is  not  getting  the
 proper  price  for.  his  product,  the  consumer  in
 Kerala  is  getting  it  at  a  very  high  price.  So
 I  put  a  demand  before  you  that  it  is  high
 time  that  the  Government  step-in  in  the  pro-
 cessing  industries.

 Basic  commodities  should  be  made
 available  to  tbe  workers  and  the  ordinary
 people  at  the  lowest  price  possible.  Here,
 I  may  add  that  it  is  high  time  that  the
 Government  think  about  the  suggestion  of
 giving  a  part.of  the  salary  of  the  workers
 in  kind,  Their  basic  necessities  and  the  con-
 sumer  goods  must  be  supplied  at  subsidised
 rates  and  part  of  the  wages  must  be  given
 that  way.  In  faci,  that,  toa  great  extent,  I
 believe,  will.  relieve  the  workers  of  the  pre-
 sent.  burden  of  the  rising  prices.
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 Sir,  in  the  urban  areas  in  Kerala,  a
 serious  situation  is  coming  up.  Half  the
 salary  which  the  workers  receive  is  being.
 paid  only  for  rent.  The  Government  does
 not  have  the  imagination  to  build  sufficient
 aumber  of  houses.  If  only  the  nationalised
 banks  apportion  a  good  amount  of  their
 deposits  for  housing  schemes  and  construct
 houses,  the  real  wages  of  the  railway
 employees,  the  Government  employees,  the
 teachers  and  the  factory  workers  will  go  up
 to  that  extent.  Now,  I  know  of  instances
 where  the  salaried  people,  getting  Rs.  250  per
 Month  are  paying  Rs.  800r  Rs  90  by  way
 of  rent  alone,  What  is  left  ?  Barely  Rs.  60
 or  so.  Normally,  according  ‘to  the  econo-
 mists,  0  per  cent  is  the  quantum  fixed  for
 rent.  But,  in  effect,  they  really  pay  more
 than  40  or  50  per  cent  of  their  salary  on  rent
 alone.  It  is  time  Government  step-in  and
 do  housing  construction  aod  give  them
 housing  facilities  at  0  per  cent  of  their
 salaries.  That  will  to  a  great  extent  help  in
 solving  this  particular  problem  and  the  real
 wages  also  wil!  go  up.

 On  this  occasion,  I  would  like  to  bring
 one  suggestion  to  the  notice  of  the  Govern-
 ment  of  India  and  it  is  this,  From  now  on,
 it  is  high  time  that  we  put  a  ban  on  resi-
 dential  buildings  costing  more  than  Rs.  |
 lakh.  No  rich  man—  whatever  be  his  econo-
 mic  position—  has  a  right  in  India,  here-
 after,  to  build  residential  houses  and  palaces
 worth  more  than  Rs.  !Jakh.  This  money
 must  definitely  be  converted  to  produce  ordi-
 nary  house  constructions  for  the  ordinary
 poor  people,  the  salaried  people  and  the
 wage-earners.  I  am  really  apprehensive  that
 this  particular  problem  has  not  come  to  the
 notice  of  the  Governomeat  in  all  its  real  per-
 spective.

 In  Delhi  for  instance,  there  are  so  many
 people  who  speak  for  the  higher  wages  of
 the  Dethi  workers  and  for  the  Government
 employees  and  all  that.  But,  !  am  afraid
 they  are  not  putting  enough  pressure  upon
 the  Government,  focussing  the  attention  of
 the  Government  to  this  particulac  problem.
 A  Class  IV  or  Class  III  person  pays  Rs.  !00
 nearly  on  rent  alone,  amounting  to  30  or  35
 per  cent  or  even  40  per  cent  of  his  salary
 and  this  situation  must  be  remedied.  I  hope
 Government  will  pay  greater  attention  to  this
 Housing  prob'em.  I  hope  and  trust  that
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 Government  will  consider  my  suggestion
 seriously—  namely,  to  put  a  ceiling  on  resi-
 dential  buildings  costing  more  than  Rs.  |
 lakh.

 Sir,  regarding  tbe  cash  crops  in  Kerala,
 the  farmers  and  the  agriculturists  are  com-
 pletely  at  the  mercy  of  the  speculators  and
 the  middlemen.  It  is  high  time  the  process-
 ing  industries  ere  taken  over  by  the  Govern-
 ment.  Rice  hulling  and  big  flour  mills  must
 be  controlled  by  the  Government,  so  that,
 this  particular  sector  of  our  economy  will
 come  in  the  hands  of  the  Government  of
 India.

 Once  again  stressing  the  need  for  more
 housing  schemes,  may  I,  in  conclusion,  say
 that  a  sizeable  portion  of  the  salary  must  be
 paid  in  kind,  basic  materials,  to  the  em-
 ployees  ?

 I  hope  and  trust  that  Government  will
 seriously  think  over  my  suggestions  and  put
 a  ceiling  on  residential  buildings  and  see
 that  no  residential  buildings  costing  more
 than  Rs.  ]  lakh  can  be  built  hereafter.
 Thank  you.

 sit  बलराज  मधोक  (दक्षिण  दिल्ली)  :
 सभापति  जी,  आजादी  के  कई  साल  बाद  श्राज
 भारत  ऐसी  स्थिति  में  पहुंच  गया  है  जिसकी

 तुलना  उस  स्थिति  से  कीजा  सकती  है  जो
 स्थिति  जमंनी  में  हिटलर  के  पावर  में  भाने  के
 पहले  थी  या  जो  स्थिति  चीन  में  माप्रोत्सेतुंग  के
 पावर  में  श्राने  के पहले  थी।  च्यांगकाईशेक  के
 जमाने  में  चीन  में  और  बीमार  रिपब्लिक  के
 ज़माने  में  जर्मती  में  कीमतें  लगातार  चढ़  रही
 थीं  शौर  रुपये  की  कीमत,  चीन  में  युवान  और
 जमंनी  में  मार्क  की  कीमत  लगातार  गिर  रही
 थी  उसके  कारण  वहाँ  पर  जो  कामन  मैन,  झाम
 श्रादमी  थे  उनकी  स्थिति  इतनी  खराब  हो  गईं
 फि  वे  किसी  प्रकार  के  चेंज  को  भी  स्वागत
 करने  के  लिए  तैयार  थे।  भ्राज  वही  स्थिति
 भारत  में  होती  जा  रही  है।  जितने  ही  नारे

 यहां  पर  समाजवाद  के  लगाये  जाते  हैं  उतनी
 ही  हालत  यहां  पर  कामन  मैन  की  बिगड़ती
 जा  रही  है।  झादमी  को  याद  भाता  है  मर्ज

 बढ़ता  गया  ज्यों  ज्यों  दवा  की  ।  कारण  स्पष्ट
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 है।  फीमतें  बढ़ने  की  जो  बीमारी  है  उसका
 इलाज  सभी  चाहते  हैं  कि होना  चाहिए  मगर
 किसी  बीमारी  का  इलाज  तब  तक  नहीं  हो
 सकता  जब  तक  कि  बीमारी  की  तद्खीश  न  की

 जाये,  उसका  निदान  न  किया  जाये,  उस  को
 डायग्नोज  न  किया  जाए।  लेकिन  हमारी
 सरकार  बीमारी  को  ढायग्नोज  करने  के  लिये
 तैयार  नहीं  है।  मेरा  कहना  है'कि  इस  देश  के

 अन्दर  कीमतें  बढ़ने  का  सब  से  बड़ा  कारण  है
 स्माजवाद  |  समाजवाद  कीमतें  बढ़ाने  का  मानो

 एक  साघन  है  1  समाजवाद  के  नाम  पर  यहां
 पर  आ्राथिक  ढांचे  के  ऊपर  सरकार  का  शिकंजा
 बढ़  रहा  है।  जहां  पर  भी  सरकार  पहुँचती  है
 वहां  पर  कास्ट  झाफ  प्रोडक्शन  बढ़
 जाता  है।

 पब्लिक  भन्डरटेकिग्ज  कमेटी  का  मेम्बर

 होने  के  नाते  मुझे  विभिन्‍न  पब्लिक  भप्रन्डरटेकिग्ज
 को  देखने  का  मौका  मिला  है।  जो  प्राइवेट
 इदारे  हैं  उनको  भी  देखने  का  मुझे  मौका  मिला

 है।  आपको  जानकर  भ्रचम्भा  होगा  कि  जो
 प्राइवेट  बिजनेस  हाउसेज  है,  जब  उन्हें  पता
 लगता  है  कि  जिस  इंडस्ट्री  में  वे  है उस  इन्डस्ट्री
 में  पब्लिक  सेक्टर  का  कारखाना  खुल  रहा  है
 तो  बे  बड़े  प्रसन्‍न  होते  हैं  ।  उनमें  से  एक  ने  हमें
 बताया  कि  इससे  एक  बात  निद्चत  होती  है
 कि  गवर्नमेंट  कीमतें  तय  करेगी  झपने  पब्लिक
 सेक्टर  के  कारखाने  की  कारट  धाफ  प्रोडक्शन  के
 झाघार  पर  भर  वह  जो  कास्ट  आफ  प्रोडक्शन
 होगी  बहू  हमारी  कास्ट  भ्राफ  प्रोडक्शन  से  कम
 से  कम  दस  परसेंट  ज्यादा  होगी  इसलिए  दस
 परसेंट  का  प्राफिट  उनको  घर  बैठे  मिल  जायेगा
 लेकिन  यह  जो  कास्ट  आफ  प्रोडक्शन  बढ़ती  है
 उसका  बोभ  किस  पर  पड़ता  है  ?  उसका  बोभ
 कीमतें  बढ़ा  कर  केज्यूमस  पर  पड़ता  है  फिर
 जिस  ढंग  से  सरकार  लोगों  से  रुपया  लेती  है,
 पूंजीपतियों  से  भौर  कारखाने  वालों  से,  किसी
 से  एक  करोड़  घुनाव  फंड  में  लेती  है  तो  उसको
 दस  करोड़  की  छूट  देती  है  कीमतें  बढ़।ने  के
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 लिए  प्ौर  उसका  सारा  बोर  कंज्यूमस  पर  जा

 कर  पड़ता  है।  तो  यह  जो  समाजवाद  के  नाम
 पर  जो  स्टेट  की  मनोपली  कायम  की  जा  रही
 है,  यह'  स्टेटीज्म  जो  श्  रही  है  इस  देश  में  वह
 सब  से  प्रधक  घातक  है  कंज्यूमस  के  लिए  ।

 कंज्यूमस  का  लाभ  होता  है  कम्प्टीशन  में  1

 हमारे  सामने  इण्डियन  एयर  लाइन्स  का  मामला

 है,  वहां  पर  क्‍यों  हालत  इतनी  बिगड़  गई  है  ?
 पिछले  दिनों  एयर  इन्डिया  को  हम  एग्जामिन  कर
 रहे  थे।  उनके  बोडे  श्राफ  डायरेक्टर्स  के  चेयरमैन
 भाये  थे  a  उनसे  हमने  पूछा  कि  हमारी  पब्लिक

 झन्ड  रटेकिग्ज  में  यह  सबसे  भ्रच्छी  है,  दुनिया
 भर  में  इसका  नाम  है  ऐयर  इंडिया  का  और
 यह  शुरू  से  नफा  निकाल  रही  है  तो  क्‍या  श्राप
 बता  सकते  हैं  कि  इसका  कारण  क्‍या  है  ?  तो
 उनके  चेयरमैन  ने  जो  कहा  वह  हमारे  रिकार्ड
 में  मौजूद  है।  उन्होंने  कहा  कि  सबसे  बड़ा
 कारण  यह  है--कि  We  have  to  face  a  very
 stiff  international  competition.  We  cannot
 exist  unless  we  are  efficient  and  unless  we
 are  economical.

 वहां  चूंकि  मानोपली  नहीं  है  बल्कि
 कम्प्टीधन  है  इसलिए  एयर  इण्डिया  प्राफिट
 निकालती  है  और  दुनिया  के  भ्रन्दर  नाम  भी
 कमाती  है  लेकिन  जहां  पर  मानपोली  कायम
 कर  दी  जाती  है  वहां  पर  यह  सम्भव  नहीं  रह
 जाता  है।  कहीं  कहीं  पर  प्राइवेट  मानोपली
 भी  बढ़ी  है  लेकिन  प्राइवेट  मानोपली  का

 मुकाबला  किया  जा  सकता  है,  उससे  लड़ाई
 लड़ी  जा  सकती  है,  उसपर  रोक  लगाई  जा
 जा  सकती  है  लेकिन  जब  स्टेट  की  मानोपली
 हो,  स्टेट  के  पास  पुलिस  की  पावर  है,  मिलिट्री
 की  पावर  है  शौर  जब  उसके  साथ  भाधथिक
 सत्ता  भी  जुड़  जाती  है  तो  स्टेट  एक  शैतान  बन
 जाती  है  भोर  फिर  उस  शैतान  का  मुकाबला
 कोई  नहीं  कर  सकता  है।  यहां  पर  भी  स्टेट
 एक  शैतान  बनती  जा  रही  है  कामन  मैन  को
 खाने  के  लिए  में  पूछना  चाहता  हूं  कि  यह
 समाजवाद  के  नारे  ज़ो  हैं,  समाजवा दर  की  नीतियां
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 जो  हैं,  कोई  भी  बताये  कि  आप  के  इस  समाज-
 वाद  की  नीति  से  कामन  मैन  का  भला  हुभा
 है?

 अभी  मेरे  भाई  हाउसिंग  की  बात  कर  रहे

 थे।  हमने  पिछने  कई  सालों  में  लगभग  30

 'हजार  करोड़  रुपया  डेवलपमेंट  पर  खर्च  किया

 है  |  मैं  जानना  चाहता  हूं  कि  इस  30  हजार
 करोड़  में  से  कितना  रुपया  हाउसिंग  पर  खर्च
 किया  गया  है  ?  दिल्ली  के  श्रन्दर  5  सालों  से

 हम  चिल्ला  रहे  हैं  कि  चार  पांच  करोड़  रुपया
 दे  दो  लोन  की  शक्ल  में  ही,  हम  इसका  एक
 रिवाल्विग  फंड  बनायेंगे,  उससे  मकान  बनायेंगे
 जो  कि  हायर  पर्चेज  के  श्राघार  पर  देंगे  भौर
 उससे  जो  रुपया  झायेगा  उससे  और  मकान
 बनायेंगे  ।  दिल्ली  में  प्ररबों  रुपया  बड़े-बड़े  महलों
 को  बनाने  पर  खर्च  किया  गया  है,  प्रधान  मंत्री
 का  एक  नया  महल  बनने  जा  रहा  है  लेकिन
 दिल्‍ली  के  कामन  मैन  के  लिये  दो  दो  कमरे  के
 छोटे  छोटे  मकान  बन  सकें  उसके  लिए  पांच
 करोड़  रुपए  का  लोन  भी  नहीं  मिल  सकता  है
 ताकि  एक  रिवाल्विग  फंड  ही  बनाया  जा
 सके  ।  इस  सरकार  के  हाथी  के  दाँत  हैं--खाने
 के  और,  दिखाने  के  झौर  1  बातें  समाजवाद  की
 लेकिन  काम  सामंतवाद  शौर  पूंजीवाद  के।
 कारण  स्पष्ट  है।  कहा  जाता  है  कि  मानोपोली
 बढ़  गई  है,  कुछ  लोगों  के  हाथों  में  श्राथिक
 सत्ता  केन्द्रित  हो  गई  हैं  ।  इस  देश  में  पिछले
 23  साल  में  सत्ता  किसके  हाथ  में  रही  है
 पहले  सत्ता  जवाहर  लाल  के  हाथ  में  थी।  बीच
 में  श्रठारह  महीने  लाल  बहादुर  शास्त्री  जी  रहे।
 फिर  उनकी  हत्या  कर  दी  गई।  उसके  बाद
 सत्ता  नेहरू  जी  की  बेटी  इंदिरा  जी  के  हाथ  में
 झा  गई

 श्री  yo  भ्र०  खां  (कासगंज)  :  मेरा  प्वाइंट
 झाफ  श्ाडर  है।  क्‍या  आप  इसकी  इजाजत  देंगे
 कि  कहा  जाये  कि  ह्त्या  कर  दी  गई  ?  क्या
 यह  रिकार्ड  पर  रहेगा  ?  मैं  प्रपील  करता  हूं
 कि  इसको  एक्सपंज  कर  दिया  जाये  |  जब  तक
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 यह  साक्ति  नहीं  हो  जाता  है  कि  हत्या  करवा
 दी  गई  है,  तब  तक  इस  तरह  की  बात  नहीं
 कहनी  चाहिए।

 समापति  महोदय  :  भाप  का  विरोध  लिख
 लिया  गया  है  |

 1... ह  बलराज  मधोक  :  सच्ची  बात  हमेशा
 कड़वी  लगती  है।  इन्होंने  डा०  द्याम  प्रसाद

 मुखर्जी  की  हत्या  करवाई,  लाल  बहादुर  शास्त्री
 की  हत्या  करवाई  ।  यह  घातकों  की  सरकार  है,
 नर  संहार  करने  वाली  सरकार  है।  यह  मेरा
 इस  सरकार  के  ऊपर  चाज  है।

 श्री  रशधीर  सिह  :  बहुत  गलत  बात  है।
 क्या  ताल्लुक  है  इस  सब  का  मौजूदा  बहस  से  ।
 भधोक  णी  जैसे  भ्रादमी  इस  तरह  की  बात  करते

 हैं  तो  भादचर्य  होता  है।

 भी  बलराज  सभोक  :  इस  देहा  में  गांधी
 जी  की  हत्या  हुई  ।  उसके  बारे  में  एक  ट्रिब्यूनल
 बैठा  शौर  उसने  फैसला  दिया ।  बीस  साल  के
 बाद  नई  इनक्वायरी  हुई।  नेता  जी  के  लापता
 होने  के  बाद  फिर  बीस  साल  के  बाद  इनवध्रायरी
 दुबारा  हो  रही  है  डा०  मुखर्जी  की  हत्या  की
 गई,  कोई  श्रमी  तक  उसके  बारे  में  इंक्वायरी
 हुई  ?  लाल  बहादुर  जी  के  बारे  में  इनक्वायरी
 क्री  मांग  हो  रही  है।  दीन  दयाल  उपाध्यक्ष  जी
 की  हत्या  की  गई,  उसके  बारे  में  लीपा  पोती
 की  जा  रही  है  ।  जब  तक  यह  सिद्ध  नहीं  होता
 है  इनबवायरी  के  बाद  कि  लाल  बहादुर  जी  की

 मृत्यु  नैचुरल  काजिज  की  बजह  से  हुई,  तब

 हमें  यह  कहने  का  भ्रधिकार  है  कि  उनकी  हत्या
 की  गई  ।  जब  यह  तय  हो  जायेगा  इनक्वायरी
 के  बाद  कि  वह  नैवुरल  डैथ  था,  तब  हम  यह
 बात  नहीं  कहेंगे  ।

 सभापति  महोदय  :  इस  विषय  पर  झाप
 अपमे  थिचार  व्यक्त  करें।
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 at  बलराज  मधोक  :  मैं  कहमा  चाहता

 तैं  ॥

 श्री  o  मो०  बनर्जो  (कानपुर):  झभमी

 उन्होंने  कहा  कि  नेता  जो  की  हत्या  हुई।  क्या

 यह  सही  नहीं  है  कि  खुद  उन्होंने  इनबवायरी  के
 ऊपर  दस्तखत  किए  थे  ?  बहुत  से  लोग  भारत
 में  विव्वास  करते  हैं  कि  नेता  जी  जीवित  हैं.
 इस  वास्ते  इनक्वायरी  हो  रही  .है।

 श्री  यबलराज  मधोक  :  अठारह  महीने  माल

 बहादुर  जी  सत्ता  में  रहे।  इस  मसें  को  छोड़
 क्र  सत्ता  लगातार  एक  परिवार  के  हाथ  में
 केन्द्रित  रही  है  |  इस  लिए  देश  में  जो  भ्राधिक

 दुव्यंवस्थ  है,  जो  गरीबी  है,  जो  भुखमरी  है,
 उस  सब  की  जिम्मेद्वारी  मुख्य  रूप  से  गर
 श्राती  है  तो  जवाहरलाल  जी  पर  आत्ती  है  या

 इन  की  पुत्री  श्रीमती  इंदिरा  गांधी  पर  जाती

 है

 श्री  मुत्याल  राव  (तगरकुरूनल)  :

 जवाहर  लाल  जी  पर  बिल्कुल  नहीं  आ  सकती

 है।

 श्री  बलराज  सथोक  :  जो  बीमारी  है  उस
 का  पत्ता  लगा  कर  उसका  इलाज  हू  हमे  का
 प्रयस्त  होना  हिए  ।  बीमारी  क्‍या  हैं  ?  बीमारी

 यह  है  कि  हमारी  आर्थिक  नीतियां  पहले  दिस

 ही  अव्यावहारिक  थीं,  उनको  बनाने  वाले  थे
 लोग  थे  जिनका  भारत  से  कोई  वास्ता  नहीं
 थ्रा  वे  रूस  से  बहुत  अधिक  प्रेरित  थे।  श्रगर
 इस  देश  की  आ्थिक  नीति  बनाने  वाले  किसान
 के  बेटे  होते,  सरदार  पटेल  होते  तो  श्राप  देखते

 हमारी  झांथिक  व्यवस्था  कितनी  सुह्ढ़  होती।
 सरदार  पटेल  के  पिता  एक  बहुत  छींटे  किसान
 थे  |  दस  एकड़  जमीन  के  मालिक  थे  ।  वे  रानी
 भांसी  की  फौज  में  एक  सिपाही  थे  ।  जब  रानी

 भांसी  भश्रेजों  से  भ्राजादी  की  लड़ाई  लड़ते  हुए
 चीर  गति  को  प्राप्त  हुई  तो  सरदार  'पदेल  के
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 पिता  अ ग्रेजों  क ेबन्दी  बने।  जेल  से  छूटने  के
 बाद  वह  अपने  गांव  में  चले  गये  शौर  खेती  करने
 लम-  गये  ।  सरदार  पटेल  भीः  खेती  करते  थे,

 मजदूरी  ब्करते  थे  ।  इस  देश  के'  किसान  की  क्‍या
 झ्रावदयकतायें  हैं,  मजदूर  की  क्या  ्रमवद्यकततायें

 हैं,  इस  बात  का  सरदार  पटेल  को  पता  था

 सही  ह. 16  में  श्रगर  इस  दे  के  भ्रन्दर  कोई
 जनवादी  हो  सक"।  था,  सही  अर्थों  में  श्रगर
 कोई  समाजवादी  हो  सकता  था,  जन  कल्याण
 वादी  हो  सकता  था  तो  सरदार  पटेल  हो  सकते
 थे।  दुर्भाग्य  है  कि  उनके  हाथ  में  सत्ता  की
 बागडोर  नहीं  शाई  वह  श्र  गई  सामन्‍्तगदियों
 के  हाथ  में,  पूंजीपतियों  के  हाथ  में,  जो  देश  के
 सबसे  अमीर  झादमी  थे,  जिनका  लालन  पालन

 हिन्दुस्तान  में  नहीं,  इंग्लेंड  में  हुआ  था,  जो  यह
 समभते  थे  कि  भारत  की  कोई  संस्कृति  नहीं  है।
 आशिक  दुर्देशा  का  यह  सब  से  बड़ा  कारण  है।

 उन्होंने  योजनायें  बनाई  रूस  से  प्रेरणा  ग्रहण
 करके,  उसके  श्राधार  पर  ।  हैवी  इंडस्ट्रीज  पर

 बल  दिया,  खेती  को  इगनोर  किया  1  उत्पादन

 को  इगनोर  किया।  श्रगर  हमें  अपनी  भ््थे

 व्यवस्था  को  ठीक  बरना  है  तो  हमें  सबसे  पहले
 अपना  उत्पादन  बढ़ाना  होगा  7  साथ  ही  साथ

 प्गर  हमने  उत्तादन  बढ़ाया  तो  बह  खपा  नहीं

 तब  भी  काम  नहीं  चल  सकेगा।  इस  वास्ते

 लोगों  के  लिये  रोजगार  का  प्रबन्ध  करना

 होगा  ।  भ्रगर  यह  सब  नहीं  होंता  है  तो  हम
 कया  बांटेगे  ?  गरीबी  बाौटेंगे?  समाजवाद का
 नारा  लगाया  'जाता  हैं  1  यह  गरीबी  बांटमे  का

 नारा  है।  हम  चाहते  हैं  देश  के  प्स्दर  समृद्धि
 बांटी  जाये  शौर  समृद्धि  बांटने  के  लिये  हमें
 झपनी  प्राथिक  नीतियों  को  इस  प्रकार  का  मोड़
 देना  होगा  कि  उत्पाद  बढ़  सके

 साथ  ही  दूसरा  हमारे  देश  का  बुनियादी
 सवाल  है  बेकारी  का।  चार  करोड़  भाज
 बेरोजगार  हैं  |  प्रगर'  हमने  उत्पादन  बढ़ा  भी
 लिया  लेकिन'  झगर  लोगों  के  हाथ  में  काम  नहीं”
 उनकी  जेब  में  उसा  नहीं  तो  वह  उत्पादन  किस

 कॉम की  होगा?  इस  वास्ते  दूसरी  माबदयकता
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 यह  है  कि  हम  प्रपने  देवा  में-  एम्प्लायमेंट
 भोरियेंडिट  इकनोमी  चलायें  ।  प्रधिक  पैदा  करें
 ओर  प्रधिक  हाथों  के  द्वारा  पैदा  करें

 हमारा  देश  गांवों  में  रहता  है  झस्सी'

 परसेंट  लोग  गांवों  में  रहते  हैं।  23:  साल'तक्कः

 हमारासारा  जोर  दाहरों  पर  रहा  है।।  अ्रांकड़े'
 बताए  जायें  कि  कितभा  रुपया  गांवों  के  विकास:
 पर  खर्च  किया  गया  है  दौर  कितना  हहरों के
 विकास  पर  किया  गया  है  ny  गांवों  की  जनता  की
 उपेक्षा  की  गई  है  ।  जरूरत  इस  बात  की  है  कि
 कि  विल्लेज  श्रोरियेंडिट  इकोनोमी  हम॑  चलायें
 झौर  भ्रधिक  ध्यात  गांवों  की  अ्रीर  दें।  गांवों
 में  हमारे  देश  की  बुनियादी  इन्डस्ट्री  खेती है
 जिस  के  ऊपर  73  प्रतिशत  लोग  निर्भर  करते”

 हैं।  जब  तक  हमारी  खेती  पिछड़ी  रहेगी,  हम
 खेती  को  उन्‍नत  नहीं  करेंगे  तब  तक  हमारा
 काम  न  चल  सकेगा  ।  उस  सब  का  इस  सम्बन्ध
 में  में  उल्लेख  नहीं  करना  चाहता  हूँ।  काफी
 उस  पर  प्रकाश  म।ननीय  सदस्यों  ने  डाल  दिया
 है।  जब  तक  खेती  उन्नत  नहीं  होती  है  तब
 तक  देश  आगे  नहीं  बढ़  सकता  है।  अपनी
 इकोनोमी  के  ढांचे  में  हमें  श्रामूल  चूल  परिवर्तन
 लाने  होंगे  ।  समाजवाद  के  नारे  से  छुट्टी  पानी

 होगी  7  देश  की  इकोनोमी  को  एम्प्लायमेंट
 श्रोरियेंटिड,  प्रोडक्शन  प्रोरियेटिड,  विल्लेज
 भोरियेंटिड,  एग्रिकलचर  झोरियेंटिड  बनाना

 होगा

 साथ  ही  साथ  जितनी  भी  फिजूल  खर्चियां

 हो  रही  हैं,  इनको  रोकना  होगा।  जो  चीप
 फ्रारेन  एड  श्ाती  है,  उसको  बन्द  करमा  होगा  ।
 इस  फारेन  एड  लाभ  चम्द  लोगों  को  होता  है।
 लेकिन  उसके  कारण  देछ्ष  में  मुद्रा  स्फीति  होती
 है,  कीमतें  बढ़ती  हैं  श्रौर  उसका  बोभक  गरीबों
 पर  पड़ता  है  |  झगर  कोई  किसी  की  जेब  काटता

 है  तो  उसको  जेक  कतरा  कहा  जाता  है,  उसको

 चोर  कहा  जाता!  है।  लेकिन'  यह  सरकार'  मुद्रा
 स्फीति  की  नीति  अपना  कर  हर  रोज  दिक्ता
 दिहाड़े  जनता  की  जेब  पर.  डॉका  डालती  है?।
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 [श्री  बलराज  मधोक]
 झाज  भ्रगर  मेरे  पास  एक  रुपया  है  प्रौर  कल
 को  कीमतें  बढ़  जाती  हैं  तो उसी  एक  रुपये  की
 कीमत  नब्बे  पसे  रह  जाती  है।  इस  प्रकार  यह
 सरकार  इस  देश  की  गरीब  जनता  की  जेब  पर
 हर  रोज  डाका  डाल  रही  है।  यह  मुद्रा  स्फीति  :

 की  नीति  बन्द  होनी  चाहिये  7  द्रासानी  से  जो
 फारेन  एड  मिलती  है  उसके  कारण  चन्द  लोगों
 के  हाथ  में  रुपया  केन्द्रित  किया  जा  रहा  है।
 जब  तक  यह  बन्द  नहीं  होती  है  तब  तक  कीमतें
 बढ़ती  रहेंगी  भौर  कीमतें  बढ़ती  रहेंगी  तो

 कामन  मैन  पिस्ता  रहेगा  ।  प्रगर  कीमतों  का

 बढ़ना  रोकना  है  तो  हमें  अपनो  झ्राथिक  नीतियों
 पर  मूल  रूप  से  विचार  करना  होगा  और  उन
 में  परिवर्तत  करना  होगा।

 श्री  सु०  कु०  तापड़िया  (पाली)  :  सभा-
 पति  महोदय,  मैं  यह्‌  जानना  चाहता  हैँ  कि  यह
 जो  प्रस्ताव  हैं  इस  पर  कब  तक  चर्चा  होगी
 भौर  दूसरा  प्रा  पाएगा  या  नहीं  भ्रा  पाएगा  ।

 समापति  महोदय  :  इसके  समाप्त  होने  के
 बाद  ही  दूसरा  झायेगा  ।

 श्री  सु०  कुण  तापड़िया  :  इस  पर  कितना
 समय  बाकी  है  ?

 समापति  महोदय  :  मैं  देख  कर  बताता

 हूँ  1

 श्री  गंगा  रेड्डी  ।

 श्री  गंगा  रेड्डी  (प्रादिलाबाद)  :  मंहगाई  के
 बारे  में  जो  बहस  हो  रही  है  उस  में  हिस्सा  लेने
 के  लिए  शापने  जो  मुझे  वक्‍त  दिया  है,  उसके

 लिए  मैं  भ्रापका  शुक्र  गुजार  हैं।  मंहगाई  इस
 हद  तक  बढ़  गई  है  कि  यह  परेशानी  का  बायस
 बनी  हुई  है  |  हमारे  रुपये  की  क्‍या  हालत  है,
 इसको  श्राप  देखें  ।  हम  मशरिक  के  ममालिक  के
 दौरे  पर  गए  थे  वहां  हमने  देखा  कि  डालर
 ब्लैक  में  बिक  रहा  था।  झापकी  करेंसी  को

 कोई  पूछता  तक  नहीं  था।
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 पैसे  की  क्या  कीमत  हमारे  भ्रपने  मुल्क  में

 हैं,  इनको  भी  श्राप  देखें।  भिखारी  भीख  मांगता

 है  7  वह  कहता  है  कि  पांच  पैसे,  दस  पसे  दो।

 एक  पैसा  दो  पैसा  ब्हू  भी  नहीं  माँगता  है।
 मुझे  पता  नहीं  क्‍यों  गवनंमैंट  ने  एक  पैसे  भौर  दो
 पैसे  के  सिक्के  बनाने  की तकलीफ  गवारा  कीन

 झगर  हमारे  जराये  को  सही  तौर  पर
 डेवेलप  किया  जाता,  तो  श्राज  मुल्क  की  यह
 दशा  न  होती  |  हमारा  देश  एक  कृषक  देश  है,
 मगर  पहली  श्रौर  दूसरी  पंच-वर्षीय  योजनाभ्रों  में

 इरिगेशन  और  इलेक्ट्रिसिटी  के  लिए  कम  पैसा
 दिया  गया  बौर  जराये  को  डेवेलप  नहीं  किया
 गया,  जिसकी  वजह  से  हमारा  उत्पादन  नहीं
 बढ़  सका  ।  भ्राज  हमारे  देश  की  पर-कैपिटा
 इनकम  बहुत  ही  कम  है  ।  हमारे  यहां  एक
 झ्रादमी  की  फी-साल  श्रौसत  झामदनी  750
 रुपये  है,  जबकि  जापान  जैसे  मुल्क  में  एक
 श्रादमी  की  फी-साल  औसत  श्रामदनी  8250
 रुपये  है,  जहां  गुजिश्ता  पंद्रह  बरसों  में  इको-
 नामी  600  फीसदी  बढ़ी  श्रौर  970  में
 4  फीसदी  बढ़ी।  जब  जापान  जैसा  मुल्क,

 जहां  कोई  खास  जराये  नहीं  हैं,  दूसरी  जंग  में

 तबाह  होने  के  बाद  भी  इतनी  तरक्की  कर
 सकता  है,  तो  हमारा  देश  क्‍यों  नहीं  कर  सकता
 है,  यह  मेरी  समभ  में  नहीं  आझ्राता  है।

 जराअत  के  बारे  में  जो  लापरवही  बरती
 गई  है,  वह  तो  सब  ।र  वाजेह  है  भ्रगर  गवर्नमेंट

 कहती  है  कि  भ्राज  जराग्मत  में  जो  तरक्की  हुई
 है,  वह  उसकी  वजह  से  हुई  है,  तो  मैं  यह  मानने
 के  लिए  तैयार  नहीं  हूं  -  ज्यादा  कीमतों  की

 वजह  से  काश्तकारों  को  बढ़ावा  मिला  श्ौर
 इस  लिए  उन्होंने  ज्यादा  उत्पादन  किया,  जिस
 की  वजह  से  जराग्रत  बढ़ी  |  आज  सरकार

 कहती  है  कि  हमने  ग्रीन  रेवोल्यूशन  लाया  है,
 लेकिन  वह  काइतकारों  की  हालत  को  नहीं
 समभती  है  |  वह  यह  नहीं  देखती  है  कि  पैदावार

 करने  के  लिए  खाद,  मजदूरी  भोर  जिन  दुसरी
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 चीजों  की  जरूरत  होती  है,  उनकी  कीमतें
 कितनी  बढ़  गई  हैं।  कीमतों  के  बारे  में  सर-
 कार  की  पालिसी  यह  है  कि  इस  साल  कीमतें

 मुकरोर  करके  'एफ०  सी०  अ्राई०  द्वारा  घान
 और  मक्‍की  वगरह  खरीदने  के  एहकाम  जारी
 किये  गये  थे  t  मैं  एक  ऐसी  कांस्टीट्यूएन्सी  से
 श्रग्ता  हूं,  जहां  एक  बहुत  बड़ा  मार्केट  निजामा-
 बाद  है,  जहां  पांच  लाख  क्विटल  मक्की  श्राई
 थी  ।  एफ०  सी०  प्राई०  ने  उसमें  सेपांच
 फीसदी  से  कम  खरीद  की  ।  लेकिन  जब  उसने
 खरीदना  बन्द  कर  दिया,  तो  कीमतों  में  दस
 रुपये  की  कमी  हो  गई  ।  इससे  बीच  के  व्या-
 पारियों  ने  लाखों  रुपये  का  फायदा  उठाया  श्रौर
 जिन  काइतकारों  ने  चार  माह  तक  मेहनत
 करके  श्रौर  पैसा  लगाकर  उत्पादन  किया,  उनका

 नुकसान  हुआ  ।  अगर  गवरनंमेंट  की  यही  नीति

 रही  ब्रौर  काइ१कारों  के  साथ  उसका  यही  बर्ताव

 रह',  तो  उसको  मायूसी  होगी  श्रौर  उत्पादन
 में  इजाफा  नहीं  बल्कि  कमी  होगी  ।

 आज  मजदूरों  का  क्‍या  हाल  है।  रोज
 भखबारों  में  लिखा  होता  है  कि  कहीं  न  कहीं

 हड़ताल  हो  रही  है,  कारखाने  बन्द  हो  रहे  हैं,
 तोड़-फोड़  होती  है,  लाक-गञ्राउट  होता  है।
 झापने  सुना  होगा  कि  पंजाब  के  गवर्नमेंट

 एम्पलाईज  की  कम्पलीट  हड़ताल  हुई  है  |  एयर-
 लाइन्ज  में  भ्रभी  भी  स्ट्राइक  चल  रही  है  1  क्‍या
 गवरनंमेंट  यह  उम्मीद  कर  सकती  है  कि  उसकी
 इस  लेबर  पालिसी  से  मुल्क  का  भला  होगा  ?

 वह  क्‍यों  नहीं  कम्पलसरी  आरबिट्रेशन  एक्ट
 पास  करके  स्ट्राइक्स  को  बेन  कर  देती  ?  उससे
 शायद  मेरे  जैसे  लोगों  को  लीडर  बनने  का
 मौका  नहीं  मिलेगा,  लेकिन  देशभक्ति  श्र  मुल्क
 के  फायदे  को  सामने  रखते  हुए  सरकार  को

 स्ट्राइक्स  को  बैन  कर  देना  चाहिए  भ्रौर  आरबि-
 ट्रेशन  के  लिए  एक  कौंसिल  बनानी  चाहिए,
 जिसमें  गवनंमेंट,  एम्पलायर्ज  और  एम्पलाईज  के

 नुनायंदे  हों  शौर  उस  कौंतिल  का  फैसला
 लाजिमी  करार  दिया  जाये  7  जब  तक  चौबीस
 घण्टे  काम  नहीं  होगा,  तब  तक  देश  का  मला
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 नहीं  होगा  ।  जापान  में  यह  हालत  है  'कि  मज-
 दूर  स्ट्राइक  का  नोटिस  सर्व  करते  हैं  शरीर  पढ्टी
 बांध  कर  काम  करते  हैं।  हमारे  मुल्क  में  मज-

 दूर  कल  तक  जिस  मिल  में  काम  करते  हैं,  आज
 वे  उसको  झाग  लगाते  हैं।  मिलें  चाहे  किसी  की
 भी  मिल्कियत  हों  ।  लेकिन  क्‍या  मालिक  ही
 उनसे  जीते  हैं,  क्या  मजदूरों  को  मिलों  से  रोज-
 गार  नहीं  मिलता  है  ?  यह  नजरिया  बदलना

 चाहिए।  शायद  कुछ  दोस्त  इस  बात  से  सहमत
 न  हों,  लेकिन  मुझे  भपने  व्यूज  यहां  पर  रखने
 का  भ्रख्त्यार  है।

 सरकार  ने  कई  लाख  रोजगार  पैदा  किये,
 लेकिन  फिर  भी  बेरोजगारी  बढ़ती  गई।  जैसा
 कि  किसी  ने  कहा  है,  “मर्ज  बढ़ता  गया,  ज्यों-
 ज्यों  दवा  की  rad  चूंकि  श्रात्रादी  में  इजाफा  हो
 हो  रहा  है,  इस  लिए  बर्गर  जराये  को  डेवेलप
 किए  हुए  रोजगार  फराहम  करने  से  वही  होगा,
 जो  मान्प्रि  प्रदेश  में  हुम्रा  है  t

 श्री  ब्लराज  मधोक  :  हमारे  देश  में
 झाबादी  बहुत  नहीं  बढ़ी  है  ।  दूसरे  देशों  के

 मुकाबले  में,  जापान  भौर  जर्मनी  के  मुकाबले  में,
 हम  पंडर-पापुलेटिड  हैं,  हम  श्रोवर-पापुलेटिड
 नहीं  हैं  ।  यह  केवल  एक  धोखा  है  1  यह  सरकार
 केवल  बहाना  बनाती  है  कि  चूंकि  हमारी
 भ्राबादी  बढ़  रही  है,  इसलिए  हम  तरककी  नहीं
 कर  पा  रहे  हैं  ।

 श्री  गंगा  रेड्डी  :  भ्रगर  हम  जराये  डेवे-
 लप  न  करें  बौर  रोजगार  पैदा  करते  जायें,  तो

 वही  हालत  होगी,  ज़ो  श्रान्घ्र  प्रदेश  में  हुई,  जहां
 तेलंगाना  एजीटेशन  के  जमाने  में  सुपर-न्युमरेरी
 पोस्ट्ज  क्रीएट  की  गई  ।  लिहाजा  पहले  जराये
 को  डेवेलप  किया  जाये  थ्रौर  फिर  रोजगार
 पैदा  किये  जायें।  मैं  गवरनेमेंट  को  कहना
 चाहता  2  कि  उसकी  रिक्रूटिंग  की  पालिसी

 बिल्कुल  गलत  है  । ध्राज  भी  हमारे  मुल्क  में

 झाई०  Go  एस०,  श्ाई०  एफ०  एस०  और
 आई०  आर०  एस०  को  बहुत  भ्रहमियत  दी
 जाती  है।  हमें  एडमिनिस्ट्रेडजे  की  कतई  जरूरत
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 [att  गंगा  रेड्डी]
 नहीं  है.।  अगर  कालेज  के  तीन  लड़कों  में  से

 :एक़  एसिस्टेंट  इंजीनियर  .बनता  है,  दूसरा  मेडि-
 कल  आफीसर  -बनता  है  और  तीसरा  किसी
 .टेकनिकल  पोस्ट  में  न  जाकर  झाई०  ए०  एस०

 व्वगैरह.में  चला  जाता  है,  तो  वह  तो  सैक़टरी'

 ,बन  जाता  है,  जबकि  पहले  दो  को  कोई  तरक्की

 नहीं  मिलती  है  7  जब  तक  इस  जाब-प्रारियं-
 टिड  पालिसी  को  बदला  नहीं  जायेगा,  तब  तक

 'मुल्क  की  दुर्गति  दूर  नहीं  होगी  ।

 हमारे  गावों  में  मुल्क  की  भ्रस्सी  फीसदी
 झावादी  रहतीः  है  ।  इसलिए  उनको  डेवे-
 लप  किया  जाये  ।  छाहरों  पर  ज्यादा  तबज्जुह
 न  दे  कर  गांवों  की  उन्नति  की  जानी  चाहिए।

 पब्लिक  सेक्टर :के  बारे  में:बहुत  कुछ  कहा
 गया  हैं  ।  यह  बहुत  कान्ट्रोवर्शल  स्यू  है।  लेकिन

 मैं  कहना  चाहता  हूं  कि  जिस  पब्लिक  सेक्टर  में

 मुसलसल  नुक्सान  हो  रहा  है,  प्रगर  उसको
 बन्द  नहीं  किया  जायेगा,  तो  यह  कोई  सेहतमन्द
 इलामत  नहीं  है  ।  इस  नुक्सान  से  मुल्क  का
 सरमाया  तबाह  हो  रहा  है।  .यह  सरकार.  इस

 .मुल्क  के  मुसीबतजदा  टैक्सपेयर्ज  का  पैसा  खर्चे
 करने  के  काबिल  नहीं  है,  जिनमें  गरीब  लोग
 भी  दामिल  हैं  ।  मिसाल  के  तौर  पर
 झान्घ्र में  आर०  टी०  सी०  की  लगभग.तोन

 हजार  बसें  चलती  हैं,  लेकिन  उसमें  नहीं
 के  बराबर  मुनाफा  होता  है।  अगर  उसको
 पब्लिक  सेक्टर  से  निकाल  दिया  जाये,  तो
 पच्चीस  करोड़  रुपये  की  आमदनी  द्  सकती

 है  1  सरकार  किसी  श्राइडियालोजी  के  लिए
 मुल्क  के  सरमाया  को  तबाह  नहीं  कर  सकती

 है  झौर  उसकी  इकोनामी  को  धक्का  नहीं  पहुँचा
 सकती  है  भगर  प्राडक्शन  बढ़  गा  तभी  बे  रोज-
 गारी  दूर  होगी  ।  वर्ना  हम  कया  बांटेगें  ?  प्रगर

 हम  प्रासपेरिटी  नहीं  बांटेगें,  तो  कया  पावर्टी,
 .इफलास  भोर  गुरबत  को  बांटेगें  ?

 जा  एंड  झाढेर  झौर  ड्विसिप्लिन  -सबके
 लिए  जरूरी  है  ।.उसके  .ब्रिता  .हम  बागे  तहीं
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 बढ़  सकते  हैं  7  बंगाल  भौर  मुल्क  के  गोसे-गोशे
 में  ला:एंड  झ्राहर  नकी  हालत  खराब है  |  जब
 ज्तक  जानोत्माल  और  इज्जत  पकी  छहिफाजत
 नहीं  होगी,  तब  तक  हम  किसी  .भी  मंद्वन  ,भौर
 दोबे  में  तरक्की  नहीं  कर  सकते  हैं।  हमारी
 सरहदों  पर  चीन  झर  पाकिस्तान  की  सरफ़  से
 खतरा  है।  अगर  हम.झाथिक  लिहाज  से.  मज-

 -बूत  नहीं  होंगे,  तो  हम  देश  की  रक्षा  भी  नहीं
 कर  सकेंगे  ।  आखिर  में  मैं  यही  अर्ज  करू गा  :

 प्गर  न  समभोगे,  तो  मिट-जाओगे

 हिन्दुस्तां  बालो,  तुम्हारी  .दास्‍्तां  तक  -भी
 न  होगी  दास्तानों  में  "

 को  स०  भो०  धनर्जी  :  सभापति  महोदय,
 मेरे  मित्र,  श्री  इम्द्रजीत  गुप्त,  ने  जो  प्रस्ताव
 पेश  किया  है,  मैं  उसका  पण  रूप  से  समर्थ
 करता  हूं  I  श्राप  फो  मालूम  है  शौर  माननीय
 सदस्या,  श्रीमती  तारकेश्वरी  सिन्हा,  ने  भ्रपने

 भाषण  में  कहा  है  कि  आज  सारे  हिन्दुस्तान
 में  लगभग  बाईप  लाख  सरकारी  कर्मचारी  इस

 बढ़ती  हुई  मंहगाई  के  खिलाफ  डियांस्ट्रेशन'  कर

 रहे  हैं।  उनको  पन्द्रह  रुपये  से  लेकर  45-रुपये

 तक  की  जो  अ्रन्तरिम  सह/यता  दी  गई  है,  उसकी

 मुखांलिफत  करने  फे  लिए  वे  लोग  “यहां  इकट्ठे
 हुए  है  ।वे  हजारों  की  तादाद  में  इस  लोक

 सभा  के  दरवाजे  को  भी  खटखटाना  चाहते  थे

 बौर  भ्रपती  फरियाद  सुनाना  चाहते  थ्रे  i लेकिन
 बदकिस्मती  इस  देश  की  है  कि  हमारे  पालिया-
 मेंट  में  होने  के  बावजूद  ्राजादी  के  बाद  से
 झौर  खासकर  पांच  छः  सालों  से,  थहां  दफा
 1144 लगी  हुई  है।  जिस  जनता  कि  वजह  से

 हम  यहां  पर  बैठे  हुए  हैं,  मालूम  होता  है  कि

 ब्रह  जनता  यहां  आकर  शअ्रपनी  कोई  फरियाद

 नही  कर  सकती  है
 समापति  महोदय  :  श्री  ब्रनर्जी  अपना

 भाषरा  प्रगली  बार  जारी  रखेंगे  |
 की  ‘Fo.  मो०  अनर्जो  :  सभापति  .महोद्गय,

 न्म््ह  गासन्टी  दे  दीज़िये  कि  झ्ागे  सेशन  होगा



 345  Employment

 समापति  भहोदय  :  यह  मेरे  हाथ  में  नहीं
 है,  दूसरों  के  हाथ  में  है  1  इससे  पहले  कि  मैं

 श्री  रामावतार  शास्त्री  को  श्राध  घंटे  की  चर्चा
 प्रारम्भ  करने  के  लिए  कहूं,  श्रम  मंत्री,  श्री
 भागवत  भा  श्राजाद,  कुछ  घोषणा  करेंगे  |

 7.28  bis.

 STATEMENT  RE  :  APPOINTMENT  OF
 AN  EMPLOYMENT  COMMISSION

 THE  MINISTER  OF  STATE  IN  THE
 .MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-

 ‘WAT  JHA.AZAD)  :  Sir,  it  may  kindly  be
 .Temembered  tbat  this  House  passed  a-reso-
 lution  for  the  appointment  of  an  Employ-
 ‘ment  Commission.  ‘The  Employment  Com-
 mission  would  consist  of  the  following  :
 CHAIRMAN:  Mr.  B.  Bhagwati,  MLA,

 Assam,  who  was  a  member
 of  this  House,

 :M.P’s.:  .  Shri  Jyotirmoy  Basu,
 Member  of  Lok  Sabha.

 2.  Shri  M.  Anandam,  Mem-
 -ber  of  Rajya  Sabha.

 ECONOMIST  :  Dr.  Gautam  Mathur  of  Os-
 mania  University.

 ‘BMPLOYMENT  COMMISSIONER  :
 V..L.  Gidwani.

 NQMINEES  OF  CENTRAL  MINISTRIES  :
 (i)  Dr.  Ashok  Mitra,  Chief

 Economic  Adviser  Depart-
 ment  of  Economic  Affairs.

 (ii)  Shri  K,  Balachandran,  Addi-
 tional  Secretary,  Industrial
 Development.

 (iii)  Sbri  J.C.  Mathur,  Addi-
 tional  Sccretary,  Depart-
 ment  of  Agriculture.

 NOMINEES  OF  THE  STATE  GOVERN-
 MENTS  :

 Shri

 (i)  Government  of  West  Bengal
 —Shri  D.  N.  ‘Banerjee,
 Special  Officer  and  Ex-
 Officio  Secretary,  Home  De-

 )partasent.
 (ii)  Government

 Pradesh  :
 of  Madhya

 Shri  N.:Sunda-
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 ram,  Development  Commis-
 sioner.

 MEMBER-SECRETARY :  Shri  N.S.  Pandey.
 ‘The  proposed  terms  of  reference  of  the

 Committee  of  Experts  on  Unemployment
 are:

 (i)  To  assess  the  extent  of  unemploy-
 _ment  .and  underemployment  in  all
 its  aspects,  taking  into  account  the
 recommendations  made  -by  ‘the
 Committee  of  Experts  on  Un-
 employment  Estimates  set  up  by
 the  Planning  Commission  under  the
 Chairmanship.of  Prof..M.  L.  Dant-
 wala,

 (ii)  To  recommend  the  directions  in
 which  the  -programmes  included  in
 the  Fourth  Five-Year  Plan  could  be
 nade  more  emplopment-oriented  in
 ‘their  implementation,  with  due  re-
 gerd  to  their  timely  .execution,
 economy  and  productivity  and  to
 the  requirements  of  rapid  economic
 development.

 (ii)  To  suggest  suitable  strategies  for
 employment  generation,  both
 shoit-term,  and  long-term,
 including  technical,  financial  and

 :fiscal  measures,  in  (respect  of
 different  sectors  of  the  economy,
 taking  into  account  the  mobility  of
 labour  and  the  openings  for  .em-
 ployment  and  self-employment  in
 the  tertiary  sector  as  a  result  of
 implementation  of  the  Plan  pro-
 grammes  and  various  measures  ini-
 tiated  by  the  Government  for  acti-
 vating  the  economy.

 (iv)  To  suggest  specific  programmes  for
 Promoting  productive  employment
 and  self-employment  of  the  edu-
 cated,  unemployed  in  general  and  the
 unemployed  technical  _  personnel
 such  as  engineers,  technicians,  etc.
 ion  particular,  and  to  suggest
 measures  to  rectify  the  imbalance
 between  the  out  turn  of  educated
 and  technical  persons  on:the  .one
 hand  and  the  available  employment
 opportunities  on  the  other.

 (v)  To  suggest  a  suitable  machinery  at
 ‘the  Centre  and  State  level  for
 continuous  appraisal  of  the  chang-
 ing  employment  and  manpower
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 situation  and  assessment  of  long-
 term  demand  and  supply.

 क्री  रवि  राय  (पुरी):  यह  रिपोर्ट  कब
 तक  दे  देंगे  इस  बारे  में  कुछ  नहीं  बताया
 रिपोर्ट  कब  तक  मिलेगी  ?

 थी  बलराज  सधोक  (दक्षिण  दिल्ली):
 जिस  ढंग  से  भ्रभी  यह  रिपोर्ट  पेश  की  गई  है
 उससे  लगता  है  कि  कुछ  न  कुछ  दाल  में  काला
 है  ।  हम  जानते  हैं  कि  यह  केवल  जनता  की  आंख
 में  धुल  फोंकने  के  लिए  किया  गया  है।  यह
 गवर्नमेंट  भ्रगर  कुछ  करना  चाहती  है  प्रैक्टिकल
 तो  उसके  लिए  यह  बताना  श्रावश्यक  है  कि  किस
 टाइम  तक  यह  रिपोर्ट  झायेगी ।  जब  तक  यह
 नहीं  बताया  जाता  तब  तक  यही  समझा  जायगा
 कि  लोगों  की  आंखों  में  धूल  डालने  के  लिए  यह
 प्रयास  किया  गया  है।

 श्री  पटल  बिहारो  वाजपेयी  (बलरामपुर):
 स्पष्टीकरण  झाना  है  तो  इकट्ठा  ही  शा  जाय  ।
 मैं  भी  यह  जानना  चाहता  हूं  कि  संसद  सदस्य
 के  नाते  श्री  ज्योतिमंय  बसु  और  राज्य  सभा  के
 श्री  आनन्दन  इस  में  शामिल  किये  गये  हैं,  लेकिन
 अगर  लोक  सभा  भंग  हो  गई  तो  ज्योतिर्मय  बसु
 इस  के  सदस्प्र  रहेंगे  या  नही  रहेंगे  यह  भी  स्पष्ट
 कर  दीजिए  ।

 श्री  स०  मो०  बनर्जो  (कानपुर)  :  ऐसे  तो
 मैं  जो  कमीशन  श्रप्वाइन्ट  किया  गया  है  उसका
 स्वागत  करता  हूँ।  लेकिन  एक  बात  मैं  यह
 जानना  चाहता  हूँ  कि  हम  लोगों  ने  जो  बार-बार

 कहा  था  भ्रनएम्प्लायमेंट  डोल  के  सिलसिले  में,
 बेकारी  भत्ता  देने  के  बारे  में,  उसका  कोई  मेंशन
 इसके  टम्स  ध्ाफ  रेफरेंस  में  नहीं  है।  तो  हमारी
 यह  मांग  है  कि  प्ननएम्प्लायमेंट  डोल  का  रेफरेंस
 भी  इसके  टम्स  झाफ  रेफरेंस  में  होना  चाहिए  1

 जहां  तक  कमीशन  का  सवाल  है,  कमीशन
 का  इतिहास  भाप  देखें  तो  मालूम  होगा  कि

 कमीशन  बैठता  है,  कमीशन  लेटता  है  भौर  फिर
 कमीशन  सो  जाता  है।  तो  यही  डर  मुझे  इसके
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 साथ  भी  लगता  है  भौर  इसीलिए  मैं  यह  कहना
 चाहता  हूँ  कि  भ्ननएम्प्लायमेंट  डोल  दिया  जा

 सकता  है  या  नहों  दिया  जा  सकता  है  इनके  बारे

 में  श्रगर  परिस्थिति  साफ  हो  जाय  तो  भच्छा  है
 ताकि  झाज  जो  बेकार  हैं  उनके  दिमाग  में  यह
 बात  शाए.  कि  नौकरी  मिले  या  न  मिले  कम  से
 कम  बेकारी  का  भत्ता  उन्हें  मिलेगा  |

 श्री  भागवत  भा  ध्राजाव  :  सभापति  महोदय,
 यह  बात  तो  स्पष्ट  रूप  से  सदन  में  कह  दी  गई

 है  कि  जहां  तक  बेकारी  भत्ता  देने  का  प्रश्न  है
 वर्तमान  भ्राथिक  व्यवस्था  में  यह  कतई  संभव

 नहीं  है।  जहां  तक  कमीशन  के  बैठने  लेटने  शौर
 सोने  का  प्रश्न  है  मैं  यह  कहूं  कि सरकार
 निदचयात्मक  रूप  से  पूरे  झपने  विचार  के  साथ

 यह  चाहती  है  कि  यह  कमीशन  जह्दी  से  जल्दी
 अपना  काये  प्रारंभ  करे  शौर  इसकी  रिपोर्ट  जल्दी
 से  जल्दी  हमारे  सामने  भाए।  इस  सम्बन्ध  में  मैं

 यह  कहना  चाहता  हैँ  कि हम  बिलकुल  सिसियर

 हैं  कि  जल्दी  से  जल्दी  यह  काम  प्रारंभ  हो  भ्रौर
 जल्दी  इसकी  रिपोर्ट  मिले  ।

 ी  राम  सेवक  यादव  (बाराबंकी)  :  भ्रध्यक्ष
 महोदय,  जल्दी  का  मतलब  कया  है  ?  श्रगर  जल्द
 वाले  मतलब  को  समय  के  साथ  बाँधदें  तो
 ज्यादा  श्रच्छा  हो  क्योंकि  यह  बड़ा  मिसलीडिग
 है  ।  इसको  समय  के  साथ  बांघे  ।

 श्री  झारखंड  राय  (घोसी)  :  पंजाब  सरकार
 ने  अभी  एलान  किया  है  कि  बेकार  ग्रेजुएट्स  को

 वह  महंगाई  भत्ता  देगी  t  तो  यह  उन्होंने  कसे
 किया  भ्गर  उनके  पास  धनराशि  नहीं  है  और
 फिर  भारत  सरकार  जो  भ्रधिक  घनराशि  संपन्न
 है  वह  क्‍यों  नहीं  कर  सकती  ?

 7.35  brs.

 HALF-  AN-HOUR  DISCUSSION  RE  :
 LATE  RUNNING  OF  TRAINS

 समापति  महोदय  :  यह  आधे  घंटे  की  चर्चा
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 5  मिनट  देर  से  प्रारंभ  हो  रही  है  तो  श्व  यह
 चर्चा  6  बज  कर  5  मिनट  तक  जारी  रहेगी  |

 श्री  रामावतार  दास्त्री  (पटना)  :  सभापति

 महोदय,  रेलगाड़ियों  के  देर  से  चलने  के  बारे  में

 जो  यह  चर्चा  हम  प्रारंभ  कर  रहे  हैं  यह  चर्चा
 17-11-1970,  को  दिये  गये  मेरे  प्रदन  के  उत्तर

 से  सम्बन्धित  है।  मैंने  इस  प्रदन  को  करने  के

 पहले  4  धक्तुबर  को  रेल  मन्त्री  के  नाम  एक
 पत्र  लिखा  था  शौर  जब  उन्होंने  कोई  जवाब  उस
 संबन्ध  में  नहीं  दिया  तो  मैंने  उसे  प्रश्नों  के  रूप
 में  पूछा  ।  उसी  के  जवाब  के  सिलसिले  में  यह
 चर्चा  मैं  प्रारंभ  कर  रहा  हूं

 समापति  महोदय  :  शास्त्री  जी,  आप  प्रपनी
 स्पीड  तेज  रखिए  ताकि  श्रापकी  गाड़ी  ठीक
 समय से  पहुँचे  |

 श्री  रामावतार  शास्त्री  :  उस  प्रश्न  के
 जवाब  में  यह  कहा  गया  था,  मेरे  पत्र  में  निम्न
 घार  बातों  की  चर्चा  थी--

 (l)  पूर्व  रेलवे  के  सवारी  और  माल
 डिब्बा  कमंचारियों  की  हड़ताल  |

 (2)  गाड़ियों  का  देर  से  चलना  ।

 (3)  गाड़ियों  में  पानी,  रोशनी  भौर  पंखों
 ी  भ्रसंतोषजनक  व्यवस्था,  डिब्बों
 में  गन्दगी,  तीसरे  दर्जे  के  शयनयानों
 भौर  पहले  दर्ज  के  डिब्बों  में  परिचरों
 का  न  रहना  1

 (4)  0/l)  अक्तूबर  970  को  तूफान
 एक्सप्रेस  का  देर  से  चलना,  पहले
 दर्जे  के जिस  डिब्बे  में  वह  यात्रा  कर
 रहे  थे  उसमें  मुगलसराय  से  झागरा
 तक  शौर  तीसरे  दर्ज  के  तीन  टायर
 वाले  शयनयान  में  पटना  से  आगरा
 तक  परिचर  का  न  रहना,  गाड़ी  के

 पहले  दूसरे  भौर  तीसरे  दर्जे  के  डिब्बों
 में  रोशनी  और  पंखों  की  भ्रसंतोष-

 जनक  स्थिति,  काफी  डिब्बों  में  पानी
 का  न  होना  शौर  डिब्बों  में  गन्दगी  ।

 इतनी  बातें  उसमें  थीं।  इसके  सिलसिले  में
 में  यह  कहना  चाहता  हूं  कि  गाड़ियों  का  देर  से

 क्षलना  यह  महामारी  के  रूप  में  हमारे  देश  में
 फैल  चुका  है।  कोई  भी  ऐसी  गाड़ी  नहीं  है,  वह
 भले  ही  राजधानी  एक्सप्रेस  क्यों  न  हो,  डी-लक्स
 क्यों  न  हो,  तमाम  डाक  गाड़ियां  या  तेज  चलने
 वाली  गाड़ियां  क्‍यों  न  हों,  ये  सब  गाड़ियां  देर  से
 चलती  हैं  7  कोई  गाड़ी  समय  से  यात्रियों  को

 नहीं  पहुंचाती  जिसके  कारण  यह्  भय  बराबर
 बना  रहता  है  कि  हम  कोई  काम  ठीक  समय
 पर  पहुँच  कर  कर  सकेंगे  या  नहीं  कर  सकेंगे  |
 गाड़ियों  का  नाम  गिनाने  का  इस  समय  मौका
 नहीं  है।  लेकिन  जितनी  भी  देश  में  झभी
 गाड़ियां  चल  रही  हैं  एक  कोने  से  दूसरे  कोने  तक
 कोई  भी  समय  पर  नहीं  चलतीं।  न  समय  से

 छूटती  हैं  न  पहुँचती  हैं  1  मुझे  प्रपना  भ्रनुभव  है
 उत्तरी  भारत  में  सफर  करने  का,  आमतौर  पर
 कोई  गाड़ी  समय  से  नहीं  चलती  द्रौर  मैंने  जब
 श्रन्य  सदस्यों  से  पूछताछ  की  तो  पता  चला  कि
 सब  के  यहां  यही  शिकायत  है,  कोई  गाड़ी  टाइम
 पर  नहीं  चलती  |  प्रपर  इण्डिया  एक्सप्रेस  हो,
 दिल्‍ली  हावड़ा  एक्सप्रेस  हो,  झामाम  मेल  हो,
 कालका  मेल  हो,  एयर  कंडीशन  डी  लक्स  हो,
 ब्लैक  डायमंड  एक्सप्रेस  हो,  कोल  फील्ड  एक्सप्रेस
 हो  भौर  दूसरी  दिशाओं  में  चलने  वाली  जो
 भी  गाड़ियां  हैं  य ेसभी  देर  से  चलती  हैं।  भ्रगर
 केवल  पैसेंजर  गाड़ियां  ही  देर  से चलतीं  तो  यह
 कहा  जा  सकता  था  कि  लोग  जंजीर  खींच  लेते  हैं,
 इसलिए  देर  से  चलती  है।  लेकिन  ये  जो  बड़ी
 बड़ी  गाड़ियां  हैं  इनके  बारे  में  ऐसा  क्‍यों  मंत्री
 महोदय  का  एक  सम्बा  पत्र  मुझे  कल  ही  मिला
 है  इसी  के  जवाब  में  जिससे  यह  पता  चलता  है
 कि  अधिकारियों  का  उसमें  कोई  कसूर  नहीं  है,
 सारा  कसूर  जनता  का  है  क्‍योंकि  वहू  जंजीर
 खींचते  हैं,  या  ड्राइवरों  का  है,  रेल  कर्मचारियों
 का  है,  लेकिन  जो  इनके  सफेद  हाथी  लोग  हैं
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 इनका  कोई  कसूर  नहीं  है  ।  यदि  पूरे  पत्र  को  भ्राप

 पढ़  जाइये  तो  झाप  को  यह  मालूम  हो  जायेगा  |

 तो  यह  स्थिति  भ्राज  हमारे  देहा  में  गाड़ियों  के
 विलम्ब  से  चलने  के  बारे  में  है  7  हम  यह  निदचय

 नहीं  कर  सकते  कि  हम  समय  से  पहुँचेंगे  य्

 नहीं  |  कई  दफा  संसद  सदस्यों  के  समय  पर  नहीं

 पहुचने  की  वजह  से  प्रइन  छूट  गये,  जरूरी  बहस
 में  हम  लोग  भाग  नहीं  ले  सके  1  वहां  से  चले
 थे  कि  समय  से  पहुँच  जायेंगे,  लेकिन  नहीं  पहुँच
 पाये  ।  बहुत  से  व्यापारियों  को  समय  से  नहीं

 पहुंचने  के  कारण  नुकसान  होता  है।  किसी  को

 यह  पता  नहीं  होता  कि  हम  कब  पहुंचेंगे  या  नहीं
 पहुँचेंगे  ।  तो  गाड़ियों  के  विलम्ब  से  चलने  के
 बारे  में  बात  यह  है  ।

 सफाई  के  बारे  में  श्राप  जानते  हैं--जब
 फर्स्ट  क्लास  में  टोक  से  सफाई  नहीं  होठी  तो
 तीसरे  दर्जे  के  यात्रियों  को  कौन  पूछेगा  ।  डिब्बों
 में  पानी  नहीं  होता  है।  मुझे  कई  बार  फर्स्ट
 बलास  में  सफर  करना  पड़ा  है  मेरे  अपने  इलाके
 से--पटना  से  दिल्‍ली  बौर  एक  दफा  तो  माने
 नीय  सदस्य  बाल्मीकि  चौधरी  भी  हमारे  साथ
 थे,  वह  इसके  गवाह  हैं।  एक  दफा  हमारे  श्री
 सत्य  नारायण  सिह  जी  बनारस  से'मेरे  साथ”
 चले ।  जो  भपर  इण्डिया  एक्सप्रेस  हावड़ा  से
 चली  थी  वह  बनारस  तक  बिना  बत्ती के  भाई,
 उसमें  कोई  रोशनी  नहीं  थी।  जब  हमने  गाई'
 से  पूछा  कि  यह  क्या  बात है;  आपने  गाड़ी  क्यों
 चलाई  तो  उन्होंने  जबाब  दिया--शास्त्री  जी,
 अगर  हस  नहीं  चलाते  तो  हमारी  नौकरी  चली
 जाती,  तो  इससे  पाप  झर्दाज  लगाहये  कि-
 बनारस  तक  लोगों  को  श्न्घेरे  में  चलना  पड़ा  |
 न  रोशनी  है,  न  सफाई  है,  न  पानी  है,  न  परि
 चर  है--न  तीसरे  दर्जे  के  डिब्बे  में  परिचश-  है
 भौर  न  कर्स्ट  क्लास  के  डिब्बे  में  है  t

 इसी  तरह  प्रन्य  भी  बहुत  सें  कठिनाइयां

 हैं।  रेलवे  की  जो  खाना  देने  वालीः  कॉटीनज  हैं,
 वे  ठीक  से  खाना  नहीं  देसी  हैं,  जो”  सरकारी'
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 कंटीन्ज हैं,  उम्मे  तो  गड़बड़”  है!  ही,  लेकिन  जवे
 गैर-सरकारी  केंटीन्‍्ज  हैं,  उनमें  तो  यात्रियों  का

 बिलकुल  ठगा  जाता  है,  सड़ी  हुईं  चींजें  दी  जाती

 हैं  7  मुझे  एक  बार  गोमो-स्टेशन  पर  सड़ी  हुई
 पाव-रोटी  दी  गई-यह  हालत  हैं।  में  ज्यादा
 क्या  कहूं  हम  सभी  भुक्त-भोगी  हैं,  रेल  मन्त्री  को

 छोड़कर,  क्योंकि  उनके  लिए  तो  हर  तरह  का
 इन्तजाम  किया  जाता  है,  बाकी  सब  को  इन
 चीजों  का  भ्रनुभव  है  1  मैं  पूछना  चाहता  हैं  कि
 श्राप  जब  रेलवे  से  इतनी  भामदनी  करते  हैं,  हर
 दफा  किराया  बढ़ाया  जाता  है,  तो  जो  सामान्य

 सुविधायें  हैं  वे  यात्रियों  को  क्‍यों  नहीं  दी  जातीं?

 दूसरी  तरफ  बड़े  बड़े  अफसर  बढ़ते  जाते  हैं,  कोई

 भूल  करे  पर  सजा  मजदूरों  को  दी  जाती  है।
 भूल  करने  पर  जरूर  सजा  दी  जाय,  मैं  उसका
 विरोधी  नहीं  हूँ,  लेकिन  ये  बड़े  बड़े  भ्फसरान,
 जिनकी  जवाब  देही  है.कि  समय  पर  गाड़ी  चले,
 सफाई  का  ठीक  प्रबन्ध  हो,  पानी  मिले,  गाड़ियों
 में  रोशनी  हो,  पंखे  ठीक  से  चलें--भ्रमर  ये  चीजें

 नहीं  होती  हैं  तो  श्राप  इनके  खिलाफ  कया  कार्य-

 वाही  करते  हैं।  गर्मियों  'में  बिसा  पंखों  के'  लोगों

 की  कथा  हालत  होती  है,  समापति  महोदय,  श्राप

 स्वयं  जानते  हैं..।  मैं  शब  बहुत  ज्यादा  गहराई  में

 नहीं  जाना  चाहता  हूँ.  लेकिन  श्राप  से  भ्रनुरोध
 करना  चाहता  हूं  कि  इस  तरह  के  जवाब  देकर

 प्रफसरों  के  गुनाहों  पर  पर्दा  मत  डालिये,  उन

 को  पकड़िये,  उतके  खिलाफ  कार्यवाही  कीजिये
 फि  गाड़ी  लेट  क्‍यों  चल  रही  है,  क्यों  पानी  नहीं

 है,  क्यों  रोशनी  नदीं  है  ? जब  तक  आप  ऐसा

 नहीं  करेंगें,  तब  तक  मेरा  ख्याल  है'प्रॉप  'गाड़ियों
 को  समय  पर  नहीं  चलाः  सकेंगे  प्ौरे'  यात्रियों

 की  सुख“सुविधाओं का  बन्दोबस्त  नहीं  कर  सकेंगे।

 मैं  यह  कंह'  देना  चाहता  हूं.  कि  यदिं'  श्राप  नहीं
 करंसकैंगे ंतो  फिर  घेराव  होगा  यहे  कह  देने

 से  ॥  हड़ताल की  वजह से  गड़बड ़हो  गई  है,
 काम  नहीं  चलेगा  |  हड़ताल क्यों  होती  है?  प्रभी

 पटना में  हरिन  एण्ड  वेगन  डिपार्टमेंट  के  लोगों
 ने  हड़तास' कीं  त्व पूर्व रेले में में हड़ताल हुई,  इसकी
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 जवाब-देही  वहां  के डी०  एस०  पर  है--मैं  इस
 के  विस्तार  में  नहीं  जानना  चाहता  हूँ,  लेकिन
 इन  जिम्मेदार  लोगों  के  खिलाफ  कार्यवाही  होनी
 चाहिए।  एक  आदमी  को  गलत  तरीके  से
 मुभ्रत्तल  कर  दिया  गया  था।  फलत:  29  श्रगस्त
 से  7  सितम्बर  तक  पूरे  पूर्व  रेलवे  में  हड़ताल

 रही  एक  तरफ  श्राप  उन्हें  गलत  श्रादेश  देते  हैं,
 फिर  उन्हीं  को  सजा  देते  हैं,  उन्हें  तंग  करते  हैं,
 सताते  हैं--तो  इस  तरह  गाड़ी  कैसे  चलेगी  ?

 मैं गरब  श्राप  से  कुछ  प्रदन  पूछना  चाहता  हूं:
 l.  गाड़ियां  ठीक  से  चलें,  यात्रियों  को

 तमाम  सुविधायें  उपलब्ध  हों,  कहना
 न  पड़े,  शिकायत  पुल्तिका  में  लिखना
 न  पड़े--क्योंकि  लिखने  से  कुछ  भी
 श्रसर  नहीं  होता  है--इसके  लिए
 क्‍या  आपने  कोई  योजना  बनाई  है,
 श्गर  बनाई  है  थो  उसकी  बानगी
 यहां  पेश  कीजिये  ।

 2.  जहां  पैसेन्जर  गाड़ियां  चलती  है,
 वहां  विलम्ब  के  कारण  गाड़ियों  का
 कम  होना  है,  इसलिए  कया  श्राप
 लोकल  यानी  मुकामी  गाड़ियों  की
 संख्या  में  वृद्धि  करेंगे  ?  मेरे  यहां
 पटना  से  गया  जो  गाड़ी  जाती  है,
 उसकी  रोज  जंजीर  खीचीं  जाती  है,
 द्स  लिए  कि  भाड़ियों  की  कमी  है--
 तो  श्राप  बताइये  कि  गाड़ियों  की
 संख्या  बढ़ायेंगे  ?

 3.  इन  गाड़ियों  के  इन्जिन  भी  खराब  हैं,

 बहुत  पुराने  इन्जिन  लगा  दिये  गये

 हैं,  पुराने  खराब  इन्जिनों  को  बदलने
 के  सम्बन्ध  में  श्राप  का  क्‍या  बिचार

 है,  क्या  भाप  इन  तमाम  इन्जिनों  को

 रह  करने  के  लिए  तैयार  हैं  ?

 4,  क्‍या  सरकार  इस  काम  में  सहायता
 लेने  के  लिए  रेलवे  मजदूरों  की

 विभिन्‍न  यूनियनों--कैवल  मान्यता

 प्राप्त  नहीं,  जितनी  भी  यूनियरनें  काम
 करती  हैं,  चाहे  वे  किसी  भी  कैटेगरी
 में  हों,  यात्री  संघों  तथा  स्ट्रडेन्ट्स
 धरार्गेनिजेशन्ज--  क्योंकि  श्राप  कहते
 हैं  कि  छात्र  लोग  ज्यादा  गड़बड़
 करते  हैं--के  प्रतिनिधियों  तथा  संस दू
 सदस्यों,  एम०एल०एज०,  इन  तमाम
 लोगों  को  लेकर  समय-समय  पर
 कोई  मीटिंग  भ्ायोजित  करने  का
 विचार  रखती  है  या  नहीं  ?

 गाड़ियों  में  जो  तकनीकी  गड़बड़ियां
 रहती  है,  इन  तकल्नीकी  गड़बड़ियों
 को  दुरुस्त  करने  के  लिए  शापने  कौन
 सी  योजना  बनाई  हैं  ?

 द  श्राखरी  सवाल--क्या  सरकार  रेलवे
 के  निजी  भोजनालयों  के  कुप्रबन्ध  को
 देखते  हुए  उन्हें  भ्रपने  हाथ  में  लेकर
 चलाने  तथा  उन्हें  बिलकुल  बन्द  कर
 देने  का  एलान  अभी  फौरन  करेगी  ?
 क्योंकि  कटिहार  के  बारे  में  श्राप
 रैलवे  बजट  के  समय  सुन  धुके  हैं  कि
 किस  तरह  से  भारत  सेवक  समाज
 के  स्वयंभू  नेता  गोलमाल  करते  हैं,
 झपने  नाम  पर  ठेके  लेते  हैं  भौर
 गन्दा  श्रौर  रद्दी  भोजन  देंते  हैं  श्रौर
 जब  शिकायत  होती  है  तो  पैरवी  के
 लिए  रेलवे  मन्त्री  के  पास  जाते  हैं
 सुना  है  कि  यहां  पर  बहस  होने  के
 बाद  भ्रब  वे  लोग  पैरवी  के  लिये
 शाये  हुए  हैं।  इसलिए  मैं  जानना
 चाहता  हूं  कि  झाप  तमाम  प्राइवेट
 कैटरिंग  को  बन्द  करने  का  यहां
 एलान  करेंगे  या  नहीं  ?

 श्नी  बेनी  शंकर  दार्मा  (बांका):  सभापति

 महोदय,  मुझे  केवल  मेरे  श्रपने  क्षेत्र  के  सम्बन्ध
 में  एक  प्रदन  पूछना  है।  कुछ  दिन  पहले  मान-
 नीय  नन्दा  जी  ने  सभी  पालियामेंद  के  भेम्बरों
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 श्री  बेनी  शंकर  शर्मा]
 को  एक  लाल  पुस्तिका  भेजी  थी  और  उसमें

 उन्होंने.  कहा  था  कि  सदस्यगण  उन्हें  लिखकर
 दे  दिया  करें  |  मुझे  आशा  थी  कि  भ्रगर  हम
 पालियामेंट  के  सदस्य  कोई  शिकायत  उन्हें
 भेजेंगे  तो  उस  पर  शीघ्र  कायंवाही  होगी  शौर

 भागे  से  शिकायत  का  मौका  नहीं  मिलेगा

 झाप  जानते  हैं  कि  भागलपुर  लाइन  पर  एक

 दानापुर  फास्ट  पैसेन्जर  चलती  है,-  यह  गाड़ी
 दानापुर  से  हावड़ा  तक  जाती  है  भौर  इसका
 डिस्टेंस  बहुत  कम  हैं,  लेकिन  उस  छोटे  डिस्टेंस
 पर  भी  वह  गाड़ी  हमेशा  लेट  चलती  है।  यह
 काफी  इस्पार्टन्ट  लाइन  है,  इस  पर  बिहार  के

 कई  बड़े-बड़े  नगर  पड़ते  हैं,  लेकिन  इस  ट्रेन  में
 न  लाइट  रहती  है  श्रौर  न  कभी  सभय  पर

 पहुँचती  है  ।  एक  दूसरी  ट्रेन  जो इस  लाइन  पर
 चलती  है  वह  है--भपर  इण्डिया  एक्सप्रेस--
 यह  लौंग  डिस्टेंस  ट्रेन  है,  दिल्ली  से  हावड़ा
 तक  चलती  है-  यह  ट्रेन  भी  कभी  समय  पर
 नहीं  पहुंचती  ।  पटना  में  2  बजकर  0  मिनट
 पर  पहुंचने  का  समय  है,  लेकिन  सुबह  3  या  4
 बजे  पहुंचती  है  भ्लौर  कभी-कभी  तो  दूसरे  दिन

 सुबह  8  बजे  पहुँचती  है  ।  इसी  तरह  से  सियाल-

 दह  साढे  ग्यारह  या  बारह  बजे  पहुँचने  का
 नियम  है,  लेकिन  शाम  को  5  बजे  पहुँचती  है।
 महीने  में झगर  एक  दिन  ऐसा  हो  जाय  तो
 चल  सकता  है,  लेकिन  रोज  -तो  सहन  नहीं
 किया  जा  सकता  ।  इसके  लिए  मैंने  मंत्री  जी  को
 लिखा,  झापकी  लाल  पुस्तिका  की  पर्ची  भी
 भेजी,  लेकिन  जैसा  शास्त्री  जी  ने  भपने  भाषण
 में  कहा--कहीं  पर  जंजीर  खींच  दी  गई,  कहीं
 पर  लड़कों  ने  बदमाशी  क्री--ऐसा  कारण  बता
 दिया  जाता  है।  लेकिन  इसके  लिये  पैसेन्जर
 क्यों  सफर  करे,  यह  सरकार  का  दोष  है।
 झगर  लड़के  बदमाशी  करते  हैं  तो  यह  सरकार
 का  काम  है  कि  उनको  नियन्त्रित  करे।  मुझे
 भी  उनकी  तरफ  से  ऐसा  ही.  जवाब  आया  |  मैं

 चाहता  हूँ  कि  मन्त्री  महोदय  -इस  पर  सोचें ।
 झंग्रेजी  जमाने  में  लोग  यह  शिकायत  करते  थे

 (H.A.H.  Dis.)

 कि  गाड़ियों  में  लोग  भेड़-बकरी  की  तरह  -से-
 सफर  करते  हैं  लेकिन  भ्राजकल  तो  लोग  डिब्बों
 में  चूहे  बिल्ली  की  तरह  भरे  रहते  हैं  |  इसलिए
 मेरा  भनुरोध  है  कि  गाड़ियों  में  थ  क्लास  के

 को'  कुछ  सहुलियत  मिल  सके।  थर्ड  क्लास  में

 कुछ  पंखे  लगाये  गये  हैं  लेकिन  जब  फस्टें  बलास,
 के  डिब्बों  के  पंसे  ही  नहीं  चलते  हैं  तो  थर्ड
 क्लास  के  पंखे  कैसे  चलेंगे  ?  इसलिए  मैं  जानना

 चाहता  हैं  कि  इन  सब  शिकायतों  को  दूर  करने
 के  लिये  भ्रौर॑  विशेषकर  जैसा  मैंने  जिक़  किया
 कि  लूप  लाइन  पर  जो  दो  गाड़ियां  चलती  हैं
 उनमें  शिकायतों  को  दूर  करने  के  लिए  श्राप

 कुछ  करने  जा  रहे  हैं  या  नहीं  ?

 रेलवे  मन्त्रालय  में  उप-सन्त्रो  (भरी  go
 gaa  सलीम)  :  चेयरमंन  साहब,  मैंने  बहुत
 गौर  से  शास्त्री  जी  की  बातों  को  सुना
 श्रौर  जो  उन्होंने  सवालात  पूछे  हैं  उनको
 भी  नोट  किया।  रेलवे  का  मामला  बहुत
 गम्भीरता  के  साथ  गौर  का  मोहताज  है
 झौर  वह  इसलिंए  कि  गवर्नंमेंट  श्राफ  इंडिया  का

 कोई  डिपार्टमेंट  ऐसा  नहीं  ह ैजिससे  जनता  का

 इतना  ताललुक  हो  जितना  कि  रेलवे  डिपार्टमेंट
 से  है।  इसलिए  रेलवे  डिपार्टमेंट  में  जरा  भी
 अगर  कोई  कमी  या  कोई  ऐब  या  कोई  खराबी
 पैदा  होती  है  तो  सबसे  पहले  जनता  के  इल्म
 में  वह  बात  आती  है  श्रौर  लोग  उससे  फायदा
 उठाकर  उसको  एतराज  का  निशाना  बनाते  हैं।
 इसमें  'कोई  शक  नहीं  कि  गुजिक्ता  चार  पांच

 साल  स ेट्रैन्स  के  देर  से  चलने  श्रौर  जहां  के
 लिए  वह  रवाना  होती  हैं  छन  स्टेशस  पर  देर  से
 पहुंचने  की  शिकायतें  भा.  रही  हैं।  मगर  इस
 मसले  प्र  हमको  जरा  ठंडे  दिल  हे:  गौर  करने
 की  जरूरत है  कि  ऐसा  क्यों  होता  है।  शास्त्री
 जी  ने  निहायत  गुस्से  झौर  निहायत  नागवारी
 से  यह  बात  कही  है  कि  उनके  पत्र  के  जवाब  में,
 जोकि  उनको  पत्र  लिखा  गया  उसमें  सारी
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 जिम्मेदारी  जनता  पर  छोड़  दी  गई  भ्रौर  रेलवे
 के  कमंचारियों  कों  निर्दोष  करार  दिया  गया।

 श्यो  रामाबतार  क्षास्‍्त्री  :  रेलवे  के  अफसरों
 को  ।  कमंघचारियों  को  त्तो-  धाम  कहते  ही  हैं!  “कि

 वे  गल्नत  काम  करते  हैं  ।

 श्री  go  यूनुस  सलीम :  ऐसी  बात  नहीं
 है  ।  झ्रापको  प्रपना  कतंव्य  भौर  भ्रपना  फर्ज  भी
 जरा  समभना  चाहिए  ।  खाली.  रेलवे  श्रफसरों
 पर  जिम्मेदारी  आयद  करने  से  प्राब्लम  हल
 नहीं  होगी  ।

 श्री  मरिमाई  जे०  पटेल  (दमोह)  :  जापान
 में  प्रजातन्‍त्र  है।  टोकियो  में  380  गाड़ियां
 चलती  हैं  लेकिन  साल  में  शायद  एक  ट्रेन  भी

 'लेट  नहीं  होती  है।

 श्री  go  यूनुस.  सलीम  :  जापान  के.  लोग

 तासें  की  चोरियां  नहीं  करते  हैं।  जापान  में

 छोग  बल्व,  पंखे  दौर  दीद  नहीं  चुरा  ले  जाते

 हैं  1  जापान  में  'लोग  झपने  गांवों  के.  सामने

 गाष्डियों  में  जंजीर  खींच  कर  उतरने  की  कोशिश

 नहीं  करते  हैं  -  आप  यह  न  भूलें  कि  हमारे  देश
 में  इस  समय-  जो  कुछ  हो  रहा  है  उसको  रोकने
 की  हम  कहां  तक  जिम्मेदारी  ले  सकते  हैं।
 जैसा  कि  मैं  कह  रहा  था  मेरे  कुछ  दोस्तों  ने

 मुनासिब  समभा  कि  मुझे  इन्टरप्ट  करें।  इन्ट-
 रप्ट  करने  से  बात  कुछ  श्रच्छी  नहीं  बनेगी

 बल्कि  जो  कुछ  मैं  कह  रहा  हैँ  उसको  सुनने  की

 जरूरत  है  गाड़ियां  लेट  चलती  हैं  लेकिन  क्‍यों

 चलती  हैं,  दस  पर  गौर  करने  की:  जरूरतः  है  ।

 इसके  कुछ  सबब  ऐसे  हैं  जिन  पर  न*  रेलवे
 कर्मचारियों  का  कोई  काबू  है,  न  रेलवे  के  भोहदे

 “दारों  षा  कोई  काबू  है  भोर  न  उसमें  कोई
 ऐसा  इन्तजाम  हो  सकता  है  जब  तक  कि  लोगों
 में  जिम्मेदारी  का  अहसास  न  होक  इसमें  खास
 तौर  पर  तीन  बातें  गौर  करने:  के  काबिल  हैं।
 एक  तो  यह  है  कि  चेन  खींचने  की  बीमारी  हमारे
 देश  में  भ्राम  हो  गई  है  |  होता  यह  है  कि  एक
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 हैं,  वे  स्टेशन  आने  से  पहले  किसी  जगह  पर
 उतरना  धाहते  हैं,  वहां  पर  वे  चेन  खींच  लेते  हैं
 भौर  उतर  जाते  हैं।  रेलवे  का  ओहदेदार  या
 टी०  टी०  जब  उस  कम्पार्टमेंट  में  जाता  है  भौर

 पूछना  चाहता  है  कि  यह  चेन  किसने  खींची  तो
 डिब्बे  का  कोई  भ्रादमी  तंयार  नहीं  होता  है  यह
 बताने  के  लिए  कि  फलां  झ्रादमी  ने  चेन  खींची

 है  ।  उसकी  वजह  से  कितने  मुसाफिरों  को  द्रौर
 कितने  लोगों  को  नुकसान  होता  है  लेकिन  कोई
 कोग्रापरेट  करने  के  लिए  तैयार  नहीं  होता  है।
 ब  भ्राप  बताइये  कि  उस  उक्त  रेलवे  के  झोहदे-
 दार  कया  करें  ?

 इसी  तरह  से  फम्युनिकेशन  के  जराये के
 बगर  रेलें  एक  जगह  से  दूसरी  जगह  पर  फ्हूँच
 नहीं  सकती  हैं  1  लेकिन  गेग  बने  ६ए  हैं,  रातों  में
 कापर  वायर  की  चोरियां  मुनज्जम  तरीके  से

 होती  हैं  । इस  तरह  की  जो  चोरियां.  होती.  हैं
 और  जहां  पर  होती  हैं  वहां  के  गांब  वाले  जानते
 हैं  कि  फलां  गेंग  आता  है  शौर  चोरी  करता  है
 लेकिन  उस  गाँव  में  जब  पुलिस  के  लोग  या
 रेलवे  फोर्स  लोग  जाते  हैं  शौर  दरियाफ्त
 करने  की  खुशामद  करते  हैं  लेकिन  हमारे  साथ
 कोई.  भी  फोआपरेट  नहीं  करता  है  कि  जो
 चोरी  करने  बाले  लोग  हैं  उनको  पकड़बाने  में
 हमारी  मदद  करें।  इसी  तरह  से  जो  हमारी
 एलेक्ट्रिफाइड  रेलें  चलती  हैं  उनके  श्रोवर-हेड
 वायसं  चुराये  जाते  हैं।  आप  सोचें  कि  इस  पर

 हमारा  क्‍या  काबू  है  ?  हम  किस  तरह  से  इसको
 रोक  सकते  हैं  जब  तक  कि  जनता  के  लोग,
 जनता  के  नुमाइन्दे,  पोलिटिकल  पार्टीज़  शौर

 हमारे  देश  के  जो  न्यूजपेपर  हैं  उनका  कोमग्माप-
 “रदन  हमको  हासिल  न  हो  और  जबतक  वे  देश

 में  ऐसी  भावना  पैदा  न  करें  कि  यह  रेलबेज

 उनकी  हैं,  गर  रेलवेजू  को  कोई  नुकसान
 पहुंचेगा  तो  वह  जनता  का  नुकशान  होगा  भौर
 श्गर  रेलें  देर  से  चलेंगी  तो  उससे  जनता.  को

 ही  मुकसान  ौर  तकलीफ  उठानी  पड़ेगी।  हमें
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 [श्री  मु०  यूनुस  सलीम ]
 खुशी  नहीं  होती  है  कि  यहां  पर  हम  आपकी
 बातें  सुनें  भौर  रेलों  को  रोजाना  देर  से  चलाते
 रहें  भौर  इत्मीनान  से  बैठे  रहें  7  जितनी  भी
 तदबीरें  हो  सकती  हैं  उनको  हम  भ्रस्तियार  कर

 रहे  हैं।  लेकिन  कुछ  बातें  ऐसी  हैं  जिनमें  अगर

 हमारे  कमंचारियों  का  या  हमारे  भोहदेदारों
 का  दोष  होता  है,  मसलन  वक्‍त  के  ऊपर  वे
 इंजनों  की  निगरानी  न  करें  या  सिग्नल  प्वाइन्ट्स
 को  ठीक  न  करें  और  अगर  हमको  पता  चलता

 है  कि  किसी  झादमी  की  गपलत  की  बजह  से,
 किसी  भ्रोहददार  की  निगरानी  न  करने  की  वजह
 से  या  किसी  भी  शख्स  की  गलती  की  वजह  से
 या  उसको  कामों  को  ठीक  तरह  से  अन्जाम  न
 दे  सकने  की  वजह  से  यह  बात  हुई  है  तो  हम
 उसके  खिलाफ  वा  यंवाही  करने  में  कोई  कोताही
 नहीं  करते  हैं  ।

 लेकिन  इस  मामले  में  भी  हमारे  सामने
 दिककतें  पेश  झाती  हैं।  भाप  जानते  हैं  कि  हमारे
 पास  दो  तरकीबें  हैं--या  तो  हम  उनको  सस्पेंड

 करें,  डिपार्टमेंटल  कार्यवाही  करें  या  फिर  उनका

 ट्रान्सफर  करें  i  लेकिन  जब  हम  उनको  सस्पेंड
 करते  हैं  तो  यूनियनों  के  नुमाइन्दे  हमारे  सामने
 झाते  हैं  भौर  हमको  सस्पेन्ड  करने  नहीं  देते  हैं
 कांस्टीट्यूशन  के  प्राटिकिल  311  की  तहत  हम
 कोई  कार्यवाही  नहीं  कर  सकते  हैं  जब  तक  कि
 शो-काज  नोटिस  न  दें,  बाजाव्ता  डिपार्टमेंटल
 इन्क्वायरी  न  करें  |  इसमें  एक  साल  लग  जाता

 है  इन्ववायरी  करने  में  7  और  भगर  हम  उनका

 ट्रान्‍्सफर  करते  हैं  तो हर  आदमी,  लेजिस्लेटिव

 प्रसेम्बली  का  मेम्बर,  पालियामेंट  का  मेम्बर,
 मिनिस्टसं,  बड़े-बड़े  लोग  आकर  सिफारिशों  करते

 हैं,  प्रदर  डालते  हैं  रेलवे  के  भोहदेदारों  के ऊपर

 कि  उसका  ट्रांसफर  रुकवा  दें।  हम  कसे  काबू
 हासिल  करें  ?  प्राप  इन  बातों  पर  गौर  करें  कि

 हमारे  देश  में  यह  सब  होता  है  या  नहीं।  हम

 कहते  हैं  कि  किसको  खुशी  होगी  कि  एक

 कमशियल  डिपार्टमेंट  में  बदनामी  उठाकर  रेलों

 को  चलाया  जाये।  मैं  निहायत  भप्रफसोस  के
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 साथ  श्र  निहायत  नम्जता  के  साथ  यह  बात  इस
 एवान  में  कहना  चाहता  हूं  कि  हम  पूरी  कोशिश
 कर  रहे  हैं  श्रौर  हमने  इसके  लिए  मुहिम"  चला
 रखे  हैं,  सरप्राइज  विजिट्स  कर  रहे  हैं,  लोगों  के
 साथ  कोप्ापरेशन  ले  रहे  हैं  और  हम  चाहते  हैं
 कि  लोग  हमारे  साथ  कोआपरेट  करें  ताकि
 हम  जल्दी  से  जल्दी  रेलों  को  ठीक  तरह  से
 चलाने  की  कोशिश  करें  लेकिन  खाली  मिनिस्टर
 से  या  रेलवे  बोर  के  मेम्बरों  से  या  रेलवे  के
 श्रोहदेदारों  से  ही  इस  काम  में  कामियाबी

 हासिल  नहीं  की  जा  सकती  है  जबतक  कि  हर
 शख्स  का  कोश्रापरेशन  उनके  साथ  नहीं  होगा  1
 मैंने  अभी  भज  किया  है  कि  हमारे  देश  में

 एक  भावना  पैदा  करने  की  जरूरत  है,  लोगों  में

 एहसास  पौदा  करने  की  जरूरत  है  कि  रेलवे
 प्रापर्टी  को  वे  भ्रपनी  प्रापर्टी  समझें  ।  झ्भी  हमारे
 दोस्त  ने  जापान  की  मिसाल  दी।  वहां  पर
 रेलें  किस  तरह  से  चलती  हैं,  कया  उनको  यह
 भी  मालूम  है  ?  वहां  लोगों  में  जिम्मेदारी  का
 किस  तरह  का  एहसास  है  ?  रेलों  में  लोग  क्यू
 लगा  कर  चढ़ते  हैं  क्यू  बनाकर  खड़े  होते  हैं  |

 क्यू  बनाकर  एक  एक  दाखिल  होता  है।  जब
 उनको  मालूम  होता  है  कि  केपेसेटी  फुल  हो  गई

 है  तो  खुद-व-खुद  वे  विदड़ा  कर  लेते  हैं।  एक
 भ्रादमी  के  ऊपर  दूसरा  आदमी  घुसने  की  कोशिश

 नहीं  करता  है।  यहां  क्या  होता  है।  नल  हम
 लगाते  हैं।  हमारे  मुसाफिर  इतने  कारगुजार
 श्रौर  इतने  फर्ज  शनास  हैं  कि  लंट्रिलन  में  जाते

 हैं  तो नल  खुला  हुआ  छोड़  जाते  हैं  श्रौर  पानी

 बहता  रहता  है।  भ्रब॒  कोई  दूसरा  प्रादमी

 जाएगा  तो  उसको  क्‍या  पता  कि  पहले  वाला

 मुसाफिर  नल  खुला  छोड़  गया  था  और  इस

 बजह  से  उसमें  पानी  खत्म  हो  गया  है।  वह
 तो  यही  कहेगा  कि  पानी  भरा  ही  नहीं  गया।
 बेसिन  को  नुक्सान  पहुँचाते  हैं।  उसमें  गनन्‍्दगी

 छोड़  देते  हैं।  जब  तक  देश  में  यह  एहसास
 पैदा  न  हो  कि  रेलों  की  सफाई  रखना,  किसी
 चीज  को  नुकसान  न  पहुंचाना  हमारा  कर्तव्य
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 है--ताकि  हमारे  अपने  साथियों  को,  हमारे  अपने
 दूसरे  सफर  करने  वालों  को  तकलीफ  न  हो,
 उस  वक्त  तक  यह  मुम्क्नि  नहीं  है  कि  कोई
 ' दिकाधत  न  हो  यह  मिसाल  भी  दी  गई  है  कि
 रेल  रवाना  हुई  श्र  पानी  भरा  नहीं  गया।
 पानी  भरा  जाता  है।  लोग  नल  खुले  छोड़
 देके  हैं--

 क्री  राम  सेवक  यादव  (बाराबंकी)  :

 सीतापुर  से  बुरहवल  जाने  वाली  गाड़ी  में  जहां
 से  गाड़ी  चलती  है,  वहीं  पानी  नहीं  था  |  भ्राप
 को  गलत  रिपोर्ट  दी  जाती  हैं।  गाड़ी  चली  और
 उसमें  पानी  नहीं  था  !

 श्री  मु०  यूनुस  सलीम  :  इस  तरह  का
 वाका  हमारे  नोटिस  में  लाया  जाता  है  तो  हम
 एक्शन  लेते  हैं।  मैंने  भ्र॒ज॑  किया  है  हमारे  जो
 कर्मचारी  हैं  वे  भी  हमारे  भौर  आप  में  से  हैं  ।
 उनसे  भूल  भी  हो  सकती  है,  सफलता  भी  हो
 सकती  है  श्रौर  प्रपना  काम  भी  करने  में  वे
 नैगलिजेंट  भी  हो  सकते  हैं  ।  ऐसी  शिकायत
 झाती  हैं  तो बराबर  हम  उनके  खिलाफ  एकशन
 लेते  हैं  ताकि  दूसरों  के  लिए  श्राइन्दा  के  लिए
 सबक  हो  ओर  वे  ऐसा  काम  न  करें ।

 अब  मैं  सवालों  की  तरफ  भ्राता  हैँ  7  पहला
 सवाल  छास्त्री  जी  ने  यह  किया  है  कि  गाड़ियां
 ठीक  वक्त  पर  चलें  ।  उन्होंने  पूछा  है  कि  क्या
 तदबीरें  की  जा  रही  हैं  5  यह  एक  लम्बी  बात

 है  1  हम  मुख्तलिफ  एब्सपैरिमेंट  कर  रहे  हैं  ।

 एलाम॑  चेंज  खींची  जाती  हैं।  इसके  लिए  हमने
 सोचा  है  कि  इनको  ब्लाक  कर  दें।  इम्पोर्ट
 ट्रेंज  पर  ।  लेकिन  हमें  पैसेंजर  की  सिक्‍योरिटी
 का  भी  ख्याल  रखना  है  ।  कहां  तक  हमारा  यहू
 एक्सपेरिमेंट  कामयाब  हो  रहा  है,  इसको  हम
 देख  रहे  हैं।  हम  कोशिश  कर  रहे  हैं  कि  इस
 तरह  से  ब्लाक  करायें  कि  झाम  भ्रादमी  की

 पहुंच  में  चेन  का  खींचना  न  रहे  tv  अगर  यह
 एक्सपंरिमेंट  कामयाब  ह््भा  जो  इम्पा्टड  ट्रेंज
 वर  हम  कर  रहे  हैं  तो  इसको  हम  भौर  भागे
 बढ़ायें  |
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 कम्युनिकेशन  के  मामले  में  हम  पी  एंड  टी
 की  कोग्रोप्रेशन  से  इस  बात  की  कोशिश  कर  रहे
 हैं  कि उन  पर  वायर  की  जगह  पर  एल्मूनियम
 झौर  स्टील  की  बनी  हुई  बायज॑  लगायें  |  यह
 ठीक  है  कि  उन  वायजं  से  भ्रावाज  होती  है

 * घौर  साफ  नहीं  सुनाई  देता  है  जैसे  कापर
 वायज  से  सुनाई  देता  है।  लेकिन  हम  कोशिश
 कर  रहे  हैं  इसके  बारे  में  ताकि  लोगों  को  एट्रेक-
 शन  चोरी  का  न  रहे  ।  बाजार  में  स्टील  श्रौर
 एल्मुनियम  की  वायर  इतनी  मंहगी  नहीं  हो
 सकती  जितनी  कापर  वायर  बिकती  है

 सरपराइज  चेक्स  के  लिए  हमने  झपने  भ्रफसर
 मुकरर  किये  हैं।  एक  सैल  भी  क्रियेट  किया  है
 इसके  लिए  वे  इस  तरह  की  चीजों  को  देखते
 हैं  कि  गाड़ियां  कहां  पर  हमारे  कमंचारियों  की
 गफलत  की  बजह  से  लेट  चलती  हैं।  प्रगर
 किसी  के  खिलाफ  रिपोर्ट  आती  है  तो  एकशन
 लिया  जाता  है  ।  माननीय  सदस्य  को  किताबें
 भी  दी  गई  हैं  ताकि  वे  हमारे  पास  शिकायतें
 कर  सकें  |

 लोकल  गाड़ियां  बढ़ाने  के  बारे  में  भी
 उन्होंने  पूछा  है  7  कुछ  गाड़ियां  हैं  जिनको  हम
 नुकसान  में  चला  रहे  हैं।  फिर  भो  हम  कोशिश
 कर  रहे  हैं  कि  जहां  तक  बजट  इजाजत  दे  ह्म
 ज्यादा  से  ज्यादा  एमेनेटीज  मुसाफिरों  को  दें
 फिर  चाहे  लोक  ट्रेंज  हों  या  पैसेंजर  ट्रेंज  हों।

 उन्होंने  इंजनों  की  खराबियों  का  भी  जिक्र
 किया  है  |  इंजनों  को  हम  हमेशा  टैस्ट  कराते
 रहते  हैं  और  जब  भी  हमारे  पास  रिपोर्ट  भरा
 जाती  है  कि  इस  इंजन  को  बहुत  दिन  हो  गये
 हैं,  यह  इस  काबिल  नहीं  है  कि  ट्रेक  पर  चलाया
 जा  सके,  उसको  हम  विदड़ा  कर  लेते  हैं।  भ्रगर
 हमें  मालूम  हो  जाता  है  कि  मरम्मत  से  या
 उसको  टीक  करने  से  काम  नहीं  चल  सकता  है
 तो  फौरन  हम  उसको  विदड्रा  कर  लेते  हैं  t

 जनता  की  और  इदारों  की  कोशप्रोप्रेशन
 हासिल  करने  की  बात  भी  उन्होंने  कही  है।
 यह  बहुत  भ्रच्छा  सुझाव  उन्होंने  दिया  है।
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 [श्री  qo  थूनुस'  सलीम  ] :
 हम  बिचार  करेंगे  कि  कहां  तकः  इसको  काम:  में

 :  लाया  जा  सकता  है।  यकीनन!  जनता'  की  कोप्नो-
 प्रेशन  के  अगर  इतने  बड़े  काम  को  हम*  नहीं

 ' चला!  सकते  हैं  ।

 टेकनिकल  'खराबियों  को  दूर  करने  के  बारे
 में  जितनी  कोशिश  हो  सकती  है  हमः  कर  रहे
 हैं  ।  एक  कमेटी  बनाई  है  जहां  तक  मुसाफिरों
 का  ताल्‍लुक  है  उनको  एमेनेटिज  देने  के  बारे  में

 चह  बतायेगी  कि  कहां-कहां  हम  इम्प्रवमेंट्स  कर
 सकते  हैं  1  मैं  इतना  ही  कह  सकता  हूँ  कि  हम
 गाफिल!  महीं  हैं  4

 1.16  कंवर  साल  गुप्त  (दिल्ली  सदर)  :
 सभापति  महोदय,  आपको  बधाई  हो,  बिहार  की

 कांग्रेस  सरकार  गिर  गई  है

 ot  प्रटल  बिहारो  वाजपेयी  (बलरामपुर):
 झब  दूसरों  को  सरकार  बनाने  का  मौका  देना

 चाहिए  |

 श्री  कंवर  साल  गुप्त  :  राष्ट्रपति  राज

 लागू  न  कर  दिया  जाये  ।  ऐसा  शभ्रगर  किया
 गया  तो  बड़ी  बेचैनी  होगी  यह  षडयंत्र  चल

 रहा  है

 डा०  राम  सुमग  सिंह  (बक्सर)  :  जिस  मेता
 के  नेतृत्व  में  बिहार  सरकार  गिराई  गई  है  उस
 नेता  के  नेतृत्व  में  हां  नई  सरकार,  प्रजातांत्रिक
 सरकार  बननी  चाहिए  |

 श्री  कंवर  लाल  गुप्त  :  राष्ट्रपति  शासन

 लागू  करने  की  साजिश  हो  रही  है।  इसको
 रोका  जाना  चाहिए।

 श्री  सुरेन्दर  नाथ  'दिवेदो  (केल्रपाड़ा):
 बिहार  तो  गया  a  wa  प्राप  क्‍या  हमें  बता
 सकते  हैं  यहां  की  जो  पालियामेंट  है  भ्रौर  गवर्ने-
 मेंट  है,  इसका  कहीं  1522  तारीख  को  डिसा-

 ल्यूशन  तो  जहीं  दो  रहा  है  ?  ऐसी  कुछ  प्राप
 'के  पास  खबर  भाई  है  जो  आफ हमें  दे  सकते  हैं?
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 :  सनक्ताकति  -  महोदय  :  विहार  को  सरकार
 “ग्रिरी  है,  भब  उसके.  स्थान  पर  ब्रया  बंकल्पिक

 --व्यधस्था  करनी  है,  इसके  बारे  में  अगर:  सरकार

 चाहे  तो  सदन  को  सूना  दे  सकती  है  ।

 1...  सुरेख  नाथ  द्विवेदी  :  संसद्‌  के  सम्बन्ध
 में  मैं  पूछना  चाहता  हूं

 सभापति  महोदय  :  इसके  सम्बन्ध  में
 कोई  भ्रधिकृत'  जानकारी  मुझे  नहीं  है।  भाज
 संसद  के  सत्र  का  अन्तिम  दिन  है।  सरकार

 चाहे  तो  इस  सम्बन्ध  में  कुछ  सूचना  द॑  सकती

 है

 अब  हम  झगली  बहस  को  लेते  हैं  श्री
 कंवर  लाल  गुप्त  ।

 श्री  कंवर  लाल  गुप्त  :  कमिशन  की  इस
 निराशाजनक  रिपोर्ट  पर  वाजपेयी  जी  बोलेंगे

 हमारी  तरफ  से

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor):  Why  can’t  the  Home  minister
 give  use  information  about-the  Biher::  Mini-
 stry?  In  the  teleprinter  it  has  already
 come.  Your  Government  has  gone  there,

 -Why  can’t  you  come  out.

 ‘28.0  brs.

 DISCUSSION  ON  REPORT  OF
 COMMISSION  OF  INQUIRY
 RE.  DEATH  OF  SHRI  DEEN

 DAYAL  UPADHYAYA

 tt  wee  बिहारी  वाजप्रेयो  (बलरामपुर)  :
 सभापति  महोदय,  श्री  दीन  दयाल,  उपाध्यायः  की
 भृत्यु  से'  सम्बन्धित  तथ्यों  शौर  परिस्थितियों  के
 बारे  में  चम्द्रचूड़  प्रायोग  ने  जो  प्रतिवेदन  प्रस्तुत
 'किया  है,  में  उशके  सम्बन्ध  में  चर्चा  झारम्भ  करने
 के  लिए  खड़ा  हुभा  है।  स्वभावतः  मैं  यह:  चर्चा
 बड़े  भरे  हुए  न्त:करण सेः  कर  रहा  हूं  v  at
 उपाध्याय  केवल  जनसंघ  के  प्रधान  नहीं  थे,  हमारे
 सार्वजनिक  जीवन  में  उनका  एक  भहत्वपूर्ण
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 स्थान  था  i  ज़िन  परिस्थितियों  में  उनका  दाव

 मुगलसराय  के  रेलवे  यार्ड  में  .एक  ट्रेंक्शन  प्रोल
 के  प्रास  पढ़ां हुमा  पाया  गया,  उससे  सारे  देश
 में  एक  होक  की.लहर  दौड़  गई  |

 यह  हाव  l0  और  )  फरवरी;  968  की
 रात  को  प्राप्त  हुआ  था  ।  दाव  एक  ट्रैवंशन  पोल
 से  'लगा  हुआ  था  वह  पीठ  पर  लेटे  हुए  थे
 उनका  सारा  हरीर  चादर  से  लिपटा  'हुभा  था|

 उनके  हाथ  में  एक  पांच  रुपये  का  नोट  था

 सबसे  विचित्र  बात  “यह  थी:  र्किं  जहां  उनकी

 लाश  मिली,  वहां  कोई  खून  नहीं  प्राप्त  हुआ
 झौर  न  ऐसा  दिखाई  दिया  कि  जहां  लाह  गिरी,
 वहां  किसी  प्रकार  के  ईंट  और  पत्थर  बिखर
 गये  हैं  ।

 यह  प्रइन  पैदा  हुआ  कि  क्‍या  श्री  उपा-
 ध्याय  किसी  दुर्घटता  के  शिकार  हुए  या  उनकी-

 हत्या  कर  दी  गई  ;  भौर  झमर  उनकी  हत्या  :

 कीः  गई,  तो  उनके  हत्यारे  कौन  थे  और  हत्या:
 करने  में  उनका  द्देक्य  क्या  था।  हमने  सी०
 बी०  भाई०  को  इस  मामले  की  जांच  से  सम्बद्ध
 करने  की  मांग  को,  क्‍योंकि  हम  समभते  थे  कि
 रेलवे  स्टेशन  भौर  रेलवे  .कमंचारी  भी  इससे
 सम्बन्धित  &  शौर  प्रमर  सी०  बी०  झाई०
 इसमें  राज्य  सरकार  को  सहायता  देगी,  तो  जांच
 प्रच्छी.  तरह  -  से  हो  सकेगी  t  बाद  में  .हमें  यह
 देखकर  दुख  हुआ  कि  इसमें  राज्य  सरकार  पूरी
 तरह  से  तस्वीर  में  से निकाल  दी  बाई  भौर  सी०
 बी०  झाई०  ने  जांच  भपने  हाथ  में  ले  ली

 लेकिन  सी०  घथी०  आई०  भी  इत  परिणाम
 पर  पहुंची:  कि  :उनकी  मृत्यु  किसी  द्वु्घटमा  में:
 नहीं  हुई  .  थी,  बल्कि  उबकीः  हत्या:की  गई  4
 ह्त्या  किसने:  कीः  झौर  किस  स्वददेवय  की,  इसके
 बारे  में  सी०  बी०  बाईब  ने  जो  मत  प्रकट  किया,
 जिसे  उन्होंते  भद्यलतः  के  सामने  रखा,  उसको ,
 भ्रदालत  ने  स्वीकार  नहीं.  किया.  ।  जिन  दो
 प्रभियुक्तों  को  श्री  उपाध्याय  की  हत्या  के  भारोप
 में  कटघरे  में  खड़ा  किया  गया  था,  वाराणसी
 के  स्पेशल  सेशनज  जज  की  प्रदालत  ने  उनको
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 मुक्त  कर  दिया"  स्पेशल  सेशल्ज.  जज  ने  सी०
 बी०  झाई०  की  झोर  से  कही  गई  इस  बात  को:
 भी.  स्वीकार  नहीं  किया  कि  हत्या  की
 तैयारी  के  बाद  चोरी  की  गई  1  एक  अभियुक्त
 तो..पूरी  तरह  से  .वरी  कर  दिया  गया .भौर

 कैसे  को  चोरी  का  माल  भपने  पास  ,रखने  के
 झारोप  में  चार  साल  की  सजा  दी  गई।

 विद्वान  न्यायाधीश  ने  प्रपने  निरुंय॑  में  कई

 महत्वपूर्ण  प्रहम  उठाये  1  उन  प्रदसों  पर  चर्चा  मैं
 बाद'  में  करूगा  ।  लेकिन  एक  बात  उन्होंने
 अ्रसंदिग्ध  दाब्दों  में  कही  शौर  मैं

 उनके
 शब्दों  को

 उद्धत  करना  चाहता  हूं  :

 “The  offence  of  murder  not  having
 been  proved  against  the  accused,  the
 Problem  of  truth  about  the  murder  still.
 remains.”

 न्यायाधीश  का  मत  था  कि  इस  हत्या  के  बारे:
 में  झभी  सत्य  का-पता  लगाना  बाकी  है  ;  उन्होंने
 यह  भी  कहा  कि  कई  प्रश्न  ऐसे  हैं,  जिनका  उत्तर

 नहीं  मिलता  |  उदाहरण  के  लिए  निर्णय  में

 यह  बात  कही  गई  कि  -वह  अजनवी  कौन  था,
 जो  श्री  उपाध्याय  के  डिब्बे  में  देखा  गया,  जिसे
 उनके  सहयात्री,  श्री  एम०  पी०  सिंह,  ने  भी
 देखा  शौर  जिसे  रेलवे  के  कंडक्टर,  श्री  कमल  ने
 भी-देखा।  सी०  बी०  भाई०  इस  भजतबी  का.-
 पता  लगाने  में  सफल  नहीं  हुई  |  विद्वन  न्याया-
 घीध  ने  यह  भी  लिखा  कि  सी०  बी०  श्राई०
 इस  बात  का  कोई  स्पष्टीकरण  दे  सकी  कि  श्री
 उपाध्याय  के  हाथ  में  पांच  रुपये  का  नोट'  कैसे
 श्राया  ।  निणंय  में  लिखा  गया  कि  यह  कहना
 तो  एक  झन्दाजा  है  कि  यह  तार  देने  के  लिए

 मुगलसराय  के  स्टेशन  पर  उतरना  चाहते  थे
 शौर  जज  ने  हस  श्रन्दाजे  को  स्वीकार  नहीं
 किया  |

 अदालत  ने  इस  बात  को  नहीं.  माना  कि.

 झगर  उनकी  हत्या  रेल-गाड़ी  से  धक्का  देकर
 की  गई  पौर  धक्का  देने  के  बाद  वह  ट्रैक्शन  पोल
 से  टकराये,  तो  उनके  हारीर  पर  जिस  तरह  की
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 [श्री  अटल  बिहारी  वाजपेयी ]
 चोटों  के  निशान  पाये  गए,  वे  निशान  खम्भे  से
 टकराने  के  बाद  एक  ही  लाइन  में,  एक  ही  पंक्ति
 में,  नहीं  लग  सकते  थे  सी०  वी०  श्राई०  के

 इस  कथन  को  भी  विद्वान  न्यायाधीश  ने  स्वीकार,
 नहीं  किया  ।  जज ने  भ्रपने  निर्णय  में  यह  भी”
 लिखा  कि  अगर  उनकी  हत्या  चोरी  के  लिए  की

 गई  थी,  तो  चोरी  करने  वाले  श्री  उपाध्याय  का
 बिस्तर  समेटने  के  लिए  दस  मिनट  तक  क्यों
 रुके  रहे  ny  प्रगर  हत्या  का  उद्देश्य  चोरी  था,  तो
 वे  हत्या  करने  के  बाद  बिस्तर  लेकर  नौ-दो-

 ग्यारह  हो  जाँते  ।  श्री  एम०  पी०  सिंह  के

 कथनानुसार  बिस्तर  डिब्बे  में  से  उतारा  गया,
 प्लैटफार्म  पर  रखा  गया  उसमें  से  एक  फाइल
 गिरी  ,  वह  फाइल  समेटी  गई,  बिस्तर  श्राराम
 से  बांधा  गया  शौर  फिर  सरलता  के  साथ  उसे
 ले  जाने  का  प्रयत्न  किया  गया  |

 ये  तथ्य  ऐसे  हैं,  जो  बताते  हैं  कि  हत्या  के

 मूल  में  केवल  चोरीं  का  कारण  नहीं  था।
 स्पेशल  सेशनज  जज  ने  यह  भी  कहा  कि  श्री
 उपाध्याय  के  तकिये  पर  जो  खून  का  निशान
 था,  उसका  सी०  बी०  श्राई०  कोई  समाघान-
 जनक  उत्तर  नहीं  दे  सकी  ।  श्रौर  इसलिए
 विद्वान  न्यायाबरीश  ने  एक  अभियुक्त  को  वरी  कर
 दिया  श्रौर  एक  को  केवल  चोरी  का  सामान

 रखने  के  भारोप  में  सजा  दी।

 जब  यह  निर्णय  हमारे  सामने  आया,  तो

 हमने  यह  मांग  की--  भ्रौर  सदन  के  सभी
 दलों  के  सदस्परों  ने  इस  मांग  के  विषय  में  हमारा
 समर्थन  किया--क्रि  श्री  उपाध्याय  की  मृत्यु  पर
 पड़े  हुए  रहस्य  का  पर्दा  उठाया  जाना  बाकी

 है,  भ्रमी  सत्य  का  श्रन्वेषण  शेष  है,  अभी  तथ्यों
 का  उद्घाटन  होना  बाकी  है  और  इसलिए  एक
 जांच  पभ्रायोग  नियुक्त  होना  चाहिए,  जो  तथ्यों
 का  उद्घाटन  करे  |

 8.9  brs.
 [Shri  Vasudevan  Nair  in  the  chair.)

 जब  हमने  जांच  प्रायोग  की  मांग  की  थी,
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 तो  साथ  में  हमने  यह  भी  कहा  था  कि  जांच
 ायोग  ऐसा  होना  चाहिए,  जिसके  पास  जांच
 करने  का श्रपना  तंत्र  हो  1  सरकार  ने  जांच
 श्रायोग  तो  नियुक्त  कर  दिया,  मगर  उसके  पास
 अपना  कोई  तंत्र,  अपनी  कोई  मशीनरी,  नहीं
 थी।  जिन्हें  इनवेस्टीगेटिग  पावर्ज  कहा  जूता
 है,  उनसे  वह  जांच  भ्रायोग  सच्चे  झर्थों  में  लैस

 नहीं  था  ।

 श्रब  श्री  चन्द्रचूड़  की  यह  रिपोर्ट  हमारे
 सामने  शा  गई  |  श्री  चन्द्रचूड़  हाई  कोर्ट  के  जज

 रहे  हैं।  लेकिन  उनकी  रिपोर्ट  पढ़  कर  हमें  बड़ी
 निराशा  हुई  जो  प्रश्न,  जो  हांकायें,  जो  सन्देह
 हमारे  मन  में  थे,  श्रौर  कुछ  मात्रा  में  जिनकी

 पुष्टि  स्पेशल  सेशन्ज  जज  के  निर्णाय  से  हुई,
 चन्द्रचूड़  श्रायोग  उन  छांकाश्रों  श्रौर  सन्देहों  का
 निराकरण  नहीं  कर  सका  ।  ऐसा  लगता  है  कि
 आयोग  यह  मान  कर  चला  था  कि  सी०  बी०

 श्राई०  ने  हत्या  के  बारे  में  जो भी  गाथा  बनाई

 है  वह  सही  है  भ्रौर  उसे  उस  गाथा  की  पुष्टि
 करनी  है।  चन्द्रचूड़  श्रायोग  ने  संदेहों  को  दूर
 करने  का  जो  प्रयत्न  किया  है  उससे  संदेह  भ्रौर
 भी  गहरे  होते  हैं।  उदाहरण  के  लिए  जहां  तक
 रेलवे  के  कम्पार्टमेंट  में  एक  ध्जनवी  के  होने
 का  सवाल  है  चन्द्रचूड़  श्रायोग  कहता  ,है  कि  इस
 मामले  में  न  तो  हम  श्री  एम०  पी०  सिंह  की

 शहादत  पर  विश्वास  कर  सकते  हैं  शौर  न
 कंडक्टर  श्री  कमल  की  छाहादत  पर  विश्वास
 कर  सकते  हैं  ।  कोई  अजनवी  वहां  था  या  नहीं
 था?  क्या  दोनों  गवाहों  ने  श्रसत्य  बयान  किया?
 सी०  बी०  श्राई०  इस  तथ्य  का  पता  क्यों  नहीं
 लगा  सकी  ?  भायोग  ने  इस  बात  पर  बल्ल  क्‍यों

 नहीं  दिया  कि  उस  भ्रजनबी  का  पता  लगाने
 की  कोशिश  की  जाय  ?  इस  पर  इस  रिपोर्ट
 से  कोई  प्रकाश  नहीं  पड़ता  ।

 आयोग  की  रिपोर्ट  अनेक  भूलों  से  भरी

 हुई  है,  त्रुटियों  से  परिपूर्ण  है।  उसमें  परस्पर
 विरोधी  बातें  कही  गई  है  ।  समापति  जी,
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 ज़पाध्याय  जी  के  हाथ  में  पांच  रुपये  का  नोट
 कहां  से  श्राया  ?  ब्भी  तक  मुझे  ऐसे  चोर
 मिलने  बाकी  हैं  जो  घोरी  करने  के  लिए  शाये
 ओर  जूते-जाते  किसी  के  हाथ  में  पांच  रुपये  का
 नोट  दक्षिणा  के  रूप  में  दे  जायें।  भले  ही

 मुगलसराय  वाराणसी  के  निकट  हो  भौर  चोरों
 में  दक्षिणा  लेने  भौर  देने  के  पुराने  संस्कार

 हों,  लेकिन  चोरी  के  बाद,  हत्या  के  बाद  कोई
 पांच  रुपये  का  नोट  हाथ  में  रखकर  चला
 जायगा  ऐसा  चोर  ध्राज  तक  गिला  नहीं  यह
 नोट  कहां  से  श्राया  ?

 चन्धचूड़  ऑायोग  कहता  है  कि  उपाध्याय
 जी  नोट  ले  कर  दरवाजे  पर  खड़े  थे।  स्मरण
 रखिए,  गाड़ी  2  बज  कर  0  मिनट  पर  मुगल
 सराय  पहुंची  ।  जाड़े  की  रात  थी।  कमीशन  ने
 माना  है  कि  उपाध्याय  जी  को  सर्दी  बहुत  श्रघिक
 लगती  थी  ।  क्या  सर्दी  के  दिनों  में  जिस  से  वह
 बचना  चाहते  थे  शरीर  जिससे  बचने  के  लिए
 उन्होंने  शरीर  पर  कई  कपड़े  पहने  थे,  उस  सर्दी
 में  रात  के  2  बजे,  2  बज  कर  दस  मिनट  पर
 चलती  हुई  गाड़ी  में  दरवाजा  खोल  कर  हाथ  में
 5  रुपये  का  नोट  ले  कर  उपाध्याय  जी  खड़े
 रहेंगे  ? कोई  इस  बात  पर  विश्वास  कर  सकता
 है  ?  कोई  कल्पना  इस  का  उत्तर  दे  सकती  है  ?
 लेकिन  कमीशन  ने  तय  कर  लिया  था  कि  यह
 मान  कर  चलना  है  कि  चोरों  ने  उन्हें  वक्‍का
 दिया  श्रौर  जब  धक्का  दिया,  यह  मान  कर
 चलना  था  तो  फिर  धक्का  देने  के  लिये  उन्हें
 दरबाजे  पर  लाना  जरूरी  था  |  शब  कोई  पूछे
 कमीछन  से  और  मैं  श्राप  के  माध्यम  से  सरकार
 से  पूछना  चाहता  हैं  कि  उपाध्याय  जी  रात  के
 2  बजे  दस  मिनट  तक  हाथ  में  पांच  रुपये  का
 नोट  रख  कर  दरवाजे  पर  बयों  खड़े  रहे  ?
 कमीशन  ने  कहा  है  कि  शायद  वह  पटना  के

 लिए  तार  देना  चाहते  थे  कि  हम  सबेरे  पटना

 पहुँच  रहे हैं ।  कमीशन  ने  भ्रपनी  रिपोर्ट  में
 लिखा  है  कि  पटना  जाने  का  उनका  कार्यक्रम

 पढ़ना  के  जनसंघ  के  कार्यकर्ताप्नों  से  टेलीफोन
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 पर  बातचीत  कर  के  तय  हुप्रा  था।  क्या  तार
 लखनऊ  से  नहीं  दिया  जा  सकता  ?  क्‍या  2  बज
 कर  0  मिनट  पर  मुगल  सराय  से  पटना  के

 लिए  तार  देना  जरूरी  था  ?  कमीशन  कहता  है
 कि  यह  बात  प्योर  स्पेकुलेशन  हो  सकती  है,

 लेकिन  फिर  भी  कमीशन  इसी  पर  अपना  निणुंय
 निर्धारित  करता  है  कि  वह  तार  देने  के  लिये
 दरवाजे  पर  खड़े  थे  और  उन्हें  धक्का  दे

 दिया  गया  |  श्रगर  चोरों  ने  घक्का  दिया  तो  इस
 प्रदन  का  भी  उत्तर  मिलना  चाहिये  कि  चोर
 उनके  हाथ  की  घड़ी  क्‍यों  छोड़  गए  ?  चोर  उन
 की  प्रटेची  केस  क्‍यों  छोड़  गए  हक  चोर  विस्तर
 ले  गए  मगर  सूटकेस  छोड़  गए।  चोर  हाथ  में
 पांच  का  नोट  दे  गये  ।  यदि  यह  मान  भी  लिया
 जाय  कि  पांच  रुपये  का  नोट  भगर  उनके  हाथ
 में  था  तो  क्या  चोरों  को  उन  की  घड़ी  दिश्वाई

 नहीं  दी  ?  फिर  क्‍या  चोरों  ने  उनकी  लाश
 को  सीघा  लिटाया  ?  कमीशन  कहता  है  कि
 चोरों  ने  घक्का  दिया  वहू  गिरे  शौर  ट्रैक्शन
 पोल  से  टकराये  श्रौर  टकराने  के  बाद  उनकी
 लाए  सीधी  लेटी  हुई  मिली,  क्या  ऐसा  हो  सकता

 है  ?  फिर  लाश  के  ऊपर  शाल  कहां  से  प्राया  ?
 इन  प्रइनों  का  कोई  उत्तर  नहीं  है  ।

 कमीशन  ने  कुछ  हास्यास्पद  बातें  कही  हैं
 उदाहरण  के  लिए  स्पेशल  जज  की  भ्रदालत  में

 यह  मामला  भाया  था  भौर  श्री  एम०  पी०  सिंह
 ने  भ्रपती  गवाही  में  कहा  था  कि  जब  हम
 वाराणसी  में  उठे  शौर  हम  एक  बाथरूम  में
 गए  तो  वह  बाथरूम  बन्द  था।  इससे  यह  संदेह
 किया  गया  था  कि  चूँकि  उस  डिब्बे  में  और
 कोई  यात्री  नहीं  था,  उपाध्याय  जी  भौर  श्री

 एम०  पी०  सिंह  के  प्रलावा  तो  फिर  बाथरूम
 बन्द  था  ?  टायलेट  को  भ्रन्दर  से  बन्द  करने
 वाला  कौन  था  ?  इससे  यह  संदेह  उपजता  है  कि
 शायद  टायलेट  में  उपाध्याय  जी  की  लाश  रखी
 गई  थी  और  उसे  किसी  ने  भीतर  से  बन्द  कर
 कर  रखा  था  श्री  एम०  पी०  सिंह  ने  यह  भी

 कहा  कि  उस  समय  उपाध्याय  जी  हमें  द्विखाई
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 [श्री  झल  बिहारी  बाजपेगी ]
 नहीं  दिये  । अब  कमीशन  एक  हास्यास्पद  बात

 कहता  है।  मैं  श्राप  को  बह  पढ़  कर  सुनाना
 चाहता  हूं  :

 “I  am  unable  to  see  any  cannection
 between  the  closed  toilet  near  the  A Cabin  and  the  presence  of  the  stranger
 in  the  corridor  assuming  that  he  was
 not  Shri  Upadhyaya.  Toilets  do  have
 the  disconcerting  habit  of  getting  jammed
 when  needed  most.”

 war  यह  किसी  जज  का  कथन  हो  सकता  है  ?
 दरवाजे  जब  खुलने  चाहिये  तब  बन्द  हो  जाते
 हैं  !  हो  सकता  है  जज  महोदय  के  लिये  कभी
 कोई  दरबाजा  बन्द  हो  गया  हो  मगर  उस  बन्द
 दरवाजे  ने  उपाध्याय  जी  के  लिए  मौत  का
 दरवाजा  खोल  दिया  कोई  भी  जज  इस  तरह
 की  भाषा  का  उपयोग  नहीं  कर  सकता।  चन्द्र

 चूड़  भ्रायोग  कह  सकता  था  कि  दरवाजा  बन्द
 क्यों  था  इसका  हमारे  पास  कोई  कोई  कारण
 नहीं  है  श्रौर  सी०  बी०  श्ाई०  इसका  कोई
 जवाब  नहीं  दे  सका  ।  मगर  सारे  मामले  को
 इस  तरह  से  एक  हलके  ढंग  से  लेना  यह  किसी
 झायोग  के  लिए  शोभा  नहीं  देता  ।

 यही  बात  तकिये  पर  खून  के  धब्बे  के  बारे
 में  है।  यह  बात  मानी  गई  भ्रदालत  में  कि

 तकिये  पर  खून  के  घब्बे  थे  ।  विशेषज्ञों  की  राय

 यह  भी  है  कि  जिस  तरह  का  खून  उपाध्याय
 जी  का  था  उसी  तरह  का  खून  घब्बे  पर  था।

 यह  धब्बा  कैसे  लगा  ?  इस  से  मन  में  यह  संदेह
 उपजता  है  कि  उपाध्याय  जी  की  ह॒त्या  डिब्बे
 के  भीतर  की  गई  श्रौर  विद्धान  न्यायाधीश  ने
 भी  लिखा  था  सिर  पर  जो  चोट  लगी  है  वह
 डिव्बे  के  भीतर  हो  सकती  है  जिससे  उन  का

 खून  गिर  सकता  है।  उपाध्याय  जी  की  एक
 चहूर  नहीं  मिली  जो  इस  खून  से  तराबोर  हो
 सकती  है  ।  लेकिन  चन्द्रचूड़  भायोग  लिखता  है,
 और  मैं  पढ़  कर  सुनाना  चाहता  हूं  :

 “It  may  sound  lighthearted  and  a
 Judge  must  avoid  that  charge,  but  I
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 would  like  to  draw  attention  to  a
 passage  in  Sir  Sydney  Smith’s  Forensic
 Medicine,  Tenth  Edition,  page  207,
 that  stains  on  garments  due  to  bpss  are
 caused  by  blood  sucked  from  human
 beings  and,  therefore,  such  stains  will
 give  all  the  reactions  for  human
 blood.”

 ~  e
 यह  पढ़  कर  दुख  होता  है  ।  यह  बातें  हास्यास्पद
 हैं  ।  मामले  की  तह  में  जाने  की  कोशिश  नहीं
 की  गई  Vee

 at  जी०  मा"  कृपलानी  (गुना):  समझ
 में  नहीं  प्राया

 श्री  शटल  बिहारी  वाजपेयी:  कमीशन

 यह  कहता  है  कि  शायद  वह  खटमल  का  खून
 होगा  ।

 कमीशन  ने  इस  बात  को  भी  रह  करने  की

 कोशिश  की  है।  कि  उनकी  हत्या  के  पीछे  कोई

 घड्यन्त्र  था  7  सभापति  जी,  श्राप  स्वीकार  करेंगे
 कि  हमारे  लिये  यह  सम्भव  नहीं  है,  न  हमारे
 पास  साधन  हैं,  न  हमारे  पास  मशीनरी  है  कि

 हम  यह  सिद्ध  कर  सकें  कि  उपाध्याय  जी  किस

 षड्यंत्र  क ेशिकार  हुए  लेकिन  श्रगर  विद्वान
 न्यायाघीश  इस  निरणंय  पर  पहुँचे  थे  कि  नोरों
 ने  हत्या  नहीं  की  तो  फिर  मन  में  संदेह  उपजना
 स्वाभाविक  है  कि  इसके  पीछे  कोई  षड्यंत्र  था
 धौर  कमीशन  ने  जो  कारण  दिये  हैं  समभ  में

 नहीं  प्राता  कि  उनको  पढ़  कर  रोया  जाये  या

 हंसा  जाय  ।  कमीशन  ने  चार  कारण  दिये  हैं  1
 कमीशन  कहता  है  कि  षडयंत्र  इसलिये  नहीं  हो
 सकता  कि  उपाध्याय  जी  ने  सबेरे  दस  बजे  तय
 किया  था  कि  पटना  जाना  है  श्रोर  उनकी  लाश
 पाई  गई  ढाई  बजे  या  पौने  तीन  बजे--किस
 वक्‍त  पर  लाश  मिली  इसके  बारे  में  भी  संदेह  है
 यह  समय  षड्यंत्र  के  लिए  कम  है।

 क्या  षडयंत्र  करने  थाला  हस  बीच  में
 घड़मंत्र  नहीं  कर  सकत े?  फिर  कहते हैं  कि
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 षडयंत्र  इस  लिए  भी  नहीं  हो  सकता  क्‍योंकि  जो
 बोगी  है,  .वह  पहले  तो  भ्रखिर  में  लगा  करती
 थी,  लेकिन  उस  दिन  आखीर  से  तीसरे  नम्बर
 पर  लगी  थी  क्‍या  इससे  स्थिति  बदल  सकती
 है।  प्रतिदिन  बोगी  अत्रे  में  खड़ी  रहती  थी,

 सियाल्दह  एक्सप्रेस  से  काट  कर  हर  रोज  तूफान
 एक्सप्रेस  में  लगती  थी,  षडयंत्र  करने  वाला  यह
 जानता  था  i  वह  बोगी  भ्राखीर  में  है  या  तीसरे
 नम्बर  पर  है  यह  प्रश्न  महत्वपूर्ण  नहीं  है।
 फिर  यह  भी  कहा  गया  है  कि  'बडयन्त्र  इसलिए
 महीं  हो  सकता,  क्योंकि  मुगल  सराय  भारतीय
 जनसंघ  का  गढ़  है  मगर  मुगलसराय  चोरों  शौर
 हत्यारों  का  गढ़  है श्रौर  श्राज  कल  तो  नन्दा
 जी  के  साधुओं  का  भी  गढ़  बन  रहा  है।  मुगल-
 सराय  में  चोरियां  होती  हैं,  यात्रियों  की  हत्यायें
 की  जाती  हैं  ।  इस  तथ्य  से  कोई  इन्तजार  नहीं
 कर  सकता  |  हमारा  कहना  है  कि  षडयन्त्र  के
 लिए  मुगलसराय  से  श्रच्छा  और  कोई  स्टेशन

 नहीं  हो सकता  ब्रौर  जनसंघ  चूंकि  वहां  शक्ति-
 शाली  है,  इस  लिए  इस  की  हत्या  के  षडयन्त्र  से
 कोई  सम्बन्ध  नहीं  है--गलत  बात  है।

 एक  बात  और  कही  गई  है  कि  किसी  ने
 लाश  को  भ्रगर  लिटाया  तो  बड़ा  खतरा  मोल

 लिया,  हत्या  करने  वाला  ऐसा  खतरा  क्यों  मोल
 लेगा  ।  हम  पूछना  चाहते  हैं  कि अगर  कमीशम

 कहता  है  कि  हत्या  चोरों  ने की,  धक्का  दे  कर

 हत्या  की  तो  क्या  वह  चोर  हत्या  करने  के  बाद
 उपाध्याय  जी  का  बिस्तरा  इकट्ठा  करने  के  लिए
 L0  fare  तक  रुका  रहा  ?  श्रगर  मामूली  चोर
 साधारण  चोर,  जेल  की  निरन्तर  यात्रा  करने

 वाला  चोर  यह  खतरा  मोल  ले  सकता  है  कि  0

 मिनट  तक  उनका  बिस्तर  इकट्ठा  करने  के  लिए
 प्रतीक्षा  करे  तो  षडयन्त्र  करने  वाला  भी  यह
 खतरा  मोल  ले  सकता  है  जिससे  कि  कोई  उस
 पर  उंगली  न  उठा  सके  ओर  यह  विखाई  दे  कि
 उपाध्याय  जी  दुर्घटना  के  शिकार  हो  गये,  उन
 की  हत्या  के  पीछे  कोई  राजनीतिक  षड़यस्त्र

 नहीं  था,
 राजनीतिक  उद्देश्य  नहीं  था  ।
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 सभापति  महोदय,  मैं  भ्रधिक  समय  नहीं

 लेना  चाहता  ।  मेरी  इच्छा  है  कि  सदन  के  भौर
 भी  माननीय  सदस्य  इस  मामले  पर  अपने
 विचार  प्रकट  करें  |  हमारा  कहना  है  कि  चन्द्र

 ९  चड़  भ्रायोग  की  रिपोर्ट  से  हम  सन्वुष्ट  नहीं  हैं,
 यह  जन  मन  की  भ्राहंंकाश्रों  का  निराकरण

 नहीं  करती  |  उपाध्याय  जी  के  हत्या  के  बाद

 मुझे  वाराणसी  जाने  का  मौका  मिला  धौर  मेरे
 मित्र  श्री  बलराज  मधोक  मुगलसराय  याडे  में
 भी  गए  थे।  डा०  पाटनकर,  जिन्होंने  शव
 परीक्षा  की  थी;  ने  हमारी  उपस्थिति  में  कहा
 था  कि  सिर  पर  जो  घाव  लगा  है,  वह  किसी
 भारी  वस्तु  के  भाघात  से  लगा  है  वह  झाघात

 ट्रेषशन  पोल  का  भ्राघात  नहीं  है  ट्रेवशन  पोल
 से  यदि  हारीर  टकराता  तो  जिस  तरह  की  चोट

 लगी  थी,  उस  तरह  की  चोट  नहीं  लग  सकती

 थी.  मगर  कमीशन  ने  डा०  पाटनकर  ने  जो
 चोटों  का  डायाग्राम  बताया  था,  उस  पर  विचार

 नहीं  किया  ।  भ्रगर  ट्रेक्शन  पोल  से  टकरा  कर

 मृत्यु  होती  तो  फिर  कन्घे  पर  खून  कैसे  आया

 वह  खून  बांह  तक  पहुँचा,  फिर  जहां  लाश  गिरी
 वहां  खून  क्‍यों  नहीं  था  ये  प्रएन  ऐसे  हैं  जिनका

 कोई  उत्तर  नहीं  मिलता  ।  और  उपाध्याय  जी

 का  खून  इन  सवालों  का  जवाब  मांगता  है।  हम
 उपाध्याय  जी  के  अनुयायी  इन  सवालों  के

 जवाब  मांगते  हैं  खून  उत्तर  मांगता  है  खून  को

 दबाया  नहीं  जा  सकता  |

 सभापति  जी,  गांघी  जी  की  हत्या  के  20

 साल  बाद  और  गांघी  जी  के  हत्यारों  को  फांसी
 के  तख्ते  पर  लटकाने  के  बाद  या  सजा  देने  के
 बाद  भी  भ्रगर  सत्य  के  उद्घाटन  के  लिए  नया
 कमीशन  बन  सकता  है,  भ्रगर  नेता  जी  के
 अचानक  रहस्यमय  ढंग  से  गुप्त  हो  जाने  के
 मामले  पर  शाहनवाज  कमीशन  के  बाद  फिर  से
 जांच  की  जा  सकती  है,  तो  कोई  कारण  नहीं
 है  कि  उपाध्याय  जी  की  हत्या  पर  पड़े  हुए
 रहस्य  के  पर्दे  को  उठाने  के  लिए  एक  नया
 कमीदन  बनाया  जाए।  यह  कमीशन  तीन
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 (at  भ्रटल  बिहारी  वाजपेयी ]
 सदस्यों  का  होना  चाहिए।  एक  सदस्य  का
 कमीशन  न्याय  नहीं  कर  सकता  |  इस  कमीशन
 के  साथ  जांच  करने  का  तंत्र  होना  चाहिये,
 ताकि  वह  नये  सिरे  से  जांच  कर  सके।  मुझे  /
 खेद  है  कि सी०  बी०  आई०  जो  हमारे  देश  की
 जांच  करने  वाली  एक  प्रमुख  संस्था  है,  उसके
 झाचरण  ने  हमारे  मन  में  उसके  प्रति  संदेह
 पैदा  कर  दिया  है।  शायद  उन्होंने  यह  निश्चय
 कर  लिया  था  कि  इस  मामले  को  ज्यादा  तूल
 नहीं  देंगे,  सामान्य  हत्या  बता  कर  समाप्त  कर
 देंगे  भौर  झन्त  तंक  वे  इसे  प्रेस्टिज  प्वाइन्ट  बना
 कर  भरड़े  रहे  |  उन्होंने  हमारे  साथ  न्याय  नहीं
 किया,  उन्होंने  देश  के  साथ  न्याय  नहीं  किया
 झौर  झाज  हम  सदन  में  इस  मांग  को  रखने  के
 लिये  वाध्य  हुए  हैं  कि  इस  मामले  की  फिर  से

 जांच  होनी  चाहिए  और  मुझे  विध्वास  है  कि
 इस  मांग  पर  हमें  सदन  का  समर्थन  प्राप्त

 होगा  1

 1०  रास  सुभग  सिह  (बक्सर):  चेयर  मेन
 महोदय,  यह  एक  ऐसी  रहस्यमय  ह॒त्या  है,  जिस
 की  खोज  ग्रबद्य  की  जानी  चाहिये  शौर  जसा
 कि  झभी  वाजपेयी  जी  ने  बताया  कि  भारत  में
 राजनीतिक  ह॒त्याओं  की  जितनी  भी  बारीकी  से
 खोज  की  जाय,  उतना  ही  देश  के  लिये  शौर  सारे
 राजनीतिक  दलों  के  लिए  लाभप्रद  होगा  7  श्राप
 जानते  हैं  कि  जिस  इलाके  से  वह  गाड़ी  गई,  वह
 इलाका  एक  ऐसा  इलाका  है  जहां  ऐसी  घटनायें
 संगठित  होती  रहती  हैं  1  भ्रन्य  इलाके  भी  इस
 प्रकार  के  हैं  जहां  राजनीतिक  घटनायें  संगठित

 होती  हैं  धौर  जो  भी  तर्क  अभी  प्रस्तुत  किये  गये,
 उन  तकों  में  भी  प्रमारणिकता  है।  वाराणसी  के
 सेदन्ज  जज  ने  कहा  था--इस  हत्या  के  झभि-

 युक्‍्तों  के  बारे  में  भले  ही  पर्याप्त  सजा  नहीं  हुई
 शौर  एक  भ्रभियुक्‍त  छोड़  दिया  गया,  लेकिन  जो

 हत्या  की  गई  है  उसकी  सच्चाई  से  उस  जज  को
 भी  पूरा  परिचय  नहीं  हो  पाया  |  इसलिए  उन्होंने
 झपने  फैसले  में  इस  वात  की  सिफारिश  की  कि

 Upadhyaya  (Dise.)

 हत्या  की  बारीकी  से  खोज  की  जानीं  चाहिये
 कि  इसकी  सच्चाई  कहां  है।  जब  सेशन  ज़ज  ने
 ही  इस  बात  को  झपने  निणुंय  में  उल्लिखित
 किया  तो  इससे  स्पष्ट  हो  जाता  है  कि  उसमें

 गहराई  से  जाना  चाहिये  था  भ्ौर  जो  चन्द्रचूड़
 कमीहान  ने  जांच  की  और  जो  जांच-रिपोर्ट  सदन
 के  सामने  प्रस्तुत  की  गई,  उस  में  भी  इन  सारी
 बातों  को  इस  ढंग़  से  रखा  गया  कि  उनमें  पूरा
 विश्वास  पैदा  नहीं  होता  है  ।  मैं  यह  नहीं  कहता
 कि  जितनी  भी  बातें  कमीशन  की  होती  हैं,  उन
 सारी  बातों  में  सबका  विद्वास  शभ्रनायास  हो  ही
 जाय,  लेकिन  जो  रवैया  भारत  सरकार  का  है--
 झाज  ही  झापने  देखा  कि  यहां  पर  एक  कमीशन
 की  रिपोर्ट  प्रस्तुत  की  गई,  लेकिन  सरकार  ने
 उस  पर  झपना  कोई  मत  नहीं  बनाया,  और
 छोड़  दिया  कि  वह  ज्यों-का-त्यों  लोगों  की  भाव-
 नाप्नों  स ेटवकर  लेता  रहा  1  इसी  प्रकार  से,
 जैसा  कि  श्रभी  वाजपेयी  जी  ने  बताया,  महात्मा
 गांधी  जी  की  ह्त्या  के  बारे  में  था,  उसकी
 गहराई  में  जाने  के लिये  कि  उसके  पीछे  क्‍या
 सच्चाई  थी,  उस  चीज  की  बारीकी  से  छानबीन
 की  जाय  ।  श्रभी  एक  कपूर  आयोग  बना  था,
 जिसने  हाल  हो  में  रिपोर्ट  दी  है।  इस  प्रकार
 का  आयोग  बनाना  इस  देश  के  लिये  साथ्थंक  होगा
 प्रोर  देश  के  भ्रस्तित्व  के  लिये  भी  पौष्टिक  सिद्ध
 होगा  कि  जहां  कहीं  भी  ऐसी  हत्या  हो,  उस  हत्या
 की  अच्छी  तरह  से  छानबीन  कराई  जाय  शौर
 किसी  पर  बगर  श्राक्षेप  किये  हुएकि  सी०
 बी०  श्ाई०  ने  क्‍या  रिपोर्ट  दी,  चन्द्रचूड़  कमीशन
 ने  क्या  रिपोर्ट  दी,  जो  वहां  घटना  संगठित  हुई---
 वाराणसी  शौर  मुगलसराय  के  बीच  में-उपाध्याय
 जी  जा  रहे  थे,  स्वमेव  कोई  नहीं  टकराता  भौर

 यह  भी  नहीं  है  कि  भ्राधी  रात  को  दो  बजे  के
 करीब--जाड़ों  की  रात  में  कोई  सामान  खरीदने
 की  कोहिष्द  करे  या  तार  देने  की  उनको  जरूरत
 पड़ी,  जिसके  लिये  उनकी  मुट्ठी  में  पांच  रुपये  का
 नोट  पकड़ाया  गया  था--हन  सभी  बातों  से
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 जाहिर  होता  है  कि वह  एक  ऐसा  षडयन्त्र  था,
 जिस  षड़यन्त्र  का  पूरा  पर्दा  फाश  किया  जाना

 चाहिए  a,  यह  हमारी  कमजोरी  है  कि  इतने  दिनों
 के  बाद  भी  उस  पर  पूरा  प्रकाष्य  नहीं  पड़  पाया।
 जिन  पांच  बातों  का  कैमीशन  ने  उल्लेख  किया*
 है,  जज  ने  भी  जिनका  हवाला  दिया  है,  उन
 पाँच  बातों  का  उत्तर  अभी  तक  नहीं  भा  पाया,
 इस  कमीशन की  जाँच  रिपोर्ट  के  बावजूद  भी,
 और  साधारण  व्यक्ति  के  दिम्नाग  में  यह  बात

 बिलकुल  अनायास  श्रा  जाती  है  कि  यह  हत्या
 थी,  जिसके  पीछे  कोई  न  कोई  षडयन्त्र  भ्रवश्य

 था।

 इसलिये  मैं  वाजिब  समभता  हुं--भगर
 भारत  सरकार  देह  में  एक  नया  विष्वास  पैदा
 करना  मुनासिब  समझे  कि  जो  भी  ऐसे  षडयन्त्र-
 कारी  हों:  जहां  कहीं  भी  हों,  बिलकुल  दलगत

 भावनाओं  में  पड़े  बिना  कि  आज  देश  में  भ्रनेक

 तरह  के  तत्व  हैं  इसलिये  उन  सारे  तत्वों  की
 भलाई  के  निमित्त  यह  आवश्यक  है  कि  इस  हत्या
 की  सच्चाई  कहां  है,  कैसे  उसको  पाया  जा
 सकता  है,  उसके  लिए  एक  ्ायोग  बनाया  जाये
 जोकि  तीन  व्यक्तियों  का  हो  ।  क्‍योंकि  भ्रगर  यह
 भी  मान  लें  तो  भी  सरकार  के  सामने  कोई  सीघा
 मार्ग  नहीं  होगा  क्योंकि  इनका  यह  तो  तक  है

 नहीं  कि  कोई  रिपोर्ट  भ्रावे  तो  उसको  मानें,  जहां
 कहीं  की  भी  पोर्ट  हो,  चाहे  महात्मा  जी  के
 बारे  में,  चाहे  नेता  सुभाषचन्द्र  के  बारे  में  या  शौर
 रिपोर्ट  जो  श्राई  आयोगों  की,  श्राज  की  भी  वही
 बात  है,  इसलिए  उनको  एक  बात की  प्रतिष्ठा
 का  प्रदन  बनाये  बगर  सीधे  सह  स्वीकार  कर
 लेना  चाहिये  कि  यहाँ  के  एक  राजनीतिक  दल
 के  नेता  की  हत्या  हुई  भौर  हत्या  हुई  भारत
 सरकार  के  हाते  में,  उनकी  गाड़ी  में  इसलिए
 जितनी  भी  भ्रावव्यकता  होगी  उस  सच्चाई  को
 खोजने  को  उसके  लिये  एक  उम्दा  से  उम्दा
 आयोग  बनायें  ।  मैं  इस  शझ्रायोग  की  मांग  को
 फिर  से  दोहराता  हूँ।

 SHRI  P.  K.eDEO  (Kalabandi):  Mr.
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 Chairman,  Sir,  I  take  this  opportunity  to
 salute  the  greate  martyr  the  late  lamented
 Pandit  Deen  Dayal  Upadhyaya.  I  had  the
 privilege  to  know  him  since  the  fast  20
 years  in  the  company  of  Shri  Shyama  Prasad
 Mukherjee.  I  know  him  to  be  a  patriot  to
 the  core  of  his  heart,  a  great  son  of  Mother
 India.  He  was  bumility  personified.  I  do
 fot  think  he  was  capable  of  creating  any
 enmity  with  any  person.

 Sir,  it  is  a  matter  of  great  concern  to
 this  House  and  to  this  country,  since
 independence,  that  the  Stalin  era  has
 dawned  in  this  country.  We  get  startling
 reports  from  no  less  a  person  than  Mr.
 Khruschev  how  political  oppepents  used  to
 suddenly  disappear  in  the  Soviet  Union
 during  the  Stalin  Era.  Mr.  Khruschev  has
 mentioned  that  ‘It  is  a  miracle  to  me  how
 Mr.  Kosygin  could  not  become  a  victim  of
 the  Stalin  conspiracy.’

 Since  independence  we  have  seen  how
 attempts  have  been  made  to  liquidate
 political  opponents.  As  early  as  1949,  when
 we  raised  the  first  standard  of  revolt  this
 totalitarian  Government,  by  organising  the
 Gana  Tantra  Parishad,  the  first  target  was
 the  Maharaja  of  Boudh.  An  attempt  was
 made  on  his  life.  A  person  shot  at  him
 with  a  bullet.  He  had  a  miraculous  escape
 because  the  bullet  struck  on  a  diary  which
 he  carried  in  his  pocket.  He  got  a  lacarated
 in  ury  in  his  arm.  This  is  a  sad  story.
 That  person  who  fied  the  bullet  was  a
 sentry  supplied  by  the  Government  itself.

 In  the  last  Lok  Sabha  we  were  seized
 of  the  most  brutal  and  the  Most  heinous
 murder  of  Shri  Pravin  Chandra  Bhanj  deo,
 the  late  Maharaja  of  Bastar,  who  wielded  a
 great  deal  of  influence  in  his  area.

 We  know,  the  death  of  Shri  Shyama
 Prasad  Mukherjee  has  still  remained  a
 mystery.  This  morning  we  have  submitted
 a  statement  regarding  the  death  of  the  late-
 lamented  Prime  Minister  Shri  Lal  Bahadur
 Shastri.  It  still  remains  a  mystery  to  this
 House.  We  could  not  get  an  opportunity
 to  extract  more  clarification  from  the
 Government.

 Taking  all  these  things  into  considera-
 tion,  we  are  not  satisfied  and  this  country
 is  not  satisfied  with  the  finding  of  the
 Chandrachud  commission.  I  charge  the
 Government  with  dereliction  of  duty  in
 unfolding  the  truth.  Government  have
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 signally  failed  to  book  the  culprits,  The
 Chandrachud  commission’s  report  is  a
 political  finding.  It  is  full  of  ‘ifs’  and
 ‘buts’.  The  conclusion  that  he  has  drawn
 has  been  drawn  from  wrong  premises.  The
 conclusions  are  based  on  surmises,  and,
 therefore,  they  are  not  worth  the  paper  on
 which  they  have  been  printed.

 Going  into  the  merits,  I  would  like  to
 point  out  that  even  Shri  Murlidhar  had
 stated  :

 “The  problem  of  truth  about  the
 murder  still  remains.”

 That  means  that  the  mysterious  circum-
 stances  in  which  the  murder  took  place  have
 not  been  brought  to  light.  Sbri  Murlidbar
 was  asked  to  pass  judgement  on  the  so-
 called  accused  who  were  produced  before
 him,  and  because  his  scope  was  limited,
 the  police  failed  to  charge-sheet  persons  who
 were  the  actual  murderers.  Some  fake
 persons  were  placed  on  the  dock  and
 naturally  they  were  acquitted.

 Regarding  the  presence  of  a  stranger  in
 the  compartment,  the  five-rupee  note  and  the
 pillow-case  and  the  injury  at  the  backside
 of  the  head,  it  still  remains  a  mysteiy  and  it
 will  all  remain  a  mystery  unless  the  truth  is
 found  out.

 Therefore,  I  fullly  support  the  demand
 of  my  hon.  friend  Shri  Atal  Bibari  Vajpapee
 that  there  should  be  a  second  commission
 consisting  of  three  persons,  presided  over  by
 a  judge  of  the  Supreme  Court,  for,  then
 only,  we  can  get  the  truth.  There  has  been
 a  second  probe  into  Netaji’s  disappearance,
 regarding  Mahatma  Gandhi's  death  etc.
 Similarly,  when  there  is  a  unanimous  demand
 in  this  case  also,  I  request  Government  to
 accede  to  have  a  second  probe  into  this
 matter  by  a  fully  constituted  commission
 of  at  least  three  persons  presided  over  by  a
 Supreme  Court  judge.

 श्री  फारखंडे  राय  (घोसी):  मान्यवर,
 पं०  दीन  दयाल  उपाध्याय  की  हत्या  एक  अत्यन्त
 घोर  दुखद  विषय  है  भौर  सारे  देश  ने  इसको
 इसी  रूप  में  लिया  है।  उनके  हत्यारों  की जितनी
 भी  निन्दा  की  जाये,  जैसे  कि  सर्वत्र  उसकी  निम्दा

 हुई  है,  वह  कम  है  1  यह  बात  968  की  है  ।

 लेकिन  मानतीय  वाजपेयी  जी  के  भाषण  से  मुझे
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 एक  बात  का  सन्‍्देह  हुआ  ।  क्या  जब  त़क  कोई
 भी  झ्ायोग  उनके  पहले  से  सोचे  हुए  परिणाम
 पर  नहीं  पहुंचता  है  तब  तक  नया  जांच  आयोग
 कायम  करने  की  यह  मांग  बराबर  उठती  जायेगी?
 सी०  बी०  पश्राई०  हमारे  देश  की  सबसे  बड़ी
 संस्था  है,  जांच  पड़ताल  करने  वाली  |  उसने  ईस
 मामले  के  जांच  की  ।  सबसे  बड़ी  मांग  जनता
 में  या  हम  सब  में  उसी  के  द्वारा  जांच  कराने  की

 होती  रही  है।  उसी  के  श्राघार  पर  एक  केस
 चला  श्रौर  उन्होंने  उसकी  जांच  की  ।  लेकिन
 उसके  बाद  भी  संतोष  नहीं  हा  तो  चन्द्रचूड़
 कमीशन  की  स्थापना  की  गई  |  उसने  भी  भ्रपना
 निर्णय  प्रकाशित  किया  श्रौर  वह  हम  सबको
 मिल  चुका है।  मैं  सोचता  हूं  क्या  ऐसी  बात  तो

 नहीं  है  कि  वाजपेयी  जी  या  उनके  साथियों  को,
 जब  तक  इस  बात  का  फैसला  न  हो  जाये  कि
 उनकी  ह्त्या  किसी  कम्युनिस्ट  ने  की  या  उनकी

 हत्या  किसी  मुसलमान  ने  की,  तब  तक  सन्‍्तोष

 नहीं  होगा  ?  मैं  उनकी  खातिर  उनकी  मांग  का

 समर्थन  करता  हूँ  ।  मैं  उनकी  खातिर  ब्ौर  उनके
 साथियों  के  लिये  इस  मांग  का  विरोध  नहीं
 करता  ताकि  प्रजातन्त्र  में  हत्या  की  परम्परा  न
 चले  ।  उसके  लिए  उनकी  मांग  का  विरोधी  नहीं

 है  मैं  चाहता  हूं  कि  वह  श्रायोग  स्थापित  किया
 जाये  भौर  ऐसा  भायोग  स्थापित  किया  जाये

 जिसमें  कि  उनको  भी  विश्वास  हो  क्योंकि  उसका

 निर्णय  जरूर  ही  सत्य  के  निकट  होगा  ।  लेकिन

 मुझे  सन्देह  होता  है  कहीं  किसी  राजनीतिक

 उद्देश्य  से  तो  इस  मामले  को  नहीं  बार-बार

 बढ़ाया  जा  रहा  है  ?  शास्त्री  जी  झौर  सुभाषचन्द्र
 बोस  की  हत्या  की  भी  यहां  पर  चर्चा  कर  दी
 गई  ।

 ये  सब  चीजें  किसी  पौलिटिकल  मोटिव  से
 तो  नहीं  कही  जा  रही  हैं?  मेरा  खयाल  है,
 हमारे  मान्यवर  जनसंघ  के  साथी  मुझे  क्षमा
 करेंगे  यह  कहने  के  लिए  कि  उपाध्याथ  जी  जिस
 उदारवादी  विचारों  के  व्यक्ति  थे,  जनसंघ  के
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 नेता  होते  हुए  भी  7  इतने  ज्यादा  सादा  प्रवृत्ति
 के  व्यक्ति  थे,  इतने  ऊंचे  चरित्रवान  थे  कि  ऐसे
 व्यक्ति  कै  साथ  कोई  इस  प्रकार  का  काम  करें,
 यह  बात  मेरी  परिकल्पना  से  बाहर  है

 उस्त  समय  जब  उनवी  हत्या  हुई  मैं  झपनेदू
 संसद्‌  के  उप  चुनाव  में  व्यस्त  था।  मैं  बहुत
 दूर-दूर  गांवों  में  घूम  रहा  था।  वहां  मुझे  एक
 किसान  ने  इंस  बात  की  जानकारी  दी  कि  उन
 की  हत्या  कर  दी  गई  है।  मैं  इसको  सुनकर
 स्तब्ध  रह  गया  ।  बाद  में  पूरा  विवरण  भ्खबारों
 में  पढ़ा।  मुझे  बताया  गया  कि  किस  तरह
 भाजमगढ़  शहर  में  एलान  हो  रहा  था  कि  हड़-
 ताल  और  पब्लिक  मीटिंग  होगी।  तब  मेरे
 दिमाग  में  यह  बात  श्राई  कि  जरूर  कहीं  चोरों
 ने  किसी  बड़े  लालच  में,  उनको  न  पहचान  कर
 धकेल  दिया  है  7  हम  सध  जानते  हैं  कि  नेता
 लोग  लाखों  की  थैली  लेकर  नहीं  चलते  हैं।  दस
 बीस  रुपये  खर्च  करने  के  लिये  श्लौर  टिकट  लेकर

 ही  वे  चलते  हैं।  इसको  हम  सब  भ्रच्छी  तरह
 से  जानते  हैं।  फिर  यह  भी  बात  हो  सकती  थी
 कि  बाहर  कुछ  देख  रहे  हों  कि  कौन  स्टेदान  भरा

 रहा  है  या  कोई  दूसरी  वात  हो  या  कुछ  खरीदने
 के  खयाल  से  बाहर  गये  हों  श्लौर  बाहर  देख्षते
 समय  पोल  से  टकरा  गये  हों  और  इस  तरह  से
 उनकी  मृत्यु  हो  गई  हो  ।  इस  तरह  की  बात  भी
 मेरे  दिमाग  में  झाई ।

 जब  मैं  यहां  चुनकर  भ्राया  तो  एक  प्रमुख
 पत्रकार  से  सेन्ट्रल  हाल  में  मेरी  बात  हो  रही
 थी।  मैंने  उससे  पूछा  कि  क्‍या  इसके  पीछे
 कोई  राजनीतिक  बात  थी  या  भ्रकस्मात  यह
 घटना  घटी  |  उन्होंने  कहा  कि  इसमें  गलंतफहमी
 हुई  है,  गलत  पहचानने  की  वजह  से  यह  घटना
 घटी  है।  एक  खबर  उन्होने  सुनी  थी।  जिस
 डिब्बे  में  उपाध्याय  जी  सफर  कर  रहे  थे  उसमें
 कानपुर  के  प्रमुख  उद्योगपति  राम  रत्तन  गुप्ता  के
 मैनेजर  या  एजेंट  सफर  करने  थाला  था।  एन
 वक्‍त  पर  वह  नहीं  श्राया।  बहू  कूंपे  में  थे
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 उपाध्याय  जी  ने  भ्रपना  डिब्बा  बदल  लिया  श्रौर

 वह  उस  डिब्बे  में  आ  गये।  उन्होंने  भ्रपना

 ट्रांसफर  इस  डिब्बे  में  ऐेन  गाडी  खुलने  के  समय
 किया  ।  चोरों  ने  हो  सकता  है  कि  इस  गलत-

 फहमी  में  कि  राम  रत्तन  गुप्ता  का  एजेंट  चल

 रहा  है  भौर  उसके  पास  रुपया  है,  उनकी  हत्या
 कर  दी  हो।  हर  नेता  को  हर  चोर,  डाक,
 बदमाश,  गिरहकट  पहचानता  ही  हो  यह  जरूरी

 नहीं  है  ।  दीन  दयाल  उपाध्याय  जी,  जैसा  कि
 मैंने  पहले  कहा,  उदार  विचारों  के  व्यक्ति  थे,
 चरित्रवान  व्यक्ति  थे  ।  इस  वास्ते  इस  बात  की
 कल्पना  नहीं  की  जा  सकती,  है  कि  कोई  इस

 हत्या  के  पीछे  राजनीतिक  उद्देश्य  था  या  यह
 राजनीतिक  ह्त्या  थी  ।

 डा०  राम  सुभग  सिंह  ने  उस  इलाके  की
 बात  की  है।  इलाके  से  इसका  कोई  सम्बन्ध

 नही  है  हत्यारे  कहीं  से  कही  जा  सकते  हैं  और
 जाते  रहते  हैं।  इसलिए  मुगलसराय  या  बनारस
 या  कोई  दूसरा  हलाका  खास  हत्यारों  का  गढ़
 रहा  है  या  भ्रातंककारियों  का  गढ़  रहा  है,  ऐसी
 बात  नहीं  है  ।  में  समभता  हूँ  प्रजातन्‍्त्र  में  भ्रगर
 राजनीतिक  ह॒त्याओं  की  साजिश  चल  गई  तो

 यह  झत्यन्त  दुखदायी  बात  होगी  शौर  यह  भच्छी
 परम्परा  नहीं  होगी  ।  तब  इसका  प्रन्त  नहीं  हो
 सकेगा  |  ज॑से  भाप  जानते  ही  हैं  कि  हमारे  देश
 के  एक  कौने  बंगाल  में  यह  किया  गया  है,  जी

 हम  सब  के  लिये  दुखदायी  है  प्रौर  उसकी  प्रशंसा
 या  समर्थन  कोई  भी  नहीं  कर  रहा  है  ।

 जनसंघ  ने  भी  एक  कमिशन  बनाया  था।
 उसकी  फाइडिंग्ज  क्या  हैं  ?  मैं  नहीं  समभता  हूं
 कि  ब  कमिशन  स्थापित  करने  से  कोई  नया
 परिणाम  निकलेगा  |  लेकिन  वाजपेयी  जी  के
 तथा  उनकी  पार्टी  के  सन्‍्तोष  के  लिए  ध्रौर  इसके
 लिये  भी  किसी  प्रकार  का  भ्रम  जनता  में  पैदा
 न  किया  जा  सके,  में  इसका  समर्थन  करता  हूं
 श्लौर  चाहता  हूं  कि  जरूर  एक  निष्पक्ष  श्रायोग

 स्थापित  किया  जाये  जो  इसकी  जांच  पश्ताल
 करे  |  लेकिन  (राजनीतिक  उद्देश्यों  से  शास्त्री  जी
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 की  हत्या,  दीर  दयाल  उपाध्याय  जी  की  हत्या,
 नेता  जी  का  गायब  हो  जाना  आदि  सब  का
 इस्तेमाल  करने  की  कोशिश  हगिज  नहीं  होनी
 चाहिये  ।

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  The  news  of  the  late
 Upadhyayji’s  death  distressed  all  of  us.  We
 were  all  very  sorry  to  hear  it.  But  what
 alarmed  and  shook  us_  was  that
 immedately  there  after  we  heard  the  blame
 being  put  indiscriminately  on  Muslims  and
 Communists  by  people  who  share  the  views
 of  those  who  are  now  putting  the  blame.
 Frantic  efforts  were  made  to  capitalise  on
 this  unfortunate  incident.  This  also  distres-
 sed  us.  Another  set  of  people  went  to  the
 extent  of  saying  that  this  was  the  outcome
 of  factional  fight  in  the  Jan  Sangh.  I  have
 no  comment  to  make  on  that.

 This  morning  we  saw  the  issue  of  the
 death  of  the  late  Lal  Bahadur  Shastriji
 being  raised  in  this  forum  after  a  lapse  of
 five  years.  I  had  not  known  that  the  House
 had  a  galaxy  of  forensic  experts  and
 criminologists—at  least  I  am  not  one  of
 them.  The  Judge  who  inquired  into  this  is
 neither  a  Communist  nor  a  spokesman  of
 the  Muslim  community.  So  I  can  confi-
 dently  say  that  he  had  tried  to  find  out  the
 facts  with  objectivity.  In  the  past  many
 such  aspersions  have  been  cast  on  various
 grounds.  I  may  recollect  Mr.  Nanda’s
 accusation  against  my  party  which  brought
 at  least,  3,000  families  to  complete  ruination,
 but  the  people  appreciated  the  truth.

 We  have  seen  in  this  case  that  habitual
 criminals  were  involved  and  I  do  hope  that
 the  friends  on  my  right  will  not  dispute  that.
 Once  a  Judge’s  findings  are  rejected,  I  do
 not  know  what  the  reaction  cf  the  person
 who  succeeds  him  will  be.  I  only  want  to
 ask  one  question,  why  at  the  time  of  this
 Commission’s  appointment  the  Jan  Sangh
 Jeaders  did  not  speak  out  about  its  composi-
 tion  and  size  why  today.  I  humbly  suggest
 my  hon.  friends  in  the  Jana  Sangh  will  be
 showing  true  respect  to  their  departed  leader
 if  the  matter  is  left  where  it  is  now.

 MR.  CHAIRMAN:  It  is  nearing  7
 it'Clock  and  on  the  agenda  there  is  another

 om  discussion  on  sugar  policy,  which  was

 ‘
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 not  completed  last  time,  but  then  the
 present  discussion  also  cannot  remain  with-
 out  some  reply  from  the  Government.  So,
 I  think  we  have  to  conclude  this  discussion
 and  then  take  up  the  other  matter  if  time
 permits.  I  have  got  two  more  speakers ’  before  I  call  upon  the  Minister.  They  will
 be  very  brief.

 श्री  जनेशवर  मिश्र  (फूलपुर)  :  मैं  वारा-

 रसी  के  स्पेशल  सेशन  जज  श्री  मुरलीघर  के
 केवल  दो  वाक्य  पंत  जी  की  जानकारी  के  लिए
 सुनाना  चाहता  हैँ  ।  एक  वाक्य  है:

 अभियुक्तों  के  ऊपर  हत्या  का  दोष
 सिद्ध  न  हो  सकने  के  कारण  हत्या  के
 सस्बन्ध  में  सचाई  का  पता  लगाना  श्रभी
 भी  बाकी  है  श्रोर  इस  प्रश्न  पर  विस्तृत
 रूप  से  जनता  की  रुचि  को  ध्यान  में  रखते

 हुए  कुछ  कहने  का  लोभ  संवरण  नहीं  कर
 पा  रहा  हूं  ।

 इसी  पैरा  में  दूसरा  वाक्य  है:
 हत्या  के  तरीके  श्रौर  सूत्रपात  के  संबंध

 में  कोई  घनात्मक  विपरयंय  प्रस्तुत  नहीं
 किया  गया  ।  इन  सब  सीमाओ्रों  के  रहते
 हुए  कोर्ट  सत्य  के  बारे  में  श्रपना  मत  व्यक्त
 करने  की  स्थिति  में  नहीं  है  1

 श्री  रामावतार  शास्त्रों  (पटना):  प्रभी
 कुछ  देर  पहले  इस  सदन  के  माननीय  सदस्य
 श्री  कंवर  लाल  गुप्त  ने  एलान  किया  था  कि

 बिहार  की  सरकार  गिर  गई  है  यह  बात  गलत
 है  1 श्रभी  वहां  काउटिंग  चल  रही  है  7  उन्होंने
 हाउस  को  मिसलीड  किया  है।  यह  प्रिवलेज  का
 सवाल  बनता  है  मैं  समझता  हूं  कि  हाउस  को
 मिसलीड  करने  वाला  स्टेटमेंट  रिकार्ड  पर  नहीं
 रहना  चाहिये  ।  उनका  भी  नहीं  और  मेरा  भी

 नहीं  रहना  चाहिये  7  जब  तक  पूरा  पता  नहीं
 चल  जाता  तब  तक  इस  सरह  का  स्टेटमेंट  नहीं

 होना  चाहिये  i  भ्रमी  काउटिंग  चल  रही  है।
 इतनी  गम्भीर  भौर  महत्वपूर्ण  बहस  चल  रही
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 थी,  उस  बीच  इस  तरह  का  सवाल  उठाना  क्या

 सही  था*प्रौर  क्या  उन्होंने  हाउस  को  मितलीड

 नहीं  किया  है  प्रौर  इससे  कया  हाउस  की  मर्यादा
 भंग  नहीं  हुई  है  ।

 MR.  CHAIRMAN:  I  do  not  think
 there  is  any  point  of  order.  I  do  not  think
 th®  Chair  is  cal'ed  upon  to  give  any  ruling
 on  the  master,  but  I  would  request  every
 hon.  Member  not  to  rush  to  the  House  with
 any  kind  of  information  that  he  gets  or
 gathers  in  the  lobbies  or  in  the  Centra!  Hall
 shich  may  be  a  half  truth  like  this  and

 announce  it  in  the  House.  I  think  I  have
 said  enough  to  prevent  at  least  such
 occurrences  in  the  future.

 9  brs.

 श्री  जनेदवर  मिश्र:  सभापति  महोदय,  श्री

 चन्द्रचूड़  भी  कहीं  न  कहीं  जज  रहे  होंगे  और
 श्री  मुरलीधर  भी  जज  हैं  7  यहां  पर  दो  जजों
 की  राय  लड़  गई  है।  इसलिए  ज्यादा  शक

 होता  है।  जितनी  मृत्युयें  होती  हैं,  व ेसबकी  सब

 कत्ल  नहीं  होती  हैं  7  कुछ  कत्ल  ऐसे  भी  होते  हैं,
 जो  खुले-प्राप  हो  जाते  हैं।  हिन्दुस्तान  में  सबसे

 पहला  राजनैतिक  कत्ल  गांधी  जी  का  हुमा  था,
 जबकि  कातिल  पकड़  लिया  गया  था।  उनके
 कहन  से  बहुत  पहले  हमारी  पार्टी  के  लीडर,  डा०

 लोहिया,  ने  कहा  था  कि  गाँधी  जी  के  जीवन
 को  खतरा  है।  तब  श्री  पन्‍त  की  सरकार  ने

 कहा  था  कि  हम  गांधीजी  के  चारो  तरफ  सफेद-

 पोश  पुलिस  घुमा  रहे  हैं।  उसके  बाद  डा०
 हयामाप्रसाद  मुकर्जी  की  राजनैतिक  हत्या  हुई
 बह  पहले  रारकार  के  मन्त्री  थे  धौर  बाद  में  बह
 विरोधी  दल  के  एक  मजबूत  नेता  बने  ।  छक  है
 कि  उनकी  हत्या  हुई  |  श्री  उपाध्याय  के  बारे
 में  भी  वही  शक  है  ।  घास्त्री  जी  की  मृत्यु  के
 बारे  में  भी  वही  शक  हूँ  प्रौर  डा०  लोहिया  की

 मृत्यु  के  बारे  में  भी वही  शक  है।  (व्यवधान)
 कुछ  लोग  हंस  रहे  हैं  7  मैं  केवल  इतना  ही  कहना
 चाहूंगा  कि  जो  लोग  इन  राजनेताश्रों  की  मौत
 पर  होने  वाले  शक  पर  हंस  रहे  हैं,  उन  लोगों

 की  प्रधान  जो  इस  सम्झ  है--कत्ल  की  विरासत
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 वाली  सरकार  की  प्रधान,  जब  वह  लुसाका  की
 तरफ  जाती  है,  तो  उसको  छाक  हो  जाता  है  कि
 उसके  हवाई  जहाज  में  बम  पड़ा  हुआ  है।  ऐसा
 नहीं  कि  राजनैतिक  ह॒त्याप्रों  पर  हंसने  वालों  के
 मन  में  कहीं  न  कहीं  डर  नहीं  हुमा  करता  है।

 मुझे  याद  है  कि  जब  श्री  उपाध्याय  की

 मृत्यु  हु--मैं  उम  समय  इस  सदन  का  सदस्य
 नही  था--तो  मेरी  पार्टी  के  नेता,  श्री  मधु
 जिमये,  इलाहाबाद  से  गोरखपुर  जाने  वाले  थे
 श्रौर  मेरी  पार्टी  के  कई  कार्यकर्ताओं  ने  कहा  कि

 तुम  भी  रेल  में  उनके  साथ-साथ  हो  लो।  उन
 दिनों  सभी  पारियों  के  नेताश्रों  का  मन  कांप  रहा
 था|  इसलिए  मैं  चाहुंगा  कि  इस  सवाल  को
 मजाक  में  टालने  बी  कोशिश  न  की  जाये।  श्री
 परिमल  घोष  बैठे  हैं।  पहले  तो  सरकार  अपनी

 पुलिस  को  बन्दूक़  देकर  जनता  की  हत्या  करवाती
 थी  ।  बीस  साल  तक  ऊब  जाने  के  बाद  शब
 जनता  के  लोग  सरकार  के  मंत्रियों  के  बीवी-
 बच्चों  की  तरफ  हाथ  उठाने  लगे  हैं।  सभी
 राजनेताओं  के  मन  में--खासकर  मंत्रियों  के
 मन  में-  यह  डर  भर  गया  है  कि  कहीं  हमारे
 बीवी-बच्चों  पर  हाथ  न  उठ  जाये।  कातिल
 का  हाथ  कभी  नियंत्रित  नहीं  रहा  करता  है

 मैं  श्री  पन्‍त  से  और  उनके  प्रधान  मन्त्री
 से,  कहूँगा  कि  हिन्दुस्तान  के  पिछले  बीस  बाईस
 सालों  के  इतिहास  में  जो  राजनंतिक  हत्यायें
 हुई  हैं,  या  जनता  की  ग्रावाज  उठाने  वालों  को
 जिस  तरह  कत्ल  किया  गया  है,  झगर  उसके
 बारे  में  जनता  के  सामने  सफाई  देने  के  लिए
 कोई  बड़ा  प्रायोग  नहीं  बिठाया  गया  कि  ये
 कत्ल  बिल्कुल  मासूम  हुए  हैं,  ये  बिल्कुल  जुर्मी
 लोगों  ने  किये  हैं,  भ्रौर  भ्रगर  इसमें  कही  सरकार
 का  हाथ  है,  उसने  साजिश  की  है,  तो  सरकार
 जनता  से  क्षमा  मांगती  है,  तो  जो  लोग  कत्ल

 होते  रहे  हैं,  उन  लोगों  के  गिरोह  से  कोई  न  कोई
 निकलेगा  भ्रौर  हाथ  उठायेगा  1  मैं  उस  दिन  को
 पसन्द  नहीं  करता  हैं  |  वह  बड़ा  ही  खराब  दिन

 हगा  1  मैं  चाहता  हूं  कि  भ्रगर  जम्हूरियत  को
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 [श्री  जनेश्वर  मिश्र]
 चलाना  है,  तो  उसको  विवेक,  बहस  भौर  तके
 के  साथ  चलाया  जाये  |  लेकिन  जब  बहुमत  के
 बल  पर,  या  इस  ताकत  के  बल  पर  कि  हमारे
 हाथ  में  ताकत  है,  कुछ  लोग  हमारी  मदद  करेंगे,  ,
 हम  लोग  बहुमत  में  रहेंगे  और  जो  चाहेंगे,  वह
 फैसला  कर  देंगे,  तब  तके  श्रौर  विवेक  मर  जाया
 करते  हैं।  भ्राज  मसूर  के  सवाल  पर  हमारे
 कुछ  सदस्यों  ने  यहां  पर  जो  धरना  दिया,  वह
 एक  तरह  से  विवेक  की  मौत  थी।

 श्री  दीन  दमाल  उपाध्याय,  श्री  लाल  बहा-
 दुर  शास्त्री,  डा०  लोहिया  या  श्री  भंजदेव  आदि

 दूसरे  लोगों  की  जो  राजनैतिक  मौत  हुई  है,
 झगर  सरकार  उसके  बारे  में  जनता  के  सामने

 खुलकर  यह  कहने  के  लिए  नहीं  झ्ाती  है  कि  इन
 हत्यादमों  के  पीछे  कौन  कौन  सबब  थे  श्रौर  भ्रगर
 सरकार  उनके  लिए  दोषी  है,  तो  वह  जनता  से
 क्षमा  मांगती  है,  तो  वह  इस  देश  में  एक  बहुत
 झवांछनीय  और  दूषित  वातावरण  के  पनपने
 में  सहायक  होगी  ।  में  यह  नहीं  भूलना  चाहिए
 कि  रेल  सरकार  की  है,  श्री  गुलजारी  लाल  नंदा
 की है  भ्रगर  रेलवे  से  सरकार  को  आमदनी

 हो  जाये,  तो  श्री  नन्‍्दा  कहेंगे  कि  हमारी  रेल
 अच्छी  हो  गई  है  |  लेकिन  भ्रगर  उस  रेलवे  में
 जनसंघ  के  नेता  की  हत्या  हो  जाये,  तौ  उसकी
 जिम्मेदारी  कौन  लेगा  प्रगर  हम  श्री  पन्‍त  के
 घर  जायें  प्रौर  वह  हमको  दावत  खिला  दें,  तो
 बह  दस  जगह  कहेंगे  कि  मैंने  सोशलिस्ट  पार्टी
 के  एक  कार्यकर्ता  को  दावत  खिलाई,  हम  भी
 उनका  छुक्रिया  झदा  करें  ।  लेकिन  अगर  उनके
 घर  में  हमारी  हत्या  हो  जाये,  तो  उसकी  जिम्मे-
 दारी  कौन  लेगा  ?  उसी  तरह  से  रेलवे  भी
 उन्हीं  की  है।

 में  यहां  पर  रेलवे  की  बद-इन्तजामी  के
 बारे  में  बहस  नहीं  करना  चाहता  हूँ।  लेकिन
 मैं  इतना  जरूर  कहना  चाहता  हूं  कि  झाज  रेल
 की  यात्रा  में  किसी  भी  भादमी  का  जीवन

 सुरक्षित  नहीं  है।  यह  भी  सत्य  है  कि  जब
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 प्रधान  मन्त्री  यहां  से  गाजियाबाद  जायेंगी,  तो
 हर  सौ  गज्‌  की  दूरी  पर  पुलिस  का  एक  सिपाही
 रेल  की  पटरी  देखेगा,  जबकि  लाखों  की  तादाद
 में  जनता  जब  रेल  में  जाती  है,  तो  कोई  देखने
 वाला  नहीं  होता  है।  जहां  पर  श्रादमी  की
 जिन्दगी  की  कीमत  दो  तरह  से  भ्रांकी  जा  "रही
 हो,  वहां  इस  तरह  की  हत्यायें  होंगी  शौर  उनका
 दोष  सरकार  पर  मढा  जायेगा।

 सरकार  को  चाहिए  कि  वह  इस  हत्या  के

 लिए  जनता  से  क्षमा  मांगे  और  इसकी  जांच
 के  लिए  कोई  बड़ा  झायोग  गठित  करे।  प्रगर
 उसके  मन  में  शक  है  कि  वह  दोषी  नहीं  है,
 तो  वह  उस  श्रायोग  के  सामने  अपना  सुबूत  पेश

 करे,  नहीं  तो  जज  मुरलीघर  का  बयान  और
 फैसला  हमेशा  हमेशा  जनता  के  मन  को  उद्दलित
 करता  रहेगा  कि  सरकार  ने,  सरकार  से  मिले-

 जुले  लोगों  ने,  सरकार  की  रेल  ने  एक  पार्टी  के

 बहुत  बड़े  नेता  की  हत्या  कर  दी,  जो  बहुत  ही
 खराब  काम  कहलायेगा।

 शी  रणधीर  सिह  (रोहतक)  :  चेयरमन
 महोदय,  पंडित  दीन  दयाल  उपाध्याय  हिन्दुस्तान
 के  बेहतरीन  इंसानों  में  से  एक  थे  शौर  उनकी
 मौत  से  हर  हिन्दुस्तानी  को  बेहद  दुःख  हुश्रा
 है  |  इसमें  जनसंघ  शौर  झ्ाार०  एस०  एस०  का
 सवाल  नही  है  ।  हिन्दुस्तान  के  चोटी  के  नेताश्रों
 में  स ेएक  की  मौत  बाके  हो  जाये  भौर  वह  इस

 तरह  की  दर्दनाक  मौत  हो,  तो  किस  हिन्दुस्तानी
 को  उस  पर  प्रफसोस  नहीं  होगा।  कुछ  को
 ज्यादा  दुख  होगा  और  कुछ  को  कम  लेकिन  इसमें
 में  कोई  शक  नहीं  है  कि  किसी  लीडर  या  किसी
 पार्टी  पर  यह  शक  करना  ठीक  नहीं  है  कि  वे
 झपने  किसी  जाती  मकसद  के  लिए  किसी  बात
 को  छिपाना  चाहते  हैं,  या  सही  इनवेस्टीगेशन
 नहीं  होने  देना  चाहते  हैं  ।

 भाप  जानते  हैं  कि  हिस्द्री  ऐसे  घिनावने
 मढ़े  से  खाली  नहीं  है।  भब्राहम  लिकन  के
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 मर्डर  को  सौ  साल  से  ज्यादा  हो  गया  है।  बताते
 हैं  कि  श्रभी  भी  उसकी  एनक्वायरी  चल  रही
 है  1  लेकिन  झभी  तक  कोई  कानक्लूसिव  एविडेंस
 सामबे  नहीं  आया  है  कि  वहू  मर्डर  कैसे  हुआा
 शौर  बयोंकर  हुआ।  पाकिस्तान  में  लयाकत
 श्रली  खां  का  मडंर  हुभा  वहाँ  पर  सारी  दुनिया

 *

 के,चुने  हुए  डिटेक्टिव,  स्काटलेड  या  के  बेहत-
 रीन  भफसर  लाये  गये,  लेकिन  अभी  तक  उसके
 राज  का  पता  नहीं  चला  है।  कनेडी  का  मार्डर
 रिसेन्ट्ली  हुआ  है,  बहुत  पुरानां  नहीं  है।  कोई
 नहीं  कह  सकता  है  कि  किसका  उसमें  हाथ  था।
 वारेन  की  काफी  बड़ी  रिपोर्ट  झाई,  लेकिन  फिर
 भी  लोगों  को  तसल्ली  नहीं  हुई  है।  भसल  में
 ला  फाल्टी  है  |  इसमें  इन्सान  की  कोई  गलती
 नहीं  है  ।  प्राप  जानते  हैं  कि  कानविक्शन  कन्नाट
 ि  बेस्ड  भ्रान  ससपिशन  एलोन  यह  ला  का
 बेसिक  प्रिसिपल  है  कि  जब  तक  कोई  कानक्लु-
 सिव  प्रूफ  न  हो,  जब  तक  डायरेक्ट  भौर  प्राइ-
 मरी  एविडेंस  न  हों,  जब  तक  ऐन  मौके  के

 गवाह  न  हों,  तब  तक  सिर्फ  सकंमस्टशल  एवि-
 डेस  पर,  या  हियरसे  एविडेस  पर,  या  फारेन्सिक

 एक्सपट्स  की  रिपोर्ट  पर,  या  ट्रैक  के  विटनेस
 के  एविडेंस  पर  ला  किसी  का  कानविवशन  नहीं
 करता  है।  इस  केस  में  मौके  का  कोई  गवाह
 सामने  नहीं  आया।  मैं  इसमें  गवनंमेंट  की  कोई
 कोताही  नहीं  समझता  ।  खुद  श्री  वाजपेयी  ने
 इस  बात  को  माना  है  कि  हमारे  पास  जो  बेस्ट
 इवेलेबल  इनवेस्टीगेटिंग  एजेन्सी  है,  उसकी
 तरफ  से  कोई  कसर  नहीं  रखी  गई  है  1

 श्री  प्रटल  बिहारी  वाजपेयी  :  मैंने  यह  नहीं
 क्हाहै।

 थी  रणजीत  सिह  (खलोलाबाद)  :  यह
 कहां  माना  है  ?  यह  नहीं  माना  है  ।

 श्री  रणधीर  सिह :  इस  केस  में  सेंट्रल
 ब्यूरो  आफ  इनवेस्टीगेशन  भौर  दूसरे  हाइएस्ट
 लेवल  के  भच्छे  से  भ्रच्छे  इनवेस्टीगेटिग  भ्राफि-
 सर्ज  की  मदद  ली  गई  इस  बारे  में  कोई  कसर
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 उठा  नहीं  रखी  गई  t  हमें  इसका  भ्रफँसोस  है।
 हम  सित्राये  हमदर्दी  के  इजहार  के  झौर  क्‍या
 कर  सकते  हैं  ?

 हम  चाहते  तो  यह  थे  कि  इस  का  भी  ट्रेस
 मिलता,  केस  ध्दालत  के  सामने  जाता,
 मुलजिम  की  सजा  होती  ताकि  न  सिफ  पार्टी
 को  झ्लौर  उनके  संबंधियों  को  बल्कि  सारे  देश
 को  इससे  तसलल्‍ली  होती।  लेकिन  इस  मौके
 पर  सिवाय  हमदर्दी  के  झौर  हो  भी  क्या  सकता
 है?  जहां  तकलीफ  है  हमारे  जनसघं  के  शौर
 झार०एस०एस०  के  भाइयों  को  उस  में  सिवाय
 हमदर्दी  क ेऔर  इस  का  इलाज  भी  कया है ?
 बाकी  भ्रगर  यह  समभा  जाय  कि  इस  में  कोई
 कसर  है  तो  मैं  उन  भप्रादमियों  में  मे  हूं  कि  जो

 यह  कहूँगा  कि  तीसरी  या  चौथी  दफा
 न्कवायरी  से  भी  अगर  कुछ  हो  सकता  है  तो

 किया  जाय  ।  लेकिन  क्या  कोई  चीज  निकलती

 हैं,  देखने  को  बात  यह  है  कि  किस  ऐंगिल  से

 इसको  नहीं  किया  गया ।  मैं  तो  समभता  हूं
 कि  जो  कुछ  किया  जा  सकता  था  वह  किया
 गया  |  तो  इसमें  सिवाय  इस  बात  के  कि  हमें
 हमदर्दी  है  श्रौर  उनकी  इन्ज्ड  फीलिग्स  हैं,  देश
 को  इस  से  नुकसान  हुप्रा,  इन्सानियत  को

 नुकसान  हुआ,  हमें  उसके  साथ  पूरी  हमदर्दी  है,
 इसके  सिवाय  ध्रौर  कोई  बात  क्‍या  हो  सकती

 है  ?  झगर  इसका  कोई  भौर  ट्रेस  मिलता  है
 तो  मैं  समझता  हूं  कि  गवनेमेंट  उस  में  पीछे
 कदम  नहीं  उठाएगी  द्रौर  मैं  कहना  चाहूंगा
 गत्रनंमेंट  से  भी  कि  भ्रगर  इस  में  कहीं  कोई

 लूपद्दोल्स  हों  तो  उस  को  पूरा  किया  जाय  ।

 श्री  प्रकाशवीर  शास्त्री  (हापुड़):  सभा-
 पति  जी,  मैं  भ्रपनी  संक्षिप्त  सी  बात  माननीय
 सदस्य  श्री  भारखंडे  राय  की  उस  युक्ति  से
 प्रारंभ  करता  हूं  ।  उन्होंने  यह  बताया  कि  जिस
 कमरे  में  श्री  दीन  दयाल  उपाध्याय  यात्रा  कर
 रहे  थे  उस  कमरे  में  श्री  राम  रतन  गुप्या  के
 कोई  व्यक्ति  यात्रा  करने  वाले  थे  और  बढ  नहीं
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 आए  इसलिए  श्री  दीनदयाल  उपाध्याय  श्रपता
 कमरा  बदल  कर  उनके  कमरे  में  चले  झाए.
 झौर  चोरों  ने  गलती  से  उनकी  हत्या  कर  दी,
 ऐसा  श्री  भारखंडे  राय  का  कहना  था।  एक
 बात  तो  मैं  यह  कहना  चाहता  हैँ  श्री  भारखंडे
 राय  से  भी  भौर  उन  जंसी  युक्ति  पर  विष्वास
 करने  वालों  से  भी  कि  जिन  चोरों  को  इतनी
 तक  जानकारी  होती  है  कि  किस  डिब्बे  में  राम
 रतन  गुप्ता  का  झ्रादमी  यात्रा  कर  रहा  है  वह
 बोर  इस  बात  की  भी  जानकारी  रखते  हैं  कि
 उस  प्रादमी  ी  शबल  वया  है  बौर  जो  उस  के
 स्थान  पर  यात्रा  कर  रहा  है  वह  व्यक्ति  कोन

 द्!  वह  चोर  इतने  एक्सपर्ट  जरूर  थे  कि  जो
 एक  साधु  और  एक  घनपति  को  श्रच्छी  तरह  से
 पहचान  लें  कि  दोनों  में  प्रंतर  क्‍या  है  ?  हमारे
 मित्र  श्री  रणाधीर  सिंह  कह  रहे  थे  कि  जो  बेस्ट

 एजेंसी  हो  सकती  है  सी०बी०आ्राई०  उसने
 एन्क्वायरी  की,  लेकिन  मैं  रण॒धीर  सिंह  की
 जानकारी  के  लिए  कहना  चाहता  हूं  कि
 सी०बी०भ्राई०  ने  एन्बवायरी  पने  हाथ  में  लेते

 ही  उत्तर  प्रदेश  के  गुप्तचर  बिभाग  को  वहां  से

 हटा  दिया  |  भ्गर  यह  दोनों  साथ  रह  कर

 किसी  निष्कषं  पर  पहुंचते  तो  हमारा  प्रपना

 अनुमान  है  कि  उससे  समाधान  हो  सकता  था  |
 लेकिन  सं०्बी०प्राई०  की  इस  बात  पर  हमें
 शक  होता  है  कि  गुप्तचर  विभाग  जो  उत्तर

 प्रदेश  का  था  उसको  उसने  क्‍यों  हटा  दिया  ?

 दूसरी  बात  मैं  कहना  चाहता  हूं  कि  जहां
 पर  उनका  दाब पड़ा  पाया  गया  उसके  नीचे

 लोहे  के  जो  बड़े-बड़े  पेच  होते  हैं  उसके  ऊपर
 उनकी  कमर  थी  ध्गर  वह  गिरते  तो  उनकी
 कमर  पर  वहां  चोट  होनी  चाहिए  थी।  लेकिन

 बहू  चीज  बिलकुल  नहीं  थी  दूसरी  बात  जो  मैं

 कहना  चाहता  हूं  वह  यह  कि  झभी  हमारे  मित्र

 श्री  बलराज  मधोक  ने  बताया  कि  वह  हत्या  के

 बाद  षहां  पर  गए  वहां  जो  खम्भा  था  जिससे

 टकराने  की  बात  कही  गई  बहू  रेल  की  पटरी

 Re.  Rep.  of  Comm.  of  DECEMBER  18,  1970  Inguiry  re.  death  of  Shri  0.  D.  392
 Upadhyaya  (  Disc.)

 से  चार  साढ़े  चार  फुट  की  दूरी  पर  है  इनके
 साथ  पुलिस  के  अधिकारी  भी  थे,'जिले  के
 अधिकारी  भी  थे  उन्होंने  डिब्बे  से  पूरा  शरीर
 बाहर  निकाल  कर  देखा  कि  क्‍या  इसके  बाद

 /  भी  इस  खंभे  से  टकराब  ही  सकता  है  ?  लेकिन
 इस  प्रकार  की  कोई  बात  नहीं  थी।  तो  फिर
 बात  क्‍या  थी?  शब  निष्कर्ष  पर  हमें  भ्राना

 चाहिए  ।  एक  तो  ह्त्या  हो  सकती  है  चोरी  के

 उद्देश्य  से  भर  दूसरे  हो  सकती  है  व्यक्तिगत
 बैर  से।  तीसरे  हो  सकती  है  राजनैतिक
 विरोध  से  ।  जहां  तक  चोरी  का  सवाल  है  जिन
 लोगों  ने  श्री  दीनदयाल  उपाध्याय  को  देखा

 होगा  उनको  पता  होगा  कि  उनकी  वेषभूषा
 को  देखकर  और  उनके  शारीर  को  भी  देखकर

 कोई  यह  नहीं  कह  सकता  था  कि  इस  व्यक्ति
 के  पास  भी  कुछ  होगा  या  इस  के  पास  से  भी

 कुछ  घुराया  जा  सकता  है  |  लिहाजा  चोरी  का

 उद्देदय  तो  हो  नहीं  सकता  1  व्यवितगत  वर  की
 बात  तो  यह  है  कि  न  केवल  जनसंघ  में  बल्कि

 पूरे  देश  में  वह  प्रजातशत्रु  कहे  जाते  थे  ।  यानी
 इस  प्रकार  का  व्यक्ति  जिसने  प्रपने  जीवन  में

 कोई  शत्रु  नहीं  बनाए  उसकी  हत्या  व्यक्तिगत
 बैर  के  कारण  करने  का  प्रइन  भी  नहीं  उठता  ।

 शब  तीसरी  बात  रह  जाती  है  राजनंतिक
 विरोध  की  ।  राजनतिक  विरोध  का  आधार

 ढूंढने  के  लिए  हम  को  यह  जानना  पड़ेगा
 कि  यह  ह्त्या  कब  हुई  झौर  किन  परि-
 स्थितियों  में  हुई  ?  यह  ह॒त्या  हुई  तब  जब
 जनसंघ  पहली  बार  उत्तर  प्रदेश  के  शासन
 में  एक  भागीदार  बन  कर  झापा  इसकी  चर्चा
 प्रारंभ  हुई  क्यों  कि  जनसघ  इ-से  पहले  कहीं
 शासन  में  नहीं  था  1  यह  मेरी  अपनी  कल्पना

 नहीं  है  बल्कि  इस  तीसरे  कारण  के  लिए  एक
 यह  प्रमुख  झाघार  है।  मैं  उन  परिस्थितियों  में

 नहीं  जाना  चाहता  कि  श्री  दीन  दयाल
 उपाध्याय  के  क्‍या  विचार  थे  ?  भौर  वह  क्‍या

 चाहते  थे  कि  हम  इस  संगठन  के  भंदर  जो  लोग
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 विभिन्न  विचारों  के  हैं  खास  तौर  से  ऐसे
 विचार  जिनका,  जनसंघ  के  साथ  में  बिलकुल
 पूरव  और  पहद्चम  का  संबंध  है,  उनके  साथ

 रह  क्र  भी  बया  सरकार  को  चलाया  जा  सकता
 है  या  नहीं  1  घीरे-घीरे  उनके  विचार  उत्तर

 प्रदेश  के  शासन  के  संबंध  में  बदलने  लगे  थे  |  *
 भारखंडे  राय  जी  को  इन  सब  का  स्मरण

 होगा  ।  लेकिन  मैं  इनको  विस्तार  से  नहीं  कहना
 चाहता  |  श्रब  तो  मैं  इतना  ही  कहना  चाहता

 हैं  कि कोई  भी  संदेह  ऐसा  सदा  हो  श्लौर  एक
 राजनैतिक  पर्टी  के  सत्से  बड़े  नेता  के  संबंध
 में  संदेह  पैदा  हो  तो  सरकार  को  यह  चाहिए
 कि  भले  ही  उस  का  कुछ  अधिक  व्यय  हो
 लेकिन  उन  संदेहों  के  निरा+रण  के  लिए  कोई
 पनी  झोर  स ेकसर  उठाकर  न  रखे  श्रगर

 इस  प्रकार  की  मांग  श्राई  है।  जो  अटल  बिहारी
 बाजपेपी  जी  ने  जो  रखी  है,  मैं  भ्रपनी  भौर  से

 उसका  समर्थन  करता  हूं।  इस  प्रकार  तीन
 व्यक्तियों  का  उच्चाधिकार  प्राप्त  आयोग  बनाया
 जाय  जो  फिर  से  इन  सारे  तथ्यों  की  जानकारी
 ले  झौर  संदेहों  का निराकरण  हो  |

 THE  MINJSTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHR{f
 K.  C.  PANT)  :  Mr.  Chairman,  we  are
 discussing  tbe  Commission’s  report  which
 relates  to  an  event  which  every  Member  of
 this  House  will  deeply  regret,  namely,  the
 dastardly  aod  brutal  murder  of  Shii  Deen
 Dayal  Upadhyaya.  On  that  all  the  Members
 who  spoke  are  naturally  agreed.

 Apart  from  politics,  he  was  a  _  very
 gentle  peison.  He  was  widely  respected
 and  was  a  man  of  learning.  Besides  this,
 he  was  a  leading  political  figure  and  he  was
 the  President  of  the  Jana  Sangh,  I  think,
 when  he  died.  That  was,  as  Vajpayeeji  bas
 mentioned,  between  the  l0th  and  =  {ith
 February,  968  while  travelling  in  a  train.

 He  also  referred  to  the  fact  that  bis
 body  was  found  in  the  Moghulsarai  railway
 yard.  Shastriji  just  now  referred  to  the
 tact  that  at  first  the  case  was  being  investi-
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 gated  by  the  UP  CID  and  later  by.the  CBI.
 I  may  add  here  that  it  was  at  the  rejuest  of
 the  State  Government  that  the  CBI  was  sent
 there.

 I  may  also  add  that  the  CBI  is  the  best
 investiga.ing  agency  in  the  country.  This
 House  very  often,  when  problems  in  which
 the  help  of  an  investigating  agency  is  deemed
 to  be  necessary  arise,  asks  us  (o  utilise  the
 CBI.  Ina  ery  recent  incident  in  Shillong
 we  sent  the  CBI  from  here.

 Tu  fact,  we  had  at  first  urged  the  Assam
 Government  to  utiliso  the  C.D.  or  the
 State  police  in  the  matter  because  the  CBI's
 resources  were  rather  stretched.  But  the
 Assam  Government  told  us  that  it  would
 create  a  better  atmosphere,in  Assam  itself
 and  in  the  Assembly  if  the  C.BI.  could  be
 sent  to  carry  on  the  investigations.  Therefore,
 there  could  be  no  question  about  the  inten-
 tion  of  Government.  It  did  everything
 possible  to  see  that  the  investigation  was
 carried  out  by  the  best  agency  available
 to  it.

 Later  on  the  CBI.  prosecuted  two
 persons  and,  again  as  Vajpayeeji  said,  one  of
 them  was  acquitted  and  the  other  was  con-
 victed  on  a  charge  of  theft  for  five  years,  I
 think.

 Some  witnesses,  who  are  members  of  the
 Jana  Sangh,  while  appearing  in  the  trial
 court  had  contended  that  Shri  Upadhyaya
 had  been  murdered  for  political  reasons  and
 that  the  C.B'I.  had  concocted  the  evidence
 to  make  scapegoats  of  the  two  accused
 persons.  lam  saying  this  so  that  the  House
 may  appreciate  that  all  this  had  been  placed
 before  the  court  and  before  the  Commission
 of  Inquiry  also.  Both  these  statements  were
 made.  These  allegations  or  arguments  were
 advanced  and  the  Judge  observed  in  his
 judgment  that  the  prosecution  was  unable  to
 prove  its  case  mainly  because  of  paucity  of
 evidence,  and  that  there  was  no  concrete
 data  before  him  to  say  that  the  murder  was
 committed  for  a  political  motive.  This  was
 as  far  as  the  judgment  of  the  Sessions’  court
 went.

 Thereafter,  the  demancs  were  raised,  and
 3  think  Shri  Vajpayee  himself  spoke  on  the
 occasion  and  some  other  parties  also  joined
 in  that  demand,  that  there  should  be  a  com-
 mission  of  inquiry  to  probe  into  the  case
 ab  initio,  A  memorandum  signed  by  several
 Membeis  of  Parliament,  about  72  M.  Pg
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 was  also  received  in  this  connection.  Then
 the  question  arose  that  an  appeal  should  be
 filed  in  the  High  Court.  The  Chief  Minister
 of  Uttar  Pradesh  announced  in  the  State
 Assembly  on  August  4,  969  that  on  appeal
 could  be  filed.  The  next  day,  the  Home
 Minister  here  made  a  statement  in  the  Lok
 Sabha  announcing  the  decision  to  appoint  a
 commission  of  inquiry.  The  Commission
 was  appointed  on  October  23,  96)  to  inquire
 into  all  the  facts  and  circumstances  relating
 to  the  death  of  Shri  Deen  Dayal  Upadhyaya.

 Shri  Vajpayee  referred  to  various  points
 of  facts  which  he  thinks  point  to  certain
 conclusions.  Before  the  Commission  also
 the  Jana  Sangh  refterated  its  stand  that  Shri
 Upadhyaya  was  murdered  for  political
 reasons.  As  was  said  by  some  hon.  Members,
 it  was  suggested  that  communists  and  com-
 munalists  had  joined  hands  in  organising  the
 crime,  It  was  pointed  out  that  there  were
 deficiencies  in  the  case  put  ‘orward  by  the
 C.BI.  to  which,  I  think,  Shri  Vajpayee
 referred,  at  least  to  some  of  them-—  I  do  not
 know  whether  he  referred  to  all  of  them;  I
 cannot  say.  But  even  before  the  Commission
 it  was  said  that  an  attempt  was  made  to  make
 out  that  the  two  accused  persons  in  the  case
 had  only  been  made  scape-goats.  This  is
 more  or  less  the  sum  and  substance  of  what
 Shri  Vajpayee  said  bere.

 They  went  on  to  assert  that  the  investiga-
 tion  carried  on  by  the  0  B.  I.  was  mala  fide
 and  was  intended  deliberately  to  suppress  the
 political  origin  of  the  crime.  I  am  repeating
 all  this  so  that  the  House  may  understand
 that  what  is  being  said  here  today  was  also
 said  before  the  Commission.  All  the  facts
 were  placed  before  it;  all  the  arguments
 were  placed  before  it  ;  all  the  evidence  was
 placed  before  it.  The  Commission  went  into
 all  these  things  and  thereafter  published  the
 Report.  It  is  not  as  though  any  new  facts
 have  come  up  before  the  House  which  were
 not  placed  before  the  Commission.  As  far  as
 I  am  aware,  oll  these  facts  were  placed  be-
 fore  the  Commission  and  the  Commission
 did  consider  them  before  coming  to  its
 conclusions.

 What  are  the  conclusions  of  the  Com-
 mission  ?  The  Commission  has  come  toa
 conclusion  that  the  murder  of  Shri  Deen
 Dayal  Upadhaya  was  not  committed  for
 political  motives.  That  is  one  clear  conclusion

 Upadhyaya  (Dise.)

 of  the  Commission.  The  second  is  that
 neither  any  communist  nor  any  comcnunalist
 connected  directly  or  indirectly  with  the
 murder.  Thy  third  is  that  he  had  ,been
 pushed  out  of  the  running  train  as  a  resul’  of
 which  he  dashed  against  a  traction  pole  and

 fdied  instantaneously.  The  fourth  and  last
 conclusion  is  that  the  murder  was  accomp-
 anied  by  immediate  theft.  .

 These  are  the  conclusions  gf  the  Com-
 mission.  As  regards  the  C.B.J..  the  role  of
 the  C.B.L,  the  Commission  has  also  come  to
 certain  concl  and  its  conclusi  is  that
 the  CB.I.  conducted  investigation  with  care
 and  objectivity.  The  Commission  has  found
 no  substance  in  the  charge  that  the  C.BI.
 acted  maa  fide,  These  are  the  findings  of
 the  Commission.  Now,  there  appears  to  be
 an  impression  in  the  minds  of  some  hon.
 Members  that  the  Commission  should  have
 investigated  the  crime  or  should  have  dupli-
 cated  the  work  that  bas  been  done  by  the
 Sessions  court.  That  is  not  so  and!  would
 invite  the  attention  of  the  House  to  the
 second  chapter  of  the  report  of  the  Com-
 mission  on  the  scope  of  the  reference  made
 to  the  Commission.  The  Commission  was
 primarily  concerned  with  the  question  regard-
 ing  the  motive  for  the  murder  of  Shri  Deen
 Dayal  Upadhyaya,  As  the  Commission
 states,  the  question  of  motive  is  the  central
 theme  of  the  task  tefore  the  Commission.
 What  emerges  from  the  report  of  the  Com-
 mission  is  that  the  murder  of  Shri  Deen
 Dayal  Upadhyaya  was  oot  committed  for
 political  motives  and  it  also  says,  as  I  said
 earlier,  that  the  murder  was  accompanied  by
 immediate  theft  which  shows  that  the  two
 are  part  and  parcel  of  the  same  transaction.
 I  am  trying  as  far  as  possible  to  adhere  to
 the  wording  of  the  Commission's  finding
 itself.  It  was  not  the  function  of  the  Com-
 mission  to  determine  like  a  court  of  criminal
 trial  as  to  who  was  guilty  of  the  murder.
 The  sessions  trial  went  into  that  question
 and  came  to  the  conclusion  that  the  pro-
 secution  had  not  established  beyod  reasonable
 doubt—a  point  that  was  made  by  Mr.
 Randhir  Singh  with  his  knowledge  of  law—
 that  the  two  persons  accused  had  committed
 the  offence  of  murder...  (/aterruptions)  The
 Court,  however,  convicted  one  of  them  on
 the  charge  of  theft.

 Now,  I  am  in  a  somewhat  difficu't  posi-
 tion  because  the  appeal  against  the  conyictiod
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 ©:  Shri  Bharat  Lal  is  still  sub  judice,  that  is
 the  person  who  was  convicted  for  theft  and
 sentenced  for  4  years.  It  would  not  be
 proper  for  Government  to  go  further  into  the
 merits  of  Bharat  Lal’s  conviction  for  theft
 or  the  rejection  by  the  trial  court  of  the
 Offence  regarding  murder.  The  report  of  th
 Commission  should  be  taken  as  a  final
 answer.  The  Commission  have  ruled  out
 political  motives  after  giviog  the  fullest
 Opportunity  १०  the  advocates  of  that  theory.
 If  we  wereto  go  into  the  whole  question,
 there  would  have  hardly  been  any  point  in
 appointing  a  Commission  of  tnquiry.

 Sir,  I  have  already  said  that  certain
 remarks  have  been  made  about  the  C.BI.
 by  the  Commission  and  they  have  come  to
 the  conclusion  that  it  has  not  acted  mala  fide
 and  I  would  refer  in  this  connection  to
 pages  30  and  I74  of  the  Report  of  the
 Commission  and  the  learned  Judge  there
 adds  that  he  saw  nothing  from  which  he
 could  infer  that  the  C.By.  gave  amnesty  to
 Communists  and  communalists  and  found
 an  easy  way  out  by  catching  two  common
 thieves.

 My  hon.  friend,  Shri  Vajpayee,  raised  the
 point  that  the  Commission  should  have  had
 an  independent  investigating  agency  of  its
 own.  Sir,  the  Government  have  been  anxious
 that  such  Commissions  should  have  the
 service  of  investigating  agencies  on  whom
 they  can  call.  But,  as  thiags  stand  at  present,
 under  the  law  they  cannot  have  this  and  it
 is  for  this  reason  that  we  have  introduced  a
 Bill  for  amending  the  Commission  of
 Inquiries  Act  and  that  Bill  is  before
 Parliament.

 Shri  Vajpayee  has  argued  on  the  basis  of
 some  selected  passages  of  the  report  of  the
 Commission  that  the  findings  of  the  Com-
 mission  are  not  satisfactory.  Sir,  I  do  not
 know  whether  this  House  can  go  into  the
 factsand  evidence  and  the  findings  of  the
 Commission.  After  all  the  Commission  was
 appointed  to  go  into  the  evidence  and  the
 facts  and  let  us  have  its  conclusions.  I  don't
 thiok  we  are  equipped  to  perform  that  task.
 And  the  Commission,  as  I  said  earlier,  did
 examine  the  witnesses,  it  scrutinised  the
 documents  and  it  heard  arguments  of
 Counsels  and  then  it  came  to  certain  con-
 clusions  appreciating  the  evidence  that  had
 come  before  the  Commission.  It  was  because
 Government  was  anxious  that  the  evidence
 should  be  weighed,  properly  that  they  have
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 obtained  the  services  of  a  serving  judge.  Shri
 Vajpayee  is  certainly  entitled  to  have  his  own
 appreciation  of  that  evidence  ;  but  Govern-
 ment  see  no  reason—and  no  reasons  have
 been  advanced  either—why  on  merely  a
 different  reading  of  the  evidence,  selectively
 Presented,  the  findings  of  an  impartial  Com-
 mission  should  be  rejected.  If  we  go  about
 tejecting  the  findings  of  a  serving  judge  of  a
 High  Court,  there  can  be  no  end  to  any
 controversy.  The  Commission,—the  House
 may  recall,—  was  appointed  in  consultation
 with  the  Chief  Justice  of  India.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  Why  don’t  you  apply  the  same
 rule  to  the  Mahajan  Commitsion’s  Report  ?

 SHRI  K.  C.  PANT  :  Government  accept
 the  report  of  the  Chandrachud  Commission
 Government  accept  the  findings  and  feel  that
 there  is  no  need  for  another  Commission.

 We  fully  share  the  sorrow  and  the  deep
 grief  over  the  most  tragic  death,  the  despic-
 able  murder  of  Shri  Deen  Dayal  Upadhyaya.

 SHRI  P.  K.  DEO  :  Who  86  the
 murderers  ?

 SHRI  K.C.  PANT  :  As  I  have  said
 earlier,  I  share  Shri  Vajpayee’s  concern  and
 grief.  It  is  not  just  a  formality  ;  this  sense
 of  grief  and  sorrow  comes  out  of  my  heart  ?

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Who  are  the  murderers  ?

 9.32  brs.

 DISCUSSION  RE.  SUGAR  POSITION
 AND  CANE  PRICE—Contd.

 MR.  CHAIRMAN :  The  House  will  now
 take  up  further  discussion  on  the  sugar
 position  obtaining  in  the  country  including
 cane  price.

 It  is  already  past  7-30  P.M.  Now,  the
 position  is  this.  The  time  at  our  disposal  is
 only  30  minutes.  Ty  hours  were  allotted  ;
 one  hour  has  already  been  taken.  If  I  go  by
 the  names  at  my  Table,  I  think,  we  will  have
 to  sit  till  midnight  and  even  then  the  discus-
 sion  will  not  be  over.  That  is  the  present
 porition,  So,  my  proposal  is  this,  If  the
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 House  is  interested,  the  Members  can  hear
 the  Minister.  We  can  have  another  discussion
 in  the  next  session.

 SHRI  0.  N.  PATODIA  (Jalore)  ;  Let  us
 hear  the  Minister.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  I  have  not  spoken.  Only  the  sugar
 magbdates  have  spoken.

 MR.  CHAIRMAN:  All  right.  Iam
 asking  Mr.  Naidu  to  make  his  proposal.  I
 am  asking  for  his  suggestion.

 e
 SHRI  CHENGALRAYA  NAIDU:  A

 number  of  persons  from  the  sugar-dealers
 side  and  labour  side  have  spoken,  but  from
 the  agriculturists  side,  nobody  has  spoken  ;
 nobody  is  able  to  represent  them  here...

 MR.  CHAIRMAN  :  In_  this  House  all
 are  Honourable  Members.

 SHRI  CHENGALRAYA  NAIDU:I
 want  that  agriculturists’  interest  should  be
 represented  here.  I  want  half-an-hour
 extension.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Habour)  :  My  suggestion  is  that  those  who
 have  not  spoken  may  be  allowed.

 MR.  CHAIRMAN  :  Whers  is  the  time  ?

 SHRI  JYOTIRMOY  BASU:  Extend  it
 by  five  minutes  each.

 MR.  CHAIRMAN  :  I  know  how  speeches
 are  made.

 SHRI  M.  N.  REDDY  (Nizamabad)  :
 The  previous  list  is  there:  There  were  only
 4or  5  left  to  speak.

 MR.  CHAIRMAN  :  I  have  a  number  of
 Members  in  my  list.

 SHRI  S.  M.  BANERJEE:  My  suggestion
 is  that  only  those  Parties  might  be  given  a
 chance  whose  Members  have  not  spoken  so
 far.

 ef}  राम  सेवक  यादव  (बाराबंकी):  केबल

 Cane  price  (Dite.)  #0

 उन्हीं  लोगों  को  मौका  मिले  भौर  बह  भी  प्रश्न
 करने  का  I

 SHRI  ४.  N.  REDDY:  Only  four  more
 »  speakers  were  left  on  that  day.  I  know  it.

 MR.  CHAIRMAN  :  I  would  like  to
 know  what  Government  think  about  it.

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  F.  A.  AHMED):
 The  matter  has  already  been  discussed  for
 about  an  hour  or  so.  !  have  no  objection  if
 there  is  further  discussion.  But  how  long  are
 we  going  to  sit  ?

 SHRI  CHENGALRAYA  NAIDU :  Let
 it  be  extended  by  half  an  hour.

 MR.  CHAIRMAN  Now,  Shri  Tulsidas
 Jadhav  may  continue  his  speech.  He  should
 finish  his  speech  in  exactly  three  minutes.
 Nobody  can  argue  with  the  Chair  about  the
 time  now.  I  am  going  to  strictly  enforce  the
 time  limit.

 भी  तुलशोदास  जाधव  (बारामती)  :
 सभापति  जी,  परसों  मैं  बता  रहा  था  कि

 हिन्दुस्तान  में  चीनी  का  स्टाक  कितना  है  शौर
 देश  में  चीनी  कितनी  लगती  है  शौर  चीनी  पैदा
 कितनी  होती  है।  ये  सारी  फीगर्स  उस  दिन  मैं
 बता  रहा  था।  इस  समय  मेरे  पास  वह  फीगर्स
 नहीं  हैं।  लेकिन  सरकार  के  पास  जो  फीगर्स  हैं
 उनको  देखने  से  एक  चीज़  मालूम  होती  है  कि
 जरूरत  से  ज्यादा  गन्ना  पेदा  हो  रहा  है।  गए
 साल  में  उसका  रेट  कम  होने  से  इस  साल  गन्ने
 की  पैदावार  कम  होगी,  ऐसा  सरकार  का
 प्रन्दाजा  है।  लेकिन  बुनियादी  सवाल  यह  है
 कि  चीनी  ज्यादा  होती  हैया  कम  होती  है,
 गन्ना  ज्यादा  होता  है  या  कम  होता  है,  इस
 बात  को  काइतकारों  के  ऊपर  नहीं  छोड़  देना
 चाहिए।  सरकार  को  कुछ  ऐसी  पालिसी
 रखनी  चाहिए  कि  काइतकार  जितनी  चीजें
 अपने  खेत  में  पैदा  करता  है  उसमें  कितनी-
 कितनी  चीज  देश  के  लिए  जरूरत  है  झौर,
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 कितनी  चीज  की  एक्सपोर्ट  के  लिए  जरूरत

 है--इन  सारी  बातों  का  प्लान  बना  करके  देश
 में  उन  चीजों  को  उतने  उतने  हैक्टर  में  बोने
 का  बटवारा  या  प्रबन्ध  करना  चाहिए।  प्रगर
 काहतकारों  के  ऊपर  ही  छोड़  देंगे  तो  जैसा  भ्राप
 देखते  हैं  कि  श्रगर  कपास  का  भाव  ज्यादा  है
 तो  काइतकार  कपास  ही  उगाने  का  प्रयत्न
 करेंगे,  अगर  मूंगफली  का  भाव  ज्यादा  है  तो  वे

 मूंगफली  ही  उगाने  का  प्रयत्न  करेंगे  या  अगर
 चीनी  का  भाव  ज्यादा  प्राता  है  तो  वे  शुगरकेन
 ज्यादा  उगाने  का  प्रयत्न  करेंगे  ।  इस  तरह  से
 काइतकार  की  तकदीर  पर  छोड़ने  के  बजाये
 सरकार  को  पहले  से  प्लान  करना  चाहिए।
 साथ  ही  साथ  काश्तकार  जिन  चीजों  को  पैदा
 करता  है  उसकी  कास्ट  श्राफ  प्रोडक्शन  उसका
 लेबर  भशौर  दूसरी  तमाम  चीजों  का  भाव  देख-
 कर  ही  उसका  रेट  फिक्स  करना  चाहिए।
 प्रमरीका  या  दूसरे  देशों  में  हम  सुनते  हैं  कि
 सरकार  की  तरफ  से  कहा  जाता  है  कि  इतनी
 जमीन  'कॉाइत  में  लाग्रो  शौर  इतनी  जमीन
 खाली  रखो  ताकि  उसकी  मेहनत  भर  श्रम
 वेकार  न  जाये  ।  लेकिन  इस  देछण  में  इस  प्रकार
 का  कोई  भी  प्रयह्न  नहीं  किया  जाता  है।  यहां
 पर  कादतकार  छुगरकेन,  मूंगफली  या  दूसरी
 षीजें  जो  पैदा  करता  है  उनका  कोई  भी  रेट
 फिक्स  नहीं  है।  जब  वह  किसी  चीज  को  ज्यादा
 पैदा  करता  है  तो  उसका  रेट  कम  हो  जाता  है
 हौर  इस  तरह  से  उसका  सारा  पैसा  और  श्रम
 बेकार  चला  जाता  है।  तो  मेरी  आपसे

 बुनियादी  रिक्वस्ट  यही  है  क्योंकि  इस  देश  में
 80-85  फीसदी  पापुलेशन  काइतकारों  की  है
 ओर  वे  बड़े  दुखी  हैं।  उनके  मामले  में  कोई
 दिलचस्पी  नहीं  ली  जाती  है  क्योंकि  वे  वोकल

 नहीं  हैं,  व ेकोई  यूनियन  नहीं  बनाते।  उनकी
 तरफ  ध्यान  न  देना  बड़ी  भूल  होगी  1  श्ाज
 बाजार  में  जो  प्राइसेज  बढ़  रही  है  उसका
 कारण  यही  है  कि  जितना  माल  काश्तकारों  के
 पास  बदा  होना  चाहिए  था  बह  पैदा  नहीं  होता

 है।  भाप  अमरीका  से  चार  सोया  पांच  सौ

 करोड़  का  हम्पोर्ट  करते  हैं  लेकिन  हमारे  देश  में

 इतनी  जमीन  पड़ी  हुई  है  भौर  लोग  मेहनत
 करने  के  लिए  तैयार  हैं  उनको  सिर्फ  समय  पर
 पैसा,  पानी  झ्लौर  बीज  चाहिए  भौर  जो  मात
 वे  पैदा  करती  हैं  उसका  एक  रेट  फिक्स  होना

 ब्वाहिए
 ताकि  उसके  पैसे  भौर  श्रम  का  बदला

 उसको  मिल  जाये  ।  यदि  भाप  इसका  प्रबन्ध
 कर  दें  तो  किसान  इस  देश  की  जरूरई  तो  पूरी
 ही  करेगा,  साथ  ही  दूसरे  देशों  को  भी  झाप
 भेज  सकते  हैं

 श्राप  देखें  कि  शुगर  केन  इस  देश  में  कितने
 भ्रधिक  एरिया  में  बोया  जाता  है  |  उत्तर  प्रदेश
 में  ।233  हजार  हैक्टर  में  महाराष्ट्र  में,  372

 हजार  हैक्टर  में,  पंजाब  में  50  हजार  हैबटर
 में  शौर  बिहार  में  137  हजार  हैक्टर  में,

 हरियाणा  में  133  हजार  हैक्टर  में  बोया  गया।

 कुल  2302  हजार  हैक्टर  में  शुगर  केन  ककी  खेती

 हुई  |  ये  1968-69  के  'फिग्ज  हैं ।  शूगर  केन

 के  बगैर  चारा  नहीं  है।  काइतकार  की  आप

 अपेक्षा  न  करें,  उसको  श्राप  उसको  तकदीर  पर

 न  छोड़  दें  उसकी  मेहनत  जाया  चली  जाए,

 ऐसा  श्राप  न  होने  दें  ।  हमने  देखा  है  बौर  सुना

 है  कि  काइतकारों  ने  चूंकि  रेट  गन्ने  का  बहुत
 कम  था  इस  थास्ते  गस्ने  को  जला  दिया,  जानवरों

 को  खिला  दिया।  एक  एकड़  में  गन्ना  पैदा
 करने  के  लिए  ग्यारह  सौ  रुपये  खर्चे  होते  थे
 964  में  ।  झाज  दो-तीन  हजार  होते  हैं।  क्‍या

 इस  तरह  से  किसान  का  श्रम  जाया  जायेगा,
 क्या  उसको  इस  तरह  से  तबाह  झौर  बरबाद

 किया  जायेगा  ?  हम  विचार  करें  शौर  काइत-
 कार  को  ठीक  पैसे  उसके  ननें  के  दें।  उसकी

 कास्ट  भ्राफ  प्रोडक्शन  को  देखें।  साइंटिफिक
 रीति  से  गन्ने  की  कीमत  फिक्प  करें।  उसको

 प्रोत्साहित  किया  जाना  चाहिये  ताकि  वह  ज्यादा
 पैदा  करे

 क्री  राम  सेवक  यादव  :  यह  विषय  बहुत
 महत्वपूर्ण  है।  चूंकि  समय  कम  है  इस  वास्ते
 मैं  केवल  प्रदन  ही  पूछना  चाहूँगा।
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 गन्ने  के  मूल्यों  में  बहुत  ज्यादा  चढ़ाब-

 उतार  होता  है  1  आप  पिछले  दो-तीन  सालों  के
 अांकड़े  देखें  -  किसी  दूसरी  चीज  के  दामों  में  इस

 तरह  से  नहीं  हुआ  होगा  ।  968-69  में  उत्तर
 प्रदेश  में  पंद्रह  रुपये  क्विटल  इसका  भाव  था/
 ओर  कहीं-कहीं  तो  इससे  भी  ज्यादा  किसान  को
 दाम  मिला  ।  लालच  में  भ्राकर  उन्होंने  गन्ना  भ्ौर
 ज्यादा  पैदा  किया।  लेकिन  झगले  साल
 दस  रुपये  रह  गया।  तीसरे  साल  सात
 रुपये  35  पैसे  हो  गया।  अब  सात  रुपये  37
 शस  है।  समझ  में  नहीं  भ्राता  है  कि  इतना
 उतार-चढ़ाव  क्यों  श्राता  है।  कौन  सी  चीज
 सस्ती  हो  गई  है  कि  गन्ने  का  मूल्य  कम  हो  गया

 है।  मूल्यों  के  बारे  में  कोई  निश्चितता  होनी
 चाहिये  ।  मैं  जानना  चाहता  हैँ  कि उसके  लिए
 भाप  कोन  सी  नीति  बना  रहे  हैं  ।

 गन्‍ने  की  खपत  की  पूरी  व्यवस्था  होनी
 चाहिये  ।  गन्ना  ज्यादा  हो  जाता  है  तो  उसकी
 खपत  नहीं  होती  है।  किसान  का  गन्ना  खेत  में
 खड़ा  जल  जाता  है,  सूख  जाता  है  या  उसको
 गन्‍ने  की  भट्टी  में  कोंकना  पड़ता  है।  पिछले
 साल  खपत  की  स्थिति  बहुत  गम्भीर  रही।  उत्तर
 प्रदेश  में  और  दूसरे  प्रांतों  में  भी खपत  का  कोई
 बन्दोबस्त  नहीं  था  ।  मेरा  इस  सम्बन्ध  में  सुभाव
 है  कि  पेराइ  का  समय  बढ़ाया  जाये।  ज्यादा
 दिन  मिलें  चलें  ।  शुरू  में  ही  जल्दी  से  मिलों  को
 चालू  किया  जाये।  खास  तौर  से  जो  छोटे
 किसान  हैं  उनसे  उनका  गन्‍ना  पहले  लिया
 जाए।  मैं  जानना  चाहता  हूं  कि  शाप  इसके
 बारे  में  क्या  थ्यवस्था  करने  जा  रहे  हैं।

 कहा  जाता  है  कि  चीनी  में  घाटा  हैं  इस
 वास्ते  गन्ने  के  मूल्य  नहीं  बढ़  सकते  हैं।  गन्ने  में
 जो  रिकवरी  होती  है,  रस  है,  उसका  सवाल
 उठता  है।  ऐसी  योजना--क्या  झाप  बजा  रहे
 हैं  कि  fi  ia  ०गास,  मेली  आदि  के  लिये  गन्ने
 का  इस्तेमाल  विकल्प  के  रूप  में  किया  जा  सके
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 ताकि  चीनी  का  उत्पादन  सस्ता  पड़े  भौर  गन्ने
 के  दाम  अधिक  से  अधिक  किसानों  को  दिलाए
 जा  सके  श्रौर  सारी  चीज  योजनावद्ध  ढंग,से  चल
 सके  ?

 बकाया  पर  श्रब  मैं  श्रापका  ध्यान  दिलाता

 हैं।  किसानों  का  करोड़ों  रुपया  बकाया  «पड़ा
 हुआ  है।  जब  कभी  मिलों  को  कर्ज  दिया  जाता

 है  चीनी  के  एव्ज  में  श्रौर  उनकी  चीनी  ली
 जाती  तो  उस  कर्ज  में  से  इनकम  टैक्स,  सेल्स
 टैक्स  आदि  की  झदायगी  हो  जाती  है  लेकिन
 किसानों  का  जो  बकाया  है,  वह  उनको  अदा
 नहीं  होता  है।  किसान  की  कीमत  उसको
 नहीं  मिलती  है।  जब  कभी  मिलों  को  पैसा
 दिया  जाए  तो  भश्रापका  खास  नियन्त्रण  रहे  भ्रौर
 किसानों  का  बकाया  सब  से  पहले  भ्रदा  होना
 चाहिए।  इसके  बारे  में  भाप  क्या  व्यवस्था  करने
 जा  रहे  हैं।  दो-तीन  सालों  से  करोड़ों  रुपया
 किसानों  का  बकाया  है।  श्राज  उनकी  हालत
 बहुत  खराब  हो  गई  है।  इस  वास्ते  उनका
 बकाया  उनको  दिलाया  जाए।

 राष्ट्रीयकदरण  की  बात  भी  आती  है।  एक
 प्रान्त  में  राष्ट्रीररण  होने  का  मतलब  है  और
 खास  तौरे  पर  उत्तर  प्रदेश  में  जहां  मिलें  केवल

 मिट्टी  का  ढेर  रह  गई  हैं,  सरमायेदारों  को  लाभ

 पहुंचाना  |  ध्रौर  भी  उसके  दूसरे  नुक्सान  होंगे।
 गन्ने  का  उद्योग  चौपट  होगा  ।  इसलिए  समाजी-
 करण  चीनी  उद्योग  का  पूरे  देश  के  पैमाने  पर

 एक  नीति  प्रपना  कर  होना  चाहिए।  पिक  एंड

 चूज  की  नीति  चला  कर  इस  देश  के  उद्योग  को
 न  मारा  जाए।  पूरे  देश  के  पैमाने  पर  समाजी-

 करण  चीनी  उद्योग  का  किया  जाए।

 *SHRI  SAMINATHAN  (Gobichettipa-
 layam)  :  Mr.  Chairman,  Sir,  |  am  grateful
 to  you  for  giving  me  an  opportunity  to
 participate  in  the  Discussion  on  the  suggar
 position  obtaining  in  the  country  including
 case  price  and  to  express  some  views  00

 *The  original  speech  wag  delivered  in  Tamil.
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 behalf  of  my  party,  the  Dravida  Munnetra
 Kashagam.

 So  fareas  sugar  industry  is  concerned,
 there  were  times  when  we  were  importing
 substagtial  quantities  of  sugar  to  meet  the
 requirements  of  the  country.  Gradually,  on
 account  of  the  energetic  and  meaningful
 Measures  adopied  during  the  three  Five  Year
 Plans,  we  have  been  able  to  increase  sugar
 Production  in  the  country  to  a  very  great
 extent.  During  the  First  Five  Year  Plan,
 sugar  production  was  8.9  lakh  tonnes  per
 annum  ;  in  the  Second  Five  Year  Plan  it
 was  30.29  lakh  tonnes  and  inthe  Third  Five
 Year  Plan,  annually  35  lakh  tonnes  of  sugar’
 was  produced.  We  exnect  to  achieve  the
 annual  target  of  42  lakh  tonnes  of  sugar
 during  the  course  of  Fourth  Five  Year
 Plan.

 Mr.  Chairman,  Sir,  in  the  year  ‘1968-69
 we  produced  Rs.  660  crores  worth  of  sugar.
 More  than  Rs.  40  crores  were  paid  in  this
 year  as  wages  and  salaries  to  the  workers
 and  the  employees  in  this  industry.  I  have
 quoted  these  statistics  to  show  that  sugar
 industiy  is  a  very  important  industry  in  the
 country,  But,  today,  Sir,  the  sugar  industry
 is  facing  a  grave  crisis  on  account  of  certain
 shortcomings  in  the  governmental  policies.
 When  the  sugar  industry  gives  employment
 to  more  than  2३  lakhs  of  people  and  the
 production  per  year  is  worth  Rs.  660  crores,
 the  Central  Government  should  pay  special
 and  prompt  attention  to  the  problems  faced
 by  the  industry.

 Today,  the  Government  of  India  give  a
 subsidy  of  53  paise  per  every  kilogram  of
 sugar  exported.  We  have  to  appreciate  the
 fact  that  this  subsidy  is  very  essential  to
 boost  the  export  of  sugar.  But,  at  the  same
 time,  we  have  to  remember  that  the  excise
 duty  on  sugar  is  so  heavy  that  it  curbs  con-
 spicuously  consumption  inside  the  country.
 I  would  appeal  to  the  Central  Government
 to  reduce  to  the  extent  possible  the  excise
 duty  on  sugar  so  that  it  is  within  the  reach
 of  common  man  and  its  consumption  inside
 the  country  goes  up  considerably.

 I  would  like  to  point  out  that  at  present
 there  are  about  J5  cost  zones  in  the  country
 and  I  feel  that  it  will  help  the  industry  if
 there  are  only  5  cost  zones.  This  is  also  the
 recommendation  made  by  the  Sugarcane
 Research  Institute  at  Coimbatore.  The  wide
 gap  in  the  prices  of  free  market  sugar  and
 levy  sugar  should  be  bridged. e

 So  far  as  Tamil  Nadu  is  concerned,  the
 sugarcane  yield  per  acre,  as  compared  to
 Northern  States,  is  very  high.  All  of  us
 are  aware  of  the  fact  that  tropical  climate
 is  best  suited  for  sugarcane  cultivation.  On
 account  of  this  obvious  fact,  the  yield  per
 acre  in  Northern  States  is  considerably  low.

 el  request  that  the  Government  of  India
 should  find  out  ways  and  means  to  encourage
 the  sugarcane  cullivators  in  Tamil  Nadu  so
 that  more  acreage  is  brought  under  sugar-
 cane  cultivation.  There  is  great  potential
 in  Tamil  Nadu  for  sugarcane  cultivation.
 One  of  the  important  incentives  that  the
 Government  of  India  can  offer  is  to  increase
 the  sugarcane  price  so  that  the  sugarcane
 gtowers  are  induced  to  bring  more  acreage
 under  sugarcane  cultivation.  4  would  appeal
 to  the  Government  of  India  that  greater
 facilities  should  be  offered  to  sugarcane
 growers  in  the  South,  especially  in  Tamil
 Nadu.

 Mr.  Chairman,  Sir,  greater  attention
 should  be  given  by  the  Government  of  India
 for  rehabilitating  and  modernising  the  out-
 dated  sick  sugar  mills.  Besides  this,  the
 sugar  factories  in  Tamil  Nadu  are  in  the  grip
 of  a  grave  crisis.  They  are  holding  in  stock
 60%  of  last  year’s  production  maioly  due  to
 two  reasons,  One  is  that  the  lifting  of  levy
 sugar  is  poor  and  the  other  is  that  consump-
 tion  is  getting  less  and  less  due  to  high
 incidence  of  taxation.  AsI  pointed  out
 earlier,  the  excise  duty  should  be  reduced
 to  encourage  greater  consumption  of  sugar.
 Secondly,  the  Central  Government  should
 purchase  the  huge  quantities  of  sugar
 stagnating  ia  Tamil  Nadu  and  create  a  buffer
 stock  of  sugar.  Thirdly,  the  Central
 Government  may  allow  the  State  Govern-
 ments,  which  have  such  surplus  sugar,  to
 export.  Only  by  adopting  these  constructive
 measures,  this  crisis  can  be  resolved.  This
 will  also  help  the  lakhs  of  workers  employed
 in  this  industry.  I  also  appeal  to  the
 Government  that  apart  from  giving
 remunerative  price  to  sugarcane  growers,  they
 should  take  steps  to  see  that  the  sugar
 factcries  make  prompt  payment  to  the
 sugarcane  growers  for  the  purchases  they
 make  from  them.

 With  these  few  words,  I  conclude.

 SHRI  SHIVAJIRAO  S.  DESHMUKH
 (Parbhani):  Mr.  Chairman,  Sir.  J}  come
 from  a  constituency  where,  in  a  village;  you
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 will  be  shocked  to  hear  that  a  very  progres-
 sive  cultivator  who  had  grown  sugarcane  in
 abundance  not  only  in  a  small  acre  of  plot
 but  in  a  three-acre  plot  was  forced  to  sell  it
 by  beat  of  drums  free  for  anyone  to  carry.
 So,  we  have  brought  the  prices  of  sugarcane
 to  this  plight.  This  House  must  take?
 cognizance  of  this  fact,  that  if  we  go  on
 persisting  in  the  foolish  policies  on  sugar,
 then  we  may  be  faced  with  scarcity  of  sugar,
 and  at  that  stage,  whatever  amount  of
 labour  our  Ministers  take,  it  may  not  be
 possible  to  increase  sugar  production  again.
 If  that  is  not  to  happen  our  Ministry  and
 our  officers  should  start  very  seriously
 thinking  to  Place  this  sugar  industry  on
 some  sort  of  scientific  principle.

 Now,  in  this  country  the  cost  of
 firewood  is  higher  than  that  of  sugarcane,
 In  this  country,  mud  is  costlier  than  gur.
 Therefore,  if  agriculturists  are  to  be  given
 justice,  and  if  this  Government  cannot  give
 justice  to  these  agriculturists,  and  we  go  on
 calling  this  country  as  an  agricultural
 country,  nobody  in  the  world  will  believe  in
 this.  A  time  will  come  where  the  kisans  of
 this  country  wil!  be  forced  to  go  on  strike,
 will  be  forced  to  discontinue  growing
 sugarcane,  cotton,  food  or  anything  under
 the  sun.  Then  it  may  be  too  late  to  convince
 the  kisan  of  what  is  the  sense  of  justice.

 Coming  back  to  sugarcane  prices,  the
 Sen  Commission  recommended  years  baek
 that  the  prices  of  sugarcane  must  be  fixed  on
 a  scientific  formula,  namely,  that  the  increases
 im  the  cane  prices  should  be  directly  pro-
 portional  to  the  increase  in  the  sucrose
 content.  This  simple  proposal,  this  Govern-
 ment  could  not  enforce;  this  was  a
 proposition  arising  out  of  a  Commission
 created  by  this  very  Government.  After  that,
 this  issue  was  referred  to  the  Talwar
 Committee.  The  Sen  Commission  gave
 certain  recommendations,  and  the  Talwar
 Committee  said  that  there  must  be  pro-
 portional  increases  in  the  cost  of  sugarcane
 and  that  the  principle  of  proportionality
 should  be  accepted  by  this  Government.
 This  Government  even  today  is  not  prepared
 to  accept  the  principle  of  proportionality.
 So,  in  a  country  where  a  progressive  farmer,
 at  the  cost  of  bis  blood,  at  the  cost  of  his
 sweat,  grows  sugarcane  with  more  sucrose
 content,  he  ia  asked  to  part  with  the  sucrose
 content  of  his  sugarcane  at  throwaway  prices
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 simply  because  those  who  sit  in  the  air-
 conditioned  chambers  do  not  know  how
 much  it  costs  to  grow  a  better  cane.

 So,  if  we  cannot  enforce  progressive
 policies,  I  have  only  this  submission  to  make
 to  the  Government.  Either  put  up  with  it
 or  shut  up,  but  as  long  as  you  are  not  going
 to  enforce...  ५

 SHRI  JYOTIRMOY  BASU:  Or  get
 out.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Unless  you  are  going  to  enforce  scientific
 principles  of  cost  for  the  agricultural
 products,  this  country  is  not  going  in  for
 the  agricultural  production  at  the  rate  at
 which  one  would  like  it  to  grow.

 Coming  to  the  sugar  industry,  a  private
 industry  goes  on  compiling  arrears  of  sugar-
 cane  prices.  Show  me  any  community  io
 the  world  which  has  sold  which  has  parted
 with,  but  yet  which  is  not  paid  for.  Are
 these  sugar  industries  worth  Rs.  50  crores  ?
 They  are  rotten,  with  machines  which  were
 purchased  a  hundred  years  ago,  and  which
 nobody  will  purchase  even  at  a  rate  of  eight
 annas  a  kilo.  And  they  want  the  sugarcane
 prices  to  be  withheld  for  years  together.  Do
 they  pay  any  interest  on  the  sugarcane  prices
 which  are  due  to  the  farmers  ?  I  wish  this
 Government  gets  out  an  order  that  if  the
 price  is  not  paid,  they  will  be  forced  to  pay
 not  only  interest  but  penal  interest  if
 the  sugarcane  prices  are  not  paid  on  time.
 (Interruption)

 We  call  sugarcane  and  cotton  as  cash
 crops.  but  we  have  reduced  them  to  credit
 crops.  Today,  the  farmer  grows  cotton
 and  he  sells  in  the  mandi  and  he  has  to  wait
 for  six  months  to  get  his  price.  If  he  grows
 sugarcane  he  has  to  wait  for  years  to  get  his
 price.  If  this  is  going  to  happen  further,  the
 days  of  this  country  ever  reaching  any  self-
 sufficiency  in  agricultural  production  are
 numbered.  I  have  no  doubt  about  that.

 Then,  coming  to  industrial  policy,  we
 say  that  licensing  for  a  particular  requirement
 fe  free,  but  we  are  not  prepared  to  apply  the
 same  principle  to  sugarcane.  We  say  that
 if  you  waat  to  instal  an  indusiry  io  the
 essential  sector,—sugarcane  is  in  the  essential
 sector—and  when  you  say  that  on  the  totel
 cost  capital  cost  up  to  Ra $  crores  it  is ‘
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 fally  delicensed,  that  simple  proposition  is
 not  applicable  to  sugarcane.

 Why  ?  Ifthe  farmer  wants  to  organise  a
 cooperative,  why  should  he  be  compelled  to
 go  to  New  Delhi  for  a  scrap  of  paper  called
 industrial  licence,  when  you  say  it  is  deli-
 censed  ?  Those  who  “have  got  money,  they”®
 walk  away  with  the  licence.  But  those  who
 with  the  sweat  of  their  brow  raise  the
 capital  and  want  to  oiganise  a  cooperative
 factory  are  asked  to  wait  in  the  queue.

 You  go  on  issuing  licences  to  new
 factories,  without  caring  whether  they  get
 steel  or  foreign  exchange.  The  industrialists
 whose  duty  it  is  to  manufacture  sugar  machi-
 pery  charge  huge  sums  of  money.  They
 take  advances  and  walk  away  without  giving
 the  machinery  :  and,  the  Government  here
 goes  to  sleep?  They  do  rot  care  to  see
 whether  the  licensed  factories  come  into
 being  or  not.  If  this  slipshod  policy  is  to  be
 followed,  there  will  be  not  only  sugar  scar-
 city  but  it  will  reach  such  a  stage  that  it
 will  be  very  difficult  to  produce  more  sugar.
 This  Government  does  not  allow  our
 peasants  to  cat  sugar.  You  say  40  per  cent
 sugar  is  free  and  60  per  cent  is  licensed.
 But  licensed  sugar  does  not  go  to  the  village.
 The  villager  is  forced  to  buy  sugar  at  black-
 market  prices,

 You  have  ore  set  of  price  for  UP,  another
 for  Bihar,  another  for  Congo,  another  for
 Timbuuctoo  and  so  on.  Sugar  has  to  be  sold
 ata  uniform  price  all  over  India  and  you
 should  accept  the  principle  of  proportionality.
 I  request  the  Minister  to  come  out  boldly
 with  a  clear-cut  declaration  as  to  what  sugar
 cane  prices  shall  be  paid  and  why.  As  long
 as  he  does  not  explain  not  only  what  prices
 shall  be  paid  but  also  why,  the  farmers  will
 not  be  satisfied.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Sir,  I  have  to  go  toa  very  urgent  meeting.
 Before  going,  let  me  pay  my  respects  to
 everyone  and  say  :

 बिछड़े  हुए  मिलेंगे  फिर,
 बोटर  ने  गर  मिजा  दिया

 MR,  CHAIRMAN  :  Mr.  Naidu.

 SHRI  CHENGALRAYA  NAIDU  :  Sir,
 {  want  to  bring  the  notice  of  the  House  how
 the  Government  6  plgyirg  with  the  lives  of

 farmers,  especially  sugarcane  growers.  When
 Government  was  faced  with  sugar  shortage,
 they  increased  the  cane  price  from  Rs.  73  to
 Rs.  00  a  tonne,  as  an  incentive  to  the  ryots
 to  grow  more.  Believing  that  Government
 will  maintain  that  price,  many  farmers  have
 taken  to  sugarcane  cultivation  and  succeeded
 in  producing  more.  So,  Government  had  a
 surplus  stock.  Next  year  itself  Government
 reduced  the  price  from  Rs.  400  to
 Rs.  73.  When  the  price  was  increased
 to  Rs.  100,  the  labourers  asked  for  more
 daily  wages.  The  lorry-man  asked  more
 money  for  transport  on  the  ground  that  the
 price  was  increased.  Now  when  the  price
 has  been  reduced  again  to  Rs,  73,  the
 labourer  and  lorry-man  refuse  to  reduce
 their  charges.  So,  the  grower  is  paying  the
 increased  charges  to  them,  tbus  incurring  a
 heavy  loss.

 Voting  this  government  to  power  is  just
 like  giving  a  stone  to  a  mad  man.  We  do
 pot  know  where  he  will  throw  the  stone.
 This  government  is  behaving  that  way.

 20.00  bes,

 Let  us  compare  the  price  of  sugarcane  with
 that  of  firewood.  Unlike  sugarcane,  firewood,
 does  not  require  so  much  of  manure  and
 labour.  Yet,  in  two  years  you  get  double  the
 tonnage  of  sugarcane  by  way  of  firewood.
 Still,  you  are  getting  the  same  price  for  fire-
 wood  as  you  are  getting  for  sugarcane.

 People  are  stili  nationalist-  minded.  They
 have  the  interests  of  the  country.  That  is
 why  they  are  producing  sugarcane.  If  they
 wanted  to  look  after  their  interests  alone
 they  would  have  started  growing  firewood
 long  ago.  The  cost  of  firewood  in  citles
 today  is  Rs.!20  a  tonne.  But  the  price  of
 sugarcane  is  Rs,  73  a  tonne.  Out  of  this
 Rs.  73  you  have  to  pay  Rs  10,  as  lorry
 charges  and  Rs.  5  for  clearing  the  loan  of
 the  factory  and  another  Rs.  5  for  cutting
 charges.  It  is  only  the  balance  that  they  are
 getting.  But  do  the  government  consider
 these  things  ?  Why  are  they  blind  to  these
 things  ?  Are  their  heads  blank  ?

 The  previous  Agticulture  Minister,  Shri
 Jagjivan  Ram,  announced  on  the  floor  of
 the  House  that  he  will  try  to  {ncrease  the
 price  to  Rs.  100,  a  tonne.  The  next  Minister
 said  ‘“‘we  are  not  responsible  for  whatever
 he  has  said”,  Shri  Shinde  has  said  it
 here,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  You  are  distorting  facts.  What
 I  said  was  that  Shri  Jagjivan  Ram  said
 something  in  a  particular  context  in  the
 Prevailing  situation  in  a  particular  area  and
 that  it  does  not  apply  now.  The  sugarcane
 Prices  are  announced  every  year.

 SHRI  CHENGALRAYA  NAIDU  :  The
 same  State  Governments  continue  and  the
 same  Parliament  continues.  You  have  no
 respect  for  your  own  words  on  the  floor  of
 the  House.  I  @o  not  know  who  will  believe
 you  and  who  will  vote  for  you  in  the  next
 general  elections.  When  the  government  is
 not  going  to  keep  up  its  promise  we  do  not
 know  what  to  do.

 Considering  the  increase  in  cost  of
 labour,  transport  charges,  irrigation  and
 electricity  charges,  the  government  must  now
 come  forward  to  increase  the  rate  for  sugar-
 cane  to  at  least  Rs.  l0)  per  tonne.  You
 will  notice  that  the  price  of  oil,  rice,  cloth,
 in  fact  every  item  has  gone  up.  Why  is  it
 that  for  sugarcane  alone  you  are  not  prepared
 to  increase  the  price.  When  the  prices  of
 other  items  are  going  up,  why  are  you
 holding  up  the  price  of  sugarcane  ?  Why
 can’t  you  increase  the  price  of  sugar  by  two
 or  three  paise  per  kilo  ?  If  you  are  not  able
 to  increase  the  retail  price  of  sugar,  you
 reduce  the  excise  duty  which  you  collect  on
 sugar  and  sell  it  at  a  lower  price  to  the
 consumer.

 Coming  to  molasses,  we  have  been
 telling  this  government  that  the  control  on
 molasses  must  be  removed  and  that  you
 must  allow  the  factories  to  sell  the  molasses
 at  a  bigher  rate.

 The  charge  is  about  Rs.  7  and  the  sales
 tax  is  Rs.2.50  For  a  tonne  of  molasses
 you  get  Rs.  5  which  is  not  enough  even  to
 store  them.  Whenever  we  ask  about  it,
 this  Government  says  that  the  Petroleum
 and  Chemicals  Ministry  is  responsible  for
 that.  But  you  are  responsible  for  the
 fixation  of  the  price  Molasses  also  come
 under  you,  have  a  talk  with  them  and  try  to
 release  them  to  the  factory  people.

 MR.  CHAIRMAN:  Order,  order.  Shri
 Sarjoo  Pandey.
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 st  arg  पांडेय  (गाजीपुर):  सभापति

 जी,  मैं  दो-तीन  सवाल  मंत्री  जी  झे  करना
 चाहता  हूँ  ।  पहली  बात  यह  है  कि  सारे  सदन  में

 लगातार  इस  बात  की  मांग  की  गई  झौर'  जहां
 #  तक  गन्ने  का  उद्योग  है  उसकी  ज़ो  दुदद्ा  है  वह

 मंत्री  जी  से  छिपी  हुई  नहीं  है,  सारे  माननीय
 सदस्यों  न ेकहा  इस  बात  को श्रौर  उनको  सुद
 भी  तजुर्बा  है  कि  हमारे  देश  में  गन्ने  को  जलाना

 पड़ता  है,  मिल,  वाले  इसको  लेते  नहीं  हैं  भौर
 उत्तर  प्रदेश  इसका  सब  से  बड़ा  शिकार  है।

 खुद  मंत्री  जी  ने  कहा  कि  2  करोड़  रुपये

 किसान  के  मिल  वालों  के  ऊपर  बकाया  हैं  ।  तो
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  मंत्री  जी

 इस  बकाया  रुपये  की  वसूली  के  लिए  उन  मिल

 मालिकों  को  जो  पैसे  नहीं  दे  रहे  हैं,  कोई
 स्पेसिफिक  ला  बना  कर  जेलों  में  बन्द  करेंगे  या

 नहीं  ।

 दूसरा  सवाल  यह  है  कि  गन्ने  के  उद्योग  में
 जो  बिल्कुल  सड़  चुका  है,  एक  भी  पैसा  एक  भी
 मिल  मालिक  ने  नहीं  लगाया  है,  सारे  सदस्यों
 ने  भ्रभी  कहा  है  और  गन्ने  के  उद्योग  की  तरक्की
 तब  तक  नहीं  हो  सकती  जब  तक  इसका  राष्ट्रीय-
 करण  न  हो  क्‍योंकि  गन्ने  से  जब  तक  कागज
 बनाने  का  जो  काम  है या शौर  हीरे  काया

 दूसरे  जो  उसके  बाइ-प्रोडक्ट  हैं  उनका  इस्तेमाल

 नहीं  होगा  तब  तक  सिर्फ  चीनी  से  उसका  दाम

 नहीं  झा  सकता,  तो  मैं  यह  जानना  चाहता  हूँ
 कि  राष्ट्रीयकरण  करने  में  मंत्री  जी  के  सामने
 वाघाएं  क्या  हैं  ?  उनके  सामने  कुछ  सदस्यों  ने
 समाजीक रण  की  बात  कही,  कुछ  ने  कोप्माप-
 रेटिव  को  देने  की  बात  कही,  लेकिन  मैं  जानना
 चाहता  हूं  कि  प्राइवेट  मिल  मालिकों  से  इसे
 लेने  में  क्या  कठिनाई  है  जो  तमाम  मांग  के
 बावजूद  वह  इसकी  तरफ  ध्यान  नहीं  दे
 रहे  हैं

 तीसरी  बात--प्रभी  मेरठ  में  देश  भर  के
 गन्ना  उत्पादकों  का  एक  सम्मेलन  हुआ  |  हम
 लोगों  ने  प्रधान  मंत्री  को  एक  मेमोरेंडम  दिया
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 झौर  उन  से  कहा  कि  गन्ने  का  दाम  बढ़ाइये  I
 लेकिन  हमारे  पूरब  में  एक  कहावत  है  कि  राजा

 ऐसा  है"  कि  टका  सेर  भाजी  शौर  टका  सेर

 खाजा,  यह  हालत  है।  लकड़ी  मंहगी  है  इस
 गन्ने से  ।  इसलिये  यह  जो  सब  से  बड़ा  कलंक

 हमारे  लिये  है  कि  बनने  का  किसान  उजड़ता ०,
 चला  जा  रहा  है  उसके  लिए  उसके  गन्ने  का
 दाम  बढ़ाने  के लिए  आप  क्या  प्रयास  कर  रहे

 हैं,  यह  सदन  को  साफ  ढंग  से  बताइए  भ्रन्त  में
 मैं  यह  कहूँगा  मंत्री  जी  से  कि  इस  पर  फर्म
 डेसीशन  लेना  चाहिए  श्रौर  हम  ने  जो  मेमो-

 रेंडम  प्रधान  मंत्री  जी  को  दिया  वह  इन्हें  मिला
 या  नहीं  मिला  ?  मिला  तो  सरकार  उसके  ऊपर
 क्या  कार्यवाही  कर  रही  है  ?  यह  दो-तीन  बातें
 में  मंत्री  महोदय  से  जानना  चाहता  हूं  श्रोर

 चाहता  हूँ  कि  वह  इसका  स्पेसिफिक  उत्तर  दें  |

 SHRI  M.  N.  REDDY  (Nizamabad)  :  Mr.
 Chairman,  I  am  glad  that  both  the  hon.
 Ministers  are  present  even  though  it  is  the
 fag-end  of  the  session.  They  say  thata
 sweet  revolution  has  come.  It  may  be  80,  so
 far  as  the  Government  or  consumers  or  the
 industry  are  concerned,  but  so  far  as  the
 farmers  are  concerned,  the  sweet  revolution
 became  a  bitter  experience.  I  do  not  want  to
 argue  ina  general  manner  ;  I  want  to  put
 certain  specific  questions.

 Firstly,  the  hon.  Minister  must  spell  out
 their  policy  in  regard  to  gur  and  khandsari,
 The  total  production  of  sagarcane  in  this
 country  is  more  thao  I2  crore  tonnes  out  of
 which  only  4  crore  tonnes  is  consuned  by  the
 established  sugar  industry  consisting  of  about
 2i0  factories  all  over  the  country  and  the
 remaining  8  crore  tonnes  is  consumed  either
 for  gur  or  for  khandsari.  Does  this  Govern-
 ment  have  any  consistent,  stable  or  realistic
 policy  to  help  those  farmers  who  are  pro-
 ducing  ्  crore  tonnes,  two-thirds  of  the
 entire  production  ?  So  far  they  have  not
 spelt  it.

 As  you  know,  I  have  been  pleading  with
 this  Goveroment  for  the  last  two  or  three
 years  for  the  constitution  of  a  Sugar  Board
 as  every  major  commodity  has  got  a  board.
 So  far  they  have  not  done  so.  I  do  not
 know  what  is  logt  if  9  board  is  constituted  to

 look  after  the  interest  of  canegrowers  as  well
 as  of  the  sugar  industry.

 Secondly,  the  formula  is  recovery  based
 price,  linked  to  9.40  as  the  minimum.  There
 is  scope  for  reducing  the  recovery  to  9  per
 cent.  Keeping  whatever  the  rate,  the  en-
 hanced  rate  or  whatever  it  is,  the  original
 recovery  should  be  reduced  to  9  per  cent,
 so  that  the  factories  which  are  dilapidated
 and  which  did  not  have  renovation  where  the
 percentage  of  recovery  is  less  can  havea  uni-
 form  basis  and  it  will  serve  as  an  incentive
 to  those  factories  which  are  getting  more  re-
 covery.

 Thirdly,  as  this  has  been  pointed  out
 several  times  by  me  and  other  Members,
 there  is  the  statutory  Sugarcane  Control
 Order,  ‘1966.  There  is  a  specific  clause  in  it
 that  wherever  the  minimum  price  is  fixed,
 the  sugarcane  growers  will  be  consulted  be-
 fore  the  fixation  of  the  price.  For  this  year,
 the  price  was  notified  on  l3th  November,
 1970.  I  want  to  know  whether  during  the
 last  three  or  four  years  the  representatives  of
 any  sugarcane  growers’  organisation  were
 consulted  as  is  required  under  the  statutory
 Order,  This  has  never  been  done.  In  the
 National  Development  Council.  they  decide
 and  after  a  few  days  it  is  announced.  I
 would  beg  of  you  then  to  remove  the  clause
 altogether  from  the  Sugarcane  Order  and  you
 fix  arbitrary  price  in  whatever  manner  you
 like.  We  are  not  bothered  then.  But  why  do
 you  hoodwink  the  people  and  violate  the
 sanctity  of  the  clause  put  in  the  Sugarcane
 Order  to  consult  the  sugarcane  growers  who
 are  affected  by  the  fixation  of  price.  I  would
 beg  of  the  Minister,  since  he  has  taken  over
 this  portfolio  recently,  to  apply  his  mind  to
 this  aspect  either  to  remove  the  clause  or  to
 have  the  consultation  with  the  sugarcane
 growers,

 Regarding  molasses,  so  many  Members
 have  said  about  it.  I  had  submitted  a  peti-
 tion  for  the  removal  of  control  from  molasses
 and  this  was  referred  to  the  Petitions  Com-
 mittee.  I  would  like  to  read  the  rccommen-
 dation  of  the  Petitions  Committee,  in  their
 Report  dated  30th  April,  1970,  9.  16:

 “The  Committee  have  given  their
 careful  consideration  to  all  aspects  of  the
 matter  referred  to  above.  They  recom-
 mend  that  Government  may  set  up  a
 Study  Team  consisting,  /n  ह  alia  of  re-
 presentatives  of  concerned  industries  to
 undertake  a  comprehensive  review  of  the
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 entire  work  of  the  Molasses  Control
 Order,  9¢,  in  the  light  of  the  experience
 gained  so  far  and  keeping  in  view  the
 interests  of  the  industries  concerned.”
 In  spite  of  this  positive  recommendation

 made  by  the  Petitions  Committee  in  April,
 1970,  neither  the  Food  Ministry  nor  the
 Petroleum  and  Mines  Ministry  has  set  up  a
 Study  Team  or  have  even  taken  cognisance
 of  the  report.  The  price  of  molasses,  as
 quoted  by  my  hon.  friend,  Shri  Chengalraya
 Naidu,  is  Rs.  6  and  odd  per  tonne  while  it
 is  sold  in  the  open  market  at  the  rate  of
 Rs.  400  to  Rs.  500  per  tonne.  This  is  some-
 thing  scandalous.  The  Andhra  High  Court
 has  observed  that  it  is  illegal,  unconsti-
 tutional  and  unjust.  The  price  fixed  does  not
 meet  the  storage  charges...

 SHRI  SHIVAJI  RAO  S.  DESHMUKH  :
 It  does  not  meet  the  loading  charges.

 SHRI  M.  N.  REDDY  :  I  would  beg  of
 the  Minister  to  appoint  a  Study  Team  for
 the  purpose.  The  Tariff  Commission  has
 made  several  recommendations.  But  the  hon.
 Minister  has  accepted  the  recommendation
 only  with  regard  to  the  removal  of  zones
 from  5  zones  to  Statewise  zones  and  another
 recommendation  in  regard  to  the  fixation  of
 price  of  sugar  in  various  States.  But  as  re-
 gards  the  most  important  recommendations
 about  the  rehabilitation  of  industry,  about
 fixing  the  sugarcane  price  and  so  many  other
 recommendations,  they  say  that  they  are
 under  consideration.  The  Tariff  Commission
 is  appointed  periodically  from  time  to  time
 and  it  is  incumbent  upon  the  Government  to
 accept  the  recommendations.

 Now,  Mr.  Gundu  Rao  who  is  a  Mechani-
 cal  Engineer  and  expert  on  sugar  industry
 has  given  a  report  for  the  renovation  of  the
 factories.  Since  the  price  is  linked  up  with
 the  recovery  of  sugar  in  a  particular  factory,
 it  is  necessary  that  all  the  old  machinery
 is  replaced  to  improve  the  recovery  of  sugar
 in  each  factoty.  That  is  the  report  of  the
 Gundu  Reo  Committee.  So  far,  it  has  not
 been  implemented  and  the  farmers  as  well  as
 the  consumers  are  directly  affected.  The  cost
 of  production  is  increasing.  In  view  of  this,
 I  once  again  plead  for  the  constitution  of  a
 Sugar  Board  consisting  of  the  representatives
 of  sugarcane  growers  and  sugar  industry.
 The  value  of  sugarcane  produced  is  even
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 More  than  1000  crores  of  rupees.  I  appeal  to
 the  hon.  Minister  to  constitute  a  Sugar  Board
 on  the  lines  of  cotton,  tea,  jute  and  other
 commodities.

 SHRI  JYOTIRMOY  BASU  :  The  sugar
 politics  in  the  country  ‘have  been  bitter  to

 the  consumers,  cane  growers  and  the  mill-
 workers,  The  monopolists  have  been  the
 supreme  gainer  to-day  and  as  has  been  re-
 vealed,  and  correctly,  the  Kisans  have  been
 fleeced.  Such  a  lot  of  arrears  remain  unpaid
 and  the  Government  is  a  silent  watcher  be-
 cause  they  cannot  annoy  these  monopolists.
 I  want  to  know  from  the  Minister  to-day
 here  and  now  as  to  how  much  loan  has  been
 given  to  the  sugar  industry  from  the  Govern-
 ment  and  Government-controlled  institutions
 and  financing  bodies.

 The  Sugar  Wage  Board  award  has  not
 been  implemented.  Why  don’t  you  institute
 certificate  cases  against  these  mill-owners  ?
 Due  to  monopolists  and  middlemen  racket,
 India  is  one  of  the  dearer  countries  as  far  as
 sugar  price  is  concerned.  We  want  to  know
 whether  the  Government  will  consider  to
 have  a  national  retention  price  for  sugar  as
 you  have  done  in  the  case  of  steel.  Ata
 particular  time  people  forgot  the  look  of
 sugar.  They  have  to  take  to  harmful  sub-
 stitutes  like  sacharine.  So,  the  common
 man  due  to  your  wrong  policy  has  lost  the
 purchasing  power.  So  consumption  of  sugar
 and  payment  of  money  have  become  remote
 things.  We  want  to  know  the  cost  of  pro-
 duction  to-day  of  sugar  at  the  factory  gates
 for  different  regions.

 There  should  be  a  national  sugar  policy
 and  nationalisation  to  safeguard  the  interests
 of  the  consumers,  kisans  and  mill-workers
 and  Sir,  there  should  be  an  economic  cane
 Price  given  to  the  growers.  They  have  done
 nothing  about  creating  sugar-based  industries
 and  molasses-based  industries.  They  have  not
 examined  the  possibility  of  using  sugarcane
 and  molasses  as  cattle  fodder  and  as  items
 of  export  from  different  regions.  They  have
 not  even  thought  of  using  extracted  sugarcane
 for  pulp  production  and  for  various  other
 things.  We  are  importing  pulp  worth  several
 millions  of  rupees  every  year.

 The  poor  quality  of  sugarcane  and  the
 sucrose  content—they  have  never  tried  to
 improve.  All  that  they  done  wes  to  please
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 the  monopolists  to  get  money  from  them  for
 indivitual  and  political  purposes  and  keep
 them:elvgs  going  and  make  them  prosper.
 The  sugarcane  occupies  the  field  for  a  much
 longer  period.  They  have  not  tried  culti-
 vatio®  of  beet  root  which  produces  excellent
 sugar.  There  are  lot  of  regions,  particularly
 hill,  regions  in  the  -country,  where  conser-
 vation  of  soil  is  absclutely  essential  and  beet
 root  cultivation  round  the  year  can  bea
 permanent  solution  for  the  preve  ‘tion  of  soil
 erosion  and,  at  the  same  time  for  production
 of  cheap  sugar.  We  have  been  so  foolish  as
 to  sell  our  sugar  to  different  foreign  countries
 like  America  who  dictdie  their  terms  and,
 the  price  we  get  is  far  below  the  cost  of
 production  and  we  collect  the  subsidy  from
 these  starving  Indian  common  men  to  feed
 the  fattering  American.

 I  know,  after  all,  this  partial  de-control
 of  sugar  is  a  disgrace  because  we  know  the
 Government  in  power,  the  people  there  and
 the  Party  in)  power,  have  collected  fantastic
 amount  of  money—Rs.  40  lakhs—to  sell
 partial  de-control  to  the  mill-owners.  We
 know  nine  co-operative  sugar-mills  in  the
 course  of  a  few  months  made  an  exeess
 profiton  the  sale  proceeds  of  sugar  which
 amounted  to  about  I0  crores  of  rupees.  It  is
 ashame  that  this  has  been  done  with  the
 blood  and  sweat  of  the  common  man  who  is
 groaning  under  the  rising  cost  of  living  and
 you  are  trying  to  feed  the  monopolists  ia
 order  to  keep  yourself  in  power  by  flzecing
 morey  from  them  and  by  fattering  them,
 This  is  all  that  you  have  done.

 Sir,  the  price  fixation  is  an  artificial  one.
 Therefore,  it  should  04  re-examined.  I  want
 the  Minister  Saheb  to  tell  us  here  and  now
 as  to  what  is  the  cost  of  production  of  sugar
 in  different  regions.

 As  I  said  before,  to-day  sugarcane  is
 being  burot.  Kisans  are  being  exploited.  A
 true  cost  analysis  has  not  been  done  and  the
 exploitation  by  the  monopolists  is  going  on
 unabated  and  the  Government  isa  silent
 watcher  and  hand  in  glove  with  the  criminals
 who  are  exploiting  the  workers.

 SHRI  S.  S.  KOTHARI  (Mandsaur)  :
 Mr.  Chairman,  Sir,  I  will  be  very  brief,
 There  has  been  procrastination  with  regard
 to  the  decldration  of  the  sugar  policy.  The
 provisional  price  for  levy  sugar  was  fixed  in
 December  969  for  1969-70.  Still  the  final
 price  has  not  been  announced  and  this  is ७

 not  fair,  in  my  opinion.  The  Government
 must  come  out  with  its  final  policy  as  soon
 as  possible.  The  percentage  of  levy  sugar
 should  be  announced.  The  stocks  were  20  88
 lakhs  in  1969-70  and  they  would  increase
 to  23.88  lakhs  in  1970-1971,  This  means,
 minimum  buffer  stocks  of  8  lakhs  is

 ७.  necessary  if  the  industry  is  to  survive  this
 crisis.  I  would  urge  upon  the  Government

 not  only  to  create  buffer  stocks  as  they  had
 agreed  with  cooperatives  and  others  previ-
 ously,  but  also  they  must  make  efforts  to
 increase  the  experts.  I  belizve,  export
 quotas  are  necessary  and  if  they  make  more
 efforts  they  can  have  the  export  quotas
 increased.  If  needs  a  little  more  effort.

 With  regard  to  credit  requirements  it  is
 Necessary  that  the  industry  is  able  to
 finance  the  sugar  stock.  Then  it  can  pay
 the  sugarcane  suppliers.  The  farmers  need
 the  money.  The  industry  should  be  ina
 Position  to  pay  it.  However  much  pressure
 you  may  put  on  the  industry,  unless  they
 have  the  money,  how  can  they  pay  it?
 Therefore  I  would  urge  that  the  limit  of
 credit  against  sugar  stock  should  be
 increased  sizeably,  the  margin  should  be
 reduced  to  0  per  cent.  About  Rs.  450
 Crores  should  be  provided  so  that  the
 industry  is  able  to  tide  over  the  crisis.

 With  regard  to  Wage  Board  Award  in
 UP..  Iam  glad  about  it;  they  should  be
 paid  more  but  it  is  necessary  that  while
 Paying  more,  the  uneconomic  price  structure
 of  the  industry  should  also  be  looked  into.
 The  economics  and  financial  structure  of  the
 80837  mills  is  almost  crumbling.  Many  of
 them  are  losing  their  reserves  and  they
 cannot  rehabilitate  themselves.  They  need
 money  for  rehabilitation.  We  have  to  see
 that  efforts  are  taken  to  put  the  industry  on
 @  sound  basis,  because  millions  of  people  are
 dependent  upon  the  sugar  industry  alone
 in  our  country.  I  would  not  go  into
 details.

 Sir,  the  Tamiloadu  factories  have  lost
 very  heavily.  Even  in  U.P.  aod  Bihar,  the
 weaker  factories  are  losing.  Therefore,  it  is
 necessary  that  the  price  structure  should  be
 revised.  The  price  of  levy  sugar  should  be
 reconsidered  and  increased  as  far  as  it  is
 Possible,

 With  two  more  points  I  have  finished,
 This  is  about  the  differential  excise  duty
 with  regard  to  free  sugar  and  levy  sugar.
 T  would  urge  that  the  price  shoyld  be  the
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 game  and  the  Government  should  consider  है  उसको  श्राप  भार  शपये  मम  के  हिसौब  z
 this  point.

 There  is  discrimination  fn  the  release  of
 बैच  देते  हैं.  उन  लोगों  को  जोकि

 पदूमंश्री  बनते
 stocks.  Maharashtra  stocks  are  released  t  दाराब  के  कारसाने  वाले  हैं  जैसे  कि  मोहन
 very  early  while  the  stocks  of  other  factories  §  मीकिन्स  बग  लैकिन  जा
 are  released  late.  In  my  opinion,  it  is  very  %

 भैरा
 कहना  है  कि  जैसे

 unfair  and  all  the  stocks  in  various  States  ra  मजदूरों  का  बोनस  होता  है  बैसे  ही  किसान  का
 should  be  released  on  a  proportionate,  pro-  यह  बोनस  हैँ  ।  उसकी  श्राप  ठीक  ढंग॑  से  बं,

 -
 _ee  ५  Government  will  now,  today  फटे  में  उसको  चार  रुपये,  पांच  एपये  मन के

 itself,  éonsimane  a  clear  policy  in  regard  2  हिसाब  &  पब्लिक  लैने  को  तैयार  है  ay  क्या
 all  these  matters,  धाप  झगल  किसी  तरह  से  उसको  बेचने  की

 श्री  रणधोर  सिह  (रोहतक)  :  जेयर  मैन  'कौई  ऐसी  एजेन्सी  निकालेंगे  भौर  ठीक  से  उस

 महोदय,  मैं  सीधे,  सवाल  ही  पूछना  चाहता  हूं।
 की  प्राइस  मिले  इस  पर  भी  झाप  गौर  करने  के

 पहली  बात  तो  यह  है  कि  जैसे  गवर्मेंट  त ेएक
 रे  हैं!

 एग्रीकल्चरस  प्राइसेज  कमीशन  बना  रखा  है  चौथी  बात  यह  है  कि  हम  झापके  मशक्र
 फूडग्रेंस  या कामशियल  क्राप्स  के  सिलसिले  में,  हैं  कि  आपने  फुडग्रेन्स  के  लियै  सपोर्ट  प्राइस
 ब्या  उसी  तरह  से  इसके  लिये  एक  शुगरकेन  मुकरंर  की  है  भौर  उससे  कम  आप  उसको  पे
 प्राइस  कमीशन  मुकरर  करेगी  जोकि  गहराई  में  नहीं  करेंगे।  जैसे  इस  मामले  में  गंवर्नमेंट  मार्केट
 में  जा  कर  इस  बात  का  पता  लगा  सके  कि  में  धरा  जाती  है  उसी  तरह  से  शुगरकेन  मामले

 शुरू  से  लेकर  भ्राखिर  तक  इस  पर  कितना  खर्चा  मैं  भी  गवर्नेमेंट  इस  इंडस्ट्री  को  नेशनलाइज
 पाता  है  ?  क्‍योंकि  मेरी  इत्तला  तो  यह  है  कि  करके  मार्क  में  भ्रा  जाये  ताकि  काइसतकार  की
 इस  प्राइस  में  बीज  का  दाम  भी  पूरा  नहीं  प्राइस  कम  ने  होने  पाये  क्या  इसके  लिए  गवर्नैं-

 होता  है  ।  इस  लिये  कम  से  कम  किप्तान  का  जो  मैंड  तैयार  है  ?  क्योंकि  मुझे  पता  है  कि  भिलों
 'इस्वेस्ट मेंट  हो  बहू  तो  रिटर्न  हो  जाबे  उसके  ने  किसानों  को  तीन  रुपये  तक  भी  पे  किया  है।
 लिए  क्या  इस  किस्म  का  एक  शुगरकेन  प्राइस  काइतकार  गल्‍ने  को  ऐसी  हालत  में  मिल  में  देने
 कमीशन  धाप  मुकरंर  करने  के  लिये  तैयार  के  बजाय  खेत  में  ही  सूसा  डालता  है  भौर

 हैं?  लकड़ी  समझ  कर  उसे  बेव  देता  है  जिस  पर

 दूसरी  बात  यह  है  कि  जो  मिलें  किसानों  हमें  रोना  भाता  है  1

 को  उनके  गन्ने  की  प्राइस  पे  नहीं  करती  हैँ  भाखिरी  बात  यह  कहनी  है  कि  दैदात  के

 बावजू द  इसके  कि  सिर्फ  सात  या  साढ़े  सात  रहने  वाले  भी  इनसान  है  ।  शहरों  में  राजकुमार
 रुपये  ही  प्राइस  तय  की  गई  है  बल्कि  मैं  तो  नह्टीं  बसते।  शुगर  के  मामले  में  देहात  भौर
 समभता  2  वे  भाधी  प्राइस  भी  नहीं  देते  हैं.  शहर  में  डिस्क्रिमिनेशन  क्यों  बरता  जाता  है।
 बावजूद  गवर्नमेंट  के  डायरेक्टिष  के  तो  क्या  हेहात॑  थालों  को  प्राप  एक  चोधाई  शेयर  भी
 भाप  उन  मिल्स  को  ब्लैक  लिस्ट  करेंगे  भौर  उन  देते  के  लिए  तैयार  नहीं  हैं।  इसलिये  जहां  तक
 के  प्रादमियों  को  जैल  में  भेजेंगे  जोमि  किसान

 शुगर  के  डिस्ट्रीव्यूशन  का  सवाल  है  देहात  में
 को  मजबूर  करते  हैं  थोड़ी  कीमत  पर  बेचने  के  बसने  वालों  को  भी  शुगर  का  उतना  ही  कोटा
 लिये  ?  क्या  भाप  उनके  खिलाफ  ऐग्दान  लेने

 के  सिलता  भाहिये  झितना  की  छाहरों  में  भिलता
 लिए  तैयार  हैं  ?  है  भगर  कोई  नहीं  लेना  चाहे  तो  न  ले  ।  हमने

 तीसरी  बात  यह  है  कि  ज़ो  मोलैसिस  होती  देखा  है  कि  देहात  में  ध्याह  शादी  में  भी  भीनी
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 नहीं  झिलती  है  ।  तो  क्या  आप  इस  डिस्क्रिमि-
 नैशन  को  भी  ख़त्म  करेंगे  ?

 ये  मेरी  पांच  बातें  हैं,  मुझे  उम्मीद  है  कि

 इत  पैर  झाप  जरूर  गौर  फर्मायेंगे  ।

 THE  MINISTER  OF  FOOD  AND  * sion.
 AGRICULTURE  SHRI  F.  A.  AHMED):
 I  am  indeed  grateful  to  Shri  Kashi  Nath
 Pandey  for  raising  a  disc'ssion  on  a  matter
 which  is  of  great  importance  to  the  industry,
 to  the  cane-growe:s  and  to  the  people  at
 large  and  also  to  the  workers.  I  am
 equally  grateful  to  the  hon.  Members  who’
 have  shown  keen  interest  in  discussing  this
 matter.  In  the  course  of  the  discussion  on
 the  two  days,  a  large  number  of  questions
 have  been  thrown  open,  about  which  ve  are
 as  much  anxious  to  find  a  solution  as  the
 hon.  Members  would  like  us  to  do.

 I  would  like  to  refer  to  the  important
 matters  which  have  been  referred  to  by  hon.
 Members.  One  is  relating  to  the  price  of
 sugarcane.  The  price  of  sugarcane  is  fixed,
 as  the  hon.  Members  are  aware,  and  the
 minimum  price  of  sugarcane  was  fixed  in
 1968-69.  and  1969-70  and  again  now,  for
 970.7  we  have  already  fixed  it.  Ase
 result  of  this  fixation  of  the  minimum  price,
 we  found  that  for  the  first  two  years,  the
 price  which  the  agriculturist  got  was  nearly
 Rs.  20  as  against  Rs.  7.37  fixed  for  the
 sugarcane  in  the  first  year  and  in  the  second
 year  they  got  nearly  Rs.  I5  as  against  the
 price  of  ह.  7.37  fixed  for  that  year.  But
 during  the  last  year,  which  has  just  ended,
 the  price  which  the  growers  got  was  more
 or  less  the  same  as  the  minimum  price  fixed
 by  Government.  The  result  of  this  has
 been  that  a  large  number  of  acres  have
 809  come  under  suger  cultivation,  and  many
 people  have  undertaken  this  cultivation  and
 the  production  has  gone  up  considerably.

 The  question  before  us  was  what  the
 price  for  the  current  year  should  be.  We
 took  all  facts  into  consideration  and  we
 also  consulted  the  State  Governments  and
 the  cane-growers’  association,  and  after
 taking  all  their  advice,  we  decided...

 it  सरजू  पाण्डेय  :  वे  कौम  रिप्रेजेन्टेटिण्ड
 हैं  केन  ग्रोश्नसि  के,  उनके  नाम  तो  बता  दीजिए  |

 SHRI  JYOTIRMOY  BASU  :  Their
 funeral  was  decided. e
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 SHRI  F.  A.  AHMED  :  After’  taking
 into  consideration  al]  their  recommendations,
 we  thought  that  there  were  no  circumstances
 which  warranted  a  more  different  fixation
 than  that  what  has  been  done  during  the  last
 year.  But  even  then,  the  matter  was
 referred  to  the  Agricultural  Prices  Commis-

 I  would  like  the  hon.  Members  to
 temember  that  the  Agricultural  Prices
 Commission  had  actually  recommended  a
 price  of  about  Rs,  7.37  against  a  recovery  of
 9.2  per  cent  and  Jess.  We  did  not  accept
 that  because  that  would  have  affected  a
 large  number  of  factories.  We  have  fixed
 the  cane  price  at  7.37  linked  to  a  recovery
 of  9.4.as  was  done  last  year.  But  so  far
 as  the  premium  is  concegned,  we  have
 increased  it  as  compared  to  what  was  fixed
 last  year.  Last  year,  as  hon,  members
 know,  for  every  one  point  increase  in  the
 sugar  content,  there  was  an  increase  of  5.37.
 Now  it  has  been  raised  to  6.6.

 SHRI  SHIVAJIRAO  8S.  DESHMUKH  :
 Is  it  proportional  ?

 SHRI  ए,  A.  AHMED  :  I  will  come  to
 that.

 SHRI  JYOTIRMOY  BASU:  What  is
 the  cost  of  production  of  the  sugar  fectory  ?

 SHRI  F.  A.  AHMED:  Where  the
 content  is  more  than  9.4  per  cont,  they  will
 get  a  higher  price  than  what  they  got  last
 year,  In  present  circumstances,  we  thought
 that  was  the  maximum  we  could  do  eo  far
 as  the  fixation  of  price  is  concerned.

 Asother  question  was  raised,  particularly
 from  Maharashtra,  that  the  increase  on
 account  of  the  sugar  content  should  be  fixed
 on  the  basis  of  the  principle  of  propor-
 tionality,  but  we  thought  that  would  not  be
 fair  and  so  we  did  not  accept  that
 suggestion.  Instead,  we  increased  the  price
 for  every  0.  per  cont  increase  in  the  sugar
 content.

 SHRI  SHIVAJI  RAO  $,  DESHMUKH  3
 What  was  unfair  about  it  ?

 SHRI  ए,  A.  AHMED  :  We  thought  that
 would  not  benefit  some  areas  where  the
 sugar  content  is  less.  We  did  not  want  to
 give  that  encouragement  to  a  particulas
 area  only,  and  we  thought  that  we  shall  be
 serving  the  interests  of  all  arcas  by  incroag-
 {ng  the  existing  rate  from  5.37  to  6.6,
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 st  तुलशीदास  जाधब  :  ज्यादा  मेहनत
 करना,  ज्यादा  उगाना  और  पैदा  करना  क्‍या

 पाप  है  ?

 SHRI  F.A.  AHMED:  It  must  be
 realised  that  it  is  not  due  to  effort  only  but
 also  due  to  climatic  conditions  and  various
 other  factors  that  there  is  more  sugar
 content  in  8  particular  area  than  in  other
 areas.  Therefore,  we  thoueht  that  if  we
 gave  an  increased  price  so  far  as  this  was
 concerned,  that  wou'd  affect  the  price  of
 the  sugar  and  also  that  would  not  be  liked
 by  the  consumer.  Taking  all  these  factors
 into  account,  we  have  already  fixed  the
 price]  have  éndicated  as  the  appropriate
 price  for  the  current  year,

 So  far  as  the  price  of  sugar  is  concerned,
 the  question  is  under  consideration,  Today,
 we  have  threc  alternatives  before  us.  One,
 to  completely  control  sugar  in  which  the
 price  will  have  to  be  fixed,  or,  two,  to
 continue  the  policy  of  partial  decontrol,  as
 has  been  the  po.icy  during  the  last  three
 years,  in  which  case  also,  the  price  will  have
 to  be  fixed.  or,  thiee,  to  compietely
 decontrol  sugar.

 Therefore,  in  case  it  is  decided  by  us  to
 decontrol  sugar,  the  quest.on  cf  fixing  the
 prices  will  not  arise  at  all,  But  these
 matters  are  under  our  considera:ion,  parti-
 cularly  in  view  of  the  fact  that  there  is  a
 stock  of  over  20  lakh  tonnes  of  sugar,  as  at
 the  end  of  the  last  seascn.  The  question
 was  also  raised  here  that  this  stock  is  likely
 to  increase  when  the  current  year  comes  to
 a  close  in  September.  We  expect  that
 about  40  lakh  tonnes  of  sugar  will  be  pro-
 duced  during  the  current  year,  and  we
 expect  the  internal  consumption  to  go  up
 from  about  32  to  about  36  lakh  tonnes  on
 the  basis  of  the  figures  of  consumption  avail-
 able  for  the  last  one  or  two  months  of  ano
 average  of  3  jakh  tonnes  per  month.  If
 that  is  so,  what  we  shall  be  producing  in  the
 Current  year  will  be  sufficient  for  our  export
 commitment  and  also  for  our  internal
 consumption,  and  there  will  be  very  little
 balance  left  for  carry-over  to  the  next  year.
 But  the  question  that  we  have  to  consider
 is  the  ways  and  means  which  will  maiotain
 the  area  under  sugar-cane  cultivation  and
 how  we  c.n  give  an  adequate  price  to  the
 pugar-cane  growers.
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 If  ae  a  result  of  prices  falling  lesa  area
 is  cultivated  under  sugar-cane,  then  in  future
 years  when  our  requirements  iocreage,  it  may
 not  be  possible  to  get  internally  all  the
 sugar  that  we  want.  I  fine  that  during  the
 current  yeer  there  is  a  fall  in  the  acreage
 under  sugar-cane  cultivation  by  .25  tol  35

 ©  per  cent,  as  compared  to  the  increase  which
 had  taken  place  last  year  of  about  7  per
 cent.  Because  the  point  has  now  been
 reached  where  it  is  not  profitable  for  the
 sugar-cane  grorwers  to  go  in  fot  more  sugar-
 cane  cultivation  instcad  of  other  crops,  it  is
 necessary  for  ps  to,  keep  these  matters  under

 *consideration  and  see  what  particular  policy
 should  be  followed  ip  future  years,  so  that
 the  cane  growers  may  get  a  suitable  price,
 and  the  observations  made  by  the  hon,
 Members  in  this  regard  will  be  kept  in  view.

 SHRI  S.S.  KOTHARI:
 buffer  stock  ?

 What  about

 SHRI  F.  A.  AHMED:  I  have  already
 said  that  at  the  end  of  the  last  year  there
 was  a  carry-over  of  a  little  over  20  lakh
 tonnes.  The  question  has  been  ratsed  what
 should  be  the  buffer  stock  which  should  be
 created  out  of  this  carry-over  stock  which
 we  have  at  our  disposal.  Tnat  mater  is
 under  our  consideration.  I  om  very  sorry
 that  it  has  not  been  possible  for  us  to  declare
 the  price  of  the  sugar  as  well  as  the  policy
 with  regard  to  butler  stock  as  was  expected.

 SHRI  S.  5.  KOTHARI:  You  have
 not  declared  anything,  whether  there  will  be
 decontro)  or  partial  decostrol,  what  will  be
 the  price,  what  will  be  the  buffer  stocks,
 All  these  questions  still  remain  uncertain.

 SHRI  F.  A.  AHMED:  These  matters
 are  under  consideration,  and  very  shortly
 Goveroment  will  take  decision.

 SHRI  5,  S.  KOTHARI:
 time  ?  One  month  ?

 Within  what

 SHRI  F.  A.  AHMED:  Within  8
 month  it  will  be  taken.

 It  is  in  the  last  stage  of  the  final  dis-
 Cusssion  and  the  decision  will  be  taken  as
 early  as  possible.

 SHRI  S.  S.  KOTHARI:
 month,

 Within  a
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 SHRI  प्  A.  AHMED:  Yes;  certainly
 within  a  month,

 I  may  point  out  in  this  connection  that
 so  far  as  the  new  season  is  concerned,  —the
 season  really  starts  from  the  beginning  of
 November—there  has  been  some  production
 of  sugar  in  certain  -areas,  but  the  season  cm will  be  in  full  swing  by  the  end  of  this
 mosth,  and  I  think  by  the  time  we  have
 sufficient  production  of  sugar,  it  will  be
 possible  for  ws  to  declare  what  should  be
 the  price  and  what  should  be  the  policy  with
 Tegard  to  sugar  in  the  coming  years.

 Some  hon.  Members  have  suggested  that
 bagasse  which  is  a  product  of  sugar  produc-
 tion,  instead  of  being  utilised  in  the  boilers,
 should  be  utilised  for  purposes  of  paper
 manufacture  and  so  on.  It  is  a  suggestion
 worth  considering,  but,  at  the  same  time,
 we  must  take  care  that  this  will  require  the
 modification  of  a  large  number  of  sugar
 mills  in  order  to  convert  them  from  the
 existing  arrangement  of  boilers  to  the  fixation
 of  such  boilers  as  can  do  without  the  use
 of  bagasse.  This  is  a  matter  which  requires
 deep  consideration,  and  certainly  Government
 will  consider  which  can  be  more  profitable
 and  more  economical  for  us  to  do  this.

 Some  of  the  hon.  Members  have  raised
 the  question  about  the  excise  duty,  saying
 that  there  should  be  no  different  excise
 duties  for  levy  sugar  and  on  free  sugar.  This
 has  been  considered  and  has  been  represent-
 ed  to  the  Finance  Ministry —

 ol  सरजू  पाण्डेय  :  जो  रुपया  बकाया  है,
 सरकार  उस  के  लिए  क्या  कर  रही  है  ?

 SHRI  F.  A.  AHMED:  It  has  been
 referred  to  the  Finance  Ministry  and  we
 will  take  a  decision  also  in  this  matter  very
 early.

 Then,  a  complaint  has  been  made  that
 adequate  finances  have  not  been  allotted
 by  the  Reserve  Bank  and  the  other  banks
 concerned  to  the  industries,  but  my  infor-
 mation  is  that  whatever  advance  has  consi-
 dered  reasonable  bas  been  made  to  the
 industry.  During  the  last  year,  I  think  as
 much  as  Rs.  225  crores  was  given  by  way
 of  credit  facilities  by  the  banks  to  the
 industry,  anu  Ido  not  see  any  reason  or
 justification  why  the  industry  does  not  pay
 to  ibe  cane  growers  soon  after  the  cane  is
 taken  delivery  of  by  them.  -Under  the  rules;

 they  are  required  to  pay  within  a  fortnight
 of  the  delivery.  It  is  entirely  a  matter  for
 the  State  Governments  to  look  into  and  we
 have  impressed  upon  the  State  Governments
 to  enforce  this  provision  of  law  to  see  that
 these  dues  are  paid  in  time  to  the  cane-
 growers.  So  far  as  our  present  information
 goes,  it  is  certainly  true  that  there  is  an
 arrear  of  Rs,  I5  crores...

 श्री  रामावतार  शास्त्रों  (पटना):  इस
 हाउस  में  2l  करोड़  बताया  गया  है  भौर  आज
 मंत्री  महोदय  15  करोड़  बता  रहे  हैं  |

 SHRI  M.N.  REDDY:  How  are  you
 enforcing  the  payment  ?

 SHRI  फ्,  A.  AHMED:  That  was  the
 figure  available  to  us  up  to  the  J5th
 November.  Out  of  the  advance  for  the
 sugar-cane  which  was  of  the  values  of
 Rs.  337  crores,—out  of  the  money  advanced,
 —Rs.  I5  crores  ate  stil]  due  to  the  cane
 groweis  by  the  industry.  Action  should  be
 taken  by  the  State  Government  to  see  that
 these  are  paid  in  time.  We  also  considered
 whether  it  was  possible  for  us  to  have  &
 law  under  which  this  can  be  enforced,  and
 our  advice  that  was  nothing  can  be  done  so
 far  as  the  Centre  is  concerned,  and  it  can  only
 be  done  by  the  State  Governments  and  this
 can  be  realised  as  land  revenue  arrears  if
 they  want  to  do  it.

 So  far  as  molasses  !s  concerned,  this  is
 a  matter  which  concerns  the  Ministry  of
 Petroleum  and  Chemicals,  The  hon.  Mem-
 bers  who  are  interested  in  it  have  to  refer
 that  matter  to  that  Ministry.  I  would  also
 discuss  it  with  them  and  place  before  them
 the  views  that  have  been  expressed  by  hon.
 Members  here.

 The  question  of  wage  boards  has  been
 raised.  That  is  pertinent  only  when  we  are
 fixing  the  price  of  sugar.  The  recommenda-
 tion  of  the  Tariff  Commission  is  that  what-
 ever  recommendation  has  been  made  by  the
 wage  board,  those  wages  should  be  paid  by
 the  industry.  That  factor  will  be  taken  into
 consideration  when  we  are  fixing  the  price
 of  sugar  if  there  is  partial  decontro!  or
 complete  control  and  80  on.

 Fhese  were  the  mais  points  raised  by
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 [Shri  F.  A.  Ahmed)  ‘
 hon.  Members  and  J  hope  after  our  policy  MR.  CHAIRMAN:  The  House  now
 has  been  enunciated  and  placed  before  the  stands  adjourned  sine  die.
 dountry,  hon,  Members  will  be  satisfied  that
 what  we  are  doing  is  in  the  interests  of  20.47  hee.
 development  of  svgar  industry  ip  our
 country.  Aa  ‘The  Lok  Sabha  then  edjourned  sine  die,

 —————  द
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